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No 3301. - CONVENTION I RELATIVE AU DROIT DE TIMBRE EN
MATIRRE DE CHEQUES. SIGNEE A GENPIVE, LE i9 MARS 1931.

Textes opciels franpais et anglais. Celte convention a dt6 enregistrge par le Secrdtariat conformbnent a son
article io, le 29 novembre 1933, jour de son enirde en vigueur.

LE P ASIDENT DU REICH ALLEMAND ; LE PRPSIDENT FADtRAL DE LA RtiPUBLIQUE D'AuTRICHE;
SA MAJESTA LB ROI DES BELGES; SA MAJEST] LE RoI DE GRANDE-BRETAGNE, DIRLANDE ET DES
TERRITOIRES BRITANNIQUES AU DELX DES MERS, EMPEREUR DES INDES ; SA MAJESTA LE Roi DE
DANEMARK ET D'ISLANDE ; LE PRISIDENT DE LA RFPUBLIQUE DE POLOGNE, POUR LA VILLE LIBRE
DE DANTZIG ; LE PRLSIDENT DE LA RAPUBLIQUE 'DE L'EQUATEUR ; SA MAJESTA LE ROX D'ESPAG-NE ;
LE PRSIDENT DE LA RAPUBLIQUE DE FINLANDE ; LE PRASIDENT DE LA RAPUBLIQUE FRANqAISE ;
LE PRtSIDENT DE LA RAPUBLIQUE HELLANIQUE; SON ALTESSE SARANISSIME LB- R9GENT DU
ROYAUME DE HONGRIE; SA MAJESTA LE ROI D'ITALIE; SA MAJESTA L'EMPEREUR DU JAPON;
SON ALTESSE ROYALE LA GRANDE-DUCHESSE DE LUXEMBOURG; LE PRASIDENT DES ETATS-UN-I5
Du MEXIQUE ; SON ALTESSE SARINISSIME LE PRINCE DE MONACO ; SA MAJESTA LE ROI DE NORVAGE ;
SA MAJESTA LA REINE DES PAYS-BAS; LE PRASIDENT DE LA R1UPUBLIQUE DE POLOGNE; LE
PRASIDENT DE LA RIPUBLIQUE PORTUGAISE.; SA_ MAJESTt LE RoI DE ROUMANIE ; SA MAJESTt

2 Dfpdt des ratificatiotas d Genhve :

GRANDE3-BRETAGNE ET IRLANDE Du NORD ..... ...................
Cette ratification ne s'applique pas aux Colonies ou Protectorats bri-

tanniques ni & aucun territoire sous mandat pour lequel le mandat est exerc6
par le Gouvernement de Sa Majest6 dans le Royaume-Uni *.

DANEMARK ......... ......................... ....- . .

Le Gouvernement du Roi, par son acceptation de cette convention,
n'entend assumer aucune obligation en ce qui concerne le Groenland.

NOR VAGE................................. . . . ... . ... .. .. .. ...
SUISSE . . . . .. ..... ............ .............

Cette ratification ne sortira ses effets qu'aprs I'adoption d'une loi
revisant les titres XXIV 4 XXXIII du Code f64dral des obligations ou, Ye
cas ch6ant, d'une loi sp6ciale sur les lettres de change, les billets h ordre
et les cheques.

FINLANDE ........ ....................................
M ONACO . . . . . . . . . . . . . . . .... . .... .... . ...
JTAAPON . . . . . . . . . . . ... . . . . . . . .. . . . . . . .
ITLIE
ALLEMAGNE . . . . . . .. ....... .. . ...... .........
PAYS-BAS (pour le Royaume en Europe) .... . . . ......... .Gr~cz . . . . . . . . . . . . . . . .I . . . . . . . . . . .. . . . ..
PORTUGAL ............ ...............................

Cette ratification est donnde sous la reserve que les dispositions de la
convention ne s'appliquent pas au territoire colonial portugais.

Adhision
NICARAGUA ............ ...............................

* Traduit par le Secr6tariat de ]a Soci&t6 des Nations, 4 titre d'information.

13 janvier 1932.

27 juillet 1932.

27 juillet 1932.
27 juillet 1932.
26 aofit. 1932

31 aofit 1932.
9 fdvrier 1933.

25 aoft 1933.
31 aoft 1933.

3 octobre 1933.
2 avril 1934.
er julln 1934.

8 juin 1934.

16 mars 1932.
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No. 3301. - CONVENTION I ON THE STAMP LAWS IN CONNECTION
WITH CHEQUES. SIGNED AT GENEVA, MARCH 19,-1931.

Offcial texts in French and English. This Convention was registered with the Secretarial, in accordance
with its Article io. &n November 29. 1933, the date of its entry into force.

THE PRESIDENT OF THE GERBuN REICH; THE FEDERAL PRESIDENT OF THE AUSTRIAN
REPUBLIC; His MAJESTY THE KING OF THE BELGIANS; His MAJESTY THE KING OF GREAT
BRITAIN, IRELAND AND THE BRITISH DOMINIONS BEYOND THE SEAS, EMPEROR OF INDIA; HIS
MAJESTY THE KING OF DENMARK AND ICELAND; THE PRESIDENT OF THE POLISH REPUBLIC,
FOR THE FREE CITY OF DANZIG ; THE PRESIDENT OF THE REPUBLIC OF ECUADOR; HIS MAJESTY
THE KING OF SPAIN; THE PRESIDENT OF THE REPUBLIC OF FINLAND; THE PRESIDENT OF THE
FRENCH REPUBLIC; THE PRESIDENT OF THE HELLENIC REPUBLIC; His SERENE HIGHNESS THE
REGENT OF THE KINGDOM OF HUNGARY; His MAJESTY THE KING OF ITALY; His MAJESTY THE
EMPEROR OF JAPAN ; HER ROYAL HIGHNESS THE GRAND DUCHESS OF LUXEMBURG ; THE PRESIDENT
OF THE UNITED STATES OF MEXICO ; His SERENE HIGHNESS THE PRINCE OF MONACO ; His
MAJESTY THE KING OF NORWAY ; HER MIVAJESTY THE QUEEN OF THE NETHERLANDS ; THE PRESIDENT
OF THE POLISH REPUBLIC ; THE PRESIDENT OF THE PORTUGUESE REPUBLIC; HIS MAJESTY THE

1 Deposit of ratifications in Geneva:

GREAT BRITAIN AND NORTHERN IRELAND . . .. ..... ... .....
This ratification does not include any British Colony or Protectorate or

any mandated territory in respect of which the mandate is exercised by His
Majesty's Government in the United Kingdom.

DENMARK.. ............ ..............................
The Government of the King, by its acceptance of this Convention,

does not intend to assume any obligations as regards Greenland.*
NORWAY .......... ...............................
SWEDEN ............ .................................
SWITZERLAND . .. ..... ........ .........................

This ratification will take effect only after the adoption of a law revising
Sections XXIVto XXXIII of the Federal Code of Obligations or, if necessary,
of a special law regarding bills of exchange, promissory notes and cheques.*

FINLAND ..... .......................................
MONACO ............ .................................
JAPAN . . . . .. . . . . . . . . . . . .. . . . . . . . . . . . . .
ITALY . . . .. . . . . . . . . . . . . . . . . . . . . . . . . . . .
GERMANY ........... ....................................
THE NETHERLANDS (for the Kingdom in Europe) ..... .............
GREECE
PORTUGAL . . . . . . . . . . . . .. . . . . . . . . . . . . . . . . .

This ratification is given subject to the reservation that the provisions
of the Convention do not apply to the colonial territory of Portugal. *

Accession :

January 13, 1932.

July 27, 1932.

uly 27, 1932.
Uly 27, 1932.

August 26, 1932.

August 3 x, 1932.
February 9, 1933.
August 25, 1933.
August 31, 1933.
October 3, 1933.
April 2, 1934.

une ist, 1934.
June 8, 1934.

NICARAGUA .... ..... ...... .... ........ ...... March 16, 1932.

* Translated by the Secretariat of the League of Nations, for information.



10 Socidt des Nations - Recuei des Traitles. 1933-1934

LE Roi DE SUEDE; LE CONSEIL FP-DRAL SUISSE; LE PRASIDENT DE LA R1tPUBLIQUE TCHI COSLO-

VAQUE ; LE PRIgSIDENT DE LA RAPUBLIQUE TURQUE ; SA MAJEST9 LE Rol DE YOUGOSLAVIE;

D~sireux de r6gler certains problmes du droit de timbre dans leurs rapports avec le cheque
ont d~signd pour leurs plnipotentiaires, savoir:

LE PRP-SIDENT DU REICH ALLEMAND:

M. Leo QUASSOWSKI, conseiller minist6riel au Minist8re de la Justice du Reich;
Le docteur Erich ALBRECHT, conseiller de l6gation au Minist~re des Affaires 6trang~res

du Reich;
Le docteur Erwin PATZOLD, conseiller au Tribunal de Schweidnitz.

LE PRSIDENT FMDP-RAL DE LA- RAPUBLIQUE D'AUTRICHE:

Le docteur Guido STROBELE, conseiller ministriel au Ministhre f~d&-al de la Justice.

SA MAJESTA LE ROI DES BELGES:

M. J. DE LA VALLKE PoussIN. secr~taire g6n 6ral honoraire du Ministare des Sciences
et des Arts.

SA MAJESTt LE Rol DE GRANDE-BRETAGNE; D'IRLANDE ET DES TERRITOIRES BRITANNIQUES AU
* DELX DES MIERS, EMPEREUR DES INDES:

POUR Lk GRANDE-BRETAGNE ET L'IRLANDE DU NORD, AINSI QUE TOUTEs PARTIES DE L'EMPIRE

BRITANNIQUE NON MEMBRES SAPARgS DE LA SOCIAT9 DES NATIONS:

Le professeur H. C. GtITERIDGE, K.C., professeur de. droit commercial et industriel et
doyen de la Facult6 de droit & l'Universit6 de Londres.

SA MAJESTA LE Roi DE DANEMARK ET D'ISLANDE:

M. Axel HELPER, conseiller minist~riel au Minist~re du Commerce et de I'Industrie;
M. Valdemar EIGTVED, directeur de la (c'Privatbanken, AL Copenhague.

LE PR1MSIDENT DE LA RPUBLIQUE DE POLOGNE, POUR LA VILLE LIBRE DE DANTZIG:

M. J6zef SULKOWSKI, professeur A 'Universit de Poznafi, membre de Ia Commission
de codification de Pologne. "

LE PRSIDENT DE LA RIPUBLIQUE DE L'EQUATEUR:

Le docteur Alejandro GASTELt, consul & Gen~ve.

SA MAJESTP, LE RoI D'EsPAGNE:

Le professeur Francisco BERNIS, secr6taire-g~n~raI du Conseil sup6rieur bancaire.

LE PRASIDENT DE LA RPUBLIQUE DE FINLANDE:

M. Filip GRONWALL, conseiller d'Etat, membre de ]a Haute-Cour administrative.

.LE PRESIDENT DE LA R9PUBLIQUE FRANqAISE:

M. Louis-Jean PERCEROU, professeur A la Facult6 de droit de 'Universit de Paris.

LE PRASIDENT DE LA RIPUBLIQUE HELLNIQUE;

M. R. RAPHAfL, d161gu, permanent aupr~s de ]a Soci~t6 des Nations;
M. A. CONTOUMAS, premier secr6taire de la D616gation permanente aupr4s de la Soci~t6

des Nations.

SON ALTESSE S]-RPNISSIME LE RAGENT DU ROYAUME DE HONGRIE

M. Jean PELPNYI, ministre resident, chef de la D616gation rovale aunr~s de la SociWt
des Nations.

No 3301
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KIING OF ROUMANIA; HIS MAJESTY THE KING OF SWEDEN ; THE Swiss FEDERAL COUNCIL; THE

PRESIDENT OF THE CZECIIOSLOVAK REPUBLIC ; THE PRESIDENT OF THE TURKISH .REPUBLIC;
His MAJESTY THE KING OF YUGOSLAVIA;

Being desirous of settling certain problems concerning the stamp laws !in their relations
with cheques, have appointed as their plenipotentiaries the following:

THE PRESIDENT OF THE GERMAN REICH:

M. Leo QUASSOWSKI, Ministerial Counsellor in the Reich Ministry of Justice;
Dr. Erich ALBRECHT, Counsellor of Legation in the Reich Ministry for Foreign Affairs;

Dr. Erwin PATZOLD, '" Landgerichtsrat " at the Court of Schweidnitz.

THE FEDERAL PRESIDENT OF THE AUSTRIA.N REPUBLIC:

Dr. Guido STROBELE, Ministerial Counsellor in the Federal Ministry of Justice.

His MAJESTY THE KING OF THE BELGIANS:

M. J. DE LA VALLtE POUSSIN, Honorary Secretary-General of the Ministry of Science
and Arts.

HIS MAJESTY THE KING OF GREAT BRITAIN, IRELAND AND THE BRITISH DOMINIONS BEYOND THE
SEAS, EMPEROR OF INDIA:

FOR GREAT BRITAIN AND NORTHERN IRELAND AND ALL PARTS OF THE BRITISH ErIRE WHICH
ARE NOT SEPARATE MEMBERS OF THE LEAGUE OF NATIONS:

Professor H. C. GUTTERIDGE, K.C., Professor of Commercial and Industrial Law and
Dean of the Faculty of Laws in the University of London.

HIS MAJESTY THE KING OF DEN1ARK AND ICELAND:

M. Axel HELPER, Ministerial Counsellor in the Ministry of Commerce and Industry;
M. Valdemar EIGTVED, General Manager of the " Privatbanken ", Copenhagen.

THE PRESIDENT OF THE POLISH REPUBLIC, FOR THE FREE CITY OF DANZIG:

M. J6zef SULKOWSKI, Professor at the University of Poznafi, Member of the Polish
Codification Commission.

THE PRESIDENT OF THE REPUBLIC OF ECUADOR:

Dr. Alejandro GASTELO, Consul at Geneva.

His MAJESTY THE KING OF SPAIN:

Professor Francisco BERNIS, Secretary-General of the "Consejo superior Bancari0"

THE PRESIDENT OF THE REPUBLIC OF FINLAND :

M. Filip GRbNWALL, Counsellor of State, Member of the High Administrative Court.

THE PRESIDENT OF THE FRENCH REPUBLIC:

M. Louis Jean PERCEROU, Professor in the Faculty of Law of the University of Paris.

THE PRESIDENT OF THE HELLENIC REPUBLIC:

M. R. RAPHAEL, Permanent Delegate accredited to the League of Nations;
M. A. CONTOUMNIAS, First Secretary of the Permanent Delegation accredited to the League

of Nations.

HIs SERENE HIGHNESS THE REGENT OF THE KINGDOM OF HUNGARY:

M. Jean PELtNYI, Resident Minister, Head of the Royal Delegation accredited to the
League of Nations.

No. 3301
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SA MAJESTt LE ROI D'ITALIE:

M. Amedeo GIANNINI, conseiller d'Etat, ministre pl~nipotentiaire de premiere classe;
M. Giovanni ZAPPALA, avocat, chef de division au Ministere des Finances.

SA MAJESTA L'EMPEREUR DU JAPON:

M. Nobutaro KAWASHIMA, envoy6 extraordinaire et ministre pl6nipotentiaire pres le
pr6sident de la R~publique hellenique ;

M. Ukitsu TANAKA, juge A la Cour supreme du Japon.

SON ALTESSE ROYALE LA GRANDE-DUCHESSE DE LUXEMBOURG:

Al. Charles VERMAIRE, consul A Gen6ve.

LE PRtSIDENT DES ETATS-UNIS DU MEXIQUE:

M. Antonio CASTRO-LEAL, observateur aupr~s de la Soci6 des Nations.

SON ALTESSE SRANISSIME LE PRINCE DE MONACO:

M. Conrad E. HENTSCH, consul g~n~ral de ]a Principaut6 A Gen~ve.

SA MAJESrt LE ROI DE NORVtGE:

M. C. Stub HOLMBOE, avocat A la Cour supreme.

SA MAJESTP, LA REINE DES PAYS-BAS:

Le docteur J. KOSTERS, conseiller A ]a Haute-Cour de justice, ancien professeur de
l'Universit6 de Groningue.

LE PRESIDENT DE LA RPUBLIQUE DE POLOGNE:

M. J6zef SuLKOWSKI, professeur A l'Universit6 de Poznaij, membre de la Commission
de codification de Pologne.

LE PRtSIDENT DE LA RtPUBLIQUE PORTUGAISE:

Le docteur Jos6 CAEIRO DA MATTA, recteur de l'Universit6 de Lisbonne, professeur 5
]a Facult6 de droit, directeur de la Banque de Portugal et juge supploant A la Cour
permanente de Justice internationale.

SA MAJESTP- LE Ror DE ROUMANIE:
M. Constantin ANTONIADE, envoy6 extraordinaire et ministre plhnipotentiaire aupr~s

de ]a Societ6. des Nations.

SA MAJESTA LE Roi DE SUtDE:

Le baron Erik Teodor MARKS VON WORTEMBERG, president de la Cour d'appel de
Stockholm, ancien ministre des Affaires ftrangeres ;

M. L. Birger EKEBERG, ancien ministre de la Justice, president de ]a Commission de
legislation civile, ancien conseiller de la Cour supreme ;

M. Knut DAHLBERG, ancien ministre de l'Agriculture, directeur de I'Association des
Banques su~doises.

LE CONSEIL IFADARAL SUISSE:

Le docteur Max VISCHER, avocat et notaire, premier secr6taire de l'Association suisse
des banquiers, A Bale;

Le docteur 0. HULYEGGER, premier secretaire du Directoire de I'Union suisse du
Commerce et de l'Industrie, A Zurich.

LE PRASIDENT DE LA W.PUBLIQUE TCHtCOSLOVAQUE:

Le docteur Karel HERMANN-OTAVSK', professeur A l'Universit6 de Prague, president
de la Commission de codification du Droit commercial au Ministre de la Justice.

No 330! -



1933-1934 League of Nations - Treaty Series. 13

HIS MAJESTY THE KING OF ITALY:

M. Amedeo GIANNINI, Counsellor of State, First-Class Minister Plenipotentiary;
M. Giovanni ZAPPALk, Barrister-at-Law, Head of Section in the Ministry of Finance.

His MAJESTY THE EMPEROR OF JAPAN: -

M. Nobutaro KAWASHIMA, Envoy Extraordinary and Minister Plenipotentiary to the
President of the Hellenic Republic;

M. Ukitsu TANAKA, Judge at the Supreme Court of Japan.

HER ROYAL HIGHNESS THE GRAND DUCHESS OF LUXEMBURG:

M. Charles VERMAIRE, Consul at Geneva.

THE PRESIDENT OF THE UNITED STATES OF MEXICO:

M. Antonio CASTRO-LEAL, Observer accredited to the League of Nations.

HIS SERENE HIGHNESS THE PRINCE OF MONACO:

M. Conrad E. HENTSCH, Consul-General of the Principality at Geneva.

HIS MAJESTY THE KING OF NORWAY:

M. C. Stub HOLMBOE, Advocate at the Supreme Court.

HER MAJESTY THE QUEEN OF THE NETHERLANDS:

Dr. J. KOSTERS, Counsellor at the High Court of Justice, former Professor at the
University of Groningen.

THE PRESIDENT OF THE POLISH REPUBLIC:

M. J6zef SULKOWSKI, Professor at the University of Poznafi, Member of the Polish
Codification Commission.

THE PRESIDENT OF THE PORTUGUESE REPUBLIC:
Dr. Jos6 CANIRO DA MATTA, Rector of the University of Lisbon, Professor in the Faculty

of Law, Director of the Bank of Portugal, Deputy Judge at the Permanent Court
of International Justice.

His MAJESTY THE KING OF ROUMANIA:
M. Constantin ANTONIADE, Envoy Extraordinary and Minister Plenipotentiary accredited

to the League of Nations.

His MAJESTY THE KING OF SWEDEN:

Baron Erik Teodor MARKS VON WbRTEMBERG, President of the Stockholm Court of
Appeal, former Minister for Foreign Affairs;

M. L. Birger EKEBERG, former Minister of Justice, President of the Civil Legislation
ommission, former Counsellor of the Supreme Court ;

M. Knut DAHLBERG, former Minister of Agriculture, Director of the Association of
Swedish Banks.

THE SWISS FEDERAL COUNCIL:
Dr. Max VISCHER, Barrister-at-Law and Notary, First Secretary of the Swiss Bankers'

Association at Basle ;
Dr. 0. HULFTEGGER, First Secretary to the Board of the Swiss Commercial and Industrial

Union at Zurich.

THE PRESIDENT OF THE CZECHOSLOVAK REPUBLIC:
Dr. Karel HERMANN-OTAVSK?, Professor at the University of Prague, President of the

Codification Commission for Commercial Law in the Ministry of Justice.
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LE PR1ISIDENT DE LA RPPUBLIQUE TURQUE:

CEMAL I-SNU Bey, envoys extraordinaire et ministre pldnipotentiaire pros le Conseil
f6d6ral suisse, ancien ministre de l'Instruction publique.

SA MAJEST.9 LE Roi DE YOUGOSLAVIE :

Af. I. CHOUMENKOVITCH, ministre pl6nipotentiaire, d16gu6 permanent aupras de ]a
Soci~t6 des Nations.

Lesque]s, apr~s avoir communiqu6 leurs pleins pouvoirs, trouv6s en bonne et due forme,
sont convenus des dispositions suivantes:

Article premier.

Dans le cas oii telle ne serait pas d6jA leur ]6gislation, les Hautes Parties contractantes
s'engagent A modifier leurs lois dans tous les territoires places sous leur souverainet6 ou autorit6
et auxquels la pr~sente convention est applicable, de telle sorte que ]a validit6 des engagements
pris en mati~re de cheques, ou l'exercice des droits qui en ddcoulent, ne puissent 6tre subordonn~s
AL l'observation des dispositions sur le timbre.

Elles peuvent, toutefois, suspendre l'exercice de ces droits jusqu'A I'acquittement des droits de
timbre qu elles ont prescrits ainsi que des amendes encourues. Elles peuvent 6galement dtcider
que la qualit6 et les effets de titre imm~diatement ex~cutoire qui, d'aprs leur lgislation, seraient
attribu~s au cheque, seront subordonn6s A la condition que le droit de timbre ait &6, d~s la creation
du titre, diment acquittU conform6ment aux dispositions de leurs lois.

Article 2.

La prsente convention, dont les textes franqais et anglas fferont gaIement foi, portera la date
de cc jour.

Elle pourra 8tre sign~e ult~rieurement jusqu'au x5 juillet 1931 au nom de tout Membre de
la Socit des Nations et de tout Etat non membre. -

Article 3.
La pr~sente convention sera ratifi~e.
Les instruments de ratification seront d~pos6s avant le 1 er septembre 1933 auprZs du secr~taire

g6n~ral de la Soci;t6 des Nations, qui en notifiera imm6diatement ]a reception A tous les Membres
de ]a Soci~t6 des Nations et aux Etats non membres au nom, desquels la pr~sente convention
a &6 sign~e ou au nom desquels il y a 6t6 adher6.

Article 4.

A partir du 15 juillet 1931, tout Membre de la Socit des Nations et tout Etat non membre
pourront y adherer.

Cete adh6sion s'effectuera par une notification au Secr~taire gdn~ral de la Soci;6 des Nations
pour 6tre d~pos~e dans les archives du Secretariat.

Le Secr~taire gdn~ral notifiera cc d6p6t immdiatement At tous les Membres de Ia Socit6 des
Nations et aux Etats non membres au nom desquels ]a pr~sente convention aura t6 sign~e ou au
nom desquels il y aura t6 adher6.

Article 5,
La pr6sente convention n'entrera en vigueur que lorsqu'elle aura &6 ratifi6e ou qu'il y aura

adhir6 au nom de sept Membres de la Soci6t6 des Nations ou Etats non membres, parmi lesquels
devront figurer trois des Membres de la Soci~t6 des Nations repr6sent6s d'une mani~re permanente
au Conseil.

No 330!



1933-1934 League of Nations Treaty Series. 15

THE PRESIDENT OF THE TURKISH REPUBLIC:

CEMAL HUSNO Bey, Envoy Extraordinary and Minister Plenipotentiary to the Swiss
Federal Council, Former Minister of Public Instruction.

His MAJESTY THE KING OF YUGOSLAVIA:
M. I. CHOUMENKOVITCH, Minister Plenipotentiary, Permanent Delegate accredited to

the League of Nations.

Who, having communicated their full powers, found in good and due form, have agreed
upon the following provisions:

A rticle i.

If their laws do not already make provision to this effect, the High Contracting Parties
undertake to alter their laws in all the territories placed under their sovereignty or authority
to which the present Convention is applicable, so that the validity of obligations arising out of
a cheque or the exercise of the rights that flow therefrom shall not be subordinated to the observance
of the provisions concerning the stamp.

Nevertheless, the High Contracting Parties may suspend the exercise of these rights. until
payment of the stamp duties they prescribe or of any penalties incurred. They may also decide
that the quality and effects of an instrument " immediately executory" which, according to their
legislation may be attributed to a cheque, shall be subject to the condition that the stamp law
has, from the issue of the instrument, been duly complied with in accordance with their laws.

Article 2.

The present Convention, the French and English texts of which shall be equally authentic,
shall bear this day's date.

It may be signed thereafter until July 15th, 1931, on behalf of any Member of the League
of Nations or non-member State.

Article 3.

The present Convention shall be ratified.
The instruments of ratification shall be deposited before September ist, 1933, with the

Secretary-General of the League of Nations, who shall forthwith notify receipt thereof to all the
Members of the League of Nations and to the non-member States on whose behalf the present
Convention has been signed or acceded to.

Article 4.

As from July 15th, 1931, any Member of the League of Nations and any non-member State
may accede thereto.

Such accession shall be effected by a notification to the Secretary-General of the League
of Nations, such notification to be deposited in the archives of the Secretariat.

The Secretary-General shall notify such deposit forthwith to all the Members of the League
of Nations and to the non-member States on whose behalf the present Convention has been signed
or acceded to.

Article 5.

The present Convention shall not come into force until it has been ratified or acceded to on
behalf of seven Members of the League of Nations or non-member States, which shall include
three of the Members of the League permanently represented on the Council.

No. 3301
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La date de l'entre en vigueur sera le quatre-vingt-dixi~me jour qui suivra la r6ception, par
le Secr~taire g6n~ral de la SociWt des Nations, de Ia septi~me ratification ou adhsion, conform~ment
Al'alin~a premier du present article.

Le Secr~taire g~n~ral de la Soci~t6 des Nations, en faisant les notifications pr~vues aux articles
3 et 4, signalera sp~cialement que les ratifications ou adhesions vis~es l'alin~a premier du
present article ont Wt recueillies.

Article 6.

Chaque ratification ou adh6sion qui interviendra apr s l'entr~e en vigueur de la convention
conform~ment A rarticle 5 sortira ses effets d~s le quatre-vingt-dixi~me jour qui suivra la
date de sa r&eption par le Secr6taire g~n~ral de ]a Societe des Nations.

Article 7.
La pr~sente convention ne pourra Atre d6nonc6e avant l'expiration d'un d~lai de deux ans

A partir de la date A laquelle elle sera entree en vigueur pour ce Membre de la Soci6t6 des Nations
ou pour cet Etat non membre ; cette d~nonciation produira ses effets d~s le quatre-vingtdixi~me
jour suivant la r6ception par le Secr6taire g n&al de la notification A lui adress~e.

Toute d~nonciation sera communiqu6e imm6diatement par le Secr~taire g~n&al de ]a Soci~t6
des Nations A tous les Membres de la Soci~t6 des Nations et aux Etats non membres au nom
desquels la pr~sente convention a 6t6 sign6e, ou au nom desquels il y a W adh~r6.

Chaque d~nonciation n'aura d'effet qu'en ce qui concerne le Membre de la Socit6 des Nations
ou l'Etat non membre au nom duquel elle aura 6t6 faite.

Article 8.

Tout Membre de ]a Socit66 des Nations et tout Etat non membre A 1'6gard duquel la pr6sente
convention est en vigueur pourra adresser au Secr6taire g~n&al de ]a Soci~t6 des Nations, d~s
l'expiration de la quatri~me ann6e suivant l'entr6e en vigueur de la convention, une demande
tendant A la revision de certaines ou de toutes les dispositions de cette convention.

Si une telle demande, communiqu6e aux autres Membres ou Etats non membres entre lesquels
la convention est alors en vigueur, est appuy6e dans un d~tai d'un an par au moins six d'entre
eux, le Conseil de ]a Socit6 des Nations d6cidera s'il y a lieu de convoquer une conference
A cet effet.

Article 9.

Les Hautes Parties contractantes peuvent declarer, au moment de la signature, de la ratification
ou de l'adh~sion, que, par leur acceptation de la pr~sente convention, elles n'entendent assumer
aucune obligation en ce qui concerne l'ensemble ou toute partie de leurs colonies, protectorats
ou territoires places sous leur suzerainet6 ou mandat ; dans ce cas, la pr6sente convention ne
sera pas applicable aux territoires faisant l'objet de pareille d~claration.

Les Hautes Parties contractantes pourront, dans la suite, notifier au Secr~taire gdndral de
]a Soci6t6 des Nations qu'elles entendent rendre la pr~sente convention applicable A l'ensemble
ou A toute partie de leurs territoires ayant fait l'objet de la dtclaration pr~vue AI'alin6a pr&c dent.
Dans ce cas, la convention s'appliquera aux territoires vis6s dans ]a notification quatre-vingt-dix
jours apr~s la r6ception de cette derni~re par le Secr~taire g~n6ral de la Soci&6 des Nations.

De m~me, les Hautes Parties contractantes peuvent A, tout moment d~clarer qu'elles
entendent que ]a pr6sente convention cesse de s'appliquer A 1'ensemble ou A toute partie de
leurs colonies, protectorats ou territoires plac6s sous leur suzerainet6 ou mandat ; dans ce cas,
la convention cessera d'tre applicable aux territoires faisant l'objet de pareille d&laration
un an apr~s ]a rtception de cette derni~re par le Secr~taire g&ntral de la Soci6t6 des Nations.

Article io.

La pr6sente convention sera enregistr6e par le Secr6taire g6ral de la SociWt des Nations
ds son entree en vigueur.
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The date of entry into force shall be the ninetieth day following the receipt by the Secretary-
General of the League of Nations of the seventh ratification or accession in accordance with the
first paragraph of the present Article.

The Secretary-General of the League of Nations, when making the notification provided
for in Articles 3 and 4, shall state in particular that the ratifications or accessions referred to in
the first paragraph of the present Article have been received.

Article 6.

Every ratification or accession effected after the entry into force of the Convention in accordance
with Article 5 shall tatke effect on the ninetieth day following the date of receipt thereof by
the Secretary-General of the League of Nations.

Article 7.
The present Convention may not be denounced before the expiry of two years from the date

on which it has entered into force in respect of that Member of the League or non-member
State ; such denunciation shall take effect as from the ninetieth day following the receipt by the
Secretary-General of the notification addressed to him.

Every denunciation shall be immediately communicated by the Secretary-General of the
League of Nations to all the Members of the League of Nations and to the non-member States
on whose behalf the present Convention has been signed or acceded to.

Each denunciation shall take effect only as regards the Member of the League of Nations
or the non-member State, on whose behalf it has been made.

Article 8.
Every Member of the League of Nations and every non-member State in respect of which

the present Convention is in force may forward to the Secretary-General of the League of Nations,
after the expiry of -the fourth year following the entry into force of the Convention, a request
for the revision of some or all of the provisions of that Convention.

If such request, after being. communicated to the other Members or non-member States
between whom the Convention is at that time in force, is supported within one year by at least
six of them, the Council of the League of Nations shall decide whether a Conference shall be convened
for the purpose.

Article 9.
Any High Contracting Party may, at the time of signature, ratification or accession, declare

that, in accepting the present Convention, he does not assume any obligations in respect of all
or any of his colonies, protectorates or territories under suzerainty or mandate ; and the present
Convention shall not apply to any territories named in such declaration.

Any High Contracting Party may give notice to the Secretary-General of the League of
Nations at any time subsequently that he desires that the Convention shall apply to all or any ofhis territories wvhich have been made the subject of a declaration under the preceding paragraph,
and the Convention shall apply to all the territories named in such notice ninety days after its
receipt by the Secretary-General of the League of Nations. .

Any High Contracting Party may at any time declare that he desires that the present Conven-
tion shall cease to apply to all or any of his colonies, protectorates or territories under suzerainty
or mandate and the Convention shall cease to apply to the territories named in such declaration
one year after its receipt by the Secretary-General of the League of Nations.

Article IO.
The present Convention shall be registered by the Secretary-General of the League of Nations

as soon as it comes into force.
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En foi de quoi les plenipotentiaires sus-
nommds ont sign6 la prdsente convention.

Fait A Gen&ve, le dix-neuf mars mil neuf
cent trente et un, en simple expddition qui sera
d6posde dans les archives du Secrtariat de la
Socit6 des Nations; copie conforme en sera
transmuise A tous les Membres de la Soci6td
des Nations et A tous les Etats non membres
reprdsentds A la Conference.

A llemagne

Autriche

Belgique

In faith whereof the above-mentioned
Plenipotentiaries have signed the present Con-
vention.

Done at Geneva, the nineteenth day of March
one thousand nine hundred and thirty-one, in a
single copy, which shall be deposited in the
archives of the Secretariat of the League of
Nations, and of which authenticated copies
shall be delivered to all Members of the League
of Nations and non-member States represented
at the Conference.

Germany

Austria

Belgium

Grande-Bretagne
et Irlande du Nord

ainsi que toutes parties de
l'Empire britannique non
membres s6par6s de ]a

Soci6t6 des Nations.

Danemark

H. C. GUTTERIDGE

Great Britain
and Northern Ireland

and all parts of the British
Empire which are not separate
Members of the League of

Nations.

Denmark
HELPER

V. EIGTVED

Ville libre de Dantzig

Equateur

Espagne

Finlande

France

Grace

J6zef SULKOWSXr.

Alex GASTEL16

Francisco BERNIS

F. GR6NWALL

J. PERCEROU

R. RAPHAtL

A. CONTOUMAS

1933-1934

L. QUASSOWSKI

Dr. ALBRECHT

Erwin PATZOLD

Dr. Guido STROBELE

DE LA VAL LfE POUSSIN

Free City of Danzig .

Ecuador

Spain

Finland

France

Greece
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Hungary
PELt'NY1

Italie Italy
Anedeo GIANNINI

Giovanni ZAPPALX

Japon Japan
N. KAWASHIMA.

Ukitsu TANAKA.

Luxembourj Luxemburg
Ch. G. VERMAIRE

Mexique Antonio CASTRO-LEAL Mexico

Monaco Monaco
C. HENTSCH.

ad re/erendum

Norvge Norway
Stub HOLMBOE

Pays-Bas The Netherlands
J. KOSTERS

Pologne Poland
j6zef SULKOWSKI.

Portugal Portugal
JOS( CAEIRO DA MIATTA

Rou-manie Roumania
C. ANTONIADE

Suede Sweden
E. MARKS VON WURTEMBERG

Birger EKEBERG

K. DAHLBERG

Sous r~serve de ratification par S. M. le Roi de Suede
avec 1'approbation du Riksdag.1

Suisse Switzerland
VISCHER

HULFTEGGER

Tchicoslovaquie Czechoslovakia
Dr. Karel HERMANN-OTAVSKI'

Turquie Turkey
Cereal HUsN.

Yougoslavie Yugoslavia
I. CHOUMENKOVITCH

1 Subject to ratification by His Majesty the King of Sweden with the approval of the :Riksdag.
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PROTOCOLE DE LA CONVENTION

Au moment de proc6der la signature de la convention en date de ce jour, relative au droit
de timbre en mati~re de cheques, les soussign~s, dfiment autoris6s, sont convenus des dispositions
suivantes:

A.

Les Membres de la Socitf des Nations et les Etats non membres qui n'auraient pas t en
mesure d'effectuer avant le ier septembre 1933 le d~p6t de leur ratification sur ladite convention,
s'engagent adresser, dans les quinze jours suivant cette date, une communication au Secrftaire
g6n~ral de ]a Soci6t6 des Nations, pour lui faire connaltre la situation dans laquelle ils se trouvent
en ce qui concerne la ratification.

B.

Si, l la date du Ier novembre 1933, les conditions pr6vues 4 I'article 5, alin~a premier, pour
l'entr~e en vigueur de ]a convention ne sont pas remplies, le Secr6taire g~n~ral de la Soci6t6 des
Nations convoquera une r6union des Membres de la Soci6t6 des Nations et. des Etats non membres
au nom desquels la convention aura 6t0 sign~e ou au nom desquels il y aura t6 adh~r6.

Cette reunion aura pour objet l'examen de la situation et des mesures Ai prendre, le cas ch~ant,
pour y faire face.

C.

Les Hautes Parties contractantes se communiqueront r6ciproquement, d6s leur mise en
vigueur, les dispositions l6gislatives qu'elles 6tabliront sur leurs territoires respectifs en execution
de ]a convention.
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PROTOCOL TO THE CONVENTION.

At the time of signing the Convention of this day's date on the stamp laws in connection
with cheques, the undersigned, duly authorised, have agreed upon the following provisions:

A.

The Members of the League of Nations and the non-member States which may not have been
able to deposit their ratifications of the said Convention before September ist, 1933, undertake
to forward within fifteen days from that date a communication to the Secretary-General of the
League of Nations informing him of their situation as. regards ratification.

B.

If, on November ist, 1933, the conditions laid down in Article 5, paragraph I, for the entry
into force of the Convention are not fulfilled, the Secretary-General of the League of Nations shall
convene a meeting of the Members of the League and the non-member States on whose behalf
the Convention has been signed or acceded to.

The purpose of this meeting shall be to examine the situation and any measures to be taken
to meet it.

C.

The High Contracting Parties shall -communicate to each other, immediately upon their
coming into force, the legislative measures taken by them in execution of the Convention in their
respective territories.
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En foi de quoi les pl6nipotentiaires ont
sign6 le pr6sent protocole.

Fait A Gen~ve, le dix-neuf mars mil neuf
cent trente et un, en simple expedition, qui
sera d~pos6e dans les archives du Secretariat
de ]a Soci6t6 des Nations; copie conforme en
sera transmise A tous les Membres de la Soci~t6
des Nations et A tous les Etats non membres
repr~sent6s ,A la Conference.

Allemagne

In faith whereof the Plenipotentiaries have
signed the present Protocol.

Done at Geneva the nineteenth day of March
one thousand nine hundred and thirty-one, in
a single copy, which shall be deposited in the
archives of the Secretariat of the League of
Nations, and of which authenticated copies
shall be delivered to all Members of the League
of Nations and non-member States represented
at the Conference.

Germany
L. QUASSOWSKI

Dr. ALBRECHT

Erwin PATZOLD

Autriche

Belgique

. Dr. Guido STROBELE

DE LA VALLE POUSSIN

Austria

Belgium

Grande-Bretagne
et Irlande du Nord

ainsi que toutes parties de
'Empire britannique non

membres s6par6s de la
Soci6t6 des Nations.

Danemark

Ville libre de Dantzig

Equateur

Espagne

Finlande

France

Hongrie

H. C. GUTTERIDGE

HELPER

V. EIGTVED

J6zef SULKOWSKI

Alex GASTELd

Francisco BERNIS

F. GR6NWALL

J. PERCEROU

R. RAPHAVL

A. CONTOUMAS

PELANYI

Great Britain
and Northern Ireland

and all parts of the British
Empire which are not separate
Members of the League of

Nations.

Dennmark

Free City of Danzig

Ecuador

Spain

Finland

France

Greece

Hungary
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Italie Italy

Japon

Luxembourg

Mexique

Monaco

Norvgge

Pays-Bas

Pologne

Portugal

Roumanie

SuMe

Suisse

Tchlcoslovaquie

Turquie

Yougoslavie

Amedeo GIANNINI

Giovanni ZAPPALX

N. KA\VASHIMA.

Ukitsu TANAKA.

Ch. G. VERMAIRE

Antonio CASTRO-LEAL

C. HENTSCH

Stub HOLMBOE

J. KOSTERS.

J6zef SULKOWSKI

Jos6 CAEIRO DA MATTA

C. ANTONIADE

E. MARKS VON WURTEMBERG

Birger EKEBERG

K. DAHLBERG

VISCHER

HULFTEGGER

Dr. Karel HERMANN-OTAVSKI

Cemal HOSNO

J. CHOUMENKOVITCH
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Luxemburg

Mexico

Monaco

Norway

The Netherlands

Poland

Portugal

Roumania

Sweden

Switzerland

Czechoslovakia

Turkey

Yugoslavia





N* 3302.

DANEMARK ET NORVEGE

Echange de notes comportant un
accord relatif aux documents de
legitimation pour les ressortissants
americains et canadiens d'origine
norvigienne et danoise. Copen-
hague, le j j novembre j933.

DENMARK AND NORWAY

Exchange of Notes constituting an
Agreement regarding Documents
of Legitimation for American and
Canadian Nationals of Norwegian
and Danish Origin. Copenhagen,
November ii, j933.
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No 3302. - UTVEKSLING AV NO-
TER1 MELLEM DEN NORSKE
OG DANSKE REGJERING -AN-
GAAENDE LEGITIMASJONSDO-
KUMENTER FOR AMERIKAN-
SKE OG KANADISKE STATSBOR-
GERE SOM VED FODSELEN VAR
NORSKE OG DANSKE STATS-
BORGERE. KJOBENHAVN DEN
ii NOVEMBER IQ33.

Textes officiels danois et norvdgien communiquds
par le d6idgud permanent de la Norvgge auprds
de la Socidt des Nations. L enregistrement de
cet Ichange de notes a eu lieu le 4 ddcembre
1933.

No 3302. - NOTEVEKSLING 1 MEL-
LEM -DEN DANSKE OG DEN
NORSKE REGERING, ANGAA-
ENDE LEGITIMATIONSPAPI- "
RER FOR AMERIKANSKE OG
CANADISKE STATSBORGERE,
DER TIDLIGERE HAR VAERET
I BESIDDELSE AF EN VED
FODSEL ERHVERVET DANSK
ELLER NORSK STATS)BOR-
GERRET. KOBENHAVN DEN
ii NOVEMBER 1933.

Danish and Norwegian official texts communicated
by the Permanent Delegate o/ Norway accredited
to the League of Nations. The registration of
this Exchange of Notes took place December 4,
1933.

TEXTE NORVtGIEN. - NORWEGIAN TEXT.

KGL. NORSK LEGATION.
KJ6BENHAVN.

I.

VERBALNOTE.

Ifb1ge opdrag fra sin Regjering lar Norges Legasjon den ere A meddele det kgl. danske
Utenriksministerium at den norske Regjering - under forutsetning av at den danske Regjering
treffer tilsvarende bestemmelser med hensyn til amerikanske og kanadiske statsborgere sor ved
f6dselen var norske statsborgere - er beredt til A treffe fblgende bestemmelser :

(( Amerikanske og kanadiske statsborgere sorn ved f6dselen var danske statsborgere,
gis adgang til innreise i Norge, saint til A opholde sig her i inntil 2 mAneder, uten pass,
nAr de istedet er i besiddelse av amerikansk eller kanadisk statsborgerbrev eller bevis for
sAdant, forsynt med vedkommendes fotografi med attest fra offentlig myndighet om at
fotografiet forestiller den person for hvem bevidnelsen er utferdiget, saint legitimasjon
fra offentlig mayndighet orn at vedkornmende tidligere bar vert dansk statsborger.

Hustru og barn under 15 Ar som er navngitt i dokumentet kan medf~lge uten
saerskilt Jegitimasjonsdokument, nAr deres identitet er pA det rene.

Dokumentet beh6ver ikke A viseres.
For personer sor kommer for A s6ke eller Inotta erhverv eller sor vii opholde sig i

landet i lengere tid enn 2 mAneder, er vanlig pass nodvendig, likesoin opholds-eller
arbeidstilladelse efter gjeldende regler.

1 En vigueur t partir du i e r d~cembre 1933. I In force a3 from December 1, 1933.
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Forutsetningen er forovrig at personer som er kommet inn i landet pA sfdant
legitimasjonsdokument sor omhandlet, blir gitt adgang til innreise i Danmark selv efter
tomAiedsfristens utlbp hvis vedkommende av de norske myndigheter blir nektet adgang
til A! opholde sig i Norge.

Disse bestemmelser settes ikraft fra og med den i. desember 1933. ,
Ved denne legasjons mottagelse av en verbalnote fra det kg. danske Utenriksministerium av

tilsvarende innhold som nerwerende verbalnote vil den norske Regjering anse en overenskomst
med den danske Regjering i heromhandlede henseende som avsluttet i og med denne noteveksling.

KJOBENHAVN, den Ii. november 1933.

Copie certifie conforme
Minist~re des Affaires 6trang&es,

Oslo, le 24 novembre 1933.
Rolf Andvord,

Chef de Division.

TEXTE DANOIS. - DANISH TEXT.

II.
UDENRIGSMINisTERIET.

VERBALNOTE.

Ved at anerkende Modtagelsen af det kgl. norske Gesandtskabs Verbalnote af Dags Dato har
Udenrigsministeriet den ,re at meddele, at den danske Regering under Forudsmtning af, at der
fra norsk Side udfoerdiges tilsvarende Bestemmelser for Statsborgere i de Forenede Stater i Amerika
og Canada, der tidligere har vaTret i Besiddelse af en ved Fbdselen erhvervet dansk Statsborgerret,
er villig til fra den i. December d.A. at regne:

Dels at tillade, at Statsborgere i de Forenede Stater i Amerika og Canada, som
tidligere har veret i Besiddelse af en ved F6dselen erhvervet norsk Statsborgerret, kan
indrejse her til Landet og opholde sig her i indtil 2 Maaneder uden at v.Tre i Besiddelse af
Pas, naar de legitimerer sig ved Borgerbrev eller Bevis for et saadant, forsynet med
vedkommendes Fotografi og en offentlig Myndigheds Attest om, at Fotografiet forestiller
den Person, for hvem Borgerbrevet eller Beviset er udfzerdiget, samt for saa vidt
Borgerbrevet ikke indeholder Oplysning or, at Indehaveren tidligere har vxret Norsk
Statsborger, en anden af en offentlig Myndighed udstedt Attest herom. Ledsages de
paagaeldende af Hustru og B6rn under 15 Aar, gelder Pasfritagelsen ogsaa dem, naar
de i Borgerbrevet er anf6rt paa en saadan Maade, at deres Identitet kan fastslaas,

Dels at forpligte sig til, at Visering af den nmevnte Legitimation ikke vii blive forlangt.
Onsker de ovenfor omhandlede Personer i det paagaldende Tidsrum at tage Arbejde, Stilling

eller anden Beskaftigelse her i Landet, maa der indhentes saedvanlig Arbejdstilladelse. Onsker de
paagmldende at opholde sig her udover de 2 Maaneder, er de forpligtede til at skaffe sig Pas saint
om forn6dent Opholds- eller Arbejdstilladelse.

Det tilf6jes, at det er en Forudsatning for ovenstaaende Bestemmelser, at Personer, der i Medf6r
heraf er indrejst her til Landet, vii blive modtaget i Norge, saafremt Opholdstilladelse negtes
dem her.

K6BENHAVN, den ii. November 1933.

Copie certifi~e conforine
Minist~re des Affaires 6trang~res,

Oslo, le 24 novembre 1933.
Rolf Andvord,

Chef de Division.

No. 3302
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i TRADUCTION.

No 3302. - ECHANGE DE NOTES
ENTRE LES GOUVERNEMENTS
DANOIS ET NORVRGIEN, COM-
PORTANT UN ACCORD RELATIF
AUX DOCUMENTS DE LEGITI-
MATION POUR LES RESSORTIS-
SANTS AMtERICAINS ET CANA-
DIENS D'ORIGINE NORVR-
GIENNE ET DANOISE. COPEN-
HAGUE, LE ii NOVEMBRE 1933.

LGATION DE NORVtGE.
COPENHAGUE.

NOTE VERBALE

La LUgation de Norv~ge a l'honneur, d'ordre
de son gouvernement, de faire connaltre au
ministre des Affaires 6trang~res danois que le
Gouvernement norv~gien est dispose A. adopter
les dispositions suivantes, si le Gouvernement
danois prend des dispositions analogues t l'dgard
des ressortissants americains et canadiens qui,
de par leur naissance, 6taient ant~rieurement
ressortissants norv~giens :

Les ressortissants amdricains et cana-
diens qui, par leur naissance, 6taient
ressortissants danois, pourront entrer en
Norv~ge et y sjourner jusqu'A deux mois,
sans passeport lorsqu'ils seront en possession
d'un certificat de nationalit6 amricain ou
canadien - ou d'une pike en tenant lieu
- muni de la photographie de l'intfress6
et d'attestations des autorit6s certifiant que
la photographie est celle de la personne
pour laquelle a t6 d~livr6 le certificat et

'Traduit par le Secr6tariat de ]a Socidt6 des
Nations, it titre d'information.

1 TRANSLATION.

No. 3302.- EXCHANGE OF NOTES
BETWEEN THE DANISH AND
NORWEGIAN GOVERNMENTS,
CONSTITUTING AN AGREEMENT
REGARDING DOCUMENTS OF
LEGITIMATION FOR AMERICAN
AND CANADIAN NATIONALS OF
NORWEGIAN AND DANISH
ORIGIN. COPENHAGEN, NOVEM-
BER II, 1933.

i-

NORWEGIAN LEGATION.
COPENHAGEN.

NOTE VERBALE.

The Norwegian Legation, under instructions
from its Government, has the honour to inform
the Royal Danish Ministry of Foreign Affairs
that the Norwegian Government, subject to
corresponding regulations being issued by the
Danish Government in respect of American and
Canadian citizens who were Norvegian nationals
by birth, is prepared to issue the following
regulations :

American and Canadian citizens who
were Danish nationals by birth shall be
allowed to enter Norway and to remain there
for a period not exceeding two months
without a passport if they are in possession
of an American or Canadian certificate of
nationality or a document in lieu thereof,
provided with a photograph of the person
concerned and an attestation by a public
authority that the photograph represents
the person to whom the certificate is issued

I Translated by the Secretariat of the League
of Nations, for information.
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que l'int6ress6 a possd6 ant~rieurement la
nationalit6 danoise.

La femme de l'intfress6, ainsi que les
enfants ayant moins de quinze ans, nom-
minment d~sign6s dans le document, pour-
ront l'accompagner, sans piece d'identit6
distincte, lorsque leur identit6 sera par-
faitement 6tablie.

Le visa de la piece en question en sera
pas exig6.

Les personnes arrivant en Norv ge pour
y chercher ou y occuper tn emploi, ou d6si-
rant y s6journer plus de deux mois, devront
tre munies du passeport ordinaire ainsi

que d'un perniis de s6jour ou de travail
conforme aux r~gles en vigueur.

-Il faudra, en outre, que les personnes
entr6es en Norv ge sur le vu des pi~ces
d'identit6 ci-dessus soient autoris~es i.
p~n~trer au Danemark, mgme apr~s l'expi-
ration de ladite p6riode de deux mois, si
les autorit~s norv~giennes leur refusent
l'autorisation de rester en Norv~ge.

Ces dispositions entreront en vigueur .

partir du ler d6cembre 1933.
Lorsque la lIgation aura requ du ministre

des Affaires 6trang&es danois une note verbale
conque dans le mme sens que la prsente note,
le Gouvernement norvgien considfrera 1'accord
&. ce sujet comme conclu avec le Gouvernement
danois par cet 6change de notes.

COPENJAGUE, le II novembre 1933.

II.

MINISTLRE
DES

AFFAIRES tTRANGtRES.

NOTE VERBALE

En accusant r~ception de la note verbale de
la L~gation de Norv~ge en date de ce jour, le
Minist~re des Affaires 6trangres a 'honneur de
faire connaltre que le Gouvernement danois est
dispos6 b. adopter les dispositions suivantes A
partir du ier d~cembre si le Gouvernement
norvgien prend des dispositions analogues A
l'6gard des ressortissants des Etats-Unis d'Am&

No. 3302

and that the person in question was
formerly a Danish national.

The wife of the person concerned and his
children under fifteen years of age, if men-
tioned in the document, may accompany
him without special identification docu-
ments if their identity is properly esta-
blished.

The document shall not require a visa.

Persons coming to Norway to seek or
accept employment, or wishing to stay in the
country for more than two months, shall
require an ordinary passport, and also a
residence or employment permit in accor-
dance with the regulations in force.

It is also assumed that persons who have
entered Norvy in virtue of the identifica-
tion documents in question shall be allowed
to enter Denmark even after the expiry
of the period of two months if the Nor-
wegian authorities refuse them permission
to remain in Norway.

These provisions shall come into force
as from December ist, 1933.

On receipt by the Norwegian Legation of a
Note Verbale from the Royal Danish Ministry
of Foreign Affairs to the same effect as the
present Note Verbale, the Norwegian Govern-
ment will consider that this exchange of notes
constitutes an agreement on the subject with
the Danish Government.

COPENHAGEN, November 11, 1933.

II.

MINISTRY
OF

FOREIGN AFFAIRS.

NOTE VERBALE.

In acknowledging receipt of the Note Verbale
of to-day's date from the Royal Norwegian
Legation, the Ministry of Foreign Affairs has
the honour to state that the Danish Govern-
ment is prepared, subject to corresponding re-
gulations being issued by Norway in respect of
citizens of the United States of America and
Canada who were formerly in possession of
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rique et du Canada qui, ant~rieurement, ont 6t6
en possession de la nationalit6 danoise acquise
par ]a naissance.

D'une. part, le Gouvernement danois
autorisera les ressortissants des Etats-Unis
d'Am~rique et du Canada qui, antdrieure-
ment, auront t6 en possession de la natio-
nalit6 norvdgienne acquise par la naissance,
A p~ndtrer au Danemark et A y s6journer
jusqu'A deux mois, sans tre en possession
d'un passeport, lorsqu'ils 6tabliront leur
identit6 au moyen d'un certificat de natio-
nalitd - ou d'une piece en tenant lieu -
muni de la photographie de l'int~ress6 et
d'une attestation des autoritds certifiant
que la photographie est celle de la personne
pour laquelle a &6 d6livr6 le certificat de
nationalit6 ou ]a susdite piece, et, si ce cer-
tificat n'indique pas que le titulaire 6tait an-
t6rieurement ressortissant norv6gien, d'une
autre attestation des autorit~s publiques A
ce sujet. Si les int~ress~s sont accompagn~s
de leur femme et d'enfants ayant moins de
quinze ans, ceux-ci btn~ficieront galement

e la dispense du passeport lorsque ledit
certificat contiendra A leur sujet des mentions
permettant d'6tablir leur identit6.

Et, d'autre part, le Gouvernement danois
prend 1engagement de ne pas exiger que
la susdite pi&ce d'identite soit vis~e.

Si, pendant ]a pdriode en question, les per-
sonnes indiqus ci-dessus d~sirent travailler,
ou avoir un emploi ou une occupation quel-
conque au Danemark, elles devront obtenir le
permis de travail ordinaire. Si elles d6sirent
sjourner plus de deux mois dans le pays, elles
seront tenues de se procurer un passeport et,
ic cas 6ch6ant, un permis de sjour ou de travail.

Les dispositions qui pr~c&dent sont subor-
donnees A la condition que les personnes ayant
pdnitrd au Danemark, en vertu de ces dispo-
sitions, seront admises en Norv~ge si le permis
de s6jour leur est refus6 au Danemark.

COPENHAGUE, le II novembre 1933.

Danish nationality acquired by birth, as from
December ist :

On the one hand to agree that citizens
of the United States of America and Canada
who were formerly in possession of Nor-
wegian nationality acquired by birth may
enter and remain in Denmark for two
months without possessing a passport,
provided they establish their identity by
means of a certificate of nationality or a
document in lieu thereof, provided with a
photograph of the person in question and
an attestation by a public authority that
the photograph represents the person to
whom the certificate of nationality or
other document is issued and, if the certi-
ficate of nationality does not state that
the holder was formerly a Norwegian
national, another certificate by a public
authority to that effect. If the person in
question is accompanied by his wife and
children under fifteen years of age, the
passport exemption shall apply to them
also if they are mentioned in the certificate
of nationality in such a manner that their
identity can be established. -

And on the other hand to undertake
that the said identification document shall
not require a visa.

If the persons referred to above wish to
accept work, employment or any other occu-
pation in this country. during the period in
question they shall obtain the usual employ-
ment permit. If they wish to remain in the
country for more than two months, they shall
obtain a passport, and, if necessary, a residence
or employment permit.

The above provisions are subject to the
condition that the persons who have entered
Denmark in virtue hereof shall be admitted to
Norway if they are refused a residence permit
in Denmark.

COPENHAGEN, November II, 1933.

No 3302



No 33o3.

ESPAGNE ET ESTONIE

Convention de commerce et de navi-
gation, avec protocole, signes a
Tallinn, le 23 juin 1932, et echange

de notes y relatif, de ]a mime
date.

SPAIN AND ESTONIA

Convention of Commerce and Navi-
gation, and Protocol, signed at
Tallinn, June 23, 1932, and Ex-

change of Notes relating thereto
of the Same Date.
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No 3303. - CONVENTION I DE COMMERCE ET DE NAVIGATION ENTRE
L'ESPAGNE ET L'ESTONIE. SIGNIZE A TALLINN, LE 23 JUIN
1932.

Texte officiel /ranfais communiqud par le ministre des A§aires 1trangires d'Esfonie. L'enregistrement
de cette convention a eu lieu le 5 ddcembre 1933.

LE GOUVERNEMENT DE LA RAPUBLIQUE ESTONIENNE et LE GOUVERNEMENT DE LA Rf-PUBLIQUE

ESPAGNOLE, d6sireux de favoriser le d6veloppement des relations commerciales entre leurs pays,
ont d6cid4 de conclure une Convention de commerce et de navigation et ont nomm A cet effet
pour leurs pl~nipotentiaires, savoir

LE GOUVERNEMENT DE LA Rf-tPUBLIQUE ESTONIENNE:

Son Excellence M. Jaan T6NIssoN, ministre des Affaires &rangres;

LE GOUVERNEMENT DE LA RPPUBLIQUE ESPAGNOLE :

Son Excellence M. Manuel GARCIA DE AcILu, envoy6 extraordinaire et ministre
pl6nipotentiaire de la Rpublique espagnole en Estonie ;

Lesquels, apr~s s'6tre communiqu6 leurs pleins pouvoirs respectifs, trouv6s en bonne et due
forme, sont convenus des dispositions suivantes

Article premier.

Les ressortissants de chacune des Hautes Parties contractantes auront le droit, dans les m~mes
conditions que les ressortissants de la nation la plus favoris~e et en se conformant aux lois et
r~glements du pays, de se rendre librement sur le territoire de 1'autre Haute Partie contractante,
d'y voyager et sjourner, de s'y 6tablir et de s'y livrer 5 I'exercice de leur commerce, industrie ou
toute autre activit6 professionnelle.

Les dispositions de cet article s'entendent sous r6serve des Iois, dcrets et r~glements sp~ciaux
de police en vigueur dans les deux pays et egalement applicables aux ressortissants de toute autre
Puissance.

Article 2.

Les ressortissants de chacune des Hautes Parties contractantes auront, aux m~mes conditions
que les ressortissants de ]a nation la plus favoris&e, le droit d'acqu6rir, de poss6der et d'ali~ner
toute esp&e de biens immobiliers et mobiliers sur le territoire de I'autre, A l'exception des cas prdvus
par les l6gislations respectives, en se conformant aux lois et r~glements du pays.

1 L'change des ratifications a eu lieu k Helsinki, le 31 octobre 1933.
Entr6e en vigueur le i o r novembre 1933.
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'TRADUCTION. - TRANSLATION.

No. 3303. - CONVENTION 2 OF COMMERCE AND NAVIGATION
BETWEEN SPAIN AND ESTONIA. SIGNED AT TALLINN, JUNE
23, 1932.

French ofcial text communicated by the Estcnian Minister for Foreign Afairs. The registration
of this Convention took place December 5, 1933.

THE GOVERNMENT OF THE ESTONIAN REPUBLIC and THE GOVERNMENT. OF THE SPANISH

REPUBLIC, being desirous of promoting commercial relations between their countries, have decided
to conclude a Convention of Commerce and Navigation, and have for this purpose appointed as
their Plenipotentiaries :

THE GOVERNMENT OF THE ESTONIAN REPUBLIC

His Excellency M. Jaan T6NISSON, Minister for Foreign Affairs;

THE GOVERNMENT OF THE SPANISH REPUBLIC :
His Excellency M. Manuel GARcIA DE AcILU, Envoy Extraordinary and Minister

Plenipotentiary of the Spanish Republic in Estonia;

Who, having communicated their respective full powers, found in good and due form, have
agreed upon the following provisions:

Article i.

Nationals of either High Contracting Party shall have the right freely to enter the territory
of the other, and to travel, reside or establish themselves therein, and engage in their trade, industry
or other occupation under the same conditions as the nationals of the most favoured nation, provided
they comply with the laws and regulations of the country.

The provisions of this article shall be subject to the laws, decrees and special police regulations
in force in the two countries and applicable equally to the nationals of other Powers.

Article 2.

Nationals of either High Contracting Party shall have the right, under the conditions applicable
to nationals of the most favoured nation, to acquire, possess and alienate movable and immovable
property of all kinds in the territory of the other, save in cases provided for by the laws of the
respective Parties, and subject to compliance with the laws and regulations of the country.

I Traduit par le Secr6tariat de la Soci~t6 des I Translated by the Secretariat of the League
Nations, & titre d'information . of Nations,. for information.

The exchange of ratifications took place at Helsinki, October 31, 1933.
Came into force November ist, 1933.
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Article 3.

Les ressortissants de chacune des Hautes Parties contractantes ne seront sotumis sur le territoire
de l'autre, quant A leur personne, leurs biens, droits et intr~ts, ainsi que pour 1'exercice de leur
commerce, industrie, m6tier ou profession, ?. aucun imp6t, droit, charges, contributions, patentes
ou autres, plus 6lev6s que ceux qui sont ou pourront 6tre exiges des nationaux ou des ressortissants
de la nation la plus favoris~e.

Les Hautes Parties contractantes se garantissent rdciproquement le traitement de la nation
laplus favoris~e, en ce qui concerne l'accomplissement des formalit6s de douane relatives au transit,
A 1entreposage, 6 .a r~exportation, au transbordement des marchandises et A toutes autres op&dations
que subissent les marchandises import6es, export6es ou en transit, ainsi qu'en ce qui concerne les
taxes aff&entes & ces diverses manutentions.

Article 4.

Les ressortissants de chacune des Hautes Parties contractantes jouissent sur le territoire de
l'autre, d'une enti~re s~curit6 et protection. Ils auront libre accs auprs des tribunaux tant pour
r6clamer que pour d6fendre leurs droits et jouiront A, cet 6gard, sous r-serve de rdciprocit6, de tous
les droits et privil.ges accord~s aux nationaux.

En tout ce qui concerne l'assistance judiciaire en matire civile, les Hautes Parties contractantes
se conformeront aux dispositions de la Convention 1 relativeA la proc6dure civile, sign~e & La Haye
le X7 juillet 1905, dont des Hautes Parties contractantes font parties.

Article 5.

Les produits, naturels ou fabriqu6s, originaires et en provenance de I'Espagne, des Iles Bal6ares
et des Canaries, seront admis, & leur importation en Estonie, au b~n6fice du tarif le plus r~duit
que l'Estonie accorde ou puisse accorder A toute puissance tierce.

Article 6.

Les marchandises, produits naturels ou fabriqu6s d'origine ou en provenance de 'Espagne,
des Iles Baldares et des Canaries, 6num6r6s ? la liste A ci-annex6e, seront admises . leur importation
en Estonie au b6n6fice des droits de douane stipul6s dans ladite liste.

Article 7.

Les marchandises, produits naturels ou fabriqu~s, d'origine ou en provenance d'Estonie, &
leur importation sur le territoire de l'Espagne et les Iles Bal~ares, joiiront des droits pr&vus dans
la deuxi~me colonne du tarif de douane espagnol en vigueur ; de ces produits, ceux dont la
ddnomination est pr6vue dans le tarif de douane espagnol actuellement en vigueur sous les positions
dnum~r~es dans la liste B ci-annex6e,, b6n6ficieront du traitement de la nation la plus favorisde
et tant les uns que les autres ne pourront en aucun cas 8tre soumis & des taxes, coefficients ou d'autres
augmentations temporaires quelconques plus leV~es que celles perques des marchandises de la
nation la plus favoris~e.

Article 8.

Les Hautes Parties contractantes sont d'accord pour limiter dans la mesure que le pays
d'importation jugera convenable, les cas o-h les certificats d'origine seront. exig6s.

DE MARTENS, Nouveau Recueil gdndral de Traitds, troisi~me s~rie, tome II, page 243.
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Article 3.

Nationals of either High Contracting Party shall not be subject, in the territory of the other,
to taxes, dues, charges, contributions, trade licences et cetera, higher than those which are or
may be imposed on nationals of the most favoured nation, in respect of their persons, property,
rights and interests, or in the exercise of their trade, industry, business or profession.

The High Contracting Parties reciprocally guarantee most-favoured-nation treatment with
regard to the fulfilment of Customs formalities relating to the transit, warehousing, re-export and
transhipment of goods, and to any other operations to which goods imported, exported or in transit
may be subject, as well as to the charges relating thereto.

Article 4.

Nationals of either High Contracting Party shall enjoy complete security and protection in
the territory of the other. They shall have free acces§ to the courts, either as plaintiffs or
defendants, and shall, subject to reciprocity, enjoy in this respect all the rights and privileges
granted by nationals.

As regards legal assistance in civil matters the High Contracting Parties will comply with the
provisions of the Convention' relating to civil procedure signed at The Hague on July i7, 1905,
to which the High Contracting Parties are parties.

Article 5.

Natural or manufactured products originating in and coming from Spain, the Balearic Islands
and the Canaries shall, on importation into Estonia, enjoy the benefit of the lowest rates which
Estonia accords or may hereafter accord to any third Power.

Article 6.

The natural or manufactured products enumerated in the annexed list A and originating in
or coming from Spain, the Balearic Islands and the Canaries shall, on importation into Estonia,
be liable to the Customs duties specified in the said list.

Article 7.

Natural or manufactured products originating in or coming from Estonia shall, on importation
into the territory of Spain and the Balearic Islands, be liable to the duties specified in the second
column of the Spanish Customs tariff in force ; such of these products as are mentioned in the Spanish
Customs tariff at present in force under the items enumerated in the annexed list B shall enjoy
the benefit of most-favoured-nation treatment, and none of them may in any'event be subjected
to charges, coefficients or any other temporary increases whatsoever higher than those imposed on
the goods of the most favoured nation.

Article 8.

The High Contracting Parties agree that the cases in which production of certificates of origin
is required shall be limited in so far as the country of import considers this to be advisable.

British and Foreign State Papers, Vol. 99, page 99o.

NO. 3303
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Les certificats d'origine seront d~livr~s soit par le Ministare des Affaires 6conomiques, soit
par les autorit~s douanires, soit par les Chambres de commerce officiellement reconnues par le
pays exp~diteur ; ils seront r~dig6s, soit en langue du pays d'origine, soit dans la langue du pays.
de destination et seront accompagn~s d'une traduction dans la langue fran aise.

Les certificats d'origine seront vis~s par les autorit6s consulaires du pays de destination.
Seront dispenses de certificats d'origine les colis postaux et envois par la poste, ainsi que les

dchantillons des voyageurs de commerce.

Article 9.

Chacune des Hautes Parties contractantes s'engage prendre toutes mesures n~cessaires en
vue de r~primer, sur son territoire, 1'emploi abusif des appellations g6ographiques d'origine des
produits de l'autre Partie qui tirent du sot et du climat leurs qualit~s sp~cifiques y compris
sp~cialement les produits vinicoles, pourvu que ces appellations soient diment protegees dans le
pays d'origine et aient 6td notifi~es par son gouvernement.

Sont considres comme employees abusivement les appellations d'origine de 1'un des deux
pays lorsqu'elles sont appliqu6es A des produits auxquels les dispositions lMgislatives ou r~glementaires
de ce pays en refusent le b~n6fice.

En ce qui concerne sp~cialement les produits vinicoles, l'Estonie reconnait express~ment Ia
designation spcifique des vins de c Jerez D, (( Malaga ) et ( Tarragona D comme appartenant en
exclusivit6 aux vins rcoltes dans ces r6gions espagnoles, et s'oblige & empcher l'usage de ces
appellations d'origine pour d6signer des vins autres que ceux de c Jerez i, a Malaga)) et a Tarragona >,,
alors mme que l'origine vritable des vins soit mentionn~e ou que l'appellation abusive soit
accompagn~e de certains termes rectificatifs comme €( genre D, (( fagon ,, a type ,, cc c~page, ou autres
capables de se pr~ter &i une mystification de la vritable origine de la rnarchandise.

Pour bien dtablir 1'origine authentique des vins de (( Jerez )), (, Malaga ) et ccTarragona D reste
stipul6 que seuls b~n~ficieront de ces appellations les vins qui A. leur entree en Estonie soient
accompagn6s d'un cer-tificat d'origine et d'analyse d6livr6 par les Stations oenologilues et les Sections
agronomiques espagnoles accr6ditant qu'ils proviennent vWritablement des r~gions de a Jerez D,
a Malaga )) et (( Tarragona ).

Article xo.

Les mesures que chacune des Hautes Parties contractantes s'engage X prendre devront pr6voir
la repression par la saisie, la prohibition, ou toute autre sanction appropri~e, notanment de
l'importation, de 1'exportation, de 1'entreposage, de la fabrication, de la circulation, de la vente,
de la mise en vente des produits dans les cas oiL figureraient sur les fifts, bouteilles, emballages des
cai sses les contenant, amnsi que sur les factures, papier de commerce et lettres de voitures, des
marques, noms, inscriptions ou signes quelconqucs )voquant des appellations d'ori-ine abusivement.

La saisie des produits incrimin6s ou les autres sanctions, seront appliqu~es soit t& la diligence
de l'administration, soit 'L la requite du Minist~re public ou de tout int~ress6, individu, association
ou syndicat, conform6ment hi la lgislation respective de chacune des Hautes Parties contractantes.

Article ii.

Les navires de commerce de l'une des Hautes Parties contractantes jouiront dans les ports
et eaux territoriales de l'autre Partie en tout ce qui concerne le rdgime de navigation ainsi que les
droits de pilotage, de phare, de port, de stationnement, de quarantaine et d'autres droits et taxes
maritimes du traitement de la nation la plus favoris~e.

Les dispositions du present article s'appliquent & tous les navires, qu'ils appartiennent & l'un
des deux Etats contractants, des particulers, A des soci~t6s ou des collectivit6s publiques.

En ce qui .concerne la reconnaissance rciproque des certificats de jaugeage, les deux Hautes
Parties contractantes s'engagent A conclure un arrangement special dans un d~lai de trois mois
au plus.
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Certificates of origin shall be issued by either the Ministry for Economic Affairs, or the Customs
authorities, or the Chambers of Commerce officially recognised by the country of consignment.
They shall be drawn up in the language of the country of origin or in that of the country of
destination, and shall be accompanied by a translation into French.

Certificates of origin shall be visaed by the consular authorities of the country of destination.
Certificates of origin shall be dispensed with in the case of postal packets, consignments by

post, and travellers' trade samples.

Article 9.

Each of the High Contracting Parties agrees to take all necessary steps to prohibit the improper
use, in its territory, of the geographical appellations of origin of these products of the other country
which owe their specific qualities to the soil and climate, including more particularly the products
of the wine industry, provided that such appellations are duly protected in the country of origin
and have been notified by the Government.

The appellations of origin of either country shall be regarded as improperly used when they
are applied to products which are not entitled to them under that country's laws or regulations.

With regard more particularly to the products of the wine industry, Estonia expressly recognises
the special appellations of Jerez, Malaga and Tarragona wines as belonging exclusively to wines
produced in these Spanish regions, and undertakes not to allow the use of these appellations of
origin to describe wines other than Jerez, Malaga and Tarragona, even when the real place of origin
of the wines is mentioned, or the improperly used appellation is accompanied by such corrective
expressions as " kind ", " manner ", " type ", " variety " or other expressions that may give a
misleading idea of the true origin of the wine.

In order that the authenticity of the origin of Jerez, Malaga and Tarragona wines may be
established, it is stipulated that the use of these appellations shall be confined to wines which, on
importation into Estonia, are accompanied by a certificate of origin andl analysis issued by the
Spanish (Enological Stations and Agronomic Sections testifying that they actually come from the
regions of Jerez, Malaga and. Tarragona.

Article io.

The measures which the High Contracting Parties agree to take shall provide for the
punishment by seizure, prohibition or other appropriate penalties, more particularly of the import,
export, warehousing, manufacture, distribution, sale and offer for sale of products bearing upon
the casks, bottles, wrapping of the cases in which they are packed or on the invoices, commercial
documents or waybills any marks, names, description or devices whatscever improperly suggesting
appellations of origin.

The products concerned shall be seized, or the other penalties imposed, either by the
administration or at the request of the Public Ministry or of any other interested person, association
or syndicate, in conformity with the respective laws of each High Contracting Party.

Article ii.

The merchant vessels of each High Contracting Party shall enjoy most-favoured-nation
treatment in the ports and territorial waters of the other Party in respect of the shipping r6gime
and of pilotage, lighthouse, port, berthing, quarantine and other maritime charges and dues.

The provisions of the present article shall apply to all vessels, whether they belong to either
of the two Contracting States, to private individuals, to companies or to public corporations.

With regard to the reciprocal recognition of tonnage measurement certificates, the two High
Contracting Parties agree to conclude a special agreement within a period not exceeding three
months.
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Article X2.

Ne seront pas census d~roger au principe du traitement de la nation la plus favoris6e, qui est
la base de ]a pr6sente convention, les franchises, immunitds et privileges que :

Vo L'Estonie a donnd ou donnera A l'avenir A la Finlande, ou A Ia Lettonie, ou A
la Lithuanie, ou A l'Union des R. S. S., ou A tous ces pays tant que ces avantages ne seront
pas accord~s A un tiers Etat, non cit6 ci-dessus ;

20 L'Espagne ait accord6 ou accordera au Portugal, Possessions et Colonies espagnoles,
Zone du Protectorat du Maroc et R6publiques hispano-am6ricaines.

'Article 13.

La pr6sente convention sera ratifi6e et les ratifications en seront 6chang6es A Helsingfors.

Elle entrera en vigueur le premier jour du mois qui suit la date de 1'&6hange des ratifications
et restera valable pour une dur6e ind6terminde, chacune des Hautes Parties contractantes se r~servant
le droit de la d6noncer avec un pr6avis de trois mois.

En foi de quoi, les Plnipotentiaires respectifs, dfiment autoris6s 6 cet effet, ont sign6 la pr&sente

convention et 1'ont rev~tue de leurs cachets.

Fait A Tallinn, en double exemplaire, le 23 juin 1932.

(L. S.)
(L. S.)

J. T6NISSON.
Manuel G. DE ACILU.

LISTE A

Num6ro" Unit6 Droits en
du tarif DEsignation des marchandises de couronnes or
estonien perception estoniennes

ex § 6
ex p. 2
ex p. 4

ex § 7

exp.4
ex § 28

ex p. I
lit. b

Fruits frais :
Bananes ..... ............ ..........
R aisins . .... ... .. ... ... .... . .

Remarque : Du b6n6fice du droit pr6vu sous le p. 4 sont
exclues toutes les importations effectuies du jer juin
an jer octobre.

Fruits et baies sdch6s, non sp6cialement d6nomm s sous
les autres paragraphes, pr~par6s sans sucre:
R Raisins grands, sch6s Malaga ...............

Vins des raisins:
En f(its :
Vins de a Jerez , e Malaga)) et r Tarragona D titrant

plus de 16 degrds et moins de 25 deprTs d'alcool . .
Renarqut : Du b6ndfice de ce droit ne jouissent que les

vins accompagn6s d'un certificat d'origine et d'analyso
d~livr6 par les Stations CEnologiques et les Sections
agronomiques espagnoles, accr&itant qu'ils provien-
nent v~ritablement des regions de a Jerez ), a Malaga v
et c Tarragona a et attestant leur puret6.

kg. b.
kg. b.

kg. b.

kg. b.

0,30
0,75

0,075

2,00
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Article 12.

The exemption from duties, immunities and privileges which

(U) Estonia has granted or may hereafter grant to Finland, Latvia, Lithuania or
the U. S. S. R., or to all these countries in so far as such benefits are not accorded to a
third State not mentioned above, or which :

(2) Spain has granted or may grant to Portugal, the Spanish possessions and colonies,
the Zone of the Protoctorate of Morocco or the Spanish American Republics,

shall not be deemed an exception to the principle of most-favoured-nation treatment upon which
the present Convention is based.

Article 13.

The present Convention shall be ratified and the instruments of ratification shall be exchanged
at Helsingfors.

It shall come into force on the first day of the month following that in which the instruments
of ratification are exchanged and shall remain in force for an indefinite period, each High Contracting
Party reserving the right to denounce it with three months' notice.

In faith whereof, the respective Plenipotentiaries, duly authorised for that purpose, have

signed the present Convention and have thereto attached their seals.

Done at Tallinn in duplicate, June 23, 1932.

(L. S.)
(L. S.)

J. TdIussoN.
Manuel G. DE ACILU.

LIST A.

.Number I Unit Duty in gold
in the Description of Goods of Estonian

Estonian tariff Taxation crowns

ex § 6
ex item 2
ex item 4

ex § 7

ex item 4
ex § 28

ex item i
b

No. 3303

Fresh fruit :
Bananas .............................
Grapes ..... .......... . .....

Note : Imports effected between June ist and October ist
do not benefit by the duty referred to under Item 4.

Dried fruits and berries, not specially mentioned under
other paragraphs, prepared without sugar :
Large dried Malaga raisins ... ....... .......

Vine made from grapes:
In casks :
" Jerez ", " Malaga " and 11 Tarragona " wines con-

taining over i6 and under 25 degrees of alcohol . .
Note : This duty shall only apply to wines accompanied

by a certificate of origin and analysis issued by the
Spanish (Enological Stations and Agronomic Sections
and stating that they actually come from the regions
of Jerez, Malaga and Tarragona and certifying their
purity.

kg. b.
kg. b.

kg. b.

kg. b.

0.30
0.73

0-75

0.075

2.00
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LISTE B.

Num6ros du tarif espagnol
36 103 1025 ex xx86 2203
37 xo6 1026 ex 1187 1204
38 110 1027 1194 1354
39 117 1028 1195 14x6
98 124 1029 x196 1432
99 792 1030 1197 1455
oo 997 1031 1198 1456

20 X02X 1181 1201
102 1022 1i85 1202

PROTOCOLE

Au moment de procdder A la signature de la Convention de commerce et de navigation conclue
h la date de ce jour entre 'Estonie et l'Espagne, les plnipotentiaires soussign6s, deiment autoris~s
A cet effet par les gouvernements respectifs, ont fait la d~claration suivante :

Les deux Parties contractantes conviennent que, si l'un des deux gouvernements
se voyait oblig6 de modifier le r~gime d'importation ou d'augmenter, pendant la dur~e de
]a convention, un ou plusieurs droits afftrents aux marchandises suivantes :

Pour l'Espagne : ceux qui sont pr~vus aux positions 27 et 28 du tarif douanier
estonien;

Pour 1'Estonie ceux qui sont pr6vus aux positions 98-1o3, o2x, 1022 et 1432 du
tarif douanier espagnol,
L'autre Partie aura facult6 de demander l'ouverture des ntgociations imm~diates

pour l'6tablissement d'un accord supplmentaire concernant le commerce des produits
Vis s par les modifications et augmentations r~clamdes. Dans les cas ou ces n~gociations
dans un d~lai raisonnable n'aboutiront pas A un accord amiable, la Partie 16s~e aura la
facult6 de d6noncer la convention, laquelle prendra fin un mois apr~s la date de la
d~nonciation.

Le present protocole fera partie int~grante de la convention A laquelle il se rapporte.

En foi de quoi les pl6nipotentiaires respectifs ont sign6 le present protocole A Tallinn, le
23 juin 1932.

J. T6NISSON. Manuel G. DE AcILu.

ECHANGE DE NOTES

TALLINN, le 23 i'fin :1932.
MONSIEUR LE MINISTRE,

Pendant les n~gociations pour la conclusion de la Convention de commerce et de navigation
signe L la date d'aujourd'hui, la D61gation estonienne a fait ressortir l'intdrt que 1'Estonie attache
A ce que la question de la reconnaissance r6ciproque des certificats de jaugeage, r6serv6e pour en
faire objet des n~gociations sp~ciales, soit soumise, pendant cette priode transitoire, & un r6gime
provisoire selon lequel les certificats de jaugeage d livr~s par les autorit~s estoniennes, en tant
qu'ils s'accordent avec les r~gles de calcul dictdes par le Board of Trade de la Grande-Bretagne
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LIST B.

Numbers in the Spanish tariff:
36 103 1025 ex 186 1203
37 1o6 1026 ex x87 1204
38 o10 1027 1194 1354
39 117 io28 1195 1416
98 124 1029 xI96 1432
99 792 1030 1197 1455
100 997 1031 II98 1456
101 1021 II8I 1201
102 1022 1185 1202

PROTOCOL.

On proceeding to sign the present Convention of Commerce and Navigation concluded on
to-day's date between Estonia and Spain, the undersigned Plenipotentiaries, duly authorised for
this purpose by their respective Governments, have made the following declaration :

The two Contracting Parties agree that if either of the Governments should be
compelled to modify the import system or to increase one or more of the duties on the
following goods during the period of validity of the Convention

For Spain : Those mentioned under Items 27 and 28 of the Estonian Customs
tariff,

. For Estonia : Those mentioned under Items 98 to 1o3, 1o2, 1022 and 1432
of the Spanish Customs tariff,
The other Party shall have the right to request that negotiations be immediately

opened with a view to the establishment of a supplementary agreement in respect of the
trade in the products affected by such modifications and increases. Should these
negotiations not lead, within a reasonable period, to an amicable agreement, the injured
Party shall have the right to denounce the Convention, which shall cease to have effect
one month after the date of denunciation.

The present Protocol shall form an integral part of the Convention to which it relates.

In faith whereof, the respective Plenipotentiaries have signed the present Protocol at Tallinn
on June 23, 1932.

J. T6mssoN. Manuel G. DE AcILU.

EXCHANGE OF NOTES.

TAINN, June 23, 1932.
YOUR EXCELLENCY,

During the negotiations with a view to the conclusion of the Convention of Commerce and
Navigation signed to-day, the Estonian delegation pointed out that Estonia considers it important
that the question of the reciprocal recognition of tonnage measurement certificates, which is held
over for special negotiation, should be subject, during this transitional period, to a provisional
regime under which tonnage measurement certificates issued by the Estonian authorities would,
in so far as they are in conformity with the rules of the Board of Trade of Great Britain for
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pour le mesurage des navires, soient accept6s par les autorit~s des ports espagnols, sans proc6der .
un remesurage des dits navires.

A cet 6gard je suis autoris6 A vous d6clarer que mon gouvernement est d'accord sur le r~gime
provisoire qui prdcede, demandd par Ia D616gation estonienne, & condition qu'un traitement
strictement r~ciproque soit applique par les autorites estoniennes aux navires espagnols se rendant
dans un port d'Estonie.

Ce regime couvrira la p~riode transitoire jusqu'A ce que l'accord d~finitif visd par 'article ii
de la Convention esto-espagnole sign~e A la date d'aujourd'hui, ne soit intervenu.

Veuillez agr~er, Monsieur le Ministre, l'assurance de ma haute consideration.

Manuel G. DE AcILu.
Son Excellence,

Monsieur Jaan Thnisson,
Ministre des Affaires 6trang~res,

Tallinn.

TALLINN, le 23 jin 1932..
MONSIEUR LE MINISTRE,

A Ia date de ce jour, Votre Excellence a bien. voulu m'adresser Ia lettre dont Ia. teneur est
Ia suivante

Pendant les n~gociations pour Ia conclusion de Ia Convention de commerce et de
navigation sign6e At ]a date d'aujourd'hui, la Ddldgation estonienne a fait ressortir l'int~r~t
que 1'Estonie attache ' cc que la question de la reconnaissance rciproque des certificats
de jaugeage, r~serv6e pour en faire objet des n~gociations sp6ciales, soit sournise, pendant
cette p6riode transitoire, A un r6gime provisoire selon lequel les certificats de jaugeage
d6livr~s par les autorit~s estoniennes, en tant qu'ils s'accordent avec les r gles de calcul
dict6es par le Board of Trade de la Grande-Bretagne pour le mesurage des navires, soient
accept& par les autorit~s des ports espagnols, sans procdder 6L un remesurage desdits
navires.

A cet 6gard je suis autoris6 A vous d6clarer que mon gouvernement est d'accord sur le
rdgime provisoire qui precede, demand6 par ]a D616gation estonienne, A condition quun
traitement strictement rdciproque soit appliqu6 par les autorit~s estoniennes aux navires
espagnols se rendant daps un port d'Estonie.

Ce r~gime couvrira la p~riode transitoire jusqu'& ce que I'accord d6finitif vis6 par
'article ii de Ia Convention esto-espagnole sign~e A la date d'aujourd'hui, ne soit

intervenu. n

J'ai l'honneur d'accuser r~ception A Votre Excellence de cette communication et de lui
confirmer 'accord du Gouvernement estonien A ce sujet.

Veuillez agrder, Monsieur le Ministre, l'assurance de ma haute consideration.

J. T6NISSON.
Son Excellence

Monsieur Manuel Garcia de Acilu,
Ministre d'Espagne,

Tallinn.
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calculating the measurement of ships, be accepted by the Spanish port authorities without
remeasurement of the said ships.

In this connection, I am authorised to state that my Government will agree to the above
provisional regime proposed by the Estonian delegation, provided the Estonian authorities extend
strictly reciprocal treatment to Spanish ships in Estonian ports.

This regime shall apply to the transitional period prior to the conclusion of the final agreement
mentioned in Article ii of the Estonian-Spanish Convention signed this day.

I have the honour,. Monsieur le Ministre, etc.

Manuel G. DE AcILU.
His Excellency

Monsieur Jaan T~nisson,
Minister for Foreign Affairs,

Tallinn.

TALLINN, June 23, 1932.
MONSIEUR LE MINISTRE,

Your Excellency was good enough to address to me, under to-day's date, a letter the contents
of which are as follows

"During the negotiations with a view to the conclusion of the Convention of
Commerce and Navigation signed to-day, the Estonian delegation pointed out that Estonia
considers it important that the question of its reciprocal recognition of tonnage
measurement certificates, which is held over for special negotiation, should be subject,
during this transitional period, to a provisional regime under which tonnage measurement
certificates issued by the Estonian authorities would, in so far as they are in conformity
with the rules of the Board of Trade of Great Britain for calculating the measurement
of ships, be accepted by the Spanish port authorities without remeasurement of the said
ships.

" In this connection, I am authorised to state that my Government will agree to
the above provisional regime proposed by the Estonian delegation, provided the Estonian
authorities extend strictly reciprocal treatment to Spanish ships in Estonian ports.

This regime shall apply to the transitional period prior to the conclusion of the
final agreement mentioned in Article ix of the Estonian-Spanish Convention signed this
day."

I have the honour to acknowledge receipt of this communication and to inform your Excellency
of the Estonian Government's agreement on this subject.

I have the honour, Monsieur le Ministre,

J. T6NISSON.

His Excellency,
Monsieur Manuel Garcia de Acilu,

Minister of Spain,
Tallinn.
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AUTRICHE ET POLOGNE

Traite en vue d'eviter la double
imposition en matiere d'imp6ts
directs et de regler l'assistance
judiciaire en mati;re fiscale, avec
protocole final. Signes Vienne,
le 22 avril 1932.

AUSTRIA AND POLAND

Treaty for the avoidance of Double
Taxation in the Field of Direct
Taxes and to provide for Judicial
Assistance in connection with
Fiscal Matters, and Final Pro-
tocol. Signed at Vienna, April 22,

1932.
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TEXTE POLONAIS. - POLISH TEXT.

No 3304.- UMOWA 1 MI1kDZY RZECZ4POSPOLIT4 POLSKI4 A REPUBLIK4
AUSTRJACK4 0 ZAPOB1EZENIU PODWOJNEMU OPODATKOWANIU W
DZIEDZINIE PODATKOW BEZPOREDNICH ORAZ 0 POMOCY PRAWNEJ
W 'SPRAWACH DANIN PODPISANA W WIEDNIU, DNIA 22 KWIETNIA
1932 R.

Textes officiels allernand et pokonais communiquds par le ddldg-ul de la Pologne auprs de lta Socitit
des Nations. L'enregistrement de ce traitJ a eu lieu le 12 ddcembre 1933.

RZECZPOSPOLITA POLSKAi
REPUBLIKA AUSTRJACKA
pragnkc zapobiec podw6jnemu opodotkowaniu w dziedzinie podatk6w bezpogrednich oraz

unormowa6 udzielanie pomocy prawnej w sprawach danin, postanowily zawrze6 umowq. W tyro
celu zamianowal swymi pelnomocnikami:

PREZYDENT RZECZYPOSPOLITEJ POLSKIEJ:
P. Juljusza LUKASIEWICZA, Posla Nadzwyczajnego i Ministra Pelnomocnego Rzeczy-

pospolitej Polskiej w Wiedniu
i P. Edwarda WERNERA, Naczelnika Wydzialu w Ministerstwie Skarbu w Warszawie,

PREZYDENT ZwI4zKowY REPUBLIKI AUSTRJACKIEJ :

P. dr. Alfreda KEMPFA, Szefa Sekcji w ZwiLzkowem Ministerstwie Skarbu w Wiedniu
i P. dr. Rudolfa EGGERA, Radcq Ministerjalnego w Zwiqzkowem Ministerstwie Skarbu

wV Wiedniu.

Pelnomocnicy ci, po wzafemnem okazaniu sobie swych pelnomocnictw, uznanych za wlagciwe,
zgodzili siq na nast~pujqce postanowienia:

Arlykul i.

i) Przedmiot niniejszej umowy stanowi :

a) v odniesieniu do postanowiefi artykul6w 2 - 12, pobierane przez Pafistwo
(Zwialzek) oraz inne publiczno-prawne zwiqzki terytorjalne bezpogrednie podatki, obecne
i przyszle, od przychodu, dochodu, majatku lub od przemyslu (zajecia) oraz wszelkiego
rodzaju dodatki do tych podatk6w,

b) w odniesieniu do postanowiefi artykulu 13, pobierane przez Pafistwo (Zwiaqzek)
oraz inne publiczno-prawne zwiaqzki terytorjalne publiczne daniny wraz z wszelkiego

1 L'dchange des ratifications a eu lieu it Varsovie, le 7 novembre 1933.
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TEXTE ALLEMAND. GERMAN TEXT.

No 3304. VERTRAG 1 ZWISCHEN DER REPUBLIK OSTERREICH
UND DER REPUBLIK POLEN, ZUR VERMEIDUNG DER DOPPEL-
BESTEUERUNG AUF DEM GEBIETE DER DIREKTEN STEUERN,
SOWIE QBER RECHTSHILFE IN ABGABENSACHEN. GEZEICHNET
IN WIEN, AM 22. APRIL 1932.

German and Polish official texts communicated by the Polish Delegate accredited to the League of
Nations. The registration o this Treaty took place December 12, 1933.

DIE REPUBLIK OESTERREICH
und

DIE REPUBLIK POLEN
haben, von dem Wunsche geleitet, auf dem Gebiete der direkten Steuern die Doppelbe-

steuerung zu vermeiden, sowie die Rechtshilfe in Abgabensachen anzubahnen, beschlossen,
einen Vertrag abzuschliessen. Zu diesern Zwecke. haben als Bevollm5.chtigte ernannt:

/ DER BUNDESPRASIDENT DER REPUBLIK OESTERREICH:

Herrn Dr. Alfred KE.mpF, Sektionschef im Bundesministerium fdr Finanzen in Wien

und Herrn Dr. Rudolf EGGER, !Ministerialrat im Bundesministerium fur Finanzen,

DER PRASIDENT DER REPUBLIK POLEN :

Herrn Juljusz LUKASIEWICZ, ausserordentlichen Gesandten und bevollmachtigten Minister
der Republik Polen in Wien und

Herrn Edward WERNER, Abteilungsvorstand im Finanzministerimn in Warschau.

Die Bevollmachtigten haben, nachdem sic sich ihre Vollmachten mitgeteilt und diese als
richtig befunden haben, folgendes vereinbart:

Artikel i.

x) Gegenstand dieses Vertrages sind:
a) insoweit die Bestimmungen der Artikel 2-12 in Betracht kommen, die vom

Staate (Bunde) und von sonstigen 6ffentlich-rechtlichen Gebietsk6rperschaften erhobenen
gegenw~xtigen und zukiinftigen direkten Steuern vom Ertrag, Einkornmen, Verm6gen
und vor Gewerbebetriebe (Berufsbeschaftigung) sowie Zuschlage aller Art zu den
erNvhnten Steuern,

b) insoweit die Bestimmungen des Artikels 13 in Betracht kommen, die vor Staate
(Bunde) und sonstigen 6ffentlich-rechtlichen Gebietsk6rperschaften erhobenen 6ffentlichen

IThe exchange of ratifications took place at Warsaw, November 7, 1933.
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rodzaju dodatkami, pobieranerni lqcznie z temi podatkami, z wylaczeniem cel i podatk6w
spovywczych ; podatku od obrotu i podatku od zbytku nie uwaza sie za podatek spotywczy.

2) Ministrowie Skarbu obu umawiajcych sie Pafistwv NTjani we wvzajemnem porozumieniu
wtpliwogci co do tego, czy pewna danina nale2y do wspoinianych rodzaj6w danin.

3) Postanowienia ustqpu (i) lit. a) tycz siq obywateli polskich i austrjackich, jednakie
zastosowanie tych postanowiefi odnognie do innych podatnik6w zastrzega sip w poszczeg6lnych
przypadkach porozumieniu Ministr6w Skarbu obu umawviajacych siq Pafistw; postanowienia
ustqpu (i) lit. b) tyczq siq wszystkich podatnik6w bez wzglpdu na ich przynaletnogd pafistwowq.

Artykul 2.

x) Przych6d i doch6d z majqtku nieruchomego lacznie z przychodem (dochodem) z dzieriawio-
nego gospodarstwa rolnego i legnego podlegajq podatkom bezpogrednim wylqcznie w tern Pafistwie,
w kt6rem znajduje siq. ten majtek.

2) Powyisza zasada ma zastosowanie r6wniei do zabezpieczonych na nieruchomokciach
wierzytelnogci hipotecznych i do innych w ten spos6b zabezpieczonych praw.

3) Postanowienia zawarte w ustqpach (x) i (2) maj, zastosowanie takie i w6wczas, gdy
przych6d (doch6d) osiqgni~ty zostal wv wykonywaniu przedsiebiorstwa handlowego lub przemyslo-
wego.

Artykul 3.

i) Przedsi~biorstwa. handlowe i przemyslowe, nie %v)lczajqc przedsiqbiorstw bankowych,
ubezpieczeniowych i komunikacyjnych z wyj-atkiem jednak przedsiqbiorstw komunikacji lotniczej,
jak r6wniet przychody i dochody tych przedsiebiorstw podlegajo podatkomn bezpogrednim wylacznie
w tern Pafistwie, w kt6rem znajduje sie zaklad sluiacy do wykonywania przedsipbiorstwa.

2) Za zaklady uwata sii zaklad gl6wny, zakiady filjalne, zaklady wytw6rcze (fabrykd), biura,
miejsca zakup6w i sprzedaiy, stale sklady towar6w, wog6le wszelkie inne trwale urzqdzenia do
prowadzenia przedsirbiorstwa przez przedsiqbiorcq, sp6lnika lub stalego zastqpcI.

3) W przypadku, gdy zaklady jednego i tego samego przedsipbiorstwa znajdujq, siq na
obszarze obu umawiajacych sie Pafistw, w6wczas podatki bezpogrednie pobiera sip w kazdem
Pafistwie jedynie w miarq dzialahnogci znajdujqcego siQ w tern Patistwie zakladu. ..

4) Ministrowie Skarbu obu umawiajqcych siQ Pafistw mogq porozumnie6 siq co do wydania
postanowiefi dotyczlcych odpowiedniego podzialu przychodu i dochodu takich przedsibiorstw.

5) Nar6%ni z przedsipbiorstwami zarobkowemi traktuje siq udzialy w przedsiebiorstwach
o charakterze sp6lek, z wyjqtkiem uzewnqtrznionych w papierach wartofciowych udzialow w
gwarectwach, sp6lkach akcyjnych i sp6lkach komandytowo-akcyjnych.

6) Rz ,dowi Polskiemu pozostaje zastrzeione prawo opodatkowania podatkpmai bezpogredniemi
wykonywanego - be, utrzymywania zakladu handlowego - skupu zawodowego w celu odprzeday
wewnqtrz Pafistwa lub na wyw6z zagranice surowc6w krajowych, produkt6w rolnictwa i fegnictva
oraz zwierzzt domowych, drobiu, tudziei innych towar6w, - okreAlonego nazwq a skup zawodowy ),
w polskiej ustawie o pafistwowyn podatku przemyslowym w brzmieniu obwieszczenia Ministra
Skarbu z dnia 27 stycznia 1932 r. (Dz. U. R. P. Nr. 17, poz. ixo). Przepis niniejszy nie narusza
austrjackiego opodatkowania w mygl poprzednich ustqp6w.

7) Przedsiqbiorstwa komunikacji lotniczej podlegaja opodatkowaniu wylacznie w tern

Pafistvie, w kt6rem znajduje siq ich faktyczne kierownictwo.
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Abgaben, sowie die einheitlich mit diesen Abgaben erhobenen Zuschige, ausschliesslich
der Z61le und Verbrauchsabgaben ; die Umsatz- und Luxussteuer gilt dabei nicht
als Verbrauchsabgabe.

2) Zweifel iber die Zugeh6rigkeit einer Abgabe zu den genannten Abgabenarten werden die
beiderseitigen Finanzminister einvernehmlich kliren.

. 3) Die im ersten Absatze unter Buchstabe a) genannten Bestimmungen beziehen sich auf
6sterreichische und polnische Staatsangeh6rige, doch bleibt ihre Anwendung auf andere Steuertrdger
einer Vereinbanmg der beiderseitigen Fianzrninister von Fall zu Fall vorbehalten ; die unter
Buchstabe b) genannten Bestimnungen gelten ffr alle Steuertrager ohne Riicksicht auf ihre
Staatsangeh6rigkeit.

Artiket 2.

I) Ertrage, Einkommen aus unbeweglichem Verm6gen einschliesslich der Ertrage (Einkommen)
aus gepachteter Land- und Forstwirtschaft, werden nur in dem Staate zu den direkten Steuem
herangezogen, in dem sich das Verm6gen befindet. _

2) Dieser Grundsatz gilt auch ffir die auf Grundstiicken sichergestellten Hypothekarforderungen
und andere in gleicher Art sichergestellte Rechte.

3) Die Bestimmungen der Absdtze (I) und (2) gelten auch dann, wenn der Ertrag (Einkommen)
in Ausilbung eines Handels- oder Gewerbebetriebes erworben vurde.

Artiket 3.

i) Handels- und Gewerbebetriebe einschliesslich der Bank-, Versicherungs- und'Verkehrs-
unternehmungen, jedoch mit Ausschluss der Luftschiffahrtunternehmungen, sowie Ertrnge und
Einkommen daraus, werden zu den direkten Steuern nur in dem Staate herangezogen, in welchem
eine Betriebsstdtte zur Ausiibung der Untemehmung unterhalten wird.

2) Als Betriebsst~itten gelten die Hauptanstalt, die Zweigniederlassungen, Produktionsstatten
(Fabriken), Biiros, Ein-und Verkaufsstellen, stiindige Warenlager, sowie sonstige stindige
Geschaftseinrichtungen zur Ausfibung des Betriebes durch den Unternehmer, Teilhaber oder
standigen Vertreter.

3) Befinden sich Betriebsstditten desselben Unternehmens in den Gebieten beider Vertrags-
staaten, so soil die Heranziehung zu den direkten Steuem in jedem Gebiete nur nach Massgabe
des von der inlindischen Betriebsstdtte aus stattfindenden Betriebes erfolgen.

4) Die Finanzminister der beiden Staaten k6nnen Bestimmungen fiber cine angemessene
Aufteilung der Ertrdige und Einkommen solcher Unternehmungen vereinbaren.

5) Wie Erwerbsunternehmungen sind auch Beteiligungen an gesellschaftlichen Unternehmungen
zu behandeln, mit Ausnahme der durch Wertpapiere verkbrperten Beteiligungen an Gewerkschaften,
Aktiengesellschaften und Kommanditgese schaften auf Aktien.

6) Es bleibt der polnischen Regierung unbenommen, den ohne Unterhalten einer Betriebsstdtte
gewerbmdssig ausgcijbten Au*fkauf inlindischen Rohstoffen, von Erzeugnissen der Land - und
Forstwirtschaft, von Haustieren, Gefliigel ind anderen Waren, in der nach dem polnischen Gesetze
bfier die staatliche Gewerbesteuer in der Fassung der Kundmachung des' Finanzministers von

27. J anner 1932. Gesetzblat Stick 17, Nr. iO, mit dem Worte Zusammenkauf (skup zawodowy)
bezeichneten Form, soferne dieser Aufkauf zum Zwecke des Wiederverkaufes oder der Ausfuhr
erfolgt, der direkten Besteuerung zu unterwerfen. Dadurch wird die den vorangehenden Absatzen
entsprechende 6sterreichische Besteuerung nicht beriihrt.

7) Luftschiffahrtuntemehmungen unterliegen der Besteuerung nur in dem Staate, in dem
sich die tatsdchliche Leitung der Unternehmung befindet.
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Artykul 4.

Zajecia zawodowe i inne zatrudnienia o celach zarobkowych nie wylqczajqc wolnych zawod6w,
jak r6wniet przychody i dochody z tych zajq6 podlegajq podatkom bezpogrednim wylqcznie na
obszarze tego Panstwa, w kt6rem dzialalnok6 jest wykonywana ze stalego ogrodka. 0 ile stale ofrodki
znajdujq siq na obszarze obu Pafistw, majq odpowiednie zastosowanie postanowienia ustep6w
(3) i (4) artykutu 3.

Artykul 5.

i) Uposaienia sluibowe (pobory, place i inne wynagrodzenia za pracq), ktdre sq wyplacane
z tytulu istniejqcego stosunku slutbowego lub z tytulu najmu pracy, podlegajq podatkom
bezpogrednim tylko w tern Pailstwie, w kt6remi dzialalnok, podlegajca wynagrodzeniu, jest
wykonywana; o ile dzialalnok6 ta wykonywana jest na obszarze obu umawiajqcych siq Pafistw
lub i na innych obszarach, w6wczas opodatkowanie nastqpuje wedlug miejsca zarnieszkania
osoby uprawnionej do pobierania uposaienia. Zaopatrzenia emerytalne, ubezpieczeniowe i t. p.,
kt6re sq wyplacane z tytutu bylego stosunku sluibowego lub z tytuhi najmu pracy,
podlegajq opodatkowaniu wyltcznie w tern Pafistwie, w kt6rem ma miejsce zamieszkania
osoba uprawniona do pobierania tych zaopatrzefi. W przypadku podw6inego miejsca zamieszkania
majq odpowiednie zastosowanie postanowienia ustqpu (2) artykulu 8.

2) Uposatenia sluibowe i wszelkiego rodzaju zaopatrzenia emerytalne, vyplacane z kas
publiczno-prawnych zviqzk6w terytorjalnych, podlegajq podatkom bezpogrednim wytqcznie w
tern Pafistwie, z kt6rego one plynq.

Artykul 6.

Specjalny podatek od tantjem i z wszelkich innych wynagrodzefi, nie bqd~cych przychodem
z tytulu stosunku sluibowego lub z tytulu najrmu pracy, vyplacanych osobom wchodzacym w
sklad vladz sp6lek i innych zrzeszefi (podatek od przychodu z tantjem), pobiera tylko to Pafistwo,
na kt6rego obszarze znajduje siq faktyczne kierownictwo sp6lki akcyjnej lub innego zrzeszenia.

Artykul 7.

Podatek od kapita16w lub rent z przychod6w z lokaty kapital6w ruchomych, w szczeg6lnogci
z procent6w i przychod6w z wklad6w oszczqdnogciovych, z niezabezpieczonych hipotecznie
wierzytelnoci, z obligacyj, z wklad6w na rachunek biecy i z wszelkiego rodzaju papier6w
wartogciowvych pobiera jedynie to Paistwo, na kt6rego obszarze dluinik ma miejsce-zamieszkania
albo na kt6rego obszarze znajduje siQ miejsce faktycznego kierownictwa osoby prawnej, o ile
dlugnikiem jest osoba prawna.

Artykut 8.

i) W przypadku, gdy nie majI zastosowania postanowienia poprzednich artykul6w, obywatele
polscy i austrjaccy podlegajq podatkom bezpogrednim tylko w tern Pafistwie, w kt6rem majq
zamieszkanie, wzglqdnie w braku zamieszkania - pobyt.

2) 0 ile miejsce zamieszkania znajduje siq w obu Pafistwach, w6wczas podatnik podlega
opodatkowaniu w kaidem z tych Pafistw tylko od tej czezci podstawy opodatkowania, kt6ra
odpoviada stosunkowi trwania pobytu v okresie miarodajnym dla wymiaru podatku, przyczem
pobyt poza obszarem obu umaviajqcych siq Pafistw, naleiy uwaWaa za pobyt w. tern Pafistwie,
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Arlikel 4.

Berufsbeschaftigungen und andere Berufstitigkeiten einschliesslich der freien Berufe sowie
Ertrzige und Einkommen daraus werden zu den direkten Steuern nur auf dem Gebiete jenes Staates
herangezogen, in welchem die Tdtigkeit von einem festen Mittelpunkt aus stattfindet. Befinden
sich in beiden Staatsgebieten feste Mittelpunkte, so finden die Bestimmungen des Artikels 3,
Absitze (3) und (4), entsprechende Anwendung.

Artikel 5.

I) Dienstbeziige (Gehalte, L6hne und sonstige Arbeitsentlohnungen), die ffir ein bestehendes
Dienst- oder Lohnverhiltnis ausgezahlt werden, sind zu den direkten Steuern nur in dem Staate
heranzuziehen, in dem die entlohnte Tatigkeit ausgeiibt mird ; erstreckt sich diese Tdtigkeit auf
beide oder mehrere Staatsgebiete, so richtet sich die Besteuerung nach dem Wohnsitz des Bezugs-
berechtigten. Ruhegehalte, Versorgungsbezfige u. dgl., die fOr ein bestandenes Dienst- oder
Lohnverhaltnis ausgezahlt werden, unterliegen der Besteuerung nur in dem Staate, in dem der
Bezugsberechtigte seinen Wohnsitz hat. Bei doppeltem Wohnsitz linden die Bestimmungen des
Artikels 8, Absatz (2), Anwendung.

2) Dienstbeziige und Ruhegehalte aller Art, die aus den Kassen 6ffentlich-rechtlicher
Gebietsk6rperschaften gezahlt, werden, unterliegen den direkten Steuem nur im Staate, aus dem
sic fliessen.

Arlikel 6.

Die besondere Abgabe von Tantienen und allen anderen Bezugen, die sich nicht als Einkiinfte
aus einem Dienst-oder Lohnverhiltnis darstellen und den Mitgliedem des leitenden Vertretungs-
organes von Aktiengesellschaften und anderen K6rperschaften ausgezahlt werden (Ertragssteuer
von Tantiemen) steht nur dem Staate zu, auf dessen Gebiet sich die tatsdchliche Leitung der
auszahlenden K6rperschaft befindet.

Artikel 7.

Der Kapitalertrag - oder Rentensteuer von Einkiinften aus der Anlage beweglichen
Kapitalverm6gens, insbesondere von Zinsen und Ertrdignissen aus Spareinlagen, nichthypothezierten
Forderungen, Obligationen, Einlagen in laufender Rechnung und Wertpapieren aller Art steht
dem Staate zu, auf dessen Gebiet der Schuldner seinen Wohnsitz oder, wenn er cine juristische
Person ist, den Sitz der tatsachlichen Leitung hat.

Arlikel 8.

i) Soweit nicht die Bestimmungen der vorangehenden Artikel Anwendung zu linden haben,
werden die 6sterreichischen und polnischen Staatsangehbrigen zu den direkten Steuern nur in
dem Staate herangezogen, in welchem sic ihren Vohnsitz oder in Ermangelung eines solchen ihren
Aufenthalt haben.

2) Besteht ein Wohnsitz in beiden Staaten, so wird der Steuerpflichtige in jedem der beiden
Staaten nur mit den Teile der Besteuerungsgrundlage zur Steuer herangezogen, der dem Verhaltnis
der Aufenthaltsdauer whfirend des fur die Besteuerung massgebenden Zeitraumes entspricht.
Dabei ist ein Aufenthalt ausserhalb der vertragschliessenden Staaten als Aufenthalt in dem Staate
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kt6rego przynaleinok posiada podatnil-. 0 ile jedno z miejsc zamieszkania jest vyacznem miejscem
zamieszkania rodziny podatnika, w6wczas opodatkowaniu w tem Pafistvie podlega co najmniej
polowa podstawy wymiaru podatku. W odniesieniu do os6b, kt6re maj- miejsce zamieszkania
r6wniei i poza obszarem obu umawiajocych siq Pafistw, Ministrowie Skarbu maja dla poszczeg6lnych
przypadk6w ustahc specjalne normy. Opodatkowanie spadk6w wakujqcych nastepuje wedlug
przynaleinogci pafistwowej spadkodawcy.

3) Za miejsce zamieszkania w rozumieniu niniejszej umnowy uwaia si4 to miejsce, gdzie
podatnik ma mieszkanie wv'r6d okolicznoci, uzasadniajacych domniemanie, ze ma on zaniar
utrzy'mania tego mieszkania.

Artykal 9.

Przy wymiarze stalego podatku majitkowego majq odpowiednie zastosowanie ustalone w
poprzednich artykulach zasady co do podatku dochodowego.

Artykul Io.

i) Poprzednie postanowienia maja. odpowiednie zastosowanie w odniesieniu do os6b prawnych
z tern, ie za ich miejsce zamieszkania naleiy uwaad miejsce faktycznego kierownictwa.

2) Prawo jednak wlqczenia przychod6w, okreglonych w artykule 2, do podstaw wynmiaru
podatku przypadajqcego od os6b prawnych, nie zostaje naruszone, chyba te przychody te naletq
do zakladu znajdujqcego sib na obszarze drugiego Pafistwa.

Artykul ii.

Niniejsza umowa nie ma zastosowania przy opodatkowaniu handlu obnognego, rozwoinego
i jarmarcznego ; opodatkowanie to nastqpuje w kaidem Pafistwie wediug vlasnego ustawodawstwa.

Artykul 12.

Celem unikniqcia podw6jnego opodatkowania wi przypadkach, kt6re nie zostaly wyra.nie
przewidziane w ninieJszej umowie, oraz celem usuniqcia wqtpliwokci przy wyktadni poszczeg6lnych
jej postanowieni jak r6wnie, trudnogci przy ich wykonaniu, jako tei celem osiqgniqcia jednolitego
postepowania w poszczeg6lnych przypadkach, Ministrowie Skarbu obu umawiajacych siq Pafistw
porozumiq sie co do wydania odpowiednich zarzqdzefi, odpowiadajcych intencji niniejszej umowy.

Artykui 13.

Umawiajqce siq Pafistwa beda udzielaly sobie wzajemnej pomocy prawnej przy wynaiarze
danin publicznych zar6wno w postqpowaniu wymiarowem jak i odwolawczem, jako te. przy
uskutecznianiu doreczefi. Obydwa Pafistwa bedq sobie udzielaly wzajemnej pomocy pravnej
r6wnie, i przy przymusowem ciaganiu danin. Ministroin Skarbu obu umawiajacych siq Pafistw
zastrzega siq ustalenie w drodze szczeg6lnych porozumiefi przepis6w wykonawczych w tyln
wzgledzie, w szczeg6lnogci postanowiefi co do zakresu pomocy prawnej przy przymusowern gciqganiu
danin, co do uiycia przytem grodk6w i organ6w, jak r6wniei co do przekazywania gcigni~tych
nale noci i co do przerachowywania podlegajqcych 6ciagniqciu naloenosci.
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anzurechnen, dessen Staatsangeh6rigkeit der Steuerpflichtige besitzt. Ist einer dieser Wohnsitze
der ausschliessliche Familienwohnsitz des Steuerpflichtigen, so ist im Staate dieses Wohnsitzes
zumindest die I-laIfte der Besteuerungsgrundlage der Steuer zu unterwerfen. Ffr Personen, die
ausserhalb der Vertragstaaten noch einen weiteren Wohnsitz haben, k6nnen die Finanzminister
von Fall zu Fall eine besondere Regelung treffen. Fr die Besteuerung ruhender Erbschaften ist
die Staatsangeh6rigkeit des Erblassers massgebend.

3) Einen Wohnsitz irn Sinne dieses Vertrages hat jemand dort, wo er eine Wohnung unter
Umstiinden innehat, die auf die Absicht der Beibehaltung einer solchen schliessen lassen.

Arlikel 9.

Fiir die laufende Verm6genssteuer gelten die sich nach den vorangehenden Artikeln ffir die
Einkommensbesteuerung ergebenden Grundsdtze sinngemdiss.

Artikel IO.

x) Die vorstehenden Bestimnmungen finden auf juristische Personen sinngemdss mit der
Massgabe Anwendung, dass an Stelle des Wohnsitzes der Sitz der tatsachlichen Leittng zu treten
hat.

2) Die Einbeziehung von Ertrdgen der' im Artikel 2 genannten Art in die Besteuerung
juristischer Personen wird dadurch nicht beriihrt, soferne solche Ertrage nicht einer Betriebsstatte
im anderen Staate zugehoren.

Artiket ii.

Der gegenstandliche Vertrag bezieht sich nicht auf die Besteuerung des Hausier- und
Wandergewerbes und des auf Jahrmarkten ausgeiibten Handels ; diese Besteuerung richtet sich
in beiden Staaten nach der inldndischen Gesetzgebung.

Artikel 12.

Zur Vermeidung der Doppelbesteuerung in jenen Fallen, welche in diesem Vertrage nicht
ausdrilcklich geregelt sind, und zur Beseitigung von Zveifeln iiber die Auslegung einzelner
Bestimmungen des Vertrages und von Schwierigkeiten der Durchfiihrung der Vertragsbestim-
mungen, sowie zur Erzielung eines fibereinstimmenden Vorgehens in Einzelffillen, werden die
Finanzminister der beiden Staaten miteinander behufs Erlassung geeigneter Verffigungen im Geiste
dieses Vertrages in Verbindung treten.

Artikel 13.

Die beiden Staaten werden sich bei der Bemessung von 6fientlichen Abgaben, sowohl im
Veranlagungs- als im Rechtsmittelverfahren, sowie bei der Vornahme von Zustellungen Rechts-
hilfe leisten. Sie werden sich auch bei der Eintreibung von Abgaben gegenseitig Rechtshilfe
gewdhren. Die Bestimmungen fiber die Durchfifihrung, insbesondere Bestimmungen fiber den
Umfang der Eintreibungsrechtshilfe, die dabei zu verwendenden Mittel und Organe sovie fiber
die Abfuhr von Vollstreckungserl6sen und fiber die Umrechnung der einzutreibenden Betrage
bleiben besonderen Uebereinkommen der beiderseitigen Finanzminister vorbehalten.
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Arlykid 14.

I) Niniejsza umowa bqdzie ratyfikowana i dokumenty ratyfikacyjne bQdq Nymlienione w
Warszawie w moiliwie najkr6tszym czasie.

2) Niniejsza urnowa wchodzi w ycie w cztemagcie dni po Nymianie dokument6w ratyfika-
cyjnych i ma zastosowanie do danin przypadajlcych poczawszy od i stycznia 1932 r.

3) Niniejsza umowa bqdzie obowiqzywa6 tak diugo, dop6ki jedno z urmawiaj,Icvch siq Pafistw
jej nie wypowie ; o le wypowiedzenie nastqpi najp61niej na sze 6 miesiqcy przed uplywem roku
kalendarzowego, w6wczas umowa traci moc obowiqzujocq, z koficem tegoi roku kalendarzowego
w przeciwnym razie z koficem nastqpnego roku kalendarzowego.

. Na dow6d czego pelnomocnicy podpisali niniejsza umowQ w Wiedniu w dniu dwudziestego
drugiego kwietnia tysiqc dziewi6set trzydziestego drugiego roku w dw6ch r6wnobrzmiqcych
oryginalach w jqzyku polskim i niemieckim, przyczem oba teksty sq w r6wnyrn stopniu autentyczne.

Za Rzeczpospolitc Polskq :

J. LUKASIlWxCZ.
Edward WER,'ER.

Za Republike Austrackq :

Dr. Alfred KEMPF.
Dr. Rudolf EGGER.

PROTOKOL KOIRCO WY.

Przy podpisaniu umowy zawartej dnia dzisiejszego miedzy Rzecztpospolitq Polska, a Republik~l
Austrjackq o zapobieieniu podw6jnemu opodatkowaniu w dziedzinie podatkdw bezpogrednich
oraz o pomocy prawnej w sprawach danin, podpisani pelnomocnicy zgodzili sie na nastppujEce
postanowienie :

0 ile w Rzeczypospolitej Polskiej w niejsce obecnego podatku przemystowego od
obrotu wejdzie w iycie podatek od obrotu oparty na zasadach jednorazowego poboru
podatku za p6iniejsze fazy obrot6w oraz podatku w-yr6wnawczego przy wwvozie towar6w,
to ten podatek od obrotu nie bqdzie podpadal pod postanowienia niniejszej umo T .

WIEDE9, dnia 22 kwietnia 1932 r.
J. LuKAsimWicz.
Edward WERNER.
Dr. Alfred KEMPF.
Dr. Rudolf EGGER.
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Arlikel 14.

I) Dieser Vertrag soll ratifiziert und die Ratifikationsurkunden sollen ehestm6glich in
Varschau ausgetauscht werden.

2) Der Vertrag tritt 14 Tage nach dem Austausch der Ratifikationsurkunden in Kraft und
findet auf Abgaben, die die Zeit vom i. Jnner 1932 an betreffen, Anwendung.

3) Dieser Vertrag soll solange in Geltung bleiben, als er nicht von einem der vertragsschhessen-
den Staaten gekiindigt wird; erfolgt die Kiindigung spditestens 6 Monate vor Ablauf eines
Kalenderjahres, verliert der Vertrag ffir das nachstfolgende, andemfalls fdr das zweitfolgende
Kalenderjahr seine Wirksamkeit.

Zu Urkund dessen haben die Bevoilmaichtigten den vorliegenden Vertrag in Wien am zwei-
undzwanzigsten April eintausend neunhundert zweiunddreissig in zwei gleichlautenden Urschriften
in deutscher und polnischer Sprache unterfertigt, wobei beide Texte in gleicher Weise authentisch
sind.

Filr die Republik Oesterreich

Dr. Alfred Kempf.
Dr. Rudolf EGGER.

Fr die Republik Polen :

J. LUKASIEWICZ.
Edward WERNER.

SCHLUSSPROTOKOLL.

Bei der Unterzeichnung des zwischen der Republik Oesterreich und der Republik Polen am
heutigen Tage abgeschlossenen Vertrages zur Vermeidung der Doppelbesteuerung auf dem Gebiete
der direkten Steuern, sowie iiber Reclhtshilfe in Abgabensachen, haben sich die unterzeichneten
Bevollmaichtigten fiber Nachstehendes geeinigt :

Wenn in der Republik Polen an Stelle der jetzigen Gewerbesteuer vom Umsatz eine
nach den Grundsiitzen der Phasenpauschalierung und Ausgleichsbelastung bei der Einfuhr
aufgebaute Umsatzsteuer treten wird, so wird diese Umsatzsteuer aus dem Rahmen
dieses Vertrages fallen.

WIEN, am 22. April 1932.

J. LuiJsuwIcz.
Edward WERNER.

Dr. Alfred KEMPF.

Dr. Rudolf EGGER.
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1 TRADUCTION.

No 3304. - TRAITE ENTRE LA REPUBLIQUE D'AUTRICHE ET LA
REPUBLIQUE DE POLOGNE, EN VUE D'JVITER LA DOUBLE
IMPOSITION EN MATIZRE D'IMPOTS DIRECTS ET DE RtGLER
L'ASSISTANCE JUDICIAIRE EN MATIP-RE FISCALE. SIGNE A
VIENNE, LE 22 AVRIL 1932.

LA RPUBLIQUE D'AUTRICHE et LA RtPUBLIQUE DE POLOGNE, d6sireuses d'6viter la double
imposition en matire d'imp6ts directs et de r~gler l'assistance judiciaire en matire fiscale, ont
rdsolu de conclure un trait6. A cet effet, ils ont ddsign6 pour plenipotentiaires

LE PRISIDENT FtDPRAL DE LA RIPUBLIQUE D'AUTRICHE:
Le Dr Alfred KEMPF, chef de section au Minist&e f~d~ral des Finances Vienne ; et
Le Dr Rudolf EGGER, conseiller ministriel au Minist&e f~dral des Finances;

LE PRISIDENT DE LA R9PUBLIQUE POLONAISE:
M. LUIKASIEWicz, envoy6 extraordinaire et ministre plnipotentiaire de la R~publique

de Pologne A Vienne; et
M. Edward WERNER, directeur de d~partement au Minist~re des Finances & Varsovie;

Lesquels, apr~s s'6tre communiqu6 leurs pleins pouvoirs trouv~s en bonne et due forme, sont
convenus des dispositions suivantes :

Article premier.
I. Le pr6sent trait6 concerne :

a) Pour autant qu'il s'agit des dispositions des articles 2 . 12, les imp6ts directs
pr6sents et futurs per9us par l'Etat (]a Confdderation) et par les autres collectivit~s
territoriales de droit public sur les b6n~fices, le revenu, ]a fortune et 1'activit6 conmerciale
et industrielle (professionnelle), ainsi que les surtaxes de toutes sortes aff~rentes aux-
dits imp6ts ;

b) Pour autant qu'il s'agit des dispositions de l'article 13, les taxes publiques per~ues
par 1'Etat (la Confeddration) et les autres collectivit~s territoriales de droit public, ainsi
que les surtaxes additionnelles pergues en m~me temps que ces taxes, hL 1'exclusion des
droits de douane et des taxes de consommation ; toutefois, l'imp6t sur le chiffre d'affaires
et la taxe de luxe (Urnsatz- und Luxussteuer) ne seront pas consd6rs comme taxes
de consommation.

2. En cas de doute, il appartiendra aux ministres des Finances des deux Etats de d6terminer
d'un commun accord dans laquelle de ces categories doit rentrer une taxe donn6e.

3. Les dispositions vis~es au littera a) du paragraphe premier s'appliquent aux ressortissants
autrichiens et polonais ; toutefois, il sera loisible d'en 6tendre 'application "i d'autres contribuables

I Traduit par le Secr6tariat de la Soci6td des Nations, h titre d'information.
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1 TRANSLATION.

No. 3304. - TREATY BETWEEN THE REPUBLIC OF AUSTRIA AND
THE POLISH REPUBLIC, FOR THE AVOIDANCE OF DOUBLE
TAXATION IN THE FIELD OF DIRECT TAXES AND TO PROVIDE
FOR JUDICIAL ASSISTANCE IN CONNECTION WITH FISCAL
MATTERS. SIGNED AT VIENNA, APRIL 22, 1932.

THE REPUBLIC OF AUSTRIA and THE POLISH REPUBLIC, being desirous of avoiding double
taxation in the field of direct taxes, as also of providing for judicial assistance in connection with
fiscal matters, have resolved to conclude a Treaty, and for this purpose have appointed as their
Plenipotentiaries

THE FEDERAL PRESIDENT OF THE REPUBLIC OF AUSTRIA:

Dr. Alfred KEMPF, Chief of Section at the Federal Ministry of Finance at Vienna, and
Dr. Rudolf EGGER, Ministerial Counsellor at the Federal Ministry of Finance;

THE PRESIDENT OF THE POLISH REPUBLIC

M. LUKASIEWICZ, Envoy Extraordinary and Minister Plenipotentiary of the Republic
of Poland at Vienna,

M. Edward WERNER, Director of Department at the Ministry of Finance at Warsaw;

Who, having communicated their full powers found in good and due form, have agreed on the
following provisions

Article I.
i. This Treaty concerns

(a) For the purpose of Articles £ to 12, all present or future direct taxes levied
by the Polish State or Austrian Confederation and all or any other territorial public law
corporate units on profits, income, capital or the exercise of a business or trade (professional
occupation), together with all supplements or additions to such taxes.

(b) For the purpose of Article I3, all public dues levied by the Polish State or
Austrian Confederation and all or any other territorial public law corporate units, together
with all supplements or additions levied in conjunction with such dues, other than Customs
duties and duties on consumption : for which purpose taxes on turnover and luxuries
shall not be regarded as duties on consumption 2.

2. All questions as to whether a particular due falls within one or other of the categories of
dues mentioned above shall be determined by agreement between the Finance Ministers of the two
countries.

3. The provisions of paragraph I a shall apply to Austrian and Polish nationals, the question
of their application to other tax-payers being left for decision by agreement between the Finance

1 Translated by the Secretariat of the League of Nations, for information.
2 In the German text " for which purpose the Tax on Turnover and Luxuries (Uvisatz- und

Luxussteuer) shall not count as a duty on consumption ".
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en vertu d'un accord I intervenir, dans chaque cas, entre les ministres des Finances des deux Etats;
les dispositions vis~es au littera b) sont applicables A tous les contribuables, quelle que soit leur
nationalit6.

Article 2.

i. Les revenus et autres produits des biens immobiliers, y compris les revenus et autres
produits des exploitations agricoles et foresti~res affermes, ne seront soumis aux imp6ts directs
que dans 'Etat oii sont situs ces biens.

2. La meme regle s'applique 6galement aux cr6ances hypoth6caires immobili~res et aux
autres droits garantis de la m~me mani~re.

3. Les dispositions des paragraphes I et 2 s'appliquent- galement aux b~n~fices (revenus)
tir~s des entreprises commerciales ou industrielles.

Article 3.

i. Les entreprises commerciales et industrielles, y compris les banques et entreprises d'assurance
et de transport, a 1'exclusion toutefois des entreprises de navigation adrienne, ainsi que les b~n~fices
et revenus qui en d~rivent, ne seront soumis aux imp6ts directs que dans 1'Etat oti 1'entreprise
dont il s'agit a un dtablissement.

2. On entend par a dtablissement ; (Betriebsstdtte), l'6tablissement principal, les succursales
ou agences, les 6tablissements de production (fabriques), les bureaux, les locaux d'achat et de
vente, les magasins permanents, ainsi que toutes autres installations commerciales permanentes
servant A 1'exploitation de l'entreprise par le chef d'entreprise lui-mfme, un associ6 ou un
repr~sentant permanent.

3. Une entreprise ayant des 6tablissements sur le territoire des deux Etats ne sera assujettie
aux imp6ts directs dans chacun des Etats qu'a raison des operations effectudes par 1'dtablissement
situ6 sur son territoire.

4. Les ministres des Finances des deux Etats pourront convenir de dispositions concernant
une juste ventilation des b~n~fices et revenus de ces entreprises.

5. Seront 6galement consid~r~es comme entreprises lucratives les parts sociales, A 1'exception
des participations dans les societ6s mini~res (Gewerkschallen), societ6s par actions (Aktiengesdll-
schalen) et soci6t6s en commandite par actions (Kommawditgesellschallen auf Aktien), constat~es
par la creation mat~rielle de titres.

6. Le Gouvernement polonais se reserve le droit de soumettre aux imp6ts directs les achats
commerciaux de matires premieres indig~nes, de produits agricoles et forestiers, d'animaux
domestiques, de volailles et d'autres marchandises, effectu6s directement - sans que l'acheteur
ait un 6tablissement commercial - sous la forme appel6 skup zawodowy (achat commercial), dans
la loi polonaise sur les imp6ts commerciaux perqus par l'Etat (podatek przernyslowy), dans la teneur
de pavis du ministre des Finances en date du 27 janvier 1932 (Dziennik Ustaw Rzeczypospolitei
Polskief, No 17, titre IIo), pour autant que ces achats ont lieu en vue de la revente ou de 1'expor-
tation. La pr6sente disposition n'affecte pas les imp6ts per~us en Autriche conform6ment aux
prdcddents paragraphes.

. 7. Les entreprises de navigation adrienne ne sont imposables que dans 1'Etat oii se trouve
la direction effective de l'entreprise.

Article 4.

Les occupations professionnelles et autres activit&s lucratives, y compris les professions lib6rales,
ainsi que les b~n~fices et revenus qui en d~rivent, ne sont soumis aux imp6ts directs que dans l'Etat
oii l'int~ress6 aurait un bureau ot un centre d'activit6 fixe. S'il existe des centres d'activit6 fixes
dans les deux Etats, les dispositions de l'article 3, paragraphes 3 et 4, seront applicables, tnutatis
mutandis.
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Ministers of the two countries in each particular case. The provisions of paragraph i b shall apply
to all tax-payers irrespective of nationality.

Article 2.

i. Profits, income from immovable property, including profits or income from leased
agricultural or forest properties, shall be subject to direct taxation only in the State in which the
property is situate.

2. The same principle shall apply equally to mortgages or similar claims secured on landed
properties.

3. The provisions of paragraphs (i) and (2) shall apply equally to profits or income earned
in the exercise of a trade or industry.

Article 3.

i. Trades and industries, including banking, insurance and transport undertakings other
than air transport undertakings, and profits or income derived therefrom, shall be subject to direct
taxation only in the State in which a business establishment is maintained for the conduct of the
undertaking.

2. The term " business establishment" (Betriebsstitte) shall be taken to mean the head
office, branch establishments, workshops or factories, offices, places of purchase or sale, permanent
warehouses or other permanent establishments for the conduct of the business by the owner or
his partners or permanent representatives.

3. If one and the same undertaking has business establishments in each of the two Contracting
States, it shall be subject to direct taxation in each State only in proportion to the volume of
business done by the establishment situate in that State.

4. The Finance Ministers of the two States may issue agreed regulations for the equitable
apportionment of the profits or income derived from such undertakings.

5. Participations in undertakings in the form of companies, other than participations in the
form of stocks or shares in mining companies (Gewerkscha/ten), share companies (Aktiengesell-
schalten) and commandite share companies (Kommanditgeseilschalten aul Aktien), shall ..ourt as
profit-earning undertakings.

6. The Polish Government shall have the right to tax directly purchases of raw materials,
agricultural or forest products, domestic animals, poultry and other articles, where such purchases
are effected, without the maintenance of a business establishment, as " trade purchases " (skup
zawodow3,) within the meaning of the Polish Law concerning the State Tax on Commercial
Occupations (podatek przemyslowy) as amended by the Finance Minister's Proclamation of January
27, 1932 (Dziennik Ustaw Rzeczypospolitej Polskiej, No. 17, item iio) with a view to resale or
export. Taxation in Austria in accordance with the preceding paragraphs shall not be affected
thereby.

7. Air transport undertakings shall be subject to taxation only in the State in which the

centre of effective management of the undertaking is situate.

Article 4.

Professional or other activities including the liberal professions, and profits or income derived
therefrom, shall be subject to direct taxation only in the State in which such activities are carried
on from a permanent centre. If there are permanent centres in both States, the provisions of
Article 3, paragraphs 3 and 4, shall be applicable, mutatis inulandis.
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Article 5.

I. Les r6mundrations de services (traitements, salaires et autres r~tributions du travail) payees
1 raison d'un contrat de service ou de louage de travail en cours, ne sont soumises aux impbts
directs que dans l'Etat oui s'exerce 1'activit6 r4mun6r6e. Si cette activit s'exerce sur le territoire
des deux Etats, ou sur d'autres territoires, l'imposition sera d6termin6e par le domicile de 'ayant
droit. Les pensions de retraite, autres pensions ou allocation, etc., payees 5. raison d'un ancien
contrat de service ou de louage de travail ne sont imposables que dans 1'Etat ou I'ayant droit est
domicili6. En cas de double domicile, il sera fait application des dispositions du paragraphe 2 de
l'article 8.

2. Les r6mun6rations de services, et les pensions de retraite de toutes sortes payees par les
caisses des collectivit~s territoriales de droit public ne sont soumises aux imp~ts directs que dans
l'Etat d'oii elles proviennent.

Article 6.

L'imp6t special sur les tanti~mes et autres 6moluments pay6s aux membres des conseils
d'administration des soci6t6s anonymes et autres associations et qui ne constituent pas un revenu
driv6 d'un contrat de service ou d'un louage de travail (imp6t stir les tanti~mes) sera per~u
uniquement par l'Etat sur le territoire duquel se trouve la direction effective de ]a socidt6 anonyme
ou association qui verse lesdits tanti~mes et 6moluments.

Article 7.

L'imp6t sur les revenus des capitaux ou imp6t sur les rentes (Kapitalerirags- oder Rentensteuer)
(podatek od Kapitaldw lub rent) frappant les revenus d6riv6s du placement de capitaux mobiliers,
notamment les intlr~ts et produits des d~p6ts de caisses d'6pargne, des crdances non gag~es sur
hypoth~que, des obligations, des d~p6ts en compte courant, et des valeurs mobili~res de toute
nature, sera perqu par l'Etat sur le territoire duquel se trouve le domicile du ddbiteur ou, s'il s'agit
d'une personne morale, le siege de sa direction effective.

Article 8.

x. Dans les cas oiL les dispositions des articles pr&c6dents ne seront pas applicables, les
ressortissants autrichiens et polonais ne seront assujettis aux inip6ts directs que dans 1'Etat oii
ils auront leur domicile (Wohnsitz) ou, Ak d~faut, leur r6sidence (Aufenthalt).

2. Au cas oii le contribuable serait domicili6 dans les deux Etats, il ne sera assujetti &k l'imp6t
dans chacun d'eux que pour la fraction imposable correspondant k la dure de son s6jour pendant
]a p~riode d'imposition. Tout s~jour dans un Etat tiers comptera dans ]a dur~e du sdjour pass6
dans 'Etat dont l'assujetti est ressortissant. Si Fun de ces domiciles est le domicile unique de la
famille de l'assujetti, la moiti6 au moins de ]a mati~re imposable sera sournise A l'impbt dans 'Etat
de ce domicile. En ce qui concerne les personnes qui ont encore un autre domicile dans un Etat
tiers, les ministres des finances des deux Etats pourront 6tablir dans chaque cas des r~gles sp~ciales.
L'imposition des successions vacantes d~pend de la nationalitI du de culjus.

3. On entend par domicile (Wohnsitz) au sens du present traitd toute habitation occup~e
dans des circonstances qui font prdsumer l'intention de la conserver.
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Article 5.

i. Emoluments (salaries, wages or other remuneration of labour), which are paid in respect
of an existing service or wage relationship, shall be subject to direct taxation only in the State
in which the remunerated activity is carried on : if such activity extends to both States or to a
number of States, the recipient of the emoluments shall be taxable in the State in which he is
domiciled. Retired pay, pensions and the like, which are paid in respect of a post service or wage
relationship, shall be subject to taxation only in the State in which the recipient is domiciled. In
cases of double domicile the provisions of Article 8, paragraph 2, shall be applicable.

2. Salaries and pensions of any kind, which are paid out of the funds of territorial public
law corporate units, shall be subject to direct taxation only in the State from which they are
derived.

Article 6.

The special tax on directors' fees and all or any other emoluments, not being income received
in respect of a service or wage relationship, which are paid to the members of the representative
managing bodies of share companies or other corporations (Ertragsteuer yon Tantiemen) (podatek
od Przychodu z tantiem) shall accrue exclusively to the State, in which the effective management of
the corporation paying the fees or emoluments is situate.

Article 7.

The tax on income from capital and annuities (Kapitalertrags- oder Rentensteuer) (podatek od
Kapital6w lhib rent), derived from the investment of movable capital assets and, in particular,
interest and income from invested savings, uncharged claims, bonds and debentures, deposits on
deposit or current account and securities of any kind, shall accrue exclusively to the State in whose
territory the obligor has his domicile or, if a legal person, his seat of effective management.

Article 8.

i. Where the provisions of preceding articles are not applicable, Austrian and Polish nationals
shall be subject to direct taxation only in the State in which they have their domicile (Wohnsitz)
or, in default of domicile, their residence (Aulenthalt).

2. If there is a domicile in both States, the tax-payer shall be taxable in each State only in
respect of that part of the amount taken as the basis of assessment which corresponds to the
proportion of the total period for which the tax is assessed during which he resided in the State
concerned. Residence in a third State during the period for which the tax is assessed shall count as
residence in the State of which the tax-payer is a national. Should one of the domiciles in question
be the sole domicile of the tax-payer's family, at least one-half of the amount taken as the basis of
assessment shall be taxable in the State in which such domicile is situate. In the case of persons
domiciled in third States as well as in the Contracting States special arrangements may be made
by the Finance Ministers in each particular instance. Legacies in abeyance shall be taxable by the
State of which the testator was a national.

3. Domicile (Wohnsitz) for the purpose of this Treaty shall mean any habitation occupied
under conditions which imply an intention to retain it continuously.
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Article 9.

Les principes applicables A l'imp6t sur le revenu en vertu des precedents articles seront
applicables, mutatis mutandis, A l'imp6t courant sur ]a fortune (Vcr-mngenssteuer) (podatek
majalkowy).

Article Io.

x. Les prdcddentes dispositions sont applicables, inutatis mutandis, aux personnes morales,
le si ge de ]a direction effective tenant lieu de domicile.

2. Cette disposition n'affecte en rien l'imposition des b~n~fices tires par une personne morale
des sources mentionn~es A l'article 2, h moins que ces b6n~fices ne reviennent & un 6tablissement
situ6 dans un autre Etat.

Article ii.

Le pr6sent trait6 n'est pas applicable A 1imposition du commerce ambulant ou du colportage,
ni du commerce sur les foires ou marchs, qui est r~gl~e par la lJgislation interne des deux Etats.

Article 12.

Les ministres des finances des deux Etats se concerteront en vue d'6dicter, dans l'esprit du
pr~sent traite, des mesures destines A 6viter la double imposition dans les cas qui n'y sont pas
express~ment pr~vus, A r6soudre les difficult~s d'interpr~tation et d'application des diverses
dispositions du trait6 et A assurer une action concordante dans les cas d'espce.

Article 13.

Les deux Etats se pr~teront un concours r~ciproque pour ddterminer '"assiette et la quotit
des imp6ts publics, ainsi qu'en mati~re de voies de recours et pour la signification des actes. Ils
se pr~teront 6galement tine assistance r~ciproque pour le recouvrement des imp6ts. II appartiendra
aux ininistres des finances des deux Etats de s'entendre sur les modalit6s d'application et de
prdvoir notamment l'6tendue de l'assistance judiciaire en matire de recouvrement, les voies et
moyens A utiliser A cet effet, ainsi que le transfert des sommes recouvrdes par voie d'execution
et la conversion des sommes 5 recouvrer.

Article 14.

r. Le present trait6 sera ratifi6 et les instruments de ratification seront 6chang-s A Varsovie
aussit6t que possible.

2. Le trait6 entrera en vigueur quatorze jours apr~s la date de I'6change des instruments
de ratification et sera applicable aux imp6ts qui auront pris naissance depuis le 1 er janvier x932.

3. Le present traitd restera en vigueur jusqu'A ce qu'il ait &6 d~noncd par l'une des Hautes
Parties contractantes. I1 cessera d'avoir effet A la fin de 1'annie civile oii il aura 6td d~nonc6, si
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Article 9.

The principles applicable under preceding Articles to the taxation of income shall apply, mutatis
mutandis, to the current tax on property (Verrngenssteuer) (podatek majatkowy).

Article io.

x. The preceding provisions shall be applicable, mutatis mutandis, to legal persons, their centre
of effective management being taken as equivalent to the domicile of physical persons.

2. The taxation of legal persons on profits of the kind specified in Article 2 shall not thereby
be affected, provided such profits do not accrue to a business establishment in the other State.

Article ii.

The present Treaty does not concern the taxation of hawking or peddling or trading at fairs,
which is left in both States to internal legislation.

Article 12.

To avoid double taxation in cases not explicitly governed by this Treaty, and to eliminate
questions as to the interpretation of particular provisions of the Treaty and difficulties in th
execution thereof, and further with a view to uniformity of procedure in individual cases, the
Finance Ministers of the two States shall concert together for the issue of appropriate instruction
conforming with the spirit of the Treaty.

Article 13.

In the apportionment of public dues the two States shall afford each other mutual legae
assistance in connection with assessment and appeal proceedings as well as in connection with the
service of documents. They shall further afford each other mutual legal assistance in connection
with the collection of public dues. The issue of executory provisions and, in particular, provisions
with regard to the extent of the judicial assistance to be afforded in connection with the collection
of public dues, the instruments and agents to be employed, and the transfer of the proceeds of
executions and conversion of the sums to be collected, is reserved for special agreement between
the Finance Ministers of the two States.

Article 14.

i. This Treaty shall be ratified, and the instruments of ratification shall be exchanged at
Warsaw at the earliest possible date.

2. The Treaty shall come into force 14 days after the exchange of the instruments of ratification,
and shall be applicable to taxes relating to the period on and after January i, X932.

3. This Treaty shall remain in force so long as it is not denounced by one of the Contracting
Parties: should it be denounced not less than six months before the close of a calendar year, it shall
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la d~nonciation a eu lieu six mois au moins avant l'expiration de l'ann~e ou, sinon, A la fin de
l'anne suivante.

En foi de quoi les pl6nipotentiaires ont sign6 le present trait6. Fait A Vienne, le vingt-deux
avril mil neuf cent trente-deux, en deux exemplaires identiques, en langue allemande et polonaise,
les deux textes faisant 6galement foi.

Pour la Rdpublique d'Autriche

D r Alfred KEMPF,

D r Rudolf EGGER.

Pour la Ripublique polonaise:

J. LUKASIEWICZ,

Edward WERNER.

PROTOCOLE FINAL

Au moment de proc6der A la signature du trait6 conclu ce jour entre la R6publique d'Autriche
et la R~publique polonaise, en vue d'6viter la double imposition en mati~re d'imp6ts directs et
de r~gler la coop6ration judiciaire en mati&re fiscale, les pl~nipotentiaires soussign~s sont convenus
de ce qui suit:

Au cas oii l'imp6t commercial sur le chiffre d'affaires actuellement per u dans ]a
R~publique polonaise serait remplac6 par un imp6t sur le chiffre d'affaires comportant
la perception d'une taxe unique pour les mutations ult6rieures, et d'une taxe compensatoire
h l'importation, ce nouvel imp6t sur le chiffre d'affaires ne tombera pas sous le coup des
dispositions du pr6sent trait6.

V\ET-N-E, le 22 avril 1932.
J. L UKASIEWICZ.

Edward WERNER.

D r Alfred KEMPF.

Dr Rudolf EGGER.
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cease to be in force in the next calendar year : if denounced less than six months before the close
of a calendar year, it shall cease to be in force in the next calendar year but one.

In faith whereof the Plenipotentiaries have signed the present Treaty in Vienna this twenty-
second day of April, one thousand nine hundred and thirty-two, in two identic copies in Polish and
German respectively, both texts being equally authentic.

For the Republic of Austria

Dr. Alfred KEmPF.
Dr. Rudolf EGGER.

For the Polish Republic

J. LUXASIEWICZ.

Edward WERNER.

FINAL PROTOCOL

In proceeding to sign the Treaty this day concluded between the Republic of Austria and the
Polish Republic to avoid double taxation in the case of direct taxes and to provide for legal
assistance in connection with fiscal matters, the undersigned Plenipotentiaries are agreed as
follows :

If in the Polish Republic the present commercial tax on turnover (podatek
przemyslowy od obrotu) should be replaced by a turnover tax (podatek od obrolu) based
on the principle of lump sum payments with compensatory imposition on import, such
new tax shall not come within the scope of this Treaty.

VIENNA, April 22, 1932.
J. LUKASIEWICZ.

Edward WERNER.

Dr. Alfred KEMPF.
Dr. Rudolf EGGER.

5 No. 3304





No 33o5.

REPUBLIQUE ARGENTINE
ET GRANDE-BRETAGNE
ET IRLANDE DU NORD

Convention additionnelle au Traiti
d'amitie, de commerce et de navi-
gation conclu 'a Buenos-Ayres le
2 fivrier 1825, avec protocole,
signe's ' Londres, le j" mai 1933,
et Convention comphementaire,
avec protocole et annexes, signis

Buenos-Ayres, le 26 septembre
1933, et note y relative de la
meme date.

ARGENTINE REPUBLIC
AND GREAT BRITAIN

AND NORTHERN IRELAND

Additional Convention to the Treaty
of Friendship, Commerce and
Navigation concluded at Buenos
Aires on February 2, 1825, and
Protocol, signed at London, May
1st, 1933, and Supplementary
Agreement, and Protocol and
Annexes, signed at Buenos Aires,
September 26, 1933, and Note
relating thereto of the Same Date.
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TEXTE ESPAGNOL. - SPANISH TEXT.

No 3305. - CONVENCION I ACCESORIA AL TRATADO DE AMISTAD,
COMERCIO Y NAVEGACION CONCLUIDO EN BUENOS AIRES EL
2 DE FEBRERO DE 1825, ENTRE LA REPUBLICA ARGENTINA Y
EL REINO UNIDO DE LA GRAN BRETARA E IRLANDA DEL
NORTE. FIRMADA EN LONDRES, EL io DE MAYO DE 1933.

Texres officiels espagnol et anlais communiquis par le ministre des Aflaires itranggres de la Rdpblique
Argentine et par le secrita-ire d'Etat aux Affaires 1trangires de Sa Majestl en Grande-Bretagne.
L'enregistrement de cettle convention a eu lieu le 16 dicembre X933.

EL GOBIERNO DEL REINo UNIDO DE LA GRAN BRETARA E IRLANDA DEL NORTE y EL
GOBIERNO DE LA REPdBLICA ARGENTINA;

Reafirmando su comun prop6sito de mantener y perfeccionar el Tratado 2 de Amistad, Comercio
y Navegaci6n firmado en Buenos Aires el 2 de Febrero de 1825 ; y

Considerando que, para acrecentar y facilitar el intercambio comercial entre la Repfiblica
Argentina, por una parte, y el Reino Unido de la Gran Bretafia e Irlanda del Norte por la otra,
es conveniente completar dicho Tratado de 1825 con algunas disposiciones adicionales concernientes
a las relaciones comerciales entre ambos paises ; y

Deseando concertar una Convenci6n con ese objeto, han convenido en lo siguiente:

Articulo 1o.

i. El Gobierno del Reino -Unido, reconociendo plenamente la importancia de ]a industria
de la came vacuna enfriada (chilled beef) en la vida econ6mica de la Repdblica Argentina, no
impondrI ninguna restricci6n a las importaciones en el Reino Unido, de came vacuna enfriada
procedente de la Argentina, en cualquier trimestre del afio, que reduzca las importaciones a una
cantidad inferior a la importada en el trimestre correspondiente del afio terminado el 3o de Junio
de 1932, a menos y tan s6lo cuando a juicio del Gobierno del Reino Unido, despu6s de haber
consultado al Gobierno Argentino e intercambiado con 6ste toda informaci6n pertinente, ello fuera
necesario para asegurar un nivel remunerativo de precios en el mercado del Reino Unido ; tal
restricci6n no seri mantenida si resultara que las importaciones asi excluidas fueran reemplazadas
por aumentos de las itnportaciones en el Reino Unido de otras clases de came (siempre que no se
trate de embarques experimentales de came vacuna enfriada de otras partes de la Comunidad
BritAnica de Naciones) que vinieran a neutralizar el efecto deseado sobre los precios.

2. Si debido a circunstancias imprevistas, el Gobierno del Reino Unido considera necesario
que las importaciones de came vacuna enfriada de la Argentina en el Reino Unido sean reducidas,
en cualquier afio, en un volumen mayor del 1O % por debajo de la cantidad importada en el afic
terminado el 30 de Junio de 1932, consultar4 con el Gobierno Argentino y con los Gobiernos de los

1 L'hange des ratifications a eu lieu h Londres, le 7 novembre 1933.
2 DE MARTENS, Nouveau Recueil gindral de Traitds, tome VI (deuxi~me partie), page 670.
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No. 3305. - ADDITIONAL CONVENTION 1 BETWEEN THE GOVERN-
MENT OF THE UNITED KINGDOM OF GREAT BRITAIN AND
NORTHERN IRELAND AND THE GOVERNMENT OF THE ARGEN-
TINE REPUBLIC TO THE TREATY OF FRIENDSHIP, COMMERCE
AND NAVIGATION CONCLUDED AT BUENOS AIRES, FEBRUARY
2, 1825. SIGNED AT LONDON, MAY I, 1933.

Spanish and English official texts communicated by the Minister for Foreign Affairs of the Argentine
Republic and by His Majesty's Secretary of State for Foreign Affairs in Great Britain. The
registration of this Convention took place December 16, 1933.

THE GOVERNMENT OF THE UNITED KINGDOM OF GREAT BRITAIN AND NORTHERN IRELAND
and THE GOVERNMENT OF THE ARGENTINE REPUBLIC;

Affirming their common determination to uphold and carry out the Treaty 2 of Amity, Commerce
and Navigation signed at Buenos Aires on the 2nd February, 1825 ; and

. Considering it to be expedient, in order to increase and facilitate trade and commerce between
the Argentine Republic on the one hand and the United Kingdom of Great Britain and Northern
Ireland on the other, to supplement the said treaty of 1825 by certain additional provisions relating
to trade and commerce between these two countries ; and

Being desirous of concluding a convention for this purpose, have accordingly agreed as follows:

Article i.

x. The Government of the United Kingdom, fully recognising the importance of the chilled
beef industry to the economic life of Argentina, will not impose any restriction on the imports of
chilled beef into the United Kingdom from Argentina in any quarter of a year below the quantity
imported in the corresponding quarter of the year ended the 3oth June, 1932, unless, and then only
in so far as, it appears to the Government of the United Kingdom after consulting and exchanging
all relevant information with the Argentine Government to be necessary in order to secure a
remunerative level of prices in the United Kingdom market, and no such restriction will be maintained
if it appears that the imports so excluded are being replaced by increased imports into the United
Kingdom of other kinds of meat (other than experimental shipments of chilled beef from other
parts of the British Commonwealth of Nations) with the result of neutralising the desired effect
on prices.

2. If owing to unforeseen circumstances the Government of the United Kingdom consider
it necessary that imports into the United Kingdom from Argentina of chilled beef should be reduced
in any year to an amount more than IO %/0 below the quantity imported in the year ended the
30th June, 1932, they will consult with the Argentine Government and with the Governments

I The exchange of ratifications took place at London, November 7, 1933.

2 British and Foreign State Papers, Vol. 12, page 29.
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otros principales palses exportadores (con inclusion de los que forman parte de ]a Comunidad
Britdnica de Naciones) con objeto de convenir la reducci6n en las importaciones de came vacuna
enfriada y congelada de todos los paises productores. El Gobierno del Reino Unido no reducir.
las importaciones de came vacuna enfriada de la Argentina, en un monto mayor del ro% por debajo
de la cantidad importada en el afio terminado el 3o de Junio de 1932, a menos que las importaciones
de came vacuna enfriada (excluldos los razonables embarques de cancter experimental) o de came
congelada en el Reino Unido, procedentes de todos los paises exportadores de came que forman parte
de la Comunidad BritAnica de Naciones, sean reducidos tambi~n en un porcentaje igual al porcentaje
de redlicci6n de la came vacuna enfriada argentina por debajo del noventa por ciento de la cantidad
importada en el trimestre correspondiente del afto terminado el 3o de Junio de 1932. El Gobierno
del Reino Unido se compromete a no imponer ninguna restricci6n a las importaciones en el Reino
Unido de came vacuna u ovina congelada, mayor que las restricciones especificadas en la planilla H.
del Convenio celebrado entre el Gobierno del Reino Unido y el Gobierno de la Confederaci6n
Australiana el 2o de Agosto de 1932, a menos que sean restringidas las importaciones de tales carnes
procedentes de los paises que forman parte de )a Comunidad BritAnica de Naciones, y en esta
eventualidad, se darA a la came argentina un tratamiento justo y equitativo y se tendr~n en cuenta
todas las circunstancias pertinentes.

Articulo 20.

i. Siempre que en la Repfiblica Argentina funcione un sistema de control de cambios, las
condiciones bajo las cuales se efectuari, en cualquier afio, Ia disponibilidad de divisas extranjeras
serin tales que para satisfacer la demanda para remesas corrientes de la Argentina al Reino Unido,
se destine la suma total de cambio en libras esterlinas proveniente de Ia venta de productos argentinos
en el Reino Unido, despu~s de deducir una suma razonable anual para el pago del servicio de ]a
deuda piiblica externa Argentina (nacional, provincial y municipal) pagadera en paises que no
scan el Reino Unido.

2. Previa la reserva anterior para el servicio de las deudas pfiblicas externas, el orden en que
el cambio en libras esterlinas asi disponible seri distribuido entre las diversas categorfas de solici-
tantes de remesas al Reino Unido serd resuelto mediante acuerdo entre el Gobiemno Argentino y el
Gobiemo del Reino Unido.

3. Del cambio en libras esterlinas que quedase disponible, de acuerdo a las disposiciones del
pArrafo i anterior, para las remesas de ]a Argentina al Reino Unido durante el afio 1933, se apartarA
el equivalente en libras esterlinas de 12.ooo.ooo de pesos papel, con el fin de re alizar pagos en
efectivo hasta un importe a fijarse entre el Gobiemo del Reino Unido y el Gobierno Argentino,
con respecto a cada uno de los casos de saldos en pesos que, hasta el primero de Mayo de 1933,
estuvieran esperando cambio en libras esterlinas para ser remitidos al Reino Unido.

4. El Gobierno Argentino ofrecerA emitir bonos en libras esterlinas en cambio de los saldos
en pesos que hubiesen quedado al primero de Mayo de 1933 a ]a espera de cambio en libras esterlinas
para ser remitidos a] Reino Unido, despu~s de haberse agotado los 12.ooo.ooo de pesos papel a
que se refiere el parAgrafo precedente. Estos bonos serAn emitidos a la par, a un plazo de 2o afios,
comenzando su amortizaci6n a los 5 afios de su emisi6n y devengarin un interns del 4 % anual.

El tipo de conversi6n y dems condiciones de los bonos, serin convenidos entre el Gobiemo
Argentino y una Comisi6n de represantantes de los tenedores de los saldos en cuesti6n.

5. El Gobiemo Argentino se compromete a que en ningtin caso las solicitudes de cambia para
remesas al Reino Unido, ya sea con respecto a los saldos en pesos a a las transacciones corrientes,
senin tratadas menos favorablemente que las solicitudes similares de cambio para remitir a cualquier
otro pals.

6. El Gobiemo del Reino Unido cooperarA en la medida que le sea posible con el Gobierno
Argentino, a fin de conseguir que la cantidad de cambio en libras esterlinas obtenido en la Argentina
por la exportaci6n de productos argentinos al Reino Unido, corresponda lo m6.s exactamente que
sea posible con el valor obtenido por tales productos en el mercado del Reino Unido, teni~ndose
debidamente en cuenta las deducciones necesarias en concepto de fletes, seguros, etcdtera.
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of the other chief meat-exporting countries (including those which are parts of the British
Commonwealth of Nations) with a view to arranging for a reduction in the imports of chilled and
frozen meat from all producing countries. The Government of the United Kingdom will not
reduce the imports of chilled beef from Argentina to an amount more than io 0/0 below the quantity
imported in the year ended the 3oth June, 1932, unless the imports of chilled beef (other than
reasonable shipments of an experimental nature) or of frozen meat into the United Kingdom from
all the meat-exporting countries, parts of the British Commonwealth of Nations, are also reduced
by a percentage equal to the percentage reduction of Argentine chilled beef below 9° 0/o of the
quantity imported in the corresponding quarter of the year ended the 3oth June, 1932. The
Government of the United Kingdom undertake that no restriction shall be imposed upon the imports
into the United Kingdom of frozen beef, mutton or lamb in excess of those specified in Schedule
H to the Agreement concluded between the Government of the United Kingdom and the Government
of the Commonwealth of Australia on the 2oth August, 1932, unless the imports of such meat from
countries parts of the British Commonwealth of Nations are restricted, and in this event fair and
cquitable treatment will be given to Argentine meat, and all relevant circumstances will be taken
into account.

Article 2.

I. Whenever any system of exchange control is in operation in Argentina, the conditions
under which foreign currency shall be made available in any year shall be such as to secure that
there shall be available, for the purpose of meeting applications for current remittances from
Argentina to the United Kingdom, the full amount of the sterling exchange arising from the sale
of Argentine products in the United Kingdom after deduction of a reasonable sum annually towyards
the payment of the service of the Argentine public external debts (national, provincial and municipal)
payable in countries other than the United Kingdom.

2. Subject to the aforesaid provision being first made towards the service of the public
external debts, the order in which the sterling exchange so made available shall be distributed
among the various classes of applicants for remittances to the United Kingdom shall be settled
by agreement between the Argentine Government and the Government of the United Kingdom.

3. Out of the sterling exchange becoming available in accordance with the provisions of
paragraph i above for remittance to the United Kingdom from Argentina during the year 1933,
the sterling equivalent of 12 million paper pesos shall be set aside for payment in cash, up to an
amount in respect of each claim to be agreed between the Government of the United Kingdom
and the Argentine Government, of claims in respect of peso balances awaiting on the Ist May,
1933, sterling exchange for remittance to the United Kingdom.

4. The Argentine Government will offer to issue sterling bonds in exchange for the peso
balances awaiting on the Ist May, 1933, sterling exchange for remittance to the United Kingdom
and remaining after the exhaustion of the 12 million paper pesos referred to in the preceding
paragraph. These bonds will be issued at par, will carry a rate of interest of 4 per cent. per annum
and will be repaid within twenty years, repayment beginning after five years.

The rate of conversion and other conditions of the bonds will be agreed between the Argentine
Government and a committee representative of holders of the balances concerned.

5. The Argentine Government undertake that in no event shall applications for exchange for
remittance to the United Kingdom, whether in respect of peso balances or of current transactions,
be less favourably treated than similar applications for exchange for remittance to any other
country.

6. The Government of the United Kingdom will co-operate with the Argentine Government
to the best of their ability in order to secure that the amount of sterling exchange, realised in
Argentina by the export of Argentine products to the United Kingdom, shall correspond as closely
as possible with the value realised for such products on the United Kingdom market, due account
being taken of the necessary deductions for freight, insurance, etc.
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Arliculo 30.

i. Entre las partes contratantes se concluiri, tan pronto como sea posible, un convenio
suplementario que serA considerado como parte integrante y esencial de esta convenci6n, que
contendrA disposiciones relativas a los derechos y otros gravimenes similares, asi corno a las regula-
ciones cuantitativas a ser aplicadas a las mercaderias del Reino Unido en ]a Repfiblica Argentina
y las similares a ser aplicadas a las mercaderias argentinas en el Reino Unido.

2. Si tal convenio suplementario no se hubiera realizado antes del I0 de Agosto de 1933,
cualquiera de las partes contratantes puede, a pesar de las disposiciones del Art. 60, dar por terminada
esta Convenci6n en cualquier tiempo posterior, con previo aviso de un mes.

Arliculo 40.

i. Ninguna disposici6n de Ia presente Convenci6n afectar& los derechos y obligaciones emer-
gentes del Tratado de Amistad, Comercio y Navegaci6n firmado en Buenos Aires el 2 de Febrero
de 1825.

Articido 50
.

I. Las partes contratantes convienen en que cualquier divergencia que pueda surgir entre
elias, relacionada con la interpretaci6n o aplicaci6n de Ia presente Convenci6n, serl sometida,
a pedido de una de las partes, a ]a Corte Permanente de Justicia Internacional, a menos que en
cualquier caso particular las partes contratantes convengan en someter Ia divergencia a otro
Tribunal o resolverla por otro procedimiento.

Articido 60.

I. La presente Convenci6n deberA ser ratificada. Las ratificaciones deberin ser canjeadas en
Londres tan pronto como sea posible. Entrari en vigor en Ia fecha del canje de las ratificaciones.
Quedari en vigencia durante tres afios a partir de Ia fecha en que entre en vigor y continuarA en
vigencia a no ser que cualquiera de las partes contratantes diese aviso a Ia otra, por via diplomtica,
de la terminaci6n de Ia Convenci6n. En este caso, Ia Convenci6n se prorrogarA por el t~rmino de
6 meses, a partir de Ia fecha en que se hubiera dado el aviso de su terminaci6n.

En testimonio de lo cual, los infrascriptos, debidamente autorizados al efecto, han firmado
la presente Convenci6n y estampado en ella sus sellos.

Dada en Londres el primer dia de Mayo de 1933, en duplicado, en ingI6s y espafiol, siendo ambos

textos igualmente aut~nticos.

(L. S.) (Fdo.) : Julio A. ROCA.
(L. S.) (Fdo.) : Walter RUNCIMAN.
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Article 3.

i. A supplementary agreement, which shall contain provisions in regard to the duties and
other similar charges and with regard to the quantitative regulations to be levied on or applied to
United Kingdom goods in the Argentine Republic and with regard to those to be levied on or
applied to Argentine goods in the United Kingdom, shall be concluded between the Contracting
Parties as soon as possible and shall be regarded as an integral and essential part of this Convention.

2. If such a supplementary agreement is not concluded by the ist August, 1933, either
Contracting Party may, notwithstanding the provisions of Article 6, terminate this Convention
at any time thereafter at one month's notice.

Article 4.

Nothing in the present Convention shall be deemed to affect the rights and obligations arising
out of the Treaty of Commerce and Navigation signed at Buenos Aires on the 2nd February, 1825.

Article 5.

The Contracting Parties agree that any dispute, which may arise between them relating to the
interpretation or application of the present Convention, shall at the request of either of them be
submitted to the Permanent Court of International Justice unless in any particular case the
Contracting Parties agree to submit the dispute to some other Tribunal or to dispose of it by some
other form of procedure.

Article 6.

The present Convention shall be ratified. Ratifications shall be exchanged as soon as possible
in London. It shall come into force on the date of the exchange of the ratifications. It shall remain
in force for three years from the date of its entry into force, and thereafter, unless either Contracting
Party shall have given notice of termination to the other through the diplomatic channel, it shall
remain in force until the expiration of six months after the date on which the notice of termination
is given.

In witness whereof the undersigned, being duly authorised to this effect, have signed the
present convention and affixed thereto their seals.

Done at London this Ist day of May, 1933, in duplicate in both English and Spanish, both
texts being equally authentic.

(L. S.) (Fdo.) Walter RUNCIMAN.

(L. S.) (Fdo.) Julio A. RoCA.

Es copia del original

Carlos A. Alcorta,
Subsecretario de Rdaciones exteriores.
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PROTOCOLO.

En el acto de firmar esta Convenci6n en el dia de la fecha, relativa al intercambio comercial
entre el Reino Unido de la Gran Bretafia e Irlanda del Norte y la Repiblica Argentina, los Pleni-
potenciarios infrascriptos, debidamente autorizados a este efecto por sus respectivos gobiernos,
declaran:

i. - Que el Gobierno Argentino, valorando los beneficios de Ia colaboraci6n del
capital brit~nico en las empresas de servicios pfiblicos y otras, ya sean nacionales,
municipales o privadas, que funcionan en la Repfiblica Argentina, y consecuente en ello
con su tradicional politica de amistad, se propone dispensar a tales empresas dentro de la
6rbita de su acci6n constitucional, un tratamiento ben~volo que tienda a asegurar el
mayor desarrollo econ6mico del pais y la debida y legitima protecci6n de los intereses
ligados a tales empresas.

2. - Que el Gobierno del Reino Unido estr dispuesto a cooperar con el Gobierno
Argentino para una conjunta investigaci6n de la estructura econ6mica y financiera y
del funcionamiento del comercio de cares, con especial referencia a los medios a adoptarse
para asegurar un razonable beneficio a. los ganaderos.

3. - Que en caso que el Gobierno Argentino, o los ganaderos argentinos, bajo la acci6n
de una ley especial, tuvieran la propiedad, control o administraci6n, de empresas que
no persigan primordialmente fines de beneficio privado, sino una mejor regulaci6n del
comercio, con el prop6sito de asegurar un razonable beneficio al ganadero, el Gobierno
del Reino Unido estar dispuesto a permitir a importadores autorizados a importar came
proveniente de tales empresas, hasta el 15 % de la cantidad total importada de la Argentina
al Reino Unido (tal porcentaje debe incluir las importaciones actualmente permitidas
del Frigorifico Gualeguaych6i y del Frigorifico Municipal de Buenos Aires), sobreenten-
dindose que dichos embarques serin colocados eficientemente en el mercado por las
vias normales, teniendo en cuenta la necesidad de la coordinaci6n del comercio en el
Reino Unido, y'toda autorizaci6n concedida por el Gobierno del Reino Unido bajo las
disposiciones del presente pArrafo, ser. acordada en tal inteligencia.

4.- Que el Gobierno del Reino Unido comunicari peri6dicamente al Gobierno
Argentino el detalle de todos los permisos acordados referentes a la importaci6n de came
de ]a Argentina.

5. - Que el Gobierno del Reino Unido se compromete a no restringir las importaciones
en el Reino Unido de menudencias comestibles de la Argentina a no ser que el volumen
de tales menudencias de esa procedencia sobrepase la relaci6n normal con otras cames
importadas de la Argentina.

6. - Que es intenci6n del Gobiemo Argentino:
a) Mantener libres de derechos el carb6n y todas las otras mercaderias que

actualmente se importan en la Argentina libre de derechos..
b) Con respecto a las mercaderias en que una proporci6n considerable de las

importaciones en la Argentina provengan del Reino Unido y respecto de las cuales
se le han sometido las proposiciones correspondientes de reducci6n de derechos
aduaneros, volver en general a las tasas y aforos de tales mercaderlas en vigencia en
193o hasta donde lo permitan las necesidades fiscales y el interns de las industrias
nacionales ; y ademis, en los casos pertinentes, efectuar modificaciones en la clasifi-
caci6n, respecto a las cuales el Gobierno del Reino Unido le ha hecho proposiciones.

c) Entablar conversaciones con el Gobiemo del Reino Unido a objeto de
considerar los medios para mantener la actual situaci6n del carb6n del Reino Unido
en el mercado argentino.
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PROTOCOL.

At the moment of signing the convention of this day's date relating to trade and commerce
between the United Kingdom of Great Britain and Northern Ireland and the Argentine Republic,
the undersigned plenipotentiaries, being duly authorised to this effect by their respective
Governments, declare :

(i) That the Argentine Government, fully appreciating the benefits rendered by
the collaboration of British capital in public utility and other undertakings, 'vhether
State, municipal or private, carrying on business in Argentina, and following their
traditional policy of friendship, hereby declare their intention to accord to those under-
takings, as far as lies within their constitutional sphere of action, such benevolent treat-
ment as may conduce to the further economic development of the country, and to the
due and legitimate protection of the interests concerned in their operation.

(2) That the Government of the United Kingdom are prepared to co-operate with
the Argentine Government in a joint enquiry into the economic and financial structure
and working of the meat trade, with particular reference to the means to be adopted
to ensure a reasonable return to the cattle producers.

(3) That should the Argentine Government, or the Argentine producers, operating
under a special law, own, control or manage undertakings not conducted primarily for
private profit but for the better regulation of the trade with the purpose of assuring a
reasonable return to the cattle producer, the Government of the United Kingdom will be
prepared to license approved importers to import meat from such undertakings up to
15 "/A of the total quantity imported from Argentina to the United Kingdom (such
percentage to include the imports now permitted from the Frigorifico Gualeguaychd and
the Buenos Aires Municipal Frigorifico), on the understanding that any such shipments
are efficiently marketed through normal channels, taking into consideration the necessity
of co-ordination of the trade in the United Kingdom, and any licences granted by the
Government of the United Kingdom under the provisions of this paragraph will be issued
on this understanding.

(4) That the Government of the United Kingdom will communicate from" time to
time to the Argentine Government particulars of all licences issued in respect of the
importation of meat from Argentina.

(5) That the Government of the United Kingdom undertake not to restrict the
imports into the United Kingdom of edible meat offals from Argentina unless the volume
of such offals from Argentina is out of normal relation to that of other meat imports
from Argentina.

(6) That it is the intention of the Argentine Government:

(a) To maintain in the free list coal and all other goods that are at present
imported into Argentina free of duty.

(b) As regards goods, of which a substantial proportion of the imports into
Argentina is derived from the United Kingdom andin respect of which proposals
have been submitted to them for reduction of Customs duties, to revert in general
to the rates of duty and valuation for duty on such goods in force in 1930, so far as
fiscal considerations and the interests of national industries permit ; and, in addition,
in appropriate cases, to make changes in classification in respect of which proposals
have been submitted to them by the Government of the United Kingdom.

(c) To enter into discussions with the Government of the United Kingdom
with a view to considering means by which the present position of United Kingdom
coal in the markets of Argentina may be assured.
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7. - Que el Gobiemo Argentino se compromete en Io que respecta a las mercaderias
a que se refiere el pTrrafo 6 anterior, a no imponer, mientras est6 pendiente la conclusi6n
del Acuerdo suplementario, ningfin nuevo derecho, ni aumentar los existentes, ya sean
por aumentos de tasas o por aumento de aforos, o por aumento en la sobretasa temporaria
del Io %, o por aplicaci6n de una sobretasa a.mercaderias a las cuales no se le aplica
actualmente, o por cualquier otro medio.

8.- Que es prop6sito del Gobierno del Reino Unido:
a) No imponer nuevos derechos o gravimenes o aumentos de derechos a la

carne, bac6n, jamones, trigo, lino, maiz y extracto de quebracho importados de la
Argentina en el Reino Unido ;

b) No establecer limitaciones cuantitativas sobre las importaciones en el Reino
Unido de trigo, maiz, lino, afrecho y afrechillo, rebacillo, lana en bruto, premier jus,
sebo sin refinar, cerda, tripas y extracto de quebracho ;

c c) En el caso de establecerse regulaciones cuantitativas sobre mercaderias no
mencionadas en el inciso b) anterior, se dar. un tratamiento equitativo a aquellas
mercaderias importadas de la Argentina en el Reino Unido.
9. - Que el Gobierno del Reino Unido se compromete, mientras est6 pendiente la

conclusidn del Acuerdo suplementario, a no imponer o aplicar nuevos derechos de la clase
a que se refiere el inciso a) del prrafo 8 anterior, ni aumentarlos, ni a establecer limitaci6n
cuantitativa de la clase a que se refiere el inciso b) del pArrafo 8 anterior.

Io.- Que el Gobierno Argentino designarl una Comisi6n especial, a cuyas deliberaciones
serAn invitados a tomar parte representantes del Gobiemo del Reino Unido, con el objeto
de explicar y discutir el punto de vista de su gobierno. Esta Comisi6n examinarA las
proposiciones hechas por el Gobierno del Reino Unido, a que se refiere el prrafo 6 anterior
y prepararA el Acuerdo suplementario a que se refiere el Art. 30 de la Convenci6n, a fin
de que pueda ser completada antes del I° de Agosto de 1933.

ii. - Que el conjunto de dicha Convenci6n, incluyendo los pArrafos precedentes de
este protocolo, entrarA en vigor provisionalmente desde la fecha de su firma, con excepci6n
de las disposiciones del pArrafo 4 del Art. 20 de la Convenci6n, relativo a la emisi6n de los
bonos en libras esterlinas; ]a emisi6n de estos bonos no es necesario que se efectfie hasta
que se realice el Acuerdo suplementario a que hace referencia el Art. 3.

Dado en Londres el primer dia de Mayo de 1933 en duplicado en ingl6s y espafiol.

(L. S.) (Fdo.): Julio A. ROCA.
(L. S.) (Fdo.): Walter RUNCIMAN.
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(7) That the Argentine Government undertake, as regards goods referred to in
paragraph 6 above, that, pending the conclusion of the supplementary agreement, no
new or increased duties or charges shall be levied, whether by way of increased rate of
duty, of increased valuation for duty, of an increase in the temporary surcharge of lo 0/,
by the application of the surcharge to goods to which it does not now apply, or in any
other manner.

(8) That it is the intention of the Government of the United Kingdom:
(a) That no new or increased duties or charges shall be levied on meat, bacon,

hams, wheat, linseed, maize, or quebracho extract imported into the United Kingdom
from Argentina.

(b) That no quantitative limitations shall be established on the imports into
the United Kingdom of wheat, maize, linseed, bran and pollard, sharps and middlings,
raw wool, premier Ius, unrefined tallow, horse hair, casings and quebracho extract.

(c) That in the case of quantitative regulations being established on goods not
referred to in sub-paragraph (b) above, equitable treatment will be given to those
goods imported into the United Kingdom from Argentina.
(9) That, the Government of the United Kingdom undertake that, pending the

conclusion of the Supplementary Agreement, no new or increased duties of the kind referred
to in paragraph 8 (a) above, and no quantitative limitations of the kind referred to in
paragraph 8 (b) above, will be levied or applied.

(io) That the Argentine Government will set up a special committee, in whose
deliberations representatives of the Government of the United Kingdom will be invited
to take part for the purpose of explaining and discussing the point of view of their Govern-
ment. This committee will examine the proposals submitted by the Government of the
United Kingdom referred to in paragraph 6 above and prepare the Supplementary
Agreement referred to in Article 3 of the Convention in order that it may be completed
before the ist August, 1933.

(ii) That the whole of the said Convention, including the preceding paragraphs
of this Protocol, shall come into force provisionally as from the date of signature, with the
exception of the provisions of paragraph 4 of Article 2 of the Convention relating to the
issue of sterling bonds ; the issue of these bonds need not take place until the Supplementary
Agreement referred to in Article 3 is concluded.

Done at London this ist day of May, 1933, in duplicate in English and Spanish.

(L. S.) (Fdo.) Walter RUNCIMAN.

(L. S.) (Fdo.) Julio A. RocA.

Es copia del original

Carlos A. Alcorta,
Subsecretario de Relaciones exteriores.
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TEXTE ESPAGNOL. - SPANISH TEXT.

CONVENIO1 SUPLEMENTARIO A LA CONVENCION FIRMADA EN
LONDRES DEL Io MAYO DE 1933 ENTRE LA REPUBLICA
ARGENTINA Y EL REINO UNIDO DE LA GRAN BRETARA
E IRLANDA DEL NORTE. FIRMADO EN BUENOS AIRES, EL
26 DE SEPTIEMBRE DE 1933.

EL GOBIERNO DE LA REP6BLICA ARGENTINA y EL GOBIERNO DEL REINO UNIDO DE GRAN
BRETARA E IRLANDA DEL NORTE:

Deseosos de proceder, de acuerdo con el artfculo 30 de Ia Convenci6n Comercial2 firmada en
Londres el 10 de Mayo de 1933, a la celebraci6n de un Convenio Suplementario, conteniendo
disposiciones relativas a las materias expuestas en ese artfculo ;

Considerando que en el p&rafo IO del Protocolo de la Convenci6n el Gobierno Argentino se
comprometi6 a constituir una Comisi6n especial a cuyas deliberaciones serian invitados a tomar parte
representantes del Gobierno del Reino Unido para la preparaci6n del Convenio Suplementario
arriba mencionado y que las deliberaciones entre los representantes de los dos Gobiernos se han
realizado de conformidad en Buenos Aires, habi6ndose liegado en el curso de las mismas a un acuerdo
con respecto a las materias de que tratarA el Convenio Suplementario, han convenido, en
consecuencia, en las siguientes disposiciones

Articulo io.

Los articulos enumerados en el Anexo I de este Convenio, producidos o manufacturados en
el Reino Unido, cualquiera que sea el lugar de su procedencia, no serin sometidos a su importaci6n
en la Repdiblica Argentina a derechos o cargas que fueren otros o ins elevados, ni se les fijarAn
aforos m~s elevados que los especificados en el referido Anexo I.

Siempre que se siga percibiendo un adicional no mayor del io% del aforo, se entiende que es
intenci6n del Gobierno Argentino mantener ese adicional solamente si las circunstancias financieras
lo exigieran y como medida de emergencia; y es tambi6n su intenci6n reducir y finalmente abolir
tal adicional, tan pronto como lo permitan las condiciones fiscales, de manera que ]as cargas totales
imponibles a la importaci6n de los articulos enumerados en el Anexo I no excedan las especificadas
en 618.

Articido 20.

Los articulos enumerados en el Anexo II de este Convenio, producidos o manufacturados
en el Reino Unido, cualquiera que sea el lugar de su procedencia, no serin sometidos a su importaci6n
en la Repfiblica Argentina a derechos o cargas que fueren otros o mds elevados, ni se les fijarAn
aforos ms elevados que los especificados en el referido Anexo II, con las reservas establecidas
en tal anexo.

I L'6change des ratifications a eu lieu k Londres, le 7 novembre 1933.

2 Voir page 68 de ce volume.

3 Voir page 128 de ce volume.
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SUPPLEMENTARY AGREEMENT' BETWEEN THE GOVERNMENT OF
THE UNITED KINGDOM OF GREAT BRITAIN AND NORTHERN
IRELAND AND THE GOVERNMENT OF THE ARGENTINE REPU-
BLIC TO THE CONVENTION SIGNED AT LONDON, MAY i, 1933.
SIGNED AT BUENOS AIRES, SEPTEMBER 26, 1933.

THE GOVERNMENT OF THE UNITED KINGDOM OF GREAT BRITAIN AND NORTHERN IRELAND
and THE GOVERNMENT OF THE ARGENTINE REPUBLIC:

Desiring to proceed in- accordance with Article 3 of the Commercial Convention signed in
London on the Ist May, 1933, to the conclusion of the Supplementary Agreement containing
provisions in regard to the matters set forth in that Article ;

Seeing that in paragraph Io of the Protocol to the Convention the Argentine Government
undertook to set up a special committee, in whose deliberations representatives of the Government
of the United Kingdom would be invited to take part, for the preparation of the above-mentioned
supplementary agreement, and that discussions between the representatives of the two Governments
have taken place accordingly at Buenos Aires, in the course of which agreement has been reached
in regard to the matters to be dealt with in the Supplementary Agreement, have in consequence
agreed to the following provisions

Article i.

The Articles enumerated in Schedule I to this Agreement, produced or manufactured in the
United Kingdom, from whatever place arriving, shall not on importation into the Argentine
Republic be subjected to duties or charges other or higher, and shall not be assessed at higher
valuations, than those specified in the said Schedule :

Provided that a surcharge not exceeding io per cent. of valuation for duty may continue to
be levied, it being understood that it is the intention of the Argentine Government to .maintain
such surcharge only if financial circumstances necessitate it and as an emergency measure ; it
is further their intention to reduce and ultimately to abolish such surcharge so soon as fiscal
considerations permit, so that the total charges leviable on importation of the articles enumerated
in Schedule I shall not exceed those therein specified 4.

Article 2.

The Articles enumerated in Schedule II to this Agreement, produced or manufactured in the
United Kingdom, from whatever place arriving, shall not on importation into the Argentine Republic
be subjected to duties or charges other or higher, and shall not be assessed at higher valuations, than
those specified in the said Schedule, subject to the reservations established in the said Schedule.

IThe exchange of ratifications took place at London, November 7, 1933.
2 The texts of the Agreement as here published incorporate corrections in the English text as signed.

These corrections were agreed between the two Governments in an. exchange of notes dated December
22/23, 1933.

3 See page 69 of this Volume.
4 See page 129 of this Volume.
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Siempre que se siga percibiendo un adicional no mayor del :o % del aforo, se entiende que es
intenci6n del Gobierno Argentino mantener ese adicional solamente si las circunstancias financieras
lo exigieran y como medida de emergencia ; y es tambidn su intenci6n reducir y finalmente abolir
tal adicional, tan pronto como lo permitan las condiciones fiscales, de manera que las cargas totales
imponibles a la importaci6n de los articulos enumerados en el Anexo II no excedan las especificadas
en 61

Ariculo 30.

No 'e exigirA ningdn derecho o carga de ninguna clase sobre la importaci6n en ]a Repfiblica
Argentina de carb6n de piedra, coke o cualquier otro artfculo admitido libre de derechos al 10 de
Mayo de 1933 producido o manufacturado en el Reino Unido.

Articulo 40.

.No se impondrdn en la Reptdblica Argentina, sobre whisky fabricado en el Reino Unido,
impuestos internos que fueren otros o m~s elevados que los que se imponen o puedan imponerse
a las bebidas de graduaci6n alcoh6lica nacionales o de cualquier otro origen.

Articulo 50.

* Los articulos enumerados en el Anexo III de este Convenio, producidos o manufacturados
en la Repdblica Argentina, cualquiera que sea el lugar de su procedencia, no serA sometidos a
su importacidn en el Reino Unido, a derechos o cargas que fueren otros o mis elevados que los
especificados en el referido Anexo III.

Ariculo 60.

No se establecerin limitaciones cuantitativas a la importaci6n en el Reino Unido sobre fos
artculos enumerados en el Anexo IV de este Convenio, producidos o manufacturados en la
Repdiblica Argentina, cualquiera que sea el lugar de su procedencia.

Articulo 70.

En caso de establecerse limitaciones cuantitativas a la importacidn en el Reino Unido de
artfculos no enumerados en el Anexo IV se concederi un tratamiento eqaitativo a tales articulos
producidos o manufacturados en la Repdblica Argentina cualquiera que sea su procedencia, teniendo
en cuenta la proporci6n, sobre el total de importaciones desde el extranjero de esos articulos, que ha
sido prevista por la Argentina en los filtimos afios ; el Gobierno del Reino Unido consultar. con el
Gobierno de la Repfiblica Argentina antes de hacer cualquier distribucidn. relat.iva a tales articulos
importados de la Argentina y se tendrAn en cuenta todas las circunstancias pertinentes.

Articulo 80.

Los impuestos establecidos en el Anexo I de este Convenio entrardn en vigencia de acuerdo
con las disposiciones de la nota A de dicho Anexo.

Voir page 128 de ce volume.
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Provided that a surcharge not exceeding io per cent of valuation for duty may continue to be
levied, it being understood that it is the intention of the Argentine Government to maintain such
surcharge only if financial circumstances necessitate it and as an emergency measure ; it is further
-the intention to reduce and ultimately to abolish such surcharge so soon as fiscal considerations
permit so that the total charges leviable on importation of the articles enumerated in Schedule I
shall not exceed those therein specified 1.

Article 3.

No duty or charge of any kind shall be levied on imports into the Argentine Republic of coal,
coke or any other article admitted free of duty on the Ist May, 1933, produced or manufactured
in the United Kingdom, from whatever place arriving.

Article 4.

No internal taxes shall be imposed in the Argentine Republic on whisky of United Kingdom
origin other or higher than those which are or may be imposed on potable spirits according to their
alcoholic strength of national or any other origin.

Article 5.

The articles enumerated in Schedule III to the present Agreement, produced or manufactured
in the Argentine Republic, from whatever place arriving, shall not on importation into the United
Kingdom be subjected to duties or charges other or higher than those specified in the said Schedule.

Article 6.

No quantitative limitations shall be established on imports into the United Kingdom of the
articles enumerated in Schedule IV to the present Agreement, produced or manufactured in the
Argentine Republic, from whatever place arriving.

Article 7.

In the event of quantitative limitations being established on imports into the United Kingdom
of articles other than those enumerated in Schedule IV to the present Agreement, equitable
treatment shall be accorded to such articles produced or manufactured in Argentina from whatever
place arriving, having regard to the proportion of the total foreign imports of such article which
has been supplied by Argentina in recent years ; and the Government of the United Kingdom will
consult with the Government of the Argentine Republic before any allocation is made in respect
of such article imported from Argentina, and will take all relevant circumstances into account.

Article 8.

The rates of duty set out in the first- Schedule to this Agreement shall come into force in
accordance with the provisions of Note A to the said Schedule.

1 See page z29 of this Volume.
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Articulo go.

El presente Convenio constituird parte integrante de Ia Convenci6n de Londres de i de Mayo
de 1933. EntrarA en vigor en ]a misma fecha que la Convenci6n y caducar a ]a terminaci6n de
]a misma.

En fe de lo cual, los que suscriben, debidamente autorizados al efecto, firman y sellan el presente
Convenio Suplementario.

Hecho en Buenos Aires, hoy 26 de Septiembre de 1933, en doble ejemplar, en castellano e ingles,
siendo ambos textos igualmente aut~nticos.

(L' S.) (Fdo.) Carlos SAAVEDRA LAmAS.

Es copia del original : (L. S.) (Fdo.) H. G. CHILTON.

Carlos A. Alcorta,
Subsecretario de Relaciones exteriores.

PROTOCOLO.

En el dia de ]a fecha y en el acto de firmar el Conv enio Suplementario del Tratado de Londres
de 1

o de Mayo de 1933, los plenipotenciarios infrascriptos, debidamente autorizados a este efecto
por sus respectivos Gobiernos, considerando que es intenci6n de los Gobiernos de la Repiblica
Argentina y del Reino Unido de Gran Bretafia e Irlanda del Norte mantener ]a situaci6n actual en
los mercados argentinos del carb6n, coke y combustible manufacturado, producidos o manufacturados
en el Reino Unido, han convenido en las siguientes disposiciones que se consideran parte integrante
del referido Convenio Suplementario:

Articulo Io.

Durante ]a vigencia del presente Convenio no se impondr6 ningain gravamen nuevo ni mayor
de los existentes, por concepto de eslingaje, gastos de descarga u otros sobre el carb6n de piedra,
coke y combustible manufacturado con derivados del carb6n de piedra, producidos o manufacturados
en el Reino Unido.

Articulo 20.

Si el Gobierno delReino Unido considera que la situacidn actual del mercado de carb6n, coke
y combustible manufacturado producidos o manufacturados en el Reino Unido, no se hubiera
mantenido, se realizar.n consultas entre los dos Gobiernos para estudiar la situaci6n.

Subscripto en Buenos Aires el 26 de Septiembre de 1933, en doble ejemplar redactado en
castellano e ingles, siendo ambos textos igualmente aut6nticos.

(L..S.) (Fdo.) Carlos SAAVEDRA LAMAS.

Es copia del original: (L..S.) (Fdo.) H. G. CHILTON.

Carlos A. Alcorta,
Subsecretario de Relaciones exteriores.
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Article 9.

The present Agreement shall constitute an integral part of the Convention of the Ist May,
1933. It shall come into force on the same date as the Convention and shall lapse on termination
thereof.

In witness whereof the undersigned, being duly authorised to that effect, have signed the present
Agreement and have affixed thereto their seals.

Done at Buenos Aires this 26th day of September, 1933, in duplicate in both English and

Spanish, both texts being equally authentic.

(L. S.) (Fdo.) H. G. CHILTON.

Es copia del original (L. S.) (Fdo.) Carlos SAAVEDRA LAMAS.

Carlos A. Alcorta,
Subsecretario de Relaciones exteriores.

PROTOCOL.

At the moment and in the act of signing the Supplementary Agreement to the Treaty of London
of the xst May, 1933, the undersigned plenipotentiaries, being duly authorised by their respective
Governments to that effect, seeing that it is the intention of the Governments of the United Kingdom
of Great Britain and Northern Ireland, and of the Argentine Republic to maintain the present
position in the markets of the Argentine Republic of coal, coke and manufactured fuel produced
or manufactured in the United Kingdom, have agreed on the following provisions, which shall
form an integral part of the the said Supplementary Agreement.

Article 1.

During the currency of the present Convention no new or increased charge by way of slingage,
landing charges or otherwise shall be imposed on coal, coke or manufactured fuel produced or
manufactured in the United Kingdom.

Article 2.

If the Government of the United Kingdom should consider that the present position of the
market for coal, coke and manufactured fuel produced or manufactured in the United Kingdom
is not being maintained, consultations shall take place between the two Governments with a view
to studying the situation.

Done at Buenos Aires the 26th day of September, 1933, in duplicate, in both Spanish and
English, both texts being equally authentic.

(L. S.) (Fdo.) H. G. CHILTON.

Es copia del original (L. S.) (Fdo.) Carlos SAAVEDRA LAMAS.

Carlos A. Alcorta,
Subsecretario de Relaciones exteriores.
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ANEXO I.

Nota A Fijanse, excluido el lo % adicional, los siguientes impuestos aduaneros sujetos a las
normas vigentes del despacho y modificanse las partidas y notas de la Tarifa de Avaldos, las que entrar~n
en vigor en la siguiente forma :

A los cuarenta y cinco dias de la promulgaci6n de la ley que aprueb6 este convenio de la Convenci6ndel 1o. da Mayo de 1933, las modificaciones que importen una nueva clasificaci6n, desdoblamientos departidas, alteraci6n de porcentajes en las mezclas o en la composici6n de los articulos, mermas, tolerancias
y nuevas normas en el despacho comprendidas en las siguientes partidas y notas:

61; 6r A; 62; 62 A; 98; 98 is; 159 ; 159 bis; 223; 223 is; 233 : Noa para la sal desti-
nada a salaz6n, etcetera; 362; 362 is, Accesorios y repuestos para autom6viles y camiones;
1031; 1032; 1033; 1034; 1035; 1036; X150; x15o A; 1150 C; 1177 : Nota acordando tara
cualquier envase; 1249 : Nota referente a calderas; X333; 1333 bis; 1533; 1533 B ; Nota i9,
Secci6n CerAmica y Cristales ; Notas 3 bis y 6 is Secci6n Tejidos; 2ooX; 2oo bis; 2oxo;
20XobiS; 2013; 2013 bis; 20X6 is; 202X; 202 iS; 2048; 20 4 8 bS; 2052; 2o52 A; 2052 B; 2057;
2057A; 2057B; 214; 2XX4 bis; 2279; 2280; 2505; 2506; 25o6A; 25o6B : Nota rebaja a las
varas para palos golf; 2522; 2539 A; 2687 bis; 2730: Nota para botellas barro; 2886; 3226;
3227; 3228; 3229; 3229b1s; 3230; 323x; 3232; 3232A; 3232B; 3233: 3234; 3234A; Nota
rebaja para envases mayores en pinturas; 3296; 3296 is : Inciso K: Tableros distribuci6n y
Nota referente a los mismos.

A los treinta dias de la promulgaci6n de la ley que aprueba este convenio las modificaciones de
aforos y derechos de las siguientes partidas :

I4; 58; 86; 99; ii6; X17; 127; 128; 204; 234; 235; 275; 286; 287; 371 ; Nota 5 a de la
secci6n Mueblerfa; 604; 782; 7 82 is; 785; 893; 998; 999; X005; oo6; 1014; 1040; 1076;
II5oB; 1155; X317; X457; 1533A; 1536; 1537; x641; 1663; 1691; 1692; Nota 18 de la Secci6n
CerAmica y Cristales; 1769; 1771; X775; 1779; X789; 1790; 1791; 1807; 1808; 1824; 1825;
1828; 1899; 1q6; 1917; 1954; X972; X973; X974; 1975: 1995; 1996; 2015; 2019; 2020; 2025;
2025 bis; 2026; 2032; 2033; 2037; 2040; 2041; 2045; 2046; 2047; 2049; 2050; 2o68; 2073;
2074; 2083; 2084; 2085; 2o86; 2157; 2163; 2181; 2195; 2196; 2512; 25X2 bis; 2522; 2533A;
2533 H; 2616; 2653; 2687; 2867; 2877; 2877 bS; 2967; 3072; 3193; 3241 ; 3481 ; Pafios higi6-
nicos de gasa con algod6n hidr6filo del Inc. N; Substancias para curar ganado y vegetales y
utensilios para ese objeto.

Partida
Dinamita:

14 Para mihas.
Aforo: kilo $0,20 o/s. mAs 60 % at 5

Albayalde:
58 Inclusive el ejnvase.

Aforo : kilo $o,2o o/s. ms 6o % at 1o % y adicional de 2 %.

Algod6n
61 ~Hilado, crudo, para ser entregado at telar, de titulo hasta el 40 (medida inglesa).

Aforo: kilo $0,40 o/s. mAs 6o % al 1o % y adicional de 2 %.

6x A Hfilado, crudo, de titulo superior at 40 (medida inglesa), para ser entregado at telar.
Aforo : kilo $0,40 o/s. mAs 6o % at 9 %.

62 Hilado de color, hasta el titulo 40 (medida inglesa), para ser entregado at telar.
Aforo kilo $0.50 0/s. mfis 6o % al 1o % y adicional de 2 %.

62 A Hilado de color, de titulo superior a 40 (medida inglesa), para ser entregado at telar.
. Aforo: kilo $o,5o o/s. mAs 6o % al 9 %.
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SCHEDULE I.

Note A The following valuations and rates of duty, which exclude the io % surcharge, and the
following changes in the tariff headings and notes to the Valuation Tariff, shall come into force (subject
to the Customs regulations at present in force) as follows :

The changes which involve a new classification, sub-division of tariff numbers, alteration of percentages
in mixtures or in the composition of the articles concerned, the allowances, tolerances, and new Customs
regulations, relating to the following tariff numbers and notes, shall come into force forty-five days after
promulgation of the La w which sanctions the present Agreement :

6! : 61 A: 62: 62 A: 98: 98 his: 159: 159 bis: 223: 223 bis: 233; note regarding salt for
curing, etc.; 362: 362 bis: accessories and parts for automobiles and commercial vehicles :
1031: 1032, 1033: X034: X035: 1036: IX50: xx5oA: xx5oC: X177; note according tare allowance
for packing of any kind: 1249, note referring to boilers; 1333: 1333 bis: 1533 : 1533 B; note
ig, pottery and crystal ware section; notes 3 bis and 6 bis: textile section: 2001 : 2001 bis:
2010: 201o bis: 2013.: 20X3 bis: 2o6 Us: 2021 : 202x bis: 2048: 2048 is: 2052: 2052 A:
2052 B: 2057: 2057A: 2057B: 2114: 2X1 4 bis: 2279: 2280: 2505: 2506: 25o6A: 2 5 o6B:
note regarding reduction on shafts for golf clubs : 2522 : 2539 A : 2687 is ; 2730 : note
regarding stone bottles: 2886: 3226: 3227: 3228: 3229: 3229 bis: 3230: 3231 : 3232 : 3232 A :
3232 B: 3233: 3234: 3234 A: note regarding containers for paints in bulk; 3296: 3296 bis:
section K.: Switchgear and note referring to the same.

The changes in the valuations and duties under the following tariff numbers shall come into force
thirty days after promulgation of the Law which sanctions the present Agreement :

14: 58: 86: 99: 116: 17 : 127: 128: 204: 234: 235: 275: 286: 287: 371; Note 5 to the
Furniture section: 604: 782: 782 bis: 785: 893: 998: 999: 1005: xoo6: Xo4: X040: 1076:
1X5oB: 1155: 1317: 1457: 1533A: 1536: 1537: 641: 1663: I691: 1692: Note 18 to the
Pottery and Glass section; 1769: 1771: 1775: 1779: 1789: 1790: X791: 1807: 0So8: 1824:
1825: 1828: 1899: x916: 1917: 1954; 1972: 1973: 1974: 1975: X995: x996: 2015: 2019:
2020: 2025: 2025 bis: 2026: 2032 : 2033 : 2037; 2040: 2041 : 2045 : 2046: 2047 : 2049: 2050:
2o68,2073: 2074: 2083: 2084: 2085: 2o86: 2157: 2163; 218I : 2195: 2196: 2512: 2512 bis:
2522: 2533A: 2533H: 26x6: 2653: 2687: 2867: 2877: 2877 bis: 2967: 3072: 3193: 3241:
3481 ; Sanitary towels of gauze with absorbent cotton, Section N., Specifics for the treat-
ment of livestock and plants and appliances for their use.

Tariff No.
Dynamite

14 For mines.
Valuation: $0.20 gold per kilo, increased by 6o %.
Duty: 5 % on valuation.

White Lead :
58 Including packing.

Valuation : $o.2o gold per kilo, increased by 6o %.
Duty : io % plus 2 % on valuation.

Cotton :
61 Yarn, unbleached, for weaving, of counts up to 40 (English measure).

Valuation : 80.40 gold per kilo, increased by 6o %.
Duty: 10 % plus 2 % on valuation.

61 A Yarn, unbleached, for weaving, of counts above 40 (English measure).
Valuation: $0.40 gold per kilo, increased by 6o %.
Duty: 9 % on valuation.

62 Yarn, dyed, for weaving, of counts up to 40 (English measure).
Valuation : o.5o gold per -kilo, increased by 60 %.
Duty: io % plus 2 0% on valuation.

62 A Yarn, coloured, for weaving, of counts above 40 (English measure).
Valuation: $0.50 gold per kilo, increased by 60 %.
Duty : 9 % on valuation.
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Partida
Kaolin:

86 Para la industria.
Aforo: ro kilos $o,o9 o/s. mds 6o % al 5 %.

Soda:
98 Nitrato para la industria, inclusive el envase.

Aforo : K B $o,o3 o/s. mAs 6o % al io % y adicional de 2 %.

98bii Carbonato, ceniza, soda Solvay y silicato para la industria, inclusive el envase.
Aforo : K. B. $0,03 o/s. mAs 60 % al 5 %.

99 Sulfato e hidrato impuros (soda cAustica).
Aforo : kilo bruto $o,o5 o/s. m6s 6o % al 5 %.

Arenques
x6 Ahumados en cuftetes, inclusive 6stos.

Aforo : kilo $o,2o o/s. miAs 6o % al xo % y adicional de-2 %.

X17 Como los anteriores, en cajas, inclusive dstas.
Aforo : kilo $0,30 o/s. mas 6o % al xo % y adicional de 2 %.

Bacalao:
127 Entero, y otros pescados anilogos.

Aforo : kilo $0,14 o/s. ms 6o %, derecho especifico $o,o446 o/s., sin 25 % de recargo.
Con adicional de 2

128 Cortado, inclusive el envase.
Aforo: kilo $o,2o o/s. mis 6o %, derecho especifico $o,o64 o/s., sin 25 % de recargo.

Con adicional de 2 %.

Conservas

159 En cualquier clase de preparaci6n, de pescados, mariscos y hongos, inclusive el entase,
excepto los arenques.
Aforo : (con excepci6n de hongos secos) kilo $0,35 o/s. mAs 6o %, derecho especifico

$0,50 o/s. mAs 25 % y adicional de 7 %-

Aforo: (hongos secos) kilo $0,35 o/s. mAs 6o %, derecho espeCifico $t,5o 0/s. m&5 25 %
y adicional de 7 %.

X59 bis De arenques en cualquier forma de preparaci6n, en, envase de lata o vidrio.
Aforo : kilo 80,35 o/s. m6.s 60 %, derecho especffLco $0,35 o/s., sin 25 % de recargo ni

adicionales.

Mostaza:
204 Llamada inglesa, en tarros, paquetes o frascos, inclusive el envase.

Aforo : kilo $o,3o o/s. mAs 6o %, derecho especifico $o,o8 o/s. Ms 25 % y adicional
de 7%-

Pescados
223 En salmuera o aprensados, en taba!es o latas, inclusive el envase, con exclusi6n de los

arenques.
Aforo: kil6 $o,5 0/s. m.s 6o %, derecho especifico $ojo o/s. mAs 25 % y adicional

de 7 %.
223 bs Arenques en salmuera o aprensados en tabales o latas, inclusive el envase.

Aforo : kilo $o,i 5 o/s. mAs 6o %, derecho cspecifico $o0368 o/s. mAs 25 % y adicional
de 2%.
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Tariff No.
China Clay:

86 For industrial use.
Valuation : So.o9 gold per io kilos, increased by 6o %.
Duty: 5 % on valuation.

Soda :
98 Nitrate for industrial purposes including the packing.

Valuation : $0.03 gold per gross kilo, increased by 6o %.
Duty: Xo % plus 2 % on valuation.

98 bis Carbonate, soda ash, Solvay soda and silicate for industrial purposes including the packing.
Valuation : 80.03 gold per gross kilo, increased by 6o %.
Duty: 5 % on valuation.

99 Sulphate and hydrate, impure (caustic soda).
Valuation: $o.o5 gold per kilo gross, increased by 6o %.
Duty: 5 % on valuation.

Herrings :
1 16 Smoked in kegs,. including such packing.

Valuation: $0.20 gold per kilo, increased by 6o %.
Duty: Xo % plus 2 % on valuation.

117 The same, in boxes, including such packing.
Valuation : $0.30 gold per kilo, increased. by 6o %.
Duty: Xo % plus 2 % on valuation.

Dried cod fish (bacalao) :
127 Whole, and other similar fish.

Valuation : $0.14 gold per kilo, increased by 60%.
Specific duty : $0.0446 gold, without the 25 % surcharge.
Additional duty, 2 % on valuation.

X28 Cut, including the packing.
Valuation: $0.20 gold per kilo, increased by 60 %.
Specific duty: o.o64 gold without the 25 % surcharge.
Additional duty, 2 % on valuation.

Preserved goods :
159 Fish, shell-fish and mushrooms preserved in any manner, including the packing, with the

exception of herrings.
Valuation (with the exception of dried mushrooms) ; $0.35 gold per kilo increased by 6o%.
Specific duty, $o.5o gold, increased by 25 %.
Additional duty of 7 % on valuation.
Valuation (dried mushrooms) : $0.35 gold per kilo increased by 60 %.
Specific duty : 8X.50 gold, increased by 25 %.
Additional duty of 7 % on valuation.

159 bis Herrings, preserved in arty manner, in tins or glass containers.
Valuation : $0.35 gold per kilo, increased by 6o %.
Specific duty: $0.35 gold, without 25 % surcharge and additional duties.

Mustard:
204 Called English, in pots, packets or bottles, including such packing.

Valuation : $0.30 gold per kilo, increased by 60 %.
Specific duty: $o.o8 gold, increased by 25 %.
Additional duty, 7 % on valuation.

Fish :
223 Pickled or salted, excluding herrings, in small casks or tins, including the packing.

Valuation : $o.15 gold per kilo, increased by 6o %.
Specific duty : $o.io gold, increased by 25 %.
Additional duty, 7 % on valuation.

223 bis Herrings, pickled or salted, in small casks or tins, including the packing.
Valuation : $0.15 gold per kilo, increased by 60 %.
Specific duty: $o.o368 gold, increased by 25 %.
Additional duty, 2 % on valuation.
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Partida
Sal:

233 Fina, en barricas o bolsas, inclusive el envase.
Aforo : kilo $o,o2 o/s. mis 6o %, derecho especifico $o,ox o/s. mAs 25 % y adicional

de 7 %.

Nota : La sal fina, destinada a la salaz6n de cueros y de carnes, siempre que se compruebe

su destino, se despacharA por la partida No 232.

234 En tarros de vidrio o en latas, inclusive 6stos.
Aforo : kilo $o,o6 o/s. sin recargo de 60 %, derecho especifico $oo2 o/s. sin 25 % de

recargo. Con adicional de 7 %.

Salsa:
235 Inglesa y sus similares, en frascos inclusive 6stos.

Aforo : kilo $o,5o o/s. mAs 6o %, derecho especifico $o,io88 o/s. mAs 25 % y adicional
de 7%.

275 Ginger-Ale:

Aforo doc. bot. $2,00 o/s. mis 60 %, derecho especffico $0,5o o/s. miAS 25 % y adicional
de 2%.

Retrescos
286 Embotellados.

Aforo : doc. bot. $4,00 o/s. mis 6o %, derecho especifico c/botella $o,35 0/s. mAs 25 %
y adicional de 7 %.

287 Con soda, embotellados.
Aforo : doc. bot. $2,00 o/s. mAs 60 %, derecho especffico $o,5o 0/s. MiAs 25 % y adicional

de 2%.

AUTOMOVILES.

362 A utom6viles con carroceria o completos
a) Para el transporte de personas:

Inc. xo - De hasta iooo kilogramos bruto, inclusive, de peso. (Se declara valor.)
Aforo: V. D., derecho especlfico kilo $0,2o o/s. sin Cl 25 % de recargo ni adicional de

2%67%.

Inc. 20 - De mis de xooo kilos y hasta X5oo kilos bruto inclusive. (Se declara valor.)

Aforo: V. D., derecho fijo $200,00 o/s., y derecho especifico $o,3o o/s. por cada kilo
de exceso de los xooo kilos, sin el 25 % de recargo ni ad-icional de 2 % 6 7

Inc. 30 - De mAs de 1500 y hasta i9oo kilos bruto inclusive. (Se declara valor.)

Aforo : V. D. derecho fijo $350 o/s. y derecho especifico de $0,40 o/s. por cada kilo de
exceso de los 15oo kilos sin el 25 % de recargo ni adicional de 2 % 6 7

Inc. 40 - De mis de goo kilos de peso bruto. (S declara valor.)
Aforo : V. I$. al 40 % y adicional de 7 %-

Inc. 50 - Todo autom6vil que estando comprendido por su peso bruto en el inciso x, 20
6 30, valga en dep6sito de Aduana mis de x6oo pesos oro sellado, sersi considerado como
autom6vil de lujo y se despacharA por el inciso 40.
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Tariff No.
Sall:

233 Fine, in barrels or bags, including the packing.
Valuation : $0.02 gold per kilo, increased by 6o %.
Specific duty : 8o.oi gold, increased by 25 %.
Additional duty, 7 % on valuation.
Note : Fine salt, intended for curing hides or preserving meat, provided proof of its

intended use is furnished, will be dutiable under Tariff item No. 232.
234 In glass bottles or in tins, including such packing.

Valuation : $o.o6 gold per kilo, without 60 % surcharge.
Specific duty: o.o2 gold, without 25% surcharge.
Additional duty, 7 % on valuation.

Sauce
235 'English and the like, in bottles, including such packing.

Valuation : $0.50, increased by 6o %.
Specific duty: $o.ro88 gold, increased by 25 %.
Additional duty, 7 % on valuation.

275 Ginger Ale :
Valuation : $2.00 gold per dozen bottles, increased by 60 %.
Specific duty: $0.50, increased by 25 %.
Additional duty, 2 % on valuation.

Sot Drinks
286 Bottled.

Valuation : $4.00 per dozen bottles, increased by 60 %.
Specific duty: $o.15 gold per bottle, increased by 25 %.
Additional duty, 7 % on valuation.

287 With soda, bottled.
Valuation : $2.00 gold per dozen bottles, increased by 6o %.
Specific duty: So.5o gold, increased by 25 %.
Additional duty, 2 % on valuation.

AuTo~ioBrLES AND COMMERCIAL MOTOR VEHICLES.

362 Automobiles with body, or complete
(a) For the conveyance of passengers

Section I : Weighing up to i,ooo kilos gross inclusive (value to be declared).
Valuation : Declared value.
Specific duty : $0.20 gold per kilo, without the 25 % surcharge and without the

additional duty of 2 % or 7 %.
Section 2 : Weighing more than x,ooo kilos up to x,5oo kilos gross inclusive (value to be

declared).
Valuation : Declared value. Fixed duty, 8200.00 gold.
Specific duty: 80.30 gold for each kilo in excess of 1,ooo kilos, without the 25 %

surcharge and without the additional duty of 2 % or 7 %.
Section 3 : Weighing more than i,5oo and up to 1,9oo kilos gross inclusive (value to be

declared).
Valuation : Declared value. Fixed duty, $350.00 gold.
Specific duty : $0.40 gold for each kilo in excess of 1,500 kilos, without the 25% surcharge

and without the additional duty of 2 % or 7 %.
Section 4 : Weighing more than 1,9oo kilos gross weight (value to be declared).

Valuation : Declared value.
Duty: 40 % plus 7 % on valuation.

Section 5: Every automobile whose gross weight brings it within Sections i, 2 or 3
and whose value in the Customs warehouse is more than $1,6oo.oo gold pesos will be
considered as an " automobile de luxe " and mill be dutiable under Section 4.
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Partida

362 bis Chassis de autom6viles

a) Para el transporte de personas.
Se despacharin por cl Inc. que les corresponda de la partida 362 exceptuando los para

61nnibus que se despacharn en la siguiente forma :
Aforo : V. D. derecho especifico kilo $0,08 0/s. sin cl 25 % de recargo ni adicional de

2%67%.
b) Para camiones y coches de reparto . (Se declara valor.)

Aforo : V. D. derecho especffico kilo $o,oS o/s. sin el 25 % de recargo ni adicional de
2%67%.

Los mismos con carrocerfa o completos pagar&n un recargo del 50 % en el derecho especific6.

Accesorios y repueslos para automviles y camiones.

Inc. io - Carrocerfa:
--Caja; capot; estribos; puertas; asientos; capota; alas; respaldos; manijas con o sin

cerraduras; limpia parabrisas y sus accesorios; bafiles; 'cristales de puerta; ventanas ;
parabrisas y aletas; molduras de puertas y ventanas; parabrisas; cortinas; estores;
espejos; resortes de hierro o acero tapizado y otros que le sean propios.
Aforo : kilo $0,60 o/s. sin 60 % de recargo, at 30 % y adicional de 7 %.

Inc. 20 - Transmisi6n y direcci6n

Caja de velocidad ; embragues y pedales ; diferenciales; Arboles de trasmisi6n ; discos
y platos de ehgranajes ; pedales y pernos mecinicos ; manubrios de cambio de velocidad;
volantes y sus 6rboles ; manubrios de frenos de ruedas ; bola del brazo de direcci6n
y acoplamiento ; brazo direcci6n carter ; bujes ; control de frenos ; y otros que le sean
propios.
Aforo : kilo $x,2o o/s. sin 6o % de recargo al 30 % y adicional de 7 %.

Inc, 30 - Chassis

Armazones y cuadros ; guardabarros ; ruedas y sus partes, resortes de inspecci 6 n ; para-
golpes ; dep6sitos de nafta ; aparatos y dep6sitos de engrase ; ejes delanteros y traseros :
llantas de hierro y goma; portaneumiticos ; portabadl ; amortiguadores ; caflo silen-
ciador; y otros que le sean propios.
Aforo: kilo $3o,8o o/s. sin 6o % de recargo, al 30 % y adicional de 7 %-

Inc. 40 - Motkr
Blocks de ciliadros ; culata ; irbol de leva ; 6mbolo ; bielas; cigftefial; cajas y cadena

de distribuci6n ; volante motor ; bombas ; aceite y agua ; ventilador ; carburador;
vAlvulas ; pistones ; aros radiador ; y otros que le sean propios.
Aforo : kilo $1,5o 0/s. sin 6o % de recargo, at 30 % y adicional de 7 %.

Inc. 50 - Encendido

Bujias ; distribuidor ; mag.eto ; interruptores ; arranque y dilxamos ; cornetas ; cables
terminales ; amper6metros ; mar6metros ; faros y faroles, y artefactos ; fusibles
tubulares; indicadores de hierro para aceitado de motores ; llaves de contacto ;
cuenta kil6metros; velocimetros ; met6metros ; taximetros ; y otros que le sear propios.
Aforo : kilo $3,oo o/s. sin 6o % de recargo, al 30 % y adicional de 7 %.

371 Bombas

Aforo: kilo $X,3o o/s. mis 6o % at 30% y adicional dc 7 %.

Quedan suprimidas las partidas nCdmeros 366, 367, 368, 369, 370 y 372.
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Tariff No.

362 bis Chassis for Auto;nobiles

(a) For the conveyance of passengers, will be dutiable according to the relevant section
of tariff number 362, excepting chassis for omnibuses which will be dutiable as follows
Valuation : Declared value.
Specific duty: So.o8 gold per kilo without the 25 % surcharge and without the additional

duty of 2 % or 7 %.
(b) For commercial vehicles and automobiles for the conveyance of goods (value to be

declared).
Valuation : Declared value.
Specific'dtty: $o.o8 gold per kilo, without the 25 % surcharge and without the

additional duty of 2 % or 7 %.
The same with body or complete will pay a surcharge of 50 % on the specific duty.

Accessories and Spare Parts for Automobiles and Commercial Vehicles.

Section x. Body:
Body, bonnet, running boards, doors, seats, hood, "alas ", squabs, door handles with or

without locks, wind-screen wipers and their accessories, trunks, glass for doors, windows
windscreens and windscreen extension, door and window mouldings, windscreens,
curtains, blinds, mirrors, cushion springs of iron or steel and other appropriate parts,
Valuation : $o.6o gold per kilo without 6o % surcharge.
Duty : 30 % plus 7 % on valuation.

Section 2. Transmission and Steering:
Gear box, clutch and pedals, differential, propeller shaft, clutch facings and driver plate

assembly, pedals and bushings, change speed selectors, fly wheel and bearings, brake
drum, rocker shaft and parts, drop arm, sump, plugs, brake control cables and other
appropriate parts.

Valuation : $1.20 gold per kilo without 6o % surcharge.
Duty: 30 % plus 7% on valuation.

Section 3. Chassis :
Frame and cross members, wings, road wheels and parts, inspection springs, bumpers,

petrol tank, grease nipples, front and rear axles, iron rims and rubber rims, spare wheel
carriers, luggage grid, shock absorbers, silencers and other appropriate parts.

Valuation : $0.80 gold per kilo without 6o % surcharge.
Duty: 30 % plus 7 % on valuation.

Section 4. Engine :
Cylinder block, cylinder head, cam shaft, pistons, con rods, crank shaft, timing cover

and chain, flywheel, water and oil pumps, fan, carburetter, valves, pistons, piston-rings,
radiator and other appropriate parts.
Valuation : $1.50 gold per kilo without 6o % surcharge.
Duty: 30 % plus 7 % on valuation.

Section 5. Ignition :
Sparking plugs, distributor, magneto, switches, self-starter and dynamo, horn, cable

terminals, ampmeters, manometers, head and side lights, lamps and glasses, &c.,
tubular fuses, iron gauges for oiling engines, contact keys, speedometers, milometers,
thermostat, taximeter and other appropriate parts.
Valuation : $3.00 gold per kilo, without 60 % surcharge.
Duty: 30 % plus 7 % on valuation.

371 Pumps :
Valuation : $1.30 gold per kilo, increased by 60 %.
Duty: 30 % plus 7 % on valuation.

Note : Tariff numbers 366, 367, 363, 369, 370 and 372 are suppressed.
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Secci6n IX.

MUEBLERIA.
Partida

Nota 5a : Los muebles comprendidos en esta Secci6n tributar.n el derecho de 40 %
y adicional de 7 %, con excepci6n de los articulos comprendidos en las siguientes partidas
496, 497, 498, 499, 500, 570, 598, 599, 60o.
Adornos o arliculos de bazar :

604 De plata, sin adherencias de cristal, porcelana o acero.
Aforo : kilo $22,50 o/s. mds 60 % al 5o % y adicional de 7 %.

A cero
782 En barras, planchas o planchuelas, hierro acerado o acero calidad inferior desde 0,25 %

a 0,40 % de carbono.
Aforo: kilo $o,io o/s. mAs 60 % al 17 % y adicional de 2 %.

782 bis Como el anterior, con mAs de 0,40 % de carbono.
Aforo : kilo $o,X5 o/s. mAs 6o % al 17 %, adicional de 2 %.

Agua:
785 0 lIfquido para limpiar metales.

Aforo : litro $0,20 o/s. mAs 60 % al 25 % y adicional de 7 %.

Cabo, considerdndose como tal al que pase de 22 milimetros de circuns/erencia
893 De alambre de hierro o acero galvanizado.

Aforo : kilo $o,2o o/s. mis 6o % al 25 % y adicional de 7 %.

Cobre, bronce o metal amarillo
998 Bronce en alambre en general, desnudo.

Aforo : kilo $0,45 0/s. mds 60 % al 25 % y adicional de 7 %.

Cocinas
oo5 De hierro pa-a quemar carb6n.

Aforo : kilo $0,20 0/S. mas 6o % al 25 % y adicional de 7 %-

ioo6 Para gas, aceite mineral y alcohol.
Aforo : kilo $0,25 0/s. mAs 6o % al 25 % y adicional de 7 %-

Correas
X04 De cAfiamo, pelo, algod6n, pita u otras fibras, con o sin goma, gutapercha u otras substan-

cias por el estilo.
Aforo : kilo $0,5o 0/s. mAs 6o % al 25 % y adicional de 7 %.

Cuchillos y tenedores :
1031 Para mesa, con cabo de hierro o hierro niquelado, aluminio, hue-o, madera clavada, madera

tehida y peltre, ordinarios.
Aforo : docena $o,7o o/s. mAs 6o % al 25 % y adicional de 7 %.

1032 Como los anteriores, para postre.
Aforo : doccna $o,5o o/s. mAs 6o % al 25 % y adicional de 7 %.

1033 Para mesa, con cabo, como los citados, de dbano, pero, ciervo, b-ifalo, cuerno o imitaci6n
marfil y otros hasta regulares.
Aforo : docena $,5o o/s. mnis 60 % al 25 % y adicional de 7 %-
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Section IX.

FURNITURE.
Tariff No.

Note 5 : The articles of furniture comprised in this section- will pay duty at 40 %
plus 7 %, with the exception of the articles comprised in the following tariff items : 496
497, 498, 499, 500, 570, 598, 599, 600.
Ornamental and bazaar goods :

604 Of silver, without accessories of crystal, porcelain or steel.
Valuation : $22.50 gold per kilo, increased by 60 o.
Duty: 50 % plus 7 % on valuation.

Steel:
782 In bars, plates or strips, mild steel or low-grade steel containing from o.25 % to 0.40 %

of carbon.
Valuation : $o.io gold per kilo, increased by 60 %.
Duty: 17 % plus 2 % on valuation.

782 bis The same, with more than 0.40 % of carbon.
Valuation : $o.15 gold per kilo, increased by 60 %.
Duty: x7 % plus 2 % on valuation.

Water :
785 Or liquid for cleaning metals.

Valuation : $0.20 gold per litre, increased by 60 .
Duty: 25 % plus 7 % on valuation.

Cable, exceeding 22 millimetres in circumerence
893 Of wire of iron or steel, galvanised.

Valuation : $o.2o per kilo, increased by 60 %.
Duty: 25 % plus 7 % on valuation.

Copper, brass or yellow metal :
998 Brass wire in general, uncovered.

Valuation : $0.45 gold per kilo, increased by 6o %.
Duty: 25 % plus 7 % on valuation.

Stoves or cookers :
1oo3 Of iron for coal-burning.

Valuation : $0.20 gold per kilo, increased by 6o %.
Duty: 25 % plus 7 % on valuation.

1006 For gas, mineral oil and spirit.
Valuation : $0.25 gold per kilo, increased by 60 %.
Duty: 25 % plus 7 % on valuation.

Belting :
1014 Of hemp, hair, cotton, agave or other fibres, with or without rubber, guttapercha or other

similar substances.
Valuation : $0.50 gold per kilo, increased by 6o %.
Duty: 25 % plus 7 % on valuation.

Knives and Forks :
1031 Table, with handles of iron, nickled iron, aluminium, bone, rivetted wood, stained wood

and spelter, common quality.
Valuation : $0.70 gold per dozen, increased by 6o %.
Duty: 25 % plus 7 % on valuation.

1032 The same, for dessert.
Valuation : $9.50 gold per dozen, increased by 6o %.
Duty: 25 % plus 7 % on valuation.

r033 Table, with handles like those mentioned, of ebony, pear wood, stag-horn, buffalo horn,
horn or imitation ivory and others, medium quality.
Valuation : $1.50 gold per dozen, increased by 60 %.
Duty: 25 % plus 7 % on valuation.
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Partida
Cuchillos y lenedores (seguida)

1034 Como los anteriores, para postre.
Aforo : docena $X,20 o/s. mds 6o % al 25 % y adicional de 7 %.

1035 Para mesa, finos, con exclusi6n de los de cabo marfil o metal.
Aforo: docena $2,50 o/s. m.s 6o % al 25 % y adicional de 7

1036 Como los anteriores, para postre.
Aforo-: docena $1,8o o/s. m's 6o % al 25 % y adicional de 7

Nota : los articulos comprendidos en las partidas anteriores, se aforarAn por docena

de juegos.

Cuchillos

1040 -De punta y los Ilamados pufialitos franceses, ordinarios.
Aforo: centimetro $o,oo6 o/s. mAs 6o % al 25 % y adicional de 7 %.

Esta-o:

1076 En chapas o planchas, barras o lingotes:
En barras o lingotes.

Aforo kilo $0,30 o/s. mAs 60 % al io % y adicional de 2 %.

En chapas o planchas.
Aforo : kilo $o,60 o/s. mAs 6o % al 25 % y adicional de 7 %-

Hierro

1150 En flejes y chapas rayadas, sin trabajar.
Aforo: kilo $0,04 o/s. mis 6o % al 5

115oA L. T. V. U. Z,, varillas y dems perfiles en formas diversas, sin trabajar, incluyendo las
varillas para cerco, agujereadas o no, alquitranadas, barnizadas y las con borde plegado
o festoneado, perfiles I. V.
Aforo: kilo $0,04 o/s. mAs 60 % al 1o % y adicional de 2 %.

115oB En chapas, sin trabajar.
Aforo: kilo $o,035 o/s. mAs 6o % al 5

150C Tirantes de hierro macizo.
Aforo: kilo $o,04 o/s. mAs 6o % al 25 % y adicional de 7 %-

1155 Emplomado, en chapas o flejes.
Aforo: kilo o,045 o/s. m6s 6o % al 25 % y adicional de 7 %.

Hojalata:

1177 Sin trabajar, cortada o no.
Aforo: kilo 8o,oS o/s. m~is 60 % al 5 %-

Nota: la hojalata, cualquiera sea su envase, tendrA una deducci6n por tara de 5 % sobre
su peso bruto.

Mdquinas:

3249 Como las anteriores, de mAs de i.ooo kilos y las calderas para uso industrial mayores de
5oo kilos, peso bruto.
Aforo: kilo bruto $0,15 o/s. mAs 6o % al 5 %.
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Tarifi No.
Knives and Forks (continued)

1034 The same, for dessert.
Valuation : $1.20 gold per dozen, increased by 60 %
Duty: 25 % plus 7 % on valuation.

1035 Table, fine quality, except those with handles of ivory or metal.
Valuation : $2.50 gold per dozen, increased by 60 %.
Duty: 25 % plus 7 % on valuation.

1036 The same, for dessert.
Valuation : $i.8o gold per dozen, increased by 6o %.
Duty: "25 % plus 7 % on valuation.
Note : The articles included under the above tariff numbers will be assessed for duty

per dozen pairs.

Knives :
1040 Pointed, and those known as French daggers, common quality.

Valuation : $o.oo6 gold per centimetre, increased by 60 %.
Duty: 25 % plus 7 % on valuation.

1076 Tin:
In sheets or plates, bars or ingots:

In bars or ingots.
Valuation : $0.30 gold per kilo, increased by 6o %.
Duty : io % plus 2 % on valuation.

In sheets or plates.
Valuation : $0.60 gold per kilo, increased by 6o %.
Duty: 25 % plus 7 % on valuation.

Iron:
1150 In hoops and chequer-plating, unworked.

Valuation : $0.04 gold per kilo, increased by 6o %.
Duty : 5 % on valuation.

j150 A L. T. V. U. Z., bars and other sections in various forms, unworked, including droppers
for fences, perforated or not, tarred, varnished and with the edges corrugated or scolloped
Section I, V.
Valuation : $o.o4 gold per kilo, increased by 6o %.
Duty: 10 % plus 2 % on valuation.

115oB In sheets, unworked.
Valuation : $0.035 gold per kilo, increased by 60 %.
Duty: 5 % on valuation.

1150 C Joists of solid iron.
Valuation :- $0.04 gold per kilo, increased by 60 %.
Duty: 25 % plus 7 % on valuation.

1155 Coated with lead, in sheets or hoops.
Valuation : $0.045 gold per kilo, increased by 6o %.
Duty: 25 % plus 7 % on valuation.

Tinplate :
1177 Unworked, cut or not.

Valuation : $0.08 gold per kilo, increased by 6o %.
Duty: 5 % on valuation.

Note : Tinplate in whatever packing will receive a tare allowance of 5. % of the gross
weight.

Machinery:
1249 The same, of more than i,ooo kilos and boilers for industrial use of more than 5oo kilos

gross weight.
Valuation : $o.1 5 gold per kilo gross, increased by 60 %.
Duty: 5 % on valuation.
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Partida
Nola : Cuaudo una instalaci6n completa de calderas de vapor vengan despachadas

por distintos embarques y/o de distintos puertos de procedencia, ser6A consideradas como
instalaciones completas, siempre que en el primer despacho se hiciera constar esa circunstancia,
y se justifique la exactitud de lo declarado.

Molocicletas :
r317 En general, sin sidecar o acoplados en general, con motor hasta 350 centimetros cdbicos

de capacidad.
Aforo : c/u. $75,oo o/s. mis 6o % at 25 % y adicional de 7

Palas:
1333 Con cabo.

Aforo: kilo $0,x8 o/s. mis 6o % at 25 % y adicional de 7 %-

1333 bis De cubo, con cabo.
Aforo: kilo $o,j8 o/s. mi.s 6o %..Libre de derechos.

Soldadura:
[456 De plomo con estafio conteniendo hasta 3 V2 % de antimonio.

Aforo: kilo $0,27 o/s. ms 6o % at 25 % y adicional de 7 %.

1457 Para hierro o acero.
Aforo : kilo $o,4o o/s. mis 6o % at 25 % y adicional de 7 %.

Vdlvulas:
1533 De hierro, en general.

Aforo : kilo $o,15 o/s. mbis 6o % at 25 % y adicional de 7 %-

1533 A De hierro, hasta 40 % de bronce.
Aforo : kilo $o,3o o/s. m.s 6o % at 25 % y adicional de 7 %.

[533 B De hierro, m~ts de 40 % hasta 6o % de bronce.
Aforo : kilo $o,9o o/s. sin recargo de 6o % at 25 % y adicional de 7 %-

Velocipedos. bicicletas o triciclos :
1536 De un asiento, en general, con exclusi6n de los para nifios cuyas ruedas no pasen de 6x

centimetros de di6.metro exterior, conclufdos o no, completos o incompletos.
Aforo : c/u. $30,00 o/s. mAs 60 % al 25 % y adicional de 7 %-

1537 Para nifios, cuyas ruedas lleguen hasta 60 centimetros de diAmetro exterior.
Aforo : c/u. $12,5p o/s. mAs 6o % at 25 % y adicional de 7 %.

Velas en general
1641 De estearina, sebo, parafina o sus mezelas.

Aforo : kilo $0,30 o/s. m6.s 60 %, derecho especifico So,o72 o/s., por kilo, sin recargo
de 25 %. Con adicional de 7 %.

Dinamita:
1663 En general.

Aforo: kilo $0,20 0/s. mis 60 % at 50 % y adicional de 7 %-

Pdlvora
1691 Negra, en general.

Aforo : kilo $0,40 o/s mAs 6o % at 5o % y adicional de 7 %-
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Tariff No.
Note : When a complete steam boiler installation is despatched in various shipments

and/or by different ports, it will be considered as a complete installation, provided that
proof to this effect is furnished with the first shipment, and the accuracy of the declaration
is verified.

Aotocycles
1317 In general, without sidecar or combination, up to 350 c.c. capacity.

Valuation : $75.00 gold each, increased by 6o %.
Duty: 25 % plus 7 % on valuation.

Spades:
1333 With handles.

Valuation : $o.18 gold per kilo, increased by 60 %.
Duty: 25 % plus 7 % on valuation.

1333 bis Shovels fitted with handles.
Valuation : $o.i8 gold per kilo, increased by 6o %.
Duty free.

Solder
1456 Of lead, with tin, containing up to 3.5 % of antimony.

Valuation : $0.27 gold per kilo, increased by 6o %.
Duty: 25 % plus 7 % on valuation.

1457 For iron and steel.
Valuation : $0.40 gold per kilo, increased by 6o %.
Duty: 25 % plus 7 % on valuation.

Valves :
1533 Of iron, in general.

Valuation : $0.15 gold per kilo, increased by 6o %.
Duty: 25 % plus 7 % on valuation.

1533 A Of iron, containing up to 40 % of brass.
Valuation : $0.30 gold per kilo, increased by 60 o.
Duty: 25 % plus 7 % on valuation.

1533 B Of iron, containing more than 40 % and up to 6o % of brass.
Valuation : $0.90 gold per kilo, without the 60 % surcharge.
Duty: 25 % plus 7 % on valuation.

Velocipedes, Bicycles or Tricycles :
1536 Single seated, in general, except those for children with wheels not exceeding 61 cms.

in external diameter, finished or not, complete or incomplete.
Valuation : $30.00 gold each, increased by 6o %,
Duty: 25 % plus 7 % on valuation.

1537 For children with wheels up to 6o crns. in external diameter.
Valuation : $2.50 gold each, increased by 6o %.
Duty: 25 % plus 7 % on valuation.

Candles in general :
641 Of stearine, tallow, paraffin wax or mixtures thereof.

Valuation : $0.30 gold per kilo, increased by 6o %.
Specific Duty: So.o72 gold per kilo, without the surcharge of 25 %. Additionalfduty

of 7 % on valuation.

Dynamite :
1663 In general.

Valuation : $0.20 gold per kilo, increased by 6o %.
Duty: 5o % plus 7 % on valuation.

GCsnpowder:
x6gi Black, in general.

Valuation : $0.40 gold per kilo, increased by 60 %.
Duty: 50 % plus 7 % on valuation.
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Partida

P4lvora (seguida):
1692 Rosada o de celulosa.

Aforo : kilo $1,2o o/s. mAs 60 % al 50 % y adicional de 7 %.

Vidrios planos :

1769 Blancos o de colores de fantasia, impreso, de todo espesor.
Aforo : metro cuadrado $I,2o m~is 6o % sin el 25 % de recargo; al 25 % y adicional
de 7 %.

1771 Finos o cristales, sin platear, siempre que no excedan de 87 centimetros de largo por
61 de ancho o su equivalente en superficie.

Vidrio.
Aforo metro cuadrado $2,60 o/s. m.s 6o % sin el 25 % de recargo ; al 25 % y adicional
de 7%.

Cristal.
A!foro metro cuadrado $2,60 o/s. m6.s 60 % sin el 25 % de recargo; aI 40 % y adicional
de 7 %.

1775 Finos o cristales, de toda otra medida, sin platear.
Vidrio.

Aforo : metro cuadrado $3,70 a/s. mAs 6o % sin el 25 % de recargo ; al 25 % y adicional
de 7%.

Cristal.
Aforo : metro cuadrado $3,70 o/s. mis 60 % sin e 25 % de recargo; al 40 % y adicional

de 7 %.
1779 Rayados o lisos para claraboyas.

Do vidrio.
Aforo : kilo bruto $0,03 o/s. m6s el 60 % sin el 25 % de recargo; al 25 % y adicional

de 7%.
De cristal.

Aforo : kilo bruto $0,03 0/s. ms 6o % sin el 25 % de recargo, al 40 % y adicional
de 7%-

Secci6n XVI.

CERAMICA Y CRISTALES

Nota x8a El recargo de 25 % sobre los aforos de los articulos comprendidos en esta
Secci6n, no ser& aplicable a los de loza detallados en las siguientes partidas : 1783, 1785,
1786, 1792, 1794, 1796, X798, I8oo, x805, X810, X812, x814, 1822, 1829, 1831, 1833, 1837.

Nola i9a : Se considerarAn como de loza, los articulos fabricados con un cuerpo
substancialmente opaco, no muy blanco a veces coloreado, fractura terrosa, de mAs de 0,5 %
de absorci6n.

LOZA Y PORCELANA.

Bidets :

1789 De pedestal de loza blanco.
Aforo : c/u. $4,00 o/s. mAs 6o % sin el 25 % de recargo ; al 25 % y adicional de 7

x790 Como los anteriores, pintados.
Aforo : c/u. $5,00 0/s. mAs 6o % sin el 25 % de recargo ; al 25 % y adicional de 7 %-

1791 Con ditiles. - SufrirA un 20 % de recargo.
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Tariff No.

Gunpowdcr (continued)
Pink, or cellulose.

Valuation : $1.2o gold per kilo, increased by 60 %.
Duty: 50 % plus 7 % on valuation.

Sheet Glass :

Wh-te or fancy coloured, printed, of all thicknesses.
Valuation : $1.20 gold per square metre, increased by 60 %, without the 25 % surcharge.
Duty: '25 % plus 7 % on valuation.

Fine or crystal, not silvered, not exceeding 87 by 61 cms., or equivalent, in dimensions.

Glass.
Valuation : $2.60 gold per square metre, increased by 6o % without
Duty: 25 % plus 7 % on valuation.

Crystal :
Valuation : 82.60 gold per square metre, increased by 60 % without
Duty: 40 % plus 7 % on valuation.

Fine or crystal, not silvered, of other dimensions
Glass.

Valuation : $3.70 gold per square metre, increased by 60 % without
Duty: 25 % plus 7 % on valuation.

Crystal.Valuation : $3.70 gold per square metre, increased by 60 % without

Duty: 40 % plus 7 % on valuation.
Channelled or plain for skylights.
Glass.

Valuation: $o.o3 gold per kilo gross, increased by 60 % without
Duty: 25 % plus 7 % on valuation.

Crystal.
Valuation: 8o.o3 gold per kilo gross, increased by 60 %, without
Duty: 40 % plus 7 %/ on valuation.

25 % surcharge.

25 % surcharge.

25 % surcharge.

25 % surcharge.

25 % surcharge.

25 % surcharge.

Section XVI.

POTTERY AND CRYSTAL WARE.

Note i8a : The surcharge of 25% on the valuations of the articles comprised in this
Section will not be applicable to articles of earthenware specified under the following tariff
numbers : 1783, 1785, 1786, 1792, 1794, 1796, 1798, I8oo, 18o5, I8io, x812, 1814, 1822,
1829, 1831, 1833, 1837.

Note i9a : Articles having a substantially opaque body, not very white, sometimes
coloured, earthy fracture, of more than o.5 % absorption, will be classified as earthenware ".

EARTHENWARE (FAIENCE) AND PORCELAIN.

Bidets :

Pedestal, of white earthenware (faience).
Valuation : $4.00 gold each, increased by 6o %, without the 25 % surcharge.
Duty: 25 % plus 7 % on valuation.

The same, coloured.
Valuation : $5.00 gold each, increased by 60 % without 25 % surcharge.
Duty: 25 % plus 7 % on valuation.

With accessories.
Dutiable as above with a surcharge of 20%.

1692

1769

1771

1775

1779

1789

1790

1791
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Partida
Inodoros

18o7 De barro ordinarios, de dos piczas.
Aforo : c/u. $0,6o o/s. mis 6o % sin el 25 % de recargo ; al 25 % y adicional de 7 %.

.x8o8 De pie de loza, blancos y amarillos.
Aforo : c/u. $2,50 o/s. m~s 6o % sin Cl 25 % de recargo; al 25 % y adicional de 7

Palanganas:
x824 De loza blanca o pintada, para lavatorios de aguas corrientes, con desague.

Aforo : c/u. $5,00 o/s. mAs 6o % sin el 25 % de recargo ; al 25 % y adicional de 7 %-

x825 Como las anteriores, con sopapa.
Aforo : c/u. $4,00 o/s. mAs 60 % sin el 25 % de recargo; al 25 % y adicional de 7 %-

x828 Con Haves o fitiles. - SufrirAn un recargo de 20

Piletas
x899 0 sumideros de barro, enlozados o no.

Aforo c/u. $o,9o o/s. mAs 6o % sin el 25 % de recargo; al 25 % y adicional de 7 %.

Seccidn XVII.

TEJIDos.

Nota 3 bis: Los tejidos de lana o mezcla de lana en piezas, que contengan en su trama
y/o urdimbre hasta el 5 % en su peso especifico por metro cuadrado de seda natural o
artificial, serAn considerados como de lana o mczcla de lana. A los efectos de no alterar los
porcentajes que fija la Nota 3a de la Secci6n Tejidos, para la clasificaci6n do los tejidos de
lana y mnezcla de lana, el 5 % de seda, que se admite como tolerancia, serA considerado como
fibra de lana.

Nota 6 bis: Los tejidos comprendidos en las partidas 202t bs, 2048 bis, 2052 A y
2057 A y B, se aforarAn por las 2021, 2048, 2052 y 2057, respectivamente, cuando vengan
bordados al sistema Jacquard.

Allotnbas

x9x6 De tripe cortado, de lana o mezelas en general comprendidas las hechas a mano hasta
regulares, con excepci6n de las llamadas de la India..
Aforo: kilo $x,7 o o/s. mAs 60 % al 40 % y adicional de 7

I9X7 De tripe rizado, de lana o mezcla.
Aforo kilo $0,70 o/s. mas 60 % al 40 % y adicional de 7 %.

Frazadas:
1954 De lana, dobladilladas o ribcteadas.

Aforo : kilo $2,25 o/s. mis 60 % al 50 % y adicional de 7 %.

Paihtelos:

X972 De algod6n vainillados, hasta 6o centimetros.
Aforo : kilo $1,95 0/s. mAs 60 % al 50 % y adicional de 7 %.

X973 De algod6n, sin vainilla, hasta 6o centimetros.
Aforo : kilo $x,63 o/s. m~s 6o % al 50 % y adicional de 7 %.

•N* 3305



1933 League of Nations - Treaty Series. 101

Tarifi No.
Water closet pans

1807 Of ordinary earthenware (barro), two section.
Valuation : $o.6o gold each, increased by 6o % without 25 %. surcharge.
Duty: 25 % plus 7 % on valuation.

118o8 With pedestal of earthenware (faience), white or yellow.
Valuation : $2.50 gold each, increased by 6o % without 25 % surcharge.
Duty: 25 % plus 7 % on valuation.

Basins :
1824 Of white or coloured earthenware (faience), for running water lavatories, with waste pipe

Valuation : $5.00 gold each, increased by 6o % without 25 % surcharge.
Duty: 25 % plus 7 % on valuation.

1825 The same with valve.
Valuation : $4.oo gold each, increased by 6o % without 25 % surcharge.
Duty: 25 % plus 7 % on valuation.

1828 With taps or accessories.
Dutiable as above with a surcharge of 20

Sinks :
i899 Or sumps of earthenware (barro), glazed or not.

Valuation : $o.9o gold each, increased by 6o % without 25 % surcharge.
Duty: 25 % plus 7 % on valuation.

Section XVII.

TISSUES."

Note 3 bis Tissues of wool or mixed wool in the piece which contain in their warp
and/or in their weft up to 5 % by specific weight per square metre, of natural or artificial
silk, shall be considered as tissues of wool or mixed wool. In order not to change the percen-
tages fixed by note 3 of the Textile section of the Tariff for the classification of tissues of
wool and mixed wool, the 5 % of silk which is admitted as a tolerance will be considered
as woollen " fibre ".

Note 6 bis : Tissues comprised in tariff items 202x bis, 2048 is, 2052 A, and 2057 A
and B will be classified under 2021, 2048,2o52 and 2057 respectively when theyare embroidered
by the Jacquard system.

Carpets :
1916 Cut pile, of wool or wool mixture, in general, including handmade carpets up to ordinary

quality, except those known as Indian carpets.
Valuation : $1.70 gold per kilo increased by 6o %.
Duty: 40 % plus 7 % on valuation.

1917 Uncut pile of wool or wool mixtures.
Valuation : $0.70 gold per kilo increased by 6o %.
Duty: 40 % plus 7 % on valuation.

Blankets :
1954 Of wool, hemmed or bound.

Valuation : $2.25 gold per kilo, increased by 6o %.
Duty: 50 % plus 7 % on valuation.

Handkerchiels :
1972 Of cotton, hemstitched, up to 60 centimetres.

Valuation : $1.95 gold per kilo, increased by 60 %.
Duty: 50 % plus 7 % on valuation.

1973 Of cotton, not hemstitched, up to 6o centimetres.
Valuation : $i.63 gold per kilo, increased by 6 o.
Duty: 50 % plus 7 % on valuation.
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Partida

Paguelos (seguida):

1974 De algod6n, sin vainilla, de mis de 6o centimetros.
Aforo : kilo $o,gx o/s. mds 60 % al 50 % y adicional de 7 %-

1975 De algod6n, con vainilla, do m6.s de 60 centlmetros.
Aforo : kilo $X,3o o/s, mAs 60 % al 50 % y adicional de 7 %.

Tejidos de algod6n:

i995 Crudo, llamado lienzo.
Aforo : kilo $0,50 0/s. m6s 60 % al 25 % y adicional de 2 %.

x996 Crudo, con listas de colores.
Aforo: kilo $o,6o.o/s. m6s 60 % al 25 % y adicional de 2 %.

2001 Pana, felpa o terciopelo, hasta 200 gramos 01 metro cuadrado.
Aforo : kilo $X,40 o/s. mAs 60 % al 25 % y adicional de 7 %.

2001 is Pana, felpa o terciopelo, de mAs de 200 gramos el metro cuadrado.
Aforo: kilo $X,40 0/s. mAs 60 % al 25 % y adicional de 2 %.

2010 Blancos, lisos o asargados de mAs de 8o gramos y hasta x6o gramos el meti-o cuadrado.

Aforo : kilo $o,8o o/s. mAs 60 % al 20 % y adicional de 2 %.

20o bis Los mismos, de mAs de 16o gramos el metro cuadrado.
Aforo: kilo $o,8o o/s. mAs 60 % al 25 % y adicional de 7 %.

20X3 Pintados, de mAs de 8o gramos y hasta x6o gramos el metro cuadrado.
Aforo : kilo $o,9o o/s. mAs 60 % al 20 % y adicional de 2 %.

20X3 bis Los mismos, de mAs de x6o gramos el metro cuadrado.
Aforo : kilo $0,90 o/s. mAs 6o % al 25 % y adicional de 7 %.

20X5 De colores, de mAs de So gramos y hasta X30 gramos, inclusive, el metro cuadrado.
Aforo : kilo $o,9o o/s. mAs 60 % al 25 % sin adicional de 7 %.

2oX6 bis Esta partida, creada por Decreto x7o de Septiembre X5 de X931, queda suprimida. Los
tejidos comprendidos en la misma se despacharAn por las partidas que les comprenda
segdn su peso especifico.

20X9 Con goma, Ulamado impermeable.
Aforo : kilo $o,8o o/s. mAs 6o % al 25 %, adicional de 7 %-

2020 Con goma y lana, Ilamados impermeables.
Aforo: kilo $2,oo o/s. mAs 60 % al 25%, adicional de 7 %-

2021 Con seda natural.
Aforo : kilo $4,oo 0/s. mAs 6o % al 25 %, adicional de 7 %.

2021 bis Con seda artificial, exclusivamente.
Aforo : kilo $3,X2 o/s. mAs 60 % al 25 %, adicional de 7 %.

Tejidos de hilo o mezda
2025 Pam entretelas.

Aforo : kilo $0,70 o/s. mAs 60 % al 35 %, adicional de 7 %.

2025 bis Brines Ilamados de Rusia, las crehuelas y los para lienzos o repasadores.
Aforo : kilo $o,8o o/s. mAs 60 % al 35 %, adicional de 7 %.
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Handkerchies (continued)

1974 Of cotton, not hemstitched, more than 6o centimetres.
Valuation : $o.91 gold per kilo, increased by 6o %.
Duty: 50 % plus 7 % on valuation.

1975 Of cotton, hemstitched, more than 6o centimetres.
Valuation : $1.30 gold per kilo, increased by 6o %.
Duty: 50 % plus 7 % on valuation.

Cotton Tissues :
1995 Unbleached (lienzo).

Valuation : $0.50 gold per kilo, increased by 6o %.
Duty: 25 % plus z % on valuation.

1996 Unbleached, with coloured stripes.
Valuation : $0.60 gold per kilo, increased by 60 %.
Duty: 25 % plus 2 % on valuation.

2001 Velvet, plus or velveteen, weighing up to 200 grammes per square metre.
Valuation : $1.40 gold per kilo, increased by 6o %.
Duty: 25 % plus 7 % on valuation.

2001 bis Velvet, plush or velveteen, weighing more than 200 grammes per square metre.
Valuation : $1.40 gold per kilo, increased by 60 %.
Duty: 25 % plus 2 % on valuation.

2010 Bleached, plain or twilled, weighing more than 8o grammes and up to r6o grammes per
square metre.
Valuation : $o.8o gold per kilo, increased by 6o %.
Duty: 20 % plus 2 % on valuation.

201o bis The same, weighing more than i6o grammes per square metre.
Valuation : $0.80 gold per kilo, increased by 6o %.
Duty.: 25 % plus 7 % on valuation.

2013 Printed, weighing more than 8o grammes and up to 16o grammes per square metre.
Valuation : 8o.9o gold per kilo, increased by 6o
Duty: 2 0 % plus 2 % on valuation.

2013 bis The same, weighing more than i6o grammes per square metre.
Valuation : $o.9o gold per kilo, increased by 6o %.
Duty: 25 % plus 7 % on valuation.

2015 Dyed, weighing more than 8o grammes and up to 130 grammes, inclusive, per square metre.
Valuation : $o.9o gold per kilo, increased by 6o %.
Duty: 25 % without additional duty of 7 %.

2oi6 bis This item, created by Decree 170 of September 15, i931, is suppressed. The tissues
comprised in it will be classified under their appropriate tariff number according to their
specific weight.

2019 With rubber, called water-proofed.
Valuation : 8o.8o gold per kilo, increased by 6o %.
Duty: 25 % plus 7 % on valuation.

2020 With rubber and wool, called water-proofed.
Valuation : $2.00 gold per kilo, increased by 60 %.
Duty: 25 % plus 7 % on valuation.

2021 With natural silk.
Valuation : $4.00 gold per kilo, increased by 6o %.
Duty: 25 % plus 7 % on valuation.

2021 bis With artificial silk, exclusively.
Valuation : $3.12 gold per kilo, increased by 6o %.
Duty: 25 % plus 7 % on valuation.

Tissues of linen, pure or mixed .
2025 For interlinings.

Valuation : $0.70 gold per kilo, increased by 6o %.
Duty: 35 % plus 7 % on valuation.

2025 bis So-called Russian hollands, Osnaburgs and those for "lienzos "or dish cloths.
Valuation : $0.80 gold per kilo, increased by 6o %.
Duty: 35 % plus 7 % on valuation.
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Partida
Tejidos de hilo o mezcla (seguida)

2026 Brines crudos, con o sin listas de colores para trajes o forros de muebles.
Aforo : kilo $x,oo o/s. mAs 6o % a! 35 %, adicional de 7 %-

2032 No mencionados en las partidas anteriores y hasta X50 gramos, inclusive, el metro cuadrado.

Aforo : kilo $2,25 o/s. m6is 6o % al 35 %, adicional de 7 %-

2033 No mencionados, de mis de x5o gramos el metro cuadrado.
Aforo: kilo 6X,5o o/s. mis 60 % al 35 %, adicional de 7 %-

Tejidos de lana

2037 0 mezcla, Ilamados lanilla para banderas y Ia bayeta.
Aforo: kilo $r,5o o/s. ms 6o % al 30 % y adicional de7 %.

2040 No mencionados en otras partidas, desde 2ox hasta 400 gramos el metro cuadrado.

Aforo : kilo $2,8o o/s. mis 6o % al 25 % y adicional de 7 %.

2041 No mencionados en otras partidas, de mis de 400 gramos el metro cuadrado.

Aforo: kilo $2,5o 0/s. mis 60 % al 25 % y adicional de 7 %.

2045 Mezcla no mencionados, hasta 200 gramos el metro cuadrado.
Aforo: kilo $x,8o o/s. mis 6o % al 25 % y adicional de 7 %.

2046 Mezcla no mencionados, desde 2ox hasta 400 gramos el metro cuadrado.

Aforo : kilo $X,70 0/s. mAs 60 % al 25 % y adicional de 7 %-

2047 Mezcla no mencionados, de mis de 400 gramos el metro cuadrado.
Aforo: kilo $,5o o/s. mis 6o % a1 25 % y adicional de 7 %-

2048 Con seda natural o con algod6n y seda natural.
Aforo : kilo $4,00 0/s. mis 6o % al 30 % y adicional de 7 %-

2048 bis Con seda artificial o con algod6n y seda artificial.
Aforo : kilo $3,2o o/s. m~is 6o % al 25 % y adicional de 7

2049 Con goma, llamado impermeable.
Aforo : kilo $3,oo o/s. mA.s 6o % al 25 % y adicional de 7 %-

2050 Con goma y algod6n, liamado impermeable.
Aforo : kilo $2,oo 0/s. mis 6o % al 25 % y adicional de 7 %-

Tejidos de seda

2052 Natural, pura o con un X5 % de otro textil.
Aforo : kilo $x5,oo o/s. mis 6o % al 40 % y adicional de 7 % con una deducci6n de 50 %

en los derechos.
2052 A Artificial exclusivamente con mis de 85 % de este textil.

Aforo : kilo $11,25 o/s. mas 6o % al 40 % y adicional de 7 % con una deducci6n de 50 %
en los derechos.

2052 B Artificial exclusivamente, semielaborados para industrializar.
Aforo : kilo $8,50 o/s. m~is 6o % al 25 % y adicional de 7 %, con una deducci6n de 50 %

en los derechos.
2057 Natural, mezcla.

Aforo : kilo S8,oo o/s. ms 60 % al 40 % y adicional de 7 %, con una deducci6n de 50 %
en los derechos.
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Tissues of linen, pure or mixed (continued)

2026 Hollands unbleached, with or without coloured stripes, for clothing or upholstery.
Valuation : $].oo gold per kilo, increased by 6o %.
Duty: 35 % plus 7 % on valuation.

2032 Not specially mentioned in the above items, and weighing up to 150 grammes, inclusive,
per square metre.
Valuation : $2.25 gold per kilo, increased by 60 %.
Duty: 35 % plus 7 % on valuation.

2033 Not specially mentioned, weighing more than 150 grammes per square metre.
Valuation : Sx.5o gold per kilo, increased by 6o %.
Duty: 35 % plus 7 % on valuation.

Wool Tissues :
2037 Or mixed wool, called bunting for flags, and baize.

Valuation : $1.50 gold per kilo, increased by 60 %.
Duty: 30 % plus 7 % on valuation.

2040 Not specially mentioned in other tariff items, weighing from 201 up to 400 grammes per
square metre.
Valuation : $2.80 gold per kilo, increased by 6o %.
Duty: 25 % plus 7 % on valuation.

2041 Not specially mentioned in other tariff items, weighing more than 400 grammes per square
metre.
Valuation : $2.50 gold per kilo, increased by 60 %.
Duty: 25 % plus 7 % on valuation.

2045 Mixed wool, not specially mentioned, weighing up to 200 grammes per square metre.
Valuation : $r.8o gold per kilo, increased by 6o %.
Duty: 25 % plus 7 % on valuation.

2046 Mixed wool,. not specially mentioned, weighing from 201 up to 4oo grammes per square
metre.

Valuation : $1.70 gold per kilo, increased by 60 %.
Duty: 25 % plus 7 % on valuation.

2047 Mixed wool, not specially mentioned, weighing more than 400 grammes per square metre.
Valuation : $1.5o gold per kilo, increased by 6o %.
Duty: 25 % plus 7 % on valuation.

2048 With natural silk, or with cotton and natural silk.
Valuation : $4.00 gold per kilo, increased by 60 %.
Duty: 30 % plus 7 % on valuation.

2048 bis With artificial silk or with cotton and artificial silk.
Valuation : $3.20 gold per kilo, increased by 60 %.
Duty: 25 % plus 7 % on valuation.

2049 With rubber, called water-proofed.
Valuation : $3.00 gold per kilo, increased by 60 %.
Duty: 25 % plus 7 % on valuation.

2050 With rubber and cotton, called water-proofed.
Valuation : $2.00 gold per kilo, increased by 6o %.
Duty: 25 % plus 7 % on valuation.

Silk Tissues :
2052 Natural, pure or with 15 % of other textiles.

Valuation : $15.oo gold per kilo, increased by 60 %.
Duty: 40 % plus 7 % on valuation, with a deduction of 50 % in the duties leviable.

2o52 A Artificial, exclusively, with more than 85 %-of this textile.
Valuation : $11.25 gold per kilo, increased by 6o %.
Duty: 40 % plus 7 % on valuation, with a deduction of 50 % in the duties leviable.

2052 B Artificial, exclusively, in the raw state, undyed or white, for dyeing and printing.
Valuation : $8.50 gold per kilo, increased by 60 %.
Duty : 25 % plus 7 % on valuation, with a deduction of 50 % in the duties leviable.

2057 Natural, mixed.
Valuation : $8.oo gold per kilo, increased by 60 %.
Duty: 40 % plus 7 % on valuation, with a deduction of 5o % in the duties leviable.
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Tejidos de seda (seguida)
2057 A Mezcla de algod6n con seda artificial exclusivamente con m6s de 40 % y hasta 85 % de

este textil.
Aforo : kilo $6,24 o/s. mAs 6o % al 40 % y adicional de 7 %, con una deducci6n de 50 %

en los derechos.
2057 B Mezcla de lana con seda artificial exclusivamente, con mins de 40 % y hasta 85 % de este

textil.
Aforo : kilo $7,12 o/s. m6s 6o % al 40 % y adicional de 7 %, con una deducci6n de 50 %

en los derechos.

Toallas
2068 De algod6n, con frisa y mezcla con hilo, y las sAbanas con frisa.

Aforo : kilo $2,oo o/s. mi s 6o % al 50 %, adicional de 7 %:

Tripe
2073 Rizado, en general, de lana o mezcla.

Aforo: kilo $o,6o o/s. mis 6o % al 40 % y adicional de '7%

2074 Cortado, en general, de lana o mezcla.
Aforo : kilo $I,30 0/s. mis 6o % al 40 % y adicional de 7 %;

Conlecciones de tejidos de punto
2o83 De lana o mezcla, en enaguas, chaquetones o mamelucos.

Aforo : kilo $2,85 0/s. mAs 6o % al 40 % y adicional de 7 %-

2084 De lana o mezcla, no mencionadas en la partida anterior.
Aforo : kilo $3,35 o/s. m6.s 6o % al 40 % y adicional de 7 %-

2085 De lana o mezcla con seda, en chaquetones y enaguas.
Aforo : kilo $4,00 o/s. m6.s 6o % al 40 % y adicional de 7 %-

2086 De lana, o mezcla con seda, no mencionados en Ia partida anterioi
Aforo : kilo $5.oo o/s. m6s 6o % al 40 % y adicional de 7 %.

Colchas acolchadas
2114 De tela de algod6n, con relleno de pluma.

Aforo : kilo 83,oo o/s. mis 60 % al 50 % y adicional de 7 %.

2114 bis De tela de algod6n, con relleno que no sea de plumas.
Aforo : kilo $i,5o o/s. mis 6o % al 50 % y adicional de 7 %.

Medias:
2X57 De lana o mezcla, con exclusi6n de la seda.

Aforo : kilo $3,5o o/s. mAs 60 % al 40 % y adicional de 7 %.

Paletoes o sobretodos inclusive los perramus
2163 De tela de lana o mezcla de otras fibras, en general, para hombre o seflora.

Aforo : c/u. $20,0o o/s. mis 6o % al 50 % y adicional de 7 %.

Sdbanas y fundas:
2x8 Como las anteriores, de hilo o mezcla de otras fibras.

Aforo : kilo $2,25 o/s. mils 6o % al 50 %y adicional de 7 %.
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Silk Tissues (continued)
2057A Mixtures of cotton with artificial silk exclusively, containing more than 40 % and up to

85 % of the latter.
Valuation : $6.24 gold per kilo, increased by 60 %.
Duty: 4 % plus 7 % on valuation, with a deduction of 50 % in the duties leviable.

2057 B Mixtures of wool with artificial silk exclusively, containing more than 40 % and up to
85 % of the latter.
Valuation : $7.12 gold per kilo, increased by 6o %.
Duty: 4P % plus 7 % on valuation, with a deduction of 50 % in the duties leviable.

Towels
2068 Of cotton with pile, and mixed with linen, and bath sheets with pile.

Valuation : $2.00 gold per kilo, increased by 6o %.
Duty: 5o % plus 7 % on valuation.

Carpeting:
2073 With uncut pile, in general, of wool or mixed wool.

Valuation : $0.60 gold per kilo, increased by 60 %.
Duty: 40 % plus 7 % on valuation.

2074 Cut pile, in general, of wool or mixed wool.
Valuation : $1.30 gold per kilo, increased by 6o %.
Duty: 40 % plus 7 % on valuation.

Made-up hosiery.
2o83 Of wool or mixed wool, petticoats, house jackets, or combinations.

Valuation: $2.85 gold per kilo, increased by 6o %.
Duty: 40 % plus 7 % on valuation.

2084 Wool or mixed wool, not mentioned under the previous tariff item.
Valuation : $3.35 gold per kilo, increased by 60 %.
Duty: 40 % plus 7 % on valuation.

2085 Of wool or mixed wool with silk, house jackets or petticoats.
Valuation : $4.00 gold per kilo, increased by 60 %.
Duty: 40 % plus 7 % on valuation.

2086 Of wool or mixed wool with silk, not mentioned in the previous tariff item.
Valuation : $5.00 gold per kilo, increased by 60 %.
Duty: 40 % plus 7 % on valuation.

Quilted coverlets :
21 r4 Of cotton fabric, filled with feathers.

Valuation : $3.00 gold per kilo, increased by 6o %.
Duty: 50 % plus 7 % on valuation.

2114 bis Of cotton fabric, filled with materials other than feathers.
Valuation : $1.50 gold per kilo, increased by 6o %.
Duty: 50 % plus 7 % on valuation.

Stockings and Socks :
2157 Of wool or wool mixed with other materials, except silk.

Valuation : $3.50 gold per kilo, increased by 6o %.
Duty: 40 % plus 7 % on valuation.

Greatcoats and Overcoats, including waterprools
2x63 Of fabric of wool or wool mixed with other fibres, in general, for men and women.

Valuation : $20.00 gold each, increased by 6o %.
Duty: 5o % plus 7 % on valuation.

Sheets and Pillowcases
2181 The same of linen or linen mixed with other fibres.

Valuation : $2.25 gold per kilo, increased by 6o %.
Duty: 50 % plus 7 % on valuation.
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Trajes

2195 Para hombre, de tela de lana o mezcla, forma jaquet, levita, frac o smoking.
Aforo : c/u. $3o,00 0/s. mAs 6o % al 50 % y adicional de 7 %-

2x96 Como los anteriores, forma saco.
Aforo : c/u. $20,oo o/s. mAs 60 % al 50 %, adicional de 7

A rticulos de metal:

2279 Plateados o de electroplata, calidad fina.
Aforo: kilo $8,oo o/s. m~s 60 % al 50 % y adicional de 7 %-

2280 Como los anteriores, calidad regular.
Aforo : kilo $5,oo o/s. mAs 60 % al 50 % y adicional de 7

Hilo:

2505 De algod6n para coser en carreteles de madera hasta 70 gramos, debiendo manifetarse
los metros, de cada carretel.
Aforo: c/xooo metros $o,to o/s. mAs 6o % al io % y adicional de 2 %.

2506 De algod6n para coser, en ovillo, madejas, bobinas, y los en carreteles de madera de xnfs
de 70 gramos, en este caso se deduce el peso del carretel.
Aforo : kilo $x,oo o/s. mis 60 % al ;o % y adicional de 2 %.

2506 A De algod6n para bordar y tejer en carreteles, ovillos y madejas.
Aforo : kilo $x,oo o/s. mAs 60 % al 20 % y adicional de 2 %.

2506 B De lino o cdfiamo crudo o de color, para coser, bordar y tejer en bobinas, ovillos, madejas
o carreteles. Se deduce el peso del carretel de madera cuando sea mayor de 70 gramos.

Aforo kilo $x,oo o/s. mis 6o % al 20 % y adicional de 2 %.

Hule:

2512 En piezas, con o sin friso, inclusive el palo.
Aforo : kilo $0,40 o/s. mAs 6o % al 25 % y adicional de 7

2512 bis Los mismos, en carpetas o alfombritas.
Aforo : kilo $0,40 o/s. mAs 6o % al 50 % y adicional de 7 %-

Impresos

2522 En papel, para avisos y los impresos comunes sobre cart6n, tambi6n para avisos, no
mencionados en las partidas anteriores, asi como los blocks sueltos para calendarios.
Por esta partida se despachar6n las listas de precios y los catAlogos de comercio que
exclusivamente so refieran a articulos importados.
Aforo : kilo $0,50 o/s. mAs 60 % al 40 % y adicional de 7 %-

2533 A Palos para golf.
Aforo: C/u. $2,50 0/s. sin 60 % de recargo al 25 % y adicional de 7 %-

Nora: Las -aras de madera o acero para palos de golf, se aforar-dn con una deducci6n
de 50 %.

2533 H Pelotas para golf y tennis.
Aforo : kilo $X,5o o/s. mAs 6o % al 30 % y adicional de 7
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Suits

2195 For men, of wool or mixed wool, frock-coat, morning, evening or dinner dress.
Valuation : $30.00 gold each, increased by 6o %.
Duty: 50 % plus 7 % on valuation.

2196 The same, lounge suits.
Valuation : $20.00 gold each, increased by 6o %.
Duty: 50 % plus 7 % on valuation.

Articles of Metal

2279 Plated or electro-plated, fine quality.
Valuation : 88.oo gold per kilo, increased by 6o %-
Duty: 5o % plus 7 % on valuation.

2280 The same, medium quality.
Valuation : $5.oo gold per kilo, increased by 6o %.
Duty: 5o % plus 7 % on valuation.

Thread:

2505 Of cotton, for sewing, on wooden reels up to 70 grammes, it being necessary to declare the
number of metres on each reel.
Valuation : $o.xo gold per i,ooo metres, increased by 6o %.
Duty: 1o % plus 2 % on valuation.

2506 Of cotton, for sewing, in balls, skeins or on bobbins, and those on wooden reels of more
than 70 grammes, the weight of the reel being deducted in this case.
Valuation : 8i.oo gold per kilo, increased by 60 o.
Duty: 10 % plus 2 % on valuation.

25o6 A Of cotton, for embroidering and crocheting or knitting, on reels, or in balls or skeins.
Valuation : $i.oo gold per kilo, increased by 6o %-
Duty: 20 % plus 2 % on valuation.

25o6 B Of linen or hemp (chflamo), unbleached or dyed, for sewing, embroidering and knitting on
bobbins, in balls or skeins, or on reels, the weight of the wooden reel being deducted
when over 70 grammes.
Valuation : $1.o0 gold per kilo, increased by 6o %.
Duty: 20 % plus 2 % on valuation.

Oiled Cloth :
2512 In the piece, with or without fringe, including pole.

Valuation : $0.40 gold per kilo, increased by 6o %.
Duty: 25 % plus 7 % on valuation.

2512 bis The same, in the form of table-cloths or mats.
Valuation : $0.40 gold per kilo, increased by 60 o.
Duty: 50 % plus 7 % on valuation.

Printed Matter :

2522 On paper, for advertisements and ordinary advertising matter printed on cardboard, not
mentioned in the previous tariff numbers, as well as separate blocks for calendars.
Price lists and commercial catalogues referring exclusively to imported articles will be
dutiable under this tariff number.
Valuation : $0.50 gold per kilo, increased by 6o %.
Duty: 40 % plus 7 % on valuation.

2533 A Golf clubs.
Valuation : $2.50 gold each, without 6o % surcharge.
Duty: 25.% plus 7 % on valuation.
Note : Shafts of wood or steel for golf clubs will be assessed for duty with a deduction

of 5o % from the valuation.

2533 H Balls for golf and tennis.
Valuation : $i.5o gold per kilo, increased by 6o %.
Duty: 30 % plus 7 % on valuation.
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Juguetes:

2539 A De toda clase, no comprendidos en otras partidas inclusive los lamados Meccano y Hornby,
mecAnicos o no.
Aforo : kilo $0,40 o/s. mAs 60 % al 25 % y adicional de 7

Papel:
2616 Como el anterior, para mAquinas de escribir.

Aforo : kilo $3,00 0/s. mAs 6o % al 25 % y adicional de 7 %-

Plumas
2653 Para escribir, de acero u otro metal.

Aforo : kilo .$2,50 o/s. sin 6o% de recargo al 25 % y adicional de 7 %;

Raquetas
2687 -.Como las anteriores, encordadas, para otros juegos.

Aforo : c/u. $3,75 o/s. mis 60 % al 25 % y adicional de 7 %.

2687 bis Las mismas, sin encordar.
Aforo : c/u. $x,875 o/s. mAs 6o %.al 25 % y adicional de 7 %-

Tinla:
2730 Para escribir, negra o de color, en cualquier condici6n, inclusive el envase exterior.

Aforo.: kilo bruto $o,xo o/s. mis 60 % al 25 % y adicional de 7 %"

Nota : La tinta para escribir, negra o de color, envasada en botellas de barro, se aforarA
con una deducci6n de xo %.

Arrowroot:

2867 Araruta, en general.
Aforo: kilo $o,2o b/s. mAs 6o % al 20 % y adicional de 2 %.

Azul:
2877 Y verde de ultranar.

Aforo: kilo bruto $o,xo o/s. mAs 60 % al 25 % y adicional de 7 %-

2877 bis En pancitos y bolsitas, en general.
Aforo : kilo bruto $o,X3 o/s. mAs 60 % al 25 % y adicional de 7 %-

2886 Barnices
Inc. io - A base de celuloide, celulosa, nitrocelulosa, acetil-celulosa y similares, coloreados

o no.
Aforo: kilo $0,7o o/s. mAs 6o % al 25 % y adicional de 7 %.

Inc. 20 - Grasos a base de aceites secantes y aceites polimerizados, con resinas o gomas
naturales o artificiales, resinatos, etcetera, coloreados o no, comprendiendo tambi6n
a los barnices secantes liquidos, como el terebene y similares.
Aforo :- kilo $0,50 o/s. mis 6o % al 25 % y adicional de 7 %.

Inc. 30 - VolAtiles en general, constitutcios por resinas naturales o artificiales disolventes
volAtiles, coloreados o no.
Aforo: kilo $0,375 0/s. mis 6o % al 25 % y adicional de 7 %.

Inc. 40 - Constitufdos por aceites polimerizados, oxidados o soplados, sin resinas agregadas,
con o sin disolvente volAtil.
Aforo : kilo $o,25 o/s. mAs 60 % al 25 % y adicional de 7 %.
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Toys:

2539 A Of every kind, not comprised in other tariff items, including those called Meccano and
Hornby, mechanical or not.
Valuation : $0.40 gold per kilo, increased by 6o %o
Duty: 25 % plus 7 % on valuation.

Paper:
2616 The same, for typewriters.

Valuation : $3.00 gold per kilo, increased by 60 o.
Duty: .2 % plus 7 % on valuation.

Pens :
2653 For writing, of steel or other metal.

Valuation : $2.50 gold per kilo, without 6o % surcharge.
Duty: 25 % plus 7 % on valuation.

Racquets:
2687 The same, strung, for other games.

Valuation : $3.75 gold each, increased by 6o %.
Duty: 25 % plus 7 % on valuation.

2687 bis The same, unstrung.
Valuation : $1.875 gold each, increased by 6o %.
Duty: 25 % plus 7 % on valuation.

Ink:
2730 For writing, lack or coloured, in any condition, including the exterior packing.

Valuation : So.io gold per kilo gross, increased by 60 o.
Duty: 25 % plus 7 % on valuation.
Note : Writing ink, black or coloured, packed in stone jars, will be assessed for duty

with a deduction of io % from the valuation.

Arrowroot:
2867 Arrowroot, in general.

Valuation : $0.20 gold per kilo, increased by 60 o-
Duty: 20 % plus 2 % on valuation.

Blue :
2877 And green, ultramarine.

Valuation : $o.io gold per kilo gross, increased by 6o %.
Duty: 25 % plus 7 % on valuation.

2877 bis In small cakes or bags, in general.
Valuation: $0.13 gold per kilo gross, increased by 6o %.
Duty: 25 % plus 7 % on valuation.

2886 Varnishes :
Section i. Varnishes with a base of celluloid, cellulose, nitrocellulose, acetyl-cellulose

and the like, coloured or not.
Valuation : $0.70 gold per kilo, increased by 6o%.
Duty: 25 % plus 7 % on valuation.

Section 2. Oily varnishes with a base of siccative and polymerised oils with natural
or synthetic resins or gums, resinates, etc., coloured or not, and liquid drying varnishes
such as terebene and the like.
Valuation: $0.50 gold per kilo, increased by 60 o.
Duty: 25 % plus 7 % on valuation.

Section 3. Volatile varnishes in general, composed of natural or synthetic resins, volatile
solvents, coloured or not.
Valuation : $o.375 gold per -kilo, increased by 60 %.
Duty: 25 % plus 7 % on valuation.

Section 4. Varnishes of polymerised or oxidized oils or stand oils without resins, with
or without volatile solvents.
Valuation : $0.25 gold per kilo, increased by 6o %.
Duty: 25 % plus 7 % on valuation.
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Barnices (seguida)

Inc. 50 - Grasos de color negro a base de asfaltos naturales o artificiales, con aceites
secantes, con resinas.
Aforo: kilo $0,225 o/s. mas 6o % al 25 % y adicional de 7 %.

Inc. 60 - Voldtiles de color negro a base de brea,asfaltos o alquitranesydisolventesvolitiles.
Aforo: kilo $o,o94 0/s. mAs 6o % al 25 % y adicional de 7 %.

Inc. 70 - Al agua.
Aforo : kilo $o,20 o/s. m6s 6o % al 25 % y adicionial de 7 %.

Cobre:
2967 Sulfato impuro.

Aforo : kilo $o,xo o/s. mis 6o % al 5 %.

Fs/oro:
3072 Sexquisulfuro.

Aforo : kilo neto $X5 o/s. mis 6o % al 5

Nueces
3193 Moscada.

Aforo : kilo $i,oo o/s. mis 6o % al 25 % y adicional de 7 %-

Pinturas
3226 En pasta, bermell6n o cinabrio.

Aforo : kilo Sx,oo o/s. mis 60 % al 25 % y adicional de 7 %.

3227 En pasta, con pigmento a base exclusiva de compuestos de cobre, 6xido de cromo, cromatos
y azul de Prusia.
Aforo: kilo $0,30 o/s. mAs 6o % al 25 % y adicional de 7 %.

3228 En pasta no especificada y los tapaporos, no mencionados en otras partidas.
Aforo: kilo $o,14 0/s. mAs 6o % al 25 % y adicional de 7 %:

3229 0 pigmento en polvo o terrones, no especificados.
Aforo : kilo $0,20 o/s. mis 6o % al 25 % y adicional de 7 %.

3229 bis Ferrite en polvo o terrones y el litophone.
Aforo: kilo $o,xo o/s. mAs 60 % al 25 % y adicional de 7 %.

3230 Ent pomos.
Aforo : kilo $o,5o o/s. mAs 6o % al 25 % y adicional de 7 %.

3231 Lfquidas en general sin barniz, y las anticorrosivas.
Aforo: kilo $o,22 o/s. m's 6o % al 25 % y adicional de 7

3232 En pasta o liquidas con barniz, exceptuando las de las partidas 3232 (A y B), pinturas
antiincrustantes para fondos de buques, cuando contengan compuesto de mercurio,
cobre o arsdnico, tapaporos o masillas a la peroxilhna, celulosa, celuloide, viscosa y sus
6teres.
Aforo : kilo $0,40 o/s. mis 6o % al 25 % y adicional de 7 %.

3232 A L!amadas esmaltes y las a base de celuloide, celulosa, acetilcelulosa y similares.
Aforo : kilo $0,55 o/s. mAs 6o % al 25 % y adicional de 7

3232 B Con aluminio, bronce o cobre.
Aforo : kilo $o,70 0/s. miis 6o % al 25 % y adicional de 7. %.

No 3305



1933 League of Nations - Treaty Series. 113

Tariff No.
Varnishes (continued)

Section 5. Oily black varnishes with a base of natural or synthetic asphalt with siccative
oils and resins.
Valuation : $0.225 gold per kilo, increased by 60 %.
Duty: 25 % plus 7 % on valuation.

Section 6. Black volatile varnishes with a base of pitch, asphalt or tar and volatile solvents.
Valuation : $o.o94 gold per kilo, increased by 6o %.
Duty: 25 % plus 7 % on valuation.

Section 7. Water varnishes.
Valuation : $o.2o gold per kilo, increased by 6o %.
Duty: 25 plus 7 % on valuation.

Copper :
2967 Sulphate, impure.

Valuation : $o.io gold per kilo, increased by 60 %.
Duty: 5 % on valuation.

Phosphorus:
3072 Sesquisulphide.

Valuation : $1.15 gold per kilo nett, increased by 60 %.
Duty: 5 % on valuation.

Nuts:
3193 Nutmegs.

Valuation : $.oo gold per kilo, increased by 6o %.
Duty: 25 % plus 7 % on valuation.

Paints:
3226 In paste, vermilion or cinnabar.

Valuation : $z.oo gold per kilo, increased by 6o %.
Duty: 25 % plus 7 % on valuation.

3227 In paste, with pigment exclusively with base of copper compounds, chromic oxides, chro.-
mates and Prussian blue.
Valuation : $0.30 gold per kilo, increased by 6o %.
Duty: 25 % plus 7 % on valuation.

3228 In paste, unspecified, and fillers, not mentioned in other tariff numbers.
Valuation : $0.14 gold per kilo, increased by 6o %.
Duty: 25 % plus 7 % on valuation.

3229 Paints or pigments in powder or lumps, not specially mentioned.
Valuation : $o.2o gold per kilo, increased by 6o %.
Duty: 25 % plus 7 % on valuation.

3229 bis Iron oxide in powder or lumps and lithophone.
Valuation : $o.io gold per kilo, increased by 60 %.
Duty: 25 % plus 7 % on valuation.

3230 In tubes.
Valuation : $o.5o gold per kilo, increased by 6o %.
Duty: 25 % plus 7 % on valuation.

3231 Liquid, in general, without varnish, and anti-corrosives.
Valuation : $0.22 gold per kilo, increased by 60 %.
Duty: 25 % plus 7 % on valuation.

3232 In paste or liquid with varnish, excepting those of tariff numbers 3232 A and B, anti-
corrosive, paints for ships' bottoms containing compounds of mercury, copper or arsenic,
fillers and putties of pyroxylene, cellulose, celluloid, viscose and their ethers.
Valuation : $0.40 gold per kilo, increased by 6o %-
Duty: 25 % plus 7 % on valuation.

3232 A Called enamels and those with a base of celluloid, cellulose, acetyl-cellulose and the like.
Valuation : $0.55 gold per kilo, increased by 6o %.
Duty : 25 % plus 7 % on valuation.

3232 B With aluminium, bronze or copper.
Valuation : $0.70 gold per kilo, increased by 6o %.
Duty: 25 % plus 7 % on valuation.
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Partida
Pinhtras (seguida)

3233 Para marcar ovejas.
Aforo: kilo $o,o8 o/s. mAs 6o % al 25 % y adicional de 7

3234 Al agua.
Aforo : kilo $0,157 o/s. mAs 6o % al 25 % y adicional de 7 %.

3234 A Con caucho.
Aforo: kilo $o,40 0/s. mAs 6o % al 25 % y adicional de 7

Nola : Cuando se importen las pinturas en envases mayores de 5o kilos neto, tendrii
una rebaja de 20 % en su aforo o derecho.

Plomno:
3241 Minio.

Aforo: kilo $o,I 5 o/s. mets 6o % al 20 % y adicional de 2

Sodio:
3296 Hiposulfito para usos industriales.

Aforo : kilo $o,o5 o/s. mAs 6o % al 25 % y adicional de 7 %.

3296 bis Bicarbonato para usos industriales.
Aforo : kilo $o,o3 o/s. mAs 6o % al 25 % y adicional de 7 %-

Sal:
3481 De frutas, Enos y similares.

Aforo: doc. $4,oo o/s. mAs 6o % al 40 % y adicional de 7 %-

Tableros
Inc. (K). Principales de distribuci6n o interrupci6n el~ctrica .totalmente blindados o

encerrados en cajas de hierro fundido, rellenados con composici6n aisladora, de mAs
de 3oo kilos hasta 5oo kilos.
Aforo : kilo, $0,48 o/s. sin recargo de 6o %.

Los mismos, de mAs de 5oo kilos hasta 1ooo kilos.
Aforo : kilo, $o,32 o/s. sin recargo de 6o %.

Los mismos, de mAs de ooo kilos.
Aforo : kilo, $0,24 o/s. sin regargo de 6o %.

Nola : Los menores de 30o kilos se seguirAn despachando como a accesorios el~ctricos
en cajas de hierro D de la partida del Inciso K.

Pao:
Inc. (s). De gasa con algod6n hidr6filo.

Aforo : kilo, 81 o/s. sin recargo de 6o %.
Substancias para curar ganado y vegetales y utensilios para ese objeto:

Las substancias para curar ganado y otros remedios en forma de polvo, pasta o liquido,
utilizados para la curaci6n de pestes y enfermedades de los animales ; tabletas, polvos
y liquidos purgantes para administrar al ganado a objeto de destruir par; sitos internos ;
instrumentos a mAquina y a mano, utilizados para la aplicaci6n de insecticidas a los
Arboles frutales y las mieses, as! como bafios de inmersi6n y mAquinas para rociar al
ganado, abonarAn el impuesto aduanero con las siguientes tasas sobre los aforos
establecidos en la Tarifa de Avalfios y lcyes complementarias:
22 %, los articulos que paguen el 47
17 %, los que paguen el 32 %.
5 %, los sujetos a derechos superiores al 5 %, y no alcancen al 32 %.
Libres de derechos, los que abonen el 5
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Tariff No.
Paints (continued)

3233 For marking sheep.
Valuation : $o.o8 gold per kilo, increased by 6o %.
Duty: 25 % plus 7 % on valuation.

3234 For mixing with water.
Valuation: $0.157 gold per kilo, increased by 6o %.
Duty: 25 % plus 7 % on valuation.

3234 A With rubber.
Valuation:, $o.40 gold per kilo, increased by 6o %.
Duty: 25 % plus 7 % on valuation.
Note : When paints are imported in containers weighing more than 5o kilos nett, they

will be accorded a reduction of 20 % either in their valuations or duties.

Lead:
3241 Minium (red lead).

Valuation : $o.15 gold per kilo, increased by 60 o.
Duty: 20 % plus 2 % on valuation.

Sodium
3296 Hypo-sulphite, for industrial use.

Valuation : $o.o5 gold per kilo, increased by 60 %.
Duty: 25 % plus 7 % on valuation.

3296 bis Bicarbonate, for industrial use.
Valuation : $o.o3 gold per kilo, increased by 60 %.
Duty: 25 % plus 7 % on valuation.

Salts
3481 Fruit, Eno's and the like.

Valuation : 84.oo gold per dozen, increased by 6o 0.
Duty: 40 % plus 7 % on valuation.

Panels:
Section K. Main electrical, distribution or circuit-breaking, totally armoured or enclosed

in boxes of cast iron filled with insulating compound weighing more than 3oo kilos
up to 500 kilos.
Valuation : $0.48 gold per kilo, without surcharge of 6o %.

The same weighing more than 500 up to i,ooo kilos.
Valuation : $0.32 gold per kilo, without surcharge of 60 .

The same weighing more than j,ooo kilos.
Valuation : $0.24 gold per kilo, without surcharge of 6o %.

Note : Those weighing less than 3oo kilos will continue to be classified as "electrical
accessories in iron boxes " in the relevant tariff item of Section K.

Towels
Section N. Sanitary, of gauze with absorbent cotton.

Valuation : Sx.oo gold per kilo, without surcharge of 60 %.

Specifics for treating livestock and plants, and appliances for that purpose
Specifics for treating livestock and other remedies in paste, powder or liquid form, employed

for the treatment of animal pests and diseases ; tablets, powders and liquid drenches
for administration to livestock for the destruction of internal parasites ; appliances,
both power and hand, employed in the application of insecticides to fruit trees and crops,
also dipping baths and cattle spraying machines, shall pay Customs duties at the following
rates on the valuations established in the Valuation Tariff ant1 complementary laws:

22 %, the articles which pay 47 %.
17 %, those which pay 32 %.
5 %, those subject to duties higher than 5 % and less than 32 %.
Duty free, those which pay 5
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El Gobierno Argentino se compromete mientras rija la Convenci6n ftrmada con el Reino Unido
de Gran Bretafia, a no aumentar los impuestos aduaneros de las partidas de Ia Tarifa de Avaldos que se
mencionan a continuaci6n de las cuales est6L exchtfdo el xo % adicional

Partida

A nimales
3 En pie de pedigree, ovinos, bovinos y equinos para Ia reproducci6n.

(Caballos) :
Aforo : c/u. $i.ooo o/s. sin 6o % de recargo, libre de derechos.

(Yeguas)
Aforo: c/u. $300 o/s. sin 6o % de recargo, libre de derechos.

(Carneros)
Aforo: c/u. 8ioo o/s. sin 6o % de recargo, libre de derechos.

(Ovejas)
Aforo c/u. $50 0/s. sin 60 % de recargo, libre de derechos.

(Toros)
Aforo: c/u. 8.ooo o/s. sin 60 % de recargo, libre de derechos.

(Vacas)
Aforo: c/u. $300 o/s. sin 6o % de recargo, libre de derechos.

Carbn:
9 De piedra para combustible.

Aforo: xooo kilos 87.- o/s. mis 6o % libre de derechos.

X2 Coke.
Aforo: iooo kilos $8.- o/s. mbs 6o % libre de derechos.

Cufias:
13 Rieles de acero o de hierro, travesafios de hierro y eclisas para ferrocarriles o tranvfas a

vapor o a sangre o electricidad, y el material destinado a la instalaci6n de los tranvas
el~tricos y traci6n, comprendidndose en este rubro dnicamente a los motores para loscoches, tren de 6stos, cables, trolleys, alambre, bobias, cajas, fusibles, frenos, llantas,
pararrayos, resortes aisladores, controllers, ruedas, rosetas, cruces y cambios.
Aforo: Valor declarado - siempre que no estdn comprendidos en otras partidas -

al 5 %.
Destinados a ciudades de menos de xoo.ooo habitantes y Ilenados los requisitos del

artfculo 40 de la Ley No IX.28x. libre de derechos.

Embarcaciones
0 Para clubs de regatas, de remo.

Aforo : Valor declarado al io % y adicional de 2 %.

Loconotoras
26 Y piezas de repuesto para las mismas.

Aforo : Valor declarado, al 5 %.

Huevos
x91 En general.

Aforo : kilo bruto $o,2o o/s. m5s 6o %, libre de derechos.
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The Argentine Government undertakes, during the currency of the Convention signed with the
Government of the United Kingdom not to increase the Customs duties payable under the following
tariff numbers of the Valuation Tariff. The io 0o surcharge is not included in the rates of duty shown.

Tariff No.
Animals

3 Pedigree livestock, bovine, ovine and equine for breeding.
(Horses):

Valuation :.8r,ooo.oo gold each, without the 6o % surcharge.
Duty : free.

(Mares)•
Valuation: $3oo0o gold each, without the 6o % surcharge.
Duty: free.

(Rams):
Valuation : $roo.oo gold each, without the 60 % surcharge.
Duty: free.

(Ewes)
Valuation : $50.00 gold each, without the 6o % surcharge.
Duty: free.

(Bulls) :
Valuation: $i,ooo.oo gold each, without the 6o % surcharge.
Duty: free.

(Cows):
Valuation : $300.00 gold each, without the 6o % surcharge.
Duty : free.

Coal:
9 Mineral, for burning.

Valuation : $7.00 gold, increased by 6o %, per i,ooo kilos.
Duty : free.

12 Coke:
Valuation : $8.oo gold, increased by 6o %, per i,ooo kilos.
Duty : free.

Wedges :
13 Rails of steel or iron, sleepers of iron and fishplates for railways or tramways (steam, animal

or electric power), also plant for the installation and traction of electric tramways,
comprising as plant, only motors for coaches, coach undergear, cables, trolleys, wire,
coils, fuse boxes, brakes, tyres, lightning conductors, springs, insulating media, controllers,
wheels, " rosetas ", crossings and switches.
Valuation : Declared value, provided that these articles are not comprised in other

tariff numbers.
Duty: 5 % on valuation.

When intended for use in towns of less than xoo,ooo inhabitants and complying with the
requirements of Article 4 of Law No. 11281, duty free.

Boats:
16 For rowing clubs.

Valuation : Declared value.
Duty: 1o % plus 2 % on valuation.

Locomotives
26 And spare parts for same.

Valuation : Declared value.
Duty: 5 % on valuation.

Eggs:
191 In general.

Valuation : $0.20 gold per kilo gross, increased by 6o %.
Duty : free.
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Partida

En general en envases conunes incluyendo los de hojalata.
Aforo : kilo 5o6 o/s. m6s 6o %, derecho especffico kilo neto o.o5 m~s 25

Ginebra :
Embotellada, aromitica, que no exceda de 500 centesimales por litro.

Aforo : docena botellas $3.- o/s. mAs 60 % derecho especffico cada
o/s. mAs 25 % y adicional de 25 % ad valorenz.

% de recargo.

botella $0,33

Amianto o asbesto:
8x3 En cart6n, en polvo y la magnesia plAstica.

Aforo : kilo'$o,o8 o/s. mAs 6o % al 25 % y adicional de 7 %.

8X4 En meollar, empaquetaduras, telas y tejidos en general.
Aforo : kilo $0,45 o/s. mAs 60 % al 25 % y adicional de 7 %-

Cafios, tubos, mangas, codos o uniones:
927 De hierro fundido hasta 75 milimetros de di~metro interior.

Aforo: kilo $0,04 0/s. mAs 60 % al 25 % y adicional de 7 %.

928 De hierro fundido de mAs de 75 milimetros de diAmetro interior. -
Aforo : kilo $oo3 o/s. mAs 6o % al 25 % y adicional de 7 %.-

929 De hierro dulce o batido, comprendidos los de hierro maleable.
Aforo : kilo $oo8 o/s. mis 6o % al 25 % y adicional de 7 %.

930 De hierro galvanizado.
Aforo: kilo $o,xo o/s. mAs 6o % al 25 % y adicional de 7

933 De gorna sin inserciones de tela, con excepci6n de las de hoja inglesa o sus similares.
Aforo : kilo $1,3o 0/s. mfis 6o % al 30 % y adicional de 7

934 Como las anteriores con inserciones de tela, con o sin alambre.
Aforo: kilo So,9o o/s. uos 6o % al 30 % y adicional de 7 %.

936 De lona.
Aforo: kilo $o,8o o/s. mAs 6o % al 25 % y adicional de 7 %.

Nota Los artfculos comprendidos en las partidas X.005, x.oo6 y x.o9o cuando vengan

enlozados sufrirAn un recargo de 25 % sobre sus respectivos aforos.

Empaquetadura:
o62 En general y no especificada en, otras partidas.

Aforo : kilo 80,45 o/s. mAs 6o % al 25 % y adicional de 7 %.

Engrasadores
i o66 Aceiteras de hierro.

Aforo : kilo $0,35 0/s. mAs 60 % al 25 % y adicional dle 7 %-

Hierro
1148 En lingotes para fundici6n.

Aforo : kilo $o,oi8 o/s. mAs 60 % al 5

1154 Galvanizado en chapas o caballetes.
Aforo : kilo $0,07 o/s. mAs 6o % al 25 % y adicional de 7 %.
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Tariff No.
Tea:

239 In general, in the usual containers, including those of tinplate.
Valuation : $0.60 gold per kilo, increased by 60 %.
Specific duty: $o.o5 gold per kilo nett, increased by 25 %.

Gin :
273 In bottles, aromatic, not exceeding 50 centesimal degrees per litre.

Valuation : $3.00 gold per dozen bottles, increased by 60 %.
Specific duty: $0.33 gold per bottle, increased by 25 %.
Additional duty: 25 % ad valorem.

Arnianthus or Asbestos :
813 In sheets, in powder, and plastic magnesia.

Valuation : $0.08 gold per kilo, increased by 60 %.
Duty: 25 % plus 7 % on valuation.

814 Thread, machine packing, cloth and tissues, in general.
Valuation : $0.45 gold per kilo, increased by 60 %.
Duty: 25 % plus 7 % on valuation.

Pipes, Tubes, Conduits, Elbows and Joints.
927 Of cast iron, up to 75 millimetres internal diameter.

Valuation: $0.04 gold per kilo, increased by 60 0/.

Duty: 25 % plus 7 % on valuation.
928 Of cast iron, more than 75 millimetres internal diameter.

Valuation : $o.o3 gold per kilo, increased by 60 %.
Duty: 25 %o plus 7 % on valuation.

929 Of mild or wrought iron.
Valuation : $0.08 gold per kilo, increased by 60 %.
Duty: 25 % plus 7 % on valuation..

930 Of galvanised iron.
Valuation : $o.io gold per kilo, increased by 60 %.
Duty: 25 % plus 7 % on valuation.

933 Of rubber, not combined with cloth, except those of English sheet or the like.
Valuation : $1.30 gold per kilo, increased by 6o %.
Duty: 30 % plus 7 % on valuation.

934 The same, combined with cloth, with or without wire.
Valuation : $o.go gold per kilo, increased by 6o %.
Duty: 30 % plus 7 % on valuation.

936 Of canvas.
Valuation : $o.8o gold per kilo, increased by 6o %.
Duty: 25 % plus 7 % on valuation.

Note. The articles comprised in tariff Nos. Ioo5, xoo6 and Iogo when enamelled will
be subject to a surcharge of 25 % on their respective valuations.

Packing:
xo62 In general, not specially mentioned in other tariff numbers.

Valuation : 80.45 gold per kilo, increased by 60 %.
Duty: 25 % plus 7 % on valuation.

Oilers :
io66 Oil cans of iron.

Valuation : $0.35 gold per kilo, increased by 6o %.
Duty: 25 % plus 7 % on valuation.

Iron:
1148 In ingots for casting.

Valuation : So.o18 gold per kilo, increased by 60 %.
Duty: 5 % on valuation.

1154 Galvanized, in sheets or ridgings.
Valuation : $0.07 gold per kilo, increased by 6o %.
Duty: 25 % plus 7 % on valuation.
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Partida
Hilo, piola o piolini

1171 De otras inaterias.
Aforo : kilo $o,30 0!s. m~s 6o % a) 25 % y adicional de 7 %-

Tipico para coser bolsas de cereales con comprobaci6n de destino, libre de derechos.

Hojalata:
1177 Sin trabajar, cortada o no.

Aforo : kilo $o,o8 o/s. mds 60 % al 5

Lonas y carpas
1196 Enceradas o no para cubrir parvas o vagones y para otros usos an~logos.

Aforo : kilo So,8o o/s. mAs 6o % al 5,

PARTIDAS VARIAS.

Herramnientas de hierro y acero para artesanos, detalladas en ]a resoluci6n No 327 de 9 de Agosto
de x932.

Aforos varios, libres de derechos.

Tierra
1484 Hidriulica o romana.

Aforo : xoo kilos bruto $Y,i o /s. m~s 6o % al 35 % y adicional de 7 %.

Destinada a obras pfblicas:
Aforo: xoo kilos bruto $i,xO o/s. mis 6o % al 25 % y adicional de. 7 %-

Tubos
x636 Aisladores o cafios de hierro batido o fundido, con o sin sus accesorios, barnizados o no.

Aforo: kilo $o,12 0/s. mi.s 6o % al 25 % y adicional de 7 %..

Baldosas:
1847 Enlozadas (azulejos), lisas, pintadas o no.

Aforo: kilo bruto $o,o6 o/s. mAs 6o % al 25 % y adicional de 7%.

Cafios:
1873 De barro hasta 2o centfmetros de diAmetro.

Aforo: c/u. $o,2o o/s. mAs 6o % mAs 25 % al 25 % y adicional de 7 %.

Ladrillos
1887 De fuego, fusibles o refractarios.

Aforo : 1oo $2,- o/s. mAs 60 % mAs 25 % al 5 %-

Tejidos de algod6n.:
2005 Bordados, tableados, plegados (crep6) y calados hasta 200 gramos el metro cuadrado

Aforo : kilo $i,5o o/s. mAs 6o % al 25 % y adicional de 7 -.

2006 bis Bordado al sistema Jacquard.
Aforo : kilo $3.- 0/s. mAs 6o % al 25 %to y adicional de 7 .
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Tarifl No.
Thread, Twine or String

1171 Of other materials.
Valuation : $0.30 gold per kilo, increased by 6o %.
Duty: 25 % plus 7 % on valuation.

Note : When of the type used for sewing cereal bags, and accompanied with proof
of intended use, duty free.

Tinplate
1177 Unworked, cut or not.

Valuation : o.o8 increased by 6o %.
Duty: 5 % on valuation.

Canvas or Tarpaulins:
1196 Oiled or not, for covering ricks or waggons and for similar uses.

Valuation: $0.80 gold per kilo, increased by 60 o.
Duty: 5 % on valuation.

VARIOUS ITEMS.

Artisans' Tools of Iron and Steel, scheduled-in Resolution No. 327 of August 9, 1932.

Valuation : various. Duty: free.

Cement :
1484 Hydraulic or Roman.

Valuation: Sx.io gold per ioo kilos gross, increased by 60 o.
Duty: 35 % plus 7 % on valuation.

Intended for use in public works.
Valuation: $i.io gold per ioo kilos gross increased by 6o %.
Duty: 25 % plus 7 % on valuation.

Tubes :
1636 Insulated, or pipes of wrought or cast iron, with or without accessories, varnished or not.

Valuation : $o.i2 gold per kilo, increased by 60 %.
Duty: 25 % plus 7 % on valuation.

Tiles :
1847 Glazed (azulejos), plain, coloured or not.

Valuation : $o.o6 gold per kilo gross, increased by 60 %.
Duty: 25 % plus 7 % on valuation.

Pipes :
1873 Of earthenware (barro) up to 20 centimetres in diameter.

Valuation : $0.20 gold each, increased by 60 % and 25 %.
Duty: 25 % plus 7 % on valuation.

Bricks :
1887 Fire, fusible or refractory.

Valuation : $2.00 gold per ioo, increased by 60 % and 25 %.
Duty: 5 % on valuation.

Cotton Tissues
20o6 Embroidered, box-pleated, pleated (crepe), and open-worked, weighing up to 200 grammes

per square metre.
Valuation : $1.5o gold per *kilo, increased by 6o %.
Duty: 25 % plus 7 % on valuation.

2006 is Embroidered on the Jacquard system.
Valuation : $3.00 gold per kilo, increased by 60 %.
Duty: 25 % plus 7 % on valuation.
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Partida

Tefidos de algod6n (seguida)
2009 Blancos, no mencionados hasta 8o gramos inclusive, el metro cuadrado.

Aforo : kilo $1,40 o/s. mis 6o 0/ al 25 % y adicional de 7

2011 Blancos, labrados con listas u otros disefios al telar de m5.s de 8o gramos el metro cuadrado.

Aforo : kilo $o,go o/s. m'As 60 % al 25 % y adicional de 7 %o

2012 Pintados, no mencionados hasta 8o gramos inclusive, el metro cuadrado.
Aforo : kilo $1,5o o/s. mets 60 % al 25 % y adicional de 7 %. .

2014 De colores, no mencionados hasta 8o gramos inclusive el metro cuadrado.
Aforo : kilo $1,5o o/s. mis 6o 00 al 25 o/ y adicional de 7

2o6 De colores de m.s de 130 gramos el metro cuadrado.
Aforo : kilo $o,8o, o/s. mis 6o % al 25 % y adicional de 7 %.

2018 Con lana no mencionados.
Aforo: kilo $1,2o o/s. mAs 6o % al 25 % y adicional de 7 %.

Tejidos de lana
2039 No mencionados en otras partidas, hasta 200 gramos inclusive, el metro cuadrado.

Aforo : kilo $3.- o/s. mis 6o % al 30 % y adicional de 7

Tejidos de seda:
2051 Engornado Ilamado cresp6n.

Aforo : kilo 8r2.- o/s. m~s 60 % al 40 % menos 56 % y adicionat de 7 % menos 50%.

Arliculos de melal
2280 Como los anteriores, calidad regular.

Aforo: kilo $5.- o/s. mnis 60 % al 50 % y adicional de 7 %.

Encajes o cuadros para almohadones:
.2440 0 mallas gruesas de algod6n.

Aforo : kilo $x,6o o/s. mAs 6o % al 25 % y adicional de 7 %.

2441 De algod6n, lana o mezcla imitaci6n valenciana, bretona guipiur o crochet, inclusive los
que vengan con hilos metilicos o con canutillo.
Aforo : kilo $.- o/s. m6s 60 % al 25 % y adicional de7 %.

Lanas:
2542 Para bordar o tejer.

Aforo : kilo $s,4o o/s. mis 60 % al 25 % y adicional de 7 %.

Papel:
2605 Albuminado y los especiales para fotografia. Peso con lata.

Aforo : kilo $2.- o/s. mfis 60 % al 25 % y adicional de 7 %.

Tinta:
2730 Para escribir, negra o de color, en cualquier condici6n, inclusive el envase exterior.

Aforo: kilo bruto $o,io o/s. mAs 6o % al 25 % y adicional de 7 %.

N* 3305



1933 League of Nations - Treaty Series. 123

Tariff No.

Coltlon Tissues (continued)
2009 Bleached, not specially mentioned, weighing up to 8o grammes inclusive, per square metre.

Valuation : $1.40 gold per kilo, increased by 6o %.
Duty: 25 % plus 7 % on valuation.

2011 Bleached, with stripes or other woven designs, weighing more than 8o grammes per square
metre.
Valuation : $o.9o gold per kilo, increased by 6o %.
Duty: 25 % plus 7 % on valuation.

2012 Printed, not specially mentioned, weighing up to 8o grammes inclusive, per square metre.
Valuation :, $1.5o gold per kilo, increased by 6o %.
Duty: 25 % plus 7 % on valuation.

2014 Dyed, not specially mentioned, weighing up to 8o grammes inclusive, per square metre.
Valuation : $1.5o gold per kilo, increased by 6o %.
Duty: 25 % plus 7 % on valuation.

2o6 Dyed, weighing more than 130 grammes per square metre.
Valuation: $o.8o gold per kilo, increased by 6o %.
Duty: 25 % plus 7 % on valuation.

2018 With wool, not specially mentioned.
Valuation : $1.2o gold per kilo, increased by 6o /.
Duty: 25 % plus 7 % on valuation.

Wool Tissues
2039 Not specially mentioned in other tariff numbers, weighing up to 200 grammes inclusive,

per square metre.
Valuation : $3.00 gold per kilo, increased by 60 o-
Duty: 30 % plus 7 % on valuation.

Silk Tissues
2051 Sized, called crape.

Valuation : $i2.oo gold per kilo, increased by 6o %.
Duty: 40 % less 5o %, plus 7 % less 50 %, on valuation.

Articles ol metal
2280 The same, medium quality.

Valuation : $5.oo gold per kilo increased by 60 %.
Duty: 50 % plus 7 % on valuation.

Lace or Squares for Bedspreads
2440 Or coarse net of cotton.

Valuation : $z.6o gold per kilo, increased by 6o %.
Duty: 25 % plus 7 % on valuation.

2441 Of cotton, pure or mixed wool, imitation Valencienne, Breton, guipure or crochet, including
those mixed with metal threads or beaded embroidery.
Valuation : $4.00 gold per kilo, increased by 6o %.
Duty: 25 % plus 7 % on valuation.

Wool:
2542 Yarns for embroidery or knitting.

Valuation: $1.40 gold per kilo, increased by 60 %.
Duty: 25 % plus 7 % on valuation.

Paper :
2605 Albuminized and special photographic papers, including the weight of the tin.

Valuation : $2.00 gold per kilo, increased by 6o %.
Duty: 25 % plus 7 % on valuation.

Ink:
2730 For writing, black or coloured, in any condition, including the exterior packing.

Valuation : $o.yo gold per kilo gross, increased by 6o %.
Duty: 25 % plus 7 % on valuation.
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Partida

Tiras

2743 Embutidos, guarniciones y cuadrados, de algod6n, bordados, con o sin seda.
Aforo : kilo $4.- o/s. mAs 6o % al 25 % y adicional de 7 %.

Calcio

2914 Cloruros en general impuros.
Aforo : kilo $0,02 o/s. wAs 60 % al 5 %.

Gasas medicinales:

3080 Hidr6fila en general. i
Aforo : kilo, Si.- o/s. mAs 6o % al 25 % y adicional de 7 %.

Pasta:

Inc. E. para calzado de toda procedencia.
Aforo: kilo $0,50 o/s. sin 6o % de recargo al 25 % y adicional de 7 %.

ANEXO II.

El Gobierno Argentino se compromete mientras rija la Convenci6n firmada con el Reino Unido
de Gran Bretafia a no aumentar los impuestos aduaneros de las partidas de la Tarifa de Avalos que
se mencionan a continuaci6n y de las cuales esti excluldo el o % adicional con las reservas y aclaraciones
que en cada una de ellas se establece.

Partida

18 Especffico para curar ]a sarna y especificos garrapaticidas.
Aforo : kilo $0,30 o/s. ms 6o %.

Libre de derechos cuando el Ministerio de Agricultura los declara aptos para ese
destino.

880 Bombas de otras clases, de uno o mAs cuerpos, de hierro con accesorios de bronce, inclusive
los burritos o bombas a vapor, las movidas a electricidad y las combinadas a malacate.
Aforo : kilo $o,25 o/s. mAs 60 % al 15 % y adicional de 2

En esta partida se comprende Ainicamente a las bombas para pozo o extracci6n de
agua y la fijaci6n de los impuestos se compromete hasta tanto se implante en general
una nueva clasificaci6n arancelaria.

Especificos para curar ganado. Libre de derechos con las comprobaciones del Mlinisterio
de Agricultura cuando correspondan.

1247 A A-liquinas en general y piezas de repuesto para las mismas no comprendidas en otras par-
tidas, hasta ioo kilos neto.
Aforo : kilo bruto $0,30 o/s. mAs 60 %/ al 25 % y adicional de 7 %-

Sc compromete Ia fijaci6n de los impuestos hasta tanto se implante en general una
nueva clasificaci6n arancelaria.

1247 B Miquinas en general y piezas de repuesto para las mismas no comprendidas en otras
partidas, desde ioo y hasta 500 kilograrnos.
Aforo : kilo bruto $0.30 o/s. mis 6o %, derechos:
Para mAquinas, al 5 %. Para piezas de repuesto, al io % y adicional de 2 %.

Se compromete la fijaci6n de los impuestos hasta tanto se implante en general una
nueva clasificaci6n arancelaria.
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Tariff No."

Bands:

2743 Insertions, trimmings and motifs, of cotton, embroidered, with or without silk.
Valuation : $4.00 gold per kilo, increased by 60 o.
Duty: 25 % plus 7 % on valuation.

Calcium

2914 Chlorides, in general, impure.
Valuation: $0.02 gold per kilo, increased by 6o %.
Duty: .5% on valuation.

Medicinal Gauzes:

3080 Absorbent, in general.
Valuation : $i.oo gold per kilo, increased by 6o ,,.
Duty: 25 % plus 7 % on valuation.

Paste

Section E. For footwear, of every origin.
Valuation : $0.50 gold per kilo, without the 6o % surcharge.
Duty: 25 % plus 7 % on valuation.

SCHEDULE If.

The Argentine Government undertake, while the Convention signed with the Government of the
United Kingdom remains in force, not to increase the Customs duties payable under the Tariff numbers
of the Valuation Tariff mentioned hereunder, with the reservations and explanations established in
each case. The io % surcharge is not included in the rates of duty shown.

Tariff No.
i8 Specifics for treating scab, and tick specifics.

Valuation : $0.30 gold per kilo, increased by 6o %.
Duty: free when the Ministry of Agriculture declares that they are suitable for that

purpose.

88o Pumps of other classes, of one or more cylinders, of iron with accessories of brass, including
donkey steam pumps, electric pumps and capstan driven pumps.
Valuation : $0.25 gold per kilo, increased by 60 %.
Duty: x5 % plus 2 % on valuation.

Only pumps for wells or for the extraction of water will be included in this.tariff
number and the consolidation of the duties is established until such time as a new
Customs classification is introduced.

Specifics for treating livestock. Duty free when they have been approved by the
Ministry of Agriculture, when necessary.

1247 A Machinery, in general, and spare parts for same not provided for in other tariff numbers,
weighing less than xoo kilos nett.
Valuation : $0.30 gold per kilo gross, increased by 60 %.
Duty: 25 % plus 7 % on valuation.

The consolidation of the duties is established until such time as a new Customs classi-
fication is introduced.

1247 B Machinery, in general, and spare parts for same not provided for in other tariff numbers,
weighing from 100 up to 50o kilos.
Valuation : $0.30 gold per kilo gross, increased by 6o %.
Duty: For machinery, 5 % on valuation ; spare parts, 1o % plus 2 / on valuation.

The consolidation of the duties is established until such time as a new Customs classi-
fication is introduced.
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Partida

1248 Como las anteriores de mAs de 500 y hasta i.ooo kilogramos.
Aforo : kilo bruto $o,2o o/s. mAs 6o 0o, derechos :
Para mAquinas, al 5 %. Para piezas dc repuesto, al 0 o, y adicional de 2

Se compromete la fijaci6n de los impuestos hasta tanto se implante en general una
nueva clasificaci6n arancelaria.

Nola : No se despachar~n por las partidas 1.247, r.248 y 1.249 los repuestos para las
mAquinas, las piezas o accesorios que tengan en el arancel partida propia cuando no se
importen juntamente con las mAquinas que integran o forman parte. En tales casos se
despacharAn por las partidas que especialmente las comprendan y con el derecho que cor-
responda.

Nota : Si se redujera el impuesto que grava las motocicletas de mAs de 350 centimetros
cfibicos de capacidad (Partida 1.317) se rebajarfa en la misma proporci6n el de las de menor
capacidad.

1612 Motores o dinamos el~ctricos en general de mAs de /4 de caballo.
Aforo : kilo bruto $0,3o 0/s. mis 6o % al 5 %o

Se fija el impuesto para los motores o dlnamos el~ctricos en general de mAs de 500
kilos.

Nola : Si se redujera el impuesto que grava la cera de parafina para usos industriales,
con exclusi6n de la parafina para uso medicinal de la partida 3.215 y de la cera mineral o
ceracina de la partida 2.952, se harA otra reducci6n correspondiente en el arancel que se
establece para las velas.

201o bis Tejidos de algod6n blancos, lisos o asargados de mAs de 16o gramos el metro cuadrado.

Aforo : kilo $o,8o o/s. mAs 6o % al 25 % y adicional de 7 %.

.Si se redujera el impuesto aduanero que grava a los tejidos comprendidos en esta partida,
]a rebaja no serA mayor que ]a concedida a los de 8o a x6o gramos (Partida 2.010), y
en caso de que se hiciera, se acordarA otra rebaja igual a los de la Partida 2.010.

Si se redujeran los impuestos aduaneros que grAvan a los tejidos de seda natural, se efec-
tuarA una rebaja proporcional a los de seda artificial.

Modificase el inciso d) del articulo 50 de ]a ley 11.252, en la siguiente forma:
d) Los ajenjos y en general las bebidas que lo contengan, pagarin par cada botella

de capacidad hasta (50) cincuenta centilitros (84,50 m/n.) cuatro pesos cincuenta
centavos moneda nacional, y por la de capacidad de cincuenta y un centilitros hasta
cl litro ($9 m/n.) nueve pesos moneda nacional.

El whisky pagarA la tasa que le corresponda, segfin su graduaci6n alcoh6lica, de acuerdo
a la ley 11.252. Esta disposici6n empezarA a regir al dfa siguiente de su publicaci6n ;
y simultineamente quedari sin efecto la rebaja de 50 % de los derechos aduaneros
acordada por el Poder Ejecutivo par autorizaci6n del Articulo 76 de la ley 11.281 ;
y le comprenderA el adicional de 25 % al igual que las bebidas alcoh6licas de su categoria.

ANEXO III.

Arancel
Came, es decir, came vacuna, temera, camero, cordero, cerdo, panceta, jam6n y

menudencias comestibles, sin incluir extractos y esencias de came o conserva
de came en cualquier envase herm6tico ................ .. Libre

Extractos y esencias de came y conserva de came en envases herm~ticos, con
exclusi6n de pastas de cames mezcladas o no y salchichas . . . . . . . 1 o % ad val6rem

Trigo en grano ............................ 2 chel. par quar-
ter de 480 libras

Semilla de lino . . . ..... . . .. ..... ...... ...... . o % ad valdrem
Mafz en grano, con exclusi6n del maiz blanco chato .............. ... Libre
Extracto de quebracho ... ............ ..... ............. . ..... o % ad valdrern
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Tariff No.

3248 The same, weighing more than 5oo up to i,ooo kilos.
Valuation : $o.2o gold per kilo gross, increased by 6o
Duty: For machinery, 5 % on valuation; for spare parts, 10O % plus 2 % on valuation.

The consolidation of the duties is established until such time as anew Customs classi-
fication is introduced.

Note : Parts and accessories for machinery which have a separate classification in
the Tariff will not be dutiable under tariff numbers 1247, 1248 and 1249, when not imported
together with the machinery to which they belong. In such case, they will be dutiable under
the tariff numbers to which they belong and will pay the relevant duty.

Note : If the duty payable on motorcycles of more than 350 c.c. capacity (Tariff
No. 1317) is reduced, the duty on those of a lower capacity will be reduced in the same
proportion.

1612 Electric motors or dynamos in general of more than Y4 horse power.
Valuation: $0.30 gold per kilo gross, increased by 60 %.
Duty: -5 % on valuation.

The duty on electrical dynamos and motors in general weighing more than 5oo kilos
is fixed.

Note : If the duty payable on paraffin wax -for industrial purposes, excepting paraffin
for medicinal uses (tariff number 3215) and mineral wax or ceraine (tariff number 2952),

is reduced, a corresponding reduction will be made in the rate of duty established for candles.

2010 is Cotton tissues, bleached, plain or twilled, weighing more than x6o grammes per square
metre.
Valuation : $0.80 gold per kilo increased by 6o.
Duty: 25 % plus 7 % on valuation.

If the Customs duty payable on tissues comprised in this tariff number is reduced, the
reduction will not be greater than that accorded on those weighing from 8o to x6o grammes
(Tariff No. 201o), and in the event of the reduction being greater, a further corresponding
reduction will be accorded to those under Tariff Number 2010.

If the Customs duties payable on tissues of natural silk are reduced, a proportionate
reduction will be effected in duties payable on tissues of artificial silk.

Section (d) of Article 5 of Law 11252 is modified in the following manner:
(d) Absinthe in general and drinks containing it shall pay $4.50 m/n. on each bottle

of a capacity up to 50 centilitres, and $9.oo m/n. on each bottle of a capacity from
51 centilitres up to i litre.

Whisky shall be taxed according to its alcoholic graduation in accordance with Law 11252.
This disposition will come into force the day following publication. The 50 % reduction
accorded under Article 76 of Law 11281 will simultaneously cease to have effect and
whisky shall pay the additional 25 % on alcoholic drinks in accordance with its category.

SCHEDULE III.
•.Ratc of duty

.Meat, that is to say, beef, veal, mutton, lamb, pork, bacon, ham and edible offals,

but not including extracts and essences of meat or meat preserve in any air-
tight container ........ ............................ ....... free

Meat extracts and essences and meat preserve in air-tight containers, excluding
meat pastes whether mixed or not and sausages ...... ............ 1o % ad valorem

Wheat in grain .... ............. ........ ............... 2S. per quarter of
480 lbs.

Linseed........................... . .. IO % ad valorem
Maize in grain, not being flat white maize ... ................ .... free
Quebracho extract ........... ........................... o % ad valorem
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ANEXO IV.

Trigo en grano,
Mafz en grano, con exclusi6n del malz blanco chato,
Semilla do lino,
Afrecho y afrechillo,
Semitin y rebacillo,
Lana en bruto,
Premier jus,
Sebo sin refinar,
Cerda de caballo en bruto,
Tripas,
Extracto do quebracho.

.. NOTE.

Communiqude par le secritaire d'Etat aux Affaires Rtranggres de Sa Majestif en Grande-Bretagne
etle ministre des A faires 1tranggres de la Rdpublique argentine, is 1

er mars 1934.

TEXTE ESPAGNOL. - SPANISH TEXT.

MINISTERIO DE

RELACIONES EXTERIORES Y CULTO

NO 226.
Reservada.

BUENOS AIRmS, sefliembre 26 de 1933.

SENOR EMBAJADOR:

Cuando fu6 firmada la Convenci6n Anglo-Argentina en Londres el io de Mayo de 1933 estaba
en vigencia la LeyNo 11.681, de Enero 3 de 1933 que en su Art. 4 establecia la abolici6n gradual
del adicional del io % impuesto como medida de emergencia por decreto de 6 de Octubre de 1931,
disposici6n legal que el Gobierno de S. M. del Reino Unido tuvo en cuenta para formular los pedidos
de concesiones de derechos aduaneros para las mercaderias que del Reino Unido se importaran a
la Argentina.

El Gobierno Argentino declara .su intenci6n de no mantener ese adicional del zo % excepto
en el caso que su mantenimiento fuese indispensable por razones financieras, en cuyo caso la vigencia
o modificaci6n de ese adicional se mantendria siempre como medida de emergencia.

Se complace igualmente en declarar el Gobierno Argentino, que en caso de mantenerlo o de
modificarse ese adicional, tan pronto como las circunstancias financieras se lo permitieran, prestaria
una especial consideraci6n a los articulos incluidos en el Anexo A. del Convenio firmado hoy.

Saludo al sefior Embajador, con los sentimientos de mi mayor consideraci6n.

A S. E. el sefior Henry G. Chilton, (Fdo.) Carlos SAAVEDRA LAMAS.
Embajador de Su Majestad Britinica.

Es copia del original:

Carlos A. Alcorta,
Subsecretario de Relaciones exteriores.

Voir articles I et 2 do la convention, pages 78 et 8o.
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SCHEDULE IV.

Wheat in grain,
Maize in grain, not being flat white maize,
Linseed,
Bran and pollards,
Sharps and middlings,
Raw wool,
Premier fus,
Unrefined tallow,
Raw horse hair,
Sausage casings,
Quebracho extract.

NOTE'

Communicated by His Majesty's Secretary of State for Foreign Affairs in Great Britain and by the
Minister for Foreign Affairs of the Argentine Republic, March ist, 1934.

2 TRADUCTION. - TRANSLATION.

MINISTRY
FOR FOREIGN AFFAIRS.

No. 226.
Reserved

BUENOS AIRES, September 26, 1933.
M. L'AMBASSADEUR,

When the Anglo-Argentine Convention was signed in London on the ist May, 1933, Article 4
of Law No. i1681 of the 3rd January, 1933, then in force, provided for the gradual abolition of the
io % surcharge imposed as an emergency measure by Decree of the 6th October, 1931, a legal
provision which the Government of the United Kingdom took into account when formulating
their requests for concessions as regards Customs duties on goods imported from the United Kingdom
into Argentina.

The Argentine Government declare their intention not to maintain the IO % surcharge in
force unless its maintenance becomes indispensable for financial reasons, in which case the surcharge
will only be maintained in force or modified as an emergency measure.

The Argentine Government further declare that if the surcharge is maintained in force or
modified, as soon as financial circumstances permit, they will give special consideration to the goods
included in Schedule I of the Agreement signed this day.

I avail, etc.

(Signed) Carlos SAAVEDRA LAMAS.
To His Excellency M. Henry G. Chilton,

His Britannic Majesty's Ambassador.

I See Articles i and 2 of the Agreement, pages 79 and 8r.
2 Traduction du Foreign Office de Sa Majest6 I Translation of His Britannic Majesty's Foreign

britannique. Office.

9 No. 3305



130 Socidt6 des Nations - Recuei des Trait's. 1933

1 TRADUCTION. - TRANSLATION.

No 3305. - CONVENTION ADDITIONNELLE AU TRAIT D'AMITIR,
DE COMMERCE ET DE NAVIGATION CONCLU A BUENOS-AYRES
LE 2 FIZVRIER 1825, ENTRE LA RRPUBLIQUE ARGENTINE ET
LE ROYAUME-UNI DE GRANDE-BRETAGNE ET D'IRLANDE DU
NORD. SIGNI-E A LONDRES LE Ier MAI 1933.

LE GOUVERNEMENT DU ROYAUME-UNI DE GRANDE-BRETAGNE ET D'IRLANDE DU NoRi et
LE GOUVERNEMENT DE LA RAPUBLIQUE ARGENTINE,

Raffirmant leur commune intention de maintenir et de perfectionner le Trait6 d'amiti6, de
commerce et de navigation sign6 & Buenos-Aires le 2 f~vrier 1825 ; et

Consid6rant que, pour accroitre et faciliter les 6changes commerciaux entre la RWpublique
argentine, d'une part, et le Royaume-Uni de Grande-Bretagne et d'Irlande du Nord, d'autre part,
il convient de completer ledit Trait6 de 1825 par certaines dispositions additionnelles concernant
les relations commerciales entre les deux pays; et

D6sireux de conclure une convention 4 cet effet, sont convenus des dispositions suivantes:

Article premier.

I. Le Gouvernement du Royaume-Uni, reconnaissant pleinement l'importance de l'industrie
de la viande de bceuf congel6e (chilled beef) pour la vie 6conomique de la RWpublique Argentine,
ne soumettra les importations dans le Royaume-Uni de viande de cette nature provenant de la
R6publique Argentine, au cours d'un trimestre quelconque, A aucune restriction qui r~duise ces
importations & une quantit6 inf6rieure . celle qui a 6t6 import6e pendant le trimestre correspondant
de l'annie qui a pris fin le 30 juin 1932, A. moins que le Gouvernement du Royaume-Uni, apr6s avoir
consult le Gouvernement argentin et 6chang6 avec celui-ci toutes les informations utiles, ne
juge cette restriction ntcessaire pour maintenir les prix 6 un niveau r~mun~rateur sur le march6
du Royaume-Uni. Toutefois cette restriction ne sera pas maintenue si elle a 6t6 suivie d'une augmen-
tation des importations, dans le Royaume-Uni, d'autres categories de viande (k l'exclusion des
expeditions 1'essai de viande de boeuf congel~e, d'autres parties du Commonwealth britannique)
mettant obstacle au redressement des prix.

2. Si, en raison de circonstances impr~vues, le Gouvernement du Royaume-Uni juge ncessaire
de limiter, une annie quelconque, les importations dans le Royaume-Uni de viande de boeuf congele
argentine b. un contingent inf~ieur de plus de io % A ]a quantit6 import~e pendant l'ann6e qui a pris
fin le 30 juin c932, il consultera le Gouvernement argentin et les gouvernements des autres
principaux pays exportateurs (y compris ceux qui font partie du Commonwealth britannique)
afin de s'entendre sur la r6duction des importations de viande de boeuf congel6e et frigorifi6e de
tous les pays producteurs. Le Gouvernement du Royaume-Uni ne limitera pas les importations de

" 1 Traduit par le Secr6tariat de la Soci~td des
Nations, h titre d'information.

I Translated by the Secretariat of the League
of Nations, for information.
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viande de boeuf congel~e argentine A un contingent inf~rieur de plus de io % A. Ia quantit6 inport~e
pendant l'annie qui a pris fin le 30 juin 1932, A moins que les importations dans le Royaume-Uni
de viande de boeuf congel~e (non comprises les expeditions raisonnables "A titre d'essai) ou de viande
frigorifi~e, provenant de tous les pays exportateurs de viande faisant partie .du Commonwealth
britannique, ne soient r~duites d'un pourcentage 6gal au pourcentage de reduction appliqu6 A la
viande de boeuf congele argentine au-dessous de 90 % de ]a quantit6 import6e pendant le trimestre
correspondant de I'ann~e qui a pris fin le 30 juin 1932. Le Gouvernement du Royaume-Uni s'engage
Ii ne soumettre les importations dans le Royaume-Uni de viande congel~e de boeuf ou de mouton
6. aucune restriction exc~dant celles pr~vues au tableau H de la Convention conclue le 2o aofit 1932
entre le Gouvernement du Royaume-Uni et le Gouvernement de la Confed6ration australienne,
sauf en cas de restriction des importations de viande de cette nature provenant des pays qui font
partie du Commonwealth britannique, auquel cas la viande argentine recevra un traitement juste
et equitable, compte tenu de toutes les circonstances pertinentes.

Article 2.

i. Tant que les operations en devises 6trang~res resteront soumises A un contr6le dans la
R6publique Argentine, les conditions de transfert des devises 6trangres, au cours dune annie
quelconque, seront telles que la somme totale en livres sterling provenant de ]a vente des produits
argentins dans le Royaume-Uni sera affect6e A satisfaire les demandes courantes de r~glements de
l'Ar~entine au Royaume-Uni, sous d6duction d'une somme raisonnable affect~e annuellement au
service de ]a dette publique ext~rieure de 1'Argentine (nationale, provinciale, et municipale) envers
d'autres pays que le Royaume-Uni.

2. Sous ]a r~serve formulae au prc~dent paragraphe concemant le service de la dette publique
extrieure, un accord conclu entre le Gouvemement argentin et le Gouvemement du Royaume-Uni
d~terminera dans quel ordre les livres sterling ainsi disponibles seront r~partis entre les diverses
categories de personnes ayant It effectuer des rtglements au Royaume-Uni.

3. I1 sera prlev, sur les livres sterling disponibles selon les dispositions du paragraphe premier
ci-dessus, pour les r~glements de 'Argentine au Royaume-Uni pendant l'anne 1933, la contre-valeur
en livres sterling de 12 millions de pesos papier, en vue de payer en num6raire, jusqu'; concurrence
d'une somme I convenir entre le Gouvernement du Royaume-Uni et le Gouvernement argentin,
chacune des cr~ances en pesos dont le transfert au Royaume-Uni restait en souffrance le premier
mai 1933, faute de disponibilites en livres sterling.

4. Aprts 6puisement de la somme de 12 millions de pesos papier mentionn~e au paragraphe
precedent, le Gouvemement argentin offrira des bons libell6s en livres sterling, en contre-partie
des cr~ances en pesos dont le transfert restait en souffrance le premier mai 1933 faute de disponibilit~s
en livres sterling. Ces bons seront 6mis au pair, amortissables en 2o ans h partir de la cinqui~me
annde de la date d'6mission et porteront int~rt au taux de 4 % l'an.

Le mode de conversion et les autres conditions d'6mission des bons feront l'objet d'un accord
entre le Gouvernement argentin et une commission de repr~sentants des cr~anciers int~ress~s.

. 5. Le Gouvernement argentin s'engage A ne traiter en aucun cas les demandes de devises
destinies & 6tre transferees au Royaume-Uni, soit au titre des cr~ances en pesos, soit au titre des
operations courantes, d'une manire moins favorable que les demandes analogues de devises destinies

6tre transferees A d'autres pays.

6. Le Gouvernement du Royaume-Uni coop~rera, autant que possible, avec le Gouvernement
argentin, afin que la quantit6 de livres sterling obtenues en Argentine par suite de l'exportation
de produits argentins A destination du Royaume-Uni corresponde le plus exactement possible 4 Ia
valeur de ces produits sur le march6 du Royaume-Uni, deduction faite des frais de transport,
assurances, etc.
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Article 3.

i. Les Parties contractantes concluront, aussit6t que possible, une convention compl6mentaire
qui fera partie intdgrante de la pr6sente convention et qui fixera les droits et autres charges
analogues, ainsi que les contingents, applicables aux marchandises import6es du Royaume-Uni
en Argentine, et r&iproquement.

2. Au cas o-h cette convention compl6mentaire ne serait pas intervenue avant le premier aofit
1933, chacune des Hautes Parties contractantes pourra, nonobstant les dispositions de ]'article 6,
d~noncer la pr6sente convention A tout moment ult6rieur, moyennant un pr~avis d'un mois.

Article 4.

Aucune disposition de la pr6sente convention n'affectera Ies droits et obligations d&ivant du
Trait6 d'amiti6, de commerce et de navigation, sign6 4 Buenos-Ayres le 2 f~vrier 1825.

Article 5.

Les Parties contractantes conviennent que tout diff6rend qui pourrait surgir entre dies,
concernant 1'interpr6tation ou 1'application de la pr6sente convention, sera soumis, & la demande
de l'une des Parties, t la Cour permanente de Justice internationale, .& moins que les Parties
contractantes ne conviennent de soumettre un diffrend particulier . un autre tribunal ou de le
r6soudre par une autre voie.

Article 6.

La pr6sente convention sera ratifi6e. Les ratifications seront 6chang~es Londres aussit6t
que possible. Elle aura effet le jour de l'6change des ratifications et restera en vigueur pendant
trois ans li compter de ce jour. Elle continuera A avoir effet jusqu'A ce que 1 une des Parties contrac-
tantes ait fait connaitre l l'autre Partie, par la voie diplomatique, son intention de la d~noncer.
Dans ce cas, la convention prendra fin, i l'expiration d'un d6lai de six mois . compter du jour de
la d~nonciation.

En foi de quoi les pl6nipotentiaires soussign6s, dfiment autoris6s A. cet effet, ont sign6 la pr6sente
convention et y ont appos6 leurs sceaux.

Fait A Londres, le premier mai mil neuf cent trente-trois, en double exemplaire, en langues

anglaise et espagnole, les deux textes faisant 6galement foi.

(L. S.) (Signi) Julio A. ROCA.
(L. S.) (Signif) Walter RUNCIMAN.

PROTOCOLE

Au moment de signer la pr6sente convention en date de ce jour, relative aux &hanges
commerciaux entre le Royaume-Uni de Grande-Bretagne et d'Irlande du Nord et la R~publique
Argentine, les pl6nipotentiaires soussign6s, diment autoriss & cet effet par leurs gouvemrnements
respectifs, ont d6clar6 ce qui suit :

i o Le Gouvernement argentin, appr6ciant les avantages de la participation des
capitaux britanniques aux entreprises de services publics et autres, nationales, municipales,
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ou privies, qui fonctionnent dans la R~publique Argentine, et fiddle A sa politique tradition-
nelle d'amiti6, a l'intention d'accorder ces entreprises, dans les limites de ses pouvoirs
constitutionnels, un traitement de faveur tendant , assurer un plus grand d6veloppement
dconomique du pays ainsi que la l6gitime protection des intrcts lids A. ces entreprises.

20 Le Gouvernement du Royatme-Uni est dispos6 . coop~rer avec le Gouvernement
argentin afin d'6tudier en commun la structure 6conomique et financi~re et le fonctionne-
ment du commerce des viandes, notamment les moyens , adopter pour assurer un b~n~fice
raisonnable aux 6leveurs.

30 Au cas &Li le Gouvernement argentin ou les 6leveurs argentins, en vertu d'une loi
sp~ciale, obtiendraient la propri6t6, le contr6le ou l'administration d'entreprises n'ayant
pas principalement un but lucratif, mais poursuivant une meilleure r~glementation du
commerce en vue d'assurer un b~n~fice raisonnable h. 1'6levage, le Gouvernement du
Royaume-Uni sera dispos6 & permettre aux importateurs qualifies d'importer de la viande
provenant de ces entreprises jusqu'. 15 % des exportations totales de 1'Argentine ht desti-
nation du Royaunme-Uni (ce pourcentage comprenant les exportations actuellement
autoris~es du ccFrigorifico Gualeguaychfi et du Frigorifico Municipal) de Buenos-
Ayres). II est entendu que ces importations seront mises effectivement sur le marche par
les voies normales, eu 6gard la n~cessit6 de coordonner le commerce dans le Royaume-Uni,
et que toute autorisation accord6e par le Gouvernement du Royaume-Uni en vertu des
dispositions du present paragraphe sera con ue dans ce sens.

40 Le Gouvemement du Royaume-Uni communiquera p6riodiquement au Gouverne-
ment argentin le d~tail de tous les permis accord6s pour 1'importation de viandes provenant
de l'Argentine.

50 Le Gouvernement du Royaume-Uni s'engage A ne pas restreindre les importations
dans le Royaume-Uni de la triperie argentine ; toutefois, le volume de ces importations
ne devra pas dpasser leur proportion normale par rapport aux importations des autres
viandes argentines.

60 Le Gouvernement argentin a l'intention:
a) De continuer importer en franchise le charbon et toutes les autres marchan-

dises actuellement import~es en Argentine en franchise de droits ;
b) En ce qui concerne les marchandises dont les importations en Argentine

proviennent en grande partie du Royaume-Uni et pour lesquelles le Gouvernement
du Royaume-Uni a soumis des propositions de reduction des droits de douane : de
revenir, en g6ndral, aux taxes et aux 6valuations en vigueur pour ces marchandises
en X93o, dans la mesure oii le permettront les ncessit~s fiscales et les int~r6ts des
industries nationales ; et, en outre, le cas 6ch~ant, de modifier la classification dans
le sens propos6 par le Gouvernement du Royaume-Uni ;

c) D'entrer en pourparlers avec le Gouvernement du Royaume-Uni afin
d'envisager les moyens de maintenir la situation actuelle du charbon du Royaume-Uni
sur le march6 argentin.
70 Le Gouvernement argentin s'engage, en ce qui concerne les marchandises vis~es

au paragraphe 6 ci-dessus, . n'imposer, en attendant la conclusion de la convention
compl6mentaire, aucun droit nouveau, et . ne pas augmenter les droits actuels, soit en
relevant les taxes ou les 6valuations, soit en augmentant la surtaxe temporaire de o %,
soit en appliquant une surtaxe aux marchandises qui en sont actuellement exemptes,
soit de toute autre mani6re.

80 Le Gouvernement du Royaume-Uni a 1intention:
a) De n'introduire aucun nouveau droit ou charge ou relvement de droits sur

la viande, le lard, le jambon, le blW, le lin, le mals et l'extrait de cc quebracho D import s
d'Argentine dans le Royaume-Uni;
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b) De ne pas contingenter les importations dans le Royaume-Uni des articles
suivants : bl, mals, lin, son et menu son, ((rebacillo D, laine brute, premier jus, suif
non raffin6, crin, triperie et extrait de quebracho ;

c) En cas de contingentement de marchandises non reprises au littera b) ci-dessus,
d'accorder un traitement 6quitable aux marchandises import~es d'Argentine.
9 o Le Gouvernement du Royaume-Uni s'engage, en attendant la conclusion de la

convention compl~mentaire, A n'imposer ni appliquer aucun nouveau droit . la cat~gorie
de marchandises vis6e au littera a) du paragraphe 8 ci-dessus, ni augmenter les droits
actuels, ni contingenter les marchandises de la cat~gorie vis6e au littera b) du paragraphe 8
ci-dessus.

io o Le Gouvernement argentin d6signera une commission sp6ciaIe, aux delibrations
de laquelle les repr6sentants du Gouvemement du Royaume-Uni seront invit6s 4 participer,
et qui sera charg~e d'expliquer et de discuter le point de vue de son gouvernement. Cette
commission examinera les propositions faites par le Gouvernement du Royaume-Uni,
dont il est question au paragraphe 6 ci-dessus, et pr6parera la convention compl6mentaire
vis~e l'article 3 de la pr~sente convention, afin que celle-ci puisse tre compl6t~e avant
le 1er aofit 1933.

i o L'ensemble de la pr~sente convention, y compris les pr&cdents paragraphes
du present protocole, entrera provisoirement en vigueur d~s la date de sa signature, sauf
les dispositions du paragraphe 4 de l'article 2 de la convention concernant l'Mnission
des bons libell6s en livres sterling, cette 6mission n'6tant pas necessaire jusqu'A la conclusion
de la convention compl6mentaire vis~e i l'article 3.

Fait l Londres, le premier mai mil neuf cent trente-trois, en double exemplaire, en langues
anglaise et espagnole.

(L. S.) (Sign!) Julio A. ROCA.

(L. S.) (Sign 6) Walter RUNCIMAN.
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1 TRADUCTION. - TRANSLATION.

CONVENTION COMPLPMENTAIRE A LA CONVENTION SIGNIE A
LONDRES LE Ier MAI 1933 ENTRE LE GOUVERNEMENT DE
LA RRPUBLIQUE ARGENTINE ET LE GOUVERNEMENT DU
ROYAUME-UNI. SIGNEE A BUENOS-AYRES, LE 26 SEPTEMBRE
1933.

LE GOUVERNEMENT DE LA R±PUBLIQUE ARGENTINE et LE GOUVERNEMENT DU ROYAUME-
UNI DE GRANDE-BRETAGNE ET D'IRLANDE DU NORD :

D~sireux de proc~der, dans les termes de l'article 3 de la Convention sign~e A Londres le
1 er mai 1933, a la conclusion d'une convention complrnentaire r~glementant les questions visdes
audit article ;

Consid6rant qu'aux termes du paragraphe io du protocole de la convention prcit6e, le
Gouvemement argentin s'est engag6 A constituer une commission sp~ciale, aux d6lib6rations de
laquelle les reprsentants du Gouvernement du Royaume-Uni seront invitds a participer et qui
sera charg~e de preparer ladite convention compl6mentaire,

Consid&-ant que les ddlibrations entre les repr~sentants des deux gouvemements ont eu lieu,
comme il 6tait pr6vu, a Buenos-Ayres, et ont abouti a un accord constat6 par la pr~sente
convention compl~nentaire, sont convenus des dispositions suivantes:

Articde premier.

Les articles dnum~r~s A l'annexe I de la pr~sente convention, produits ou fabriqu~s dans le
Royaume-Uni, quel qu'en soit le lieu de provenance, ne seront pas soumis, a leur importation dans
la Rpubique Argentine, a des droits ou charges autres ou plus 6lev6s que ceux qui sont prdvus
dans i'annexe I pr~citde, et ne donneront pas lieu A des evaluations sup~rieures & celles de ladite
Annexe.

I1 est entendu que le Gouvernement argentin n'a l'intention de percevoir une surtaxe maximum
de io % de l' valuation qu'aussi longtemps que l'exigera la situation financi~re, et comme ressource
extraordinaire, et qu'il a 6galement l'intention de r~duire et finalement d'abolir cette surtaxe ds
que le permettra la situation fiscale, afin que les charges totales imposdes A l'importation des articles
6numdrds a 1'annexe I ne d~passent pas celles qui y sont pr~vues.

. Article 2.

Les articles dnum6r6s b l'annexe II de la pr6sente convention, produits ou fabriqu6s dans le
Royaume-Uni, quel qu'en soit le lieu de provenance, ne seront pas sounis, a leur importation dans
la R publique argentine, a des droits ou charges autres ou plus 6lev6s que ceux qui sont pr~vus
dans l'annexe II prdcit~e, et ne donneront pas lieu a des 6valuations sup~rieures A celles de ladite
annexe, sous les reserves formul6es 5 ladite annexe.

I Traduit par le Secretariat de la Socit6 des 1 Translated by the Secretariat of the League
Nations, & titre d'information. of Nations, for information.
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II est entendu que le Gouvernement argentin n'a l'intention de percevoir une surtaxe maximum
de Io % de l'6valuation qu'aussi longtemps que l'exigera la situation financi6re et comme ressource
extraordinaire et qu'il a 6galement l'intention de r~duire et finalement d'abolir cette surtaxe d~s
que le permettra la situation fiscale, afin que les charges totales imposdes A l'importation des
articles 6numr6s ; l'annexe II ne d6passent pas celles qui y sont prvues.

Article 3.

11 ne sera per~u aucun droit ni charge, d'une nature quelconque, A l'importation dans la
Rlpublique Argentine de la houille, du coke ou de tous autres articles, produits ou fabriqu~s dans
le Royaume-Uni et admis en franchise de droits A la date du Ier mai [933.

Article 4.

Les imp6ts int~rieurs pergus dans la Rdpublique Argentine sur le whisky fabriqud dans le
Royaume-Uni ne seront ni autres ni plus dlev6s que ceux qui sont actuellement pergus ou qui
seraient ult~rieurement pergus sur les boissons alcooliques nationales on d'une autre origine..

Article 5.

Les articles 6num~r6s A l'annexe III de la prdsente convention, produits ou fabriqu6s dans la
Rdpublique Argentine, quel qu'en soit le lieu de provenance, ne seront pas soumis, 5. leur importation
dans le Royaume-Uni, A des droits ou charges autres ou plus dlevds que ceux qui sont prevus dans
l'annexe III prdcit6e.

Article 6.

Le Gouvernement du Royaume-Uni ne contingentera rimportation d'aucun des articles 6numdr~s
A l'annexe IV de la pr6sente convention, produits ou fabriquds dans la Rdpublique Argentine,
quel qu'en soit le lieu de provenance.

Article 7.

Au cas oji le Gouvernement du Royanme-Uni contingenterait lFimportation d'articles non-
repris 5 l'annexe IV, il accordera un traitement 6quitable aux articles produits ou fabriqu6s dans la
Rpublique Argentine, quelle qu'en soit la provenance, en tenant compte de la proportion des
importations argentines par rapport aux quantitds totales de ces articles import6s de 1ldtranger
au cours des derni.res anndes. Le Gouvernement du Royaume-Uni consultera le Gouvemement
de la R~publique Argentine avant de contingenter lesdits articles import~s d'Argentine et tiendra
compte de toutes les circonstances pertinentes.

Article 8.

Les droits pr~vus A l'annexe I de la pr~sente convention entreront en vigueur selon les
dispositions de la note A de ladite annexe.
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Article 9.

La pr~sente convention fera partie int6grante de la Convention de Londres en date du jer mai
X933. Elle entrera en vigueur et prendra fin en m~me temps que cette demire convention.

En foi de quoi les pl~nipotentiaires soussign6s, dfiment autoris6s A cet effet, ont sign6 Ia pr6sente
convention compl~mentaire et y ont appos6 leurs sceaux.

Fait A Buenos-Ayres, le 26 septembre 1933, en double exemplaire, en langues espagnole et
anglaise, les deux textes faisant 6galement foi.

(L. S.) (SignJ) Carlos SAAVEDRA LAMAS.
(L. S.) (SignJ) H. G. CHlILTON.

PROTOCOLE

Au moment de signer la convention compl6mentaire z la Convention de Londres du 1 er mai
1933, les pl6nipotentiaires soussign6s, dfnment autorisds A cet effet par leurs gouvernements respectifs,
consid6rant que le Gouvernement de la Rdpublique argentine et le Gouvernement du Royaume-Uni
de Grande-Bretagne et d'Irlande du Nord entendent maintenir la situation actuelle sur les marches
argentins du charbon, du coke et des combustibles d~riv6s, qui sont produits ou fabriqu6s dans le
Royaume-Uni, sont convenus des dispositions suivantes qui feront partie int~grante de ladite
convention compl6mentaire.

Article premier.

Tant que la prsente convention restera en vigueur, il ne sera impos6 aucune charge autre ni
plus 6lev~e que cclles qui sont actuellement applicables . la manipulation, au ddchargement, etc.,
de la houille, du coke et des combustibles d6riv6s de la houille, qui sont produits ou fabriqu~s dans
le Royaume-Uni.

Article 2.

Si le Gouvernement du Royaume-Uni estime que la situation actuelle du march6 du charbon,
du coke et des combustibles d6riv~s, qui sont produits ou fabriquds dans le Royaume-Uni, ne s'est
pas maintenue, les deux gouvernements se consulteront pour 6tudier la situation.

Fait A Buenos-Ayres, le 26 septembre 1933, en double exemplaire, en langues espagnole et
anglaise, les deux textes faisant 6galement foi.

(L. S.) (Signd) Carlos SAAVEDRA LAmAS.
(L. S.) (Signd) H. G. CHILTON.
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ANNEXE I

NOTE A. - Les droits de douane fixds ci-apr~s ne comprennent pas Ia surtaxe de io % et sont
sujets aux dispositions en vigueur en mati~re de dddouanement. Les positions et notes du tarif douanier
qui sont modifides entreront en vigueur de la manidre suivante :

Dans les quarante-cinq jours qui suivront la promulgation de la loi approuvant la prdsente convention
complmentaire h la Convention du ior mai 1933, les modifications entrainant de nouvelles classifications,
subdivisions, modifications, de pourcentages dans les mdlanges ou dans la composition des articles,
rdfactions, tol6rances et nouvelles r~gles de d&louanement comprises dans les positions et notes ci-aprds :

61, 61 A, 6z, 62 A, 98, 98 his, 159, 159 Us, 223, 223 Uis, 233 (note pour le sel destin6 k la
salaison, etc.), 362, 362 bis (accessoires et pices de rechange pour automobiles et camions),
1031, 1032, 1033, 1034, 1035, 1036, 1150, 115o A, 1150 C, 1177 (note fixant une tare d'emballage),
1249 (note sur les chaudidres), 1333, 1333 his, 1533, 1533 B, note i9 (section c6ramique et
cristaux), notes 3 bis h 6 bis (section des tissus), 2001, 2001 bis, 2010, 2010 is, 2013, 2013 his,
2oi6 bis, 2021, 2021 bis, 2048, 2048 bis, 2052, 2052 A, 2052 B, 2057, 2057 A, 2057 B, 2114
2114 bis, 2279, 2280, 2505, 2506, 25o6 A, 2506 B (note relative au rabais sur tiges pour clubs
de golf), 2522, 2539 A, 2687 bs, 2730 (note pour les bouteilles de poterie), 2886, 3226, 3227,
3228, 3229, 3229 bis, 3230, 3231, 3232, 3232 A, 3232 B, 3233, 3234, 3234 A: (note relative au
rabais pour les grands emballages colorids), 3296, 3296 bis (littera K : tableaux de distribution
et note y relative).

Dans les trente jours de la promulgation de la loi approuvant la pr6sente convention, les modifications
d'dvaluations et de droits des positions ci-aprds :

14, 58, 86, 99, 116, 117, 127, X28, 204, 234, 235, 275, 286, 287, 371, note 5 a) de la section
des meubles, 604, 782, 782 his, 785, 893, 998, 999, 1005, xoo6, 1014, 1040, 1076, 1x5o B, 1155,
1317, 1457, 1533 A, 1536, 1537, 1641, 1663, 1691, 1692, note x8 de la section c6ramique et
cristaux, 1769, 1771, 1775, 1779, 1789, 1790, 1791, 1807, x8o8, 1824, 1825, 1828, I899, x9r6,
1917, 1954, 1972, 1973, 1974, 1975, 1995, 1996, 2015, 2019, 2020, 2025, 2025 Us, 2026, 2032,
2033, 2037, 2040, 2041, 2045, 2046, 2047, 2049, 2050, 2068, 2073, 2074, 2083, 2084, 2085, 2086,
2157, 2163, 2181, 2195, 2196, 2512, 2512 his, 2522, 2533 A, 2533 H, 2616, 2653, 2687, 2867,
2877, 2877 is, 2967, 3072, 3193, 3241, 3481, 6toffes hygidaiques en gaze avec coton hydrophile
du littera N, substances pour soigner le bdtail et les vdg4taux et ustensiles destinds au m~me
usage.

Position
Dynamite:

14 Pour les mines.
Evaluation : $o,2o o/s.' le kg., major6 de 6o %. Droit : 5 %.

Cdrsec:
58 Y compris le contenant.

Evaluation : $o,2o o/s. le kg., major6 de 6o o. Droit : 1o % et surtaxe de z

Coton :
6I Fil6, 6cru, pour mdtier jusqu'h 40 (mesure anglaise).

Evaluation : $0,40 o/s. le kg., major6 de 6o %. Droit : IO % et surtaxe de 2
61 A Fil6, 6cru, au-dessous de 40 (mesure anglaise), pour m6tier.

Evaluation : $0,40 o/s. le kg., major6 de 6o %. Droit : 9%
62 FiM, de couleur, jsqu'h 40 (mesure anglaise), pour m6tier.

Evaluation : $0,50 o/s. le kg., majord de 60 %. Droit : io % et surtaxe de 2
62 A Fil6, de couleur, au-dessus de 40 (mesure anglaise), pour mtier.

Evaluation : $0,50 o/s. le kg., majord de 6o %. Droit : 9 %-

Kaolin :
86 Pour l'industrie.

Evaluation : $o,o9 o/s. les IO kg., major6 de 60 %. Droit : 5

I Oro sellado : peso-or d6fini par la loi mondtaire argentine (N. d. T.).
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Position
Soude

93 Nitrate industriel, y compris le contenant.
Evaluation : o,o3 o/s. le kg. brut, major6 de 6o %. Droit : Io % et surtaxe de 2

98 bis Carbonate, cendres, soude Solvay et silicate industriel, y compris le contenant.
Evaluation : $0,03 o/s. le kg. brut, rnajor6 de 6o 00. Droit : 5 %.

99 Sulfate et hydrate, impurs (soude caustique).
Evaluation : $o,05 o/s. le kg. brut, major6 de 6o %. Droit : 5 %.

Harengs
116 Fum6s, en tonnelets, y compris le tonnelet.

Evaluation : $0,20 o/s. le kg., major6 de 6o %. Droit: 1o % et surtaxe de 2
117 Les mgmes, en caisses, y compris la caisse.

Evaluation :$0,3o o/s. le kg., major6 de 60 o. Droit :o % et surtaxe de 2

Mor e:
127 Enti~re et autres poissons analogues.

Evaluation : $0,14 o/s. le kg., major6 de 6o o%'. Droit sp6cifique $0,0446 o/s., sans
majoration de 25 %. Avec surtaxe de 2 %.

X28 En morceaux, y compris le contenant.
Evaluation : $0,20 o/s. le kg., major6 de 60 %. Droit sp6cifique 8o,o64 o/s., sans

majoration de 25 %. Avec surtaxe de 2 %.

Conserves :
159 Pr6pares, de poissons, coquillages ou champignons, h l'exception des harengs, y compris

le contenant.
Evaluation (except6 les champignons secs) 80,35 o/s. le kg., major6 de 6o %. Droit

sp6cifique $0,50 o/s., major6 de 25 % et surtaxe de 7 %.
Evaluation: (champignons secs) $0,35 o/s. le kg., major6 de 6o %. Droit sp6cifique

81,5o o/s., major6 de 25 % et surtaxe de 7 %.
159 bis De harengs, pr6par6es, en r6cipients de fer-blanc ou de verre.

Evaluation : $0,35 o/s. le kg., major6 de 6o %. Droit sp6cifique $0,35 o/s., sans
majoration de 25 % ni surtaxe.

Moutarde :
204 Anglaise, en pots, paquets ou flacons, y compris le contenant.

Evaluation : $0,30 o/s. le kg., major6 de 6o %. Droit sp6cifique $o,o8 o/s. major6 de
25 % et surtaxe de 7 ,.

Poissons :
223 tn saumure ou press6s, en baquets ou boltes de fer-blanc, y compris le contenant, h

l'exclusion des harengs.
Evaluation : $o,15 o/s. le kg., major6 de 6o %. Droit sp6cifique $o,io o/s. major6

de 25 % et surtaxe de 7 %.
223 bis Harengs en saumure ou press6s, en baquets ou boltes de fer-blanc, y compris le contenant.

Evaluation : $o,15 o/s. le kg., majord de 60 %. Droit sp6cifique 80,0368 o/s. majord. de 25 % et surtaxe de 2%.

Sel :
233 Fin, en barils ou sacs, y compris le contenant.

Evaluation : $0,02 o/s. le kg., major6 de 6o %. Droit sp6cifique So,oi o/s. major6
de 25 % et surtaxe de 7 °.

Note : Le sel fin, destin6 h la salaison des cuirs et des viandes, rentre sous Ia position
232 h condition que sa destination soit 6tablie.

234 En pots ou flacons de verre, ou en boltes de fer-blanc, y compris ces contenants.
Evaluation : $0,06 o/s. le kg., sans majoration de 60 %. Droit sp6cifique 80,02 o/s.

sans majoration de 25 %; avec surtaxe de 7 %.

Sauce :
235 Anglaise et similaires en flacons, y compris le flacon.

Evaluation : $0,50 o/s. le kg., majord de 60 %. Droit sp~cifique $OlO88 o/s., major6
de 25 % et surtaxe de 7 %-
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Position
275 Gin ger-ale

Evaluation : par 12 bouteilles $2,oo o/s. plus 6o %, droit sp~cifique $o,50 o/s. plus
25 % et surtaxe de 2

Boissons rafraichissantes
286 En bouteilles .

Evaluation : $4,oo o/s. les 12 bouteilles, major~s de 60 %. Droit sp~cifique $O,15 o/s.
la bouteille, major6 de 25 % et surtaxe de 7 %.

287 Au soda, en bouteilles.
Evaluation : $2,oo o/s. les i2 bouteilles, major~s de 6o %. Droit sp6cifique $0.50 o/s.o

major6 de 25 % et surtaxe de 2

AUTOMOBILES.

362 Automobiles avec earrosserie ou completes

a) Pour le transport des personnes:
1o Pesant jusqu'h I.0ooo kg. brut inclusivement (d'apr&s ]a valeur d~clar~e).

Evaluation : valeur d6clar6e, droit sp6cifique $0,20 o/s. le kg., sans majoration de 25 %,
ni surtaxe de 2 % Ou 7 %.

20 Pesant plus de I.OOO jusqu'& 1.5oo kg. brut inclusivement (d'apr s ]a valeur d6clarde).
Evaluation : valeur d6clar~e, droit fixe $2oo,oo o/s. et droit spdifique $0,30 o/s. le

kg. au delh de 1.ooo kg., sans majoration do 25 % ni surtaxe de 2 % ou de 7 %.
30 Pesant plus de 1.500 jusqu'.t 1.goo kg. brut, inclusivement (d'apras la valeur dFclardel.

Evaluation : valeur d6clar~e, droit fixe $350 o/s. et droit sprcifique $040 le kg. au dela
de 1.500 kg., sans majoration de 25 % ni surtaxe de 2 % ou do 7 %.

40 Pesant plus de 1.9oo kg. brut (d'apr~s la valeur ddclarde).
Evaluation : valeur d~clar6e 40 % et surtaxe de 7 %.

50 Toute automobile, rentrant en raison de son poids brut dans les paragraphes 10, 20
Ou 30, mais valant en douane plus de 1.6oo pesos o/s., sera consid6r~e comme automobile
de luxe et d6louan6e comme il est pr~vu au paragraphe 40.

362 bis Chdssis d'automobiles :
a) Pour le transport des personnes.
Suivront le paragraphe correspondant de la position 362, saulf les" chAssis pour autobus qui

seront d~douan6s comme suit :
Evaluation : valeur d6clarde, droit spdcifique $o,o8 o/s. le kg., sans imajoration de

25 % ni surtaxe de 2 % ou 7 %.
b) Pour camions et voitures de livraison (d'apr~s ]a valeur d6clarde).

Evaluation : valeur d6clar6e, droit sp6cifique $o,o8 o/s. le kg., sans majoration de 25 %
ni surtaxe do 2 % ou 7 %.

Les m~mes chassis, avec carrosserie ou complets, payeront un supplement de 50 % du
droit sp6ci fique.

Accessoires et pices de rechange pour automobiles et camions.

io Carrosserie :
Caisse ; capot; marchepieds ; portes ; siges ; capote ; ailes ; dossiers; poign6es avec ou

sans serrure ; essuie-glaces et leurs accessoires ; coffres ; glaces do portiere, do fenetre,
de pare-brise et d'auvent ; moulures de porte et de fentre ; pare-brise ; rideaux;
stores ; miroirs ; ressorts de for ou d'acier garnis et autres parties constitutives.
Evaluation : $o,6o o/s. le kg., sans majoration de 6o %. Droit 30 % et surtaxe de 2 %7

20 Transmission et direction
Boltes de vitesses ; embrayages et p6dales ; differentiels ; arbres de transmission ; disques

et plateaux d'embrayage ; p&lales et joints m~caniques ; leviers de changement de
vitesse ; volants et leurs arbres; leviers do freins de roues ; barre d'accouplement;
levier de direction ; roulements ; contr6le des freins et autres parties constitutives.
Evaluation : $1,2o o/s., le kg. sans majoration de 6o %. Droit 30 % et surtaxe de 7 %.
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Position
Accessoires et pices de rechange pour automobiles et camions (suite)
30 Chassis :

Longerons et traverses; garde-boues ; roues et leurs parties ; ressorts ; pare-chocs
reservoirs d'essence ; dispositifs de graissage ; essieux avant et arri6re ; bandages de
fer et de caoutchouc ; jentes ; plateforme ; amortisseurs ; silencieux et autres parties
constitutives.
Evaluation: $o,8o o/s. sans majoration de 6o %. Droit 30 %, et surtaxe de 7 %.

40 Moteur :
Bloc-cylindres; culasse; arbre 4 cames ; pistons; bielles ; arbre-manivelle ; boltes et

chatne de distribution; volant moteur ; pompes it huile et h eau ; ventilateurs ; carbu-
rateur ; soupapes, pistons ; bagues de ventilateur et autres parties constitutives.
Evaluation : $1,50 0/s. le kg. sans majoration de 6o %. Droit 30 % et surtaxe de 7 %.

50 Allumage :
Bougies; distributeur ; magn6to ; interrupteurs ; d6marreur et dynamo ; avertisseurs;

cAbles ; ampre-shtres ; manom~tres ; phares ; lanternes et feux de position ; fusibles;
indicateurs de pression d'huile ; cl6s de contact ; compteurs kilom6triques ; compteurs
de vitesse ; a m6tom~tres x; taximtres et autres parties constitutives.
Evaluation: $3,00 0/s. le kg. sans majoration de 60 %. Droit : 30 % et surtaxe de 7%.

371 Pompes :
Evaluation: $1,30 0/s. le kg., major6 de 6o %. Droit : 30 % et surtaxe de 7 %.
Demeurent abrog6es les positions : 366, 367, 368, 369, 370 et 372.

Section IX.

MEUBLES.

Note 5 a : Les meubles repris dans la pr~sente section acquitteront le droit de 40 %
et la surtaxe de 7 %, sauf les articles repris sous les positions suivantes: 496, 497, 498,
499, 500, 570, 598, 599, 6oo.

Ornements et articles de bazar
604 En argent, non combines avec du cristal, de la porcelaine on de l'acier.

Evaluation : $22,50 o/s. le kg., major~s de 60 %. Droit : 50 % et surtaxe de 7 %.
Acier

782 En barres, plaques ou feuilles, acier de fer ou acier de qualit6 inf6rieure contenant 0,25 %
a 0, 40 % de carbone.
Evaluation : $o,io o/s. le kg., major6 de 6o %. Droit : 17 % et surtaxe de 2

782 bis Comme ci-dessus, mais contenant plus de 0,40 % de carbone.
Evaluation : $0,15 0/s. le kg., major6 de 60 %. Droit: 17 % et surtaxe de 2

Eau :
785 Ou liquide pour nettoyer les m6taux.

Evaluation : $0,20 o/s. le litre, major6 de 6o %. Droit : 25 % et surtaxe de 7 %:
Cdbles

(On entend, par cable, tout cordage ayant plus de 22 m/r. de circonf~rence).
893 De fil de fer ou d'acier galvanis6.

Evaluation : 8o,2o o/s. le kg., majord de 6o %. Droit: 25 % et surtaxe de 7 %-
Cuivre, bronze ou ndital jaune :

993 Fits de toute sorte non recouverts.
Evaluation : $0,45 o,'s. le kg., major6 de 6o %. Droit : 25 % et surtaxe de 7 %-

Cuisiniares
1005 En fer, 4 charbon.

Evaluation : $0.20 0,'S. le kg., major6 de 6o %. Droit: 25 % et surtaxe de 7 %.
1oo6 A gaz, h huile mindrale et h alcool.

Evaluation : $0,25 ols. le kg., major6 de 60 %. Droit : 25 % et surtaxe de 7 %-
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Position
Courroies

1014 En chanvre, poils, coton, pite ou autre fibre, avec ou sans caoutchouc, gutta-percha ou
autre mati~re de mme espce.
Evaluation: $o,5o o/s. le kg., major6 de 6o %. Droit: 25 % et surtaxe de 7 %-

Couteaux et fourctettes
1031 De table, avec manche en fer ou en fer nickel6, aluminium, os, bois riv6, bois teint et

aspelter D (peltre), ordinaires.
Evaluation : $o,7o os. la douzaine, major6 de 6o o. Droit: 25 % et surtaxe de 7 %.

1032 Los m~mes, h dessert.
Evaluation, $0,50 0/s. ]a douzaine, major6 de 6o %. Droit: 25 o, et surtaxe de 7%-

1033 De table, avec manche en 6bbne, poirier, come de cerf, buffle, come ou imitation d'ivoire
et autres, ordinaires et demi-lins.
Evaluation : $1,50 o/s. la douzaine, major6 de 6o %. Droit: 25 % et surtaxe de 7

1034 Les m6mes, h dessert.
Evaluation : $i,2o o/s. ]a douzaine, major6 de 6o .. Droit : 25 % et surtaxe de 7 %.

1035 'De table, fins, except6 ceux ayant le manche en ivoire ou mxntal.
.Evaluation : $2,50 o/s. ]a douzaine, majords de 6o %. Droit: 25 % et surtaxe de 7 %-

1o36 Les m8mes, h dessert.
Evaluation : S,8o o/s. la douzaine, major6 de 6o %. Droit: 25 % et surtaxe de 7 %.

Note Los articles repris sous les positions pr~cdentes seront dvalu~s par douzaines de
jeux.

Couteaux
1040 Couteaux h pointe et couteaux dits a petits poignards franpais P, ordinaires.

Evaluation : $o,oo6 o/s. le centim~tre de longueur, major6 de 6o %. Droit : 25 % et
surtaxe de 7 %..

Etain:
1076 En plaques, feuilles, barres ou lingots

En barres ou lingots.
Evaluation : $0,30 o/s. le kg., major6 de 6o%. Droit : io % et surtaxe de 2

En plaques ou feuilles.
Evaluation: $o,6o o/s. le kg., major6 de 6o %. Droit : 25 % et surtaxe de 7 %.

Pr :
1150 En feuillards et plaques, ray6, non ouvr6.

Evaluation : $o,04 o/s. le kg., majord de 6o %. Droit : 5 %o

i15oA En L. T. V. U. Z., tiges et autres profils de formes diff6rentes, non ouvr6, y compris les
baguettes pour cercles, perfor~es ou non, goudronn6es, vernies, et celles avec bords
roul~s ou festonn6s, profils I. V.
Evaluation: $0,04 o/s. le kg., major6 de 6o %. DroIt : 1o % et surtaxe de 2

ixsoB En feuillards, non ouvr6.
Evaluation: $o,o35 o/s. le kg., major6 de 6o %. Droit: 5 %.

1I5oC En tirants de fer massif.
Evaluation : $o,o4 o/s. le kg., major6 de 6o %. Droit : 25 % et surtaxe dc 7 %.

1155 Recouvert d'une couche de plomb, en plaques ou feuillards.
Evaluation: $o,o45 o/s. le kg., major6 de 6o %. Droit: 25 % et surtaxe de 7 %.

Per-blanc :
1177 Non ouvr6, d~coup6 ou non.

Evaluation : $o,o8 o/s. le kg., major6 de 6o %. Droit : 5 %-

Note : Le for-blanc, quel que soit son emballage, b~neficiera d'une d&luction pour
tare de 5 % sur le poids brut.

M1achines
1249 Les m~mes, pesant plus de .ooo kg. et les chaudi6res pour usage industriel pesant plus

de 5oo kg. brut.
Evaluation : $o,1 5 o/s. le kg. brut, majors de 6o %. Droit : 5 %-

No 3305



1933 League of Nations - Treaty Series. 143

Position
Note : Une installation complte de chaudi~res k vapeur, exp&lies en colis distincts

ou provenant de ports diff~rents, sera consid~rde comme une installation complete, h condition
que l'int6ress6 ait fait constater cette circonstance 6. la premiere exp6dition et que ]a dicla-
ration soit reconnue exacte.

Motocyclettes :
1317 De toute sorte, sans side-car ni remorque, d'une nature quelconque, avec moteur ayant

jusqu'h 350 cm. 3 de cylindric.
Evaluation : 875,00 0/s. la pie, major6s de 6o %. Droit : 25 % et surtaxe de 7

Pelles :
1333 Avec manches.

. Evaluation : $oI8 o/s. le kg., majord de 6o %. Droit : 25 % et surtaxe de 7 %.
X333 bis ] vas~es, avec manches.

Evaluation : $o,i8 o/s. le kg., major6 de 6o %. Exemptes de droit.

Soudures:
1456 De plomb avec 6tain contenant jusqu'x 3 % % d'antimoine.

Evaluation : $0,27 o/s. le kg., major6 de 6o %. Droit : 25 % et surtaxe de 7 %.
1457 Pour le fer ou l'acier.

Evaluation : $0,40 o/s. le kg., major6 de 60 %. Droit : 25 % et surtaxe de 7 %-

Soupapes :
1533 En fer, de toute sorte.

Evaluation : $o,i5 o/s. le kg., major6 de 6o %. Droit: 25 % et surtaxe de 7 %.
1533 A En fer, jusqu'h 40 % de bronze.

Evaluation : $0,30 o/s. le kg., major6 de 6o %. Droit : 25 % et surtaxe de 7 %.
1533 B En fer, plus de 40 % et jusqu'hL 6o % de bronze.

Evaluation : $o,go o/s. le kg., sans majoration de 6o %. Droit : 25 % et surtaxe de 7 %.

Vdlocipdes, bicyclettes et tricycles :
2536 A un siege, de toute sorte, h l'exception des m~mes pour enfants dont los roues n'ont pas

plus de 61 cm. de diam~tre ext~rieur, finis ou non, complets ou incomplets.
Evaluation : 830,00 o/s. la pike, major~s de 60 %. Droit : 25 / et surtaxe de 7 07.

1537 Pour enfants, dont les roues ont jusqu'h 60 cm. de diamtre ext6rieur.
Evaluation : $12,50 0/s. ]a pike, majords de 60 %. Droit : 25 % et surtaxe de 7 %-

Bougies de toute sorte :
z641 En stdarine, suif, paraffine ou leurs m~langes.

Evaluation : $0,30 o/s le kg., major6 de 60 %. Droit sp cifique $0,072 o/s. le kg., sans
majoration de 25 %, avec surtaxe de 7 %.

Dynamite :
1663 De toute sorte.

Evaluation : 80,20 o./s. le kg., major6 de 60 %. Droit: 50 % et surtaxe de 7 %.
Poudre :

169i Noire, de toute sorte.
Evaluation : 80,40 0/s. le kg., major6 de 60 %. Droit: 50 % et surtaxe de 7 %-

x692 Rose ou de cellulose.
Evaluation: $1,20 o/s. le kg., major6 de 60 %. Droit : 50 % et surtaxe de 7 %.

Verre en Ieuilles
1769 Blanc ou de couleur, de fantaisie, imprim6, de toute 6paisseur.

Evaluation : 81,20 le M 2, major6 de 6o %, sans supplement do 25 %. Droit - 25 % et
surtaxe de 7 %.

1771 Fin ou cristal, non dtam6, n'ayant pas plus de 87 cm. sur 61 cm. on une surface 6quivalente.
Verre.

Evaluation : 82,60 o/s. le m2, major~s de 6o %, sans supplement de 25 %. Droit : 25 %
et surtaxe de 7 %.

Cristal.
Evaluation : $2,6o o/s. le m 2, major~s de 6o %, sans suppldment:de 25 %. Droit : 40 %

et surtaxe de 7 %.
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Position
Verre en lcuitles (suite)

1775 Fin ou cristal, de toutes autres dimensions, non 6tam6.
Verre.

Evaluation : 83,70 o/s. le m2, major~s de 6o %, sans supplment de 25 %. Droit : 25 %
et surtaxe de 7 %.

Cristal.
Evaluation : $3,70 O/s. le M2 , major6s de 6o %, sans supplement de 25 %. Droit: 40%,

et surtaxe de 7 %.
1779 Ray6 ou uni, pour claires-voies.

En verre.
Evaluation : 80,03 o/s. le kg. brut, major6 de 6o %. sans suppl6ment de 25 %. Droit.:

25 % et surtaxe de 7 %.
En cristal.

Evaluation $: 0,03 o/s. le kg. brut, major6 de 6o %, sans suppl6ment de 25 %. Droit
40 % et surtaxe de 7 %.

Section XVI.

CARAMIQUE ET CRISTAUX.

Note 18- : Le supplement de 25 % sur les 6valuations des articles repris dans ]a prdsente
section ne sera pas applicable aux articles en falence sp6cifi~s dans les positions ci-apr~s :
1783, 1785, 1786, 1792, 1794, 1796, 1798, 18oo, 18o5, X81o 7812, 1814, 1822, 1829, 1831,
1833 et 1837.

Note 19, : Sont consid6rs comme articles en falience les articles fabriqu~s avec une
substance opaque, pas tr~s blanche, en falence color6e, h fracture terreuse, ayant une capacit6
d'absorption de plus de o,5 %.

FAIENCE ET PORCELAINE.
Bidets:

1789 Avec supports en falence blanche.
Evaluation : $4,00 o/s. la pike, majorfs de 6o o, sans suppl6ment de 25 %. Droit

25 % et surtaxe de 7 %"
1790 Les m6mes colorids.

Evaluation : $5,00 0/s. ]a pice, major~s de 6o %, sans suppldment de 25 %. Droit:
25 % et surtaxe de 7 %.

1791 Avec accessoires (supplement de 20

Appareils sanitaires :
1807 En terre, ordinaires, compos6s de deux pikes.

Evaluation : $o,6o o/s. la pice, majord de 6o %, sans suppl6ment de 25 %. Droit :
25 % et surtaxe de 7 %.

i8o8 Avec pieds en faience, blancs ou jaunes.
Evaluation : $2,50 0/s. la pike, majords de 60 %, sans suppI~ment de 25 %. Droit :

25 % et surtaxe de 7 %-

Cuvettes
1824 En falence, blanche ou de couleur, pour lavabos 4 eau courante, avec d6versoirs.

Evaluation : $5,00 o/s. la pikce, majords de 6o %, sans supplement de 25 %o Droit:
25 % et surtaxe de 7 %.

1825 Les mmes, avec soupapes.
Evaluation : $4,00 0/s. la pike, majors de 60 o , sans supplment de 25 %. Droit

25 % et suppl6ment de 7 %
1828 Avec robinets ou accessoires (supplement de 20o

Eviters
1899 En terre, 6maillds ou non.

Evaluation : 80,90 o/s. la pice, major6 de 60 o, sans suppl ment de 25 %. Droit
25 % et surtaxe de 7 %.
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Section XVII.

Tissus.
Position

Note 3 bis Seront consid6r6s comme tissus de laine ou m6lange de laine les tissus de
laine ou melange de laine en pi&es contenant, en trame ou en chalne, jusqu'h 5 %, en poids
sp6cifique par n 2, de soie naturelle ou artificielle. Afin de ne pas modifier les pourcentages
fix6s par ]a note 30 de la section des tissus pour la classification des tissus de laine et m6lange
de laine, les 5 % de soie tol~r6s seront consid~r6s comme fibres de laine.

No 6 bis ; Les tissus repris sous les positions 2021 bis, 2048 bis, 2o52 A ct 2057 A et B seront
6valu~s, respectivement, comme pr6vu aux positions 2021, 2o48, 2o52 et 2057 lorsqu'ils
sont bord6s selon le systbme Jacquart.

Tapis :
1916 En tripe boud~e, de laie pure ou mdlang6e, de toutes sortes, y compris les tapis faits h la

main jusqu'aux tapis mi-fins, sauf ceux dits tapis indiens.
Evaluation : $1,7o 0/s. le kg., major6 de 60 %. Droit : 40 % et surtaxe de 7 %-

1917 En tripe boucl~e, de laine pure ou m6lang~e.
Evaluation : $0,70 o/s. le kg., major6 de 60 %. Droit : 40 % et surtaxe de 7 %-

Couvertures :

1954 En laine, ourles ou bord~es.
Evaluation : $2,25 o/s. le kg., major6s de 6o %. Droit: 50 % et surtaxe de 7 %.

Mouchoirs
1972 De coton, ourl6s ayant jusqu't 6o cm.

Evaluation : $1,95 o/s. le kg., major6 de 6o %. Droit: 50 % et surtaxe de 7 %.
1973 De coton, non ourlds, ayant jusqu'It 60 cm.

Evaluation : SI,63 o/s. le kg., major6 de 60 %. Droit : 5o % et surtaxe de 7 °.
1974 De coton, non ourlds, ayant plus de 6o cm.

Evaluation : o,91 o/s. le kg., major6 de 6o %. Droit : 50 % et surtaxe 7 %-
1975 De coton, ourl6s, ayant plus de 6o cm.

Evaluation : $1,30 0/s. le kg., major6 de 60 %. Droit: 50 % et surtaxe de 7

Tissits de colon
1995 Ecrus ou toile.

Evaluation : $0,50 0/s. le kg., major6 de 6o %. Droit: 25 % et surtaxe de 2
z996 Ecrus avec raies de couleur.

Evaluation: $o,6o o/s. le kg., majord de 60 %. Droit: 25 % et surtaxe de 2
2001 Panne, peluche ou velours pesant jusqu'h 200 grammes par M2.

Evaluation : $1,40 o/s le kg., major6 de- 6o %. Droit : 25 % et surtaxe de 7
2OO bis Panne, peluche ou velours, pesant plus de 200 grammes par in 2.

Evaluation : $1,4o 0/s. le kg., major6 de 60 %. Droit : 25 % et surtaxe de 2
2010 Blancs, unis ou serg6s, pesant plus de 8o grammes et jusqu'h 16o grammes par m2 .

Evaluation : $o,8o o/s. le kg., major6 de 60 %. Droit : 20 % et surtaxe de 2
201o bis Les mgmes pesant plus de 16o grammes par M 2

.
Evaluation : $o,8o o/s. le kg., major6 de 60 %. Droit : 25 % et surtaxe de 7 %.

2013 Imprim~s, pesant plus de 8o grammes et jusqu'h 16o grammes par m 2.
Evaluation : $o,9o o/s. le kg., major6 de 6o %. Droit : 20 % et surtaxe de 2 %.

2013 bis Les mmes, pesant plus de 16o grammes par M 2
.

Evaluation: $o,9o o/s. le kg., major6 de 6o %. Droit: 25 % et surtaxe de 7 %-
2015 De couleur, pesant plus de 8o grammes et jusqu'h 130 grammes inclusivement par m2 .

Evaluation : $o.go o/s. le kg., major6 de 6o %. Droit : 25 % sans surtaxe de 7 %.-
2o16 bis Cette position, cr66e par le D~cret NO 17o du 15 septembre 1931, est supprim6e. Les tissus

repris sous cette position rentreront dans les positions auxquelles ils appartiennent
selon leur poids spdcifique.

2019 Avec caoutchouc (imperm6ables).
Evaluation : $0,80 o/s. le kg., major6 de 6o %. Droit : 25 % et surtaxe de 7 %-

2020 Avec caoutchouc et laine (imperm6ables).
Evaluation : $2,00 o/s. le kg., majords de 6o %. Droit: 25 % et surtaxe de 7 0!
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Position

Tissus do colon (suite)
2021 Avec sole naturelle.

Evaluation : $4.00 o/s. le kg., majors de 6o %. Droit : 25 % et surtaxe de 7 %.
2021 bis Avec soic artificielle exclusivement.

Evaluation: S3,12 0/s. le kg., major6s de 6o %. Droit: 25 % et surtaxe de 7 %.
Tissus de fil pur ou mdlangd:

2025 Pour doublure int6rieure.
Evaluation : $o,70 o/s. le kg., major6 de 6o %. Droit : 35 % et surtaxe de 7 %-

2025 bis Brines dits de Russie, crehtelas et brines pour lienzos ou repasadores.
Evaluation : $o,8o o/s. le kg., major6 de 6o %. Droit: 35 % et surtaxe de 7 %.

2026 Brines 6crus, avec ou sans raies de couleur, pour v~tements ou pour recouvrir les meubles.
Evaluation : $i,oo o/s. le kg., major6 de 6o %. Droit: 35 % et surtaxe de 7 %-

2032 Non d~nomm6s ci-dessus et pesant jusqu'k 150 gr. inclusivement le m~tre carr6.
Evaluation : $2,25 o/s. le kg., major6s de 6o %. Droit : 35 % et surtaxe de 7 %.

2033 Non d6nomm6s, pesant plus de 150 r. le m~tre carr6..
Evaluation $1,5o 0/s. le kg., major6 de 60 %. Droit: 35 % et surtaxe de 7 %.

Tissus de laine
2037 Pure ou m6lang6e, dits 6tamine pour drapeaux et bayette.

Evaluation : $1,5o o/s. le kg., major6 de 60 %. Droit: 30 % et surtaxe de 7 %.
2040 Non d6nomm~s, pesant de 201 4 400 gr. le m~tre carr6.

Evaluation : $z,8o o/s. le kg., major~s de 60 %. Droit : 25 % et surtaxe de 7 %.
2041 Non d6nomm~s, pesant plus de 400 gr. le mbtre carr6.

Evaluation : $2,5o o/s le kg., major~s de 60 %. Droit : 25 % et surtaxe de 7 %.
2045 Mflang6e, non d6nomm6s, pesant jusqu'h, 200 gr. le metre carr6.

Evaluation : Si,8o o/s. le kg., major6 de 6o %. Droit: 25 % et surtaxe de 7 %.
2046 Mlang6e, non d6nomm6s, pesart de 201 it 400 gr. le mbtre carr6.

Evaluation : $1,7o 0/s. le kg., major6 de 60 %. Droit: 25 % et surtaxe de 7 %.
2047 M6lang~e, non d6nomm6s, pesant plus de 400 gr. le m~tre carr6.

Evaluation : $1,5o o/s. le kg., major6 de 60 %. Droit: 25 % et surtaxe de 7 %.
2048 Avec soie naturelle ou avec coton et soie naturelle.

Evaluation: $4,00 o/s. le kg., major6s de 6o %. Droit: 30 % et surtaxe de 7 %.
2048 bis Avec soie artificielle ou avec coton et soje artificielle.

Evaluation: $3,20 o/s. le kg., major6s de 6o %. Droit: 25 % et surtaxe de 7 %-
2049 Avec caoutchouc (imperm6ables).

Evaluation: $3,00 o/s. le kg., major~s de 60 %. Droit : 25 % et surtaxe de 7 %.
2050 Avec caoutchouc et coton (imperm~ables).

Evaluation : $2,00 0/s. le kg., major6s de 6o %. Droit: 25 % et surtaxe de 7%.
Tissus de soie

2052 Naturelle, pure ou avec 15 % de m6lange d'une autre mati6re textile.
Evaluation : $15,oo 0/s. le kg., major~s de 60 %. Droit: 40 % et surtaxe de 7 % avec
une d6duction de 50 % des droits.

2052 A Artificielle exclusivement avec plus de 85 % de ce textile.
Evaluation : $1 1,25 o/s. le kg., majords de 60 %. Droit : 40 % et surtaxe de 7 % avec
ine d6duction de 50 % des droits.

2052 13 Artificielle exclusivement, semi-ouvr~s pour des fins industrielles.
Evaluation : $8,5o o/s. le kg., major6s de 6o %- Droit: 25 % et surtaxe de 7 % avec
une deduction de 50 % des droits.

2057 Naturelle, m6lang~e.
Evaluation: $8, oo /s. le kg., major~s de 66 %. Droit: 40 % et surtaxe de 7 % avec
une deduction de 50 % des droits.

2057 A M61ang6e de coton et de soie artificielle exclusivement, avec plus de 40 % et jusqu'k 85 %
de cc textile.
Evaluation : $6,24 o/s. le kg., major~s de 6o %. Droit : 40 % et surtaxe de 7 % avec
une deduction de 50 % des droits.

2057 B M6lang6e de laine et de soie artificielle exclusivement, avec plus de 40 % et jusqu'a 85 %
de ce textile.
Evaluation : $7,12 o/s. le kg., major~s de 60 %. Droit : 40 % et surtaxe de 7 % avec
une d&luction de 50 % des droits.
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Essuie-mains
2068 En coton, avec bords et avec m~lange de in, et draps de bains avec bords.

Evaluation : $2,00 o/s. le kg., major6s de 6o %. Droit 50 % et surtaxe de 7

Tripe :
2073 Boucl~e de toute sorte, en iaine pure ou m~lang~e.

Evaluation: So,6o o/s. le kg., major6 de 6o %. Droit: 40 % et surtaxe de 7 %.
2074 Coup6e de toute sorte, en laine pure ou m6lang~e.

Evaluation: $1,30 0/s. le kg., major6 de 6o %. Droit: 40 % et surtaxe Ile 7 %.

Articles confe'lionnds de tissus cousus
2083 De laine pure ou m6lang6e : jupes, gilets (chaquetones) ou mamelwos.

Evaluation: $2,85 o/s., le kg., major6s de 6o %. Droit : 40 % et surtaxe de 7 %.
2084 De laine pure oil m6langde, non d6nomm6s ci-dessus.

Evaluation: $3,35 0/s. le kg., major~s de 6o %. Droit: 40 % et surtaxe de 7 %.
2085 De laine pure on m6lang~e, avec soie : gilets (chaqetones) et jupes.

Evaluation: $4,oo 0/s. le kg., major~s de 60 %. Droit: 40 % et surtaxe de 7
2o86 De laine pure ou m6lang~e, avec soie, non d6nomm6s ci-dessus.

Evaluation: $5,oo 0/s. le kg., major6s de 6o %. Droit: 40 % et surtaxe de 7 %-

Courtepointes piqu/es :
2114 En tissus de coton, avec rembourrage de plume.

Evaluation : $3,00 /s. le kg., major~s de 60 %. Droit : 50 % et surtaxe de 7 %-
2114 is En tissus de coton, avec rembourrage d'une autre mati~re que la plume.

Evaluation : $1,50 0/s. le kg., major6 de 60 %. Droit : 50 % et surtaxe de 7

Bas :
2157 En laine pure ou m6lang~e de mati~res autres que ]a sole.

Evaluation : $3,50 0/s. le kg., major6s de 60 %. Droit : 40 % et surtaxe de 7 %.

Paletots ou pardessus y compris les impfrmdablcs :
2163 En tissu de laine pure ou m~lang6c d'autres fibres, de toute Sorte, pour hommes on pour

dames.
Evaluation : 820,00 o/s chacun, major~s de 60 %. Droit : 50 % et surtaxe de 7 %-

Draps de lits ft taies d'oreillers :
2181 Les m~mes, en lin pur on m !ang6 d'autres fibres.

Evaluation : $2,25 o/s. le kg., major~s de 6o %. Droit : 50 % et surtaxe de 7 %.
Costumes :

2195 Pour hommes, en tissu de laine pure on m6lang~e, forme jaquette, redingote, frac ou
smoking.
Evaluation : $30,00 0/s. chacun, major~s de 6o %. Droit: 50 % et surtaxe de 7 %.

2196 Les m~mes, forme veston.
Evaluation,: $2o,oo o/s. chacun, major~s de 6o.%. Droit: 50 % et surtaxe de 7 %.

Articles de mdtal :
2279 Argent6s ou argent6s au moyen de ia galvanoplastie, de qualit6 fine.

Evaluation : $8,00 o/s. le kg., major6s de 60 %. Droit: 50 % et surtaxe de 7 %.
2280 Les m6mes, de qualitd demi-fine.

Evaluation : $5,00 0/s. le kg., major~s de 60 %. Droit : 50 % et surtaxe de 7 %o

Fil :
2505 De coton h coudre sur bobine de bois pesant jusqu'b 70 gr., avec obligation d'indiquer

le nombre de m~tres de fil contenu sur chaque bobine.
Evaluation : $o,io o/s les 1.ooo metres, major6 de 6o %. Droit : 1o % et surtaxe de 2

2506 De coton h coudre, en pelotes, 6cheveaux, cylindres ainsi qu'en bobines de bois pesant plus
de 70 gr. (dans ce dernier cas, sous deduction du poids de ]a bobine).
Evaluation : 8x,oo o/s. le kg., major6 de 60 %. Droit : 1o % et surtaxe de 2

2506 A De coton h broder et h tisser en bobines, pelotes et 6cheveaux.
Evaluation : Sx,oo o/s. le kg., major6 de 60 %. Droit : 20 % et surtaxe de 2
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Position

Fil (suite)
2506 B Do lin ou do chanvre 6cru ou de couleur, h coudre, h broder et h tisser, en cylindres, pelotes,

6chevcaux ou bobines. On dl6duit le poids de ]a bobine de bois lorsqu'il est supdrieur k
70 gr.
Evaluation : $r,oo o/s. le kg., major6 do 6o %. Droit : 20 % et surtaxe de 2 %.

Toile cirde :
2512 En pices, mo~letonn&e ou non, y compris le bAton.

Evaluation : 80,40 o/s. le kg., rnajor6 de 60 %. Droit : 25 % et surtaxe de 7 %.
2512 bis Lcs m~mes en tapis ou carpettes.

Evaluation : 80,40 0/s. le kg., major6 de 6o %. Droit : 50 % et surtaxe de 7 %.
Imprimds

2522 Sur papier, pour annonces et imprim6s ordinaires sur carton, 6galement pon annonces,
non meutionns dans les positions ci-dessus, ainsi que blocs d6tach~s pour calendriers.
Cette rubrique s'applique aussi aux listes de prix et aux catalogues commerciaux
concernant exclusivement des articles import~s.
Evaluation: 80,50 o/s. le kg., major6 de 60 %. Droit : 40 % et surtaxe de 7 %.

2533 A Clubs de golf.
Evaluation : 82,50 0/s. la pi&e, sans majoration de 60 %. Droit 25 % et surtaxe
de 7%.
Note : Les tiges de bois ou d'acier pour clubs de golf feront l'objet d'une d&Iuction

de 50 %.
2533 H Balles de golf et de tennis.

Evaluation': 1,5o 0/s. le kg., major6 de 60 %. Droit : 30 % et surtaxe de 7 %-
Joucts

2539 A De toute sorte, non d6nomm6s dans d'autres num~ros, y compris les jouets connus sous
le nor de Meccano et Hornby, m~caniques ou non.
Evaluation : 80,40 0/s. le kg., major6 de 6o %. Droit: 25 % et surtaxe de 7 %-

Papier :
2616 Le m~me, pour machines a 6crire.

Evaluation : 83,00 0/s. le kg., major~s de 6o %. Droit : 25 % et surtaxe de 7 %-
Plumes

2653 A 6crire, en acier ou autre m6tal.
Evaluation : 82,50 0/s. le kg., sans majoration de 60 %. Droit 25 % et surtaxe de 7 %.

Raquettes :
2687 Les m6mes, avec corde, pour autres jeux.

Evaluation : 83,75 o/s. la piece, major6s de 60 %. Droit : 25 0,o et surtaxe de 7 %.
2687 bis Les mmes, sans corde.

Evaluation : $1,875 o/s. la piece, major6 de 6o %. Droit : 25 % et surtaxe de 7 %-

Encre
2730 Pour 6crire, noire ou de couleur, quelle que soit la condition dans laquelle elle est prdsent~e,

y compris le contenant ext6rieur.
Evaluation : $o, io o/s. 1 kg., brut, major6 do 60 %. Droit : 25 % et surtaxe de 7
Note : L'encre pour 6crire, noire ou de couleur, contenue dans des bouteilles d'argile,

fera l'objet d'une deduction de io

Arrowroot :
2867 Arrowroot de toute sorte.

Evaluation: So,2o o/s. le kg., major6 de 6o %. Droit : 20 % et surtaxe de 2
Blenu

2877 Et vert d'outremer.
Evaluation : $o,io o/s. le kg. brut, major6 de 6o %. Droit : 25 % et surtaxe de 7 %.

2877 bis En petits pains et sachets, de toute sorte.
Evaluation : 0,T3 o/s. le kg. brut, major6 de 6o %. Droit : 25 % et surtaxe de 7 %-
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Position

2886 Vernis
10 A base de celluloid, cellulose, nitro-cellulose, acdtyl-cellulose et similaires, color~s

ou non.
Evaluation : $o,7o o/s. le kg., majord de 60 %. Droit 25 % et surtaxe de 7

20 Gras, h base d huiles siccatives et d'huilc polym6ris~es, avec rdsines ou gommes naturelles
ou artificielles, r~sin~s, etc.... color6s ou non, y compris les vernis siccatifs liquides tels
que le vernis h la ttr~benthine (terebene) et similaires.
Evaluation : $0,50 o/s. le kg., major6 de 6o %. Droit : 25 % et surtaxe de 7 %-30 Volatils. de toute sorte, constituds par des r6sines naturelles ou artificielles dissolvantes
volatiles, color6s ou non.
Evaluation : $0,375 o/s. le kg., major6 de 6o %. Droit : 25 % et surtaxe de 740 Constitu6s par des huiles polym&ristes, oxydes ou souffies, sans adjonction de r~sine,
avec ou sans dissolvant volatil.
Evaluation : 80,25 o/s. le kg., major6 de 6o %. Droit : 25 % et surtaxe de 7 %-

50
. Gras, de couleur noire, h base d'asphaltes naturels ou artificiels, avec huiles siccatives,
avec r~sines.
Evaluation : $0,225 o/s. le kg., major6 de 6o %. Droit : 25 % et surtaxe de 7 %-

60 Volatils de couleur noire h base de brai, asphaltes ou goudrons et do dissolvants
volatils.
Evaluation : $0,094 o/s. le kg., major6 de 6o %. Droit : 25 % et surtaxe de 7

70 A lYeau.
Evaluation: $0,20 o/s. le kg., majord de 6o %. Droit: 25 % et surtaxe de 7 %-

Cuivre
2967 Sulfate impur.

Evaluation: $ojo o/s. le kg., major6 de 6o %. Droit: 5
Phosphore :

3072 Sesquisulfure.
Evaluation :$1, 5 o/s. le kg. net, major6 de 6o %. Droit : 5

Noix :
3193 Muscades.

Evaluation: $xoo o/s. le kg., major6 de 6o %. Droit : 25 % et surtaxe de 7 %.
Coideurs :

3226 En pite, vermillon ou cinabre.
Evaluation : $I,oo o/s. le kg., major6 de 60 %. Droit : 25 % et surtaxe de 7 %-

3227 En pAte, avec pigment it base exclusive de composes de cuivre, oxyde do chrome, chronids
et bleu de Prusse.
Evaluation : $0,30 o/s. le kg., major6 de 6o0 %. Droit : 25 % et surtaxe de 7

3228 En pAte non sp6cifide ainsi que les peintures impermdables non ddnommdes ailleurs.
Evaluation : $0,14 0/s. le kg., major6 de 6o %. Droit : 25 % et surtaxe de 7

3229 Ou pigment en poudre ou en morceaux, non ddnommdes.
Evaluation : $0,20 o/s. le kg., major6 de 6o %. Droit : 25 % et surtaxe de 7

3229 bis Ferrite en poudre ou en morceaux ainsi que le lithophone.
Evaluation : So, io o/s. le kg., major6 de 60 %. Droit : 25 % et surtaxe de 7 %-

3230 En tubes.
Evaluation : $o,5o o/s. le kg., major6 de 6o %. Droit : 25 % et surtaxe de 7 %-3231 Liquides de toute sorte sans vermis, et couleurs anticorrosives.
Evaluation : $0,22 o/s. le kg., major6 de 6o %. Droit : 25 % et surtaxe de 7 %.

3232 En pite ou liquides avec vernis, h l'exception de celles des positions 3232 A et B, couleurs
anti-incrustantes pour car~nes de navires, lorsqu'elles contiennent un compos6 de mercure,
cuivre ou arsenic, couleurs impermdables ou mastics k ]a pdroxyline, cellulose, celluloid,
viscose et leurs dthers.
Evaluation : $0,40 o/s. le kg., major6 de 6o %. Droit : 25 % et surtaxe de 7 %-

3232 A Connues sous le nom d'6mail ainsi que les couleurs h base de celluloid, cellulose, acdtyl-
cellulose et similaires.
Evaluation : $0,55 o/s. le kg., major6 de 6o %. Droit : 25 % et surtaxe de 7
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Positiotn
Coulsurs (suite):

3232 B Avec aluminium, bronze ou cuivre.
Evaluation : $0,70 o/s. le kg., major6 de 6o o. Droit : 25 % et surtaxe de 7 0/.

3233 Pour marquer les moutons.
Evaluation : So,oS o/s. le kg., major6 de 6o %. Droit : 25 % et surtaxe de 7 %.

3234 A I'cau.
Evaluation: $0,157 o/s. lc kg., major6 de 60 %. Droit : 25 % et surtaxe de 7 %.

3234 A Avec caoutchouc.
Evaluation : $0,40 o/s. le kg., major6 de 6o %. Droit : 25 % et surtaxe de 7 %.

Note : Les couleurs import6es dans des r6cipients d'un poids sup~rieur h 50 kg. net

b6ndficieront d'une diminution de 2o % des 6valuations ou des droits.

Plomb

3241 Minium.
Evaluation: $0,15 o/s. le kg., major6 de 6o %. Droit 20 % et surtaxe de 2

Sodium :

3296 Hyposulfite pour des usages industriels.
Evaluation : $o'o5 o/s. le kg., major6 de 6o %. Droit : 25 % et surtaxe de 7 %.

3296 bis Bicarbonate pour des usages industriels.
Evaluation : $0,03 o/s. le kg., major6 de 6o %- Droit : 25 % et surtaxe de 7 %.

Sels:

348Y De fruits, Enos et similaires.
Evaluation : $4,00 0/s. la douzaine, major&s de 6o %. Droit: 40 % et surtaxe de 7 %.

Tableaux:

Rubrique K. Principaux de distribution ou d'interruption du courant 6lectrique, totalement
blind~s ou enferm6s dans des caisses de fonte, remplis d'une composition isolante, pesant
plus de 3oo kg. jusqu'h 5oo kg.
Evaluation : $o,48 o/s. le kg., sans majoration de 6o %.

Les m~mes, pesant plus de 5oo kg. jusqu'h I.ooo kg.
Evaluation : $0,32 o/s. le kg., sans majoration de 6o %.

Les m~mes, pesant plus de i.ooo kg.
Evaluation : $0,24 o/s. le kg., sans majoration de 6o %.

Note: Los tableaux pesant moins de 3oo kg. continueront hi 6tre considdr6s comme
accessoires 6lectriques en caisses de ferD de la position de la rubrique K.

Tissus

Rubrique N. D.- gaze avec coton hydrophile.
Evaluation : $i,oo o/s. le kg., sans majoration de 6o %.

Substances potr soigner le bMail et les vdgdtaux et ustensiles pour cet objet

Les substances pour soigner le b6tail et les autres rem~des sous forme de poudre, de pate
ou de liquide, utilis6s pour soigner les 6pizooties et maladies des animaux ; les tablettes,
poudres et liquides purgatifs destin6s h 8tre administr6s au b6tail pour d6truire les parasites
internes ; les instruments n6caniques et h main utilis6s pour l'application d'insecticides
aux arbres fruitiers et au moissons, ainsi que les bains d'immersion et les machines
pour doucher le bdtail, seront passibles des droits de douane avec les taxes suivantes
sur les 6valuations 6tablies darts le tarif d'6valuations et dans les lois compl~mentaires
22 %, les articles passibles de 47 %.
17 %, les articles passibles de 32 %.
5 %, les articles passibles de droits sup6rieurs 4 5 % et inf6rieurs h 32 %.

Libres de droits, les articles passibles de 5
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Le Gouvernement argentin s'engage, pour la dur~e de la convention conclue avec le Royaume-Uni
de Grande-Bretagne, h ne pas augmenter les droits de douane sur les positions du tarif d'6valuation
mentionn~es ci-apr~s, dont est exclue la surtaxe de o %

Position
Animaux:

3 Sur pied, avec p&digrde, les races ovine, bovine et chevaline pour la reproduction.
(Chevaux):

Evaluation : $i.ooo o/s. chacun sans majoration de 6o %, exempts de droits.
(Jumnents) : .

Evaluation: $300 0/s. l'une sans majoration de 6o %, libres de droits.

(Moutons) :
Evaluation: $zoo o/s Fun, sans majoration de 6o %, libres de droits.

(Brebis) :
Evaluation : $50 o/s. l'une, sans majoration de 6o %, libres de droits.

(Taureaux) :
Evaluation: $i.ooo o/s. Fun, sans majoration de 6o %, libres de droits.

(Vaches) :
Evaluation : $300 0/s. l'une, sans majoration de 6o %, libres de droits.

Charbon:

9 Min6ral pour combustible.
Evaluation $7.- o/s. les 1.000 kg., majords de 6o %, libre de droits.

12 Coke.
Evaluation: $8.- o/s. les i.ooo kg., major6s de 6o %, libre de droits.

Coins:

13 Rails en acier ou en fer, traverses en fer et &lisses pour chemins de fer ou tramways L vapeur,
h traction animale ou 6lectrique, ainsi que mat6riel destin6 & l'installation et la traction
des tramways 6lectriques, ne comprenant sous cette rubrique que les moteurs pour
voitures, les chAssis de voitures, cables, trolleys, fils m6talliques, bobines, bottes fusibles,
freins, jantes, paratonnerres, ressorts isolateurs, appareils de contr6le, roues, rosettes,
croisements et changements de voie.
Evaluation : valeur d6clarie, h moins que ces articles ne figurent dans d'autres sections,
aux 5 %.

S'ils sont destin6s A des villes de moins de xoo.ooo habitants et s'ils remplissent les conditions
de l'article 4 de la loi No I1.281, ces articles seront libres de droits.

Embarcations

16 A rames, pour clubs de r~gates.
Evaluation : valeur d6clar6e. Droit : io % et surtaxe de 2

Locomotives

26 Et leurs pieces de rechange.
Evaluation : valeur d~clar6e. Droit : 5 °.

Oeuts :
191 De toute sorte.

Evaluation : $o,2o o/s. le kg. brut., major6 de 6o o%, libres de droits.

Th:

239 De toute sorte, en emballages ordinaires, y compris ceux de fer-blanc.
Evaluation : So,6o o/s. le kg., major6 de 6o %. Droit sp6cifique : So,o 5 le kg. net. major6
de 25%.

Genisre:

273 Aromatique, ne d6passant pas 500 cent6simaux par litre, en bouteilles.
Evaluation : $3.- o/s. la douzaine de bouteilles, major6e de 60 %. Droit spCifique
$0,33 o/s. ia bouteille, major6 de 25 % et surtaxe de 25 % ad valorem.
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Position
Amiante ou asbeste

813 En feuilles, en poudre et magn6sie plastique.
Evaluation : So,o8 o/s. le kg. major6 de 60 o. Droit : 25 % et surtaxe de 7

814 En fits, garnitures de machines, toiles et tissus de toute sorte.
Evaluation : $o,45 o/s. ic kg., majord de 60 %. Droit : 25 % et surtaxe de 7 %.

Tuyaux, tubes, manches, coudes et raccords :
927 En fonte, ayant jusqu'k 75 mm. de diam~tre int6rieur.

Evaluation : $o,o4 o/s. le kg., major6 de 6o %. Droit : 25 % et surtaxe dc 7 %.
928 En fonte, ayant plus de 75 mm. de diam~tre intdrieur.

Evaluation : $o,o3 o/s. le kg., major6 de 6o %. Droit : 25 % et surtaxe de 7 %.
929 .En fer doux ou en fer battu, y compris ceux de fer mall6able.

Evaluation :S o,o8 o/s. le kg., major6 de 60 %. Droit : 25 % et surtaxe de 7 %.
930 En fer galvanis6.

Evaluation : $o, Io o/s. le kg., majors de 6o %. Droit : 25 % et surtaxe de 7 %.
933 En caoutchouc, sans toile intercalde, & 1exception des tuyaux en feuille anglaise et leurs

- imitations.
Evaluation : $1,3o 0/s. le kg., majors de 60 %. Droit : 30 % et surtaxe de 7 %-

934 Comme ci-dessus, avec toile intercal6e, combin6s ou non avec du fil m6tallique.
Evaluation : So,go o/s. le kg., major6 de 6o %. Droit : 30 % et surtaxe de 7 %.

936 En toile 4 voiles.
Evaluation : So,8o o/s. le kg., major6 de 6o %. Droit : 25 % et surtaxe de 7 %.

Note: Les articles compris sous les positions 1005, ioo6 et io9o subiront une surtaxe
de 25 % sur leurs droits respectifs lorsqu'ils seront importds avec garniture de carrelage.

Bourrages :
1062 De toute sorte, non ddnomm6s dans d'autres rubriques.

Evaluation : $0,45 o/s. le kg., majord de 6o %. Droit : 25 % et surtaxe de 7 %.

Graisseurs
xo66 Ou lubrificateurs en fer.

Evaluation : $o,35 0/s. le kg., major6 de 6o %. Droit : 25 % et surtaxe de 7 %-

Fer
1148 En lingots, pour fonderies.

Evaluation : $o,o18 o/s. le kg., majors de 6o %. Droit: 5 %:
1154 Galvanis6, en plaques ou faiti~res.

Evaluation : o,o7 o/s. le kg., major6 de 6o %. Droit : 25 % et surtaxe de 7 %.

Fit, ficetle ou cordonnet
1171 En matibres autres :

Evaluation : $o,30 0/s. le kg., major6 de 6o %. Droit : 25 % et surtaxe de 7 %.

Note: Special pour coudre les sacs de c6r6ales, avec garantie qu'il servira A cet usage
libre de droits.

Fer-blanc :
1177 Non ouvr6, ddcoup6 ou non.

Evaluation : So,o8 o/s. le kg., major6 de 6o %. Droit : 5 %-

Toiles et bdches
1196 Cir6es ou non, pour couvrir les meules ou wagons et pour d'autres usages analogues.

Evaluation : $o,8o o/s. le kg., major6 de 6o %. Droit : 5 %.

DIVERSES POSITIONS.

Outils de fey et d'acier pour artisans 6num6rds en d6tail dans la d6cision No 327 du 9 aofit
1932.
Evaluations diverses, libres de droits.
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Position
Cimcnt:

1484 Hydraulique ou ciment romain.
Evaluation : 8i,io o/s. les 1oo kg. bruts, major6 de 60 %. Droit : 35 % et surtaxe de

Destin" h des travaux publics:
Evaluation: $Io o/s. les ioo kg. bruts, major6 de 6o %. Droit : 25 % et surtaxe de

7%.

Tubes.:
1636 Isolants ou tuyaux en fer battu ou en fonte, avec ou sans accessoires, vernis ou non.

Evaluation : $o,I2 o/s. le kg., mnajor6 de 6o %. Droit : 25 % et surtaxe de 7 %.
Carreaux

1847 Cramiques, unis, de couleur ou non.
Evaluation : $o,o6 o/s. le kg. brut, major6 de 6o %. Droit: 25 % et surtaxe de 7 %.

Conduits :
1873 En terre, ayant jusqu'4 20 cm. de diam~tre.

Evaluation : $o,20 o/s. la pibce, major4 de 60 % plus 25 %. Droit: 25 % et surtaxe
de 7 %.

Briques :

1887 A feu, fusibles ou r6fractaires.
Evaluation: $2.- o/s. le cent, major6s de 60 % plus 25 %. Droit: 5 %

Tissus de colon:
2006 Bro:l1s, quadrillds, plissds (cr~pds) ou 'a jour, pesant jusqu'iL 200 gr. le metre carrd.

Evaluation : $i,5o o/s. le kg., major6 de 6o %. Droit : 25 % et surtaxe de 7 %.
2006 bis Brodds syst~me Jacquard.

Evaluation : 83-- 0/s. le kg., major6s de 6o %. Droit : 25 % et surtaxe de 7 %-
2009 Blancs, non ddnomm6s, pesant jusqu'h 8o gr. inclusivement le metre carr6.

Evaluation : $1,40 0/s. le kg., major6 de 6o %. Droit : 25 % et surtaxe de 7 %-
2o1 Blancs, fa.onnds avec raues ou autres dessins au m6tier, pesant plus de 8o gr. le m6tre

carrd.
Evaluation : $o,go o/s. le kg., major6 de 6o %. Droit : 25 % et surtaxe de 7 %.

2012 Imprimds, non ddnommds, pesant jusqu'h 8o gr, inclusivement le metre carr.
Evaluation : $1,5o 0/s. le kg., major6 de 6o %. Droit : 25 % et surtaxe de 7 %,

2014 De couleur, non ddnommds pesant jusqu'k 8o gr. inclusivement le m6tre carr6.
Evaluation : 81,5o 0/s. le kg., major6 de 6o %. Droit : 25 % et surtaxe de 7

2o16 De couleur, pesant plus de 130 gr. le m~tre carr6.
Evaluation : $o,8o o/s. le kg., major6 de 6o %. Droit: 25 % et surtaxe de 7%.

2o8 Avec laine, non d~nommds.
Evaluation : $i,2o o/s. le kg., majord de 60 %. Droit : 25 /0 et surtaxe de 7 -.

Tissus de laine
2039 Non ddnommds sous d'autres positions, pesant jusqu'a 200 gr. inclusivement le mbtre

carrd.
Evaluation: 83.- o/s. le kg., majords de 6o %. Droit: 30 % et surtaxe de 7 %.

Tissus de soie
2051 Apprtds dits crepes.

Evaluation: $12.- o/s. le kg., majords de 60 0%. Droit: 40 % moins 50 % et surtaxe
de 7 % moins 50 %.

Articles en nital
2280 Les m6mes, de qualitd demi-fine.

Evaluation : $5.- o/s. le kg., major6s de 6o %. Droit : 50 % et surtaxe de 7 %.
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Position
Dentelles ou carrds pour couvre-lits

2440 A grosses mailles de coton.
Evaluation : $1,6o o/s. le kg., major de 6o %. Droit : 25 % et surtaxe de 7 %.

2441 De coton, laine pure ou m6lano'e, imitation de valenciennes, bretonne, guipure ou crochet,
y compris les dentelles combin~es avec des fdls m~talliques on de ]a cannetille.
Evaluation : $.- 0/s. le kg., major6 de 6o %. Droit : 25 % et surtaxe de 7 %-

Laie:
2542 A broder ou h tisser.

Evaluation : S1,40 o/s. le kg., major6 de 6o %. Droit 25 % et surtaxe de 7 %-

Papier:
2605 Albumin6 et papiers sp~ciaux pour photographies, y compris la bolte en fer-blanc.

Evaluation : S2.- o/s. le kg., major~s de 6o %. Droit : 25 % et surtaxe de 7 %-
Encre

2730 Pour 6crire, noire ou de couleur, quelle que soit la condition dans laquelle elle est pr&sent~e,
y compris le contenant ext6rieur.
Evaluation : $o,io o/s. le kg. brut, major6 de 6o %. Droit 25 % et surtaxe de 7 %.

Bandes:
2743 Entre-deux, garnitures et carr6s, brod6s, en coton combin6 ou non avec de la soie.

Evaluation : $4.- o/s. le kg., major~s de 6o %. Droit : 25 % et surtaxe de 7 %.

Calcium:
2914 Chlorures de toute sorte, impurs.

Evaluation : $0,02 o/s. le kg., major6 de 6o %. Droit: 5 %.

Gazes midicinales
3080 Hydrophile de toute sorte.

Evaluation : $i.- o/s. le kg., major6 de 60%. Droit 25 % et surtaxe de 7 %-
Pdte:

Rubrique E. Pour chaussures, de toute provenance.
Evaluation : $0,50 0/s. le kg., sans majoration de 60 %. Droit : 25 % et surtaxe de 7 %-

ANNEXE II

Le Gouvernement argentin s'engage, pour ]a dur6e de la convention conclue avec le Royaume-Uni
de Grande-Bretagne h ne pas augmenter les droits de douane sur les positions du tarif d'6valuation
mentionn~es ci-apr6s et dont est exclue la surtaxe de 1o % avec les r6serves et explications ajoutes h
chaque position.
Position

T8 Sp~cifiques pour gu6rir le pi6tin et sp6cifiques contre I'arachnide trachdenne.
Evaluation : $0,30 0/s. le kg., major6 de 6o %.

Libres de droit lorsque le Minist~re de l'Agriculture les d6clare propres a cet usage.
880 Pompes autres, avec un ou plusieurs corps, en fer, et accessoires en bronze, y compris

les pompes 5, vapeur, les pompes h 6lectricit6 et les pompes actionndes par une force
animale.
Evaluation : $0,25 o/s. le kg., major6 de 60 %. Droit : 15 % et surtaxe d- 20

Sons cette position figurent uniquernent les pompes pour puits ou pour l'extraction de
leau. Les droits ci-dessus ne sont 6tablis que jusqu'au moment o-h sera adopt-e, en
g6n6ral, une nouvelle classification du tarif douanier.

Sp~cifiques pour soigner le b~tail. Libres de droit sons rdserve de vdrification, le cas
6ch6ant, par les soins du Minist~re de l'Agriculture.

1247 A Machines de toute sorte et leurs pikes de rechange, non d~nomm6es ailleurs, pesant
jusqu'h ioo kg. net.
Evaluation : $0,30 0/s. le kg. brut, majord de 60 %. Droit : 25 % et surtaxe de 7 %-

Ces droits ne sont 6tablis que jusqu'au moment oti sera adoptde, en g~ndml, une
nouvelle classification du tarif.
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1247 B MIachines de toute sorte ct leurs pi6ces de rechange, non d6nommdes ailleurs, de ioo b.
500 kg.
Evaluation : $o,3o o/s. IC kg. brut, major6 de 6o %, droits : pour les machines, 5 %

pour les pieces do rechange, ro % et surtaxe de 2 %.
Ces droits ne sont 6tablis que jusqu'au moment oii sera adopt(e, en g6n6ral, une

nouvelle classification du tarif.
1248 Les m6mes, pesant plus de 5oo jusqu', i.ooo kg.

Evaluation : $o,2o o/s. le kg. brut, major5 de 6o %, droits : pour les machines, 5 0%;
pour les pi~ces de rechange, Io % et surtaxe de 2 %.

Cos droits ne sont 6tablis que jusqu'au moment oit sera adopt6e, en g6n6ral, une
nouvelle classification du tarif.
Note : Ne tomberont pas sous le coup des positions 1247, 1248 et 1249, les pikes de

rechange et autres ou accessoires pour machines figurant au tarif sous une position d6termin6e,
lorsque cos pi~ces ne sont pas importdes avec les machines qu'elles compltent ou dont
elles font partie. Dans ce cas, elles tomberont sous le coup des rubriques oil elles figurent
sp~cialement et acquitteront les droits dont eles sont passibles.

Note : En cas de diminution des droits sur les motocyclettes de plus de 350 centim~tres
cubes de capacit6 (position 1317), le droit sur les motocyclettes d'une capacit6 inf6rieure
serait r~duit dans Ia m~me proportion.

r612 Moteurs ou dynamos 6lectriques de toute sorte d'une puissance sup6rieure un quart
de cheval-vapeur.
Evaluation : $0,30 o/s. le kg. brut, major6 de 6o %. Droit :5 %

Ce droit est 6tabli pour les moteurs ou dynamos M1ectriques de toute sorte pesant
plus de 5oo kg.

Note : En cas de diminution des droits sur la cire de paraffine pour des fins industrielles,
h l'exclusion de la paraffine m6dicinale de la position 3215 et de la cire min6rale, ou
c6rdsine dc la position 2952, les droits frappant les bougies feront l'objet d'une r6duction
proportionnelle.

2oio bis Tissus de coton blancs, unis ou serg6s, pesant plus de 16o grammes le m~tre carr6.
Evaluation : $o,8o o/s. le kg., major6 de 60 %. Droit : 25 % et surtaxe de 7 %.

En cas de diminution des droits sur les tissus figurant sous cette position, la r&luction
ne sera pas sup6rieure h celle qui aura W consentie pour les tissus pesant de 8o 5. 16o
grammes (position 2OO) ; si cette diminution a lieu, les tissus de la position 2010 feront
l'objet d'une autre r6duction identique.

En cas de diminution des droits de douane sur les tissus de soie naturelle, les tissus
de soie artificielle ben6ficieront d'une r6duction proportionnelle.

Le paragraphe d) de larticle 5 de la loi 11.252 est modifi comme suit:
d) L'anis et, en g6n6ral, les boissons qui en contiennent, seront frapp6es, pour chaque

bouteille d'une capacit6 allant jusqu'h (50) cinquante centilitres d'un droit de ($4,50
m/n.) quatre pesos cinquante centavos de la monnaie nationale et, pour chaque.
bouteille d'une capacit6 de cinquante et un centilitres ht un litre, d'un droit de (89
m/n.) neuf pesos de la monnaie nationale.

Le whisky acquittera, selon son degr6 en alcool, la taxe pr6vue par la loi 11.252. Cette
disposition entrera en vigueur le lendemain de sa publication; simultan6ment sera
abrog6e la reduction de 50 % des droits de douane accord~e par le pouvoir ex6cutif
en vertu de l'article 76 de la loi 11.281 sans pr6judice de la surtaxe de 25 0, au mime
titre que les boissons alcooliques de sa cat6gorie.
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ANNEXE III

Viande de bceuf, de veau, de mouton, d'agneau, de pore, panceta, jambon et issues
comestibles, 4 l'exclusion des extraits et essences de viande ou conserves de
viande en r6cipients herm6tiques ...... ....................

Extraits et essences de viande et conserves de viande en r6cipients herm6tiques,
h l'exclusion des hachis de viandes mdlang6es ou non et des saucisses . .

B16 en grains .......... ............................ ..

Graines de in ....... ............................
Mals en grains, It l'exclusion dui mais blanc aplati .................
Extrait de quebracho ...... ..............................

Tarif

exempt

i o % ad valorem
2 shillings par

quarter de 480
livres.

io % ad valorem
exempt

1o % ad valorem

ANNEXE IV
Bld en grains,
Mais en grains, h l'exclusion du mals blanc aplati,
Graines de fin,
Son et repasse,
Semitin et rebacillo,
Laine brute,
Premier jus,
Suif non raffin6,
Crin de cheval brut,
Boyaux,
Extrait de quebracho.

MINISTLRE
DES AFFAIRES tTRANGLRES.

No 226.

Confidentielle.

MONSIEUR L'AMBASSADEUR,

NOTE

BUENOS-AYRES, le 26 sefilembre 1933.

Lorsque la Convention anglo-argentine fut sign~e A Londres, le jer mai 1933, l'article 4 de Ia
]oi No E168: du 3 janvier 1933, alors en vigueur, stipulait la suppression graduelle de la surtaxe
de 1O % imposde It titre de mesure exceptionnelle par ddcret en date du 6 octobre 1931:, disposition
juridique dont le Gouvemement du Royaume-Uni tint compte lorsqu'il formula ses demandes de
concessions relativement aux taxes douanibres applicables aux marchandises import~es du
Rbyaume-Uni en Argentine.

Le Gouvernement argentin d~clare qu'il a l'intention de ne pas maintenir en vigueur la surtaxe
de io %, A moins que son maintien ne devienne indispensable pour des raisons financi&es, auquel
cas la surtaxe ne sera maintenue en vigueur ou modifi6e qu'I titre de mesure exceptionnelle.

Le Gouvernement argentin d~clare en outre que, si la surtaxe est maintenue en vigueur ou
modifide, il prendra sp~cialement en consid6ration, ds que les circonstances financibres le
permettront, les marchandises comprises dans le tableau J de I'accord sign6 ce jour.

Veuillez agr~er, etc.
(Sign6) Carlos SAAVEDRA LA AS.

A Son Excellence
Monsieur Henry G. Chilton,

Ambassadeur de Sa Majest6 britannique.
\O 3305
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REPUBLIQUE ARGENTINE
ET AUTRICHE

Convention concernant la riciprocite
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ARGENTINE REPUBLIC
AND AUSTRIA
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TEXTE ESPAGNOL. - SPANISH TEXT.

No 3306.- CONVENIO ENTRE LA REPUBLICA ARGENTINA Y LA
REPUBLICA DE AUSTRIA RELATIVO A LA RECIPROCIDAD DE
TRATO EN MATERIA DE INDEMNIZACIONES POR ACCIDENTES
DEL TRABAJO. FIRMADO EN BUENOS AIRES EL 22 DE MARZO
DE 1926.

Textes officiels espagnol el allemand coinmuniquis par" le ministre des Aflaires dtrangires de la
Rdpublique Argentine. IPenregistremnent de cette convention a en lieu le 2o dlcembre I933.

Su EXCELENCIA EL SEfiOR PRESIDENTE DE LA REPBLICA ARGENTINA y Su EXCELENCIA

EL SEIOR PRESIDENTE DE LA REPOBLICA DE AUSTRIA, animados del deseo de extender el campo
de aplicaci6n de las legislaciones de sus respectivos paises en favor de sus nacionales en materia
de indemnizaciones por accidentes del trabajo, resuelven celebrar al efecto una Convenci6n, y
nombran por sus Plenipotenciarios, a saber :

Su EXCELENCIA EL SE\OR PRESIDENTE DE LA REPOBLICA ARGENTINA:

A su Ministro Secretario de Estado en el Departamento de Relaciones Exteriores y Culto,
Su Excelencia el Doctor Don Angel GALLARDO ;

Su EXCELENCIA EL SENOR PRESIDENTE DE LA REP15BLICA DE AUSTRIA:

A su Ministro Residente en Buenos Aires, Su Excelencia el Sefior Don Anton RETSCHEK -

Quienes, despu~s de haberse comunicado los Plenos Poderes de que se hallan investidos.
encontr~ndolos en buena y debida forma, han convenido en lo siguiente

Articulo I.

En materia de indemnizaciones por accidentes del trabajo ambas partes contratantes convienen
en asegurar la igualdad de tratamiento de los nacionales de ]a otra y los de la propia nacionalidad.

Articulo II.

La estipulaci6n anterior subsistird no obstante ]a residencia de los damnificados o de sus
causa-habientes en uno u otro de los paises contratantes.

El derecho a la indemnizaci6n se resolveri de acuerdo con ]a legislaci6n del pais en cuyo
territorio hubiese ocurrido el accidente.

I L'6change des ratifications a eu lieu le 3 novembre 1933.
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TEXTE ALLEMAND. - GERMAN TEXT.

No. 3306. U- CBEREINKOMMEN 1 ZWISCHEN DER ARGENTINISCHEN
REPUBLIK UND DER REPUBLIK OSTERREICH, BETREFFEND
ENTSCHADIGUNG FUR ARBEITSUNFALLE. GEZEICHNET IN
BUENOS AIRES, AM 22. MARZ 1926.

Spanish and German official texts communicated by the Minister for Foreign Afairs of the Argentine
Republic. The registration of this Convention took place December 20, 1933.

SEINE EXZELLENZ, DER HERR PRASIDENT DER ARGENTINISCHEN REPUBLIK, und SEINE

EXZELLENZ, DER HERR BUNDESPRXSIDENT DER REPUBLIK OSTERREICH, vom WVunsche beseelt, das
Anwendungsgebiet der Gesetzgebung ihrer Staaten zugunsten ihrer Staatsangehbrigen, betreffend
Entschadigung ftir Arbeitsunftle, zu erweitern, beschliessen zu diesem Zwecke, ein tJereinkommen
abzuschliessen, und emennen zu ihren Bevollmiichtigten, und zwar :

SEINE EXZELLENZ, DER HERR PR.SIDENT DER ARGENTINISCHEN REPUBLIK:

Seinen Minister-Staatssekretiir der Auswartigen Angelegenheiten und des Kultus, Seine
Exzellenz, den Doktor Don Angel GALLARDO;

SEINE EXZELLENZ, DER HERR BUNDESPRASIDENT DER REPUBLIK OSTERREICH:

Seinen Ministerresidenten in Buenos Aires, Seine Exzellenz, den Herrn Don Anton
RETSCHEK ;

Die nach Austausch ihrer in guter und geh6riger Form befundenen Vo]lmachten iibereingekom-
men sind wie folgt:

Artikel I.

Auf dem Gebiete der Entschddigungen ffir Arbeitsunfille kommen beide vertragschliessenden
Teile fiberein, die Gleichheit in der Behandlung der Angeh6rigen des anderen mit jenen des eigenen
Staates zu gewdhrleisten.

Artikd II.

Die vorstehende Bestimmung gilt unabhngig vom Aufenthalte der Geschadigten oder deren
Hinterbliebenen in dem einen oder anderen der vertragschliessenden Staaten.

Das Recht auf Entschadigung wird auf Grund der Gesetzgebung des Staates, auf dessen Gebiet
sich der Unfall ereignet hat, beurteilt werden.

I The exchange of ratifications took place on November 3, 1933.
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Articulo III.

El presente Convenio se aplicari a los casos de indemnizaciones pendientes cuyo pago no
hubiese caducado para los damnificados o sus causa-habientes conforme a las disposiciones legales
y reglamentarias del pais en que hubiese ocurrido el accidente.

Articulo IV.

Las dependencias nacionales correspondientes a cada una de las partes contratantes darin
aviso a los C6nsules-'de la otra de todos los casos fatales de accidentes del trabajo ocurridos en el
territorio respectivo, a fin de que los mencionados funcionarios comuniquen el hecho a los causa-
habientes de la vfctima.

Articulo V.

El presente Convenio seri ratificado y las ratificaciones canjeadas a la brevedad posible en
Buenos Aires o en Viena, entrando en vigor a los treinta dias del canje de las ratificaciones.

Estar. en vigencia por el t~rmino de cinco afios y pasado este perfodo se considerar prorrogado
de afno en afto siempre que no fuera denunciado con uno de anterioridad.

En fM de lo cual, los Plenipotenciarios designados al efecto firman y sellan la presente Convenci6n
en Buenos Aires, Capital de la Republica Argentina a los veintidos dias del mes de Marzo del afio
mil novecientos veintiseis.

(L. S.) (Fdo.) Angel GALLARDO.

(L. S.) (Fdo.) Anton RETSCHEC.
Es copia:
Antokoletz.
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Artikel III.

Das gegenw.rtige Obereinkommen wird auch auf jene in Schwebe befindlichen Entschtidigungen
Anwendung finden, deren Auszahlungen an die Geschdidigten oder deren Hinterbliebene gem !ss
den gesetzlichen Bestimmungen und Verordnungen des Staates, in welchem sich der Unfall ereignet
hat, noch nicht verfallen sind.

Artikel IV.

Die nationalen Anstalten jedes der vertragschliessenden Teile werden die Konsuln des anderen
von allen t6dlichen Arbeitsunfillen, welche sich im betreffenden Staatsgebiete ereignet haben,
verstandigen, damit die genannten Funktionaire die anspruchsberechtigten Hinterbliebenen des
Verungliickten hievon in Kenntnis setzen k6nnen.

Artikel V.

Das gegenwdrtige tYbereinkommen wird ratifiziert und werden die Ratifizierungen baldm6glichst
in Buenos Aires oder Wien ausgetauscht werden ; dreissig Tage nach dem Austausche der Ratifi-
zierungen wird es in Kraft treten.

Das (0bereinkommen gilt fiir den Zeitraum von fiinf Jahren und wird nach Ablauf dieses
Zeitraumes stets auf ein weiteres Jahr als verlangert betrachtet werden, insolange es nicht ein Jahr
vorher gekiindigt wird.

Urkund dessen zeichnen und siegeln die hiezu designierten Bevollmiichtigten das vorliegende
Obereinkommen in Buenos Aires, der Hauptstadt der Argentinischen Republik, am zweiund-
zwanzigsten Tage des Monates Mdrz des Jahres eintausendneunhundertsechsundzwanzig,

(Siegel) (gez.) Angel GALLAR o, e. h.
(Siegel) (gez.) Anton RETSCIEK, e. h.Es copia fl del original :

Carlos A. Alcorta,
Subsecrelario de Relaciones exteriores.

irt NO. 3306
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TRADUCTION.

No 3306.- CONVENTION ENTRE LA RE PUBLIQUE ARGENTINE ET
L'AUTRICHE CONCERNANT LA RP-C1PROCITE DE TRAITEMENT
EN MATIERE DE REPARATION DES ACCIDENTS DU TRAVAIL.
SIGNIZE A BUENOS-AIRES, LE 22 MARS 1926.

SON EXCELLENCE LE PRI SIDENT DE LA RiPUBLIQUE ARGENTINE et SON EXCELLENCE LE
PRPSIDENT DE LA Ri-PUBLIQUE D'AUTRICHE, d6sireux d'6tendre le champ d'application de 1a
lgislation de leurs pays respectifs en. faveur de leurs nationaux en mati&e de r6paration des accidents
du travail, ont d~cid de conclure une convention A cet effet, et ont d~signd pour leurs pl6nipoten-
tiaires:

SON EXCELLENCE LE PRP-SIDENT DE LA RMPUBLIQUE ARGENTINE:
Son Excellence le docteur Angel GALLARDO, son ministre-secr~taire d'Etat au D6par-
" tement des"Affaires dtrangres et du Culte;.

SON EXCELLENCE LE PRtSIDENT DE LA R1PUBLIQUE D'AUTRICHE:
Son Excellence M. Anion RETSCHEK, ministre rdsident . Buenos-Ayres;

Lesquels,. apr~s s'6tre communiqu6 leurs pleins pouvoirs, reconnus en bonne et due forme,
sont convenus des dispositions suivantes:

A rtide premier.

Les deux Parties contractantes conviennent d'assurer, en matiare de i6paration des accidents
du travail, l'galit6 de traitement entre les ressortissants de 1'autre Etat et leurs propres ressortissants.

Article IT.

La disposition ci-dessus reste applicable, que les victimes ou leurs ayants droit resident dans
l'un ou l'autre des Etats contractants.

Le droit k la r~paration sera appr~ci6 conform~ment . la Idgislation du pays oil s'est produit
I'accident.

Article III.

La pr~sente convention sera applicable aux affaires de rdparation pendantes, lorsque le paiement
aux victimes ou A leurs ayants droit, conform6ment aux dispositions des lois et decrets de 'Etat
dans lequel s'est produit l'accident, n'a pas cessd d'6tre exigible.

I Traduction du Bureau international du Travail.
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I TRANSLATION.

No. 33o6. - CONVENTION BETWEEN THE ARGENTINE REPUBLIC
AND AUSTRIA CONCERNING RECIPROCITY OF TREATIENT
WITH RESPECT TO COMPENSATION FOR INDUSTRIAL
ACCIDENTS. SIGNED AT BUENOS AIRES, MARCH 22, 1926.

His EXCELLENCY THE PRESIDENT OF THE ARGENTINE REPUBLIC and His EXCELLFYCY THE
.PRESIDENT OF THE AUSTRIAN REPUBLIC, being desirous of extending the scope of the laws of. their
respective countries so as to cover compensation to their nationals for industrial accidents, have
resolved to conclude a Convention for this purpose, and have appointed as their Plenipotentiaries

His .EXCELLENCY THE PRESIDENT OF THE ARGENTINE REPUBLIC:
His. Excellency Dr.. Angel GALLARDO, His Minister and Secretary of State in the

Department of Foreign Affairs and Public Worship-;

His EXCELLENCY THE PRESIDENT OF THE AUSTRIAN REPUBLIC:

M. Anton RETSCHEK, His Resident Minister at Buenos Aires

Who, having communicated their full powers, found in good and due form, have agreed as
follows:

Article I.

The two Contracting Parties agree to guarantee the granting by each of equality of treatment
to its own nationals and those of the other country with respect to compensation for industrial
accidents.

Article II.

The provision laid down above shall apply irrespective of the contracting country in which
the victims of the accidents or their surviving dependents are resident.

The claim to compensation shall be decided in conformity with the legislation of the country
in the territory of which the accident occurred.

Article III.

This Convention shall apply to all pending compensation cases in which payment to the
victims of the accidents or their surviving dependents has not lapsed in conformity with the statutory
provisions and regulations of the country in which the accident occurred.

ITranslation of the International Labour Office.



164 Socie't6 des Nations Recuei des Traits. 1933

Article IV.

Les autorit~s nationales de chacun des Etats contractants aviseront les consuls de 1'autre Etat
de tous les accidents mortels qui se produisent sur leur territoire, afin que lesdits fonctionnaires
en fassent part aux ayants droit de la victime.

Article V.

La pr6sente convention sera soumise A ratification et les instruments de ratification seront
6chang6s dans le plus bref d6lai A Buenos-Ayres ou & Vienne ; elle entrera en vigueur trente jours
apr~s 1'6change des instruments de ratification.

Elle restera en vigueur pendant une dur6e de cinq ans; pass6 ce dMlai, elle sera consid6r~e
cornme prorog6e d'annie en annie, tant qu elle naura pas 6t6 d6nonc6e un an 5. 1'avance.

En foi de quoi les pl6nipotentiaires d6sign6s A cet effet ont sign6 la prdsente convention et y
ont appos6 leurs sceaux 5. Buenos-Ayres, capitale de la R~publique Argentine, le vingt-deux mars
mil neuf cent vingt-six.

(L. S.) (Signi) Angel GALLARDO.

(L. S.) (Sign6) Anton RETSCHEK.

N* 3306
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Article IV.

The competent national administrative departments of each of the two Contracting Parties
shall notify the Consuls of the other Party of all fatal industrial accidents occurring in their respective
territories, in order that the said officials may communicate the occurrence to the surviving depen-
dents of the victim.

Article V.

This Convention shall, be ratified and the instruments of ratification exchanged as soon as
possible in Buenos Aires or in Vienna, and the Convention shall come into operation thirty days
after the exchange of the instruments of ratification.

The Convention shall remain in operation for a period of five years, and on the expiry of this
period shall be deemed to be extended from year to year, provided that it has not been denounced
one year in advance.

In faith whereof the Plenipotentiaries appointed for that purpose have signed and sealed
the present Convention at Buenos Aires, capital of the Argentine Republic, on the twenty-second
day of March, one thousand nine hundred and twenty-six.

(L. S.) (Signed) Angel GALLARDO.

(L. S.) (Signed) Anton RETsCHcE.

No. 3306
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POLOGNE
ET TCHECOSLOVAQUI E

Protocole modifiant ou complktant
certaines dispositions de la Con-
vention du 3o mai 1927 concer-
nant la reglementation du trafic
ferroviaire entre les deux pays.
Signe ' Prague, le .17 f~vrier 1933.

POLAND
AND CZECHOSLOVAKIA

Protocol amending or supplementing
Certain Provisions of the Conven-
tion of May 3o, 1927, concerning
the Regulation of Railway Traffic
between the Two Countries. Signed
at Prague, February 17, j933.
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TEXTE POLONAIS. - POLISH TEXT.

No 3307. - PROTOKOLI POMIFIDZY RZECZ4POSPOLITA POLSKA A
REPUBLIKA CZESKOSLOWACK4 ZMIENIAJACY LUB UZUPELNIAJ4CY
NIEKTORE POSTANOWIENIA KONWENCJI W PRZEDMIOCIE UREGU-
LOWANIA WZAJEMNEJ KOMUNIKACJI KOLEJOWEJ, PODPISANEJ
W PRADZE DNIA 30 MAJA 1927. PODPISANY W PRADZE, DNIA
17 LUTEGO 1933 R.

Textes officiels polonais et tchdcoslovaque communiquds par le deldgud de la Pologne aupris de la Socidid
des Nations et is ddldgud permanent de la Rdptblique tchdcoslovaque aupris de la Socilti des
Nations. L'enregistrement de ce protocole a eu lieu le 21 decembre 1933.

RZECZPOSPOLITA POLSKA i REPUBLIKA CZESKOSLOWACKA z uwagi na przeniesienie na obszar
Republiki Czeskoslowackiej odcinka tranzytowego, o jakim mowa w ustqpie 2 a Art. 4 konwencji
w przedmiocie uregulowania wzajemnej komunikacji kolejowej podpisanej w Pradze dnia 30 maja
19272 , postanowily zawrze6 w tej sprawie porozumienie. Mianowani w tyr celu penomocnicy:

ZA RZECZPOSPOLIT4 POLSK4 :
Pan Jan ZAJAS, Magister praw, Dyrektor Departamentu w Ministerstwie Komunikacji.

ZA REPUBLIKI CZESKOSLOWACK.:
Pan Dr. Kamil KROFTA, Posel Nadzvyczajny i Minister Pelnomocny, i
Pan Dr. Emil NOVOTN', Szef Sekcji w Ministerstwie Ko]ei Zelaznych;

Po okazaniu swych pelnomocnictw, uznanych za dobre i sporzldzone w naletytei formie.
zgodzili sii na nastepujace postanowienia

Artykul I.

Obie Umawiaj~ce siq Strony zgadzajl siq na to, ie postanowienia Art. 4 i 5 konwencji w
przedmiocie uregulowania wzajemnej komunikacji kolejowej z dnia 30 maja 1927, o ile dotycz.
odcinka tranzytowego, o jakim mowa w ustqpie 2 a Art. 4 konwencji, staiv sip bezprzedmiotowemi,
i na to, aby zostaly zast~pione przez postanowienia niniejszego protok6lu.

Arlykul 2.

* Obie Umawiajlce siQ Strony zgadzajq siq, aby prawa i obowiqzki odnoszqce sil do odcinka
tranzytowego pozostalego na obszarze Rzeczypospolitej Polskiej, zostaly wraz z jej wlasnoci4
przeniesione na Wojew6dztwo 1 skie.

Bliisze warunki zostanq ustalone w kontrakcie kupna i sprzeda~y miqdzy wlakcicielem tej Kolei
(Ostrawsko-Frydlandska Kolej) a 81qskiem Wojew6dztwem.

L'&change des ratifications a eu lieu h Varsovie, le 14 novembre 1933.
Entr6 en vigueur le 14 dcembre 1933.

2 Vol. XCVIII, page 233, de ce recueil.
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TEXTE TCHtCOSLOVAQUE. - CZECHOSLOVAK TEXT.

No 3307. - JROTOKOL I MEZI REPUBLIKOU POLSKOU A R-FPU-
BLIKOU CESKOSLOVENSKOU, KTERYM SE MENI NEB DOPLNUJI
INkKTERA USTANOVENI SMLOUVY 0 UPRAVE VZAJEMNRHO
ZELEZNICNIHO TSYKU, PODEPSANPE V PRAZE DNE 30. KVETNA
1927. PODEPSANY V PRAZE DNE 17 ONORA 1933.

Polish and Czechoslovak official texts communicated by the Polish Delegate accredited to the League of
Nations and by the Permanent Delegate of the Czechoslovak Republic accredited to the League of
Nations. The registration of this Protocol took Place December 21, 1933.

REPUBLIKA CESKOSLOVENSKI a REPuBLIKA POLSKA vzhledem na to, Ae byla na -6zemi Republiky
Ceskoslovensk6 pienesena prfib~ni traf, o nii jest e v odst. 2 a) 61. 4. smlouvy o uprav6
vzijemnd.o ielezni~niho styku, podepsan6 v Praze dne 3o . kv~tna 1927 , rozhodly se sjednati o tom
dohodu. Plnomocnfci k tomu fikelu jmenovani

ZA REPUBLIKU CESKOSLOVENSKOU

Pan Dr Kamil KROFTA, miniofAdn vyslanec a zplnomocn~n3' ministr, a
Pan Dr Emil NOVOTN , odborov3 pfednosta v ministerstvu ieleznic,

ZA REPUBLIKU POLSKOU :

Pan Jan ZAJAS, magister pray odborov pfednosta v ministerstvu dopravy,

sd~1ivge si sv6 pln6 moci, kter shliedali obsahem i formou sprAvnmrni, dohodli se na t&hto
ustanovenich

Cldnek i.

Ob smluvni strany shoduji se v tom, le ustanoveni 61. 4. a 5. smiouvy o fiprav6 vzjemnlho
ieleznicnfho styku ze dne 3 o.V.1927, pokud jde o priib~nou traf, o nil jest fe v odst. 2 a) 1. 4.
smlouvy, stala se bezpfedmtn3'mi, a aby byla nahra~ena ustanovenimi tohoto protokolu.

Cldnek 2.

Ob smluvni strany shodly se, aby prAva a povinnosti, pokud jde o priiblnou traf, zbylou na
fizemi Polsk6 Republiky, byly pieneseny i s jejim vlastnictvim na Slezskd Vojvodstvi.

BliM podmfnky budou stanoveny v trhovd smlouv6 mezi vlastniken ttto dr~hy (ostravsko-
frydlantskou drhou) a Slezsk m Vojvodstvim.

1 The exchange of ratifications took place at Warsaw, November 14, 1933.
Came into force December 14, 1933.

2 Vol. XCVIII, page 233, of this Series.
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Artykul 3.

Obie Umawiajqce sip Strony zgadzajq siq, aby obowiqzki i warunki utrzymania mostu pod
stacj c Cesky Tein na rzece Olszy zostaly uregulowane przez Zarzqdy Kolejowe obu Umawiajqcych
siq Stron w umowie granicznej dla stacji Cesk, T6in. Obowiazek utrzymania mostu obok Marklowic
ustaje. Konstrukcja elazna tego mostu mote by6 rozebrana przez Czeskoslowackie Koleje take
i w czqci leiqcej na polskim obszarze, oraz wywieziona bez cla i oplat wywozowych do Czechoslo-
wacji w myl Art. 28 konwencji.

Arlykul 4:

Obie Umawiajqce siq Strony zgadzajq siQ, aby wykaz przejg6 kolejowych, zawarty w Art. 6konwencji z dnia 30 maja 1927, zostal uzupelniony nowem przejgciem kolejowern Marklowice -
Cesky T6in, dla ktorego wyznacza si jako stacjq zdawczo-odbiorczq Cesk]' Tin.

Artykul 5.

W zwiqzku z otwarciem nowego przejgcia kolejowego, o kt6rem mowa w Art. 4 niniejszego
protok6iu, obie Umawiaj~ce siQ Strony zgadzaj4 si , aby jako uzupelnienie Art. 7 wy-ej wymienionej
konwencji wyznaczy6 na tern przejgciu dla odprawy celnej i rewizji paszportowej po stronie polskiej
stacjq Marklowice a po stronie czeskoslowackiej stacjq Ceskk Tin.

Artykui 6.

Protok6l niniejszy bqdzie ratyfikowany. Dokumenty ratyfikacyjne zostanq wymienione wI
Warszawie. Wejdzie on w 2ycie 3o dnia po wymianie dokument6w ratyfikacyjnych i moie by5
wypowiedziany jednoczesnie z konvencjl w terminie przewidzianym dla tej konwencji. .

Protok6l niniejszy sporzqdzono w dw6ch egzemplarzach w jezykach polslim i czeskoslowackim,
przyczem oba teksty sq autentyczne.

Na dow6d czego Penomocnicy obu Umawiajqcych siq Stron podpisali protokdi niniejszy i
wycisneli na nim swe pieczecie.

Dzialo siq w Pradze, dnia siedemnastego lutego tysiqc dziewieset trzydziestego trzeciego
roku.

J. ZAJAS. Dr. K. KROFrA.

Dr. NovoTN.

No 3307
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Cidnek 3.

Ob smluvni strany se dohodly, aby povinnost a podminky udr~ovati most u Cesk6ho Tgina
na fece Oli upravily elezni6ni sprAvy obou smluvnich stran v pnpojov6 smlouv6 pro stanici Cesk
Tsin. Povinnost udrzovati most u Marklovic prestava. 2elezna konstrukce tohoto mostu mie
b3ti 6eskoslovensk~'-ni drahami rozebrnna takd i v 6Asti na polskdm fizemi a iryvezena d6
Ceskoslovenska bez celnich a v~voznich poplatkAi podle 61. 28 smlouy.

Cldnek 4.

Ob smluvni strany se dohodly, aby byl dopln~n seznam zeezni6nich prechodi, uvedeny v
61. 6 srnlouvy ze dne 30. kv~tna 192,7, novkm ielezninim pfechodem Marklovice-Ceskk' T9in,
pro kterk se stanov! vymnnou stanici Cesk' T6in.

Cldnek 5.

Z pfi6iny otevfen[ nov6ho ielezi6niho piechodu, o n~n jest ieE v 61. 4 tohoto protokolu,
dohodly se ob6 smluvni strany, aby 61. 7 shora uveden6 smiouvy dopln~n byl tak, ie pro tento•
prechod se stanovf pro celni a pasov6 odbavovanl na polsk6 stran6 stanice Marklovice a na
6eskoslovensk6 stran6 stanice Ceskk Tgin.

Cldnek 6.

Tento protokol bude ratifikovin. Ratifika6ni listiny budou vym6n~ny ve Vargav. Nabude
platnosti 30. dne po v~m~n6 ratifika6nich listin a mfie bkti vypov~d~n z~irovefi se smlouvou ve
1hit pfedvidan6 pro tuto smlouvu.

Tento protokol jest vyhotoven ve 2 kusech v jazyku 6eskoslovensk6m a polskim, pH 6em
oba texty jsou autentick6.

Na doklad toho plnomocnici obou smluvnich stran podepsali tento protokol a p-ipojili k n~mu
sv6 pefeti.

DAno v Praze dne 17. 6nora 1933.

Dr. K. KROFTA. J. ZAJAS.
Dr. NOVOTNI .

Copie certifi~e conforme:
Praha, le 12 d6cembre X933.

Jan Opo~enskk,
Directeur des Archives.

No. 3307
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TRADUCTION.

No 3307. - PROTOCOLE ENTRE LA RtPUBLIQUE DE POLOGNE ET
LA RPPUBLIQUE TCHECOSLOVAQUE, MODIFIANT OU COMPLE-
TANT CERTAINES DISPOSITIONS DE LA CONVENTION DU 30 MAI
1927, CONCERNANT LA RPGLEMENTATION DU TRAFIC FERRO-
VIAIRE ENTRE LES DEUX PAYS. SIGNP- A PRAGUE, LE
17 FP-V7RIER 1933.

LA R PuBLIQUE DE POLOGNE et LA RAPUBL1QUE TCHtCOSLOVAQUE, tenant compte du transfert
sur le territoire de ]a Rdpublique tchdcoslovaque du secteur de transit mentionn6 au paragraphe 2 a)
de rarticle 4 de la Convention concernant la r~glementation du trafic ferroviaire entre les deux
pays, signde A Prague le 30 mai 1927, ont ddcidd de conclure un accord A ce sujet. A cet effet, ont
W dsignds conme plinipotentiaires

POUR LA RWPUBLIQUE DE POLOGNE

M. Jan ZAJAS, docteur en droit, directeur de ddpartement au Minist~re des Communications;

POUR LA RWPUBLIQUE TCHfCOSLOVAQUE :

Dr Camille KROFTA, envoy6 extraordinaire et ministre pldnipotentiaire; et
Dr Emile NOVOTNV, chef de section au Ministre des chemins de fer;

Lesquels, apr~s s'tre conmuniqu6 leurs pleins pouvoirs trouv~s en bonne et due forme, sont
convenus des dispositions suivantes:

Article Premier.

Les deux Parties contractantes conviennent que les dispositions des articles 4 et 5 de la
Convention concernant la rdglementation du trafic ferroviaire entre les deux pays, en date du
30 mai 1927, n'ont plus d'objet dans la mesure oii elles concernent le secteur de transit mentionnd
au paragraphe 2 a) de Particle 4 de ladite convention, et qu'elles sont remplacdes par les dispositions
du prdsent protocole.

Article 2.

Les deux Parties contractantes conviennent que les droits et obligations concernant le secteur
de transit rest6 sur le territoire de la R~publique de Pologne ont td transfdrs, en m~me temps que
)a propridt4 dudit secteur, A la voivodie de Sil6sie.

Les conditions ddtailles ont R6 fix~es dans le contrat d'acbat-vente conclu entre le propri6taire
de ]a voie en question (Chemin de fer d'Ostrawa-Frydland) et ]a voivodie de SiIdsie.

Article 3.

Les deux Parties contractantes conviennent que les obligations et conditions concernant
rentretien du pont sur ]a rivire Olsza, A proximit6 de la gare de Cesk -Tin, ont W r~gles par

1 Traduit par le Secrdtariat de ]a Socidtd des Nations, h titre d'information.
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TRANSLATION.

No. 3307. - PROTOCOL BETWEEN THE POLISH REPUBLIC AND THE
CZECHOSLOVAK REPUBLIC, AMENDING OR SUPPLEMENTING
CERTAIN PROVISIONS OF THE CONVENTION OF MAY 30, 1927,

CONCERNING THE REGULATION OF RAILWAY TRAFFIC
BETWEEN THE TWO COUNTRIES. SIGNED AT PRAGUE,
FEBRUARY 17, 1933.

THE POLISH REPUBLIC and THE CZECHOSLOVAK REPUBLIC, taking account of the transfer to
the territory of the Czechoslovak Republic of the transit section of line referred to in paragraph 2 (a)
of Article 4 of the Convention concerning the regulation of railway traffic between the two countries,
signed at Prague on May 30, 1927, have decided to conclude an agreement with regard to that
matter. The Plenipotentiaries appointed for that purpose

FOR THE POLISH REPUBLIC :

M. Jan ZAJAS, doctor of law, head of department in the Ministry of Communications;

FOR THE CZECHOSLOVAK REPUBLIC

Dr. Kamil KROFTA, Envoy Extraordinary and Minister Plenipotentiary, and
Dr. Emil NOVOTM , head of section in the Ministry of Railways.;

Having communicated their full powers, found in good and due form, have agreed on the
following provisions

Article i.

The two Contracting Parties agree that the provisions of Articles 4 and 5 of the Convention
concerning the regulation of railway traffic between the two countries, dated May 30, 1927, are
no longer applicable so far as they concern the transit section mentioned in paragraph 2 (a) of
Article 4 of the Convention, and that they shall be replaced by the provisions of the present Protocol.

Article 2.

The two Contracting Parties agree that the rights and obligations connected with the transit
section remaining on the territory of the Polish Republic have been transferred, together with the
ownership of the said section, to the Voivodship of Silesia.

The detailed conditions will be laid down in the contract of purchase and sale between the
owner of the line in question (the Ostrava-Frydlant Railway) and the Voivodship of Silesia.

Article 3.

The two Contracting Parties agree that the obligations and conditions connected with the
maintenance of the bridge over the river Ola near the station of Cesk Tgin have been established

I Translated by the Secretariat of the League of Nations, for information.
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les administrations ferroviaires des deux Parties contractantes dans Y'accord de fronti&e visant ]a
gare de Cesk4-Tin. L'obligation concernant F'entretien du pont A proximit6 de Marklowice cesse
d'exister. La charpente de fer dudit pont pourra We drmont&e par les Chemins de fer
tch&oslovaques, 6galemen t pour la partie situe en territoire polonais, et exporte en Tch~coslovaquie
sans droits de douane ni taxes A l'exportation, conform~ment A l'article 28 de ]a convention.

Article 4.

Lei deux Parties contractantes conviennent de coxnpter la liste des points de passage
ferroviaires donn~e A l'article 6 de ]a Convention du 30 mai 19Z27 par 1'addition d'in nouveau point
de passage ferroviaire MarkloN~rce-Cesk -T-Mn, pour lequel Cesk -TR in est d~sigr6 comire go-re
d'&hange.

Article 5.

A 1'occasion de l'ouverture du nouveau point ferroviaire mentionn6 A l'article 4 du pr~sent
protocole, les deux Parties contractantes conviennent, A titre de compliment A 1'article 7 de Ja
convention susmentionn~e, de designer audit point de passage, pour I'expfditicn en douane et la
revision des passeports, du c6t6 polonais ]a gare de Marklowice et du cbt6 tchcoslovaque celle de
Cesk,-Tgfn.

Article 6.

Le present protocole sera ratifi6. Les instruments de ratification seront &hang6s . Varsovie.
Le protocole entrera en vigueur trente jours aprs 1'&hange des instruments de ratification et
pourra etre d~nonc6 en meme temps que ]a convention dans le dMIai qui y est pr&vu.

Le present protocole est 6tabli en deux exemplaires, en langues polonaise et tc&oslovaque,
lies deux textes faisant 6galement foi.

En foi de quoi les pl6nipotentiaires des deux Parties contractantes ont sign6 le pr&sent protocole
et y ont apposd leurs sceaux.

Fait A Prague,.le 17 f~vrier 1933.

J. ZAGAS. )r K. KRoFTA.
)r NOOTk.

N 3307
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by the railway administrations of the two Contracting Parties in the Frontier Agreement concerning
the station of Cesky Tgin. The obligation to maintain the bridge near Marklowice lapses. The
ironwork of the said bridge, including the part of the bridge in Polish territory, may be taken down
by the Czechoslovak railways and exported to Czechoslovakia without Customs or export duties,
in accordance with Article 28 of the Convention.

Article 4.

The two Contracting Parties agree to enlarge the list of railway crossings given in Article 6 of
the Convention of May 30, 1927, by the addition of a new railway crossing Marklowice-Cesky T69in,
in respect of which Cesky Tiln is designated as exchange station.

Article 5.

At the time of opening the new railway crossing mentioned in Article 4 of the present Protocol
the two Contracting Parties agree to supplement Article 7 of the above-mentioned Convention by
designating as Customs and passport stations at that crossing, on the Polish side the station of
Marklowice, and on the Czechoslovak side the station of Cesky T6in.

Article 6.

The present Protocol shall be ratffied. The instruments of ratification shall be exchanged at
Warsaw. The Protocol shall come into force thirty days after the exchange of the instruments of
ratification, and may be denounced at the same time as the Convention within the period of time
provided for that Convention.

The present Protocol is drawn up in duplicate in the Polish and Czechoslovak languages, both
texts being equally authentic.

In faith whereof the Plenipotentiaries of the two Contracting Parties have signed the present
Protocol and have thereto affixed their seals.

Done at Prague, February 17, 1933.

J. ZAGAS. Dr. K. KROFTA.

Dr. NOVOTN' .

No. 33o
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ET TCHECOSLOVAQUI E

Traiti concernant les assurances
sociales. Signe i Berlin, le 21
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GERMANY
AND CZECHOSLOVAKIA

Treaty regarding Social Insurance.

Signed at Berlin, March 21, 1 931.
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TEXTE TCHfCOSLOVAQUE. - CZECHOSLOVAK TEXT.

No 3308. - UMLUVA 1 MEZI REPUBLIKOU CESKOSLOVENSKOU A
RISI N1MECKOU o. SOCIALNIM POJISTENI. PODEPSANA V
BERLINE, DNE 21. BREZNA 1931.

Textes ofcels allemand et tchicoslovaque communiquis par le didgui permanent de la Rdfpublique
tchicoslovaque aupris de la SociltJ des Nations. LVenregistrement de ce traitd a eu lieut le
23 ddcembre 1933.

PRESIDENT REPUBLIKY (ESKOSLOVENSKA a NfMECK-k IdMSK-k PRESIDENT dohodli se na tom,
aby vzje-inn styky na poli socigdniho pojigt~ni byly smluvn6 upraveny. Za tim 6iwelem jmenovali
sv mi zmocnnci:

PRESIDENT REPUBLIKY CESKOSLOVENSKA"

pana Dra Jana BRABLECE, odborov~ho pfednostu ministerstva socid1ni p~e, a
pana Dra Kvftoslava GREcORA, min. radu v ministerstvu zahrani6nich vc;

NtMECK' IdtSKf PRESIDENT:
pana Dra Andrease GRIESERA, ministerskdho feditele v figskdm ministerstvu price, a
pana Dra Adolfa SIEDLERA, referujiciho lega~niho radu v zahrani~nim fiad6.

Zmocn~nci tito vym~nive si navzijem pln6 moci, jei shledali sprAvn~mi a ngleiit3mi, shodli
se na tomto:

A. USTANOVENI V EOBECNA.

Cldnek x.

(i) Tato imluva t e se tchto odv~tvi sociAlnfho pojigtni:
i. nemocensk~ho pojigt~ni d~lnikfi a zam~stnanci ve vyggfch sluibich,

2. -irazov~ho pojigt~n! d~lnikfi a zam~stnancfi ve vyggich slu~bich,
3. invalidniho a starobniho pojigt~ni (invalidniho pojigt~ni),
4. pensijniho pojigt~ni soukrom~ch zamrstnanci ve vygich sluibich (pojigt~ni

zam~stnanci ve vyggfch slu~bich a hornick6ho pensijnmho pojigt~ni zam~stnancfi ve
vyggich sluibich),

5. pojigt~ni u bAfisk3ch bratrsk3'ch pokladen (homick~ho pensijniho pojigt~ni
dMlnikAi).

I L'6change des ratifications a eu lieu h Praha, le x6 novembre 1933.



1933 League of Nations - Treaty Series. 179

TEXTE ALLEMAND. - GERMAN TEXT.

No 3308. - VERTRAG I ZWISCHEN DEM DEUTSCHEN REICH UND
DER CECHOSLOVAKISCHEN REPUBLIK OBER SOZIALVER-
SICHERUNG. GEZEICHNET IN BERLIN, AM 21. MARZ 1931.

German and Czechoslovak official texts communicated by the Permanent Delegate of the Czechoslovak
Republic accredited to the League of Nations.- The registration of this Treaty took place
December 23, 1933.

DER DEUTSCHE REICHSPRASIDENT ind DER PRASIDENT DER CECHOSLOVAKISCHEN REPUBLIK
sind ilbereingekommen, die wechselseitigen Beziehungen auf dem Gebiete der Sozialversicherung
vertraglich zu regeln. Zu diesem Zwecke haben zu ihren Bevollmichtigten ernannt:

DER DEUTSCHE rEICHSPRASIDENT:

den Ministerialdirektor im Reichsarbeitsministerium Herrn Dr. Andreas GRIESER und
den Vortragenden Legationsrat im Auswartigen Amt Herrn Dr. Adolf SIEDLER,

DER PRASIDENT DER CECHOSLOVAKISCHEN REPUBLIK :

den Sektionschef im Ministerium ffir soziale Ffirsorge Herrn Dr. Jan BRABLEC und
den Ministefialrat im Ministerium des Aussem Herrn Dr. Kv~toslav GREGOR.

Die Bevollmachtigten haben nach Mitteilung ihrer in guter und gehriger Form befundenen
Vollmachten Nachstehendes vereinbart

A. ALLGEMEINE BESTIMMUNGEN.

Artikel i.

(i) Dieser Vertrag bezieht sich auf folgendeZweige der Sozialversicherung:
i. die Krankenversicherung der Arbeiter ind Angestellten,
2. die Unfallversichenmg der Arbeiter und Angestellten,
3. die Invalidenversicherung (Invaliditdts- und Altersversicherung),
4. die Angestelltenversicherung und die knappschaftliche Pensionsversicherung

der Angestellten (Pensionsversicherung der Privatangestellten in hoheren Diensten),

5. die knappschaftliche Pensionsversicherung der Arbeiter (Bruderladenprovisions-
versicherung).

I The -exchange of ratifications took place at Prague, November 16, 1933.
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(2) llmluva net e se - ai na v'hody, jei vypl 'vaji pro opr.vn~n4 osoby ze inkUi 3, 4,
I3 a 14. - pojigt~ni posddek lodi (vlefnfch lodi atd.) plujicich na Dunaji a jin ch na t~chto lodich
trvale zamstnanych osob, jako2 i pojigt~ni positdek leteck 'ch.

Cldnek 2.

(i) Pi providdni odv~tvi socidlniho pojigt~ni, uveden'ch v Elgnku i., pouiiti dluino zAsadn6
prAvnfch pfedpisfi stAtu, na jeho2 fizemi se vykontvA zam~stn6ni rozhodne pro pojigt~ni. Z tohoto
pravidla jsou tyto vhimky:

a) vygle-li pocnik (zam~stnavatel), jen mA sv6 sidlo (bydlit ) v jednom stAtC
zam~stnance k pfechodn6mu zamstnAn! do Izeml druh6ho stdtu, pouffti jest po dobu
jednoho roku prAvnich pfedpisAi stAtu, v n6m. jest sidlo vysilajicfho podniku, nebo neni-li
tu podniku, bydlist6 zam~stnavatelovo. Privni pfedpisy tohoto stAtu plati i pro zamnstna-
ni, jel podle sv6 povahy vyiaduje op~tovn6ho, v jednotliv~m pHpad jeden rok
nepresahujiciho pobytu v druh~m stdtnim lizemi.

b) Na pojigt6ni zam~stnancCi:
i. vefejn5ch dopravnich podniki jednoho stAtu, ktefi - at pfechodn6, at na

prfpojovych tratich, prfibn3ch tratich, nebo pohrani~nich neb pfechodov3'ch ndclraich
trvale - zam6stnni jsou na fizemi druh6ho stAtu,

2. podnikti republiky Ceskoslovensk6, 6eskoslovensk~ch zemi, okresfl a obci a
podnikci Ai1e NfmeckW, n6meckych zemi, obcf a obecnich svazA, ktefi jsou zam6stnAni
na t'zemi druh6ho st.tu, pouiti jest prAvnlch predpisui toho stAtu, v n~m , mA sv6
sidlo sprAva podniku, jil tito zamnstnanci podlhaji ve svy'ch osobnich v6cech. U
Zeskoslovenskych stAtnich drah, u spole~nosti n~meck3ch, figsk3ch drah a u oboji
pogtovni sprAvy, rozhoduje sidlo vy~siho sprivniho orgAnu.

Za podnik po rozumu ustanoveni pod pism. a) a b) pokiAdi se i pobo~ka nebo jin6
stdl zahzeni, jei podnik, majici sv6 sidlo v jednom stWte, zHdi ve stWt6 druh6m.

c) Na poligt~ni zam~stnancii diplomatickkch a skute~n~ch konsulirnich zastupitelstev
a jinakych firadfi (celnich, pasov'ch fiadCi atd.) jednoho stAtu, kter6 maji sv6 sidlo
na fizemi druh6ho stAtu, pou-iti jest prAvnich pfedpisfi vysilajfciho stitu, jsou-li tito
zamstnanci ob6any tohoto stAtu. TotW plati pro pojist~ni zam~stnancai pfednostfC,
6lenfi a jin3ch fifednik jmenovanych 6iiadfi. V oboru pojistni nemocensk~ho plati vgak
na MAdost zam~stnavatelovu privni pfedpisy stdtu pfiomajimho.

d) Ph pfesahujicich zem6d6lskkch a lesnich podnicich, jei maji sv6 sfdlo na uzemf
jednoho z obou stAtA, pouiije se prAvnfch pfedpisfi toho stAtu, v n~ml jest sidlo podniku,
vylu6n6 tak6 na pojigt6ni osob, kter6 jsou zam6stnAny v Usti podniku leici ve druh~m
stAt6.

e) Na pojigt~ni zamstnancA, ktefi jsou zam~stnAni na lodich nebo vorech lodnfch
a vorovkch podnikfi na Labi, pouije se prAvnich pyedpisfA toho stAtu, v n6m zamstnanci
maji svd bydligt6. TotW plati pro lodni a vorov podniky na Odfe.

(2) Rozhoduji-li podle odst. i. pfi podniku, jeng mA sidlo v jednom stte, prAvni pfedpisy
druhdho stitu co do zamnstndni v tomto stte, klade se zam6stnAni podle tchto prAvnich pfedpisA1
na rovehi podniku.
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(2) Der Vertrag bezieht sich - unbeschadet der Vergiinstigungen, die sich aus den Artikeln
3, 4, 13 und 14 ffir die Berechtigten ergeben -, nicht auf die Versicherung der Bemannung der die
Donau befahrenden Schiffe (Schleppe usw.) und der sonstigen auf diesen Schiffen stdndig besch~iftig-
ten Personen sowie der Bemannung der Luftfahrzeuge.

Artikel 2.

(i) Bei der Durchfiihrung der in Artikel i bezeichneten Zweige der Sozialversicherung finden
grundsditzlich die Rechtsvorschriften des Staates Anwendung, in dessen Gebiet die fiur die Versi-
cherung massgebende Beschaftigung ausgeiibt wird. Von dieser Regel gelten folgende Ausnahmen:

a) Werden Arbeitnehmer von einem Betriebe (Arbeitgeber), der in dem einen Staate
seinen Sitz (Wohnsitz) hat, zu einer voriibergehenden Beschaltigung in das andere Staats-
gebiet entsandt, so finden ffir die Dauer eines Jahres die Rechtsvorschriften des Staates
Anwendung, in dem der Sitz des entsendenden Betriebes, in Ermangelung eines Betriebes
der Wohnsitz des Arbeitgebers gelegen ist. Die Rechtsvorschriften dieses Staates gelten
auch fir eine Beschaiftigung, die ihrer Natur nach einen wiederholten, in jedemn einzelnen
Falle ein Jahr nicht iibersteigenden Aufenthalt im anderen Staatsgebiet erfordert.

b) Auf die Versicherung der Arbeitnehmer.
x. der in dem einen Staate bestehenden Mffentlichen Verkehrsunternehmungen,

die - sei es voribergehend, sei es auf Anschlussstrecken, Durchzugsstrecken oder
in Grenz- oder Ubergangsbahnh6fen dauernd - im Gebiete des anderen Staates
beschaftigt sind,

2. von Betrieben des Deutschen Reiches, der deutschen Linder, Gemeinden und
Gemeindeverbiinde und von Betrieben der Cechoslovakischen Republik, der cecho-
slovakischen Lnder, Bezirke und Gemeinden, die im Gebiete des anderen Staates
beschaftigt sind,
finden die Rechtsvorschriften des Staates Anwendung, in dem die Stelle des Betriebes
ihren Sitz hat, der solche Arbeitnehmer in ihren Personalangelegenheiten unterstehen.
Bei der Deutschen Reichsbahn-Gesellschaft, den Cechoslovakischen Staatsbahnen und
den beiderseitigen Postverwaltungen ist der Sitz der hheren Verwaltungsstelle
massgebend.

Als Betrieb im Sinne der Bestiirmungen unter a und b gilt auch eine Zweigniederlas-
sung oder sonstige stiindige Einrichtung, die ein Betrieb, der seinen Sitz in dem einen
Staate hat, in dem anderen Staate begri'ndet.

c) Auf die Versicherung der Arbeitnehmer der beiderseitigen diplomatischen und
berufskonsularischen Vertretungen und der sonstigen amtlichen Stellen (Zollamter,
Passtellen usw.) des einen Staates, die in dern anderen Staate ihren Sitz haben, finden
die Rechtsvorschriften des entsendenden Staates Anwendung, wenn die Arbeitnehmer
diesem Staate angeh5ren. Das gleiche gilt fMr die Versicherung von Arbeitnehmern der
Leiter und der Mitglieder und der sonstigen Beamten der genannten Stellen. In der
Krankenversicherung gelten jedoch die Rechtsvorschriften des Empfangsstaates, wenn
der Arbeitgeber (Dienstgeber) dies beantragt.

d) Bei iibergreifenden land- und forstwirtschaftlichen Betrieben, die ihren Sitz
im Gebiet eines der beiden Staaten haben, finden die Rechtsvorschriften des Staates,
in dem der Sitz des Betriebes gelegen ist, ausschliesslich auch auf die Versicherung der
Personen Anwendung, die in dem im anderen Staate gelegenen Betriebsteil taitig sind.

e) Auf die Versicherung der Arbeitnehmer, die auf Schiffen oder F16ssen von Schiff-
und Flossfahrtsunternehmungen auf der Elbe beschdftigt sind, finden die Rechtsvorschrif-
ten des Staates Anwendung, in dem die Arbeitnehmer ihren Wohnsitz haben. Das gleiche
gilt fir Schiff- und Flossfahrtsunternehnxungen auf der Oder.

(2) Ist nach Abs. I bei einem Betriebe, der seinen Sitz in dem einen Staate hat, das Recht
des anderen Staates fijr eine Beschaftigung in diesem Staate massgebend, so ist die Beschaftigung
im Sinne dieses Rechtes einem Betriebe gleichzuachten.
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(3) Je-li posuzovati Araz nastal v jednom stdt6 podle z~konai o firazov~m pojigt~ni druh~ho
stditu, plati predpisy t6chto zdkonii, i pokud jde o dalai ndroky na nmhradu kody, je2 z d;ivodu
firazu Ize uplatfiovati podle zRkonfi prvniho stttu ; tot6 plati, kdy2 podnik podl6hi zikonod rstv!
urazovemu jen v jednom z obou stitOi. Utrpi-li 2elezni6ni zam6stnanec iraz, vykon.ivaje zam~stndini
podle odst. x., pism. b), 6. 1. pfi provozu cizi drdhy, posuzuje se tato drAha pfi pouliti ustanovenf
tohoto odstavce jako vlastni drdha zamstnancova.

(4) .Pou iti prnvnich pfedpisAi jednoho stdtu podle odst. ix. mi tak6 v z~pfti, 2e nositele,
Uiiady a soudy sociIniho pojigtni tohoto stAtu jsou pfislugny pro provdd~ni socidiniho pojigt~ni.

(5) Za pojigt~ni firazov6 po rozumu tdto fimluvy pokldid. se take firazov6 zaopatfeni, jel
nahrazuje vefejnoprvni i5razov6 pojittnl.

Cldnek 3.

Oba smluvni stdty kladou co do divek z odv~tvi socidiniho pojikt~ni uveden ,ch v 61. x., 6.
2-5, plislusniky druhdho stdtu a jich pozflstal6 na roveAi vlastnim st~tnim pfislugnkiim a jich
pozistal 4m. To plati pro zemd&1sk6 firazov6 pojigt6ni zem6dlsk,ch sezonnich dlnikfi a jich
pozfistalych vfibec, jinak vgak jen potud, pokud zemd61sk6 podniky nebo v nich zarastnanx
osoby tdhol druhu podle z~konoddxstvi obou stdtfi podlhaji firazov&nu pojistni..

Cidnek 4.

PH poufitf zdkonn~ch piedpisfi jednoho stdtu o odbytf ndrokft z nukterdho odvtVI sociilnho
pojist~ni uvedendho v 1. x, 6. 2-5, nepokld6i se pobyt v druh6m stt pro oprdvnnd osoby,
jel ndleleji jednomu z obou stdtii, za pobyt v cizin6.

Cidnek 5.

Nositel6 n6kter6ho v 61. x. uveden~ho odv6tvi soci6lniho pojigt6ni jednoho stitu budou na
iddost stejnm zpfisobem, jako by glo o provdd~ni vlastniho socidlniho pojigt~ni, zkoumati dalgi
trvni prava na po'iv~ni dAvek osob, jim se dostivd odgkodn6ni ad nositele pojigtni druh6ho
stdtu, a provfdti 16karsk prohlidky. V ,1ohy jdou na vrub idajlcho nositele pojigtni.

Cldnek 6.

(i) Ph provtd~nf n~kter6ho z odv6tvi sociihiho pojigt~ni uveden~ch v 61. i. poskytnou
nositelM, fiady a soudy sociAIniho pojigt~ni jednoho stttu nositeliim, fiiadfim a soudtkm socidlniho
pojigt6ni dcruhho stdtu sprdvni pomoc ve stejndm rozsahu, jako by i1o o providni vlastniho
socidiniho pojist6nf.

(2) Ustanoveni 61. 5. a pfedchoziho odstavce plati obdobn6 pi provid6ni &e-skoslovensk6ho
nemocensk6ho pojigt~ni vefejn3ch zanstnancfi.

(3) Nositel, irady a soudy sociAIniho pojitenf zjisti ve steinem rozsahu, jako by s1o o
provldni vlastniho socilniho pojigt~ni, v¢ge, co je nutn6 k objasn rni skutkov6 podstaty, a to
- sp~chd-li vc a pokud jsou k tomu podle vlastnich pfedpisCi oprdvnZni - i z moci fifedni.
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(3) Flt der in dem einen Staatc eingetretene Unfall unter die UnfallversichErungsgesetze
des anderen Staates, so gelten deren Vorschriften auch insoweit, als es sich urn anderweitige
Entschddigungsanspriiche handelt, die wegen des Unfalls nach den Gesetzen des ersteren Staates
geltend gemacht werden ; dies gilt auch, wenn ein Betrieb nur in einem der beiden Staaten der
Unfallversicherungsgesetzgebung unterliegt. Erleidet ein Eisenbahnbediensteter whrend einer
Beschdiftigung gemss Abs. i b Ziff. i einen Unfall beim Betriebe einer fremden Bahn, so wird
diese Bahn bei der Anwendung der Bestimmungen dieses Absatzes der eigenen Bahn des Bediensteten
gleichgestellt.

(4) Die Anwendung der Rechtsvorschriften des einen Staates gemaiss Abs. i hat auch zur
Folge, dass die Trager, Beh6rden und Gerichte der Sozialversichenmg dieses Staates fr die
Durchfiihrung der Sozialversicherung zustiindig sind.

(5) Als Unfallversichenmg im Sinne dieses Vertrages gilt auch eine Unfalfiirsorge, die an die
Stelle der 6ffentlichrechtlichen Unfallversicherung tritt.

Artikel 3.

Die vertragschliessenden Staaten stellen fr die Leistungen aus den in Artikel I Ziff. 2 bis
5 bezeichneten Zweigen der Sozialversicherung den eigenen Staatsangehbrigen und ihren Hinter-
bliebenen die Angeh6rigen des anderen Staates und ihre Hinterbliebenen gleich. Dies gilt fr
die landwirtschaftliche Unfallversicherung zugunsten landwirtschaftlicher Wanderarbeiter und
ihrer Hinterbliebenen allgemein, im iibrigen nur insoweit, als landwirtschaftliche Betriebe oder die
in ihnen beschaftigten Personen der gleichen Art nach der Gesetzgebung beider Staaten der
Unfallversicherung unterliegen.

Arlikel 4.

Bei Anwendung der gesetzlichen Vorschriften des einen Staates iiber die Abfindung von
Anspriichen aus den in Artikel i Ziff. 2 bis 5 bezeichneten Zweigen der Sozialversicherung gilt
der Aufenthalt in dem anderen Staate fr Berechtigte, die einem der beiden Staaten angeh6ren,
nicht als Aufenthalt im Ausland.

Artikel 5.

Die Trager der in Artikel i bezeichneten Zweige der Sozialversicherung des einen Staates
werden auf Antrag in der gleichen Weise, wie wenn es sich um die Durchfifhrung der eigenen
Sozialversicherung handelte, die Fortdauer des Bezugsrechts von Personen prilfen, die von einerrn
Versicherungstriger des anderen Staates Entschddigung beziehen, und firztliche Untersuchungen
besorgen. Auslagen fallen dem ersuchenden Versicherungstrdger zur Last.

Artikel 6.

(i) Bei der Durchfiihning der in Artikel i bezeichneten Zweige der Sozialversicherung werden
die Trager, Beh6rden und Gerichte der Sozialversicherung des einen Staates den Trdigern, Behbrden
und Gerichten der Sozialversicherung des anderen Staates Verwaltungshilfe in demselben Umfange
leisten, wie wenn es sich urn die Durchiffihrung der eigenen Sozialversicherung handelte.

(2) Die Bestimmungen des Artikel 5 und des vorstehenden Absatzes gelten entsprechend
fir die Durchfijhrung der cechoslovakischen Krankenversicherung der 6ffentlichen Angestelten.

(3) Die Trager, Beh6rden und Gerichte der Sozialversicherung stellen in demselben Umfange
wie zur Durchfihrung der eigenen Sozialversicherung, in eiligen Fallen - soweit sie im Rahmen
der eigenen Vorschriften dazu befugt sind - auch von Amts wegen, dasjenige fest, was zur Auf-
klaung des Sachverhalts notwendig ist.
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(4) NAklady spojen6 s poskytnutim sprdvni pomoci nahrad! se ve stejn6m rozsahu jako ve
vlastnum sociAlnim pojift~ni.

(5) Ph provAd~ni n6kter~ho z odv6tv! sociAlniho pojigt~nf uveden~ch v 61. x. poskytnou
Mdn soudy prAvni pomoc podle prAvnfch pfedpisfi platn2ch pro v~ci obansk6 a obchodni.

Cldnek 7.

Pohled vky podle 6canku 5. a 6., pokud nebude mezi zucastnenymi cinitei obou stran neco
jin~ho umluveno, jsou splatn6 ke dni, kter6ho bylo skonceno iedni jednni, je. zavdalo podn~t
k v~lohim. Pohledivky jsou splatny do mrsice po oznArneni ve mn6, ve kter6 vze~1y. V prodleni
je platiti 4 % uirok ode dne splatnosti.

ldnek 8.

(i) Konsulov6 obou stitAl poklAdaji se za zmocn~n6, aby zastupovali zamnstnance n~leiejici
jejich stitu pied vegkerrni nositeli, fifady a soudy sociAlniho pojigt~ni druh~ho stitu; vnitrostAtni
prAvnf predpisy, jei vyiaduji zastupovAni zv1Aftnim prAvnfm zdstupcem, jsou nedot6eny.

(2) Jde-li o pislunika druh~ho stAtu, je o skon6eni firazov~ho getieni vyrozum~ti neprodlen6
pffslugn , konsulafrn fiad tohoto stAtu.

Cidnek 9.

Nejvy~i sprAvni 6 ady obou stAti dohodnou se o torn, jak'm zpaisobem bylo by upraviti
pokud mozno nejucelnejl pfmiri styk co do podani pnslusnikuA jednoho stAtu na nositele, iliady
a soudy socilniho pojigt~ni druh6ho stAtu.

Cldnek Io.

Ph opravn~ch prostfedcich ve vecech nekter6ho z odvetvi socianfho pojitenf uvedeneho
v l. 1. pokldaji se z konn6 1hfty za zachovAny i tehdy, kdy2 opravn prostiedek dogel v as u
nositele, idfadu nebo soudu sociAlniho pojigt6nf druh~ho stAtu. V t6chto pripadech budi opravn
prostfedek neprodlen6 zaslin na ministerstvo sociAlni pde v Praze, je-li k rozhodnuti pislunou
instance 6eskoslovenskA, a na ffgsk' pojigfovaci fiiad. v Berlin6, je-li k rozhodnuti pHslugnou
instance n~mecki.

Cldnek iI.

Piedpisy o osvobozeni a illevdch ve vcech kolk a ]in~ch poplatkO, platn6 pro provid~ni
vlastnfho soci lniho pojist~ni v jednom stAt, plati stejn6 i pro provid~ni socilniho pojigt~ni
druhdho stAtu.

Cldnek 12.

(I) Vzejde-li mezi nositeli, -i6ady nebo soudy sociAlnfho pojigt ni obou stAtAi v jednotliv~m
pfpad spor o to, zda jest pouiiti prAva jednoho neb druh~ho statu, mfe ai do rozhodnuti podle
1,. 30. nositel pojigt~ni, u n~hol nejprve byl ohlAgen nArok ze spornho zam~stnaneck6ho pom6ru,
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(4) Die mit der Verwaltungshilfe verbundenen Auslagen werden nur in dem gleichen Umfange
wie in der eigenen Sozialversicherung verg~itet.

(5) Bei der Durchfiihrung der in Artikel i bezeichneten Zweige der Sozialversicherung leisten
die ordentlichen Gerichte Rechtshilfe nach Massgabe der f ir Zivil- und Handelssachen geltenden
Vorschriften.

Artikel 7.

Forderungen gemaiss Artikel 5 und 6 werden, sofern nicht zwischen den beiderseitigen beteiligten
Stellen etwas anderes vereinbart ist, in dem Zeitpunkt f.llig, in dem die Amtshandlung, die den
Anlass zur Entstehung der Auslagen gegeben hat, abgeschlossen ist. Die Forderungen sind binnen
Monatsfrist nach Bekanntgabe in der Wdhrung zu tilgen, in der sie entstanden sind. Bei Verzug
sind sie mit vier vom Hundert vom Tage der Falligkeit an zu verzinsen.

Artikel 8.

(1) Die Konsuln der beiden Staaten gelten als ermOichtigt, die ihrem Staate angeh6renden
Arbeitnehmer vor allen Trigern, Beh6rden und Gerichten der Sozialversicherung des anderen
Staates zu vertreten ; innerstaatliche Rechtsvorschriften, welche die Vertretung durch einen
besonderen Rechtsvertreter erfordern, bleiben unberiihrt.

(2) Von dem Abschluss von Unfalluntersuchungen ist, wenn es sich urn Angeh6rige des anderen
Staates handelt, der zust5.ndigen Konsularbeh6rde dieses Staates unverziiglich Nachricht zu geben.

Artikel 9.

Die obersten Verwaltungsbeh6rden beider Staaten werden sich dardiber verstandigen, in
welcher Weise der unmittelbare Verkehr hinsichtlich der Eingaben der Angeh6rigen des einen
Staates an die Trager, Beh6rden und Gerichte der Sozialversicherung des anderen Staates m6glichst
zweckdienlich geregelt werden k6nnte.

Artikel io.

Bei Einlegung von Rechtsmyitteln in Angelegenheiten der in Artikel x bezeichneten Zweige
der Sozialversicherung gelten die gesetzlichen Fristen auch dann als gewahrt, wenn das Rechtsmittel
rechtzeitig bei einem Trager, einer Behbrde oder einem Gericht der Sozialversicherung des anderen

,aates eingegangen ist. In diesen Fallen ist die Rechtsmittelschrift unverziiglich, wenn Cine
deutsche Stelle zur Entscheidung iiber das Rechtsmittel zust5ndig ist, an das Reichsversicherungs-
amt in Berlin, wenn eine 6echoslovakische Stelle zur Entscheidung zustandig ist, an das Ministerium
fir soziale Ffirsorge in Prag abzugeben.

fArtikel Ii.

Die in dern einen Staate fur die Durchftihrung der eigenen Sozialversicherung geltenden
Vorschriften fiber Befreiungen oder Erleichterungen hinsichtlich der Stempel- und sonstigen
Gebiihren kommen in gleicher Weise auch der Durchfiihrung der Sozialversicherung des anderen
Staates zugute.

Artikel 12.

(i) Wird zwischen Tiigern, Beh6rden oder Gerichten der Sozialversicherung der beiden Staaten
im Einzelfalle die Frage streitig, ob das Recht des einen oder des anderen Staates anzuwenden
ist, so kann, bis die Entscheidung gemdss Artikel 30 getroffen ist, der Versicherungstrager, bei dem
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poskytnouii prozatimni pffi. Nositel pojisteni na duchody mue provad~niru teto pee pov6iti
nemocenskou pojigfovnu. PMe zAlei v poskytovAni dtvek, k nim' by nositel pojist~ni byl povinen
podle prvnich pfedpisfi pro n~j platnch.

(2) Byla-li prozatimni p66e odepfena anebo nebyla-li poskytnuta v potfebndm rozsahu, rni e
dozorfi fifad na podanou sti~nost phdr2eti nositele pojigt~ni k poskytnuti prozatimni p&e a
stanoviti vymru divek. Je-li spor mezi nositeli pojigt~ni, ktefi nepodlhaji t6mui dozor~imu afadu,
rozhoduje nejvygi sprtvni fifad - je-li toho potfebi, v dohod6 se zd6astn6nym-ni ministerstvy -
nebo orgAn jim stanoven .

(3) Nositel pojigt~nf posl~ze zavdzan nahradi nositeli pojigtnfli, jen poskytIl prozatimni
pfi, n~klady tim vzegl6. Clnek 7. platf obdobn6.

B. USTANOVENI ZVLASTNI.

I. NEMOCENSKA POJI§TtNi.

Cldnek 13.

(i) Privo na divky z nemocensk6ho pojigt~ni odpo'ivi, kdy osoba oprivn~nal odejde po
vzniku pojistn~ho phpadu dobrovoln6 bez svoleni nositele pojift~ni do fizemi druh6ho stAtu. Svoleni
neni zapoffebi, odcjde-li opr.vntni osoba do pohranifniho fizemi druh~ho stitu, jel sousedi s
obvodem (okresem) jeho nemocensk6 pojigfovny, dokud tam pobkvl. Ngrok neodpoivi ani tehdy.
bydli-li osoba oprivn~n6, jii od dfiv~j6ka v takovnm tizemif, dokud tam pobivd.

(2) Za sousedni pohranifni izemi po rozumu tohoto 6iAnku poklAdi se obvod nemocenskd
pojisfovny druh6ho stdtu, jen m spole6nou hranici s obvodem nemocensk6 pojigfovny phslun
k poskytovini divek.

(3) Nejvy~gi spr~vni fifady obou stit6' siednaji mimo to, jakA dalgi dzemi pova2ovati jest
za pohrani~ni fizemi po rozumu tohoto lUnku. Z~sadn6 budou prohAsena za pohrani~ni izemf
zvhigt6 ta sousedni fizemi, kami dochdzejf pravideln6 pracovni sily z druheho sttu.

(4) PH pobytu v pohraninfm fizeni mfe zavdzani poji~fovna poskytovati divky f3oc
sama anebo poAdati pojigtovnu druh~ho st~tu za poskytovAni ddvek. DoMAdanA pojigfovnkc
poskytne dAvky podle pfedpisfi, kter6 plati pro idajici pojigfovnu. DoAdan6 pojig fovn6 nahraditi
jest skute~n6 vzegl6 fitraty ; pro n~hradu ndkladai za v~cn6 dAvky plati ph tom sazby, jich mi
pou iti dozadanA pojigfovna pro sv6 vlastni opravn~n6 osoby. Cl~nek 7 plati odbobn6.

Cldnek 14.

(x) Z'i6astn~n6 nemocensk6 pojigfovny nebo jejich svazy mohou sjednati bliigi podrobnosti o
vzAjemn6 pomoci a o poskytovini davek pro rodinn6 piislugnfky v pohrani~nfm fizemi a pro posAdky
na vnitrozemskrch lodich a vorech.

(2) Se svolenim nejvy~gich sprAvnich fifadi po rozumu tlto 16mluvy mohou zfiiastn~n6
nemocensk6 pojigfovny nebo jejich svazy ujednati, ie clensk6 doby, kter6 byly ziskdny na fizemi
jednoho stAtu, budou zapoitAvdny v druhdm stte, pokud niroky jsou zAvislM na ziskAni nejnilgi

lensk6 doby.
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ein Anspruch aus dem streitigen Beschiftigungsverhdltnis zuerst angemeldet w\ird, eine vorldufige
Fiirsorge gewdhren. Der Triiger der Rentenversicherung kann eine Krankenkasse mit der Durch-
fiihrung der Fiirsorge betrauen. Die Ffirsorge besteht in den Leistungen, zu denen der Versicherungs-
trager nach dem fWr ihn geltenden Recht verpflichtet ware.

(2) Wird die vorldufige Firsorge verweigert oder nicht in dem erforderlichen Umfange gewdhrt,
so kann auf Beschwerde die Aufsichtsbeh6rde den Versicherungstriger zur Gewvahrung der vorlau-
figen Fiirsorge anhalten und das Mass der Leistungen bestinurnen. Bei Streit zwischen Versiche-
rtngstr~gern, die nicht derselben Aufsichtsbehrde unterstehen, entscheidet die oberste
Verwaltungsbehrde - gegebenenfalls im Einvernehmen mit den beteiligten Ministerien - oder
die von ihr bestimnte Stelle.

(3) Der endgiiltig verpflichtete Versicherungstrtiger hat dem Versicherungstrager, der die
vorliufige Fiirsorge gewifhrt hat, die daffir gemachten Aufwendungen zu erstatten. Artikel 7 gilt
entsprechend.

B. BESONDERE BESTIMMUNGEN.

I. KRANKENVERSICHERUNG.

ArtikelI3.

(i) Die Leistungen aus der Krankenversicherung ruhen, wenn sich der Berechtigte nach
Eintritt des Versicherungsfalls freiwillig ohne Zustimmung des Versicherungstrdgers in das Gebiet
des anderen Staates begibt. Die Zustimmung ist nicht erforderlich, wenn sich der Berechtigte
in ein dem Bezirke (Sprengel) seiner Krankenkasse benachbartes Grenzgebiet des anderen Staates
begibt, solange er sich dort auflhalt. Das Ruben des Anspruchs ist auch dann ausgeschlossen,
wenn der Berechtigte von vomherein in einem solchen Gebiete wohnt, solange er sich dort aufhalt.

(2) Als benachbartes Grenzgebiet im Sinne dieses Artikels gilt der Bezirk der Krankenkasse
des anderen Staates, der eine gemeinsame Grenze mit dem Bezirke der ffir die Gewdhrung der
Leistungen zustandigen Krankenkasse hat.

(3) Die obersten Verwaltungsbeh6rden beider Staaten werden ausserdem vereinbaren, welche
weiteren Gebiete jeweils als Grenzgebiete im Sinne dieses Artikels anzusehen sind. Grundsdtzlich
sollen zu Grenzgebieten insbesondere diejenigen Nachbargebiete erkkurt werden, zwischen denen
ein regelmdssiger Verkehr von Arbeitskraften stattfindet.

(4) Beim Aufenthalt im Grenzgebiet kann die verpflichtete Kasse die Leistungen entweder
selbst gewdhren oder eine Kasse des anderen Staates um die Gewahrung der Leistungen ersuchen.
Die ersuchte Kasse hat die Leistungen nach Massgabe der Vorschriften zu gewAhren, die ffir die
ersuchende Kasse gelten. Der ersuchten Kasse sind die tatsaichlich verauslagten Kosten zu erstatten;
fur die Erstattung der Kosten der Sachleistungen gelten dabei die Gebiihrensatze, die die ersuchte
Kasse fuir ihre eigenen Berechtigten aufzuwenden hat. Artikel 7 gilt entsprechend.

Artikel 14.

(i) Die beteiligten Krankenkassen oder ihre Verbdnde k6nnen ilber die gegenseitige Hilfe-
leistung und die Gewahrung von Familienhilfe in Grenzgebieten und for die Besatzungen von
Binnenschiffen und Flbssen Naiheres vereinbaren.

(2) Mit Zustimmung der obersten Verwaltugsbeh6rde im Sinne dieses Vertrages k6nnen die
beteiligten Krankenkassen und ihre Verbdnde vereinbaren, dass Mitgliedschaftszeiten, welche
in Gebicte des einen Staates zuriickgelegt sind, im anderen Staate angerechnet werden, soweit
Anspriiche von einer Mindestrnitgliedschaftsdauer abhangen.
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II. URAZOVA POJISTLNf.

Cldmek 15.

Podnikatelim nesmi b ti pfedpisovAno vyggi pojistn6 na pojigt~ni tirazov6 proto, ie podnik
mA sv6 sidlo v druh~m stitu.

III. INVALIDNf A STAROBNI POJIT:,Ni (INVALIDNI POJI§ThNi), PENSIjNf POJIgTtNf SOUKROM-C10
ZAMASTNANC( VE VYWiCH SLU BACH (POJI§TPNf ZAMitSTNANCt VE VY CfH SLUWBACH A

HORNICKYt PENSIJNI POJI§TP-Ni ZAMP-STNANCO VE VYWCH SLUiBACH) A POJI9T9Nf U BAMSKftCg

BRATRSK'I CH POKLADEN (HORNICKP PENSIJNf POJI0TiNf DILLNfKO).

Cldnek 16.

(i) Byly-li za pojigt~nce zapraveny pfisp~vky na 6eskoslovensk .pojigt~ni invalidni a starobni
a n~meck6 pojigt~n! invalidni, se~tou se tyto phlsp~vkov6 doby, pokud se nekryji, pro zachovini
ndrokU (UAk), a pro dosaleni 6ekaci doby. 0 tom, jakou dobu jinak hze zapo~isti, rozhoduji pro
nositele pojigt~ni ka~d~ho z obou stitfi vnitrostttni piedpisy prAvni.

(2) Nastane-li pojistn3 phpad, poskytuji nositelM pojigt~ni obou stita dfchod, na n~j2 je
ndrok podle vnitrostitnich pfedpisfi, phhligejlc k odst. i. tohoto c1inku. Pro vymfeni dCichodu
vezmou se za zAklad vnitrost.tni pHsp~vkov6 doby. Z ceskoslovensk6 z.dadni &istky, jakoi i z
n~meck6 zkddadni Mstky a n~meck~ho phiplatku na d~ti, dluno vak toliko platiti dil, jenz odpovfdA
pom~ru vnitrostitni pnisp~vkov6 doby k aihmu pfisp~vkov~ch dob ztrivenych v obou stAtech.
K tomuto krnceni nedoide, nebylo-li ziskAno v jednom z obou stAtOi vice ne dvacetgest pfisp~vko-
v~ch tydna. V tomto pHpad6 nen ndroku na dfichod vci~i nositeli pojigtni stitu, v n~mn nebylo
ziskAno vice ne dvacetgest pfisp~vkov~ch t3dnfi.

(3) ZkrAcen6 dilchody (odst. 2,) jed nep~evyguji m~si~n6 &istku 6tyiicet korun &eskoslovensk~ch
nebo pft Ngslych marek, mohou byti odbyty svou kapitAlovou bodnotou.

(4) PoMivAni diichodu v jednom stAt zachovivA nroky (UAky) tW ve stWte druh6m.

(5) Ustanoveni tohoto 616nku neplati pro jednorizov6 dlvky.

Cldnek 17.

ClAnek 16. plati obdobn6, byly-li zapraveny za pojigt~nce pHsp6vky na 6eskoslovensk6 pensijnf
pojigtni soukrom'ch zam~stnanc'i ve vyggfch slubach a na n~meck6 pojigt~ni zamnistnanci ve
vygsich sluibAch nebo na n~meck6 hornick6 pensijni pojigt~ni zamnstnancdi ve -ysgich sluzb ch
s tim, ie na misto dvacetigesti pfisp~vkov3'ch t~dnfi podle 61. I6., odst. 2., nastupuje dvan~ct
pfisp~vkov2ch m~scl. Ph tom plati ustanoveni o zAkladni 6istce takd pro nejniiAi doichody podle
6eskoslovenskych prAvnich pfedpis6.

Cidnek i8.

lAnek 16. plati obdobn ., byly-li zapraveny za pojigt~nce phsp~vky na 6eskoslovensk pojigt~ni
u bAfiskych bratskych pokladen a na n6meck hornick6 pensijni pojigtfni d~lnikii.
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II. UNFALLVERSICHERUNG.

Arlikel 15.

Betriebsunternehmer diirfen zur Unfallversicherung des einen Staates nicht deshalb mit
h6heren Versichenigsbeitraigen herangezogen werden, weil der Betrieb seinen Sitz in dem anderen
Staate hat.

III. INVALIDENVERSICHERUNG (INVALIDITKTS- UND ALTERSVERSICHERUNG), ANGESTELLTEN-
VERSICHERUNG UND KNAPPSCHAFTLICHE PENSIONSVERSICHERUNG DER ANGESTELLTEN
(PENSIONSVERSICHERUNG DER PRIVATANGESTELLTEN IN HOHEREN DIENSTEN) SOWIE KNAPP-

SCHAFTLICHE PENSIONSVERSICHERUNG DER ARBEITER (BRUDERLADENPROVISIONSVERSICHE-

RUNG).

Artikel 16.

(i) Sind fir einen Versicherten Beitrdge zur deutschen Invalidenversicherung und zur
6echoslovakischen Invaliditats- und Altersversicherung entrichtet, so werden diese Beitragszeiten,
soweit sie sich nicht decken, foir die Aufrechterhaltung der Anwartschaften (Ansprtiche) und ffir
die Erfullung der Wartezeit zusamnmengerechnet. Welche Zeiten sonst anrechenbar sind, richtet
sich fr die Versicherungstrdger jedes der beiden Staaten nach innerstaatlichem Recht.

(2) Beim Eintritt eines Versicherungsfalles gew~ihren die Versicherungstrager beider Staaten
die Rente, auf die nach den innerstaatlichen Vorschriften unter Beriicksichtigung des Abs. I dieses
Artikels ein Anspruch besteht. Der Berechnung der Rente werden die innerstaatlichen Beitrags-
zeiten zugrunde gelegt. Von dem deutschen Grundbetrag und Kinderzuschuss sowie von dem
echoslovakischen Grundbetrag ist aber nur der Teil zu zahlen, der dem Verhaltnis der innerstaat-

lichen Beitragszeit zur Summe der in beiden Staaten zuriickgelegten Beitragszeiten entspricht.
Diese Kirzung tritt nicht ein, wenn in einem der beiden Staaten nicht mehr als sechsundzwanzig
Beitragswochen zuriickgelegt sind; in diesem Falle besteht gegen den Versicherungstrager des
Staates, in dem nicht mehr als sechsundzwanzig Beitragswochen zurfickgelegt sind, kein Anspruch
auf Rente.

(3) Gekiirzte Renten (Abs. 2), die den Betrag von fiInf Reichsmark oder vierzig Kronen
monatlich nicht ilbersteigen, k~nnen ndt ihrem Kapitalwert abgefunden werden.

(4) Der Bezug der Rente in dem einen Staate erh5ilt die Anwartschaften (Anspriiche) auch
in dem anderen Staate.

(5) Die Bestimmungen dieses Artikels gelten nicht fdr einmalige Leistungen.

Artikel 17.

Artikel c6 gilt entsprechend, wenn fr den Versicherten Beitr~ge zur deutschen Angestellten-
versicherung oder knappschaftlichen Pensionsversicherung der Angestellten und zur echoslova-
kischen Pensionsversicherung der Privatangestellten in hbheren Diensten entrichtet worden sind,
mit der Massgabe, dass an Stelle der sechsundzwanzig Beitragswochen nach Artikel 16, Abs. 2
zw6lf Beitragsmonate treten. Dabei gelten die Bestimmungen iiber den Grundbetrag auch ffir
die Mindestrenten nach den echoslovakischen Rechtsvorschriften.

Artikel 18.

Artikel x6 gilt entsprechend, wenn ffir den Versicherten Beitraige zur deutschen knappschaftli-
chen Pensionsversicherung der Arbeiter und zur cechoslovakischen Bruderladenprovisionsversiche-
rung entrichtet worden sind.
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Cldnek 19.

Pi zjigfovdnf, zda je tu nirok na dfichod z n~kter6ho pojigfovaciho odv6t%-i uvedene'ho v
61. x., 6. 3-5, bude phhligeno k pisp6vkov3hm dobim, ziskan~rn na fizemi jednoho z obou st~tfi
v druh6m stdt6 tak, jako by tyto pfisp~vkov6 doby byly zfskiny v torn kter6m pojigt~ni onoho
druh~ho stAtu.

Cldnek 2o.

Stdtnf p~isp~vek (figsk pfiplatek) k dichodfim z invalidniho a starobniho pojigt~ni (invalidnlho
pojigt~ni), na nichl se filastni nositelM pojist~ni obou statAi, zaplati stit, v n mi opr rnn. osoba
nikoli pouze pfechodn6 bydli.

Cldnek 21.

Je-li "uhrn &chodi (v~etn6 stitniho pHsp~vku hisk~ho pHplatku) vypo6ten3' podle pfedchozich
ustanoveni nizi, nei dfichod, jeji by m~l poskytovati nositel pojigt~ni jednoho z obou stAtfi sAM
o sob6 podle vnitrostAtnich piedpisfi na podklad6 pfisp~vkov6 doby v jeho stAt ziskan6, zvsi
tento nositel pojigt6mn svfij podil na dfichodu o rozdil. Pro srovndmn je zAkadem zlatA relace obou
mn.

Cldnek 22.

Nositele pojist~ni obou statu stanovi divky, jez maji poskytovati, a vydaji o tom vym&.
Pfsflugn~mu nositeli pojigtni druh ho st~tu jest predem dAti prie~tost k vyj~deni, byly-li phsp~vky
zapraveny v obou stAtech. Je-li tu jil podle vnitrostAtnich pfedpisfi privnich ntrok neodvisle od
tdto (rrluvy, je poskytnouti prozatimni dAvku ; jinak mrono poskytnouti prozatimni dAvku.

Cidnek 23.

NositelM pojigt~ni obou stitAi mohou sjednati, ie dilCH dfichody, jeg dluino posktovati podle
pfedchozich ustanoveni, bude vypl~ceti jeden z nich ; druh nahradi mu pak bUn6 &istky nail
pfipadajicf.

C. USTANOVENfI ZAVPRECNA.

Cldnek 24.

(x) Kaid35 z obou stitfi vydA samostatn6 ustanoveni ku provedeni t~to fimluvy, pokud je
to pro jeho obor zapotfebf.

(2) Ustanoveni podle toho vydanA jest sd~liti nejvy'gimu sprivnfimu -i6adu druheho stAtu.
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Arlikel 19.

Bei der Feststellung, ob ein Rentenanspruch aus einem der in Artikel I, Ziff. 3 bis 5 bezeichneten
Versicherungszveige besteht, werden die im Gebiet eines der beiden Staaten zuriickgelegten
Beitragszeiten im anderen Staat in dem gleichen Masse beriicksichtigt, wie wenn diese Beitrags-
zeiten in der entsprechenden Versicherung dieses anderen Staates zuriickgelegt worden waren.

Artikel 20.

Der Reichszuschuss (Staatsbeitrag) zu den Renten der Invalidenversicherung (Invaliditats-
und Altersversicherung), an denen Versicherungstriiger beider Staaten beteiligt sind, wird von
dern Staate gezahlt, in dern der Berechtigte nicht nur voribergehend wohnt.

Arlikel 21.

Ist die nach den vorstehenden Bestinmungen berechnete Summe der Renten (einschliesslich
Reichszuschuss - Staatsbeitrag) kleiner als die Rente, die der Versicherungstrager eines der beiden
Staaten allein nach innerstaatlicher Vorschrift auf Grund der in seinem Staate zuriickgelegten
Beitragszeit zu gewahren hatte, so hat dieser Versicherungstrager seinen Rentenanteil um den
Unterschiedsbetrag zu erhbhen. FOr den Vergleich wird von der Goldrelation der beiden Wahrungen
ausgegangen.

ArtikelI22.

Die Versicherungstrager beider Staaten stellen die von ihnen zu gew~hrenden Leistungen
fest und erteilen hieriiber einen Bescheid. Dem entsprechenden Versicherungstrager des anderen
Staates ist vorher Gelegenheit zur Ausserung zu geben, wenn Beitrage an beide Staaten entrichtet
sind. Ist der Anspruch auch ohne die Bestinnungen dieses Vertrags nach innerstaatlichem Recht
begriindet, so ist eine vorliufige Leistung zu gewahren ; im iibrigen kann eine vorldufige Leistung
gewdihrt werden.

Artikel 23.

Die Versicherungstrlger der beiden Staaten k6nnen vereinbaren, dass die nach den vorstehenden
Bestimmungen zu gewifhrenden Teilrenten von dem einen Versicherungstrlger voll ausgezahlt
werden ; der andere erstattet dann laufend die ihm zur Last fallenden Betrage.

C. SCHLUSSBESTIMMUNGEN.

Artikel 24.

(I) Bestimmungen zur Ausfilhrung dieses Vertrages werden von jedem der beiden Staaten,
soweit sic fuir seinen Bereich erforderlich sind, selbstiindig getroffen.

(2) Die hiernach getroffenen Bestimmungen sollen der obersten Verwalttmgsbeh6rde des
anderen Staates mitgeteilt werden.
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CIdnek 25.

Nejvyggi sprivni 6ifady obou stAtfi dohodnou se o tom,

a) jak m zpfisobem bylo by zafiditi pokud mono jednodue a s nejmengimi nAklady
dorucovini a platby ku provedeni sociAlniho pojigt~ni z Aizemi jednoho sttu do izemi
druh6ho stAtu,

b) kterak vymhati nedoplatky pojistn~ho nebo jin6 z pojifovaciho pom6ru vze516
,pohledivky nositele pojigt~ni jednoho statu proti dlugniku ve stft6 druh6m.

CIdnek 26.

Nejvygim sprAvnim fifadem po rozumu t6to fimluvy je s &skoslovensk6 strany ministr
sociilni p66e, s n~meck6 strany figsk3 ministr pr~ice.

CIdnek 27.

(i) Styk nositeli, ifaddi a soudii socidlniho pojigt~ni obou stit. ph provid~ni tto iimluvy
d~je se pimo.

(2) Neni-li phfmr styk ze zvI69tnich dcivodCi mo~n', mohou nositel6, &i5ady a soudy sociAlniho
pojitni jednoho stAtu dodati se zprostfedkov~ni konsulmfiho iufadu druh6ho statu, pfislugn6ho
podle jejich sidla.

CIdnek 28.

(I) Ustanoveni 61. 3-12 je pouNiti bez rozdilu, nastal-li pojistn3' phpad pfede dnem fiinnosti
t~to finluvy nebo po tomto dni.

(2) Byla-li Mdost za phznAnf dfchodu pro poztistal1 v pojigt~ni firazov~m pfede dnem
fiinnosti t~to smlouvy pravoplatn6 zamitnuta, budii na Mdost vydfin nov " v3hmnr. Zdost mono
podati jen do uplynuti jednoho roku ode dne fiinnosti t6to fimluvy.

Cidnek 29.

PH pouiiti t6to fimluvy jest pfihlieti i k phsp~vkov~m dobim, kter6 byly ziskiny pfede
dnem fi6innosti tdto 6imluvy.

Cidnek 30.

Nejvyggi sprivni fOlady obou stitCl (61. 26) rozhoduji v obapoWn dohod6 o sporech, jeg se
vyskytnou ph vfkladu a pouiti t6to fimluvy. Nedojde-Ii k dohod6, plati pro dalgi Hzeni pfedpisy
rozhod~i smlouvy mezi Ceskoslovenskou republikou a N6meckou figi ze dne 36. Hjna X9251.

CIdnek 31.

(I) Tato fimluva bude ratifikovina. Ratifika~ni listiny budou pokud mo~no v brzku vymrnny
v Praze. SmIouva nabude fiinnosti prvniho dne msice, jen n',sleduje po vymhn ratifika6nich
listin.

1 Vol. LIV, page 341, de ce recueil.
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Artikel 25.

Die obersten Verwaltungsbeh6rden beider Staaten werden sich darfiber verstandigen, in welcher
Weise

a) Zustellungen und Zahlungen zur Durchfilhrung der Sozialversicherung aus dern
Gebicte des einen Staates in das des andern m6glichst einfach und mit m6glichst geringen
Kosten bewirkt werden,

b) Beitragsrickstande oder andere aus einem VersicherungsverhaItnis entstandene
Forderungen der Versicherungstrager des einen Staates gegen Schuldner in dem anderen
Staate beigetrieben werden.

Artikel 26.

Oberste Verwaltungsbehbrde im Sinne dieses Vertrages ist auf deutscher Seite der Reichs-
arbeitsminister, auf 6echoslovakischer Seite der Minister fri Soziale Firsorge.

Artikel 27.

(i) Bei der Durchfiihrung diescs Vertrages verkehren die Triger, Beh6rden und Gerichte
der Sozialversicherung beider Staaten mit einander unmittelbar.

(2) Ist der unmittelbare Verkehr aus besonderen Grinden untunlich, so k6nnen die Trager,
Beh6rden und Gerichte der Sozialversichenng des einen Staates die Vermittlung der fir ihren
Sitz zustandigen Konsularbeh6rde des anderen Staates in Anspruch nehmen.

Artikel 28.

(i) Fur die Anvendung der Artikel 3 bis 12 macht es keinen Unterschied, ob der Versicherungs-
fall vor oder nach dem Inkrafttreten dieses Vertrags eingetreten ist.'

(2) Ist der Antrag auf Hinterbliebenenrente aus der Unfallversicherung vor dern Inkrafttreten
dieses Vertrags rechtskraftig abgelehnt worden, so ist auf Antrag ein neuer Bescheid zu erteilen.
Der Antrag kann nur bis zum Ablauf cines Jalhres nach dem Inkrafttreten dieses Vertrags gestellt
werden.

Artikel 29.

Bei der Anwendung dieses Vertrags sind auch die Beitragszeiten zu berilcksicbtigen, die vor
dem Inkrafttreten des Vertrags zurickgelegt sind.

Arlike2 30.

Die obersten Verwaltungsbeh6rden beider Staaten (Artikel 26) entscheiden im beiderseitigen
Einvernehmen iiber Streitigkeiten, die sich bei der Auslegung und bei der Anwendung des vor-
liegenden Vertrags ergeben. Kommt es nicht zu einer Einigung, so richtet sich das weitere Verfahren
nach dem Schiedsvertrage zwischen dem Deutschen Reiche und der Cechoslovakischen Republik
vom 16. Oktober 19251.

Arlikel 31.

(i) Dieser Vertrag soll ratifiziert verden. Die Ratifikationsurkunden sollen so bald wie
m6gich in Prag ausgetauscht werden. Der Vertrag tritt mit dem ersten Tage des Monats in Kraft,
der auf den Austausch der Ratifikationsurkunden folgt.

Vol. LIV, page 341, of this Series.
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(2) Kad' z obou stiti miUe vypov~dti tuto 6inluvu ve lhiit nejmdn6 jednoho roku pro
konec kalendAffiiho roku. V kad6m pfipad6 vgak jsou nositeld poigtini, zavizanf podle t6to
fimluvy, povinni i nadAle plniti zivazky z pojistnych pfipad6i, kter6 nastaly za platnosti t~to
-imluvy. Niroky (6Aky), kter6 podle ustanoveni t6to 6imluvy byly zachoviny, nezanikaji v3pov~di
t~to umluvy. Jejich dalai zachovdini sprav'uje se pro dobu po z niku Uiinnosti t~to -imluvy podle
vnitrostitnich piedpisfi privnich.

Na" doklad toho podepsali zmocn~nci vlastnoru~n6 tuto 6imluvu.

Vyhotoveno v dvojim prvopise v 6eskoslovensk a n~meckd fei.

V 3ERLtIX:, dne 21. botna 1931.

Dr. Jan BRABLEC.

Dr. K. GREGOR.
Dr. A. GRIESER.

Dr. Adolf SIEDLER.
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(2) Jeder der beiden Staaten kann den Vertrag mit einer Frist von mindestens einem Jahr
ffir den Schluss cines Kalenderjahres kiindigen. In jedem Falle sind aber die Verpflichtungen
aus den Versicherungsfdllen, die wifhrend der Geltung des Vertrages eingetreten sind, von den
auf Grund des Vertrages verpflichteten Versicherungstrigern weiter zu erfifillen. Anwartschaften,
die nach dcn Bestimmungen dieses Vertrages aufrecht erhalten sind, erl6schen durch die Kiindigung
des Vertrages nicht ; ihre weitere Aufrechterhaltung richtet sich ffir die Zeit nach dem Ausser-
krafttreten des Vertrages nach innerstaatlichem Recht.

Zu Urkund dessen haben die Bevollmachtigten diesen Vertrag mit ihren Unterschriften
versehen.

Ausgefertigt in doppelter Urschrift in deutscher und in 6echoslovakischer Sprache.

BERLIN, den 21. Mirz 1931.

Dr. Jan BRABLEC.

Dr. K. GREGOR.

Dr. A. GRIESER.
Dr. Adolf SIEDLER.

Copie certifide conforme:
Praha, le 13 novembre 1933.

Jan Opo~ensk3',
Direcleur des Archives.
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1 TRADUCTION.

No 33o8. - TRAITR ENTRE LE REICH ALLEMAND ET LA RtPUBLIQUE
TCHP-COSLOVAQUE, CONCERNANT LES ASSURANCES SOCIALES.
SIGNR A BERLIN, LE 21 MARS 1931.

LE PIESIDENT DU REICH ALLEMAND et LE PRPSIDENT DE LA RP-PUBLIQUE TCHACOSLOVAOUE
sont convenus de r6gler par trait6 les relations entre les deux pays dans le domaine des assurances
sociales. A cet effet,.ils ont d6sign6 pour pl6nipotentiaires

LE PRtSIDENT DU REICH ALLEMAND:

M. Andreas GRIESER, directeur minist&iel au Minist&e du Travail du Reich;
M. Adolf SIEDLER, conseiller de l6gation au Minist6re des Affaires dtrang~res du Reich;

LE PR SIDENT DE LA RAPUBLIQUE TCHPCOSLOVAQUE:

M. Jan BRABLEC, chef de section au Ministre de la Pr6voyance sociale;
M. Kv~toslav GREGOR, conseiller ministdriel au Ministre des Affaires 6trang&es.

Les pl nipotentiaires, apr6s s'6tre communiqu6 leurs pleins pouvoirs trouv6s en bonne et due
forme, sont convenus de ce qui suit:

A. DISPOSITIONS G1tN1gRALES

Article premier.

i. Le pr6sent trait6 vise les branches d'assurance sociale 6num6r~es ci-aprs:
[0 L'assurance-maladie des ouvriers et employ~s.

20 L'assurance-accidents des ouvriers et employ6s.
30 L'assurance-invaliditd (assurance-invalidit6 et vieillesse).
40 L'assurance des employ~s et l'assurance-pension mini~re des employ6s (assurance-

pension des employ~s priv6s - zamstndncil v vy9gich slitzbach - der Privatangesteilten
in h6heren Diensten).

50 L'assurance-pension minire des ouvriers (assurance-retraite des mutualitds
mini~res).

2. Le trait6 ne se rapporte pas - sans pr6judice des avantages r~sultant pour les ayants droit
des articles 3, 4, 13 et 14 - A l'assurance des 6quipages des navires affect6s & la navigation sur le
Danube (remorqueurs, etc.) et des autres personnes employ6es en permanence . bord des navires
ni , celle des 6quipages des engins de navigation a6rienne.

I Traduction du Bureau international du Travail.
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I TRANSLATION.

No. 33o8. - TREATY BETWEEN THE GERMAN REICH AND THE
CZECHOSLOVAK REPUBLIC REGARDING SOCIAL INSURANCE.
SIGNED AT BERLIN, MARCH 21, 1931.

THE PRESIDENT OF THE GERMAN REICH and THE PRESIDENT OF THE CZECHOSLOVAK REPUBLIC

have agreed to settle by treaty the relations between the two countries in the field of social insurance.
For this purpose they have appointed as their Plenipotentiaries

THE PRESIDENT OF THE GERMAN REICH:

Dr. Andreas GRIESER, Ministerial Director at the Reich Ministry of Labour;
Dr. Adolf SIEDLER, Counsellor of Legation at the Reich Ministry of Foreign Affairs.

THE PRESIDENT OF THE CZECHOSLOVAK REPUBLIC:

Dr. Jan BRABLEC, Chief of Section at the Ministry of Social Welfare
Dr. Kv~toslav GREGOR, Ministerial Counsellor at the Ministry of Foreign Affairs.

The Plenipotentiaries, having exchanged their full powers, found in good and due form, have
agreed as follows

A. GENERAL PROVISIONS.

Article i.

x. This Treaty shall cover the following branches of social insurance

(i) Sickness insurance of wage-earning and salaried employees;

(2) Accident insurance of wage-earning and salaried employees;
.(3) Invalidity insurance (invalidity and old-age insurance) ;

(4) Salaried employees' insurance and pension insurance for salaried employees
in the mining industry (pension insurance for higher-grade salaried employees in private
employment) ;

(5) Pension insurance for wage-earning employees in the mining industry (pension
insurance with miners' benefit societies).

2. The Treaty shall not cover the insurance of crews of vessels (tugs, etc.) plying on the
Danube or other persons permanently employed on board such vessels, or of the crews of aircraft ;
this shall be without prejudice to the advantages accruing to claimants in pursuance of Articles 3,
4, 13 and 14.

I Translation of the International Labour Office.
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Article 2.

i. Dans l'exercice des branches de l'assurance mentionn~es . I'article premier, sont applicables
en principe les dispositions l~gales de 'Etat sur le territoire duquel est exercde l'occupation
d~terminant l'assurance. Les cas suivants font exception A la r~gle:

a) Lorsque des salari~s d'une entreprise (employeur) ayant son si~ge (domicile)
•dans I'un des Etats sont d~lgu6s sur le territoire de I'autre Etat en vue d'une occupation
temporaire, les dispositions lgales de l'Etat oii se trouve le sikge de l'entreprise ou,
d~faut d'entreprise, le domicile de l'employeur qui a delegu6 lesdits ouvriers, sont applicables
pendant une dur4e d'un an. Les dispositions I6gales dudit Etat sont 6galement applicables
dans le cas d'un emploi qui, en raison de sa nature, ncessite des s6jours r6p6t6s ne
d6passant pas dans chaque cas une annee, sur le territoire de l'autre Etat.

b) A 1'assurance des salari~s
i o Des entreprises publiques de transports existant dans l'un des Etats s'ils

sont occup6s sur le territoire de 1'autre Etat - soit A. titre temporaire, soit sur des
voies de raccordement, de transit ou dans des gares fronti6res ou de transbordement
5 titre durable;

20 D'entreprises du Reich allemand ou des pays, communes ou unions de
communes allemands et des entreprises de la R~publique tchdcoslovaque et des pays,
districts et communes tch6coslovaques, s'ils sont occup~s dans le terrtoire de l'autre
Etat,

sont applicables les dispositions I6gales de 'Etat dans lequel a son si~ge celui des
d6partements de I'entreprise auquel ces agents ressortissent dans les affaires qui les
touchent en tant que salarids (in ihren Personalangelegenheiten). En ce qui concerne
la Socidt6 des Chemins de fer du Reich allemand, les chemins de fer d'Etat tch~coslo-
vaques et les administrations des postes respectives, fait foi le si~ge de l'instance
administrative supdrieure.

Sont 6galement consid4r~es comme entreprises au sens des dispositions a) et b)
les succursales ou autres 6tablissements permanents qu'une entreprise ayant son si ge
dans Fun des Etats fonde dans l'autre Etat.

c) A I'assurance des salari6s attach6s aux repr4sentations diplomatiques et
consulaires de carri~re respectives des deux Etats, ainsi qu'aux autres organes officiels
(bureaux de douane, des passeports, etc.) de Pun des Etats, ayant leur sige dans l'autre
Etat, sont applicables les dispositions l~gales de 1'Etat qui a d16Igud lesdits salari6s, si
ces demiers sont citoyens dudit Etat. La meme disposition s'applique . I'assurance des
salari6s au service des directeurs, membres et autres fonctionnaires desdits bureaux.
Toutefois, dans 'assurance-maladie, seront appliqudes, sur demande de 1'employeur,
les dispositions l6gales de 'Etat dans lequel lesdits salari~s sont d6l~gus.

d) Dans le cas d'exploitations agricoles et forestires ayant leur si~ge dans l'un des
Etats, mais empi6tant sur le territoire de l'autre Etat, les dispositions Igales de 1'Etat
oii se trouve le si~ge de 1'exploitation seront 6galement applicables exclusivement A
l'assurance des personnes occup~es dans la partie de 1'exploitation sise dans 1'autre Etat.

e) A I'assurance des salari6s occup~s & bord des navires et radeaux des entreprises
de navigation et de flottage sur l'Elbe, sont appliqu6es les dispositions 16gales de rEtat
oil lesdits salari~s sont domicili~s. II en va de meme pour les entreprises de navigation et
de flottage sur 'Oder.

2. Lorsque le droit d'un Etat fait foi conform6ment A I'alin~a premier pour une occupation
exercde dans ledit Etat pour le compte d'une entreprise ayant son si.ge dans 1'autre Etat,
l'occupation, au sens dudit droit, sera assimilde h une entreprise.

No 33 0
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Article 2.

i. The legislative provisions of the State in whose territory the employment on which
insurance is based is carried on shall apply as a rule with respect to the administration
of the branches of social insurance specified in Article i. The following cases shall be exceptions
to this rule:

(a) If an employee is sent by an establishment (employer) which (who) has its bead
office (his domicile) in one State to undertake temporary employment in the territory
of the other State, the legislative provisions of the State in which the establishment by
which he is sent has its head office (in default of an establishment, the State in which
the employer is domiciled) shall apply for a period of one year. The legislative provisions
of this State shall also apply to employment which, owing to its nature, necessitates
repeated sojourn in the territory of the other State for periods not exceeding one year
on each occasion.

(b) The insurance of employees
(i) Of public transport undertakings of one State who are employed in the

territory of the other State either permanently on junction or transit lines or at
frontier or transfer stations or temporarily

(2) Of establishments belonging to the German Federation, the German States,
communes or federations of communes, or of establishments belonging to the
Czechoslovak Republic or the Czechoslovak provinces, districts or communes, who
are employed in the territory of the other State,

shall be governed by the legislative provisions of the State in which is situated the branch
of the establishment to which the employee in question is subordinated in respect of
questions of employment. In the case of the German Federal Railway Company, the
Czechoslovak State Railways and the Post Office departments of both States, the situation
of their superior administrative department shall be the decisive factor.

A branch office or other permanent organisation set up in one State by an establish-
ment which has its head office in the other State shall also be deemed to be an establishment
for the purposes of the provisions under (a) and (b).

(c) In respect of the insurance of employees of the diplomatic service, the regular
consular service and other official departments (Customs offices, passport offices, etc.)
of one State which have their head offices in the other State, the legislative provisions
of the State by which they are employed shall apply, provided that the employees in
question are nationals of that State. The same rule shall apply to the insurance of
employees of the heads and members or other officials of the departments mentioned
above. Nevertheless, as regards sickness insurance, the legislative provisions of the State
in which they are employed shall apply if the employer requests this.

(d) In the case of undertakings in agriculture and forestry which have their head
office in the territory of one of the two States but extend into the territory of the other
State, only the legislative provisions of the State in which the head office of the undertaking
is situated shall apply to the insurance of persons employed in the part of the undertaking
situated in the other State.

(e) The legislative provisions of the State in which the employee is resident shall
apply to the insurance of employees engaged on vessels or rafts belonging to shipping
and rafting undertakings on the Elbe. The same rule shall apply to shipping and rafting
undertakings on the Oder.

2. If in the case of an establishment which has its head office in one State the legislation
of the other State is applicable under No. (i) to an employment in that State, the employment
shall be placed on the same footing as an establishment for the purposes of the said legislation.

No. 3308



200 Socidt des Nations - Recueil des Traites. 1933

3. Lorsqu'un accident s~est produit dans Fun des Etats et tombe sous les lois d'assurance de
l'autre Etat, les dispositions desdites lois sont applicables 6galement s'iI s'agit d'autres droits A
rdparation invoqu~s A raison de l'accident conform6ment aux lois du premier Etat ; ces dispositions
s'appliquent 6galement lorsqu'une entreprise n'est assujettie .A )a l~gislation sur I'assurance-accident
que dans l'un des deux Etats. Lorsqu'un agent des chemins de fer est victime d'un accident au
cours d'une occupation vis6e . l'alin~a premier en b) V0 dans 1'exploitation d'un chemin de fer
6tranger, cc dernier est assimil6 dans I application des dispositions dudit alin6a au chemin de
fer auquel ledit agent est attach6.

4. L'application des dispositions l~gales de Fun des Etats conform~ment A l'alin~a I a
6galenent pour effet d'attribuer aux institutions d'assurance, autorits et tribunaux de Passurance
sociale dudit Etat la competence pour l'ex~cution des assurances sociales.

5. Sera 6galement considre comme assurance-accident, au sens du pr~sent trait6, toute
organisation d'assistance en cas d'accident tenant lieu d'organisation d'assurance-accident de
droit public.

Article 3.

En vue des prestations des branches de l'assurance sociale mentionn6es A l'article premier,
20 A 50, les Etats contractants assimilent les ressortissants de l'autre Etat et leurs survivants A leurs
propres ressortissants et aux survivants de ceux-ci. Cette disposition est applicable A l'assurance-
accident agricole en faveur des ouvriers agricoles migrants et de leurs survivants en g~n~ral, pour le
surplus, seulement en tant que des exploitations agricoles ou des personnes de m6me cat~gorie
y occupdes sont assujetties A l'assurance-accident, conform~ment A la 16gislation des deux Etats.

Article 4.

Dans l'application des dispositions l~gales de l'un des Etats concernant le rachat de droits
au titre des branches d'assurance sociale visdes A 'article premier, 20 A 50, le s6jour dans
lIautre Etat nest pas considdrd, pour 1ayant droit ressortissant A F'un des deux Etats, comme
s*jour A I'Ntranger.

Article 5.

Les institutions de chacun des deux Etats charg~es des branches de l'assurance sociale visdes
A rarticle premier exanineront, sur demande, suivant la m~me procddure que s'il s'agissait de
l'exercice de leur propre assurance sociale, le maintien du droit A prestations de personnes
indemnisges par une institution d'assurance de l'autre Etat et feront proczder aux visites m6dicales.
Les frais sont A la charge de I'institution d'assarance dont 6mane a demande.

Article 6.

x. Dans l'exercice des branches d'assurance sociale visdes A 'article premier les institutions,
autorits et tribunaux d'assurance sociale de Fun des Etats pr~teront aux institutions, autoritds
et tribunaux de lassurance sociale de l'autre Etat I'assistance administrative dans ]a mme mesure
que s'il s'agissait de l'exercice de leur propre assurance sociale.

2. Les dispositions de l'article 5 et de 1'alinda precedent, sont applicables par analogie A
'ex~cution de l'assurance-maladie tchcoslovaque des employ~s publics.

3. Les institutions, autorit~s et tribunaux d'assurance procdderont dans ]a mme mesure

que s'il s'agissait de l'ex6cution de leur propre assurance sociale - dans les cas urgents, lorsqu'il
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3. If an accident occurring in one State is covered by the accident insurance laws of the other
State, the provisions of the said laws shall also apply in so far as relates to other claims for conpen-
sation which may be made on account of the accident in conformity with the laws of the first State ;
this provision shall also apply when an establishment is covered by the accident insurance legislation
of only one of the two States. If a railway employee meets with an accident on a foreign railway
in the course of an employment covered by No. (i) (b), item I, the said foreign railway shall be
placed on the same footing as the railway employing the person in question for the purpose of the
application of the provisions of this number.

4. The application of the legislative provisions of one State in pursuance of No. (I) shall also
entail the competence of the social insurance carriers, authorities and courts of that State in con-
nection with the administration of social insurance.

5. Accident relief which replaces public accident insurance shall be deemed to be equivalent
to accident insurance for the purposes of. this Treaty.

Article 3.

Each of the two contracting States shall place the nationals of the other State and their
surviving dependants on the same footing as its own nationals and their surviving dependants for
the purpose of benefits under the branches of social insurance specified in Article x, Nos. 2-5. -Under
the agricultural accident insurance system, this rule shall apply to migrant agricultural workers
and their surviving dependants in general, but not to other cases, except in so far as undertakings
in agriculture or the persons of the same category employed therein are subject to accident
insurance in conformity with the legislation of both States.

Article 4.

For the purpose of the administration of the legislative provisions of each State respecting
the commutation of claims under the branches of social insurance specified in Article I, N Os. 2-5,
the residence in the other State of a claimant belonging to either of the two States shall not be
deemed to' be residence abroad.

Article 5.

The carriers of the branches of social insurance specified in Article i in each State shall on
request verify the continuance of the right to benefit of persons who receive compensation from
an insurance carrier of the other State, and shall make provision for medical examinations, in the
same manner as in connection with the administration of the social insurance system of their own

* State. Any expenses incurred shall be defrayed by the insurance carrier which makes the request.

Article 6.

i. In connection with the administration of the branches of social insurance specified in
Article i, the social insurance carriers, authorities and courts of each State shall give the social
insurance carriers, authorities and courts of the other State administrative assistance to the same
extent as in connection with the administration of the social insurance system of their own State.

2. The provisions of Article 5 and of the preceding number of this Article shall apply to the
administration of the Czechoslovak sickness insurance system for salaried employees in public
employment, mutatis mutandis.

3. The social insurance carriers, authorities and courts shall make the inquiries necessary
for the elucidation of the facts to the same extent as in connection with the administration of the
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y sont autoris6s dans le cadre de leurs propres dispositions, m~me d'office - aux constatations
n6cessaires pour 6tablir les faits.

4. Les frais qu'entraine l'assistance administrative ne seront rembours~s qu'A concurrence
des sommes remboursables dans la propre assurance sociale de l'organisme int6ress6.

5. Dans l'exercice des branches d'assurance sociale vis~es A l'article premier, les tribunaux
ordinaires se pr~teront aux commissions rogatoires, conform~ment aux dispositions applicables
dans les affaires civiles et commerciales.

Article 7.

Sauf convention contraire entre les instances respectives intdressdes, les crances au titre
des articles 5 et 6 viennent A 6ch~ance A la date A laquelle l'action officielle ayant entrain6 les frais
est close. Lesdites cr6ances doivent 6tre couvertes un mois au plus apr~s leur pr6sentation, dans
la monnaie dans laquelle les frais ont 6M engages. En cas de retard, elles porteront int~r~t A 4 %
A partir du jour de 1 Nchance.

Artice 8.

i. Les consuls des deux Etats sont r6put6s autorists . representer les salaries ressortissant
A leur Etat devant tous institutions, autorit6s et tribunaux de 1 assurance sociale de l'autre Etat ;
les dispositions l~gales nationales prescrivant I'intervention d'un reprdsentant lgal particulier
ne sont pas touchdes.

2. L'autorit6 consulaire comp6tente doit 6tre avisde sans dtlai de ]a conclusion d'une enqutte
relative A un accident int~ressant un de ses ressortissants.

Article 9.

Les autorit~s administratives supremes des deux Etats conviendront entre elles de la procedure
la plus apte A r~gler efficacement les rapports immediats en ce qui concerne l'introduction des
requites par les ressortissants de l'un des Etats devant des institutions, autorites et" tribunaux
d'assurance sociale de l'autre Etat.

Article io.

Pour I'introduction d'un recours dans les affaires concernant les branches d'assurance sociale
visges A l'article premier, les d6lais l6gaux sont r6put~s observ6s lorsque le recours a t6 re~u en
temps utile par une institution, une autorit6 ou un tribunal d'assurance sociale de l'autre Etat.
Dans les cas de cette nature, l'acte de recours doit 6tre transmis sans d6lai A l'Office des assurances
sociales A Berlin si une autorit6 allemande est comp6tente pour statuer sur le recours, au Minist~re
de la Pr6voyance sociale A Prague lorsqu'une autorit6 tch6coslovaque est comp6tente pour statuer.

Article ii.

Les dispositions relatives aux exemptions ou r~ductions de droits de timbre et autres en vigueur
dans Fun des Etats pour l'application des assurances sociales nationales, seront 6galement en vigtieur
pour l'application des assurances sociales de 1'autre Etat.

Article 12.

x. Lorsqu'il y a contestation, dans un cas particulier, entre institutions, autorit~s ou tribunaux
d'assurance sociale des deux Etats sur le point de savoir si le droit de Fun ou de l'autre Etat est
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social insurance system of their own State, even acting ex officio in urgent cases, in so far as they
are authorised to do so under their own provision.

4. Expenses incurred in connection with administrative assurance shall be refunded only
to the same extent as in connection with the social insurance system of the body concerned.

5. In connection with the administration of the branches of social insurance specified in
Article i, the ordinary law courts shall give legal assistance in conformity with the provisions in
force for civil and commercial cases.

Article 7.

Claims under Articles 5 and 6 shall mature at the date of the termination of the official
proceedings which have given rise to the expenditure, unless an agreement to the contrary has been
concluded by the authorities concerned in the two States. The claims shall be paid within a month
of their notification, in the currency in which they were incurred. In case of delay, interest at
4 per cent shall be paid from the date of maturity.

Article 8.

i. The Consuls of both States shall have power to represent employees belonging to their
State before all social insurance carriers, authorities and courts of the other State ; provisions in
the legislation of either State which require representation by a special legal representative shall
remain unaffected.

2. The results of accident inquiries carried out in either State and involving nationals of the
other State shall be communicated forthwith to the competent consular authority of the latter
State.

Article 9.

The supreme administrative authorities of the two States shall come to an agreement respecting
the manner in which direct communication with respect to applications by nationals of either State
to the social insurance carriers, authorities and courts of the other State can be most conveniently
arranged.

Article Io.

In matters connected with the branches of social insurance specified in Article I, the statutory
time-limits for the lodgment of appeals shall be deemed to have been observed if the appeal has been
lodged in due time with a social insurance carrier, authority or court of the other State. In such
cases, the document embodying the appeal shall be transmitted at once to the Federal Insurance
Office in Berlin if a German authority is competent to decide respecting the appeal, and to the
Ministry of Social Welfare in Prague if a Czechoslovak authority is competent to decide.

Article ixi.

The provisions in force in each State for the administration of its own social insurance system
in respect of exemptions or reductions in connection with stamp duty or other fees shall apply in
the same manner to the administration of the social insurance system of the other State.

Article 12.
i. If a dispute arises in an individual case between social insurance carriers, authorities

or courts of the two States as to whether the legislation of one or the other State is applicable, the
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applicable, 1'institution d'assurance ayant re~u en premier lieu la demande A raison de l'occupation
litigieuse, pourra, jusqu'% ce qu'une dkcision intervienne en conformit6 de I'article 3o, accorder
une assistance I titre provisoire. L'institution d'assurance-rente peut charger de ladite assistance
une caisse de maladie. L'assistance consiste dans les prestations auxquelles l'institution d'assurance
serait tenue conform~ment au droit qui lui est applicable.

2. Si 1'assistance provisoire est refusge ou n'est pas accord~e dans la mesure exigible, 1'autoritd
de surveillance peut, sur r~clamation, imposer A l'institution d'assurance le paiement de I'assistance
provisoire et fixer la mesure des prestations. En cas de litige entre institutions d'assurance ne
ressortissant pas A la m~me autorit6 de surveillance, la d6cision appartient A l'autorit6 administrative
supreme - dventuellement d'accord avec les Minist6res intresss - ou & une autorit6 d6sign~e
par elle.

3. L'institution d'assurance d~finitivement tenue aux prestations doit rembourser A 1'institution
d'assurance ayant accord6 l'assistance provisoire les d6penses engag~es de ce chef. L'article 7 est
applicable par analogie.

B. DISPOSITIONS SPICIALES.

I. ASSURANCE-MALADIE.

Article 13.

i. Les prestations au titre de l'assurance-maladie sont suspendues lorsque l'ayant droit se
rend apr~s la r~alisation du risque, volontairement et sans l'assentiment de l'institution d'assurance,
dans le territoire de l'autre Etat. L'assentiment n'est pas n6cessaire si I'ayant droit se rend dans
une r~gion frontire de l'autre Etat voisine du district (ressort) de sa caisse de maladie, pendant
)a dur~e de son s6jour dans ladite r6gion. La suspension des droits est 6galement exclue lorsque
l'ayant droit a v6cu auparavant dans une telle r6gion et aussi longtemps qu'il y s~journe.

2. Est consid~rde comme region frontire voisine au sens du pr~sent article le district de la
caisse de maladie de l'autre Etat ayant une fronti~re commune avec le district de la caisse de maladie
A laquelle incombent les prestations.

3. Les autorits administratives supremes des deux Etats conviendront en outre de tous autres
territoires devant 6tre, le cas 6ch~ant, consid6r~s comme r~gions frontires au sens du pr6sent article.
En principe, seront plus particulirement d~sign6s comme r6gions fronti&res les territoires limitrophes
entre lesquels a lieu un mouvement r~gulier de main-d'ceuvre.

4. Durant le sjour dans la r~gion fronti6re, la caisse d~bitrice pourra soit accorder elle-mrne
les prestations soit solliciter une caisse de l'autre Etat de les accorder. La caisse sollicitde accordera
les prestations conformment aux dispositions applicables & la caisse demandante. La caisse sollicit6e
a droit au remboursement de ses frais effectifs ; le remboursement des frais de prestations en nature
aura lieu conform~ment au bar~me que ]a caisse sollicitde doit appliquer A ses propres ayants droit.
L'article 7 est applicable par analogie.

Article 14.

i. Les caisses de maladie intress~es on leurs unions peuvent convenir plus en d&ail de
l'assistance qu'elles se pr~teront mutuellement et de l'octroi de secours de famille dans les r~gions
frontires et pour les 6quipages des bateaux de la navigation int~rieure et des radeaux.

2. Avec l'assentiment de 1'autoritd administrative supreme au sens du present trait, les
caisses de maladie int~ress~es et leurs unions peuvent convenir entre elles que les peiodes d'affiliation
dans le territoire de Pun des Etats seront prises en compte dans 1'autre Etat lorsque l'acquisition
des droits est subordonn~e A une dur~e minimum d'affiliation.
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insurance carrier which was first notified of a claim based on the employment in dispute may grant
provisional relief pending a decision in accordance with Article 30. The pension insurance carrier
may delegate the administration of the relief to a sick fund. The relief shall consist of the benefits
for which the insurance carrier would be liable in accordance with the legislation applicable to it.

2. If provisional relief is refused or is not granted to the requisite extent, the supervising
authority on receipt of a complaint may require the insurance carrier to grant provisional relief
and may fix the amount of the benefit. In case of a dispute between insurance carriers which
are not under the same supervising authority, the supreme administrative authority (if necessary
in agreement with the Ministries concerned) or an authority designated by it shall decide.

3. The insurance carrier which is ultimately liable shall refund to the insurance carrier which
granted provisional relief the expenditure incurred in connection therewith. Article 7 shall apply,
mutatis mulandis.

B. SPECIAL PROVISIONS.

I. SICKNESS INSURANCE.

Article 13.

i. Benefit under the sickness insurance system shall be suspended if the beneficiary
voluntarily removes to the territory of the other State after the occurrence of the event giving rise
to benefit and without the consent of the insurance carrier. Such consent shall not be necessary
if the beneficiary removes to a frontier district of the other State adjacent to the district (area of
jurisdiction) of his own sick fund, so long as he continues to reside there. Further, if the beneficiary
has hitherto been resident in such a district, the claim to benefit shall not be suspended so long as
he continues to reside there.

2. For the purposes of this Article, the area of the sick fund of the other State which has a
common frontier with the area of the sick fund competent for the payment of benefit shall be
deemed to be an adjacent frontier district.

3. In addition, the supreme administrative authorities of the two States shall come to an
agreement respecting any other territory which must be deemed to be a frontier district for the
purposes of this Article. As a rule, adjacent districts between which there is a constant movement
of labour shall be declared to be frontier districts.

4. In case of residence in a frontier district, the fund liable for benefit may either pay the
benefit itself or request a fund of the other State to pay the benefit. The fund to which the request
is made shall pay the benefit in accordance with the rules applicable to the fund making the request.
The moneys actually expended by the fund to which the request was made shall be refunded to it :
expenditure on benefit in kind shall be refunded in conformity with the scales employed with
regard to its own claimants by the fund to which the request was made. Article 7 shall apply,
mutatis mutandis.

Article 14.

i. The sick funds concerned or federations thereof may come to. an agreement respecting
mutual assistance and the payment of family benefit in frontier districts and to the crews of vessels
engaged in inland navigation and rafting.

2. Subject to the consent of the supreme administrative authorities within the meaning of
this Treaty, the sick funds concerned and federations thereof may come to an agreement to provide
that membership periods completed in the territory of one State shall be credited in the other
State, in so far as claims are conditional on a minimum period of membership,
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II. ASSURANCE-ACCIDENTS.

Article 15.

Le chef d'entreprise ne pourra 6tre tenu au versement d'une cotisation d'assurance plus 6lev~e
A l'assurance-accidents de Fun des Etats du fait que cette entreprise a son siege dans l'autre Etat.

III. ASSURANCE-INVALIDITf (ASSURANCE-INVALIDITP- ET VIEILLESSE). ASSURANCE DES EMPLOYAS
ET ASSURANCE-PENSION MINIARE DES EMPLOYIS (AssuRANCE-PENSION DES EMPLOYAS PRIVP'S

SUP~MEURS). ASSURANCE-PENSION MINIERE DES OUVRIERS (AssJUNCE-RETRAITE DES
MUTUALITtS MINIRES).

Article 16.

i. Lorsque des cotisations ont 6t6 payees pour un assur6 A 'assurance-invalidit6 allemande
et h l'assurance-invalidit6 et vieillesse tch~coslovaque les priodes de cotisation sont, dans la
mesure oii elles ne se couvrent pas, totalis6es en vue du maintien des droits expectatifs (droits) et
pour 'accomplissement du stage d'assurance. Sur le point de savoir quelles autres p~riodes peuvent
tre totalis~es, on se r~gle, pour les institutions d'assurance des deux Etats, d'apr~s le droit national.

2. En cas de r~alisation du risque assure, les institutions d'assurance de chacun des Etats
accordent ]a rente A laquelle un droit est acquis conform~ment aux dispositions nationales et en
tenant compte des dispositions de l'alin~a premier du present article. La rente est calcul6e sur la.
base des p6riodes de cotisation nationale. L'allocation pour enfants et le montant de base
allemand ainsi que le montant de base tch~coslovaque ne sont dus que pour la partie correspondant
A Ia p6riode de cotisation nationale par rapport A la somme des periodes de cotisation effectues
dans les deux Etats. Cette reduction n'a pas lieu lorsque le nombre des semaines de cotisation
effectu~es dans Pun des deux Etats ne d6passe pas vingt-six ; en pareil cas, aucun droit A rente
n'est acquis envers l'institution d'assurance de 1'Etat dans lequel le nombre des semaines de
cotisation effectu~es ne d~passe pas vingt-six.

3. Les rentes rdduites (alin6a 2) qui ne d6passent pas mensuellement un montant de 5
reichsmarks ou de 40 couronnes peuvent 6tre rachet~e moyennant leur valeur en capital.

4. Celui qui b~n~ficie d'une rente dans 'un des Etats conserve les droits expectatifs (droits)
dans I'autre Etat.

5. Les dispositions du present article ne s'appliquent pas aux prestations une fois payees.

Article 17.

L'article 16 est applicable par analogie lorsque des cotisations ont t6 vers~es pour l'assur6
I'assurance des employ6s ou l'assurance-pension mini~re des employ6s allemande ouA 'assurance-

pension tch6coslovaque des employds priv~s, sous r~serve toutefois que les vingt-six semaines de
cotisation prdvues A I'alin6a 2 de I'article 16, seront remplac~es par douze mois de cotisation. Ce
faisant, les dispositions concernant le montant de base sont applicables 6galement aux rentes
minima aux termes des dispositions l6gales tch~coslovaques.
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II. ACCIDENT INSURANCE.

Article 15.

Occupiers of undertakings shall not be required to pay higher insurance contributions to the
accident insurance system of either State on the ground that their undertaking has its head office
in the other State.

III. INVALIDITY INSURANCE (INVALIDITY AND OLD-AGE INSURANCE), SALARIED EMPLOYEES'
INSURANCE AND PENSION INSURANCE FOR SALARIED EMPLOYEES IN THE MINING INDUSTRY
(PENSION INSURANCE FOR HIGHER-GRADE SALARIED EMPLOYEES IN PRIVATE EMPLOYMENT)
AND PENSION INSURANCE FOR WAGE-EARNING EMPLOYEES IN THE MINING INDUSTRY (PENSION
INSURANCE WITH MINERS' BENEFIT SOCIETIES).

Article 16.

i. If contributions have been paid in respect of an insured person under the German invalidity
insurance system and under the Czechoslovak invalidity and old-age insurance system, the contri-
bution periods (in so. far as they are not concurrent) shall be added together for the purposes of the
maintenance of qualifications for benefit (claims) and for the completion of the qualifying period.
The question whether other periods may also be credited shall be decided for the insurance carriers
of each State in conformity with the legislation of that State.

2. On the occurrence of an event giving rise to benefit, the insurance carriers of both States
shall grant the pension to which the person concerned is entitled under their respective national
provisions, taking into account the provisions of No. (i) of this Article. The pension shall be
assessed on the basis of the contribution periods in each State. Nevertheless, only that fraction
of the German basic amount and children's bonus and of the Czechoslovak basic amount shall be
paid which corresponds to the ratio between the contribution period in the State in question and
the total duration of the contribution periods completed in the two States. This reduction shall
not be made if the number of contribution weeks completed in one of the two States does not
exceed twenty-six ; in this case a claim to a pension shall not lie against the insurance carrier of the
State in which not more than twenty-six weeks have been completed.

3. Reduced pensions (No. (2)) which do not exceed 5 Reichsmarks or 4o kronen a month may
be commuted for their capital value.

4. Receipt of a pension in one State shall serve to maintain a qualification for benefit (claim)
in the other State also.

5. The provisions of this Article shall not apply to lump-sum benefit.

Article 17.

Article 16 shall apply, mutatis mutanlis, to cases where contributions have been paid in respect
of an insured person under the German salaried employees' insurance system or the pension-insurance
system for salaried employees in the mining industry and under the Czechoslovak pension-insurance
system for higher-grade salaried employees in private employment, provided that twelve contri-
bution months shall be substituted for the twenty-six contribution weeks under Article i6, No. (2).
In this connection, the provisions respecting the basic amount shall also apply to minimum pensions
under the Czechoslovak legislative provisions.
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Article 18.

L'article 16 est applicable par analogie lorsque des cotisations ont 6t6 payees pour l'assur6 .
l'assurance-pension minire des ouvriers allemande et h 1'assurance-retraite des mutualit~s mini~res
tchcoslovaque.

Article 19.

En examinant si un droit . rente au titre de l'une des branches d'assurance 6num6r~es A l'article
premier, 30 &j 56, existe, chacun des Etats tiendra compte des p~riodes de cotisation effectu~es dans
'autre Etat comme si lesdites p6riodes de cotisation avaient 6t6 effectu6es dans sa propre assurance

correspondante.

Article 20"

La subvention du Reich (subside de 'Etat) aux rentes de l'assurance-invalidit6 (assurance
invalidit6 et vieillesse) dont b~n~ficient les institutions d'assurance des deux Etats, est payee par
'Etat dans lequel l'ayant droit est domicili6 en permanence.

Article 21.

Lorsque la somme des rentes d6termin6e conformment aux dispositions qui prcdent (y
compris la subvention du Reich - subside de l'Etat) est inf~rieure At la rente qui serait due par
r'institution d'assurance de run des deux Etats seule conform6ment aux dispositions nationales
et sur la base de la p~riode de cotisations effectu~es dans son Etat, cette institution d'assurance
devra majorer sa quote-part de rente de la difference. La comparaison a lieu sur la base du rapport
or des deux devises.

Article 22.

Les institutions d'assurance des deux Etats d6terminent les prestations dont elles sont tenues
et rendent une decision k cet 6gard. Lorsque des cotisations ont 6t6 vers6es aux deux Etats
l'institution d'assurance correspondante de l'autre Etat sera invit~e au pr~alable t exprimer son
avis. Lorsque le droit est fond6 ind6pendamment des dispositions du present trait6, conform~ment
au droit national, it sera accord une prestation provisoire ; dans les autres cas, une prestation
provisoire pourra etre accordde.

Article 23.

Les institutions d'assurance des deux Etats peuvent convenir que les rentes partielles dues
aux termes des dispositions qui pr6cedent seront entirement vers~es par l'une des institutions
d'assurance; 1 autre institution versera ensuite r6guli6rement les montants qui lui incombent.

C. DISPOSITIONS FINALES.

Article 24.

i. Chacun des deux Etats 6dictera, ind6pendamment, des dispositions d'ex~cution du present
trait6, dans la mesure ohi elles seront n&essaires pour son ressort.
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Article 18.

Article 16 shall apply, mutatis mutandis, to cases where contributions have been paid in respect
of an insured person under the German miners' pension insurance system for wage-earning employees
and under the Czechoslovak miners' pension insurance system.

Article 19.

For the purpose of deciding as to the existence of a claim to a pension under one. of the branches
of insurance specified in Article x, Nos. (3)-(5), the contribution periods completed in the territory
of either State shall be credited in the other State to the same extent as if they had been completed
under the corresponding insurance system of the said other State.

Article 20.

The Federal or State subsidy to pensions under the invalidity insurance (invalidity and old-
age insurance) system for which insurance carriers of both States are liable shall be paid by the
State in which the beneficiary is resident otherwise than merely temporarily.

Article 21.

If the total amount of the pensions assessed in conformity with the preceding provisions
(including the Federal or State subsidy) is less than the pension which would be payable by the
insurance carrier of one of the two States alone under its national provisions on the basis of the
contribution period completed in that State, the said insurance carrier shall increase its share of
the pension by the amount of the difference. The comparison shall be based on the gold ratio of
the two currencies.

Article 22.

The insurance carriers of the two States shall assess the benefits to be granted by them and
shall issue an award in the matter. If contributions have been paid in both States, the competent
insurance carrier of the other State shall previously be given an opportunity of expressing its
opinion. If a claim is justified under the legislation of either State independently of the provisions
of this Treaty, provisional benefit shall be granted ; provisional benefit may also be granted in
other cases.

Article 23.

The insurance carriers of the two States may agree that the part pensions to be granted under
the preceding provisions shall be paid in full by one of the insurance carriers ; the other insurance
carrier shall then refund the amounts payable by it as they fall due.

C. FINAL PROVISIONS.

Article 24.

i. Regulations for the carrying out of this Treaty shall be issued by each of the two States
independently in so far as is necessary for its territory.
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2. Les dispositions ainsi 6dict~es seront communiqu~es F l'autorit6 administrative supreme
de l'autre Etat.

Article 25.

Les autorit~s supremes des deux Etats conviendront entre elles

a) D'une procedure aussi simple et 6conomique que possible pour effectuer les
significations et paiements n~cessit~s par 1'ex6cution de rassurance sociale du territoire
de l'un des Etats dans le territoire de l'autre;

b) De la proc&lure de recouvrement des cotisations arri~r~es ou d'autres cr ances
ndes du rapport d'assurance des institutions d'assurance de 'un des Etats envers des
d~biteurs de 'autre.

"Article 26.

L'autorit6 administrative supreme, au sens du pr6sent trait6, sera, du c~t6 allemand, le ministre
du Travail du Reich, du ct tch&coslovaque, le ministre de la Pr~voyance sociale.

Article 27.

x. Dans 'ex&ution du present trait, les institutions, autorit~s et tribunaux de l'assurance
sociale des deux Etats traiteront directement les uns avec les autres.

2. Si, pour des raisons sp&ciales, les relations ne peuvent pas 6tre directes, les institutions,
autorit~s et tribunaux de l'assurance sociale de l'un des Etats pourront faire appel Y rentremise
des autorit~s consulaires de l'autre Etat compktentes pour lear si~ge.

Article 28.

x. Pour l'application des articles 3 A 12, il est indifferent que le risque assur6 se soit r~alis6
avant ou apr~s 1'entree en vigueur du present trait6.

2. Lorsqu'une requite en rente de survivants au titre de 1'assurance-accident aura W rejet~e
avec effet I6gal avant l'entr~e en vigueur du present trait6, tne nouvelle d6cision devra tre rendue
sur requite. La requite ne pourra 6tre introduite que dans le dilai d'un an & partir de 1'entr6e en
vigueur du present trait6.

Article 29.

II y aura lieu, dans l'application du present trait6, de tenir compte 6galement des p~riodes
de cotisation effectu~es avant rentre en vigueur du trait6.

Article 30.

Les autorit~s administratives suprfmes des deux Etats (article 26) statuent d'un commun accord
sur les litiges r6sultant de 1'interprftation et de I'application du present trait6. A d6faut d'accord,
la proc6dure ult6rieure sera r6gl6e par le Trait6 d'arbitrage conclu entre le Reich allemand et
la R~publique tch~coslovaque, en date du 16 octobre 1925.
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2. The regulations thus issued by each State shall be communicated to the supreme
administrative authority of the other State.

Article 25.

The supreme administrative authorities of the two States shall come to an agreement
respecting the manner in which:

(a) Communications and payments in connection with the administration of the
social insurance system of each State may be effected in the territory of the other State
as simply as possible and with the least possible expense ;

(b) Arrears of contributions or other claims arising out of insurance which are
brought by an insurance carrier of one State against a debtor in the other State may
be recovered.

Article 26.

The supreme administrative authority for the purpose of this Treaty shall be in Germany
the Federal Minister of Labour and in the Czechoslovak Republic the Minister of Social Welfare.

Article 27.

i. The social insurance carriers, authorities and courts of the two States shall communicate
with one another directly in connection with the carrying out of this Treaty.

2. If direct communication is impracticable for special reasons, the social insurance carriers,
authorities and courts of each State may avail themselves of the services of the consular authorities
of the other State which are competent for the places where their respective offices are situated.

Article 28.

i. For the purposes of Articles 3-12, it shall make no difference whether the event giving rise
to benefit occurred before or after the coming into operation of this Treaty.

2. If an application for a surviving dependant's pension under the accident insurance system
was disallowed by an enforceable decision before the coming into operation of this Treaty, a new
award shall be issued on application. The application must be made within a year after the coming
into operation of this Treaty.

Article 29.

For the purposes of this Treaty, contribution periods completed before the coming into operation
of the Treaty shall also be credited.

Article 30.

The supreme administrative authorities of the two States (Article 26) shall give decisions by
mutual agreement in disputes which arise in connection with the interpretation and application
of this Treaty. In the event of failure to come to an agreement, the further procedure shall be
governed by the Arbitration Treaty concluded between the German Federation and the Czechoslovak
Republic on October 16, 1925.
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Article 31.

i. Le present trait6 devra 6tre ratifi6. Les instruments de ratification seront 6chang~s dans
le d6lai le plus bref possible A Prague. Le trait6 entrera en vigueur le premier jour du mois suivant
1'6change des instruments de ratification.

2. Chacun des deux Etats pourra d~noncer le trait6 pour la fin de l'anne civile, en observant,
dans tous les cas, un d6lai d'un an au moins. Nanmoins, les obligations A raison des cas de r~alisation
du risque assur6 qui se sont produits pendant la validit6 du trait6 devront dans tous les cas continuer
A 6tre remplies par les institutions d'assurance qui y sont tenues en vertu du trait6. La d~nonciation
du trait6 n' teint par les droits expectatifs maintenus conform~ment aux dispositions du present
traitd ; pour le temps post~rieur A l'abrogation du trait6, le maintien de ces droits sera r~glM par
le droit national.

En foi de quoi les pl6nipotentiaires ont sign6 le present trait&

Fait en double original, en langues allemande et tch&oslovaque.

BERLIN, le 21 mays i93 .
Dr Jan BRABLEC.

Dr K. GREGOR.
Dr A. GRIESER.

Dr Adolf SIEDLER.
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Article 31.

i. This Treaty shall be ratified. The instruments of ratification shall be exchanged as soon
as possible in Prague. The Treaty shall come into operation on the first day of the month following
the exchange of the instruments of ratification.

2. Either of the two States may denounce the Treaty by giving not less than one year's
notice to take effect at the end of a calendar year. Nevertheless, liabilities in connection with events
giving rise to benefit which have occurred during the period of operation of the Treaty shall continue
to be discharged in all cases by the insurance carriers which are liable under this Treaty. A qualifi-
cation for benefit which has been maintained in conformity with the provisions of this Treaty shall
not lapse on account of the denunciation of the Treaty ; the further maintenance of such qualifi-
cations shall be based on the legislation of the State concerned in respect of the period after the
Treaty has ceased to be operative.

In faith whereof, the Plenipotentiaries have signed the present Treaty.

Done in duplicate, in the German and Czechoslovak languages.

BERLIN, March 21, 1931.
Dr. Jan BRABLEc.
Dr. K. GREGOR.
Dr. A. GRIESER.
Dr. Adolf SIEDLER.
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No 3309. - CONVENTION 1 ENTRE LA BELGIQUE ET LA FRANCE
REGLANT LE SERVICE :DES DOUANES SUR LES LIGNES
FERREES FRANCO-BELGES, EN CE QUI CONCERNE LA CIRCU-
LATION DES TRAINS VISITES PENDANT LE TRAJET. SIGNEE
A BRUXELLES, LE ii AVRIL 1927.

Texte offciel ran ais communiqud par le ministre des Aflaires Itrangires de la Ripublique franfaise
et le inistre des Affaires dtrangeres de Belgique. L'enregistrement. de cette convention a eu
lieu le 27 dicembre 1Q33.

LE GOuVERNEMENT DE LA RP.PUBLIQUE FR.aNAISE let LF GoUVERNEMENT DE SA MIAJElSrt
LE Roi DES BELGES, ayant d6cid6 de r6gler par une convention le service des douanes, en ce qui
conceme exclusivement ]a circulation sur les lignes ferries entre les deux pays, des trains qui sont
visit~s pendant le trajet, les soussigns, diment autoris~s, sont convenus des dispositions suivantes:

Article Premier.

Les voies ferrdes entre la France et la Belgique, utilis es pour ]a circulation de trains qui
subissent la visite de la douane pendant le trajet, seront consid~r~es conme routes douani~res
internationales pour les deux pays.

Les gares frangaises et belges ou les services des douanes de 1un et de l'autre pays pourront
8tre appelds A vrifier les bagages ou colis transport~s par les trains susvis~so seront 6galement
considr6es, pour cet unique objet, comme gares internationales.

Article 2.

Pendant le trajet et aux gares de visite dont il est question a l'article premier les employds
feront leur service respectif et procdderont . leurs operations conforn1~ment aux lois et r~glements
de leur propre pays, la priorit6 etant r~servde A ]a douane du pays de provenance.

'Article 3.

Les bagages ou autres colis enregistr~s, accompagn~s des pi 6ces de douane n~cessaires, seront,
au ddpart dans l'un et l'autre sens, places dans un fourgon plomb6 et v&ifi~s, aux gares A ce

2 L'6change des ratifications a eu lieu b Bruxelles le I8 juillet z93o.
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1 TRADUCTION. - TRANSLATION.

No. 3309. - CONVENTION 2 BETWEEN BELGIUM AND FRANCE
REGULATING THE CUSTOMS SERVICES ON FRANCO-BELGIAN
RAILWAYS AS REGARDS THE TRAFFIC OF TRAINS INSPECTED
DURING THE JOURNEY. SIGNED AT BRUSSELS, APRIL II, 1927.

French ofial text communicated by the Minister for Foreign A/airs of the French Republic and
the Belgian Minister for Foreign A/airs. The registration of this Convention took place
December 27, 1933.

THE GOVERNMENT OF THE FRENCH REPUBLIC and THE GOVERNMENT OF His MAJESTY THE
KING OF THE BELGIANS, having decided to regulate by a convention the Customs services as
regards exclusively the traffic, on the railways between the two countries, of trains inspected during
the journey, the undersigned being duly authorised, have agreed on the following provisions:

Article x.

The railways between France and Belgium used for the traffic of trains inspected by the
Customs during the journey shall be deemed to be international Customs routes as regards the
two countries.

The French and Belgian stations at which the Customs services of either country may be
called upon to inspect luggage or parcels carried by the above-mentioned trains shall also, for
this sole purpose, be deemed to be international stations.

Article 2.

During the journey and at the inspection stations mentioned in Article xthe employees shall
perform their particular duties and carry out their operations in conformity with the laws and
regulations of their respective countries, priority being given to the Customs of the country of
origin.

Article 3.

Registered luggage and other registered parcels accompanied by the necessary Customs
shall on departure in either direction be placed in a sealed wagon and inspected at the stations

I Traduit par le Secr6tariat de la Soci6td des I Translated by the Secretariat of the League
Nations, & titre d'information. of Nations, for informa*ion.

'The exchange of ratifications took place at Brussels, July x8, 193o.
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d~sign~es, dans le pays de destination. A ces gares, ils pourront 6tre visit6s en m6me temps et dans
les mmes locaux par les agents des douanes des deux pays.

En cas de constatation simultan6e d'infractions punissables dans Pun et l'autre pays, la
priorit6 pour les saisies reelles appartiendra A la douane du pays de provenance.

Les bagages ou colis qui, dans l'heure qui suivra I'arriv~e du train A destination n'auront pas
t6 r~clamds par les voyageurs, seront d6pos6s dans un local attenant & la salle de revision et fermns

A clef. Ils ne pourront tre nlt~rieurement remis aux destinataires qu'avec l'assentissement des
repr~sentants des douanes des deux pays. Toutefois, les bagages ou colis qui, dans le d6lai de huit
jours apr~s leur arriv~e, n'auront pas fait l'objet, A la gare de destination, d'une d6claration
d'exportation, pourront 6tre renvoyes, sur la demande de la douane du pays de provenance, A la
gare de d~part, oii ladite douane en disposera selon sa r~glementation.

Article 4.

Les plombs, cadenas, etc., que porteront les wagons ou des colis isols pour garantir les
marchandises qui doivent 8tre soumises aux op6rations douani~res, pour le compte des deux Etats,
aux gares de visite A ce d6sign~es, ne seront enlevds par les douanes frangaise ou belge qu'en presence
du reprdsentant de la douane de I'autre pays.

Article .5.

Les employ~s des douanes des deux pays pourront, pendant le trajet et aux gares vises
I article premier, constater, dans la limite de leurs attributions, les infractions pr6vues par les lois
de leur pays respectif en matire d'importation et d'exportation de marchanclises, comme aussi
de capitaux ou valeurs, et y donner les suites habituelles soit par voie de transaction, soit par voie
de poursuite, dans la forme ordinaire, devant les tribunaux de leur propre pays. Ils ne pourront,
toutefois, proc~der A des arrestations dans le pays voisin. Ils auront le droit de retenir dans les
trains les marchandises et objets appartenant aux d6linquants pour assurer le paiement des frais,
des droits et amendes encourues ; de transporter dans leur pays respectif les marchandises retenues
en gages et les objets saisis ou de les faire vendre dans le pays voisin par le ministre dun
fonctionnaire competent, sans qu'ils puisse en r~sulter aucune responsabilit6pour ce fonctionnaire
personnellement ni pour 1'administration dont il relive, si les formes requises dans le pays pour
la publication et l'organisation de la vente ont t6 observ~es.

A la demande qui leur en sera faite par les autorit~s du pays voisin, dans les cas pr~vus A
l'alin~a precedent, les autorit~s comp~tentes de chacune des Puissances procdderont :

a) A l'audition de t~moins et d'experts, ainsi qu'& des informations offlicielles dont
elles certifieront et notifieront le r6sultat ;

b) A la notification At tous pr~venus ou condamnds de toutes piLces de procedure
et de d6cisions des autorit6s judiciaires et administratives du pays voisin.

Les commissions rogatoires visdes ci-dessus seront transmises par I'intermdiaire des ministres
de Ia Justice des pays contractants, quand elles 6maneront de magistrats de 1 ordre judiciaire,
et par l'interm6diaire des administrations centrales des douanes, quand elles imaneront de
fonctionnaires.

Article 6.

Les employ~s des douanes des deux Etats agiront de concert pour emp~cher les fraudes dans
le trafic passible de droits et pour amener la d~couverte des infractions aux lois et prescriptions.
Ils se communiqueront mutuellement les renseignements de nature A int6resser le service.
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appointed for the purpose in the country of destination. At these stations they may be inspected
at the same time and on the same premises by Customs officials of both countries.

Should offences punishable in either country be discovered simultaneously, the Customs of
the country of origin shall have priority as regards the seizure of property.

Luggage and parcels not claimed by travellers within one hour 'of the arrival of the train at
its destination shall be deposited in a room adjoining the inspection hall and placed under lock
and key. They may subsequently be delivered to claimants only with the consent of the Customs
reprjsentatives of both countries. Nevertheless luggage and parcels which, within eight days
of their arrival, are not made the subject of a declaration of export at the station of destination
Ftay, on the request of the Customs of the country of origin, be returned to the station of departure,
where the said Customs shall dispose of them in accordance with their own regulations.

Article 4.

Seals, padlocks, etc., placed on wagons or individual parcels as a guarantee for goods which
are to be subjected to Customs operations on behalf of the two countries at the inspection stations
appointed for the purpose shall be removed by the French or Belgian Customs only in the presence
of the Customs representative of the other country.

Article 5.

During the journeys and at the stations mentioned in Article i, the Customs employees of
either country may, within the limit of their powers, take note of infringements of the laws of
their respective countries in regard to the import or export of goods and of capital or securities,
and may take the customary action, either by settlement out of court or by prosecution in the
usual manner before the courts of their own country. They may not, however, make arrests in
the neighbouring country. They shall be entitled to detain in trains goods and articles belonging
to offenders as security for payment of costs, duties and fines incurred ; to convey to their respective
countries goods detained as pledges and objects seized ; or to have them sold in the neighbouring
country through a competent official, without any responsibility resulting therefrom either for
such official personally or for the Administration to which he belongs, if the formalities required
in the country' for the advertisement and organisation of the sale have been observed.

On request from the authorities of the neighbouring country, in cases referred to in the preceding
paragraph, the competent authorities of each Power shall:

(a) Hear witnesses and experts and obtain official information, the result of which
will be certified and notified by them;

(b) Communicate to all persons charged or convicted all documents of procedure
and decisions of judicial and administrative authorities of the neighbouring country.

The letters of request referred to above shall be forwarded through the Ministers of Justice
of the contracting countries when issued by a magistrate, and through the central Customs
administrations when issued by an official.

Article 6.

The Customs employees of the two States shall collaborate with a view to the prevention
of fraud in the traffic of dutiable goods, and to the discovery of breaches of the laws or regulations.
They shall supply each other with information likely to be of concern to the service.
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Article 7.

Les autorit~s de chacun des Etats accorderont aux employ6s et agents des douanes du pays
voisin, dans l'exercice de leurs fonctions, la m~me protection qu'aux employ~s et agents des douanes
de leur propre pays.

Article 8.

Les employ~s des douanes des deux pays pourront porter, dans le pays voisin, l'uniforre
prescrit par les r~glements qui les r~gissent respectivement. Ceux appartenant au service actif
pourront galement tre porteurs de leurs armes dans 1'ex6cution de leur service.

Pendant leur s~jour dans le pays voisin, ils auront A se conformer aux lois pnales et aux
r~glenents de police en vigueur dans ledit pays et seront, sous ce rapport, soumis . la juridiction
de celui-ci. Dans le cas ou un employ6 contreviendrait 5. ces lois ou rbglements, 1'autorit6 dont
il depend serait immdiatement prdvenue.

Article 9..

Les deux gouvemements se r6serveront d'apporter .1 ]a pr6sente convention, par simVlles
correspondances diplomatiques, les modifications dont 1'exp~rience aurait fait reconnaltre
l1opportunit&

Article xo.

La pr6sente convention sera ratifi~e et les ratifications en seront 4chang6es aussit6t que
possible.

Fait en double exp6dition, Bruxelles, le Ei avril 1927.

(Signi) Maurice IERDETrE.

(Signi) E. VANDERVELDE.
Copie certifi~e conforme:

Le Ministre pldnipotentiaire,
Chef du Service da Protocole,

P. de Fouquires.
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Article 7.

The authorities of each of the States shall grant Customs employees and officers of the
neighbouring country in the exercise of their duty the same protection as to Customs employees
and officers of their own country.

Article 8.

Customs employees of either country may, when in the neighbouring country, wear the
uniform prescribed by the respective regulations applicable to them. Those on active duty may
also carry their arms in the execution of their duty.

During their stay in the neighbouring country they shall conform to the criminal laws and
police regulations in force in the said country, and shall in that respect be subject to the jurisdiction
of the country. Any breach of such laws or regulations by an employee shall immediately be
notified to the authority to which he is subject.

Article 9.

The two Governments reserve to themselves the right, by simple exchange of diplomatic
correspondence, to make such amendments in the present Convention as experience may show
to be desirable.

Article io.

The present Convention shall be ratified and the ratifications thereof shall be exchanged as
soon as possible.

Done in duplicate at Brussels, April I, 1927.

(Signed) Maurice HERBETTE.

(Signed) E. VANDERVELDE.
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No 3310. - TRAITRI3 DE CONCILIATION, DE REGLEMENT JUDICIAIRE
ET D'ARBITRAGE ENTRE LE DANEMARK ET LA TURQUIE.
SIGNI A GENEVE, LE 8 MARS 1932.

Texte oftiel /rawpais communiqui par le diligud permanent du Danemark auprgs de la Socidt6 des
Nations. L'cnregistrement de ce traiti a eu lieu le 28 ddcembre 1933.

SA MAJESTA LE Roi DE DANEMARK ET DISLAIRCDE et SON EXCELLENCE MONSIEUR LE PRASIDENT
DE LA R PUBLIQUE TURQUE, anims du d6sir de resserrer les .liens d'amiti6 qui existent entre le
Danemark et la Turquie et de r~soudre selon les principes les plus 61ev6s du droit international
public, les diffrends qui viendraient A s'41ever entre les deux Pays, ont r6solu de conclure A cet
effet un trait6 et ont d6sign6 pour leurs pl~nipotentiaires, k savoir

SA MAJESTA LE RoI DE DANEMARK ET D'ISLANDE:

M. le D r Peter MuNcH, son ministre des .Affaires 6trang~res; et

SON EXCELLENCE M. LE PRASIDENT DE LA RAPUBLIQUE TURQUE :

M. le Dr Tevfik RUSTU Bey, son ministre des Affaires dtrang~res;

Lesquels, air~s s' tre fait connaitre leurs pleins pouvoirs reconnus en bonne et due forme,
sont convenus des dispositions suivantes

Artide premier.

Les Hautes Parties contractantes s'engagent r~ciproquement . rgler par voie pacifique et
d'apr~s les mthodes pr~vues par le present trait6, tous les litiges ou conflits de quelque nature
qu'ils soient qui viendraient A s'61ever entre le Danemark et la Turquie et qui n'auraient pu 6tre
r~solus par les proc~d~s diplomatiques ordinaires.

Article 2.

Tous les litiges entre les Hautes Parties contractantes, de quelque nature qu'ils soient, au sujet
desquels les Parties se contesteraient r6ciproquement un droit et qui n'auraient pu 6tre rgl6s A
l'aniable par les proc~d6s diplomatiques ordinaires, seront pour jugernent, souniis soit 6, la Cour
permanente de Justice internationale soit & un tribunal arbitral.

Les contestations pour la solution desquelles une proc6dure sp~ciale est pr6vue par d'autres
conventions en vigueur entre les Hautes Parties contractantes seront r~gldes conform~ment aux
dispositions de ces conventions.

I L'dchange des ratifications a eu lieu h Copenhague, le 18 dgcembre X933.
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1 TRADUCTION. - TRANSLATION.

No. 3310. - TREATY 2 OF CONCILIATION, JUDICIAL SETTLEMENT
AND ARBITRATION BETWEEN DENMARK AND TURKEY. SIGNED
AT GENEVA, MARCH 8, 1932.

French official text communicated by the Permanent Delegate o/ Denmark accredited to the League
of Nations. The registration of this Treaty took place December 28, 1933.

His MAJESTY THE ICING OF DENMARK AND ICELAND and His EXCELLENCY THE PRESIDENT
OF THE TURKISH REPUBLIC, being desirous of strengthening the ties of friendship which exist
between Denmark and Turkey, and settling, in accordance with the highest principles of international
public law, any disputes which may arise between the two countries, have resolved to conclude
a Treaty for this purpose, and have appointed as their Plenipotentiaries:

His AJESTY THE KING OF DENMARK AND ICELAND:

Dr. Peter MUNCH, His Minister for Foreign Affairs;

His EXCELLENCY THE PRESIDENT OF THE TURKISH REPUBLIC:

Dr. Tewfik ROSTO Bey, His Minister for Foreign Affairs;

Who, having communicated their full powers, found in good and due form, have agreed upon
the following provisions:

Article i.
The High Contracting Parties undertake to settle by pacific means, and in accordance with

the methods contemplated in the present Treaty, all disputes or conflicts of any kind which may
arise between Denmark and Turkey and which it may not have been possible to settle by the
normal methods of diplomacy.

Article 2.

All disputes of every kind between the High Contracting Parties with regard to which the
Parties are in conflict as to their respective rights, and which it may not have been possible to
settle amicably by the normal methods of diplomacy, shall be submitted for decision either to
the Permanent Court of International Justice or to an Arbitral Tribunal.

Disputes for the solution of which a special procedure is provided by other Conventions in
force between the High Contracting Parties shall be settled in accordance with the provisions
of those Conventions.

1 Traduit par le Secr6tariat de la Socirt6 des 1 Translated by the Secretariat of the League
Nations, h titre d'information. of Nations, for information.

2 The exchange of ratifications took place at Copenhagen, December 18, 1933.
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Article 3.

Avant la procedure devant la Cour permanente de Justice internationale ou devant le
Tribunal arbitral, le diff~rend pourra 6tre, d'un commun accord entre les Parties, soumis A fin de
conciliation, a une Commission internationale permanente dite Commission permanente de
conciliation, constitute conform~ment au present trait6.

Article 4.

S'il s'agit d'une contestation dont l'objet, d'aprs la lgislation int~ieure de 'une des Parties,
relive de la competence des Tribunaux nationaux, cette Partie pourra s'opposer h ce qu'elle soit
soumise a la procedure pr~vue par le present traitd avant qu'un jugement d~finitif ait W rendu,
dans un d~lai raisonnable, par 'autont6 judiciaire comptente.

Article 5.

La Commission permanente de conciliation sera compos~e de cinq membres. Les Parties
contractantes nommeront, chacune, un commissaire a leur gr6 et d~signeront, d'un commun accord,
les trois autres et, parmi ces derniers, le pr6sident de la commission. Ces trois commissaires ne
devront, ni tre ressortissants des Parties contractantes, ni avoir leur domicile sur leur territoire
on se trouver a leur service. Ils devront re tous trois de nationait6 diff6rente.

Les commissaires seront nonms pour trois ans. Si, .l'expiration du mandat d'tm membre de
la commission il nest pas pourvu a son remplacement son mandat est censd renouvelh pour une
p~riode de trois ans, les Parties contractantes se r6servent toutefois de transf6rer, A 'expiration
du terme de trois ans, les fonctions du pr~sident a un autre des membres de la commission d~sign6
en commun.

Un membre dont le mandat expire pendant la duroe d'une procedure en cours, continue
prendre part a 1'examen du diff6rend jusqu'& ce que la.procddure soit termin~e, nonobstant le
fait que son rempla~ant aurait 6t6 d6sign6.

En cas de ddces ou de retraite de l'un des membres de la Commission de conciliation, il devra
tre pourvu & son remplacement pour le reste de la dur~e de son mandat, si possible dans les trois

mois qui suivront et, en tous cas, aussit6t qu'un diff6rend aura 6t6 soumis £ la commission.

Article 6.

La Commission permanente sera constitute dans les six mois qui suivront N'change des
ratifications du present trait6.

Si la nomination des membres a d6signer en commun n'intervenait pas dans ledit d6lai, ou,
en cas de remplacement dans les trois mois A compter de la vacance d'un si~ge, le Prdsident de la
Conf6ddration suisse ou S. M. la Reine des Pays-Bas sera, a d~faut d'autre entente, pride de proc6der
aux d6signations n6cessaires.

Article 7.

La Commission permanente de conciliation sera saisie par voie de requite adresse au president
par les deux Parties agissant d'un commun accord. -

La requite, apr~s avoir expos6 sommairement robjet du litige, contiendra l'invitation a la
commission de proc~der a toutes mesures propres & conduire a une conciliation.
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Article 3.

Before the procedure before the Permanent Court of International Justice or before the
Arbitral Tribunal, the dispute may, by agreement between the Parties, be submitted for conciliation
to a permanent international commission styled " The Permanent Conciliation Commission
constituted in accordance with the present Treaty.

Article 4.

In the case of a dispute, the subject of which, according to the municipal law of one of the
Parties, falls within the jurisdiction of the national courts, that Party may require that the dispute
be not submitted to the procedure laid down in the present Treaty until a final judgment has been
pronounced within a reasonable time by the competent judicial authority.

Article 5.

The Permanent Conciliation Commission shall be composed of five members. The Contracting
Parties shall each nominate a commissioner of its own choosing, and appoint the three other
commissioners by common agreement, and the President of the Commission from among them.
These three commissioners may neither be nationals of the Contracting Parties nor be domiciled
in their territory nor be in their service. They must all three be of different nationalities.

The commissioners shall be appointed for three years. If, on the expiry of the term of office
of a member of the Commission, no provision has been made for his replacement, his term shall
be deemed to be extended for a period of three years ; however, the Contracting Parties reserve
the right, on the expiry of the period of three years, to transfer the duties of President to another
member of the Commission appointed by common agreement.

A member whose term expires while a case is proceeding shall continue to take part in the
examination of the dispute until the proceedings are concluded, notwithstanding the fact that.
his successor may have been appointed.

In the event of the -death or resignation of one of the members of the Conciliation Commission,
the vacancy shall be filled for the rest of his term of office, if possible within the next three months,
and in any case as soon as a dispute is submitted to the Commission.

Article 6.

The Permanent Conciliation Commission shall be constituted within six months following
the exchange of ratifications of the present Treaty.

If the nomination of the members to be appointed by common agreement should not have
taken place within the said period or, in the case of the filling of a vacancy, within three months
from the date when a seat falls vacant, the President of the Swiss Confederation or Her Majesty
the Queen of the Netherlands shall, in the absence of an agreement, be requested to make the
necessary appointments.

Article 7.

The Permanent Conciliation Commission shall be informed by means of a request addressed
to the President by the two Parties acting in agreement.

The request, after giving a summary account of the subject of the dispute, shall contain an
invitation to the Commission to take all necessary measures with a view to arriving at an amicable
settlement.

No. 3310
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Article 8.

Dans le d6lai de quinze jours , partir de la date oii la commission aura 6t6 saisie du diffrend,
chactne des Parties pourra, pour 1'examen de ce diff~rend, remplacer le membre permanent disign6
par elle par une personne poss6dant une competence sp~ciale dans la mati~re. La Partie qui voudrait
user de ce droit en avisera imm~diatement I'autre Partie ; celle-ci aura la facult6 d'user du meme
droit dans un d~lai de quinze jours A partir de la date oit l'avis lui sera parvenu.

Chaque Partie se reserve de nomer imm~diatement un suppl6ant pour remplacer
temporairement le membre permanent d6sign6 par elle qui, par suite de rmaladie ou de toute
autre circonstance, se trouverait momentan6ment empch6 de prendre part aux: travaux de la
commission.

Au cas oti Fun des membres de la Commission de conciliation d~sign6 en commun par les
Parties contractantes serait momentanement empeh6 de prendre part aux travaux de la commission
par suite de maladie ou de toute autre circonstance, les Parties s'entendront pour d~signer un
suppliant qui si~gera temporairement bL sa place. Si la designation de ce suppliant nintervient
pas dans un ddlai d'un mois h compter de la vacance temporaire du si~ge, il sera procd6
conform6ment 5 l'article 6 du present trait6.

Article 9.

La Commission permanente de conciliation aura pour tAche d'6lucider les questions en litige,
de recueillir A. cette fin toutes les informations utiles par voie d'enqu6te ou autrement et de s'efforcer
de concilier les Parties. Elle pourra, aprs examen de 1'affaire, exposer aux Parties les termes de
1'arrangement qui lui paraltrait convenable et leur impartir un dlai pour se prononcer.

A la fin de ces travaux la commission dressera un proc~s-verbal constatant, suivant le cas,
soit que les Parties se sont arrang~es et, s'il y a lieu, les conditions de l'arrangement, soit que les
Parties n'ont pu 6tre concili~es.

Les travaux de la commission devront, A moins que les Parties n'en conviennent diff~remment,
etre terminus dans le d6lai de six mois A compter du jour oii la commission aura Wt saisie du litige.

Article Io.

A moins de stipulation sp6ciale contraire, la Commission de conciliation r6glera elle-m~me
sa proc~dure qui, dans tous les cas, devra 6tre contradictoire. En mati~re d'enqu6tes, la commission,
si elle n'en d6cide autrement A I'unanimit6, se conformera aux dispositions du titre III
(Commissions internationales d'enqu6te) de la Convention de La Hayel du 18 octobre 1907 pour
le r~glement pacifique des conflits internationaux.

Article ii.

La Commission de conciliation se r6unira, sauf accord contraire entre les Parties, au lieu d6sign6
par son pr6sident.

Article 12.

Les travaux de la Commission de conciliation ne sont publics qu'en vertu dune d~cision prise
par la Commission avec l'assentiment des Parties.

DF, MARTENS, Nouveau Rectteil gdnlral de Traids, troisi~me s ,-ie, tome III. page 36o.
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Article 8.

Within fifteen days from the date on which the dispute was brought before the Commission,
either Party may, for the exanination of that particular dispute, replace the permanent member
whom it has appointed by a person possessing special competence in the matter. The Party
desiring to avail itself of this right shall immediately inform the other Party. The latter shall
be entitled to avail itself of the same right within fifteen days from the date on which it shall have
received notification.

Each Party reserves the right immediately to nominate a deputy to replace temporarily the
permanent member appointed by. it, if the latter, owing to illness or any other circumstance, should
be temporarily prevented from taking part in the Commission's work.

Should one of the members of the Conciliation Commission appointed jointly by the Contracting
Parties be temporarily prevented from taking part in the Commission's work owing to illness or
any other cause, the Parties shall agree on the appointment of a deputy who shall take his place
for the time being. If no such.deputy is appointed within one month of the date when the temporary
vacancy occurred, the provisions of Article 6 of the present Treaty shall apply.

Article 9.

The task of the Permanent Conciliation Commission shall be to elucidate questions in dispute,
collect with that object all necessary information by means of enquiry or otherwise, and endeavour
to bring the Parties to an agreement. It may, after the case has been examined, inform the Parties
of the terms of settlement which seem suitable to it, and lay down a period within which they
are to make their decision.

At the close of its proceedings, the Commission shall draw up a report stating, as the case
may be, either that the Parties have come to an arrangement, and, if need be, the terms of the
arrangement, or that it has been impossible to effect a settlement.

The proceedings of the Commission must, unless the Parties otherwise agree, be terminated
.within six months of the date on which the Commission was first notified of the dispute.

Article zo.

Failing any special provision to the contrary, the Conciliation Commission shall lay down
its own procedure, which in any case must provide for both Parties being heard. In regard to
enquiries, the Commission, unless it unanimously decides otherwise, shall act in accordance with
the provisions of Chapter III (International Commissions of Enquiry) of the Hague Convention'
of October 18, 1907, for the Pacific Settlement of International Disputes.

Article ii.

The Conciliation Commission shall meet, in the absence of agreement by the Parties to the
contrary, at a place selected by its President.

Article 12.

The proceedings of the Conciliation Commission shall not be public, except when a contrary
decision has been taken by the Commission, with the consent of the Parties.

I British and Foreign State Papers, Vol. xoo, page 298.
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Article 13.

Les Parties seront repr~sentdes aupr~s de la Commission. de conciliation par des agents ayant
mission de servir d'intermddiaire entre elles et la commission ; elles pourront, en outre, se faire
assister par les conseils et experts nomm~s par elles h. cet effet, et demander l'audition de toutes
personnes dont le t~moignage leur paraitrait utile.

La commission aura, de son c6t6, la facult6 de demander des explications orales aux agents,
conseils et experts des deux Parties ainsi qu'a toutes personnes qu'elle jugerait utile de faire
compafaitre avec l'assentiment de leur gouvernement.

Article 14.

Sauf disposition contraire du pr6sent trait6, les dcisions de la Commission de conciliation
seront prises & la majorit6 des voix. En cas de partage, la voix du pr6sident sera pr6pond6rante.

Article 15.

Les Parties contractantes s'engagent , faciliter les travaux de la Commission de conciliation
et en particulier & lui fournir dans la plus large mesure possible tous documents et informations
utiles ainsi qu'h user des moyens dont elles disposent pour lui permettre de procder sur leur territoire
et selon leur legislation A la citation et h 'audition des t~moins ou d'experts et A des transports
sur les lieux.

Article 16.

Pendant la dur6e des travaux de la Commission de conciliation, chacun des commissaires
recevra une indemnit6 dont le montant sera arr&t d'un commun accord entre les Parties
contractantes.

Chaque gouvernement supportera ses propres frais et une part 6gale des frais communs de la
commission, les indemnit~s pr~vues & I'alinea premier 6tant comprises parmi ces frais communs.

'Article 17.

A d6faut d'un arrangement portant le litige devant la Commission permanente de conciliation
et, dans le cas d'un semblable arrangement A d6faut de conciliation devant ]a Commission permanente
de conciliation, la contestation sera soumise par voie de compromis, soit A ]a Cour permanente
de Justice internationale dans les conditions et suivant la proc6dure ,pr6vues par son Statut', soit A
un tribunal arbitral clans les conditions et suivant ]a procedure prevues par la Convention de La
Haye du 18 octobre 1907 pour le r glement pacifique des conflits internationaux.

Si le compromis nest pas arr~t6 dans les trois mois &. compter du jour oii l'une des Parties aura
W saisie de la demande de r~glement judiciaire, chaque Partie pourra, apr~s pr6avis d'un mois,
porter directement par voie de requite la contestation devant la Cour permanente de Justice
mternationale.

I Vol. VI, page 3 v9; vol. XI, page 404; vol. XV, page 304 ; vol. XXIV. page x~-; vol. XXVII,

page 4x6 ;vol. XXXIX, page 165 ; vol. XLV, page 96 ; vol. L, page 159 ;vol. LIV, page 387 ; vol. LXIX,
page 70; vol. LXXII, page 452 ; vol. LXXVIII, page 435 ; vol. LXXXVIII, page 272, vol. XCII, page
362 ; vol. XCVI, page i8o; vol. C, page 153 ; vol. CIV, page 492 ; vol. CVII, page 46i ; vol. CXI, page
402 ; vol. CXVII, page 46 ; vol. CXXVI, page 430 ; vol. CXXX, page 440 ; et vol. CXXXIV, page 392, de
ce recueil.
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Article 13.

The Parties shall be represented before the Conciliation Commission by agents, whose duty
it shall be to act as intermediaries between them and the Commission. They may, moreover,
be assisted by counsel and experts appointed by them for that purpose, and they may request
that all persons whose evidence appears to them useful should be heard.

The Commission, on its side, shall be entitled to request oral explanations from the agent,
counsel and experts of the two Parties, as well as from all persons it may think useful to summon
with the consent of their respective Governments.

Article 14.

Unless otherwise provided in the present Treaty, the decisions of the Conciliation Commission
shall be taken by a majority vote. If the votes are equally divided, the President shall have the
casting vote.

Article 15.

The Contracting Parties undertake to facilitate the work of the Conciliation Commission.
and particularly to supply it to the greatest possible extent with all relevant documents and
information, as well as to use the means at their disposal so that it may, within their territories
and in accordance with their laws, summon and hear witnesses or experts, and visit the localities
in question.

Article 16.

During the proceedings of the Conciliation Commission, each commissioner shall receive
emoluments, the amount of which shall be fixed by agreement between the Contracting Parties.

Each Government shall pay its own expenses and shall contribute an equal share to the joint
expenses of the Commission, the emoluments referred to in paragraph i being included in these
joint expenses.

Article Iy.

In the absence of an agreement to bring the dispute before the Permanent Conciliation
Commission or - where there is such an agreement - in the event of no amicable agreement
being reached before the Permanent Conciliation Commission, the dispute shall be submitted,
by special agreement, either to the Permanent Court of International Justice under the conditions
and according to the procedure defined in the Statute' of the Court, or to an Arbitral Tribunal
under the conditions and according to the procedure defined in the Hague Convention of October
18, 1907, for the Pacific Settlement of International Disputes.

If the special agreement has not been drawn up within three months from the date on which
one of the Parties received the request for a judicial settlement, either Party may, after a month's
notice, bring the dispute direct before the Permanent Court of International Justice by means
of an application.

'Vol. VI, page 379; Vol. XI, page 405; Vol. XV, page 305; Col. XXIV, page 153; Vol. XXVII,
page 417; Vol. XXXIX, page 165; Vol. XLV, page 96; Vol. L, page 159; Vol. LIV, page 387; Vol.
LXIX, page 70; Vol. LXXII, page 452; Vol. LXXVIII, page 435; Vol. LXXXVIII, page 272; Vol.
XCII, page 362 ; Vol. XCVI, page 18o ; Vol. C, page 153 ; Vol. CIV, page 492 ; Vol. CVII, page 461 ;
Vol. CXI, page 402; Vol. CXVI, page 46; Vol. CXXVI, page 430; Vol. CXXX, page 440 ; and Vol.
CXXXIV, page 392, of this Series.
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Article i8.

Toutes les questions sur lesquelles les gouvernements des deux Hautes Parties contractantes
seraient divis~es sans pouvoir les r6soudre A 1'amiable par les proc6d6s diplomatiques ordinaires,
dont la solution ne pourrait etre recherch~e par un jugement, ainsi qu'iI est pr6vu par l'article 2
du present trait6 et pour lesquelles une procedure de r~glement ne serait pas d6j. prvue par un
trait6 ou convention en vigueur entre les Parties, seront soumises A ]a Commission permanente
de Conciliation.

La procedure pr~vue par les articles 7 h- i6 du pr6sent trait6 sera applicable.
A d6faut d'accord entre les Parties, sur la requete h pr6senter & la commission, l'une ou l'autre

d'entre elles aura toutefois la facult6 de soumettre directement, aprqs pr~avis d'un mois, la question
A ladite commission.

Si la requite 6mane d'une seule des Parties, elle sera notifi6e par celle-ci sans ddlai A la Partie
adverse.

Article 19.

Si les Parties n'ont pu 6tre concili6es, le conflit sera, & la requete de I'une ou l'autre des Parties
soumis pour d~cision b un Tribunal arbitral ayant le pouvoir de statuer ex aequo et bono, en tant
qu'une r~gle de droit international ne peut lui 6tre appliqu~e.

Ce tribunal sera, s'il n'en est convenu autrement, compos6 de cinq membres d~sign~s suivant
la m~thode pr6vue aux articles 5 et 6 du present trait6 pour la constitution de la Commission de
conciliation. Le tribunal devra 6tre constitu6 dans les six mois qui suivront la demande d'arbitrage.

La d~cision du Tribunal arbitral sera obligatoire pour les Parties.

Article 20.

Lorsqu'il y aura lieu I arbitrage entre elles, les Parties contractantes s'engagent A conclure
dans les six mois qui suivront la demande d'arbitrage, un compromis special concernant l'objet
du conflit ainsi que les modalit6s de la procedure.

Si ce compromis ne peut 6tre conclu dans le d6lai pr6vu, l'une ou l'autre des Parties aura le
droit de saisir le tribunal par voie de simple requite. Dans ce cas, le Tribunal arbitral r~glera !ui-m~me
la proc6dure.

Article 21.

Les dispositions du present trait6 ne s'appliquent pas aux diff~rends qui, de l'avis de l'une
des Parties, relvent d'apr s les principes du Droit international, exclusivement de sa souverainet6
ou rentre d'apr s les trait~s en vigueur entre elles, dans sa competence exclusive.

Toutefois, l'autre Partie pourra recourir h la Cour permanente de Justice internationale pour
faire d~cider cette question pr6alable.

Article 22.

Durant la procedure de conciliation, la procedure judiciaire ou la procedure arbitrale, les
Parties contractantes s'abstiendront de toute mesure pouvant avoir une r6percussion pr6judiciable
k l'acceptation des propositions de la Commission de conciliation ou A l'ex~cution de l'arrt de la
Cour permanente de Justice internationale ou de la sentence du Tribunal arbitral.

Article 23.

Si la Cour permanente de Justice intemationale ou le Tribunal arbitral 6tablissait qu'une
d~cision d'une autorit6 judiciaire ou de toute autre autoritS relevant de l'une des Parties
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Article 18.

All questions on which the Governments of the two High Contracting Parties may differ
without being able to reach an amicable solution by means of the normal methods of diplomacy,
and which cannot be submitted for decision as provided in Article 2 of the present Treaty,
and for the settlement of which no procedure has been provided by any treaty or convention in
force between the Parties, shall be referred to the Permanent Conciliation Commission.

The procedure laid down in Articles 7 to 16 of the present Treaty shall be applicable.
Failing an agreement between the Parties as to the request to be submitted addressed to the

Commission, either Party shall be entitled to submit the question direct to the Commission on
the expiry of one month's notice.

Should the request be preferred by one Party only, such Party shall notify such request forthwith
to the other Party.

Article '9.

If the Parties cannot be brought to an agreement, the dispute shall, at the request of either
Party, be submitted for decision to an Arbitral Tribunal, which shall have power to render a
decision ex aequo el bono in so far as there exists no rule of international law applicable to the
dispute.

This Tribunal shall, unless otherwise agreed, be composed of five members, appointed according
to the method laid down in Articles 5 and 6 of the present Treaty for the constitution of the
Conciliation Committee. The Tribunal shall be constituted within six months from the date
of the application for arbitration.

The decision of the Arbitral Tribunal shall be binding upon the Parties.

Article 20.

Should recourse be had to arbitration, the Contracting Parties undertake to conclude, within
six months from the date of the request for arbitration, a special agreement concerning the subject
of the dispute and the methods of procedure.

If this agreement cannot be concluded within the specified time either Party shall be entitled
to submit the question direct to the Tribunal by a simple application. In such case the Arbitral
Tribunal shall itself determine the procedure.

Article 21.

The provisions of the present Treaty shall not apply to disputes which, in the opinion of
one of the Parties, fall, according to the principles of international law, exclusively within the scope
of its sovereign right, or, in accordance with the treaties in force between them, solely within
its domestic jurisdiction.

Nevertheless, the other Party may have recourse to the Permanent Court of International
Justice in order to obtain a decision on this preliminary question.

Article 22.

During the course of conciliation, judicial or arbitration proceedings, the Contracting Parties
shall abstain from all measures which might prejudicially affect the acceptance of the Conciliation
Commission's proposals, or the execution of the decision of the Permanent Court of International
Justice, or the award of the Arbitral Tribunal.

Article 23.

If the Permanent Court of International Justice or the Arbitral Tribunal holds that a decision
of a judicial or other authority of one of the Contracting Parties is wholly or in part contrary to
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contractantes, se trouve entirement ou partiellement en opposition avec le droit des gens et si le
droit constitutionnel de cette Partie ne permettait pas, ou ne permettait qu'imparfaitement, d'effacer
par voic administrative les consequences de la d~cision dont il s'agit, ]a sentence judiciaire ou
arbitrale dterminerait Ia nature et 1'tendue de Ia r~paration .1 accorder .L la Partie 16se.

Article 24.

Les contestations qui surgiraient au suiet de l'interpr~tation ou de l'ex~cution du present
trait6 seront, sauf accord contraire, soumises directement I Ia Cour permanente de Justice
internationale par voie de simple requite.

Article 25.

Le present trait6 sera ratifi6. Les instruments de ratification en seront 6chang~s . Copenhague
dans le plus bref dMlai possible. "

Article 26.

Le present trait6 entrera en vigueur A la date de l'chan'ge des ratifications et aura une dur6e
de dix ans a partir de son entree en vigueur. S'il n'est pas dnonc6 six mois avant 'expiration de
ce dMlai il sera consid~r6 comme renouvel6 pour une autre p~riode de dix annes, et ainsi de suite.

Si, lors de l'expiration du pr6sent traitO, une procedure de conciliation, de r~glement judiciaire
ou d'arbitrage se trouve pendante, elle suivra son cours jusqu'k son ach~vement.

En foi de quoi les pl~nipotentiaires susnomm~s ont sign6 le present trait6 et y ont appos6
leurs cachets.

Fait a Gen~ve, en double exemplaire, le 8 mars 1932.

(L. S.) P. MUNCH.
(L. S.) Dr T. R0STe.

Pour copie conforme
Copenhague, le 23 d6cembre 1933.

Georg Cohn.
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international law, and if the constitutional law of that Party does not permit, or only partly
permits, the consequences of the decision in question to be annulled by administrative action,
the judicial decision or arbitral award shall determine the nature and extent of the reparation
to be made to the injured party.

Article 24.

Disputes arising as, to the interpretation or execution of the present Treaty shall, failing
agreement to the contrary, be submitted direct to the Permanent Court of International Justice
by a simple application.

Article 25.

The present Treaty shall be ratified. The instruments of ratification shall be exchanged
at Copenhagen as soon as possible.

Article 26.

The present Treaty shall come into force on the date of the exchange of ratifications, and
shall remain valid for ten years from the date on which it comes into force. Unless it shall have
been denounced six months before the expiry of this period, it shall be deemed to be renewed for
a further period of ten years, and so on, for successive periods.

If, at the date on which the present Treaty expires, conciliation, judicial, or arbitration
proceedings are pending, they shall be continued to their conclusion.

In faith whereof the above-named Plenipotentiaries have signed the present Treaty, and
have thereto affixed their seals.

Done at Geneva, in duplicate, on March 8, 1932.

(L. S.) P. MuxcH.
(L. S.) Dr. T. RisTu.
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No 3311. - TRAITR I DE RtGLEMENT JUDICIAIRE, D'ARBITRAGE
ET DE CONCILIATION, ENTRE LES PAYS-BAS ET LA TURQUIE..
SIGN]t A GENVE, LE 16 AVRIL 1932.

Texte officiel /ranpais communiqud par l'envoyd extraordinaire et ministre Plnidpotentiaire des
Pays-Bas ii Berne. L'enregistrement de ce traitJ a eu lieu I 28 dicembre 1933.

SA MAJEST.- LA REINE DES PAYS-BAS

et
SON EXCELLENCE LE PRSIDENT DE LA RitPUBLIQUE DE TURQUIE,

Animins du d6sir de resserrer les liens d'amitiM qui unissent les Pays-Bas et la Turquie et de
favoriser le r~glement pacifique, dans tous les cas, des diff~rends et conflits, de quelque nature
qu'ils soient, qui viendraient A diviser les deux pays,

Ont rdsolu de conclure un trait6 A cet effet et ont nomm pour leurs pl~nipotentiaires respectifs,
savoir :

SA MAJESTI! LA REINE DES PAYS-BAS:

Son Excellence Jonkheer Frans BEELAERTS VAN BLOKLAND, -son' ministre des Affaires
6trangres ;

SON EXCELLENCE LE PRASIDENT DE LA RtPUBLIQUE DE TURQtnE:

Son Excellence le Docteur Tevfik RUSTO Bey, ministre des Affaires 6trang6res;

Lesquels, apr~s s'tre communiqu6 leurs pleins pouvoirs respectifs, trouv~s en bonne et due
forme, sont convenus des dispositions suivantes:

Article Premier.

Les Hautes Parties contractantes s'engagent rciproquernent A ne rechercher, dans aucun
cas, autrement que par vole pacifique, le r~glement des litiges ou conflits, de quelque nature qu'ils
soient, qui viendraient A s'61ever entre la Turquie et les Pays-Bas, et qui n auraient pu etre r~solus,
dans un d6lai raisonnable, par les proc6d6s diplomatiques ordinaires.

Article 2.

Tous les litiges, de quelque nature qu'ils soient, ayant pour objet un droit all6gu6 par une
des Hautes Parties contractantes et contests par I'autre, et qui n'auraient pu 6tre r~gl~s A l'amiable
par les proc6d6s diplomatiques ordinaires, scront soumis pour jugement soit A la Cour permanente
de Justice internationale, soit A un Tribunal arbitral, ainsi qu il est prdvu ci-apr~s. I1 est entendu
que les litiges ci-dessus vis~es comprennent notamment ceux relatifs A l'interpr6tation d'un trait6,

1 L'6change des ratifications a eu lieu h Ankara, le 4 novembre 1933.



1933 League of Nations - Treaty Series. 239

1 TRADUCTION. - TRANSLATION.

No. 3311. - TREATY 2 OF JUDICIAL SETTLEMENT, ARBITRATION
AND CONCILIATION, BETWEEN THE NETHERLANDS AND
TURKEY. SIGNED AT GENEVA, APRIL 16, 1932.

French offcial text communicated by the Netherlands Envoy Extraordinary and Minister Plenipotentiary
at Berne. The registration o1 this Treaty took place December 28, 1933.

HER MAJESTY THE QUEEN OF THE NETHERLANDS,

and
His EXCELLENCY THE PRESIDENT OF THE TURKISH REPUBLIC,
Being desirous of strengthening the ties of friendship between the Netherlands and Turkey

and of promoting in all cases the pacific settlement of disputes or conflicts of whatever nature
that may arise between the two countries,

Have resolved to conclude a Treaty for this purpose and have appointed as their
Plenipotentiaries:

HER MAJESTY THE QUEEN OF THE NETHERLANDS:

His Excellency Jonkheer Frans BEELAERTS VAN BLOKLAND, Her Minister for Foreign
Affairs;

HIS EXCELLENCY THE PRESIDENT OF THE TURKISH REPUBLIC:

His Excellency Dr. Tevfik R1STO Bey, Minister for Foreign Affairs

Who, having communicated their full powers, found in good and due form, have agreed upon
the following provisions:

Article i.

The High Contracting Parties reciprocally undertake that in no case will they seek, otherwise
than by pacific means, the settlement of disputes or conflicts, of whatever nature they may be,
which may arise between Turkey and the Netherlands and which it may have been impossible
to settle in a reasonable time by the normal methods of diplomacy.

Article 2.

All disputes of every kind relating to a right asserted by one of the High Contracting Parties
and contested by the other, which it has not been possible to settle amicably by the normal methods
of diplomacy, shall be submitted for decision either to the Permanent Court of International Justice
or to an Arbitral Tribunal, as laid down hereinafter. It is agreed that the disputes referred to
above shall include in particular those relating to the interpretation of a treaty, to any point of

I Traduit par le Secr6tariat de la Socidtd des I Translated by the -Secretariat of *the League
Nations, h titre d'information. of Nations, for information. -

2 The exchange of ratifications took place at Ankara, November 4, 1933.
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. tout point de droit international, A. la r6alit6 de tout fait qui, s'il 6tait 6tabli, constituerait ]a
rupture d'un engagement international, ou A 1'tendue, ou l la nature de la reparation due pour
une telle rupture.

Les contestations pour la solution desquelles une procedure sp66iale est prvue par d'autres
conventions en vigueur entre les Hautes Parties contractantes, seront r6gl~es conform~ment aux
dispositions de ces conventions.

Article 3.

Avant toute procedure devant la Cour permanente de Justice internationale et avant toute
procedure arbitrale, le litige pourra 6tre, d'un commun accord entre les Parties, soumis A fin de
conciliation h une Commission internationale permanente, dite Commission permanente de
conciliation, constitute conform6ment au present trait6.-

Article 4.

Si, dans le cas d'un des litiges viss A l'article 2, les deux Parties n'ont pas eu recours A. la
Commission permanente de conciliation ou si celle-ci n'a pas r6ussi t concilier les Parties, le litige
sera sournis d'un commun accord par voie de compromis soit -A ]a Cour permanente de Justice
internationale qui statuera dans les conditions et suivant la proc6dure pr~vues par son Statut',
soit A un Tribunal arbitral qui statuera dans les conditions et suivant la proc6dure pr6vues par
]a Convention 2 de La IIaye du i8 octobre 1907, pour le r~glement pacifique des conflits internationaux.

A d6faut d'accord entre les Parties sur le choix de ]a juridiction, sur les termes du compromis
ou, en cas de procedure arbitrale, sur la d6signation des arbitres, l'une ou l'autre d'entre elles,
apr~s un pr~avis d'un mois, aura la facult6 de porter directement, par voie de requite, le litige
devant la Cour permanente de Justice internationale.

Article 5.

S'il s'agit d'une contestation dont l'objet, d'apr~s la legislation int~rieure de l'une des Parties,
relive de la comptence des tribunaux nationaux de celle-ci, le diff6rend ne pourra 8tre soumis A
la proc6dure pr6vue par le pr6sent trait6 qu'apr6s jugement pass6 en force de chose jugde et rendu
dans des d~lais raisonnables par 1'autorit6 judiciaire nationale comptente.

Article 6.

Si la sentence judiciaire ou arbitrale d~clarait qu'une decision prise ou une mesure ordonn~e
par une autorit6 judiciaire ou toute autre autorit6 de l'une des Parties en litige se trouve enti~rement
ou partiellement en opposition avec le droit international, et si le droit constitutionnel de ladite
Partie ne permettait pas ou ne permettait qu'imparfaitement d'effacer les cons6quences de cette
d6cision ou de cette mesure, les Parties conviennent qu'il devra .tre accord6 par la sentence judiciaire
ou arbitrale, At la Partie l6s~e, une satisfaction 6quitable.

Article 7.

Toutes questions sur lesquelles les Hautes Parties contractantes seraient divis~es sans pouvoir
les r~soudre A l'amiable par les proc6d6s diplomatiques ordinaires, questions dont la solution ne

1 Vol. VI, page 379 ; vol. XI, page 404 ; vol. XV, page 304 ; vol. XXIV, page 152 ; Vol. XXVII;
page 416 ; vol. XXXIX, page 165 ; vol. XLV, page 96 ; vol. L, page x59 ; vol. LIV, page 387; vol. LXIX,
page 70; vol. LXXII, page 452; vol. LXXVIII, page 435; vol. LXXXVIII, page 272; vol. XCII, page
362 ; vol. XCVI, page x8o; vol. C, page 153 ; vol. CIV, page 492 ; vol. CVII, page 46z ; vol. CXI, page
402 ; vol. CXVII, page 46 ; vol. CXXVI, page 430 ; vol. CXXX, page 440 ; et vol. CXXXIV, page 392,
de ce recueil.

2 DE MARTENS, Nouveau Recueil gindral de Traitds, troisi~me s~rie, tome III, page 360.
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international law or to the existence of any fact which, if established, would constitute a breach
of an international undertaking, or to the extent or nature of the reparation due for such breach.

Disputes for the settlement of which a special procedure is laid down in other Conventions
in force between the High Contracting Parties shall be settled in conformity with the provisions
of those Conventions.

Article 3.

Before recourse is had to procedure before the Permanent Court of International Justice or
to arbitration, the disptite may, by agreement between the Parties, be submitted for purposes
of conciliation to a permanent international commission, styled the Permanent Conciliation
Commission, constituted in accordance with the present Treaty.

Article 4.

If, in the case of one of the disputes referred to in Article 2, the two Parties have not had
recourse to the Permanent Conciliation Commission or if the latter has failed to bring the Parties
to an agreement, the dispute shall by common consent be submitted, by means of a special agreement,
either to the Permanent Court of International Justice, which shall decide under the conditions
and in accordance with the procedure laid down in its Statute', or to an Arbitral Tribunal, which
shall decide under the conditions and in accordance with the procedure laid down in 'the Ha'gue
Convention 2 of October 18, 1907, for the Pacific Settlement of International Disputes:

Failing agreement between the Parties as to the choice of jurisdiction, the terms of the special
agreement or, in the case of arbitration procedure, the choice of the arbitrators, either Party shall,
after giving one month's notice, be entitled to lay the dispute, by means of an application, directly
before the Permanent Court of International Justice.

Article 5.

In the case of a dispute the subject of which, according to the municipal law of one of the
Parties, falls within the competence of the national courts of such Party, the dispute may not
be submitted to the procedure laid down in the present Treaty until a final judgment has been
pronounced, within a reasonable time, by the competent national judicial authority.

Article 6.

If in a judicial decision or arbitral award it is declared that a decision given or a measure
enjoined by a judicial authority or any other authority of one of the Parties to the dispute is
wholly or in part contrary to international law, and if the constitutional law of that Party does
not permit or only partially permits the consequences of the decision or measure in question to
be annulled, the Parties agree that the judicial decision or arbitral award shall grant the injured
Party equitable satisfaction.

Article 7.

All questions on which the High Contracting Parties shall differ without being able to reach
an amicable solution by the normal methods of diplomacy, questions the settlement of which

1 Vol. VI, page 379 ; Vol. XI, page 405 ; Vol. XV, page 305 ; Vol. XXIV, page 153 ; Vol. XXVII,
page 417 ; Vol. XXXIX, page 165 ; Vol. XLV, page 96; Vol. L, page 59 ; Vol. LIV, page 387 ; Vol.
LXIX, page 70; Vol. LXXII, page 452; Vol. LXXVIII, page 435; Vol. LXXXVIII, page 272; Vol.
XCII, page 362; Vol. XCVI, page 18o; Vol. C, page 153; Vol. CIV, page 492 ; Vol. CVII, page 461 ;
Vol. CXI, page 402; Vol. CXVII, page 46; Vol. CXXVI, page 430; Vol. CXXX, page 440; and Vol.
CXXXIV, page 392, of this Series.

2 British and Foreign State Papers, Vol. ioo, page 298.
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pourrait 6tre recherche par un jugement, ainsi qu'il est pr~vu par l'article 2 du present trait6, et
pour lesquelles une procedure de r~glement ne serait pas d6jk pr~vue par tn trait6 ou une convention
en vigueur entre les Parties, seront soumises la Commission permanente de conciliation qui sera
charge de proposer aux Parties une solution acceptable et, dans tous les cas, de leur presenter
un rapport.

A d~faut d'accord entre les Parties sur la requite A presenter A ia commission, l'une ou I'autre
d'entre elles aura la facult6 de soumettre directement, apr6s un pr~avis d'un mois, la question it
ladite commission.

Dans tous les cas, s'il y a contestation entre les Parties sur la question de savoir si le diff6rend
a ou non la nature d'un litige vis6 dans rarticle 2 et susceptible de ce chef d'6tre r~solu par un
jugement, cette contestation sera, pr~alablement A toute procedure devant la Commission permanente
de conciliation, soumise A la decision de la Cour permanente de Justice intemationale, d'accord
entre les Hautes Parties contractantes ou, A d~faut d'accord, A Ia requite de l'une d'entre elles.

Article 8.

La Commission permanente de conciliation pr6vue par le pr6sent trait6 sera compos6e de
cinq membres, qui seront .d6sign6s comme il suit, savoir : les Hautes Parties contractantes
nommeront chacune un commissaire choisi parmi leurs nationaux respectifs et d6signeront d'un
commun accord les trois autres commissaires parmi les ressortissants de tierces Puissances ; ces
trois commissaires devront 6tre de nationalit~s diff~rentes et, parmi eux, les Hautes Parties
contractantes d6signeront le president de la commission.

Les commissaires sont nomm6s pour trois ans; leur mandat est renouvelable. Ils resteront
en fonctions jusqu'A leur remplacement et, dans tous les cas, jusqu'A l'ach~vement de leurs travaux
en cours au moment de l'expiration de leur mandat.

I1 sera pourvu aussi rapidement que possible et dans un d6lai qui ne devra pas exc6der trois
mois aux vacances qui viendraient A se produire par suite de dic~s, de dtmission ou de quelque
empechement permanent ou temporaire en suivant le mode fix6 pour les nominations.

Article [9.

La Commission permanente de conciliation sera constitu6e dans les six mois qui suivront
1'6change des ratifications du present trait6.

Si la nomination des membres A d6signer en commun n'intervenait pas dans ledit d~lai ou,
en cas de remplacement, dans les trois mois A compter de la vacance du si&ge, le pr6sident de ]a
Confederation suisse serait, A d~faut d'autre entente, pri6 de procder aux designations n~cessaires.

Article io.

La Commission permanente de conciliation sera saisie par voie de requ.te adress6e au president
dans les conditions pr6vues, selon les cas, par les articles 3 et 7.

La requite, apr~s avoir expos6 sommairement l'objet du litige, contiendra 11invitation A la
commission de proc~der A toutes mesures propres a conduire A une conciliation.

Si la requite dmane d'une seule des Parties, elle sera notifi~e par celle-ci sans d~lai A la Partie
adverse.

Article ii.

Dans un d~lai de quinze jours A compter de la date oti l'une des Hautes Parties contractantes
aurait port6 une contestation devant la Commission permanente de conciliation, chacune des
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cannot be sought by a judicial decision as provided in Article 2 of the present Treaty, and for the
settlement of which no procedure has been laid down in any treaty or convention in force between
the Parties, shall be submitted to the Permanent Conciliation Commission, whose duty it shall
be to propose to the Parties an acceptable solution, and in any case to present a report to them.

Failing agreement between the Parties as to the application to be made to the Commission,
either Party shall, on giving one month's notice, be entitled to submit the question direct to the
said Commission.

In all cases, if there is disagreement between the Parties as to whether a dispute is or is not
a dispute of the character referred to in Article 2 and therefore capable of being settled by a
judicial decision or award, such disagreement shall, prior to any procedure before the Permanent
Conciliation Commission, be submitted for decision to the Permanent Court of International Justice,
by agreement between the High Contracting Parties, or failing agreement, on the application
of either Party.

Article 8.

The Permanent Conciliation Commission provided for in the present Treaty shall be composed
of five members, who shall be appointed as follows, that is to say: the High Contracting Parties
shall each appoint a Commissioner, chosen from among their respective nationals, and shall by
joint agreement appoint the other three Commissioners from among the nationals of third Powers;
those three Commissioners must be of different nationalities, and the High Contracting Parties
shall appoint the President of the Commission from among them.

The Commissioners are appointed for three years and their term of office is renewable. They
shall remain in office until their replacement, and in any case until the termination of the work
in hand at the moment of the expiry of their term of office.

Vacancies occurring as a result of death, resignation or any other permanent or temporary
cause, shall be filled within the shortest possible time, and in any case within three months, in
the manner fixed for the appointments.

Article 9.

The Permanent Conciliation Commission shall be constituted within six months from the
exchange of the ratifications of the present Treaty.

If the appointment of the members to be designated by joint agreement should not have
been made within the said period, or, in the case of the filling of vacancies, within three months
from the time when the seat falls vacant, the President of the Swiss Confederation shall, in the
absence of any other agreement, be requested to make the necessary appointments.

Article io.

Disputes shall be brought before the Permanent Conciliation Commission by means of an
application addressed to the President under the conditions laid down, as the case may be, in
Articles 3 and 7.

The application, after giving a summary account of the subject of the dispute, shall contain
an invitation to the Commission to take all necessary measures with a view to arriving at an
amicable settlement.

If the application emanates from one only of the Parties, notification thereof shall be given
without delay by that Party to the other Party.

Article ixi.
Within fifteen days from the date on which one of the High Contracting Parties shall have

brought a dispute before the Permanent Conciliation Commission, either Party may, for the
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Parties pourra, pour l'examen de cette contestation, remplacer son commissaire par une personne
poss6dant une competence sp~ciale dans la mati~re.

La Partie qui uscrait de ce droit en ferait imm6diatement la notification A lautre Partie
celle-ci aura, dans ce cas, la facult6 d'agir de m~me dans un d~lai de 15 jours bA compter de la date
oil ]a notification lui sera parvenue.

Article 12.

La Commission permanente de conciliation aura pour tache d'61lucider les questions en litige,
de iecueillir h cet effet toutes les informations utiles par voie d'enqu~te ou autrement et de s'efforcer
de concilier les Parties. Elle pourra, apr~s examen de l'affaire, exposer aux Parties les termes de
l'arrangement qui lui paraitrait convenable, et, s'il y a lieu, leur impartir un d6lai pour se prononcer.

A la fin de ses travaux, la commission dressera un rapport qui en constatera le r~sultat et
dont un exemplaire sera remis A chacune des Parties.

Les Parties ne seront jamais li~es par les considerations de fait, de droit ou autres auxquelles
la commission se sera arrgte.

Sous r6serve de la disposition de larticle 7, alin~a 3, les travaux de la commission devront,
A moins que les Parties en conviennent diff~remment, 6tre terminus dans un d~lai de six mois AL
compter du jour oii la commission aura t6 saisie du litige.

Article 13.

A moins de stipulations sp~ciales contraires, la Commission permanente de conciliation r6glera
elle-m~me sa procedure qui, dans tous les cas, devra 6tre contradictoire. En matitre d'enqu~tes,
la commission, si elle n'en d6cide autrement A l'unanimit6, se conformera aux dispositions du
Titre III (Commission internationale d'enqu~te) de la Convention de La Haye du 18 octobre 1907
pour le r~glement pacifique des conflits internationaux.

Article 14.

La Commission permanente de conciliation se r6unira, sauf accord contraire entre les Parties,
au lieu d6sign6 par son president.

Article 15.

Les travaux de la Commission permanente de conciliation ne sont publics qu'en vertu d'une
d6cision prise par la commission avec l'assentiment des. Parties.

Les Hautes Parties contractantes s'engagent AL ne pas publier le r~sultat des travaux de la
commission sans s'8tre pr6alablement consult6es.

Article 16.

Les Parties seront repr~sent6es aupr&s de la Commission permanente de conciliation par des
agents ayant mission de servir d'interm6diaire entre elles et la commission ; elles" pourront, en
outre, se faire assister par des conseils et experts nomm~s par elles , cet effet et demander l'audition
de toutes personnes dont le t~moignage leur paraltrait utile'.

La commission aura, de son c6t6, la facult6 de demander des explications orales aux agents,
conseils et experts des deux Parties, ainsi qu'A toutes personnes qu'elle jugerait utile de faire
comparaitre avec l'assentiment de leur gouvernement.
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examination of the particular dispute, replace its own Commissioner by a person possessing special
competence in the matter.

The Party making use of this right shall immediately inform the other Party ; the latter
shall in such case be entitled to take similar action within fifteen days from the date on which
the notification reaches it.

Article 12.

The task of the Permanent Conciliation Commission shall be to elucidate questions in dispute,
to collect with that object all necessary information by means of enquiry or otherwise, and to
endeavour to bring the Parties to an agreement. It may, after the case has been examined, inform
the Parties of the terms of settlement which seem suitable to it and, if necessary, lay down a period
within which they are to make their decision.

At the close of its proceedings, the Commission shall draw up a report stating the result thereof,
and a copy of this report shall be delivered to each Party.

The Parties shall never be bound by the considerations of fact or law or any other considerations
accepted by the Commission.

Subject to the provisions of Article 7, paragraph 3, the proceedings of the Commission must,
unless the Parties otherwise agree, be terminated within six months from the day on which the
dispute shall have been laid before the Commission.

Article 13.

Failing any special provision to the contrary, the Permanent Conciliation Commission shall
lay down its own procedure, which in any case must provide for both Parties being heard. In
regard to enquiries, the Commission, unless it decides unanimously to the contrary, shall act in
accordance with the provisions of Part III (International Commissions of Enquiry) of the Hague
Convention of October 18, 1907, for the Pacific Settlement of International Disputes.

Article 14.

The Permanent Conciliation Commission shall meet, in the absence of any agreement between
the Parties to the contrary, at the place selected by its President.

Article 15.

The proceedings of the Permanent Conciliation Commission shall be private, unless the
Commission, with the consent of the Parties, decides otherwise.

The High Contracting Parties undertake not to publish the results of the Commission's work
without previously consulting one other.

Article i6.

The Parties shall be represented before the Permanent Conciliation Commission by agents
whose duty it shall be to act as intermediaries between them and the Commission ; they may,
moreover, be assisted by counsel and experts appointed by them for that purpose and they may
request that all persons whose evidence appears to them useful should be heard.

The Commission, on its side, shall be entitled to request oral explanations from the agents,
counsel and experts of the two Parties, as well as from all persons it may think desirable to summon
with the consent of their Government.
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Article 17.

Sauf dispositions contraires du present trait6, Jes d6cisions de la Commission permanente
de conciliation seront prises A la majorit6 des voix.

La commission ne pourra prendre de decision portant sur le fond du diff6rend que si tous
les membres ont 6t6 dfiment convoqu6s et si au moins tous les membres choisis en commun sont
pr6sents.

Article 18.

Les Hautes Parties contractantes s'engagent A faciliter les travaux de la Commission permanente
de conciliation et, en particulier, A assurer A celle-ci l'assistance de leurs autorit~s comp6tentes,
A lui fournir dans la plus large mesure possible* tous documents et informations utiles et A prendre
les mesures n~cessaires pour permettre a la commission de proc6der sur leur territoire la citation
et a l'audition de t~moins ou d'experts et A des transports sur les lieux.

Article 19.

Pendant la dur6e des travaux de la Commission permanente de conciliation chacum des
commissaires recevra une indemnit6 dont le montant sera arrt6 d'un commun accord entre les
Hautes Parties contractantes qui en supporteront chacune une part 6gale.

Article 20.

Dans tous les cas et notamment si la question au sujet de laquelle les Parties sont divis~es
r6sulte d'actes deja effectu~s ou sur le point de l'8tre, la Cour permanente de Justice internationale
statuant conform~ment A l'article 41 de son Statut ou, selon le cas, le Tribunal arbitral, indiqueront
dans le plus bref d~lai possible quelles mesures provisoires doivent 6tre prises; la Commission
permanente de conciliation pourra, s'il y a lieu, agir de m~me apr~s entente entre les Parties.

Chacune des Hautes Parties contractantes s'engage At s'abstenir de.toute mesure susceptible
d'avoir une r6percussion pr6judiciable A l'ex~cution de la decision ou aux arrangements qui seraient
propos6s par la Commission permanente de conciliation et, en g6n~ral, A ne procdder k aucun acte,
de quelque nature qu'il soit, susceptible d'aggraver ou d' tendre le diff6rend.

Article 21.

Le present trait6 reste applicable entre les Hautes Parties contractantes encore que d'autres
Puissances aient 6galement un int6r~t dans le diff6rend.

Article 22.

Si quelque contestation venait a surgir entre les Hautes Parties contractantes relativement
A 'interprdtation du present trait6, cette contestation serait port6e devant la Cour permanente
de Justice internationale, suivant la proc6dure prdvue dans I'article 4, alinda z.

Article 23.

Le pr6sent trait6 sera ratifi6. Les ratifications en seront 6chang6es A Ankara aussit~t que
faire se pourra.
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Article 17.

Unless otherwise provided in the present Treaty, the decisions of the Permanent Conciliation
Commission shall be taken by a majority vote.

The Commission may not take any decision relating to the substance of the dispute unless
all the members have been duly convened and at least all the members appointed jointly are
present.

Article 18.

The High Contracting Parties undertake to facilitate the work of the Permanent Conciliation'
Commission and, in particular, to ensure it the assistance of their competent authorities, to supply
it, to the fullest possible extent, with all relevant documents and information, and to take the
necessary steps to allow the Commission to proceed in their territories to the summoning and
hearing of witnesses or experts and to visit localities in order to carry out enquiries on the spot.

Article ig.

During the proceedings of the Permanent Conciliation Commission, each Commissioner shall
receive emoluments the amount of which shall be fixed by agreement between the High Contracting
Parties, each of which shall contribute an equal share.

Article 20.

In any case, and particularly if the question on which the Parties differ arises out of acts already
committed or on the point of being committed, the Permanent Court of International Justice,
acting in accordance with Article 41 of its Statute or, according to the circumstances, the Arbitral
Tribunal, shall lay down within the shortest possible time the provisional measures to be adopted ;
the Permanent Conciliation Commission may, if necessary, act in the same way after agreement
between the Parties.

Each of the High Contracting Parties undertakes to refrain from all measures likely to affect
prejudicially the execution of the decision or the arrangements proposed by the Permanent
Conciliation Commission and, in general, to refrain from any act whatsoever that might aggravate
or extend the dispute.

Article 21.

The present Treaty shall continue to be applicable between the High Contracting Parties,
even when other Powers are also interested in the dispute.

Article 22.

Should any dispute arise between the High Contracting Parties concerning the interpretation
of the present Treaty, such dispute shall be brought before the Permanent Court of International
Justice in accordance with the procedure laid down in Article 4, paragraph 2.

Article 23.

The present Treaty shall be ratified and the ratifications shall be exchanged at Ankara as
soon as possible.
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Article'24.

Le present trait6 entrera en vigueur d~s l'6change des ratifications et aura une dur6e de dix
ans t compter de son entree en vigueur. S'il n'est pas d~nonc6 six mois avant l'expiration de cette
p6riode, il sera consid6r6 comme renouvel6 tacitement pour ine nouvelle p~riode de cinq ans, et
ainsi de suite.

Si, lors de l'expiration du present trait6, une proc6dure quelconque en vertu de ce trait6 se
trouvait pendante devant la Commission permanente de conciliation, (levant la Cour permanente
de Justice internationale ou devant le Tribunal d'arbitrage, cette procedure serait poursuivie
jusqu' son ach~vement.

En foi de quoi les pl~nipotentiaires susnomm~s ont sign6 le present trait6 et y ont appos6

letrs cachets.

Fait "t Gen~ve, en double exemplaire, le 16 avril 1932.

(L. S.) BEELAERTS VAN BLOKLAND.

(L. S.) D r T. ROSTi.
: Certif!U pour copie conforme:

Le Secrdtaire gindral du
Ministdre des Afaires 1trangres

des Pays-Bas,

A. M. Snouck Hurgronje.
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Article 24.

The present Treaty shall enter into force as soon as the ratifications have been exchanged
and shall remain in force for a period of ten years as from its entry into force. If it has not been
denounced six months before the expiry of this period, it shall be deemed to be renewed by tacit
agreement for a further period of five years, and similarly thereafter.

If, on the expiry of the present Treaty, any proceedings whatsoever in virtue of this Treaty
are pending before the Permanent Conciliation Commission, the Permanent Court of International
Justice or the Arbitral Tribunal, such proceedings shall be continued until they are duly completed.

In faith whereof, the above-mentioned
and have thereto affixed their seals.

Plenipotentiaries have signed the present Treaty

Done at Geneva, in duplicate, on April I6, 1932.

(L. S.)
(L. S.)

BEELAERTS VAN BLOKLAND.

Dr. T. RbSTO.
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No 3312. - P-CHANGE DE NOTES' ENTRE LES GOUVERNEMENTS
DANOIS ET TCHECOSLOVAQUE COMPORTANT UN ACCORD SUR
LE DIRDOUANEMENT, A L'IMPORTATION EN TCHRCOSLOVAQUIE,
DES CONSERVES DE FLRTAN BOUILLI, ORIGINAIRES ET EN
PROVENANCE DE DANEMARK. PRAGUE, LE 4 JUILLET 1932.

Texte officie /ranfais communiqud par le deldgui permanent du Danemark aupris de la Socildt des
Nations. L'enregistrement de cet dchange de notes a eu lieu le 28 dicembre 1933.

J.

MONSIEUR LE MINISTRE, PRAHA, le 4 juit 1932.

Rpondant A votre d~sir concernant la question du d6douanement de conserves de poissons
danois, j 'ai I honneur de vous faire savoir que le Gouvernement tch~coslovaque, anim du vif
d~sir d'6tendre les relations 6conomiques rciproques entre nos deux pays, est prt A d.douaner, A
l'importation en Tch6coslovaquie, sous le No ex 131 du tarif douanier tch~coslovaque au taux de
360 couronnes tch6coslovaques les Ioo kilogrammes, les conserves de fl6tan (Helleflynder,
hippoglossus maximus) bouilli, originaires et en provenance de Danemark, contenues dans des boites
hermtiquement ferm6es, condition que les envois de marchandises en question soient accompagn~s
du certificat 6manant des autorit~s comptentes du pays d'origine et dtclarant que les boites
renferment du fl~tan bouilli.

II est convenu que ]'autorit6 compktente habilit6e A cet 6gard sera ]a Soci&t6 ( Kongelig
Gr0nlandske Handel ).

Cet arrangement doit tre approuv6 en Tch~coslovaquie conform6ment aux dispositions
de sa 1Ygislation et entrera en vigueur le jour de la notification de son approbation au Gouvernement
de Danemark.

Cet arrangement aura la m~me duroe que rArrangement 2 provisoire entre le Royaume de
Danemark et la R~publique tch6coslovaque du 18 avril 1925 dont il d6pend.

Veuillez agr~er, Monsieur le Ministre, I'expression de ma haute consideration.

Pour le Ministre:
A Son Excellence (Signd) D. K. KROrTa.

M. Niels J. W. Host,
Envoy6 extraordinaire et

Ministre pInipotentiaire de Danemark
A Praha.

1 L'accord est entr6 en vigueur le 2 mai 1933, date 4 laquelle le Gouvernement danois a revu la
notification de la ratification du Gouvernement tchdcoslovaque.

2 Vol. XXIII, page i39; vol. XXXI, page 253; vol. XXXV, page 304; vol. XLV. page J12 ; et
vol. LXXXVIII, page 3oi, de ce recueil.
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1 TRADUCTION. - TRANSLATION.

No. 3312. - EXCHANGE OF NOTES2 BETWEEN THE DANISH AND
CZECHOSLOVAK GOVERNMENTS CONSTITUTING AN AGREEMENT
REGARDING THE CLEARANCE THROUGH THE CUSTOMS, ON
IMPORTATION INTO CZECHOSLOVAKIA, OF PRESERVED BOILED
HALIBUT OF DANISH ORIGIN OR COMING FROM DENMARK.
PRAGUE, JULY 4, 1932.

French official text communicated by the Permanent Delegate o/ Denmark accredited to the League
of Nations. The registration of this Exchange of Notes took place December 28, 1933.

[.

SPRAGUE, July 4, 1932.SIR,

In deference to your wishes regarding the question of the clearance through the Customs of
Danish fish preserves, I have the honour to inform you that the Czechoslovak Government, being
keenly desirous of developing economic relations between our two countries, is prepared to clear
through the Customs on import into Czechoslovakia preserves of boiled halibut (Hellcflynder,
hippoglossus maximus) produced in and directly exported from Denmark, and packed in hermetically
sealed tins, under No. ex 131 of the Czechoslovak Customs tariff at the rate of 36o Czechoslovak
crowns per xoo kg., provided always that consignments of such goods are accompanied by a certificate
issued by the competent authorities in the country of origin to the effect that the tins actually contain
boiled halibut.

It is agreed that the authority competent to act in this respect shall be the " Kongelig
Gr0nlandske Handel " Company.

The present Agreement shall be approved in Czechoslovakia in the manner prescribed by law
and shall come into force on the date of the notification of such approval to the Government of
Denmark.

The present Agreement shall remain in force for the same period as the provisional Agreement s

between the Kingdom of Denmark and the Czechoslovak Republic of April 18, 1925, to which
it is supplementary.

I have the honour to be, etc.

For and on behalf of the Minister:
To His Excellency, (Signed) D. K. KROFTA.

Monsieur Niels J. W. Host,
Envoy Extraordinary and

Minister Plenipotentiary of Denmark
at Prague.

1 Traduit par le Secr6tariat de la Soci6t6 des I Translated by the Secretariat of the League
Nations, h titre d'information. of Nations, for information.

2 The Agreement came into force on May 2, 1933, date on which the Danish Government received
notification of the Czechoslovak ratification.

3 Vol. XXIII, page 139; Vol. XXXI, page 253; Vol. XXXV, page 305; Vol. XLV, page 112 ; and
Vol. LXXXVIII, page 301, of this Series.
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II.
LUGATION DE DANEMARK.

PRAGUE.

PRAHA, le 4 juillet 1932.

MIONSIEUR LE MINISTRE,

En vous accusant reception devotre lettre en date de ce jour, j'ai l'honneur de vous communiquer
que j'ai pris acte, au nom du Gouvernement Royal de Danemark, que le Gouvernement tch6coslovaque
anim6 du vif d6sir d'6tendre les relations 6conomiques r~ciproques entre nos deux pays, est pr~t
A d6douaner, A l'importation en Tch~coslovaquie, sous le num6ro ex 131 du tarif douanier
tch~coslovaque au taux de 360 couronnes tch6coslovaques les oo kilogrammes, les conserves de
fl6tan (Hetlellynder, hippoglossus maximus) bouilli, originaires et en provenance de Danemark,
contenues dans des boltes herm~tiquement ferm~es, A condition que les envois de marchandises
en question soient accompagn~s du certificat 6manant des autorit6s comp~tentes du pays d'origine
et d~clarant que les boltes renferment du fl1tan bouilli.

11 est convenu que l'autorit6 comptente habilit~e A cet 6gard. sera ]a soci& a Kongelig
Gronlandske Handel i'.

Cet arrangement doit 6tre approuv6 en Tch~coslovaquie conform~ment aux dispositions de
sa legislation et entrera en vigueur le jour de la notification de son approbation au Gouvernement
de Danemark.

Cet arrangement aura ]a m~me dur~e que l'Arrangement provisoire entre la R~publique
tchcoslovaque et le Royaume de Danemark du x8 avril 1925 dont il depend.

Veuillez agr6er, Monsieur le Ministre, I'expression de ma haute considration.

(Signg, N. HcsT.

Son Excellence
M. le Ministre Dr E. Beneg,

Ministare des Affaires 6trang~res.

La conformit6 des notes cit6es ci-dessus avec les originaux
est certifi~e.

H. A. Bernhoft.
Secritaie gdndral du Ministgye des Afaires dtrangres.
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II..

DANISii LEGATION.

PRAGUE, July 4, 1932.
YOUR EXCELLENCY,

I have the honour to acknowledge receipt of your letter of to-day's date and to inform your
Excellency that I have duly noted on behalf of the Royal Government of Denmark that the
Czechoslovak Government, being keenly desirous of developing economic relations between
our two countries, is prepared to clear through the Customs on import into Czechoslovakia preserves
of boiled halibut (Helle/lynder, hippoglossus maximus) produced in and directly exported from
Denmark, and packed in hermetically sealed tins, under No. ex 131 of the Czechoslovak Customs
tariff at the rate of 36o Czechoslovak crowns per ioo kg., provided always that consignments of
such goods are accompanied by a certificate issued by the competent authorities in the country
of origin to the effect that th- tins actually contain boiled halibut.

It is agreed that the authority competent to act in this respect shall be the " Kongelig
Gronlandske Handel " Company.

The present Agreement is to be approved in Czechoslovakia in the manner prescribed by
law and shall come into force on the date of the notification of such approval to the Government of
Denmark.

The present Agreement shall remain in force for the same period as the provisional Agreement
between the Czechoslovak Republic and the Kingdom of Denmark of April 18, 1925, to which it
is supplementary.

I have the honour to be, etc.

(Signed) N. HoST.
To His Excellency,

Dr. E. Benes,
Minister for Foreign Affairs.
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No 3313. - CONVENTION , P
LETTRES DE CHANGE
GENt VE, LE 7 JUIN 1930.

ORTANT LOI UNIFORME SUR LES
ET BILLETS A ORDRE. SIGNRE A

Textes'o,4ciels Iranpais et anglais. Cette convention a 61d enregistr6e par le Secretariat, conormdmnent d
son article XI, le ocr janvier 1934, jour de son entrde en vigueur.

LE PRASIDENT Du REICH ALLEMAND ; LL PRASIDENT FADARAL DE LA RAPUBLIQUE D'AUTRICHE;
SA AIAJtST- LE RoI DES BELGES; LE PRASIDENT DE LA RAPUBLIQUE DES ETATS-UNIS DU BRSSIL;
LE PRASIDENT DE LA RAPUBLIQUE DE COLOMBIE; SA MAJESTA L Rol DE DANELMARK ; LE PRA-
SIDENT DE LA RAPUBLIQUE DE POLOGNE, POUR LA VILLE LIBRE DE DANTZIG; LE PRISIDENT DE
LA RtPUBLIQUE DE L'EQUATEUR; SA MAJESTt LE RoI D'EsPAGNE ; LE PRASIDENT DE LA

I Dip6t des ratifications el Genfve

C . . . . . . . . . . . . . . . . . . . . . . . . . . . . . ..

Sous les reserves suivantes relatives h l'annexe II
Article 8 Alindas i et 3.
Article 9: En ce qui concerne les lettres de change payables 5 jour

fixe ou A un certain ddlai de date ou de vue.
Article 13.
Article 15 : a) Action contre le tireur ou l'endosseur qui se serait

enrichi injustement ;
b) M~me action contre l'accepteur qui se serait enrichi injustement;

(Cette action se prescrit par cinq ans h compter de la date de ia
lettre de change.

Article 17 : Seront appliqu~es les dispositions de la ldgislation bell&-
nique concernant les prescriptions h court d61ai.

Article 20 : Les r~serves susvis6es s'appliquent 6galement an billet
h ordre.

DANEMARK . . . . .. . ... . . . . . . . . . . . . . . . . . .

L'engagement du Gouvernement du Roi h introduire au Danemark la
loi uniforme formant lFanuexe I h cette convention est subordonn6 aux
r6serves vis~es aux articles 10, 14, 15, 17, 18 et 2o de l.'annexe 11 ii ladite
convention.

Le Gouvernement du Roi, par son acceptation de cette convention
n'entend assumer aucune obligation en ce qui concerne le Groenland.

NORVk-GE . . . . . . . . . . . . .. . .. . . . . . . ..
Cette ratification est subordonn6e aux r~serves que mentionnent les

articles 14 et 2o de l'annexe nl h la convention, et le Gouvernement royal de
Norv~ge se rdserve, en m~me temps, de se pr6valoir du droit accord6 it
chacune des Hautes Parties contractantes par les articles 10, 15, 1 7 et 18 de
ladite annexe de lMgif6rer sur les mati~res y mentionndes.

SUEkDE . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . .

Cette ratification est subordonn6e aux r~serves que mentionnent les
articles 14 et 2o0 de l'annexe II h la convention, et en outre, le Gouvernement

GRACE 31 aofit 1931.

27 juillet 1932.

2 7 juillet 1932.

27 juillet 31932.
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No. 3313. - CONVENTION 1 PROVIDING A UNIFORM LAW FOR BILLS
OF EXCHANGE AND PROMISSORY NOTES. SIGNED AT GENEVA,
JUNE 7, 1930.

Official texts in French and English. This Convention was registered with the Secretariat, in accordance,
with its Article XI, on January I, 1934, the date of its entry into force.

THE PRESIDENT OF THE GERMAN'REICH; THE FEDERAL PRESIDENT OF THE AUSTRIAN
REPUBLIC; His MAJESTY THE KING OF THE BELGIANS; THE PRESIDENT OF THE REPUBLIC
OF THE UNITED STATES OF BRAZIL ; THE PRESIDENT OF THE REPUBLIC OF COLOMBIA ; HIS MAJESTY
THE KING OF DENMARK; THE PRESIDENT OF THE POLISH REPUBLIC, FOR THE FREE CITY OF
DANZIG; THE PRESIDENT OF THE REPUBLIC OF ECUADOR; His MAJESTY THE KING OF SPAIN;

I Deposit of ratification in Geneva :

GREECE..........................................
Subject to the following reservations with regard to Annex n1:

Article 8: Paragraphs i and 3.
Article 9 : As regards bills payable at a fixed date, or at a fixed

period after date or after sight.
Article 13.
Article 15 : (a) Proceedings against a drawer or endorser who has

made an inequitable gain ;
(b) Same proceedings against an acceptor who has made an

inequitable gain.
11 These proceedings shall be taken within a period of five years

counting from the date of the bill of exchange ".
Article 17: The provisions of Greek law relating to short-term limi-

tations shall apply.
Article 20 : The above-mentioned reservations apply equally to

promissory notes. *

DENMARK ........................................... .

The undertaking by the Government of the King to introduce in
Denmark the Uniform Law forming Annex I to this Convention is subject
to the reservations referred to in Articles 10, .14, 5, 17, i8 and 20 of
Annex II of the said Convention.

The Government of the King, by its acceptance of this Convention,
does not intend to assume any obligations as regards Greenland. *

NORWAY . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . .

This ratification is subject to the reservations mentioned in Articles 14
and 2 0 of Annex I to the Convention, and the Royal Norwegian Government
reserves the right, at the same time, to avail itself of the right granted to
each of the High Contracting Parties by Articles IO, 15, 17 and 18 of the said
Annex to legislate on the matters referred to therein. *

SWEDEN .............. .................................

This ratification is subject to the reservations mentioned in Articles 14
and 20 of Annex II of the Convention, and the Royal Swedish Government

* Traduit par le Secrtariat de la Socidt6 des
Nations, 4 titre d'information.

August 31, 1931.

July 27, 1932.

July 27, 1932.

July 27, 1932.

* Translated by- the Secretariat of the League
of Nations, for information.
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RPPUBLIQUE DE FINLANDE; LE PRI SIDENT DE LA RAPUBLIQUE FRANXAISE; LE PRESIDENT DE LA
RAPUBLIQUE HELLANIQUE; SON ALTESSE SIMRNISSIME LE REGENT DU ROYAUME DE HONGRIE ;
SA MAJESTt LE ROi D'ITALIE; SA MAJEST L'EMPEREUR DU JAPON ; SON ALTESSE ROYALE LA
GRANDE-DUCHESSE DE LUXEMBOURG; SA MAJEST11 LE ROI DE NORVLGE ; SA NTAJESTI LA REINE
DES PAYS-BAS; LE PRLSIDENT DE LA RPPUBLIQUE DU PAROU; LE PRPSIDENT DE LA REPUBLIQUE
DE POLOGNE; LE PRtSIDENT DE LA RLPUBLIQUE PORTUGAISE; SA MAJEST9 LE ROT DE SUEDE;
LE CONSEIL FPDERAL SUISSE ; LE PRPSIDENT DR LA RAPUBLIQUE TCHtCOSLOVAQUE ; LE PRESIDENT
DE LA REPUBLIQUE TURQUE; SA MAJESTIt LE RoI DE YOUGOSLAVIE,

Suite de la -note page 258:
royal de Su&te a fait usage du droit accord6 aux Hautes Parties contractantes
par les articles io, 15 et 17 de ladite annexe de lgif6rer sur les mati~res y
mentionn~es.

PAYs-BAs (pour le Royaume en Europe) .... .................. 20 aotit 1932.
Cette ratification est subordonne aux reerves mentionns t l'annexe

II de la convention.
SUISSE . . . .... ......... 26 aoft 1932.

Cette ratification est donn6e sous r6serve des articles 2, 6, 14, 15, 16, 17,
18 et 19 de l'annexe II.

Elle ne sortira ses effets qu'apr~s l'adoption d'une loi revisant les titres
XXIV h XXXIII du Code fdd6ral des obligations ou, le cas 6ch~ant, d'une
loi sp6ciale sur les lettres de change, les billets h ordre et les cheques.

AUTRICHE ............ ................................... 31 aott 1932.
Cette ratification est subordonn~e aux rdserves vis~es aux articles 6, 1o,

14, 15, 17 et 20 de l'annexe II h cette convention.
BELGIQUE ............ . ................. ............. 31 aoOt 1932.

Cette ratification est subordonn6e h l'usage des facult6s prAvues aux
articles 1, 2, 3, 4, 5, 8, 10, 11, 13, 14, 15, 16, 17 et 20 de l'annexe II & cette
convention. En ce qui concerne le Congo belge et le Ruanda-Urundi, le Gou-
vernement belge entend se r6server l'usage de toutes les facult6s pr6-vues dans
l'annexe en question, h l'exception de celle stipul6e 4 l'article 21.

FINLANDE ............... ........................... .. 31 aofit 1932.
Cotte ratification est subordonn6e aux reserves que mentionnent les

articles 14 et 2o de l'annexe II h cette convention. En outre, ]a Finlande a
fait usage du droit accord6 aux Hautes Parties contractantes par les articles
15, 17 et i8 de ladite annexe, de lgif6rer sur les mati~res y mentionndes.

ITALIE ............. ................................ . 31 ao~t 1932.
Le Gouvernement italien se reserve de se pr6valoir de ]a facult6 prdvue

aux articles 2, 8, io, 13,x15, 16, 17, I9et 2ode l'annexe II h cette convention.

JAPON ............................................... 31 aotit 1932.
Cette ratification est donn6e sous rdserve du bdn6fice des dispositions

mentionn6es h l'annexe II h cette convention, par application de l'alin6a 2
de l'article premier.

ALLEMAGNE ........... ............................... .... 3 octobre 1933.
Cette ratification est donn6e sous les r6serves pr6vues aux articles 6, 1o,

13, 14, 15, 17, i9 et 2o de l'annexe II de la convention.
PORTUGAL ............. ............................... 8 juin 1934.

Cette ratification est donnde sous la r6serve que les dispositions de ]a
convention ne s'appliquent pas au territoire colonial portugais.

Adhesion :
MONACO ... ....................... ................... .25 janvier 1934.
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THE PRESIDENT OF THE REPUBLIC OF FINLAND ; THE PRESIDENT OF THE FRENCH REPUBLIC ;
THE PRESIDENT OF THE HELLENIC REPUBLIC; HIS SERENE HIGHNESS THE REGENT OF THE
KINGDOM OF HUNGARY; HIS MAJESTY THE KING OF ITALY; HIS MAJESTY THE EMPEROR OF
JAPAN; HER ROYAL HIGHNESS THE GRAND-DUCHESS OF LUXEMBURG ; His MAJESTY THE KING
OF NORWAY ; HER MAJESTY THE QUEEN OF THE NETHERLANDS ; THE PRESIDENT OF TIE REPUBLIC
OF PERU; THE PRESIDENT OF THE POLISH REPUBLIC; THE PRESIDENT OF THE PORTUGUESE
REPUBLIC ; His MAJESTY TItE KING OF SWEDEN ; THE SWISS FEDERAL COUNCIL; THE PRESIDENT
OF THE CZECHOSLOVAK REPUBLIC ; THE PRESIDENT OF THE TURKISH REPUBLIC; HIS MAJESTY
THE KING OF YUGOSLAVIA,

Continuation ol the Note, page 259.
has availed itself of the right granted to the High Contracting Parties by
Articles IO, 15 and 17 of the said-Annex to legislate on the matters referred to
therein. *

THE NETHERLANDS (for the Kingdom in Europe). . ............
This ratification is subject to the reservations mentioned in Annex II

of the Convention. *
SWITZERLAND .............................

This ratification is given subject to the reservations mentioned in
Articles 2, 6. 14, 15, 16, 17, 18 and ig of Annex II.

It will take effect only after the adoption of a law revising Sections
XXlV to XXXIII of the Federal Code of Obligations or, if necessary, of a
special law regarding bills of exchange, promissory notes and cheques. *

AUSTRIA . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . .
This ratification is given subject to the reservations mentioned in

Articles 6, 10, 14, 15, 17 and 20 of Annex II to this Convention. *
BELGIUM

This ratification is subject to the utilisation of the rights provided in Arti-
cles 1, 2, 3, 4, 5, 8, Io, I r r 3, 14, 15, x6, 17 and 20 of Annex II to this Conven-
tion. As regards the Belgian Congo and Ruanda-Urundi, the Belgian
Government intends to reserve all the rights provided in the Annex in
question, with the exception of the right mentioned in Article 21 of that
Annex. *

FINLAND .........

This ratification is subject to the reservations mentioned in Articles 14
and 20 of Annex II to this Convention, and Finland has availed itself of the
right granted to the High Contracting Parties by Articles 15, 17 and 18 of
the said Annex, to legislate on the matters referred to therein. *

ITALY ...........................................The Italian Government reserves the right to avail itself of the right
granted in Articles 2, 8, 10, 13, 15, 6, 17, i9 and 20 of Annex II to this
Convention. *

JAPAN . . . . . .. . . . . . . . . . . . . . . . . . . . . . . . . .
This ratification is given subject to the right referred to in the provisions

mentioned in Annex II to this Convention, in virtue of Article I,
parapraph 2. *

GERMANY ............................................
This ratification is given subject to the reservations mentioned in

Articles 6, 10, 13, 14, 15, 17, 19 and 20 of Annex II of the Convention. *
PORTUGAL ..................................

This ratification is given subject to the reservation that the provisions
of the Convention do not apply to the colonial territory of Portugal. *

Accession :
MONACO ............. ................................

* Traduit par le Secr6tariat de la Socit6 des
Nations, i titre d'information.
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August 20, 1932.

August 26, 1932.

August 31, 1932.

August 31, 1932.

August 31, 1932.

August 31, 1932.

August 31, 1932.

October 3, 1933

June 8, 1934.

January 25,1934.

* Translated by the Secretariat of the League
of Nations, for information.
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D~sireux de pr6venir les difficult6s auxquelles donne lieu Ia diversit6 des lgislations des pays
oii les lettres de change sont appel~es h circuler, et de donner ainsi plus de s6curit6 et de rapidite
aux relations du commerce international,

Ont d6sign6 pour leurs pl6nipotentiaires

LE PR9SIDENT DU REICH'ALLEMAND:

M. Leo QUASSOWSKI, conseiller minist~riel au Minist~re de la Justice du Reich;
Le docteur Erich ALBRECHT, conseiller de Lgation au Minist~re des Afaires 6trang6res

du Reich;
Le docteur Fritz ULLMANN, juge au Tribunal de Berlin.

LE PRASIDENT FtD)RAL DE LA RPUBLIQUE D'AUTRICHE"

Le docteur Guido STROBELE, conseiller minist6riel au Minist~re f~d6ral de la Justice.

SA MAJESTf LE ROI DES BELGES:

Le vicomte POULLET, ministre d'Etat, membre de la Chambre des Reprsentants,
M. J. DE LA VALLfE POUSSIN, secr6taire g6nral du Minist~re des Sciences et des Arts.

LE PRASIDENT DE LA R9PUBLIQUE DES ETATS-UNIS DU BRASIL:

M. Deoclecio DE CAMPOS, attach6 commercial A Rome, ancien professeur A la Facult6
de drot de Para.

LE PRASIDENT DE LA RAPUBLIQUE DE COLOMBIE:

M. A. Jos6 RESTREPO, envoy6 extraordinaire et ministre pl6nipotentiaire, d~l~gu6 perma-
nent aupr~s de la Soci6t6 des Nations.

SA MAJESTA LE ROI DE DANTEMARK:

M. Axel HELPER, conseiller minist~riel au ministre du Commerce et de l'Industrie
M. Valdemar EIGTVED, directeur de la ( Privatbanken D A Copenhague.

LE PRP-SIDENT DE LA RAPUBLIQUE DE POLOGNE, POUR LA VILLE LIBRE DE DANTZIG:

M. Jdzef SULKOWSKI, professeur A l'Universit6 de Poznan, membre de la Commission de
codification de Pologne.

LE PRESIDENT DE LA PiPUBLIQUE DE L'EQUATEUR:

Le docteur Alejandro GASTEL6, vice-consul A Gen~ve.

SA MAJEST LE ROI D'ESPAGNE:

Le docteur Juan G6.MEZ MONTEJO, chef de section du Corps des juristes du Ministre
de la Justice.

LE PRASIDENT DE LA RtPUBLIQUE DE FINLANDE:

M. Filip GR6NVALL, conseiller d'Etat, membre de Ia -Haute Cour administrative de
Helsinki.

LE PRASIDENT DE LA RiPUBLIQUE FRANqAISE:

M. L. J. PERCEROU, professeur A la Facult6 de droit de Paris.
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Being desirous of avoiding the difficulties caused by differences in the laws of countries in
which bills of exchange circulate, and of thus giving more security and stimulus to international
trade relations,

Have appointed as their Plenipotentiaries

THE PRESIDENT OF TIHE GERMAN REICH:

M. Leo QUASSOWSKI, Ministerial Counsellor in the Reich Ministry of Justice
Dr. Erich ALBRECHT, Counsellor of Legation in the Reich Ministry for Foreign Affairs

Dr. Fritz ULLMANN, Judge at the Court of Berlin.

THE FEDERAL PRESIDENT OF THE AUSTRIAN REPUBLIC

Dr. Guido STROBELE, Ministerial Counsellor in the Federal Ministry of Justice.

His MAJESTY THE KING OF THE BELGIANS:
Viscount POULLET, Minister of State, Member of the House of Representatives
M. J. DE LA VALLtE POUSSIN, Secretary-General of the Ministry of Science and Arts.

THE PRESIDENT OF THE REPUBLIC OF THE UNITED STATES OF Bs 7,ZIL:
M. Deoclecio DE CAMPOS, Commercial Attach6 at Rome, formerly Professor in the Faculty

of Law of Para.

THE PRESIDENT OF THE REPUBLIC OF COLOMBIA:

M. A. Jos6 RESTREPO, Envoy Extraordinary and Minister Plenipotentiary, Permanent
Delegate accredited to the League of Nations.

His MAJESTY THE KING OF DENMARK:

M. Axel HELPER, Ministerial Counsellor in the Ministry of Commerce and Industry
M. Valdemar EIGTVED, General Manager of the " Privatbanken ", Copenhagen.

THE PRESIDENT OF THE POLISH REPUBLIC, FOR THE FREE CITY OF DANZIG

M. J6zef SULKOWSKI, Professor at the University of Poznan, Member in the Polish
Codification Commission.

THE PRESIDENT OF THE REPUBLIC OF ECUADOR:

Dr. Alejandro GASTEIL, Vice-Consul at Geneva.

HIS MAJESTY THE KING OF SPAIN :

Dr. Juan G6-IEz MONTEJO, Head of Section of the Corps of Jurists in the Ministry of
Justice.

THE PRESIDENT OF THE REPUBLIC OF FINLAND:

M. Filip GR6NVALL, Counsellor of State, Member of the Higher Administrative Court at
Helsinki.

THE PRESIDENT OF THE FRENCH REPUBLIC

M. L. J. PERCEROU, Professor in the Faculty of Law of Paris.
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LE PRASIDENT DE LA RIPUBLIQUE HELLtNIQUE.

M. R. RAPHAP-L, d616gu.6 permanent aupr~s de la Socit6 des Nations, charg6 d'affaires A
Berne.

SON ALTESSE SP-RgNISSIME LE RtGENT DU ROYAUME DE HONGRIE:

M. Zoltin BARANYAT, charg6 d'affaires a. i. de la D61gation hongroise aupr6s de ]a Socitd
des Nations.

SA MAJESTA LE RoI D'ITALIE:

M. Amedeo GIANNINI, conseiller d'Etat, ministre p]6nipotentiaire.

SA MAJESTt L'EMPEREUR DU JAPON:

M. Morie OHNO, envoy6 extraordinaire et ministre pInipotentiaire pros le President
f~d~ral de la R~publique d'Autriche ;

M. Tetsukicbi SHIMADA, juge A la Cour de Cassation de Tokio.

SoN ALTESSE ROYALE LA GRANDE-DUCHESSE DE LUXEMBOURG

M. Ch. G. VERMAIRE, consul A Gen6ve.

SA MAJESTt LE RoI DE NORVAGE"

M. C. Stub HOLMBOE, avocat.

SA MAJESTY LA REINE DES PAYS-BAS:

Le docteur V. L. P. A. MOLENGRAAFF, professeur 6m~rite de I'Universit6 d'Utrecht.

LE PRESIDENT DE LA RrPUBLIQUE DU PAROU:

M. Jos6 Maria BARRETO, chef du bureau permanent du P6rou aupr~s de la Soci6t6 des
Nations.

LE PRfISIDENT DE LA RAPUBLIQUE DE POLOGNE:

M. J6zef SULKOWSKI, professeur A I'Universit6 de Poznan, membre de la Commission
de codification de Pologne.

LE PRPSrDENT DE LA R]PUBLIQUE PORTUGAISE:

Le docteur Jos6 CAEIRO DA MATTA, recteur de l'Universit6 de Lisbonne, professeur &
la Facult6 de droit, directeur de la Banque de Portugal.

SA MAJESTA LE RoI DE SUADE

Le baron E. MARKS VON WURTEMBERG, pr6sident de la Cour d'Appel de Stockholm,
ancien ministre des Affaires ftrang~res ;

M. Birger EKEBERG, president de la commission de I6gislation civile, ancien ministre
de la Justice, ancien membre de ]a Cour Supreme.
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THE PRESIDENT OF THE HELLENIC REPUBLIC

M. R. RAPHAfL, Permanent Delegate accredited to the League of Nations, Charg6 d'Affaires
at Berne.

His SERENE HIGHNESS THE REGENT OF THE KINGDOM OF HUNGARY:

M. Zoltin BARANYAI, Charg6 d'Affaires a. i. of the Hungarian Delegation accredited to
the League of Nations.

HIs MAJESTY THE KING OF ITALY:
. M. Amedeo GIANNINI, Counsellor of State, Minister Plenipotentiary.

HIs MAJESTY THE EMPEROR OF JAPAN :

M. Morie OHNO, Envoy Extraordinary and Minister Plenipotentiary accredited to the
Federal President of the Austrian Republic ;

M. Tetsukichi SHIMADA, Judge at the " Cour de Cassation" of Tokio.

HER ROYAL HIGHNESS THE GRAND-DUCHESS OF LUXEMBURG:

M. Ch. G. VERmAiRE, Consul at Geneva.

HIS MAJESTY TIlE KING OF NORWAY :

M. C. Stub HOLMBOE, Barrister-at-Law.

HER MAJESTY THE QUEEN OF THE NETHERLANDS:

Dr. W. L. P. A. MOLENGRAAFF, Professor Emeritus of the University of Utrecht.

THE PRESIDENT OF THE REPUBLIC OF PERU

M. Jos6 Maria BARRETO, Head of the Permanent Office of Peru accredited to the League
of Nations.

THE PRESIDENT OF THE POLISH REPUBLIC

M. J6zef SULKOWSKI, Professor at the University of Poznan, Member of the Polish
Codification Commission.

THE PRESIDENT OF THE PORTUGUESE REPUBLIC:

Dr. Jos6 CAEIRO DA MATTA, Rector of the University of Lisbon, Professor in the Faculty
of Law, Director of the Bank of Portugal.

His MAJESTY THE KING OF SWEDEN:

Baron E. MARKS VON WURTEMBERG, President of the Stockholm Court of Appeal, former
Minister for Foreign Affairs ;

M. Birger EKEBERG, President of the Civil Legislation Commission, former Minister of
Justice, former Member of the Supreme Court.
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LE CONSEIL FJD1!RAL SUISSE :

Le docteur Max VISCHER, avocat et notaire, Premier secr~taire de PAssociation suisse
des Banquiers.

LE PRASIDENT DE LA RtPUBLIQUE TCHkCOSLOVAQUE:

Le docteur Karel HERMANN-OTAVSK , professeur A l'Universit, de Prague, pr6sident de
Ia Commission de codification du droit commercial au Minist~re de la Justice.

LE PRtSIDENT DE LA RAPUBLIQUE TURQUE:

MEHMED MUNIR Bey, envoy6 extraordinaire et ministre pl~nipotentiaire pros le Conseil
f6d6ral suisse.

SA MAJESTP- LE Roi DE YOUGOSLAVIE:

M. Ilia CHOUmENKOVITCH, d~l~gu6 permanent aupr~s de la Soci6t6 des Nations, envoy6
extraordinaire et ministre plnipotentiaire pros le Conseil f6d~ral suisse.

Lesquels, apr~s avoir communiqu6 leurs pleins pouvoir, trouv~s en bonne et due forme, sont
convenus des dispositions suivantes

Article Premier.

Les Hautes Parties contractantes s'engagent A introduire dans leurs territoires respectifs, soit
dans un des textes originaux, soit dans leurs langues nationales, Ia loi uniforme formant I'annexe I
de la pr~sente convention.

Cet engagement sera 6ventuellement subordonn6 aux r6serves que chaque Haute Partie
contractante devra, dans ce cas, signaler au moment de sa ratification ou de son adh6sion. Ces
r6serves devront 6tre choisies parmi celles que mentionne I'annexe II de Ia pr~sente convention.

Cependant, pour ce qui est des r6serves vis6es aux articles 8, 12 et 18 de ladite annexe II, elles
pourront 8tre faites post~rieurement A la ratification ou A l'adhbsion, pourvu qu'elles fassent
l'objet d'une notification au Secr~taire g6n~ral de la Soci6t6 des Nations, qui en communiquera
imm~diatement le texte aux Membres de Ia Soci6t6 des Nations et aux Etats non membres au nom
desquels Ia pr6sente convention aura W ratifi6e ou au nom desquels il y aura t adhere. De telles
r~serves ne sortiront pas leurs effets avant le quatre-vingt-dixi~me jour qui suivra Ia rdception
par le Secr~taire g~n~ral de Ia notification susdite.

Chacune des Hautes Parties contractantes pourra, en cas d'urgence, faire usage des reserves
pr6vues par les art. 7 et 22 de ladite annexe II, apr~s Ia ratification ou I'adh6sion. Dans ces cas,
elle devra en donner directement et imm~diatement communication A toutes les autres Parties
contractantes et au Secr6taire g6n6ral de Ia Soci6t6 des Nations. La notification de ces reserves
produira ses effets deux jours apr~s la r6ception de ladite communication par les Hautes Parties
contractantes.

Article II.

Dans le territoire de chacune des Hautes Parties contractantes, ]a Loi uniforme ne sera pas
applicable aux lettres de change et aux billets A ordre dejA cr~6s au moment de la mise en vigueur
de Ia pr6sente convention.
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TInE Swiss FEDERAL COUNCIL

Dr. Max VISCHER, Barrister-at-Law and Notary, First Secretary of the Swiss Bankers'
Association.

THE PRESIDENT OF THE CZECHOSLOVAK REPUBLIC:

Dr. Karel HERMANN-OTAVSK , Professor at the University of Prague, President of the
Codification Commission for Commercial Law in the Ministry of Justice.

THE PRESIDENT OF THE TURKISH REPUBLIC

MEHMED MUNIR Bey, Envoy Extraordinary and Minister Plenipotentiary accredited
to the Swiss Federal Council.

His MAJESTY THE KING OF YUGOSLAVIA :

M. Ilia CHOUMENKOVITCH, Permanent Delegate accredited to the League of Nations,
Envoy Extraordinary and Minister Plenipotentiary accredited to the Swiss Federal
Council,

Who, having communicated their full powers found in good and due form, have agreed upon
the following provisions:

Article I.

The High Contracting Parties undertake to introduce in their respective territories, either
in one of the original texts or in their own languages, the Uniform Law forming Annex I of the
present Convention.

This undertaking shall, if necessary, be subject to such reservations as each High Contracting
Party shall notify at the time of its ratification or accession. These reservations shall be chosen
from among those mentioned in Annex II of the present Convention.

The reservations referred to in Articles 8, 12 and 18 of the said Annex II may, however, be made
after ratification or accession, provided that they are notified to the Secretary-General of the League
of Nations, who shall forthwith communicate the text thereof to the Members of the League of
Nations and to the non-Member States on whose behalf the present Convention has been ratified
or acceded to. Such reservations shall not take effect until the ninetieth day following the receipt
by the Secretary-General of the above-mentioned notification.

Each of the High Contracting Parties may, in urgent cases, make use of the reservations
contained in Articles 7 and 22 of the said Annex II, even after ratification or accession. In such
cases they must immediately notify direct all other High Contracting Parties and the Secretary-
General of the League of Nations. The notification of these reservations shall take effect two
days following its receipt by the High Contracting Parties.

Article 11.

In the territories of each of the High Contracting Parties the Uniform Law shall not apply
to bills of exchange and promissory notes already issued at the time of the coming into force of
the present Convention.
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Article III.

La pr6sente convention, dont les textes fran ais et anglais feront 6galement foi, portera Ia
date de ce jour.

Elle pourra 6tre sign6e ultdrieurement jusqu'au 6 septembre 193o au nom de tout Membre
de ]a Socidt6 des Nations et de tout Etat non membre.

Article IV.

La pr~sente convention sera ratifi6e.
Les instruments de ratification seront d~pos~s avant le 1 er septembre X932 aupr~s du Secr~taire

g6nral de ia Socit des Nations, qui en notifiera imm6diatement ]a r~ception A tous les Membres
de la Socit des Nations et aux Etats non membres Parties A ]a pr~sente convention.

Article V.

A partir du 6 septembre X930, tout Membre de la Socitd des Nations et tout Etat non membre
pourra y adh~rer.

Cette adh6sion s'effectuera par une notification au Secr~taire g~n~ral de la Soci6t6 des Nations
pour 6tre d~pos~e dans les archives du Secr6tariat.

Le Secrttaire g~n~ral notifiera ce d~p6t imm~diatement t tous ceux qui ont sign6 ou adh~rA
la pr~sente convention.

Article VI.

La pr~sente convention n'entrera en vigueur que lorsqu'elle aura 6t6 ratifi6e ou qu'il y aura
t6 adh~r6 au nom de sept Membres de la Socit6 des Nations ou Etats non membres, parmi

lesquels devront figurer trois des Membres de la Socit6 des Nations repr6sent6s d'une mani~re
permanente au Conseil.

La date de 1'entree en vigueur sera le quatre-vingt-diximme jour qul suivra la rception par
le Secr6taire g6nral de ]a Socidt6 des Nations de la septi6me ratification ou adhesion, conform~ment
A l'alin~a premier du pr6sent article.

Le Secr6taire g6n6ral de la Soci6t6 des Nations, en faisant les notifications pr&vues aux articles
IV et V, signalera sp6cialement que les ratifications ou adhesions vis~es & I'alin~a premier du
present article ont W recueillies.

Article VII.

Chaque ratification on adh6sion qui interviendra apr~s l'entrde en vigueur de la convention
conform~ment h Iarticle VI sortira ses effets d~s le quatre-vingt-dixi~me jour qui suivra ]a date
de sa reception par le Secr6taire g6ndral de ]a Soci6t6 des Nations.

Article VIII.

Sauf les cas d'urgence, la pr~sente convention ne pourra 6tre d6noncde avant 1'expiration
d'un d Iai de deux ans A partir de la date at laquelle elle sera entree en vigueur pour le Membre
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Article III.

The present Convention, the French and English texts of which shall be equally authentic,
shall bear this day's date.

It may be signed thereafter until September 6th, 1936, on behalf of any Member of the League
of Nations or non-Member State.

Article IV.

The present Convention shall be ratified.
The instruments of ratification shall be deposited before September Ist, 1932, with the

Secretary-General of the League of Nations, who shall forthwith notify receipt thereof to all the
Members of the League of Nations and to the non-Member States Parties to the present Convention.

Article V.

As from September 6th, 193o, any Member of the League of Nations and any non-Member
State may accede thereto.

Such accession shall be effected by a notification to the Secretary-General of the League of
Nations, such notification to be deposited in the archives of the Secretariat.

The Secretary-General shall notify such deposit forthwith to all High Contracting Parties
that have signed or acceded to the present Convention.

Article VI.

The present Convention shall not come into force until it has been ratified or acceded to on
behalf of seven Members of the League of Nations or non-Member States, including therein three
of the Members of the League permanently represented on the Council.

The date of entry into force shall be the ninetieth day following the receipt by the Secretary-
General of the League of Nations of the seventh ratification or accession in accordance with the
first paragraph of the present Article.

The Secretary-General of the League of Nations, when making the notifications provided
for in Articles IV and V, shall state in particular that the ratifications or accessions referred to
in the first paragraph of the present Article have been received.

Article VII.

Every ratification or accession effected after the entry into force of the Convention in
accordance with Article VI shall take effect on the ninetieth day following the date of receipt
thereof by the Secretary General of the League of Nations.

Article VIII.

Except in urgent cases the present Convention may not be denounced before the expiry of
two years from the date on which it has entered into force in respect of the Member of the League
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de ]a Socit6 dcs Nations ou pour l'Etat non membre qui Ia d~nonce ; cette d~nonciation produira
ses effets d~s le quatre-vingt-dixi~me jour suivant la rception par le Secr6taire g6nral de la
notification z lui adressee.

Toute d6nonciation sera communiqu6e imm6diatement par le Secr~taire g6ndral de la Soci6t6
des Nations a toutes les autres Hautes Parties contractantes.

Dans les cas d'urgence, la Haute Partie contractante qui effectuera la d~nonciation en donnera
directement et imm~diatement communication h toutes autres Hautes Parties contractantes et
la d~nonciation produira ses effets deux jours apr~s ]a r6ception de ladite communication par lesdites
Hautes Parties contractantes. La Haute Partie contractante qui d6noncera dans ces conditions
avisera 6galement de sa decision le Secr6taire g6n6ral de ]a Socit6 des Nations.

Chaque d6nonciation n'aura d'effet qu'en ce qui concerne la Haute Partie contractante au
nom de laquelle elle aura tt faite.

Article IX.

Tout Membre de Ia Soci6t6 des Nations et tout Etat non membre A l'6gard duquel la pr~sente
convention est en vigueur pourra adresser au Secrtaire g6n~ral de la Socit des Nations, d~s
l'expiration de la quatri~me annie suivant l'entr~e en vigueur de ]a convention, une demande
tendant A la revision de certaines ou de toutes les dispositions de cette convention.

Si une telle demande, communiqu6e aux autres Membres ou Etats non membres entre lesquels
la convention est alors en vigueur, est appuy6e, dans le d6lai d'un an, par au moins six d'entre eux
le Conseil de la Soci~t6 des Nations d6cidera s'il y a lieu de convoquer tne conference ?. cet effet.

Article X.

Les Hautes Parties contractantes peuvent declarer au moment de Ia signature, de ]a ratification
ou de l'adh~sion que, par leur acceptation de la pr~sente convention, elles n'entendent assumer
aucune obligation en ce qui concerne l'ensemble on toute partie de leurs colonies, protectorats
ou territoires placds sous leur suzerainet6 ou mandat ; dans ce cas, la pr~sente convention ne sera
pas applicable aux territoires faisant l'objet de pareille d~claration.

Les Hautes Parties contractantes pourront t tout moment dans ]a suite notifier au Secr&aire
g~n~ral de la Socit des Nations qu'elles entendent rendre la pr6sente convention applicable AL
l'ensemble ou hi toute partie de leurs territoires ayant fait l'objet de la d6claration pr6vue Il I'alin6a
pr6c~dent. Dans ce cas, la convention s'appliquera aux territoires vis6s dans la notification qbatre-
%ingt-dix jours apr s la r6ception de cette dernire par le Secrttaire gdniral de ]a Soci6td des
Nations.

De m~me, les Hau tes Parties contractantes peu, ent, conform~ment It larticle VIII, ddnoncer ]a
pr6sente convention pour l'ensemble ou toute partie de leurs colonies, protectorats ou territoires
places sous leur suzerainet6 ou mandat.

Article XI.

La pr~sente convention sera enregistre par le Secr~taire g~nral de ]a Socit6 des Nations
d~s son entree en vigueur. Elle sera ult6rieurement publi~e aussitbt que possible au Recueil des
TraitIs de la Soci~t6 des Nations.
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or non-Member State denouncing it ; such denunciation shall take effect as from the ninetieth
day following the receipt by the Secretary-General of the notification addressed to him.

Every denunciation shall be immediately communicated by the Secretary-General of the
League of Nations to all the other High Contracting Parties.

In urgent cases a High Contracting Party which denounces the Convention shall immediately
notify direct all other High Contracting Parties, and the denunciation shall take effect two days
after the receipt of such notification by the said High Contracting Parties. A High Contracting
Party denouncing the Convention in these circumstances shall also inform the Secretary-General
of the League of Nations -of its decision.

Each denunciation shall take effect only as regards the High Contracting Party on whose
behalf it has been made.

Article IX.

Every Member of the League of Nations and every non-Member State in respect of which
the present Convention is in force, may forward to the Secretary-General of the League of Nations,
after the expiry of the fourth year following the entry into force of the Convention, a request for
the revision of some or all of the provisions of this Convention.

If such request, after being communicated to the other Members or non-Member States between
which the Convention is at that time in force, is supported within one year by at least six of them,
the Council of the League of Nations shall decide whether a Conference shall be convened for the
purpose.

Article X.

The High Contracting Parties may declare at the time of signature, ratification or accession,
that it is not their intention in accepting the present Convention to assume any liability in respect
of all or any of their colonies, protectorates or territories under suzerainty or mandate, in which
case the present Convention shall not be applicable to the territories mentioned in such declaration.

The High Contracting Parties may at any time subsequently inform the Secretary-General
of the League of Nations that they intend to apply the present Convention to all or any of their
territories referred to in the declaration provided for in the preceding paragraph. In this case,
the Convention shall apply to the territories referred to in the notification ninety days after its
receipt by the Secretary-General of the League of Nations.

They further reserve the right to denounce it, in accordance with the conditions of Article VIII,
on behalf of all or any of their colonies, protectorates or territories under suzerainty or mandate.

Article XI.

The present Convention shall be registered by the Secretary-General of the League of Nations
as soon as it comes into force. It shall then be published as soon as possible in the League of
Nations Treaty Series.
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En foi de quoi les pldnipotentiaires susnommes
ont signd la prsente convention.

Fait . Gen~ve, le sept juin mil neuf cent
trente, en simple expddition qui sera ddposde
dans les archives du Secretariat de la Socidt6
des Nations ; copie conforme en sera transmise
b tous les Membres de la Socidt6 des Nations
et A tous les Etats non membres reprdsentds
A la Conf6rence.

In faith whereof the above-mentioned Pleni
potentiaries have signed the present Convention

Done at Geneva, the seventh day of June
one thousand nine hundred and thirty, in
single copy, which shall be deposited in thi
archives of the Secretariat of the League o
Nations, and of which authenticated copie
shall be delivered to all Members of the Leagu
of Nations and non-Member States represente(
at the Conference.
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ANNEXE I

LOI UNIFORME CONCERNANT LA LETTRE DE CHANGE ET LE BILLET A ORDRE

TITRE I

DE LA LETTRE DE CHANGE.

CHAPITRE I. - DE LA CR ATION ET DE LA FORME DE LA LETTRE DE CHANGE.

Article premier.

La lettre de change contient :
i. La d~nomination de lettre de change ins~r~e dans le texte mrme du titre et exprim~e

dans la langue employee pour ]a r~daction de ce titre ;
2. Le mandat pur et simple de payer une somme d6termin6e;
3. Le nom de celui qui doit payer (tire)
4. L'indication de l'ch~ance ;
5. Celle du lieu oii le paiement doit s'effectuer;
6. Le nom de celui auquel ou ; l'ordre duquel le paiement doit 6tre fait;
7. L'indication de la date et du lieu oii ]a lettre est cre;
8. La signature de celui qui 6met la lettre (tireur).

Article 2.

Le titre dans lequel une des 6nonciations indiqu~es A l'article precdent fait d6faut ne vaut
pas comme lettre de change, sauf dans les cas d6termin6s par les alin6as suivants :

La lettre de change dont l'6ch~ance n'est pas indiqu~e est considr6e conme payable
vue.
. A d6faut d'indication speciale, le lieu d~sign6 A c6t6 du nom du tir6 est r6put6 6tre

le lieu du paiement et, en m~me temps, le lieu du domicile du tire.

La lettre de change n'indiquant pas le lieu de sa creation est consid~rde comme
souscrite dans le lieu d~sign6 A c6t6 du nom du tireur.

Article 3.

La lettre de change peut tre a I'ordre du tireur lui-m~me.
Elle peut 8tre tirke sur le tireur lui-m~me.
Elle peut 6tre tir6e pour le compte d'un tiers.

Article 4 .
Une lettre de change peut 6tre payable au domicile d'un tiers, soit dans Ia localit6 ofi le tir6

a son domicile, soit dans une autre localit6.
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ANNEX I.

UNIFORM LAW ON BILLS OF EXCHANGE AND PROMISSORY NOTES.

TITLE I.

BILLS OF EXCHANGE.

CHAPTER I. - ISSUE AND FORM OF A BILL OF EXCHANGE.

Article r.

A bill of exchange contains :
i. The term "bill of exchange " inserted in the body of the instrument and

expressed in the language employed in drawing up the instrument;
2. An unconditional order to pay a determinate sum of money;
3. The name of the person who is to pay (drawee)
4. A statement of the time of payment ;
5. A statement of the place where payment is to be made
6. The name of the person to whom or to whose order payment is to be made;
7. A. statement of the date and of the place where the bill is issued;
8. The signature of the person who issues the bill (drawer).

Article 2.

An instrument in which an 3, of the requirements mentioned in the preceding article is wanting
is invalid as a bill of exchange, except in the cases specified in the following paragraphs :

A bill of exchange in which the time of payment is not specified is deemed to be
payable at sight.

In default of special mention, the place specified beside the name of the drawee
is deemed to be the place of payment, and at the same time the place of the domicile
of the drawee.

A bill of exchange which does not mention the place of its issue is deemed to have
been drawn in the place mentioned beside the name of the drawer.

Article 3.

A bill of exchange may be drawn payable to drawer's order.
It may be drawn on the drawer himself.
It may be drawn for account of a third person.

Article 4.

A bill of exchange may be payable at the domicile of a third person either in the locality

where the drawee has his domicile or in another locality.
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Article 5.

Dans une lettre de change payable h vue ou Ai un certain d6lai de vile, il peut 6tre stipul6 par
le tireur que la somme sera productive d'int6r~ts. Dans toute autre lettre de change, cette stipulation
est r~put6e non 6crite.

Le taux des int~r~ts doit 6tre indiqu dans la lettre ; A dfaut de cette indication, la clause
est r6put6e non 6crite.

Les int6r~ts courent A partir de la date de la lettre de change, si une autre date n'est pas
indiqu6e.

Article 6.

La lettre de change dont le montant est 6crit "4 la fois en toutes lettres et en chiffres vaut,
en cas de diff6rence, pour la somme 6crite en toutes lettres.

La lettre de change dont le montant est 6crit plusieurs fois, soit en toutes lettres, soit en
chiffres, ne \,aut, en cas de difference, que pour la moindre somme.

Article 7.

Si la lettre de change porte des signatures de personnes incapables de s'obliger par lettre de
change, des signatures fausses ou des signatures de personnes imaginaires, ou des signatures qui,
pour toute autre raison: ne sauraient obliger les personnes qui ont sign6 la lettre de change, ou du
nom desquelles elle a 6t6 signde, les obligations des autres signataires nen sont pas moins valables.

Article 8.

Quiconque appose sa signature sur une lettre de change, comme repr6sentant d'une personne
pour laquelle it n'avait pas le pouvoir d'agir, est oblig6 lui-mme en vertu de la lettre et, s'il a
pay6, a les m8mes droits qu'aurait eu le pr6tendu represent6. I1 en est de m~me du repr~sentant
qui a d~pass6 ses pouvoirs.

Article 9.

Le tireur est garant de l'acceptation et du paiement.
II peut s'exon6rer de la garantie de l'acceptation ; toute clause par laquelle il s'exon&e de

]a garantie du paiement est r6put6e non 6crite.

Article Io.

Si une lettre de change, incomplete i l'6mission, a 6t6 compl6tde contrairement aux accords
intervenus, l'inobservation de ces accords ne peut pas 6tre oppos~e ati porteur, &t moins qu'il n'ait
acquis la lettre de change de mauvaise foi ou que, en l'acqu~rant, il n'ait commis une faute lourde.

CHAPITRE II. - DE L'ENDOSSEMENT.

Article ii.

Toute lettre de change, m~me non express~ment tir6e A ordre, est transmissible par la vole
de l'endossement.
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Arlicle 5.

When a bill of exchange is payable at sight, or at a fixed period after sight, the drawer may
stipulate that the sum payable shall bear interest. In the case of any other bill of exchange,
this stipulation is deemed not to be written (non ecrite).

The rate of interest must be specified in the bill ; in default of such specification, the stipulation
shall be deemed not to be written (non Icrite).

Interest runs from the date of the bill of exchange, unless some other date is specified.

Article 6.

When the sum payable by a bill of exchange is expressed in words and also in figures, and
there is a discrepancy between the two, the sum denoted by the words is the amount payable.

Where the sum payable by a bill of exchange is expressed more than once in words or more
than once in figures, and there is a discrepancy, the smaller sum is the sum payable.

Article 7.

If a bill of exchange bears signatures of persons incapable of binding themselves by a bill
of exchange, or forged signatures, or signatures of fictitious persons, or signatures which for any
other reason cannot bind the persons who signed the bill of exchange or on whose behalf it was
signed, the obligations of the other persons who signed it are none the less valid.

Article 8.

Whosoever puts his signature on a bill of exchange as representing a person for whom he
had no power to act is bound himself as a party to the bill and, if he pays, has the same rights
as the person for whom he purported to act. The same rule applies to a representative who has
exceeded his powers.

Article 9.

The drawer guarantees both acceptance and payment.
He may release himself from guaranteeing acceptance ; every stipulation by which he releases

himself from the guarantee of payment is deemed not to be written (non 1crite).

Article io.

If a bill of exchange, which was incomplete when issued, has been completed othenise than
in accordance with the agreements entered into, the non-observance of such agreements may
not be set up against the holder unless he has acquired the bill of exchange in bad faith or, in
acquiring it, has been guilty of gross negligence.

CHAPTER II. - ENDORSEMENT.

A rticle Ii.

Every bill of exchange, even if not expressly drawn to order, may be transferred by means
of endorsement.
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Lorsque le tireur a ins6r6 dans la lettre de change les rots a non A ordre ), ou une expression
6quivalente, le titre n'est transmissible que dans la forme et avec les effets d'nne cession ordinaire.

L'endossement peut 6tre fait m~me au profit du tir, accepteur ou non, du tireur ou de tout
autre oblig6. Ces personnes peuvent endosser la lettre A nouveau.

Article 12.

L'endossement doit 6tre pur et simple. Toute condition . laquelle ii est sub.ordonn6 est r~putde
non 6crite.

L'endossement partiel est nul.
L'endossement au porteur vaut comme endossement en blanc.

Article 13.

L'endossernent doit 6tre inscrit sur la lettre de change ou sur une feuille qui y est attache
(allonge). II doit 6tre sign6 par 'endosseur.

L'endossement peut ne pas d6signer le b6n6ficiaire ou consister simplement dans la signature
de l'endosseur (endossement en blanc). Dans ce demier cas, F'endossement, pour 6tre valable,
doit 8tre inscrit au dos de la lettre de change ou sur I'allonge.

Article 14.

L'endossement transmet tous les droits r6sultant de la lettre de change.
Si l'endossement est en blanc, le porteur peut :

Io Remplir le blanc, soit de son nom, soit du nor d'une autre personne ;

20 Endosser la lettre de nouveau en blanc ou A tne autre personne;
30 Remettre la lettre h un tiers, sans remplir le blanc et sans l'endosser.

Article 15.

L'endosseur est, sauf clause contraire, garant de I'acceptation et du paiement.
II peut interdire un nouvel endossement ; dans ce cas, i! n'est pas tenu A la garantie envers

les personnes auxquelles la lettre est ult6rieurement endoss~e.

Article 16.

Le d~tenteur d'une lettre de change est consid~r6 comme porteur 6gi time, s'il justifie de son
droit par une suite ininterrompue d'endossements, m6me si le demier endossement est en blanc.
Les endossements biff6s sont h cet 6gard r~put~s non 6crits. Quand un endossernent en blanc est
suivi d'un autre endossement, le signataire de celui-ci est r~put6 avoir acqtis la lettre par
l'endossement en blanc.

" Si une personne a 6t6 d6poss~d6e d'une lettre de change par quelque 6v~nement que ce soit,
le porteur, justifiant de son droit de la mani~re indiqu6e A l'alin6a prdc6dent, n'est tenu de se
dessaisir de la lettre que s'il l'a acquise de mauvaise foi ou si. en l'acqu6rant, il a commis une faute
lourde.
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When the drawer has inserted in a bill of exchange the words "not to order " or an equivalent
expression, the instrument can only be transferred according to the form, and with the effects
of an ordinary assignment.

The bill may be endorsed even in favour of the drawee, whether he has accepted or not, or
of the drawer, or of any other perty to the bill. These persons may re-endorse the bill.

Article 12.

An endorsement must be unconditional. Any condition to which it is made subject is deemed
not to be written (non &rite).

A partial endorsement is null and void.
An endorsement "to bearer " is equivalent to an endorsement in blank.

Article 13.

An endorsement must be written on the bill of exchange or on a slip affixed thereto (allonge).
It must be signed by the endorser.

The endorsement may leave the beneficiary unspecified or may consist simply of the signature
of the endorser (endorsement in blank). In the latter case, the endorsement, to be valid, must
be written on the back of the bill of exchange or on the slip attached thereto (allonge).

Article 14.

An endorsement transfers all the rights arising out of a bill of exchange.
If the endorsement is in blank, the holder may :

(i) Fill up the blank either with his own name or with the name of some other
person ;

(2) Re-endorse the bill in blank, or to some other person;
(3) Transfer the bill to a third person without filling up the blank, and without

endorsing it.

Article 15.

In the absence of any contrary stipulation, the endorser guarantees acceptance and payment.
He may prohibit any further endorsement ; in this case, he gives no guarantee to the persons

to whom the bill is subsequently endorsed.

Article 16.

The possessor of a bill of exchange is deemed to be the lawful holder if he establishes his title
to the bill through an uninterrupted series of endorsements, even if the last endorsement is in
blank. In this connection, cancelled endorsements are deemed not to be written (non 1crits).
When an endorsement in blank is followed by another endorsement, the person who signed this
last endorsement is deemed to have acquired the bill by the endorsement in blank.

Where a person has been dispossessed of a bill of exchange, in any manner whatsoever, the
holder who establishes his right thereto in the manner mentioned in the preceding paragraph
is not bound to give up the bill unless he has acquired it in bad faith, or unless in acquiring it he
has been guilty of gross negligence.
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Article 17.

Les personnes actionn~es en vertu de ]a lettre de change ne peuvent pas opposer au porteur
les exceptions fond6es sur leurs rapports personnels avec le tireur ou avec les porteurs ant~rieurs
A moins que le porteur, en acqu6rant ]a lettre, n'ait agi sciemment au detriment du d~biteur.

Article 18.

Lorsque Y'endossement contient la mention (( valeur en recouvrement ), a pour encaissement D,

(cpar procuration ) ou toute autre mention impliquant un simple mandat, le porteur peut exercer
tous les droits d~rivant de la lettre de change, mais il ne peut endosser celle-ci qu'A titre de
procuration.

Les obligs ne peuvent, dans ce cas, invoquer contre le porteur que les exceptions qui seraient
opposables A l'endosseur.

Le mandat renferm6 dans un endossement de procuration ne prend pas fin par le d~c~s du
mandant ou ]a survenance de son incapacit6.

Article '9.

Lorsqu'un endossement contient la mention a valeur en garantie , a valeur en gage D ou toute
autre mention impliquant un nantissement, le porteur peut exercer tous les droits d6rivant de la
lettre de change, mais un endossement fait par lui ne vaut que comme un endossement h titre de
procuration.

Les obliges ne peuvent invoquer contre le porteur les exceptions fond6es sur leurs rapports
personnels avec Y'endosseur, A moins que le porteur, en recevant la lettre, n'ait agi sciemment
au detriment du d~biteur.

Article 20.

L'endossement postrieur A l'6ch~ance produit les m~mes effets qu'un endossement antfrieur.
Toutefois, l'endossement post~rieur au prott faute de paiement, ou fait' apr~s l'expiration du
d~lai fix6 pour dresser le prot~t, ne produit que les effets d'une cession ordinaire.

Sauf preuve contraire, l'endossement sans date est cens6 avoir W fait avant l'expiration du
d~lai fix6 pour dresser le prot~t.

CHAPITRE III. - Dr. L'ACCEPTATION.

Article 21.

La lettre de change peut 6tre, jusqu'A I'Fchance, prdsent~e A l'acceptation du tir6, au lieu
de son domicile, par le porteur ou m~me par un simple d6tenteur.

Article 22.

Dans toute lettre de change, le tireur peut stipuler qu'elle devra 6tre pr~sent~e A l'acceptation,
avec ou sans fixation de d~lai.

I peut interdire dans ]a lettre la presentation A l'acceptation, A moins qu'il ne s'agisse d'une
lettre de change payable chez un tiers ou d'une lettre payable dans une localit6 autre que celle
du domicile du tir6 ou d'une lettre tir~e 4 un certain dflai de vue.
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Article 17.

Persons sued on a bill of exchange cannot set up against the holder defences founded on their
personal relations with the drawer or with previous holders, unless the holder, in acquiring the
bill, has knowingly acted to the detriment of the debtor.

Article 18.

When an endorsemeit contains the statements "value in collection" ("valeur en recouvrerent"),
for collection " (" pour encaissenent "), "by procuration " (" par procuration ") or any other

phrase implying a simple mandate, the holder may exercise all rights arising out of the bill of
exchange, but he can only endorse it in his capacity as agent.

In this case, the parties liable can only set up against the holder defences which could be
set up against the endorser.

The mandate contained in an endorsement by procuration does not terminate by reason of
the death of the party giving the mandate or by reason of his becoming legally incapable.

Article 19.

When an endorsement contains the statements "value in security" (" valeur en garantie "),
"value in pledge " (" valeur en gage "), or any other statement implying a pledge, the holder
may exercise all the rights arising out of the bill of exchange, but an endorsement by him has the
effects only of an endorsement by an agent.

The parties liable cannot set up against the holder defences founded on their personal relations
with the endorser, unless the holder, in receiving the bill, has knowingly acted to the detriment
of the debtor.

Article 20.

An endorsement after maturity has the same effects as an endorsement before maturity.
Nevertheless, an endorsement after protest for non-payment, or after the expiration of the limit
of time fixed for drawing up the protest, operates only as an ordinary assignment.

Failing proof to the contrary, an endorsement without date is deemed to have been placed
on the bill before the expiration of the limit of time fixed for drawing up the protest.

CHAPTER III. - ACCEPTANCE.

Article 21.

Until maturity, a bill of exchange may be presented to the drawee for acceptance at his
domicile, either by the holder or by a person who is merely in possession of the bill.

Article 22.

In any bill of exchange, the drawer may stipulate that it shall be presented for acceptance
with or without fixing a limit of time for presentment.

Except in the case of a bill payable at the address of a third party or in a locality other than
that of the domicile of the drawee, or, except in the case of a bill drawn payable at a fixed period
after sight, the drawer may prohibit presentment for acceptance.
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II peut aussi stipuler que ]a presentation A l'acceptation ne pourra avoir lieu avant un terme
indiqu6.

Tout endosseur peut stipuler que la lettre devra etre present6e a I'acceptation, avec ou sans
fixation de dWIai, A moins qu'elle n'ait 6t6 d~clar6e non acceptable par le tireur.

Article 23.

Les lettres de change A un certain d6lai de vue doivent &tre pr~sent~es A l'acceptation dans le
d~lai d'un an A partir de leur date.

Le tireur peut abr~ger ce dernier d6lai ou en stipuler un plus long.
Ces d6lais peuvent 6tre abr6g~s par les endosseurs.

Article 24.

Le tird peut demander qu'une seconde presentation lui soit faite le Jendemain de la premiere.
Les intress~s en sont admis A pr6tendre qu'il n'a pas t6 fait droit h cette demande que si celle-ci
est mentionn~e dans le prott.

Le porteur n'est pas oblig6 de se dessaisir, entre les mains du tire, de Ia lettre pr~sent~e A
Y'acceptation.

Article 25.

L'acceptation est 6crite sur la lettre de change. Elle est exprim~e par le mot a accept6 ou
tout autre mot 6quivalent ; elle est sign6e du tir6. La simple signature du tir6 appos6e au recto
de ]a lettre vaut acceptation.. Quand la lettre est payable A un certain d~lai de vue ou lorsqu'elle doit tre pr~sent~e A
1 acceptation dans un d~lai d6termin6 en vertu d'une stipulation sp6ciale, I'acceptation doit
etre dat6e du jour oiu elle a 6t6 donn6e, A moins que le porteur n'exige qu'elle soit datde du jour
de la pr6sentation. A d6faut de date, le porteur, pour conserver ses droits de recours contre les
endosseurs et contre le tireur fait constater cette omission par un prot6t dress6 en temps utile.

Article 26.

L'acceptation est pure et simple, mais le tir6 peut la restreindre A une partie de la somme.
Toute autre modification apport~e par l'acceptation aux 6nonciations de la lettre de change

6quivaut A un refus d'acceptation. Toutefois, 1'accepteur est tenu dans les termes de son acceptation.

Article 27.

Quand le tireur a indiqu6 dans la lettre de change un lieu de paiernent autre que celui du
domicile du tir6, sans d6signer un tiers chez qui le paiement doit 6tre effectu6, le tir6 peut l'indiquer
lors de l'acceptation. A d~faut de cette indication, l'accepteur est r6put6 s'6tre oblig6 a payer
Iii-m~me au lieu du paiement.

Si la lettre est payable au domicile du tire, celui-ci petit, dans l'acceptation, indiquer une
adresse du m~me lieu oit le paiement doit tre effectu.

Article 28.

Par I'acceptation, le tir6 s'oblige A payer la lettre de change A l'6chance.
A d~faut de paiement, le porteur, m6me s'il est le tireur, a contre l'accepteur une action directe

r~sultant de la lettre de change Four tout ce qui peut 6tre exig6 en vertu des articles 48 et 49.
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He may also stipulate that presentment for acceptance shall not take place before a named
date.

Unless the drawer has prohibited acceptance, every endorser may stipulate that the bill shall
be presented for acceptance, with or without fixing a limit of time for presentment.

Arlicle 23.

Bills of exchange payable at a fixed period after sight must be presented for acceptance within
one year of their date..

The drawer may abridge or extend this period.
These periods may be abridged by the endorsers.

Article 24.

The drawee may demand that a bill shall be presented to him a second time on the day after
the first presentment. Parties interested are not allowed to set up that this demand has not been
complied with unless this request is mentioned in the protest.

The holder is not obliged to surrender to the drawee a bill presented for acceptance.

Article 25.

An acceptance is written on the bill of exchange. It is expressed by the word "accepted"
or any other equivalent term. It is signed by the drawee.. The simple signature of the drawee
on the face of the bill constitutes an acceptance.

When the bill is payable at a certain time after sight, or when it must be presented for
acceptance within a certain limit of time in accordance with a special stipulation, the acceptance
must be dated as of the day when the acceptance is given, unless the holder requires that it shall
be dated as of the day of presentment. If it is undated, the holder, in order to preserve his right
of recourse against the endorsers and the drawer, must authenticate the omission by a protest
drawn up within the proper time.

Article 26.

An acceptance is unconditional, but the drawee may restrict it to part of the sum payable.
Every other modification introduced by an acceptance into the tenor of the bill of exchange

operates as a refusal to accept. Nevertheless, the acceptor is bound according to the terms of
his acceptance.

Article 27..

When the drawer of a bill has indicated a place of payment other than the domicile of the
drawee without specifying a third party at whose address payment must be made, the drawee
may name such third party at the time.of acceptance. In default of this indication, the acceptor
is deemed to have undertaken to pay the bill himself at the place of payment.

If a bill is payable at the domicile of the drawee, the latter may in his acceptance indicate
an address in the same place where payment is to be made.

Article 28.

By accepting, the drawee undertakes to pay the bill of exchange at its maturity.
In default of payment, the holder, even if he is the drawer, has a direct action on the bill of

exchange against the acceptor for all that can be demanded in accordance with Articles 48 and 49.
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Article 29.

Si le tir6 qui a rev6tu la Iettre de change de son acceptation a biffk celle-ci avant ]a restitution
de la lettre, IFacceptation est cens&e refusde. Sauf preuve contraire, ]a radiation est r~put6e avoir
W faite avant ]a restitution du titre.

Toutefois, si le tir6 a fait connaitre son acceptation par 6crit au porteur ou A un signataire
quelconque, il est tenu envers ceux-ci dans les termes de son acceptation.

CHAPITRE IV. - DE L'AVAL.

Article 30.

Le paiement d'une lettre de change peut 6tre garaiti pour tout ou partie de son montant
par un aval.

Cette garantie est fournie par un tiers ou m6me par un signataire de la Jettre.

Article 31.

L'aval est donn6 sur la lettre de change ou sur une allonge.
II est exprim6 par les mots a€ bon pour aval ) ou par toute autre formule 6quivalente; il est

sign6 par le donneur d'aval.
I1 est consid~r6 comme r~sultant de ]a seule signature du donneur d'aval, appos~e'au recto

de ]a lettre de change, sauf quand i] s'agit de ]a signature du tir6 ou de celle du tireur.
L'aval doit indiquer pour le compte de qui il est donn6. A d~faut de cette indication, il est

r6put6 donn6 pour le tireur.

Article 32.

Le donneur d'aval est tenu de Ia m~me mani~re que celui dont il s'est port6 garant.

Son engagement est valable, alors m~me que 'obligation qu'iI a garantie serait nulle pour
toute cause autre qu'un vice de forme.

Quand il paie ]a lettre de change, le donneur d'aval acquiert les droits r~sultant de Ia lettre
de change contre le garanti et contre ceux qui sont tenus envers cc dernier en vertu de la lettre
de change.

CHAPITRE V. - DE L'ECHfANCE.

Article 33.

Une lettre de change peut 8tre tirde
A vue;
A un certain dM1ai de vue;
A un certain dMIai de date;
A jour fixe.

Les lettres de change, soit A d'autres ch~ances, soit i 6ch6ances successives, sont nules.
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Article 29.

Where the drawee who has put his acceptance on a bill has cancelled it before restoring the
bill, acceptance is deemed to be refused. Failing proof to the contrary, the cancellation is deemed
to have taken place before the bill was restored.

Nevertheless, if the drawee has notified his acceptance in writing to the holder or to any
party who has signed the bill, he is liable to such parties according to the terms of his acceptance.

CHAPTER IV. - "AVALS "

Article 30.

Payment of a bill of exchange may be guaranteed by an " aval" as to the -whole or part of
its amount.

This guarantee may be given by a third person or even by a person who has signed as a party
to the bill.

Article 31.

The "aval" is given either on the bill itself or on an "allonge ".
It is expressed by the words "good as aval ' (" bon pour aval ") or by any other equivalent

formula. It is signed by the giver of the " aval ".
It is deemed to be constituted by the mere signature of the giver of the " aval" placed on

the face of the bill, except in the case of the signature of the drawee or of the drawer.
An " aval" must specify for whose account it is given. In default of this, it is deemed to be

given for the drawer.

Article 32.

The giver of an " aval" is bound in the same manner as the person for whom he has become
guarantor.

His undertaking is valid even when the liability which he has guaranteed is inoperative for
any reason other than defect of form.

He has, when he pays a bill of exchange, the rights arising out of the bill of exchange against
the person guaranteed and against those who are liable to the latter on the bill of exchange.

CHAPTER V. - MATURITY.

Article 33.

A bill of exchange may be drawn payable
At sight ;
At a fixed period after sight
At a fixed period after date
At a fixed date.

Bills of exchange at other maturities or payable by instalments are null and void.
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Article 34.

La lettre de change ai vuc est payable it sa presentation. Elle dolt 6tre pr~sent~e au paiement
dans le ddlai d'un an A partir de sa date. Le tireur peut abr~ger ce d6lai ou en stipuler un plus long.
Ces d~lais peuvent &dre ar6g~s par les endosseurs.

Le tireur peut prescrire qu'une lettre de change payable t vue ne doit pas ktre pr~sent~e au
paiement avant un terme indiqu6. Dans ce cas, le d~lai de pr6sentation part de ce terme.

Article 35.

L'ch6ance d'une lettrc de change A un certain d6lai de vue est dtermin~e, soit par ]a date de
l'acceptation, soit par celle du protet.

En I'absence du prot~t, l'acceptation non dat6e est .r6putde, A l'6gard de l'accepteur, avoir
W donn~e le dernier jour du d~lai pr~vu pour la presentation . l'acceptation.

Article 36.

L'6ch~ance d'une lettre de change tir~e A un ou plusieurs mois de date ou de rue a lieu A. ]a
date correspondante du mois oii le paiernent doit 6tre effectu6. A d~faut de date correspondante,
I'dchance a lieu le dernier jour de ce roois.

Quand une lettre de change est tir~e A un ou plusieurs mois et demi de date ou de vue, on
compte d'abord les mois entiers.

Si 1'cMance est fix~e au commencement, au milieu (mi-janvier, mi-fvrier, etc.) ou A ]a fin
du roois, on entend par ces termes le premier, le quinze ou le dernier jour du mois.

Le8 expressions , huit jours ) ou , quinze jours ,) s'entendent, non d'une ou deux semaines,
mais d'un ddlai de huit ou de quinze jours effectifs.

L'expression , demi-mois indique un d~lai de quinze jours.

Article 37.

Quand une lettre de change est payable I jour fixe dans un lieu oi le" calendrier est diffirent
de celui du lieu de 1'mission, ]a date de l'Fchance est consid6r~e comme fix~e d'apr s le calendrier
du lieu de paiement.

Quand une lettre de change tir~e entre deux places ayant des calendriers diff~rents est payable
A un certain d~lai de date, le jour de l'6mission est ramen6 au jour correspondant du calendrier
du lieu de paiement et l'6chance est fixde en consequence.

Les d~lais de presentation des lettres de change sont calculus conformment aux r~gles de
l'alinda precedent.

Ces r~gles ne sont pas applicables si une clause de la lettre de change, ou m~me les simples
dnonciations du titre, indiquent que l'intention a &6 d'adopter des r&gles diff~rentes.

CHAPITRE VI. - Du PA1EN.ENT.

Article 38.

Le porteur d'une lettre de change payable a jour fixe ou A un certain d~lai de date ou de .-ue
doit prdsenter ]a lettre de change au paiement, soit le jour o~i elle est payable, soit Fun des deux
jours ouvrables qui suivent.

La presentation d'une lettre de change A une Chambre de compensation 6quivaut & une
presentation au paiement.
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Article 34.

A bill of exchange at sight is payable on presentment. It must be presented for payment
within a year of its date. The drawer may abridge or extend this period. These periods may be
abridged by the endorsers.

The drawer may prescribe that a bill of exchange payable at sight must not be presented for
payment before a named date. In this case, the period for presentment begins from the said date.

Article 35.
The maturity of a bill of exchange payable at a fixed period after sight is determined either

by the date of the acceptance or by the date of the protest.
In the absence of the protest, an undated acceptance is deemed, so far as regards the acceptor,

to have been given on the last day of the limit of time for presentment for acceptance.

Article 36.
W'here a bill of exchange is drawn at one or more months after date or' after sight, the bill

matures on the corresponding date of the month when payment must be made. If there be no
corresponding date, the bill matures on the last day of this month.

When a bill of exchange is drawn at one or more months and a-half after date or sight, entire
months must first be calculated.

If the maturity is fixed at the commencement, in the middle (mid-January or mid-
February, etc.) or at the end of the month, the first, fifteenth or last day of the month is to be
understood.

The expressions " eight days" or " fifteen days "indicate not one or two weeks, but a period
of eight or fifteen actual days.

The expression " half-month " means a period of fifteen days.

Article 37.
\Vhen a bill of exchange is payable on a fixed day in a place where the calendar is different

from the calendar in the place of issue, the day of maturity is deemed to be fixed according to
the calendar of the place of payment.

When a bill of exchange drawn between two places having different calendars is payable
at a fixed period after date, the day of issue is referred to the corresponding day of the calendar
in the place of payment, and the maturity is fixed accordingly.

The time for presenting bills of exchange is calculated in accordance with the rules of the
preceding paragraph.

These rules do not apply if a stipulation in the bill or even the simple terms of the instrument
indicate an intention to adopt some different rule.

CHAPTER VI. - PAYMENT.

Article 38.
The holder of a bill of exchange payable on a fixed day or at a fixed period after date or after

sight must present the bill for payment either on the day on which it is payable or on one of the
two business days which follow.

The presentment of a bill of exchange at a clearing-house is equivalent to a presentment for
payment.
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Article 39.

Le tir6 peut exiger, en payant ]a lettre de change, qu'elle lui soit remise acquittde par le porteur.

Le porteur ne peut refuser un paiement partiel.
En cas de paiement partiel, le tir6 peut exiger que mention de ce paiement soit faite sur la

lettre et que quittance lui en soit donnde.

Article 40.

Le porteur d'une lettre de change ne peut tre contraint d'en recevoir le paiement avant
l'dch6ance.

Le tir6 qui paie avant 1'echdance le fait A ses risques et prils.
Celui qui paie 5 l'chdance est valablement libr6, k moins qu'il n'y ait de sa part une fraude

ou une faute lourde. It lest oblig6 de verifier la regularit6 de la suite des endossements mais non
la signature des endosseurs.

Article 41.

Lorsqu'une lettre de change est stipulde payable en une monnaie n'ayant pas cours au lieu
du paiement, le montant peut en tre pay6 dans la monnaie du pays d'apr~s sa valeur au jour de
l'Nch~ance. Si le ddbiteur est en retard, le porteur peut I son choix, demander que le montant de
la lettre de change soit pay6 dans la monnaie du pays d'apr~s le cours, soit du jour de 1chdance,
soit du jour du paiement.

Les usages du lieu du paiement servent A ddterminer Ia valeur de la monnaie 6trang~re.
Toutefois, le tireur peut stipuler que ]a somme b. payer sera calculde d'apr~s un cours ddtermin6
dans la lettre.

Les r~gles c-6noncdes ne s'appliquent pas au cas o,4 le tireur a stipul6 que le paiement devra
6tre fait dans une certaine monnaie indiqude (clause de paiement effectif en une monnaie 6trangte).

Si le montant de ]a lettre de change est indiqu6 dans une monnaie ayant la mme dnomination,
mais une valeur diffdrente dans le pays d'6mission et dans celui du paiement, on est pr6sum6 s'etre
r6fdr6 h la monnaie du lieu du paiement.

Article 42.

A d6faut de pr6sentation de la lettre de change au paiement dans le ddlai fixd par Particle 38,
tout d6biteur a la facult6 d'en remettre le montant en ddp6t A 1'autorit6 comptente, aux frai3,
risques et pdrils du porteur.

CHAPITRE VII. - DES RECOURS FAUTE D'ACCEPTATION ET FAUTE DE PATEMENT.

Article 43.

Le porteur peut exercer ses recours contre les endosseurs, le tireur et les autres ob]igbs

A l'6chdance
Si le paiement n'a pas eu lieu
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Article 39.

The drawee who pays a bill of exchange may require that it shall be given up to him receipted
by the holder.

The holder may not refuse partial payment.
In case of partial payment the drawee may require that mention of this payment shall be

made on the bill, and that a receipt therefor shall be given to him.

Article 40.

The holder of a bill of exchange cannot be compelled to receive payment thereof before
maturity.

The drawee who pays before maturity does so at his own risk and peril.
He who pays at maturity is validly discharged, unless he has been guilty of fraud or gross

negligence. He is bound to verify the regularity of the series of endorsements, but not the signature
of the endorsers.

-Article 41.

When a bill of exchange is drawn payable in a currency which is not that of the place of
payment, the sum payable may be paid in the currency of the country, according to its value on
the date of maturity. If the debtor is in default, the holder may at his option demand that the
amount of the bill be paid in the currency of the country according to the rate on the day of
maturity or the day of payment.

The usages of the place of payment determine the value of foreign currency. Nevertheless,
the drawer may stipulate that the sum payable shall be calculated according to a rate expressed
in the bill.

The foregoing rules shall not apply to the case in which the drawer has stipulated that payment
must be made in a certain specified currency (stipulation for effective payment in foreign currency).

If the amount of the bill of exchange is specified in a currency having the same denomination,
but a different value in the country of issue and the country of payment, reference is deemed to
be made to the currency of the place of payment.

Article 42.

When a bill of exchange is not presented for payment within the limit of time fixed by Article
38, every debtor is authorised to deposit the amount with the competent authority at the charge,
risk and peril of the holder.

CHAPTER VII. - RECOURSE FOR NON-ACCEPTANCE OR NON-PAYMENT.

Article 43.

The holder may exercise his right of recourse against the endorsers, the drawer and the other
parties liable :

At maturity:
If payment has not been made;
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MWme avant l'6ch~ance :
10 S'il y a eu refus, total ou partiel, d'acceptation
20 Dans les cas de faillite du tire, accepteur ou non, de cessation de ses paiements,

mrme non constat~e par un jugement, ou de saisie de ses biens demeure infructueuse;

30 Dans les cas de faillite du tireur d'une lettre non acceptable.

Article 44.

Le refus d'acceptation ou de paiement doit ktre constati par un acte authentique (prot&t
faute d'acceptation ou faute de paienent).

Le protet faute d'acceptation dolt etre fait dans les d6lais fixes pour la prisentation .
l'acceptation. Si, dans le cas pr6vu par 1'article 24, premier alin~a, lapreminre presentation a eu
lieu le dernier jourd dlai, le prot&t peut encore 6tre dress6 le lendemain.

Le prot~t faute de paiement d'une lettre de change payable & jour fixe ou A un certain dMlai
de date ou de vue doit tre fait F'un des deux jours ouvrables qui suivent le jour ob la lettre de
change est payable. S'il s'agit d'une lettre payable A vue, le prot&t dolt 6tre dress6 dans les conditions
indiqudes A 1'alin~a pr&c dent pour dresser le prot~t, faute d'acceptation.

Le prot&t faute d'acceptation dispense de la presentation au paiement et du protet faute
de paiement.

En cas de cessation de paiements du tir6, accepteur ou non, ou en cas de saisie de ses biens
demeurde infructueuse, le porteur ne peut exercer ses recours qu'apr~s presentation de la lettre
au tird pour le paiement et apr~s confection d'un prott.

En cas de faillite d~clar~e du tir6, accepteur ou non, ainsi qu'en cas de faillite d~clar~e du
tireur d'une lettre non acceptable, ]a production du jugement d&laratif de ]a faillite suffit pour
permettre au porteur d'exercer ses recours.

Article 45.

Le porteur doit donner avis du d~faut d'acceptation ou de paiement a son endosseur et au
tireur dans les quatre jours ouvrables qui suivent le jour du prott ou celui de ]a prdsentation en
cas de clause de retour sans frais. Chaque endosseur doit, dans les deux jours ouvrables qui suivent
le jour oil il a re~u l'avis, faire connaitre A son endosseur l'avis qu'il a requ, en indiquant les noms
et les adresses de ceux qui ont donn6 les avis pr&cdents, et ainsi de suite, en remontant jusqu'au
tireur. Les d~lais ci-dessus indiqu~s courent de la reception de l'avis prc~dent.

Lorsque, en conformit6 de l'alin6a pr&cddent, un avis est donn6 A un signataire de ]a lettre de
change, le m~me avis dolt 8tre donn6 dans le m6me d~lai 'i son avaliseur.

Dans le ca oii un endosseur n'a pas indiqu6 son adresse ou P'a indiqu~e d'une faqon illisible,
il suffit que 'avis soit donn6 & lendosseur qui le pr& de.

Celui qui a un avis A donner peut le faire sous une forme quelconque, meme par un simple
renvoi de la lettre de change.

I1 dolt prouver qu'il a donn6 l'avis dans le d~lai imparti. Ce d6lai sera considgr6 comme observ6
si une lettre missive donnant 1'avis a &6 mise b la poste dans ledit d~lai.

Celui qui ne donne pas l'avis dans le.d6lai ci-dessus indiqu6 n'encourt pas de ddch6ance ; il
est responsable, s'il y a lieu, du prejudice caus6 par sa n~gligence, sans que les dommages-int~rats
puissent ddpasser le montant de ]a lettre de change.
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Even before maturity;
(i) If there has been total or partial refusal to accept;
(2) In the event of the bankruptcy (laillite) of the drawee, whether he has

accepted or not, or in the event of a stoppage of payment on his part, even when not
declared by a judgment, or where execution has been levied against his goods without
result ;

(3) In the event of the bankruptcy (faillite) of the drawer of a non-acceptable
bill.

Article 44.

Default of acceptance or of' payment must be evidenced by an authentic act (protest for
non-acceptance or non-payment).

Protest for non-acceptance must be made within the limit of time fixed for presentment
for acceptance. If, in the case contemplated by Article 24, paragraph i, the first presentment
takes place on the last day of that time, the protest may nevertheless be drawn up on the next day.

Protest for non-payment of a bill of exchange payable on a fixed day or at a fixed period
after date or sight must be made on one of the two business days following the day on which the
bill is payable. In the case of a bill payable at sight, the protest must be drawn up under the
conditions specified in the foregoing paragraph for the drawing up of a protest for non-acceptance.

Protest for non-acceptance dispenses with presentment for payment and protest for non-
payment.

If there is a stoppage of payment on the part of the drawee, whether he has accepted or
not, or if execution has been levied against his goods without result, the holder cannot exercise
his right of recourse until after presentment of the bill to the drawee for payment and after the
protest has been drawn up.

If the drawee, whether he has accepted or not, is declared bankrupt (faillite diclarle), or in
the event of the declared bankruptcy of the drawer of a non-acceptable bill, the production of
the judgment declaring the bankruptcy suffices to enable the holder to exercise his right of
recourse.

Article 45.

The holder must give notice of non-acceptance or non-payment to his endorser and to the
drawer within the four business days wlich follow the day for protest or, in case of a stipulation
" retour sans frais ", the day for presentment. Every endorser must, within the two business days
following the day on which he receives notice, notify his endorser of the notice he has received,
mentioning the names and addresses of those who have given the previous notices, and so on
through the series until the drawer is reached. The periods mentioned above run from the receipt
of the preceding notice.

When, in conformity with the preceding paragraph, notice is given to a person who has signed
a bill of exchange, the same notice must be given within the same limit of time to his avaliseur.

Where an endorser either has not specified his address or has specified it in an illegible manner,
it is sufficient that notice should be given to the preceding endorser.

A person who must give notice may give it in any form whatever, even by simply returning
the bill of exchange.

He must prove that he has given notice within the time allowed. This time-limit shall be
regarded as having been observed if a letter giving the notice has been posted within the prescribed
time.

A person who does not give notice within the limit of time mentioned above does not forfeit
his rights. He is responsible for the injury, if any, caused by his negligence, but the damages
shall not exceed the amount of the bill of exchange.
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Article 46.

Le tireur, un endosseur ou un avaliscur peut, par ]a clause a retour sans frais ,, a sans prot~t ,
ou toute autre clause 6quivalente, inscrite sur le titre et sign~e, dispenser le porteur de faire dresser,
pour exercer ses recours, un protet faute d'acceptation ou faute de paiement.

Cette clause ne dispense pas le porteur de la presentation de ]a lettre de change dans les
ddlais prescrits ni des avis A donner. La preuve de l'inobservation des d6lais incombe a celui qui
s'en pr~vaut contre le porteur.

Si la clause est inscrite par le tireur, elle produit ses effets & 1 Ngard de tous les signataires
si elle est inscrite par un endosseur ou un avaliseur, elle produit ses effets seulement A I'6gard
de celui-ci. Si, malgr6 la clause inscrite par le, tireur, le porteur fait dresser le prot~t, les frais en
restent a sa charge. Quand la clause 6mane d'un endosseur ou d'un avaliseur, les frais du prot~t,
s'il en ePt drpq-, un, peuvent 6tre recouvr~s contre tous les signataires. .

Article 47.

Tous ceux qui ont tir6, accept6, endoss6 ou avalis6 une lettre, de change sont tenus
solidairement envers le porteur. •

Le porteur a le droit d'agir contre toutes ces personnes, individuellement ou collectivement,
.sans 6tre astreint . observer l'ordre dans lequel elles se sont oblig~es.
- Le. m~me droit appartient A tout signataire d'une lettre de change qui a rembours6 celle-ci.

L'action intentde contre un des oblig6s n'empeche pas d'agir contre les autres, mme postfrieurs
A celui qui a 6t6 d'abord poursuivi.

Article 48.

Le porteur peut r6clamer a celui contre lequel il exerce son recours:
IO Le montant de la lettre de change non accept6e ou non payde avec les int6rats,

s'iI en a tf stipul6 ;

20 Les int6r~ts au taux de six pour cent a partir de l'6ch.ance;
30 Les frais du prot~t, ceux des avis donn6s, ainsi que les autres frais.

Si le recours est exerc6 avant l'ch~ance, deduction sera faite d'un escompte sur le montant
de la lettre. Cet escompte sera calculI6, d'apr~s le taux de 1'escomptc officiel (taux de la Banque),
tel qu'il existe t la date du recours au lieu du domicile du porteur.

Article 49.

Celui qui a rembours6 la lettre de change peut r6clamer Ai ses. garants:
I0 La somme int~grale qu'il a pay6e;
20 Les inft6rts de ladite somme, calculus au taux de six pour cent, A partir du jour

oii il 'a d6bours6e;
30 Les frais qu'il a faits.

Article 50.

Tout oblig6 contre lequel un recours est exerc6 ou qui est expos6 5 un recours peut exiger,
contre remboursement, Ia remise de la lettre de change avec le prott et un compte acquitt6.

Tout endosseur qui a rembours6 la lettre de change peut biffer son endossement et ceux des
endosseurs subs6quents.
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Article 46.

The drawer, an endorser, or a person guaranteeing payment by aval (avaliseur) may, by the
stipulation " retour sans frais ", " sans protit ", or any other equivalent expression written on the
instrument and signed, release the holder from having a protest of non-acceptance or non-payment
drawn up in order to exercise his right of recourse.

This stipulation does not release the holder from presenting the bill within the prescribed
time, or from the notices he has to give. The burden of proving the non-observance of the limits
of time lies on the person who seeks to set it up against the holder.

If the stipulation is written by the drawer, it is operative in respect of all persons who have
signed the bill ; if it is written by an endorser or an avaliseur, it is operative only in respect of such
endorser or avaliseur. If, in spite of the stipulation written by the drawer, the holder has the
protest drawn up, he must bear the expenses thereof. When the stipulation emanates from an
endorser or avaliseur, the costs of the protest, if one is drawn up, may be recovered from all the
persons who have signed the bill.

Article 47.'

All drawers, acceptors, endorsers or guarantors by aval of a bill of exchange are jointly and
severally liable to the holder.

The holder has the right of proceeding against all these persons individually or collectively
without being required to observe the order in which they have become bound.

The same right is possessed by any person signing the bill who has taken it up and paid it.
Proceedings against one of the parties liable do not prevent proceedings against the others,

even though they may be subsequent to the party first proceeded against.

Article 48.

The holder may recover from the person against whom he exercises his right of recourse

(i) The amount of the unaccepted or unpaid bill of exchange with interest, if interest
has been stipulated for ;

(2) Interest at the rate of 6 per cent from the date of maturity;

(3) The expenses of protest and of the notices given as well as other expenses.

If the right of recourse is exercised before maturity, the amount of the bill shall be subject
to a discount. This discount shall be calculated according to the official rate of discount (bank-rate)
ruling on the date when recourse is exercised at the place of domicile of the holder.

Article 49.

A party who takes up and pays a bill of exchange can recover from the parties liable to him:

(i) The entire sum which he has paid ;
(2) Interest on the said sum calculated at the rate of 6 per cent, starting from the

day when he made payment;
(3) Any expenses which he has incurred.

Article 50.

Every party liable against whom a right of recourse is or may be exercised, can require
against payment, that the bill shall be given up to him with the protest and a receipted account.

Every endorser who has taken up and paid a bill of exchange may cancel his own endorsement
and those of subsequent endorsers.
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Artide 51.

En cas d'exercice d'tm recours apr~s une acceptation partielle, celui qui rembourse ]a somnme
pour laquelle la lettre n'a pas R6 acceptde peut exiger que ce remboursement soit mentionn6 sur
la lettre et qu'iI lui en soit donn6 quittance. Le porteur doit, en outre, lui remettre une copie certifie
conforme de la lettre et le prot~t pour permettre l'exercice des recours ult~rieurs.

Article 52.

Toute personne ayant le droit d'exercer un recours, peut, sauf stipulation contraire, se
rembourser au moyen d'une nouvelle lettre (retraite) tirde a vue sur 1Pun de ses garants et
payable au domicile de celui-ci.•.

La retraite comprend, outre" les sommes indiqu6es dans les articles 48 et 49, un droit de
courtage et le droit de timbre de la retraite.

Si la retraite est tir~e par le porteur, le montant en est fixe d'aprs le cours d'une lettre de
change A vue, tir~e du lieu oi la lettre primitive 6tait payable sur le lieu du domicile du garant.
Si la retraite est tir~e par un endosseur, le montant en est fix6 d'apr~s le cours d'une lettre A vue
tirde du lieu oi le tireur de la retraite a son domicile sur le lieu du domicile du garant.

Article 53.-

Apr~s 1'expiration des d6lais fixes:
Pour la pr6sentation d'une lettre de change A vue ou A un certain d~lai de vue;
Pour la confection du prot~t faute d'acceptatiori ou faute de paiement
Pour la pr6sentation au paiement en cas de clause de retour sans frais ;

le porteur est d~chu de ses droits contre les endosseurs, contre le tireur et contre les autres oblig6s,
A I'exception de 1'accepteur.

A d~faut de pr6sentation a l'acceptation dans le d~lai stipul6 par le tireur, le porteur est d6chu
de ses droits de recours, tant pour d6faut de paiement 5ue pour d6faut d'acceptation, A moins
quil ne r~sulte des termes de la stipulation que le tireur n a entendu s exon~rer que de la garantie
de 1'acceptation.

Si ]a stipulation d'un ddlai pour la presentation est contenue dans un endossement, 1'endosseur,
seul, peut s'en pr~valoir.

Article 54.

Quand la presentation de la lettre de change ou la confection du prot~t dans les d6lais prescrits
est emph che par un obstacle insurmontable (prescription 16gale d'un Etat quelconque ou autre
cas de force majeure), ces d6lais sont prolonges.

Le porteur est tenu de donner, sans retard, avis du cas de force majeure A son endosseur et
de mentionner cet avis, dat6 et sign6 de lui, sur la lettre de change ou sur une allonge : pour le
surplus, les dispositions de l'article 45 sont applicables.

Apr6s ]a cessation de la force majeure, le porteur doit, sans retard, pr6senter la lettre A
l'acceptation ou au paiement et, s'il y a lieu, faire dresser le prot~t.

Si la force majeure persiste au delA de trente jours A partir de I'6chdance, les secours peuvent
6tre exerc~s, sans que ni la pr6sentation ni la confection d'un protet soit n6cessaire.

Pour les lettres de change A vue ou A un certain d6lai de vue, le d6lai de trente jours court de
la date A laquelle le porteur a, meme avant I'expiration des ddlais de presentation, donn6 avis de la
force majeure A son endosseur ; pour les lettres de change A un certain ddlai de vue, le d6lai de
trente jours s'augmente du d6lai de vile indiqu6 dans la lettre de change.

Ne sont point consid~r~s comme constituant des cas de force majeure les faits purement
personnels au porteur ou A celui qu'il a charg6 de la pr6sentation de Ia lettre ou de la confection
du protet.
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Article 51.

In the case of the exercise of the right of recourse after a partial acceptance, the party who
pays the sum in respect of which the bill has not been accepted can require that this payment
shall be specified on the bill and that he shall be given a receipt therefor. The holder must also
give him a certified copy of the bill, together with the protest, in order to enable subsequent recourse
to be exercised.

Article 52.

Every person having the right of recourse may, in the absence of agreement to the contrary,
reimburse himself by means of a fresh bill (redraft) to be drawon at sight on one of the parties liable
to him and payable at the domicile of that party.

The redraft includes, in addition to the sums mentioned in Articles 48 and 49, brokerage and
the cost of stamping the redraft.

If the redraft is drawn by the holder, the sum payable is fixed according to the rate for a
sight bill drawn at the place where the original bill was payable upon the party liable at the place
of his domicile. If the redraft is drawn by an endorser, the sum payable is fixed according to the
rate for a sight bill drawn at the place where the drawer of the redraft is domiciled upon the place
of domicile of the party liable.

Article 53.
After the expiration of the limits of time fixed

For the presentment of a bill of exchange drawn at sight or at a fixed period after sight;
For drawing up the protest for non-acceptance or non-payment;
For presentment for payment in the case of a stipulation retour sans frais,

the holder loses his rights of recourse against the endorsers, against the drawer and against the
other parties liable, with the exception of the acceptor.

In default of presentment for acceptance within the limit of time stipulated by the drawer,
the holder loses his right of recourse for non-payment, as well as for non-acceptance, unless it
appears from the terms of the stipulation that the drawer only meant to release himself from the
guarantee of acceptance.

If the stipulation for a limit of time for presentment is contained in an endorsement, the
endorser alone can avail himself of it.

Article 54.

Should the presentment of the bill of exchange or the drawing up of the protest within the
prescribed limits of time be prevented by an insurmountable obstacle (legal prohibition (prescription
Idgale) by any State or other case of vis major), these limits of time shall be extended.

The holder is bound to give notice without delay of the case of vis major to his endorser and
to specify this notice, which he must date and sign, on the bill or on an allonge ; in other respects
the provisions of Article 45 shall apply.

When vis major has terminated, the holder must without delay present the bill of exchange
for acceptance or payment and, if need be, draw up the protest.

If vis major continues to operate beyond thirty days after maturity, recourse may be exercised,
and neither presentment nor the drawing up of a protest shall be necessary.

In the case of bills of exchange drawn at sight or at a fixed period after sight, the time-limit
of thirty days shall run from the date on which the holder, even before the expiration of the time
for presentment, has given notice of vis major to his endorser. In the case of bills of exchange
drawn at a certain time after sight, the above time-limit of thirty days shall be added to the period
after sight specified in the bill of exchange.

Facts which are purely personal to the holder or to the person whom he has entrusted with the
presentment of the bill or drawing up of the protest are not deemed to constitute cases of vis major.
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CHAPITRE VIII. - DE L'INTERVENTION.

x. DISPOSITIONS G]NRALES.

Article 55.

Le tireur, un endosseur ou un avaliseur peut indiquer une personne pour accepter ou payer
au besoin.

La lettre de change peut tre, sous les conditions d~termines ci-apr~s, accept~e ou payee par
une personne intervenant pour un d~biteur quelconque expos6 au recours.

L'intervenant peut 6tre un tiers, m~me le tir6, ou une personne d6jA oblig~e en vertu de ]a
lettre de change, sauf l'accepteur.

L'intervenant est tenu de donner, dans un d~lai de deux jours ouvrables, avis de son interven-
tion A celui pour qui il est intervenu. En cas d'inobservation de ce d~lai, il est responsable, s'il
y a lieu, du prejudice caus6 par sa n~gligence sans que les dommages-inter~ts puissent d Fasser
le montant de la lettre de change.

2. ACCEPTATION PAR INTERVENTION.

Article 56.

L'acceptation par intervention peut avoir lieu dans tous les cas oii des recours sont ouverts,
avant l'ch&ance, au porteur d'une lettre de change acceptable.

Lorsqu'il a 6t6 indiqu6 sur la lettre de change une personne pour l'accepter ou la payer au
besoin au lieu du paiement, le porteur ne peut exercer avant l'6ch~ance ses droits de recours contre
celui qui a appos6 l'indication et contre les signataires subs~quents A moins qu'il n'ait present6
la lettre de change A la personne d~sign~e et que, celle-ci ayant refus6 lacceptation, ce refus nait
&6 constat6 par un prot~t.

Dans les autres cas d'intervention, le porteur peut refuser 'acceptation par intervention.
Toutefois, s'il I'admet, i! perd les recours qui lui appartiennent avant l' &h ance contre celui pour
qui l'acceptation a 6t6 donn~e et contre les signataires subs~quents.

Article 57.

L'acceptation par intervention est mentionne sur ]a lettre de change ; elle est sign~e par
]'intervenant. Elle indique pour le compte de qui elle a lieu ; A d6faut de cette indication,
l'acceptation est r~put~e donn6e pour le tireur.

Article 58.

L'accepteur par intervention est oblig6 envers le porteur et envers les endosseurs post6rieurs
A celui pour le compte duquel il est intervenu, de la meme mani~re que celui-ci.

Malgr6 l'acceptation par intervention, celui pour lequel elle a td faite et ses garants peuvent
exiger du porteur, contre remboursement de ]a somme indiqu~e A Particle 48, Ia remise de la lettre
de change, du prott et d'un compte acquittV, s'i y a lieu.
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CHAPTER VIII. - INTERVENTION FOR HONOUR.

i. GENERAL PROVISIONS.

Article 55.

The drawer, an endorser, or a person giving an aval may specify a person who is to accept
or pay in case of need.

A bill of exchange may, subject as hereinafter mentioned, be accepted or paid by a person
who intervenes for the honour of any debtor against whom a right of recourse exists.

The person intervening may be a third party, even the drawee, or, save the acceptor, a party
already liable on the bill of exchange.

The person intervening is bound to give, within two business days, notice of his intervention
to the party for whose honour he has intervened. In default, he is responsible for the injury, if
any, due to his negligence, but the damages shall not exceed the amount of the bill of exchange.

2. ACCEPTANCE BY INTERVENTION (FOR HONOUR).

Article 56.

There may be acceptance by intervention in all cases where the holder has a right of recourse
before maturity on a bill which is capable of acceptance.

When the bill of exchange indicates a person who is designated to accept or pay it in case
of need at the place of payment, the holder may not exercise his rights of recourse before maturity
against the person naming such referee in case of need and against subsequent signatories, unless
he has presented the bill of exchange to the referee in case of need and until, if acceptance is refused
by the latter, this refusal has been authenticated by a protest.

In other cases of intervention the holder may refuse an acceptance by intervention.
Nevertheless, if he allows it, he loses his right of recourse before maturity against the person on
whose behalf such acceptance was given and against subsequent signatories.

Article 57.

Acceptance by intervention is specified on the bill of exchange. It is signed by the person
intervening. It mentions the person for whose honour it has been given and, in default of such
mention, the acceptance is deemed to have been given for the honour of the drawer.

Article 58.

The acceptor by intervention is liable to the holder and to the endorsers, subsequent to the
party for whose honour he intervened, in the same manner as such party.

Notwithstanding an acceptance by intervention, the party for whose honour it has been given
and the parties liable to him may require the holder, in exchange for payment of the sum mentioned
in Article 48, to deliver the bill, the protest, and a receipted account, if any.
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3. PAIENIENT PAR INTERVENTION.

Article 59.

Le paiement par intervention peut avoir lieu dans tous les cas oji, soit h l'6ch6ance, soit avant
1 '6ch6ance, des recours sont ouverts au porteur.

Le paiement doit conprendre toute la somme qu'aurait A acquitter celui pour lequeI it a lieu.
I1 doit 6tre fait au plus tard le lendemain du dernier jour adnis pour la confection du protat

faute de paiement.

Article 6o.

Si ]a lettre de change.a 6t6 accept~e par des intervenants ayant- leur domicile au lieu du
paiement, ou si des personnes ayant leur domicile dans ce m~me lieu ont 6t6 indiqu6es pour payer
au besoin, le porteur dolt presenter la lettre A toutes ces personnes et faire dresser, s'il y a lieu,
un prot~t faute de paiement au plus tard le lendemain du dernier jour admis pour la confection
du prot~t.

A d6faut de prot6t dans ce d~lai, celui qui a indiqu6 le besoin ou pour le compte de qui la
lettre a t6 accept6e et les. endosseurs post~rieurs cessent d'6tre obliges.

Article 61.

Le porteur qui refuse le paiement par intervention perd ses recours contre ceux qui auraient
6t6 lib~r~s.

Article 62.

Le paiement par intervention doit 8tre constat6 par un acquit donn6 sur la lettre de change
avec indication de celui pour qui il est fa;t. A d6faut de cette indication, le paiement est consid&r6
comme fait pour le tireur.

La lettre de change et le prott, s'il en a t6 dress6 un, doivent 6tre remis au payeur par
l'intervention.

Article 63.

Le payeur par intervention acquiert les droits rdsultant de la lettre de change contre celui
pour lequel il a pay6 et contre ceux qui sont tenus vis-A-vis de ce dernier en vertu de la lettre de
change. Toutefois, il ne peut endosser la lettre de change A nouveau.

Les endosseurs post6rieurs au signataire pour qui le paiement a eu lieu sont lib6r6s.
En cas de concurrence pour le paiement par intervention, celui qui op&re le plus de lib~ration

est pr~f6r6. Celui qui intervient, en connaissance de cause, contrairement hi cette r~gle, perd ses
recours contre ceux qui auraient t6 lib6r~s.

CHAPITRE IX. - DE LA PLURALITt D'EXEMPLAIRES ET DES COPIES.

1. PLURALIT9 D'EXEMPLAIRES.

Article 64.

La lettre de change peut 6tre tir6e en plusieurs exemplaires identiques.
Ces exemplaires doivent 6tre num6rot6s dans le texte m6me du titre; faute de quoi, chacun

d'eux est considtr6 comme une lettre de change distincte.
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3. PAYMENT BY INTERVENTION.

Article 59.

Payment by intervention may take place in all cases where, either at maturity or before
maturity, the holder has a right of recourse on. the bill.

Payment must include the whole amount payable by the party for whose honour it is made.
It must be made at the latest on the day following the last day allowed for drawing up the

protest for non-payment.

Article 6o.

If a bill of exchange has been accepted by persons intervening who are domiciled in the place
of payment, or if persons domiciled there have been named as referees in case of need, the holder
must present the bill to all these persons and, if necessary, have a protest for non-payment drawn
up at the latest on the day following the last day allowed for drawing up the protest.

In default of protest within this limit of time, the party who has named the referee in case
of need, or for whose account the bill has been accepted, and the subsequent endorsers, are
discharged.

Article 61.

The holder who refuses payment by intervention loses his right of recourse against any persons
who would have been discharged thereby.

Article 6z.

Payment by intervention must be authenticated by a receipt given on the bill of exchange
mentioning the person for whose honour payment has been made. In default of such mention,
payment is deemed to have been made for the honour of the drawer.

The bill of exchange and the protest, if any, must be given up to the person paying by
intervention.

Article 63.

The person paying by intervention acquires the rights arising out of the bill of exchange
against the party for whose honour he has paid and against persons who are liable to the latter
on the bill of exchange. Nevertheless, he cannot re-endorse the bill of exchange.

Endorsers subsequent to the party for whose honour payment has been made are discharged.
In case of competition for payment by intervention, the payment which effects the greater

number of releases has the preference. Any person who, with a knowledge of the facts, intervenes
in a manner contrary to this rule, loses his right of recourse against those who would have been
discharged.

CHAPTER IX. - PARTS OF A SET, AND COPIES.

I. PARTS OF A SET.

Article 64.

A bill of exchange can be drawn in a set of two or more identical parts.
These parts must be numbered in the body of the instrument itself ; in default, each part is

considered as a separate bill of exchange.
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Tout porteur d'une lettre n'indiquant pas qu'elle a &4 tir~e en I exemplaire unique, peut
exiger A ses frais a dlivrance de plusieurs exemplaires. A cet effet, il doit s'adresser A son endosseur

imm6diat, qui est tenu de lui prater ses soins pour agir contre son propre endosseur, et ainsi de
suite, en remontant jusqu'au tircur. Les endosseurs sont tenus de reproduire les endossements sur
les nouveaux exemplaires.

Article 65.

Le paiement fait sur un des exemplaires est lib6ratoire, alors m~me qu'il n'est pas stipul6
que ce paiement annule 1'effet des autres exemplaires. Toutefois, le tir6 reste tenu A raison de
chaque exemplaire accept6 dont il n'a pas obtenu la restitution.

'endosseur qui a transf6r6 les exemplaires A diff6rentes personnes, ainsi que les endosseurs
subs~quents, sont tenus A raison de tous les exemplaires portant leur signature et qui n'ont pas t6
restitu~s.

Article 66.

Celui qui a envoy6 un des exemplaires A I'acceptation doit indiquer sur les autres exemplaires
le nom de la personne entre les mains de laquelle cet exemplaire se trouve. Celle-ci est tenue de le
remettre au porteur I6gitime d'un autre exemplaire. -

Si elle s'y refuse, le porteur ne peut exercer de recours qu'apr~s avoir fait constater par un
prot~t

10 Que 1'exemplaire envoy6 A F'acceptation ne lui a pas 6t6 remis sur sa demande
20 Que l'acceptation ou le paiement n'a pU 6tre obtenu sur un autre exemplaire.

2. COPIES.

Article 67.

Tout porteur d'une lettre de change a le droit d'en faire des copies.
La copie doit reproduire exactement l'original avec les endossements et toutes les autres

mentions qui y figurent. Elle doit indiquer ofi elle s'arr~te.
Elle peut 6tre endoss~e et avalis6e de la m~me mani~re et avec les memes effets que Y'original.

Article 68.

La copie doit d6signer le d6tenteur du titre original. Celui-ci est tenu de remettre ledit titre
au porteur Pigitirne de la copie.

S'il s'y refuse, le porteur ne peut exercer de recours contre les personnes qui ont endoss6 ou
avalis6 la copie qu'apr~s avoir fait constater par un prot~t que l'original ne lui a pas 6t6 remis sur
sa demande.

Si le titre original, apr~s le dernier endossement survenu avant que ]a copie ne soit faite, porte
ia clause : ((A partir d'ici l'endossement ne vaut que sur la copie o ou toute autre formule 6quivalente,
un endossement sign6 ult~rieurement sur l'original est nul.

CHAPITRE X. - DES ALTItRAT'VONS.

Article 69.

En cas d'alt~ration du texte d'une lettie de change, les signataires post6rieurs A cette alteration
sont tenus dans les termes du texte altr6 ; les signataires ant~rieurs le sont dans les termes du
texte originaire.
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Every holder of a bill which does not specify that it has been drawn as a sole bill may, at his
own expense, require the delivery of two or more parts. For this purpose he must apply to his
immediate endorser, who is bound to assist him in proceeding against his own endorser, and so
on in the series until the drawer is reached. The endorsers are bound to reproduce their endorsements
on the new parts of the set.

Article 65.

Payment made on one part of a set operates as a discharge, even though there is no stipulation
that this payment annuls the effect of the other parts. Nevertheless, the drawee is liable on each
accepted part which he hbs not recovered.

An endorser who has transferred parts of a set to different persons, as well as subsequent
endorsers, are liable on all the parts bearing their signature which have not been restored.

Article 66.

A party who has sent one part for acceptance must indicate on the other parts the name of
the person in whose hands this part is to be found. That person is bound to give it up to the
lawful holder of another part.

If he refuses, the holder cannot exercise his right of recourse until he has had a protest drawn
up specifying:

(I) That the part sent for acceptance has not been given up to him on his demand;
(2) That acceptance or payment could not be obtained on another of the parts.

2. COPIES.

Article 67.

Every holder of a bill of exchange has the right to make copies of it.
A copy must reproduce the original exactly, with the endorsements and all other statements

to be found therein. It must specify where the copy ends.
It may be endorsed and guaranteed by aval in the same manner and with the same effects

as the original.

Article 68.

A copy must specify the person in possession of the original instrument. The latter is bound
to hand over the said instrument to the lawful holder of the copy.

If he refuses, the holder may not exercise his right of recourse against the persons who have
endorsed the copy or guaranteed it by aval until he has had a protest drawn up specifying that
the original has not been given up to him on his demand.

Where the original instrument, after the last endorsement before the making of the copy
contains a clause " commencing from here an endorsement is only valid if made on the copy
or some equivalent formula, a subsequent endorsement on the original is null and void.

CHAPTER X. - ALTERATIONS.

Article 69.

In case of alteration of the text of a bill of exchange, parties who have signed subsequent
to the alteration are bound according to the terms of the altered text ; parties who have signed
before the alteration are bound according to the terms of the original text.
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CHAPITRE XI. - DE LA PRESCRIPTION.

Article 70.

Toutes actions resultant de ]a lettre de change contre l'accepteur se prescrivent par trois ans
it compter de ]a date de l'ch&ance.

Les actions du porteur contre les endosseurs et contre le tireur se prescrivent par un an A partir
de la date du prot&t dress6 en temps utile ou de celle de l'6ch~ance, en cas de clause de retour sans
frais.

Les actions des endosseurs les uns contre les autres et contre le tireur se prescrivent par six
mois A partir du jour obi l'endosseur a rembours6 ]a lettre ou du jour oii il a t6 lui-m6me actionn6.

Article 71.

L'interruption de ]a prescription n'a d'effet que contre celui A 1'6gard duquel I'acte interruptif
a &6 fait.

CHAPITRE XII. - DISPOSITIONS G19N1RALES.

Article 72.

Le paiement d'une lettre de change dont 1'6ch6ance est i un jour f~ri6 16gal ne peut 6tre exig6
que le premier jour ouvrable qui suit. De m~me, tous autres actes relatifs A la lettre de change
notamment la presentation A l'acceptation et le prott, ne peuvent 6tre faits qu'un jour ouvrable.

Lorsqu'un de ces actes doit 6tre accompli dans un certain d6lai dont le dernier jour est un jour
fri6 legal, ce d6lai est prorog6 jusqu'au premier jour ouvrable qui en suit 1'expiration. Les jours
f6ri6s interm~diaires sont compris dans ]a computation du d~lai.

Article 73.

Les d~lais l~gaux ou conventionnels ne comprennent pas le jour qui leur sert de point de d6part.

Article 74.

Aucun jour de grAce, ni I6gal ni judiciaire, n'est admis.

TITRE II

DU BILLET A ORDRE

Article 75.
Le billet 4 ordre contient :

io La d6nomination du titre ins&6e dans le texte mnme et exprime dans la langue
employee pour ]a r~daction de ce titre;

20 La promesse pure et simple de payer une somme d6termine;
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CHAPTER XI. - LiMITATION OF ACTIONS.

Article 70.

All actions arising out of a bill of exchange against the acceptor are barred after three years,
reckoned from the date of maturity.

Actions by the holder against the endorsers and against the drawer are barred after one year
from the date of a protest drawn up within proper time, or from the date of maturity where there
is a stipulation ret our sans frais.

Actions by endorsers against each other and against the drawer are barred after six months,
reckoned from the day when the endorser took up and paid the bill or from the day when he himself
was sued.

Article 71.

Interruption of the period of limitation is only effective against the person in respect of whom
the period has been interrupted.

CHAPTER XII. - GENERAL PROVISIONS.

Article 72.

Payment of a bill of exchange which falls due on a legal holiday (jour firibf ligal) cannot
be demanded until the next business day. So, too, all other proceedings relating to a bill of
exchange, in particular presentment for acceptance and protest, can only be taken on a
business day.

Where any of these proceedings must be taken within a certain limit of time the last day of
which is a legal holiday (jour /gri6 legal), the limit of time is extended until the first business day
which follows the expiration of that time. Intermediate holidays (jours 1griis) are included in
computing limits of time.

Article 73.

Legal or contractual limits of time do not include the day on which the period commences.

Article 74.

No days of grace, whether legal or judicial, are permitted.

TITLE II.

PROMISSORY NOTES.

Article 75.
A promissory note contains :

(i) The term" promissory note "inserted in the body of the instrument and expressed
in the language employed in drawing up the instrument ;

(2) An unconditional promise to pay a determinate sum of money;
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30 L'indication de l'6chl6ance

40 Celle du lieu oii le paiement doit s'effectuer
50 Le nor de celui auquel ou A l'ordre duquel le paiement doit tre fait

60 L'indication de la date et du lieu oii le billet est souscrit

70 La signature de celui qui 6met le titre (souscripteur).

Article 76.

Le titre dans lequel ine des 6nonciations indiqu~es A l'article prc&dent fait d6faut ne vaut
pas comme billet h ordre, sauf dans les cas d6termin6s par les alin6as suivants.

Le billet & ordre dont l'dch6ance n'est pas indiqu~e est considr6 comme payable A vue.

A d6faut d'indication sp&iale, le lieu de.cr6ation du titre est r~put6 etre le lieu du paiement
et, en mnme temps, le lieu du domicile du souscripteur.

Le billet A ordre n'indiquant pas le lieu de sa creation est consid6r6 comme souscrit dans le
lieu d6sign6 A c6t6 du nom du souscripteur.

Article 77.

Sont applicables au billet A ordre, en tant qu'elles ne sont pas incompatibles avec la nature
de ce titre, les dispositions relatives A la lettre de change et concernant

L'endossement (articles 11-20)

L'&h~ance (articles 33-37)
Le paiement (articles 38-42)
Les recours faute de paiement (articles 43-50, 52-54)
Le paiement par intervention (articles 55, 59-63)
Les copies (articles 67 et 68)
Les alt6rations (article 69) ;
La prescription (articles 70-71)
Les jours f~ribs, ]a computation des d6lais et l'interdiction des jours de grAce (articles

72, 73 et 74).

Sont aussi applicables au billet A ordre les dispositions concernant ]a lettre de change
payable chez un tiers ou dans une localit6 autre que celle du domicile du tir6 (articles 4 et 27),
la stipulation d'int6rets (article 5), les diff~rences d'6nonciation relatives A la somme At payer
(article 6), les cons6quences de l'apposition d'une signature dans. les conditions vis~es & l'article 7,
celles de la signature d'une personne qui agit sans pouvoirs ou en d6passant ses pouvoirs (article 8),
et la lettre de change en blanc (article Io).

Sont 6galement applicables au billet A ordre, les dispositions relatives A laval (articles 30
32) ; dans le cas pr6vu k l'article 31, dernier alin6a, si l'aval n'indique pas pour le compte de qui

il a t6 donn6, il est r6put6 l'avoir 6t6 pour le compte du souscripteur du billet A ordre.

Article 78.

Le souscripteur d'un billet & ordre est oblig6 de la mgme mani~re que l'accepteur d'une lettre
de change.

Les billets A ordre payables A un certain d~lai de vue doivent 6tre pr~sent6s au visa du souscrip-
teur dans les d6lais fixes A l'article 23. Le d61ai de vue court de la date du visa sign6 du souscripteur
sur le billet. Le refus du souscripteur de donner son visa dat6 est constat6 par un prott (article 25)
dont la date sert de point de depart au d6lai de vue.
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(3) A statement of the time of payment
(4) A statement of the place where payment is to be made;
(5) The name of the person to whom or to whose order payment is to be made
(6) A statement of the date and of the place where the promissory note is issued;
(7) The signature of the person who issues the instrument (maker).

Article 76.

An instrument in which any of the requirements mentioned in the preceding article are wanting
is invalid as a promissory note except in the cases specified in the following paragraphs.

A promissory note in which the time of payment is not specified is deemed to be payable at
sight.

In default of special mention, the place where the instrument is made is deemed to be the
place of payment and at the same time the place of the domicile of the maker.

A promissory note which does not mention the place of its issue is deemed to have been made
in the place mentioned beside the name of the maker.

Article 77.

The following provisions relating to bills of exchange apply to promissory notes so far as they
are not inconsistent with the nature of these instruments, viz.

Endorsement (Articles ii to 20) ;
Time of payment (Articles 33 to 37)
Payment (Articles 38 to 42) ;
Recourse in case of non-payment (Articles 43 to 50, 52 to 54)
Payment by intcrvention (Articles 55. 59 to 63);
Copies (Articles 67 and 68)
Alterations (Article 69) ;
Limitation of actions (Articles 70 and 71)
Holidays, computation of limits of time and prohibition of days of grace (Articles 72,

73 and 74).
The following provisions are also applicable to a promissory note : The provisions concerning

a bill of exchange payable at the address of a third party or in a locality other than that of the
domicile of the drawee (Articles 4 and 27) ; stipulation for interest (Article 5) ; discrepancies as
regards the sum payable (Article 6) ; the consequences of signature under the conditions mentioned
in Article 7, the consequences of signature by a person who acts without authority or who exceeds
his authority (Article 8) ; and provisions concerning a bill of exchange in blank (Article xo).

The following provisions are also applicable to a promissory note : Provisions relating to
guarantee by aval (Articles 30-32) ; in the case provided for in Article 31, last paragraph, if the
aval does not specify on whose behalf it has been given, it is deemed to have been given on behalf
of the maker of the promissory note.

Article 78.

The maker of a promissory note is bound in the same manner as an acceptor of a bill of exchange.

Promissory notes payable at a certain time after sight must be presented for the visa of the
maker within the limits of time fixed by Article 23. -The limit of time runs from the date of the
visa signed by the maker on the note. The refusal of the maker to give his visa with the
date thereon must be authenticated by a protest (Article 25), the date of which marks the
commencement of the period of time after sight.
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ANNEXE II

Article premier.

Chacune des Hautes Parties contractantes peut prescrire que l'obligation d'insrer dans les
lettres de change cr6es sur son territoire ]a denomination de (( lettre de change D pr6vue par
I'article premier, No i de la loi uniforme, ne s'appliquera que six mois apr s l'entr~e en vigueur
de ]a pr~sente convention.

Article 2.

Chacune des Hautes Parties contractantes a, pour les engagements pris en matire de lettre
de change sur son territoire, la facult6 de d6terminer de queUe mani~re il peut etre suppl6 h la
signature elle-m~me, pourvu qu'une declaration authentique inscrite stir la lettre de change constate
]a volont6 de celui qui aurait dfi signer.

Article 3.

Chacune des Hautes Parties contractantes se reserve ]a facult6 de ne pas ins(rer I'article IO
de ]a loi uniforme dans sa loi nationale.

Article 4.

Par d~rogation A l'article 31, alin~a premier de ]a lot uniforme, chacune des Hautes Parties
contractantes a la facult6 d'admettre qu'un aval pourra etre donn6 sur son territoire par un acte
s~par6 indiquant le lieu oit il est intervenu.

Article 5.

Chacune des Hautes Parties contractantes peut completer l'article 38 de ]a loi uniforme
en ce sens que, pour une lettre de change payable sur son territoire, le porteur sera oblig6 de la
presenter le jour mme de l'6ch~ance ; l'inobservation de cette obligation ne pourra donner lieu
qu'A des dommages-intdrts.

Les autres Hautes Parties contractantes auront la facult6 de d6terminer les conditions sous
lesquelles elles reconnaitront une telle obligation.

Article 6.

II appartiendra hi chacune des Hautes Parties contractantes de d6terminer, pour l'application
du dernier alin6a de l'article 38 de la loi uniforme, les institutions qui, selon ]a loi nationale, sont.
h consid~rer comme chambres de compensation.

Article 7.

Chacune des Hautes Parties contractantes a la facult6 de ddroger si elle le juge ndcessaire,
en des circonstances exceptionnelles ayant trait au cours du change de ]a inonnaie de cet Etat,
aux effets de la clause pr~vue A rarticle 41 et relative au paiement effectif en une monnaie dtrangre
en ce qui concerne les lettres de change payables sur son territoire. La m~me r~gle peut etre
apl)liqu~e pour ce qui concerne ]a creation des ]ettres de change en monnaies 6trang~res sur le
territoire national.
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ANNEX II.

Article I.

Each of the High Contracting Parties may stipulate that the obligation to insert in bills of
exchange issued in its territory the term " bill of exchange ", as laid down in Article r, i. of the
Uniform Law, shall not apply until six months after the entry into force of the present Convention.

Article 2.

Each of the High Contracting Parties has, as regards undertakings entered into in respect
of bills of exchange in its own territory, the right to determine in what manner an actual signature
may be replaced by an authentic declaration written on the bill which evidences the consent of
the party who should have signed.

Article 3.

Each of the High Contracting Parties reserves the right not to embody Article ro of the Uniform
Law in its national law.

Article 4.

By way of derogation from Article 3, paragraph r, of the Uniform Law, each of the High
Contracting Parties shall have the right to decide that an aval may be given in its territory by a
separate instrument specifying the place in which the instrument has been executed.

Article 5.

Each of the High Contracting Parties may supplement Article 38 of the Uniform Law so as
to provide that the holder of a bill of exchange payable in its territory shall be obliged to present
it on the actual day of maturity. Failure to comply with this obligation may only give rise to
a right to damages.

The other High Contracting Parties shall have the right to determine the conditions subject
to which such obligation will be recognised by them.

Article 6.

For the purpose of giving effect to the last paragraph of Article 38 of the Uniform Law, each
of the High Contracting Parties shall determine the institutions which, according to its national
law, are to be regarded as clearing-houses.

Article 7.

Each of the High Contracting Parties shall have the right, if it deems fit, in exceptional
circumstances connected with the rate of exchange in such State, to derogate from the stipulation
contained in Article 41 for effective payment in foreign currency as regards bills of exchange
payable in its territory. The above rule may also be applied as regards the issue in the national
territory of bills of exchange payable in foreign currencies.
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Article 8.

Chacune des Hautes Parties contractantes a la facult6 de prescrire que les prot~ts, A dresser
sur son territoire peuvent 8tre remplac6s par une d6claration dat6e et 6crite sur la lettre de change
elle-m~me, sign~e par le tir6, sauf dans le cas oit le tireur exige dans le texte de la lettre de change
un prot~t par acte authentique.

Chacune des Hautes Parties contractantes a dgalement ]a facult6 de prescrire que ladite
dlclaration soit transcrite sur un registre public dans le d6lai fixi par les prot~ts.

Dans le cas pr~vu aux alin~as precedents, l'endossement sans date est pr6sum6 avoir 6t6 fait
ant6rieurement au protet.

Article 9.

Par derogation A 'article 44, alin~a 3, de la loi uniforme, chacune des Hautes Parties
contractantes a la facult6 de prescrire que le protAt faute de paiement doit 6tre dress6 soit le jour..
oiL la lettre de change est payable, soit l'un des deux jours ouvrables qui suivent.

Article io.

I1 est r6serv6 A ]a l6gislation de chacun des Hautes Parties contractantes de d6terminer de
fagon precise les situations juridiques vis~es h l'article 43, numros 9. et 3, et AL l'article 4
alin~as 5 et 6, de la loi uniforme.

Article iI.

Par d6rogation aux dispositions des articles 43, num6ros 2 et 3, et 74 de la loi uniforme, chacute
des Hautes Parties contractantes se rtserve la facult6 d'admettre dans sa l6gislation Ia possibilit6
pour les garants d'une lettre de change d'obtenir, en cas de recours exerc: contre eux, des d~lais,
qui, en aucun cas, ne pourront d~passer 1'6ch~ance de la lettre de change.

Article 12.

Par d6rogation A 'article 45 de la loi uniforme, chacune des Hautes Parties contractantes a
la facult6 de maintenir ou d'introduire le syst~me d'avis & donner par l'officier public, savoir :
qu'en effectuant le prot&t faute d'acceptation ou faute de paiement, le notaire ou le fonctionnaire
qui, d'apr~s la loi nationale, est autoris6 A. dresser le prot~t est tenu d'en donner avis par 6crit
A celles des personnes oblig6es dans la lettre de change dont les adresses sont soit indiqu6es sur la
lettre de change, soit connues par l'officier public dressant le prot~t, soit indiqu~es par les personnes
ayant exig6 le protet. Les d~penses r6sultant d'un tel avis sont A ajouter aux frais de protet.

Article 13.

Chacune des Hautes Parties contractantes a la facult6 de prescrire en ce qui concerne les
lettres de change qui sont A la fois 6mises et payables sur son territoire, que le taux d'int~rt,
don t il est question A l'article 48, num6ro 2, et A larticle 49, num~ro 2, de la loi uniforme, pourra
etre remplac6 par le taux l6gal en vigueur dans le territoire de cette Haute Partie contractante.

Article 14.
Par d6rogation AL l'article 48 de la loi uniforme chacune des Hautes Parties contractantes se

r6serve la facult6 d'ins~rer dans la loi nationale une disposition prescrivant que le porteur peut
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Article 8.

Each of the High Contracting Parties may prescribe that protests to be drawn up in its
territory may be replaced by a declaration dated and written on the bill itself, and signed by the
drawee, except where the drawer stipulates in the body of the bill of exchange itself for an
authenticated protest.

Each of the High Contracting Parties may also prescribe that the said declaration shall be
inscribed in a public register within the limit of time fixed for protests.

In the case provided for in the preceding paragraphs, an undated endorsement is presumed
to have been made prior to the protest.

Article 9.

By way of derogation from Article 44, paragraph 3, of the Uniform Law, each of the High
Contracting Parties has the right to prescribe that a protest for non-payment must be drawn
up either on the day when the bill is payable or on one of the two following business days.

Article io.

It is reserved to the legislation of each of the High Contracting Parties to determine the exact
legal situations referred to in Article 43, Nos. 2 and 3, and in Article 44, paragraphs 5 and 6, of
the Uniform Law.

Article iI.

By way of derogation from the provisions of Article 43, Nos. 2 and 3, and Article 74 of the
Uniform Law, each of the High Contracting Parties reserves the right to include in its legislation
the possibility for persons guaranteeing a bill of exchange to obtain, in the event of recourse being
exercised against them, periods of grace which may in no case extend beyond the maturity of
the bill.

Article 2.

By way of derogation from Article 45 of the Uniform Law, each of the High Contracting
Parties shall be entitled to maintain or introduce the following system of notification by the public
official, viz., that, when protesting for non-acceptance or non-payment, the notary or official who,
under the national law, is authorised to draw up the protest, is required to give notice in writing
to the persons liable under the bill of exchange whose addresses are specified in the bill, or are
known to the public official drawing up the protest, or are specified by the persons demanding
the protest. The costs of such notice shall be added to the costs of the protest.

Article 13.

Each of the High Contracting Parties is entitled to prescribe, as regards bills of exchange
which are both issued and payable in its territory, that the rate of interest mentioned in Article 48,
No. 2, and Article 49, No. 2, of the Uniform Law be replaced by the legal rate in force in the
territory of that High Contracting Party.

Article 14.

By derogation from Article 48 of the Uniform Law each of the High Contracting Parties
reserves the right to insert in its national law a rule prescribing that the holder may claim from
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r~clamer A celui contre lequel il exerce son recours un droit de commission dont le montant sera
dtermin6 par Ia loi nationale.

II en est de m~me, par d~rogation ? l'article 49 de la loi uniforme, en ce qty! concerne ]a personne
qui, ayant rembours6 Ia lettre de change, en r6clame le montant i ses garants.

Article 15.

Chacune des Hautes Parties contractantes est libre de d6cider que, dans le cas de dich6ance
ou de prescription, il subsistera sur son territoire une action contre le tireur qui n'a pas fait
provision ou contre un tireur ou un endosseur qui se serait enrichi injustement. La m~me facult6
existe, en cas de prescription, en ce qui concerne l'accepteur qui a requ provision ou se serait enrichi
injustement.

Article 16.

La question de savoir si le tireur est oblig6 de fournir provision , I'6chiance et si le porteur
a des droits sp~ciaux sur cette provision reste en dehors de la loi uniforme.

I1 en est de m~me pour toute autre question concernant le rapport suir la base duquel a 6t6
6mise Ia traite.

Article 17.

C'est A la l gislation de chacune des Hautes Praties contractantes qu'iI appartient de diterminer
les causes d'interruption et de suspension de Ia prescription des actions r6sultant d'une lettre de
change dont ses tribunaux ont A connaltre.

Les autres Hautes Parties contractantes ont Ia facult6 de d6terminer les conditions auxquelles
elles reconnaitront de pareilles causes. II en est de m~me de l'effet d'une action comme moyen
de faire courir le d61ai de prescription pr~vu par l'article 7o, alin6a 3, de la loi uniforme.

Article 18.

Chacune des Hautes Parties contractantes a la facult6 de prescrire que certains jours ouvrables
seront assimils aux jours ftri~s l6gaux en ce qui concerne Ia presentation Z 1 acceptation ou au
paiement et tous autres actes relatifs & Ia lettre de change.

Article 19.

Chacune des Hautes Parties contractantes peut d6terminer Ia d6nomination A adopter dans
les lois nationales pour les titres vis~s A 1'article 75 de Ia loi uniforme on dispenser ces titres de
toute dtnomination sp6ciale pourvu qu'ils contiennent V'indication expressme qu'ils sont A ordre.

Article 20.

Les dispositions des articles i A 18 de Ia pr6sente annexe, relatives :4 Ia lettre de change,
s'appliquent 6galement au billet a ordre.

Article 21.
Chacune des Hautes Parties contractantes se r6serve la facult de restreindre ['engagement

mentionn6 dans l'article premier de la convention aux seules dispositions sur la lettre de change
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the party against whom he is exercising his right of recourse a commission the amount of which
shall be determined by the national law.

The same applies, by derogation from Article 49 of the Uniform Law, to a person who, having
taken up and paid the bill of exchange, claims the amount from the parties liable to him.

Article 15.

Each of the High Contracting Parties is free to decide that, in the event of extinctive prescription
(ddchlance) or limitation of actions (prescription), proceedings may be taken in its territory against
a drawer who has not provided cover (provision) for the bill, or against a drawer or endorser who
has made an inequitable gain. The same right exists in the case of limitation of action as regards
an acceptor who has received cover or made an inequitable gain (se serait enrichi injusenent).

Article 16.

The question whether the drawer is obliged to provide cover (provision) at maturity and
whether the holder has special rights to this cover remains outside the scope of the Uniform Law.

The same applies to any other question concerning the legal relations on the basis of which
the bill was issued.

Article 17.

It is for the legislation of each of the High Contracting Parties to determine the causes of
interruption or suspension of limitation (prescription) in the case of actions on bills of exchange
which come before its courts.

The other High Contracting Parties are entitled to determine the conditions subject to which
they will recognise such causes. The same applies to the effect of an action as a means of indicating
the commencement of the period of limitation (prescription) laid down in Article 70, paragraph 3,
of the Uniform Law.

Article I8.

Each of the High Contracting Parties has the right to prescribe that certain business days
shall be assimilated to legal holidays (jours [dries ligaux) as regards presentment for acceptance
or payment and all other acts relating to bills of exchange.

Article 19.

Each of the High Contracting Parties may determine the denomination to be adopted in
the national laws for the instruments referred to in Article 75 of the Uniform Law, or may exempt
them from any special denomination, provided that they contain an express mention that they
are drawn to order.

Article 20.

The provisions of Articles i to 18 of the present Annex with regard to bills of exchange apply
likewise to promissory notes.

Article 21.
Each of the High Contracting Parties reserves the right to restrict the undertaking mentioned

in Article i of the Convention to the provisions dealing with bills of exchange only, and not to
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et de ne pas introduire dans son territoire les dispositions sur le billet A ordre contenues dans le
titre II de la loi uniforme. Dans ce cas, ]a Haute Partie contractante qui a profit de cette reserve
ne sera consid&r~e comme Partie contractante que. pour ce qui concerne ]a lettre de change.

Chacune des Hautes Parties contractatnes se r6serve 6galement la facultd de faire des dispositions
concernant le billet A ordre l'objet d'un riglement special qui sera enti~rement conforme aux
stipulations du titre II de la loi uniforme et qui reproduira les r~gles sur la lettre de change auxquelles
il est renvoy6, sous les seules modifications resultant des articles 75, 76, 77 et 78 de ]a loi uniforme
et des articles 19 et 2o de la pr~sente annexe.

Article 22.

Chacune des Hautes Parties contractantes a la facult6 d'6dicter des dispositions exceptionnelles
d'ordre gtnral relatives A la prorogation des d~lais concernant les actes conservatoires des recours
et A ]a prorogation des 6ch6ances.

Article 23.

Chacune des Hautes Parties contractantes s'engage A reconnaltre les dispositions adopt~es
par toute Haute Partie contractante en vertu des articles I A 4, 6, 8 A r6 et 18 A 21 de la pr~sente
annexe.

PROTOCOLE DE LA CONVENTION

Au moment de proc6der A la signature de ]a convention, en date de ce jour, portant loi
uniforme sur les lettres de change et billets A ordre, les soussign6s, d-kment autoris~s, sont convenus
des dispositions suivantes

A.

Les Membres de la Soci6t6 des Nations et les Etats non membres qui n'auraient pas t6 en
mesure d'effectuer avant le Ier septembre 1932 le d6p6t de leur ratification sur ladite convention
s'engagent A adresser, dans les quinze jours suivant cette date, une communication au Secr6taire
g~neral de ]a Soci~t6 des Nations, pour lui faire connaitre ]a situation dans laquelle ils se trouvent
en ce qui concerne ]a ratification.

B.

Si, A ]a date du Ier novembre 1932, les conditions pr~vues A I'article VI, alin~a premier, pour
l'entr~e en vigueur de la convention, ne sont pas remplies, le Secr#taire g~ndral de la Soci~t6 des
Nations convoquera une reunion des Membres de la Soci6t6 des Nations et des Etats non membres
qui auraient sign6 la convention ou y auraient adhere.

Cette reunion aura pour objet I'examen de la situation et des mesures A prendre, le cas 6ch6ant,
pour y faire face.

C.

Les Hautes Parties contractantes se communiqueront r~ciproquement, ds leur mise en vigueur,
les -dispositions l6gislatives qu'elles 6tabliront sur leurs territoires respectifs en ekxcution de la
convention.
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introduce into its territory the provisions dealing with promissory notes contained in Title II
of the Uniform Law. In this case the High Contracting Party making use of this reservation
shall only be regarded as a contracting party in respect of bills of exchange.

Each of the High Contracting Parties further reserves the right to embody the provisions
concerning promissory notes in a special regulation, which shall exactly conform to the stipulations
in Title II of the Uniform Law and which shall reproduce the rules on bills of exchange to which
reference is made, subject only to the modifications resulting from Articles 75, 76, 77 and 78 of
the Uniform Law and from Articles 19 and 20 of the present Annex.

Article 22.

Each of the High Contracting Parties has the right to adopt exceptional measures of a general
nature relating to the extension of the limits of time for conservatory measures in relation to
recourse (actes conservatoires des recours) and to the extension of maturities.

Article 23.

Each of the High Contracting Parties undertakes to recognise the provisions adopted by
every other High Contracting Party in virtue of Articles I to 4, 6, 8 to 16 and 18 to 21 of the present
Annex.

PROTOCOL TO THE CONVENTION.

At the time of signing the Convention of this day's date providing a Uniform Law for bills
of exchange and promissory notes, the undersigned, duly authorised, have agreed upon the following
provisions

A.

The Members of the League of Nations and the non-Member States who may not have been
able to deposit their ratifications of the said Convention before September ist, 1932, undertake
to forward, within fifteen days from that date, a communication to the Secretary-General of the
League of Nations informing him of their situation as regards ratification.

B.

If on November I, 1932, the conditions laid down in the first paragraph of Article VI for
the entry into force of the Convention are not fulfilled, the Secretary-General of the League of
Nations shall convene a meeting of the Members of the League and the non-Member States which
have signed the Convention or acceded to it.

The purpose of this meeting shall be to examine the situation and any measures to be taken
to remedy it.

C.
The High Contracting Parties shall communicate to each other, immediately upon their

coming into force, the legislative measures taken by them in execution of the Convention in their
respective territories.
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En foi de quoi les pl6nipotentiaires ont
sign6 le pr6sent protocole.

Fait L Gen6ve, le sept juin mil neuf cent
trente, en simple exp6dition qui sera d6pos6e
dans les archives du Secr6tariat de la Soci6t6
des Nations ; copie conforne en sera transmise
A tous les Membres de la Soci6t6 des Nations
et b tous les Etats non membres repr6sent6s A
la Confdrence.

Allemagne

In faith whereof the Plenipotentiaries have
signed the present Protocol.

Done at Geneva, the seventh day of June.
one thousand nine hundred and thirty, in a
single copy, which shall be deposited in the
archives of the Secretariat of the League of
Nations, and of which authenticated copies
shall be delivered to all Members of the League
of Nations and non-Member States represented
at the Conference.
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ALLEMAGNE, AUTRICHE,

BELGIQUE,
BRIESIL, COLOMBIE, etc.

Convention destinee h regler cer-
tains conflits de lois en matire de
lettres de change et de billets k
ordre, avec protocole. Signes k
Geneve, le 7 juin 193o.

GERMANY, AUSTRIA,
BELGI UM,

BRAZIL, COLOMBIA, etc.

Convention for the Settlement of
Certain Conflicts of Laws in con-
nection with Bills of Exchange

and Promissory Notes, and Pro-
tocol. Signed at Geneva, June 7,
193o.
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No 3314. - CONVENTION DESTINEIE A RflGLER C.ERTAINS
CONFLITS DE LOIS EN MATIERE DE LETTRES DE CHANGE
ET DE BILLETS A ORDRE. SIGNEE A GENtVE, LE 7 JUIN 1930.

Textes officiels /ranqais et anglais. Cetle convention a W16 enregistrie Par Ic Secrdtariat, conformiment e
son article 20, le Ier janvier 1934, jour de son entrie en vigueur.

LE PRESIDENT Du REICH ALLEMAND ; LE PRASIDENT FED1RAL DE LA REPUBLIQUE D'AUTRICHIE ;
SA MAJESTA LE RoI DES BELGES; LE PRASIDENT DE LA RAPUBLIQUE DES ETATS-UNIS DU BRtSIL ;
LE PR-SIDENT DE LA RAPUBLIQUE DE COLOMBIE; SA MAJESTf- LE Roi DE DANEMARK; LE
PRIISIDENT DE LA REPUBLIQUE DE POLOGNE, POUR LA VILLE LIBRE DE DANTZIG; LE PRtSIDENT
DE LA R-PUBLIQUE DE L'EQUATEUR; SA MAJESTt LE RoI D'ESPAGNE; LE PRtSIDENT DE LA
RIgPUBLIQUE DE FINLANDE; LE PRASIDENT DE LA RI PUBLIQUE FRANMAISE ; LE PRSIDENT DE LA
RAPUBLIQUE HELLANIQUE ; SON ALTESSE S RANISSIME LE R19GENT DU ROYAUME DE HONGRIE ;
SA MAJESTt LE ROt D'ITALIE; SA MAJESTA L'EMPEREUR DU JAPON ; SON ALTESSE ROYALE LA
GRANDE-DUCHESSE DE LUXEMBOURG; SA MAJESTt LE RoI DE NORVP-GE ; SA MAJESTt LA REINE
DES PAYS-BAS; LE PRASIDENT DE LA RAPUBLIQUE DU PAROU; LE PRI SIDENT DE LA RAPUBLIQUE
DE POLOGNE; LE PRESIDENT DE LA RAPUBLrQUE PORTUGAISE ; SA MAJESTf- LE Roi DE SU-DE ;
LE CONSEIL FADPRAL SUISSE ; LE PRtSIDENT DE LA RPPUBLIQUE TCHECOSLOVAQUE ; LE PR9SIDENT
DE LA R-PUBLIQUE TURQUE; SA MAJESTA LE RoI DE YOUGOSLAVIE,

D~sireux d'adopter des r6gles pour r~soudre certains conflits de lois en mati~re de lettre de
change et de billet A ordre, ont d6sign6 pour leurs pl6nipotentiaires savoir

Ddp6t des ratilications ti Gengve :
GRACE .............. ..................... ...........
DANEMARK . . . .. . . . . . . . . . . . . . . . . . . . . . .. . .

Le Gouvernement du Roi, par son acceptation de cette convention,
n'entend assumer aucune obligation en cc qui concerne le Groenland.

NORVi,:GE .............. .................................Sub~m . . ... . . . . . . . . . . . . . . . . . . . . . . . . . . . .
PAYS-BAS (pour le Royauime en Europe) ................
SUISSE ............. .................................

Cette ratification ne sortira ses effets qu'apr~s ladoption d'une loi
revisant les titres XXIV h XXXIII du Code f6dral des obligations ou, le
cas 6ch6ant, d'une loi spkciale sur les lettres de change, les billets h ordre
et les cheques.

AUTRIC.E .............. ................................
BELGIQUE .............. ................................
FINLANDE .............. ................................
ITALI. . . . . . . . .. .
JAPON .............. ................................
ALLEMAGNE ............. ...............................
PORTUGAL . . . . . . . . . . . . . . . . . . . . . . . . . . . . . .

Cette ratification est donn~e sous la reserve que les dispositions de Ia
convention ne s'appliquent pas au territoire colonial portugais.

Adhdsion :
M ONACO . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . .

3 aofit 1931.
27 juillet 1932.

27 juillet 1932.
27 juillet 1932.
2o aofit 1932.
26 aoait 1932.

31 aofit 1932.
31 aofit 1932.

31 aofit 1932.

3x aofit 1932.
31 aofkt 1932.
3 octobre 1933.
8 juin 1934.

25 janvier 1934.
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No. 3314. - CONVENTION' FOR THE SETTLEMENT OF CERTAIN
CONFLICTS OF LAWS IN CONNECTION WITH BILLS OF
EXCHANGE AND PROMISSORY NOTES. SIGNED AT GENEVA,
JUNE 7, 1930.

Official texts in French and English. This Convention was registered with the Secretariat, in accordance
with its Article 20, on January I, 1934, the date of its entry into force.

THE PRESIDENT OF THE GERMAN REICH ; THE FEDERAL PRESIDENT OF THE AUSTRIAN

REPUBLIC; HIS MAJESTY THE KING OF THE BELGIANS; THE PRESIDENT OF TIlE REPUBLIC
OF THE UNITED STATES OF BRAZIL ; THE PRESIDENT OF THE REPUBLIC OF COLOMBIA ; His MAJESTY
THE KING OF DENMARK ; THE PRESIDENT OF THE POLISH REPUBLIC, FOR THE FREE CITY OF DANZIG;
THE PRESIDENT OF THE REPUBLIC OF ECUADOR ; HIS MAJESTY THE KING OF SPAIN ; THE PRESIDENT
OF THE REPUBLIC OF FINLAND ; THE PRESIDENT OF THE FRENCH REPUBLIC ; THE PRESIDENT OF
THE HELLENIC REPUBLIC; HIs SERENE HIGHNESS THE REGENT OF THE KINGDOM OF HUNGARY;

HIS MAJESTY THE KING OF ITALY; HIS MAJESTY THE EMPEROR OF JAPAN; HER ROYAL HIGHNESS
THE GRAND-DUCHESS OF LUXEMBURG; His MAJESTY THE KING OF NORWAY; HER MAJESTY THE
QUEEN OF THE NETHERLANDS; THE PRESIDENT OF THE REPUBLIC OF PERU ; THE PRESIDENT OF
THE POLISH REPUBLIC; THE PRESIDENT OF THE PORTUGUESE REPUBLIC ; HIS MAJESTY THE KING

OF SWEDEN ; THE SWISS FEDERAL COUNCIL; THE PRESIDENT OF THE CZECHOSLOVAK REPUBLIC;
THE PRESIDENT OF THE TURKISH REPUBLIC ; HIS MAJESTY THE KING OF YUGOSLAVIA,

Being desirous of adopting rules to settle certain conflicts of laws in connection with bills of
exchange and promissory notes, have appointed as their Plenipotentiaries the following :

Deposit of ratifications in Geneva :
GREECE ............... .................................
DENMARK .............. ...............................

The Government of the King, by its acceptance of this Convention,
does not intend to assume any obligations as regards Greenland. *

N-ORWAY .............. ...............................
SWEDEN ............. . .........................
THE NETHERLANDS (for the Kingdom in Europe)
SWITZERLAND ............. .............................

This ratification will take effect only after the adoption of a law
revising Sections XXIV to XXXIII of the Federal Code of Obligations or,
if necessary, of a special law regarding bills of exchange, promissory notes
and cheques. *

A USTRIA .. . . . . . . . . . . . . . . . . . . . . . . . . . . . . .
BELGIUM . . ; . . . . . . . . . . . . . . . .. . . . . . . . . . .
FINLAND . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . .
ITALY ...... ... ...........................................
JAPAN .... ............ ............................
GERMANY .............. ...............................
PORTUGAL .............. ................................

This ratification is given subject to the reservation that the provisions of
the Convention do not apply to the colonial territory of Portugal. *

Accession :

August 31, 1931.
July 27, 1932.

uly 27, 1932.
uly 27, 1932.

August 20, 1932.
August 26, 1932.

August 31, 1932.
August 31, 1932.
August 31, 1932.
August 31, 1932.
August 31, 1932.
October 3, 1933.
June 8, 1934.

MONACO ............. ........................ ....... January 25, 1934.

* Traduit par le Secretariat de la Socidtd des
Nations, h titre d'information.

* Translated by the Secretariat of the League
of Nations, for information.
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LE PRI SIDENT DU REICH ALLEMAND:

M. Leo QUASSOWSK, conseiller minist6riel au Minist6re de ]a Justice du Reich
Le docteur Erich ALBRIECHr, conseiller de LUgation au Ministare des Affaires 6trang-res

du Reich ;
Le docteur Fritz ULLMANN, juge au Tribunal de Berlin.

LE PRESIDENT FJfDPRAL DE LA RMPUBLIQUE D'AUTRICHE :

Le docteur Guido STROBELE, conseiller minist6riel au Minist6re f~d~ral de ]a Justice.

SA MAJEST9 LE ROI DES BELGES :

Le vicomte POULLET, ministre d'Etat, membre de la Chambre des Reprsentants;
M. J. DE LA VALLE POUSSIN, secr6taire g6n~ral du Minist~re des Sciences et des Arts.

LF. PRf,,SIDENT DE LA RPUBLIQUE DES ETATS-UNIS DU BRf.SIL

M. Deoclecio DE CAxIPos, attach6 commercial A Rome, ancien professeur ;k la Facult6 de
droit de Para.

LE PRESIDENT DE LA RPUBLIQUE DE COLOMBIE:

M. A. Jos6 RESTREPO, envoy6 extraordinaire et ministre pl6nipotentiaire, d616gu6
permanent aupr~s de la Socit6 des Nations.

SA MAJESTA LE Rol DE DANEMARK:

M. Axel HELPER, conseiller ministdriel au Minist~re du Commerce et de l'Industrie;
M. Valdemar EIGTvED, directeur de la ( Privatbanken n A Copenhague.

LE PRIESIDENT DE LA RtPUBLIQUE DE POLOGNE, POUR LA VILLE LIBRE DE DANTZIG:

M. J6zef SULKOWSKI, professeur A l'Universit6 de Poznan, membre de la Commission de
codification de Pologne.

LE PRSIDENT DE LA REPUBLIQUE DE L'EQUATEUR

Le docteur Alejandro GASTELO, vice-consul A Gen~ve.

SA MAJESTt LE RoI D'ESPAGNE:

Le docteur Juan G6MEZ MONTEJO, chef de section du Corps des juristes du Minist~re
de la Justice.

LE PReSIDENT DE LA RAPUBLIQUE DE FINLANDE:

M. Filip GR6NVALL, Conseiller d'Etat, membre de la Haute Cour administrative de Helsinki.

LE PRIESIDENT DE LA R1APUBLIQUE FRANqAISE:

M. L. J. PERCEROU, professeur A la Facult6 de droit de Paris.

LE PRIISIDENT DE LA RIPUBLIQUE HELLI1NIQUE :

M. R. RAPIHAL, d~l~gu6 permanent aupr~s de la Soci6t6 des Nations, charg6 d'affaires A.
Berne.

SON ALTESSE StRflNISSIME LE RAGENT DU ROYAUME DE HONGRIE

M. Zoltin BARANYAI, charg6 d'affaires a.i. de la D6l6gation hongroise aupras de la Soci~t6
des Nations.

SA MAJESTP- LE RoI D'ITALIE

M. Amedeo GIANNINI, Conseiller d'Etat, ministre plInipotentiaire.
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THE PRESIDENT OF THE GERMAN REICH

M. Leo QUASSOWSKI, Ministerial Counsellor in the Reich Ministry of Justice;
Dr. Erich ALBRECIIT, Counsellor of Legation in the Reich Ministry for Foreign Affairs;

Dr. Fritz ULLMANN, Judge at the Court of Berlin.

THE FEDERAL PRESIDENT OF THE AUSTRIAN REPUBLIC :

Dr. Guido STROBELE, Ministerial Counsellor in the Federal Ministry of Justice.

His MNAJESTY THE KING OF THE BELGIANS:

Viscount POULLET, Minister of State, Member of the House of Representatives;
M. J. DE LA VALLtE POUSSIN, Secretary-General of the Ministry of Science and Arts.

THE PRESIDENT OF THE REPUBLIC OF THE UNITED STATES OF BRAZIL:

M. Deoclecio DE CAMPOS, Commercial Attach6 at Rome, formerly Professor in the Faculty
of Law of Para.

THE PRESIDENT OF THE REPUBLIC OF COLOMBIA:

M. A. Jos6 RESTREPO, Envoy Extraordinary and Minister Plenipotentiary, Permanent
Delegate accredited to the League of Nations.

HIS MAJESTY THE KING OF DENMARK:

M. Axel HELPER, Ministerial Counsellor in the Ministry of Commerce and Industry;
M. Valdemar EIGTVED, General Manager of the " Privatbanken ", Copenhagen.

THE PRESIDENT OF THE POLISH REPUBLIC, FOR THE FREE CITY OF DANZIG :

M. J6zef SuLKowsKI, Professor at the University of Poznan, Member of the Polish
Codification Commission.

THE PRESIDENT OF THE REPUBLIC OF ECUADOR:

Dr. Alejandro GASTELI1, Vice-Consul at Geneva.

HIS MAJESTY THE KING OF SPAIN :

Dr. Juan G6MEZ MONTEJO, Head of Section of the Corps of Jurists in the Ministry of
Justice.

THE PRESIDENT OF THE REPUBLIC OF FINLAND

M. Filip GRONVALL, Counsellor of State, Member of the Higher Administrative Court at
Helsinki.

THE PRESIDENT OF THE FRENCH REPUBLIC:

M. L. J. PERCEROU, Professor in the Faculty of Law of Paris.

THE PRESIDENT OF THE HELLENIC REPUBLIC :

M. R. RAPHAEL, Permanent Delegate accredited to the League of Nations, Charg. d'Affaires
at Berne.

HIS SERENE HIGHNESS THE REGENT OF THE KINGDOM OF HUNGARY:

M. Zolt~n BARANYAI, Charg6 d'Affaires a.i. of the Hungarian Delegation accredited to the
League of Nations.

His MAJESTY THE KING OF ITALY:

M. Amedeo GIANNINI, Counsellor of State, Minister Plenipotentiary.
21 No. 3314
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SA MAJESTA L'EMPEREUR DU JAPON "

M. Morie OHNO, envoy6 extraordinaire et ministre pl6nipotentiaire pr~s le Pr6sident
f~d6ral de la Rpublique d'Autriche;

M. Tetsukichi SHIMADA, juge . la Cour de Cassation de Tokio.

SON ALTESSE ROYALE LA GRANDE-DUCHESSE DE LUXEMBOURG

M. Ch. G. VERMAIRE, consul A Gen~ve.

SA MAJESTt LE ROI DE NORVkGE:

M. C. Stub HOLMBOE, avocat.

SA MAJESTA LA REINE DES PAYS-BAS:

Le docteur W. L. P. A. MOLENGRAAFF, professeur 6m~rite de l'Universit6 d'Utrecht.

LE PRASIDENT DE LA RAPUBLIQUE DU PAROU:

M. Jos6 Maria BARRETO, chef du Bureau permanent du Prou aupr~s de la Soci6t6 des
Nations.

LE PRtSIDENT DE LA RAPUBLIQUE DE POLOGNE

M. J6zef SULKOwsKI, professeur ]'Universit6 de Poznan, membre de la Commission
de codification de Pologne.

LE PRESIDENT DE LA RAPUBLIQUE PORTUGAISE : "

Le docteur Jos6 CAEIRO DA MATTA, recteur de l'Universit6 de Lisbonne, professeur
la Facult6 de droit, directeur de ]a Banque de Portugal.

SA MAJESTA LE RoI DE SUADE:
Le baron E. MARKS VON WORTEMBERG, pr6sident de la Cour d'Appel de Stockholm,

ancien ministre des Affaires 6trang~res ;
M. Birger EKEBERG, pr6sident de la Commission de l6gislation civile, ancien ministre de

la Justice, ancien membre de la Cour Supreme.

LE CONSEIL rF1-DtIRA.L SUISSE :

Le docteur Max VISCHER, avocat et notaire, premier secr~taire de l'Association suisse
des Banquiers.

LE PR]eSIDENT DE LA RPUBLIQUE TCH]tCOSLOVAQUE

Le docteur Karel HERMANN-OTAVSK-', professeur . l'Universit6 de Prague, president de
]a Commission de codification du droit commercial au Minist~re de Ia Justice.

LE PRASIDENT DE LA REPUBLIQUE TURQUE :
MEHMED MUNIR Bey, envoy6 extraordinaire et ministre pl~nipotentiaire pros le Conseil

f~d6ral suisse.

SA MAJESTt LE ROI DE YOUGOSLAVIE:

M. Ilia CHOUMENKOVITCH, d6lgu6 permanent aupr~s de la Soci6t6 des Nations, envoy6
extraordinaire et ministre pl~nipotentiaire pros le Conseil f~dral suisse.

Lesquels, apr~s avoir communiqu6 leurs pleins pouvoirs, trouv~s en bonne et due forme, sont
convenus des dispositions suivantes

Arlicle premier.

Les Hautes Parties contractantes s'engagent, les unes vis-A-vis des autres, A appliquer pour
]a solution des conflits de lois ci-dessous 6num6r~s, en mati~re de lettre de change et de billets X
ordre les r~gles indiqu~es dans les articles suivants.
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HIs MAJESTY THE EMPEROR OF JAPAN
M. Morie OHNO, Envoy Extraordinary and Minister Plenipotentiary accredited to the

Federal President of the Austrian Republic ;
M. Tetsukichi SHIMADA, Judge at the " Cour de Cassation " of Tokio.

HER ROYAL HIGHNESS THE GRAND-DUCHESS OF LUXEMBURG:

M. Ch. G. VERMAIRE, Consul at Geneva.

His MAJESTY THE KING OF NORWAY :

M. C. Stub HOLM4BOE, Barrister-at-Law.

HER MAJESTY THE QUEEN OF THE NETHERLANDS

Dr. W. L. P. A. MOLENGRAAFF, Professor Emeritus of the University of Utrecht.

THE PRESIDENT OF THE REPUBLIC OF PERU:
M. Jos6 Maria BARRETO, Head of the Peimanent Office of Peru accredited to the League

of Nations.

THE PRESIDENT OF THE POLISH REPUBLIC
M. J6zef SULKOWSKI, Professor at the University of Poznan, Member of the Polish

Codification Commission.

THE PRESIDENT OF THE PORTUGUESE REPUBLIC:

Dr. Jos6 CAEIRO DA MATTA, Rector of the University of Lisbon, Professor in the Faculty
of Law, Director of the Bank of Portugal.

HIS MAJESTY THE KING OF SWEDEN

Baron E. MARKS VON WURTEMBERG, President of the Stockholm Court of Appeal, former
Minister for Foreign Affairs;

M. Birger EKEBERG, President of the Civil Legislation Commission, former Minister of
Justice, former Member of the Supreme Court.

THE Swiss FEDERAL COUNCIL:

Dr. Max VISCHER, Barrister-at-Law and Notary, First Secretary of the Swiss Bankers'
Association.

THE PRESIDENT OF THE CZECHOSLOVAK REPUBLIC

Dr. Karel HER.MANN-OTAVSK1, Professor at the University of Prague, President of the
Codification Commission for Commercial Law in the Ministry of Justice.

THE PRESIDENT OF THE TURKISH REPUBLIC :

MEHMED MUNIR Bey, Envoy Extraordinary and Minister Plenipotentiary accredited
to the Swiss Federal Council.

His MAJESTY THE KING OF YUGOSLAVIA :
M. Ilia CHOUMENKOVITCH, Permanent Delegate accredited to the League of Nations,

Envoy Extraordinary and Minister Plenipotentiary, accredited to the Swiss Federal
Council.

Who, having communicated their full powers, found in good and due form, have agreed upon
the following provisions

Article I.

The High Contracting Parties mutually undertake to apply, for the settlement of the conflicts
of law hereinafter mentioned, in connection with bills of exchange and promissory notes, the rules
set out in the following articles.

No. 3314



324 Socidt6 des Nations - Recuedl des Traitds. 1934

Article 2.

La capacit6 d'une personne pour s'engager par lettre de change et billet h ordre, est d6termin~e
par sa loi nationale. Si cette loi nationale d~clare comp6tente la loi d'un autre pays, cette derni~re
loi est appliqude.

La personne qui serait incapable, d'apr~s la loi indiqu~e par l'alin~a prec6dent, est, ntanmoins
valablement tenue, si la signature a 6t6 donn6e sur le territoire d'un pays d'apr6s la 16gislation
duquel la personne aurait Wt6 capable.

Chacune des Hautes Parties contractantes a la facult6 de ne pas reconnaitre la validit6 de
1'engagement pris en mati~re de lettre de change et de billet A ordre par l'un de ses ressortissants
et qui ne serait tenu pour valable dans le territoire des autres Hautes Parties contractantes que
par application de l'alin6a pr6c6dent du pr6sent article.

Article 3.

La forme des engagements pris en mati~re de lettre de change et de billet A ordre est r~gl~e
par la loi du pays sur le territoire duquel ces engagements ont t souscrits.

Cependant, si les engagements souscrits sur une lettre de change ou un billet A ordre ne sont
pas valables d'apr~s les dispositions de l'alin6a pr6cdent, mais qu'ils soient conformes & la lgislation
de l'Etat oii un engagement ult~rieur a 6t6 souscrit, la circonstance que les premiers engagements
sont irr6guliers en la forme n'infirme pas la validit6 de l'engagement ult&ieur.

Chacune des Hautes Parties contractantes a la facult6 de prescrire que les engagements pris
en mati~re de lettre de change et de billet at ordre ki 1'tranger par un de ses ressortissants seront
valables a 1'6gard d'un autre de ses ressortissants sur son territoire, pourvu qu'ils aient 6t6 pris
dans ]a forme pr~vue par la loi nationale.

Article 4.

Les effets des obligations de 1'accepteur d'une lettre de change et du souscripteur d'un billet
. ordre sont determines par la loi du lieu oti ces titres sont payables.

Les effets que produisent les signatures des autres oblig6s par lettre de change ou billet 5.
ordre sont d6termines par la loi du pays sur le territoire duquel les signatures ont dt6 donn6es.

IArticle 5.

Les d~lais de l'exercice de l'action en recours restent d6termin6s pour tous les signataires
par la loi du lieu de la creation du titre.

Article 6.

La loi du lieu de la cr6ation du titre d~termine si le porteur d'une lettre de change acquiert
la cr~ance qui a donn6 lieu . 1'6mission du titre.

Article 7.

La loi du pays oi' la lettre de change est payable r~gle la question de savoir si 'acceptation
peut re restreinte A une partie de la somne ou si le porteur est tenu ou non de recevoir un
paiement partiel.

La meme r gle s'applique quant au paiement en mati~re de billet A ordre.
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Article 2.

The capacity of a person to bind himself by a bill of exchange or promissory note shall be
determined by his national law. If this national law provides that the law of another country
is competent in the matter, this latter law shall be applied.

A person who lacks capacity, according to the law specified in the preceding paragraph, is
nevertheless bound, if his signature has been given in any territory in which according to the law
in force there, he would have the requisite capacity.

Each of the High Contracting Parties may refuse to recognise the validity of a contract by
means of a bill of exchange or promissory note entered into by one of its nationals which would
not be deemed valid in the territory of the other High Contracting Parties otherwise than by means
of the application of the preceding paragraph of the present article.

Article 3.

The form of any contract arising out of a bill of exchange or promissory note is regulated by
the laws of the territory in which the contract has been signed.

If, however, the obligations entered into by means of a bill of exchange or promissory note
are not valid according to the provisions of the preceding paragraph, but are in conformity with the
laws of the territory in which a subsequent contract has been entered into, the circumstance that
the previous contracts are irregular in form does not invalidate the subsequent contract.

Each of the High Contracting Parties may prescribe that contracts by means of a bill of
exchange and promissory note entered into abroad by one of its nationals shall be valid in respect
of another of its nationals in its territory, provided that they are in the form laid down by the
national law.

Article 4.

The effects of the obligations of the acceptor of a bill of exchange or maker of a promissory
note are determined by the law of the place in which these instruments are payable.

The effects of the signatures of the other parties liable on a -bill of exchange or promissory
note are determined by the law of the country in which is situated the place where the signatures
were affixed.

Article 5.

The limits of time for the exercise of rights of recourse shall be determined for all signatories
by the law of the place where the instrument was created.

Article 6.

The question whether there has been an assignment to the holder of the debt which has given
rise to the issue of the instrument is determined by the law of the place where the instrument
was issued.

Article 7.

The question whether acceptance may be restricted to part of the sum or whether the holder
is bound to accept partial payment is governed by the law of the country in which the bill of
exchange is payable.

The same rule governs the payment of promissory notes.
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Article 8.

La forme et les d6lais du prot~t, ainsi que la forme des autres actes n6cessaires at l'exercice
ou i la conservation des droits en mati re de lettre de change et de billet A ordre sont r~gl6s par
les lois du pays sur le territoire duquel doit 6tre dress6 le protft ou passd l'acte en question.

Article 9.

La loi du pays o~i la lettre de change ou le billet i ordre sont payables d6ternine les mesures
X prendre en cas de perte ou de vol de la lettre de change ou du billet h. ordre..

Article io.

Chacune des Hautes Parties contractantes se r6serve ]a facult6 de ne pas appliquer les prin cipes
de droit international priv6 consacr~e par la prsente convention en tant quM'l s'agit :

xo D'un engagement pris hors du territoire d'une des Hautes Parties contractantes;

20 D'une loi qui serait applicable d'apr~s ces principes et qui ne serait pas celle
d'une des Hautes Parties contractantes.

Article ii.

Dans le territoire de chacune des Hautes Parties contractantes, les dispositions de la pr6sente
convention ne seront pas.applicables aux lettres de change et aux billets A ordre d6ja cr6s au
moment de la mise en vigueur de la pr~sente convention.

Article 12.

La pr6sente convention, dont les textes frangais et anglais feront 6galement foi, portera la
date de ce jour.

Elle pourra tre signe ult6rieurement jusqu'au 6 septembre 193o au nom de tout Membre
de la Soci~t6 des Nations et de tout Etat non membre.

Article 13.

La pr~sente convention sera ratifi~e.
Les instruments de ratification seront d6pos6s avant le jer septembre 1932 auipr~s du Secrdtaire

g~n6ral de la Soci~t6 des Nations, qui en notifiera immrdiatement la rception A -tous les Membres
de la Soci6t6 des Nations et aux Etats non membres parties k la prdsente convention.

Article 14.

A partir du 6 septembre 1930, tout Membre de la Soci6t6 des Nations et tout Etat non membre
pourront y adh6rer.

Cette adlhdsion s'effectuera par une notification au Secrdtaire gin~ral de la Sbci6t6 des Nations
pour 6tre ddpos6e dans les archives du Secr6tariat.

Le Secr6taire g~n6ral notifiera ce d~p6t imm~diatement X tous ceux qui aurbnt sign6 ou adh~r6
A la pr6sente convention.

Article 15.

La pr~sente convention n'entrera en vigueur que lorsqu'elle aura dt6 ratifi6e ou qu'il y aura
t6 adh6r6 au nom de sept Membres de la Socit6 des Nations ou Etats non membres, parmi lesquels

devront figurer trois des Membres de la Societ6 des Nations repr6sentds d'une mani6re permanente
an Conseil.
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Article 8.

The form of and the limits of time for protest, as well as the form of the other measures
necessary for the exercise or preservation of rights concerning bills of exchange or promissory
notes, are regulated by the laws of the country in which the protest must be drawn up or the
measures in question taken.

Article 9.

The measures to be taken in case of the loss or theft of a bill of exchange or promissory note
are determined by the law of the country in which the bill of exchange or promissory note is
payable.

Article io.

Each of the High Contracting Parties reserves to itself the right not to apply the principles
of private international law contained in the present Convention so far as concerns :

(i) An obligation undertaken outside the territory of one of the High Contracting
Parties ;

(2) Any law which may be applicable in accordance with these principles and
which is not a law in force in the territory of any High Contracting Party.

Article ii.

In the territory of each of the High Contracting Parties the provisions of the present Convention
shall not apply to bills of exchange or promissory notes already issued at the time of the coming
into force of the present Convention.

Article 12.

The present Convention, the French and English texts of which shall be equally authentic,
shall bear this day's date.

It may be signed thereafter until September 6, I93O, on behalf of any Member of the League
of Nations or non-Member State.

Article 13.

The present Convention shall be ratified.
The instruments of ratification shall be deposited before September I, 1932, with the Secretary-

General of the League of Nations, who shall forthwith notify receipt thereof to all the Members
of the League of Nations and to the non-Member States parties to the present Convention.

Article 14.

As from September 6, 193o, any Member of the League of Nations and any non-Member
State may accede thereto.

Such accession shall be effected by a notification to the Secretary-General of the League of
Nations, such notification to be deposited in the archives of the Secretariat.

The Secretary-General shall notify such deposit forthwith to all States which have signed
or acceded to the present Convention.

Article 15.

The present Convention shall not come into force until it has been ratified or acceded to on
behalf of seven Members of the League of Nations or non-Member States, which shall include
three of the Members of the League permanently represented on the Council.
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La date de F'entree en vigueur sera le quatre-vingt-dixiemc jour qui suivra la r~ception par
le Secrdtaire g~ndral de la Soci~te des Nations de la septi~me ratification ou adhesion, conformrment
Ax 'alin6a premier du present article.

Le Secr~taire g6n~ral de la Soci~t6 des Nations, en faisant les notifications pr6vues aux articles
13 et 14, signalera sp~cialement que les ratifications ou adhesions vis~es L l'alin~a premier du
present article ont t recueillies.

Article 16.

Chaque ratification ou adh6sion qui interviendra apr6s l'entr~e en vigueur de la convention
conform6ment h 1'article 15 sortira ses effets ds le quatre-vingt-dixi~me jour qui suivra la date
de sa rception par le Secr6taire g6ndral de la Soci6t6 des Nations.

Article 17.

La pr~sente convention ne pourra Rtre d~noncde avant 'expiration d'un d6lai de deux ans A
partir de la date i laquelle elle sera entree en vigueur pour ce Membre de la Socit6 des Nations
ou pour cet Etat non membre ; cette d~nonciation produira ses effets ds le quatre-vingt-dixime
jour suivant ia r~ception par le Secr~taire g~n6ral de la notification 4 lui adress~e.

Toute d6nonciation sera communiqu~e irnmdiatement par le Secrtaire gdndral de la Socit6
des Nations A toutes les autres Hautes Parties contractantes.

Chaque d~nonciation n'aura d'effet qu'en ce qui concerne la Haute Partie contractante au
nom de laquelle elle aura &6 faite.

Article 18.

Tout Membre de la Soci6t6 des Nations et tout Etat non membre A 1'6gard duquel la pr~sente
convention est en vigueur, pourra adrcsser au Secr6taire g~n~ral de la SociR6 des Nations, ds
l'expiration de la quatri~me annie suivant 1'entr6e en vigueur de ]a convention, une demande
tendant A ]a revision de certaines ou de toutes les dispositions de cette convention.

Si une telle demande, communiqude aux autres Membres de la Soci6t6 des Nations ou Etats
non membres entre lesquels la convention est alors en vigueur, est appuy~e dans un d6lai d'un an,
par au moins six d'entre eux, le Conseil de la Soci~t6 des Nations d~cidera s'il y a lieu de convoquer
une confdrence A cet effet.

Article 19.

Les Hautes Parties contractantes peuvent dclarer au moment de ]a signature, de la ratification
ou de l'adhdsion, que, par leur acceptation de la pr~sente convention, elles n'entendent assumer
aucune obligation en ce qui concerne l'ensemble ou toute partie de leurs colonies, protectorats
ou territoires plac6s sous leur suzerainet6 ou mandat ; dans ce cas, la prdsente convention ne sera
pas applicable aux territoires faisant l'objet de pareille d~claration.

Les Hautes Parties contracrantes pourront, dans la suite, notifier au Secr6taire gdn~ral de la
Soci6t6 des Nations qu'elles entendent rendre ]a pr~sente convention applicable A l'ensemble
ou A toute partie de leurs territoires ayant fait l'objet de la ddclaration pr6vue 5 l'alin~a precddent.
Dans ce cas, la convention s'appliquera aux territoires vis6s dans la notification quatre-vingt-dix
jours apr~s ]a rtception de cette dermire par le Secr6taire g6n~ral de la Soci6t des Nations.

De m~me, les Hautes Parties contractantes peuvent 5. tout moment d6clarer qu'elles entendent
que la pr~sente convention cesse de s'appliquer t 1'ensemble ou A toute partie de leurs colonies,
protectorats ou territoires plac6s sous leur suzerainet6 ou mandat ; dans ce cas, ]a convention
cessera d'etre applicable aux territoires faisant l'objet de pareille d6claration un an apr s la reception
de cette dernire par le Secr6taire g6n&al de la Soci~t6 des Nations.

Article 2o.

La pr~sente convention sera enregistr~e par le Secr6taire gdntral de la Soci6t6 des Nations
ds sont entree en vigueur. Elle sera ult~rieurement publi~e aussit6t que possible au Recueil des
Traitds de ]a Soci6t6 des Nations.

No.'33r4



1934 League of Nations - Treaty Series. 329

The date of entry into force shall be the ninetieth day following the receipt by the Secretary-
General of the League of Nations of the seventh ratification or accession, in accordance with the
first paragraph of the present article.

The Secretary-General of the League of Nations, when making the notifications provided
for in Articles 13 and 14, shall state in particular that the ratifications or accessions referred
to in the first paragraph of the present article have been received.

Article 16.
Every ratification or,accession effected after the entry into force of the Convention in accordance

with Article 15 shall take effect on the ninetieth day following the date of receipt thereof by the
Secretary-General of the League of Nations.

Article X7.
o The present Convention may not be denounced before the expiry of two years from the date

on which it has entered into force in respect of that Member of the League or non-Member State ;
such denunciation shall take effect as from the ninetieth day following the receipt by the Secretary-
General of the notification addressed to him.

Every denunciation shall be immediately communicated by the Secretary-General of the
League of Nations to all the other High Contracting Parties.

Each denunciation shall take effect only as regards the High Contracting Party on whose
behalf it has been made.

Article 18.
Every fember of the League of Nations and every non-Member State in respect of which

the present Convention is in force may forward to the Secretary-General of the League of Nations,
after the expiry of the fourth year following the entry into force of the Convention, a request for
the revision of some or all of the provisions of that Convention.

If such request after being communicated to the other Members of the League of Nations or
non-MNember States between whom the Convention is at that time in force, is supported within one
year by at least six of them, the Council of the League of Nations shall decide whether a Conference
shall be convened for the purpose.

Article 19.
Any High Contracting Party may, at the time of signature, ratification or accession, declare

that, in accepting the present Convention, he does not assume any obligations in respect of all
or any of his colonies, protectorates or territories under suzerainty or mandate ; and the present
Convention shall not apply to any territories named in such declaration.

Any High Contracting Party may give notice to the Secretary-General of the League of
Nations at any time subsequently that he desires that the Convention shall apply to all or any of
his territoiies which have been made the subject of a declaration under the preceding paragraph
and the Convention shall apply to all the territories named in such notice ninety days after its
receipt by the Secretary-General of the League of Nations.

Any High Contracting Party may at any time declare that he desires that the present Convention
shall cease to apply to all or any of his colonies, protectorates or territories under suzerainty or
mandate and the Convention shall cease to apply to the territories named in such declaration one
year after its receipt by the Secretary-General of the League of Nations.

Article 20.
The present Convention shall be registered by the Secretary-General of the League of Nations

as soon as it comes into force. It shall then be published as soon as possible in the League of
Nations Treaty Series.
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En foi de quoi les pl~nipotentiaires sus-
nomms ont sign6 la pr~sente convention.

Fait & Gen~ve, le sept juin mil neuf cent
trente, en simple expedition qui sera d6pos~e
dans les archives du Secr6tariat de la Socidt6
des Nations ; copie conforme en sera transmise
A tous les Membres de la Soci6t6 des Nations
et A tous les Etats non membres repr6sent6s
A la Conftrence.

Allemagne

In faith whereof the above-mentioned Pleni-
potentiaries have signed the present Convention.

Done at Geneva, the seventh day of June,
one thousand nine hundred and thirty, in a
single copy, which shall be deposited in the
archives of the Secretariat of the League of
Nations, and of which authenticated copies
shall be delivered to all Members of the League
of Nations and non-Member States represented
at the Conference.

Germany
Leo QUASSOWSKI

Dr ALBRECHT

Dr ULLMANN

Dr STROBELE

Autriche

Belgique
Vte P. POULLET

DE LA VALLtE PoussIN

Deoclecio. DE CAMPOS
Brdsil

Colombie

Danemark

Ville Libre de Dantzio

A. J. RESTREPO

A. HELPER

V. EIGTVED

Ad referendum
SULKOWSKI

Colombia

Denmark

Free City ol Danzig

Alex. GASTELd

Juan G6MEZ MONTEJO

F. GR6NVALL

J. PERCEROU

Austria

Belgium

Brazil

Equateur

Espagne

Finlande

France

Ecuador

Spain

Finland

France
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Gr&e

Hongrie

Italie

Japon

Luxembourg

Norvdge

Pays-Bas

Pirou

Pologne

Portugal

Suede

Suisse

Tehlcoslovaquie

Turquie

Yougoslavie
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R. RAPHAIEL

D r 
BARANYAI Zoltdn

Arnedeo GIANNINI

M. OHNO

T. SHIMADA

Ch. G. VERMAIRE

Stub HOLMBOE

MOLENGRAAFF

J. M. BARRETO

Ad referendum
SULKOWSKI

Jos6 CAEIRO DA MATTA

E. MARKS VON WORTEMBERG

Birger EKEBERG

VISCHER

Prof. Dr Karel HERMANN-OTAVSKY

Ad referendum
MEHMED MUNIR

I. CHOUMENKOVITCH

Greece

Hungary

Italy

Japan

Luxemburg

Norway

The Netherlands

Peru

Poland

Portugal

Sweden

Switzerland

Czechoslovakia

Turkey

Yugoslavia
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PROTOCOLE DE LA CONVENTION

Au moment de procdder A la signature de la convention, en date de ce jour, destin6e A r~gler
certains conflits de lois en mati6re de lettre de change et de billet A ordre, les soussign6s, d rnent
autoris~s, sont convenus des dispositions suivantes:

A.

Les Membres de la Socidt6 des Nations et les Etats non membres qui n'auraient pas t en
mesure d'effectuer avant le Ir septembre 1932 le d~p6t de leur ratification sur ladite convention,
s'engagent & adresser, dans les quinze jours suivant cette date, une communication au Secr~taire
g~ndral de ]a Socit6 des Nations, pour lui faire connailtre ]a situation dans laquelle ils se trouvent
en ce qui concerne ]a ratification.

B.

Si, A la date du 1er novembre 1932, les conditions prdvues A rarticle 15, alin6a premier, pour
1'entr~e en vigueur de la convention, ne sont pas remplies, le Secrdtaire g&n&ral de la Socit6 des
Nations convoquera, une r6union des Membres de la Soci6t6 des Nations et des Etats non
membres qui auraient sign6 la convention ou y auraient adhdr6.

Cette reunion aura pour objet 1examen de la situation et des inesures . prendre, le cas chant,
pour y faire face.

C.

Les Hautes Parties contractantes se communiqueront r6ciproquement, d~s leur mise en vigueur,
les dispositions I6gislatives qu'elles dtabliront sur leurs territoires respectifs en execution de la
convention.
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PROTOCOL TO THE CONVENTION.

At the time of signing the Convention of this day's date for the settlement of certain conflicts
of law in connection with bills of exchange and promissory notes, the undersigned, duly authorised,
have agreed upon the following provisions

A.

The Members of the League of Nations and the non-Member States who may not have been
able to deposit their ratifications of the said Convention before September ist, 1932, undertake
to forward within fifteen days from that date a communication to the Secretary-General of the
League of Nations informing him of their situation as regards ratification.

B.

If on November ist, 1932, the conditions laid down in Article x5, paragraph i, for the entry
into force of the Convention are not fulfilled, the Secretary-General of the League of Nations shall
convene a meeting of the Members of the League and the non-Member States which have signed
the Convention or acceded to it.

The purpose of this meeting shall be to examine the situation and any measures to be taken
to remedy it.

C.

The High Contracting Parties shall communicate to each other, immediately upon their
coming into force, the legislative measures taken by them in execution of the Convention in their
respective territories.
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En foi de quoi les pl~nipotentiaires ont
signd le present protocole.

Fait A Gen~ve, le sept juin mil neuf cent
trente, en simple exp6dition qui sera d~pos~e
dans les archives du Secr6tariat de la Soci6t6
des Nations ; copie conforme en sera transmise
A tous les Membres de la Soci~t6 des Nations
et A tous les Etats non membres repr~sent6s
A la Conf6rence.

Allemagne

In faith whereof the Plenipotentiaries have
signed the present Protocol.

Done at Geneva, the seventh day of June,
one thousand nine hundred and thirty, in a
single copy, which shall be deposited in the
archives of the Secretariat of the League of
Nations, and of which authenticated copies
shall be delivered to all Members of the League
of Nations and non-Member States represented
at the Conference.

Germany
Leo QuAssowsxI

Dr ALBRECHT

Dr ULLMANN

Dr STROBELE

Vte P. POULLET

DE LA VALL]tE POUSSIN

Deoclecio DE CAMPOS

A. J. RESTREPO

A. HELPER

V. EIGTVED

Ad relerendum
SULKOWSKI

Austria

Belgium

Brazil

Colombia

Denmark

Free City of Danzig

Alex. GASTELI

Juan G6MEZ MONTEJO

F. GR6NVALL

J. PERCEROU

R. RAPHARL

Autriche

Belgique

Brisil

Colombie

Danemark

Ville Libre de Dantzig

Equateur

Espagne

Finlande

France

Ecuador

Grice

Spain

Finland

France

Greece
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Hongrie

Italie

Japon

Luxembourg

Norv~ge

Pays-Bas

Pirou

Pologne

Portugal

Su&ie

Suisse

Tchicoslovaquie

Turquie

Yougoslavie
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Dr BARANYAI Zoltin

Amedeo GIANNINI

M. OHNO

T. SHIMADA

Ch. G. VERMAIRE

Stub HOLMBOE

MOLENGRAAFF

J. M. BARRETO

Ad referendum
SULKOWSKI

Jos6 CAEIRO DA MATTA

E. MARKS VON WURTEMBERG

Birger EKEBERG

VISCHER

Prof. Dr Karel HERMANN-OTAVSKf

Ad referendum
MEHMED MUNIR

I. CHOUMENKOVITCH
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Hungary

Italy

Japan

Luxemburg

Norway

The Netherlands

Peru

Poland

Portugal

Sweden

Switzerland

Czechoslovakia

Turkey

Yugoslavia
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ALLEMAGNE, AUTRICHE,
BELGIQUE, BRESIL,
GRANDE-BRETAGNE

ET IRLANDE DU NORD, etc.

Convention relative au droit de
timbre en matiere de lettres de
change et de billets ordre, avec
protocole. Signis 'a Genive, le

7 juin 193o.

GERMANY, AUSTRIA,
BELGIUM, BRAZIL,

GREAT BRITAIN AND
NORTHERN IRELAND, etc.

Convention on the Stamp Laws in
connection with Bills of Exchange
and Promissory Notes, and Pro-
tocol. Signed at Geneva, June 7,
j93o.
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No 3315. - CONVENTION 1 RELATIVE AU DROIT DE TIMBRE EN
MATIMERE DE LETTRES DE CHANGE ET DE BILLETS A ORDRE.
SIGNIZE A GENEVE, LE 7 JUIN 1930.

Textes officiels /ranfais el anglais. Cette convention a td enregistrie par le Secrdtariat, conlormernent ti
son article io, le Ier janvier 1934, jour de son entrde en vigueur.

LE PRPSIDENT DU REICH ALLEMAND ; LE PRtSIDENT FID11RAL DE LA RPUBLIQUE D'AUTRICHE ;
SA MAJESTt LE RoI DES BELGES; LE PR1 SIDENT DE LA RPUBLIQUE DES ETATS-UNIS DU BRSSIL ;
SA MAJESTt LE Rol DE GRANDE-BRETAGNE, D'IRLANDE ET DES TERRITOIRES BRITANNIQUES AU
DELX DES MERS, EMPEREUR DES INDES; 'LE PRESIDENT DE LA RtPUBLIQUE DE COLOMBIE ; SA
MAJESTf LE Rol DE DANEMARK; LE PRtSIDENT DE LA RtfPUBLIQUE DE POLOGNE, POUR LA
VILLE LIBRE DE DANTZIG; LE PRASIDENT DE LA RAPUBLIQUE DE L'EQUATEUR ; SA MAJESTt
LE Roi D'EsPAGNE ; LE PRfASIDENT DE LA Rj!PUBLIQUE DE FINLANDE ; LE PRSIDENT DE LA
R11PUBLIQUE FRANqAISE ; SON ALTESSE SP-RftNISSIME LE RIGENT DU ROYAUME DE HONGRIE;
SA MAJEST1 LE Rol D'ITALIE ; SA MAJEST L'EMPEREUR DU JAPON ; SON ALTESSE ROYALE LA
GRANDE-DUCHESSE DE LUXEMBOURG ; SA MAJESTA LE Rol DE NORVP-GE ; SA MAJESTA. LA REINE

I Ddpdt des ratifications d Gengve

DANEMARK ............ .............................. 27 juillet 1932.

Le Gouvernement du Roi, par son acceptation de cette convention,
n'entend assumer aucune obligation en ce qui concerne le Groenland.

* NORVkGE .............. .......................... .....
SUADE ............ . .... .............. ....... . ......

PAYS-BAS (pour le Royaume en Europ ) ........ ..............
SUISSE .... ............ .... ................ ... . ..

Cette ratification ne sortira ses effets qu'apr~s l'adoption d'une loi
revisant les titres XXIV h XXXIII du Code f&d6ral des obligations on, le cas
6chant, d'une loi sp~ciale stir les lettres de change, les billets A ordre et
les cheques.

AUTRICHE ............... ...................... .........

BELGIQUE ....... .............. ......... . . ............
FINLANDE . . . . . . . . . . . . . . . . . . . . . . . . . . . . . .
ITALIE .............. ............................... ..
JAPON . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . .

ALLEMAGNE ............. ..............................

PORTUGAL ..... ................ ........... ............

Cette ratification est donn~e sous ]a r6serve que les dispositions de ]a
convention ne s'appliquent pas an territoire colonial portugais.

Adhdsions
MONACO ........ ...... ...... ...... ................

GRANDE-BRETAGNE ET IRLANDE DU NORD ..... ................

Sa Majest n'assume aucune obligation en ce qui concerne Fun quelconque
de ses colonies ou protectorats, ou territoires places sous le mandat de son
Gouvemement dans le Royaume-Uni *.

TERRE-NEUVE . . . . . . . . . . . . . . . . . . . . . ... . . . .
Sous reserve de la disposition D. 1. du Protocole de ]a Convention *.

• Traduit par le Secr6tariat de ]a Socit des Nations, h titre dinformation.

27 juillet 1932.
27 juillet 1932.
2o aofit 1932.
26 aotft 1932.

31 aoft 1932.
3 aoflt 1932.
31 aoft 1932.
31 aofit 1932.
31 aoflt 1932.

3 octobre 1933.
8 juin 1934.

25 janvier 1934.
18 avril 1934.

7 mai 1934.



1934 League of Nations - Treaty Series. 339

No. 3315. - CONVENTION 1 ON THE STAMP LAWS IN CONNECTION
WITH BILLS OF EXCHANGE AND PROMISSORY NOTES. SIGNED
AT GENEVA, JUNE 7, 1930.

Offciarl texts in French and English. This Convention was registered with the Secretarial, in accordance
with its Article Io, on January I, 1934, the date of its entry into force.

THE PRESIDENT OF THE GERMAN REICH; THE FEDERAL PRESIDENT OF THE AUSTRIAN
REPUBLIC; His MAJESTY THE KING OF THE BELGIANS; THE PRESIDENT OF THE REPUBLIC
OF THE UNITED STATES OF BRAZIL ; HIS MAJESTY THE KING OF GREAT BRITAIN, IRELAND AND
THE BRITISH DOMINIONS BEYOND THE SEAS, EMPEROR OF INDIA ; THE PRESIDENT OF THE REPUBLIC
OF COLOMBIA ; HIS MAJESTY THE KING OF DENMARK; THE PRESIDENT OF THE POLISH REPUBLIC,
FOR THE FREE CITY OF DANZIG; THE PRESIDENT OF THE REPUBLIC OF ECUADOR ; HIS MAJESTY
THE KING OF SPAIN; THE PRESIDENT OF TIE REPUBLIC OF FINLAND; THE PRESIDENT OF
THE FRENCH REPUBLIC ; HIS SERENE HIGHNESS THE REGENT OF THE KINGDOM OF
HUNGARY; HIS MAJESTY TIE KING OF ITALY; HIS MAJESTY THE EMPEROR OF JAPAN;
HER ROYAL HIGHNESS THE GRAND-DUCHESS OF LUXEMBURG; HIS MAJESTY THE KING

I Deposit o/ ratifications in Geneva
DENMARK ..... ................... ............. .. . ..

The Government of the King, by its acceptance of this Convention,
does not intend to assume any obligations as regards Greenland.*

NORWAY . ............ .............................
SVEDEN ................ ................................
THE NETHERLANDS (for the Kingdom in Europe) ... ...............
SWITZERLAND ........... .............................

This ratification will take effect onlyafter the adoption of a law revising
Sections XXIV to XXXIII of the Federal Code of Obligations or, if
necessary, of a special law regarding bills of exchange, promissory notes
and cheques.*

AUSTRIA .......... ........... . . . . ..... ........

BELGIUM .......... ...............................

FINLAND ............ ............................ ....
ITALY . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . .
JAPAN . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . .
GERMANY ............. ...............................
PORTUGAL ........... ................................

This ratification is given subject to the reservation that the provisions
of the Convention do not apply to the colonial territory of Portugal.*

Accessions :
MONACO ................................................
GREAT BRITAIN AND NORTHERN IRELAND ...... ......... .......

His Majesty does not assume any obligations in respect of any of His
Colonies or Protectorates or any territories under mandate exercised by His
Government in the United Kingdom.

NEWFOUNDLAND ....... ..................................
Subject to the provision D. i. in the Protocol of the Convention.

* Translated by the Secretariat of the League of Nations, for information.

July 27, 1932.

July 27, 1932.
July 27, 1932.
August 20, 1932.
August 26, 1932.

August 31, 1932.
August 31, 1932.
August 31, 1932.
August 31- 1932.
August 31, 1932.
October 3, 1933.
June 8, 1934.

January 25, 1934.
April x8, 1934.

May 7, 1934.
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DES PAYS-BAS; LE PRESIDENT DE LA RPUBLIQUE DU PAROU ; LE PRIASIDENT DE LA R.PUBLIQUE
DE POLOGNE ; LE PR]SIDENT DE LA RAPUBLIQUE PORTUGAISE; SA MAJESTA LE Rol DE SUtDE ;
LE CONSEIL FEDERAL SUISSE ; LE PRtSIDENT DE LA RtPUBLIQUE TCHIACOSLOVAQUE ; LE PRASIDENT
DE LA RAPUBLIQUE TURQUE ; SA MAJESTA LE Rol DE YOUGOSLAVIE,

D6sireux de r~gler certains problmes du droit de timbre dans leurs rapports avec la lettre
de change et le billet A. ordre, ont d~sign6 pour leurs p]6nipotentiaires, savoir:

LE PR1tSIDENT Du REICH ALLEMAND:
M. Leo QUASSOWSKI, conseiller minist~riel au Ministate de la Justice du Reich;
Le docteur Erich ALBRECHT, conseiller. de Lgation au Ministate des Affaires 6trang&es

du Reich ;
Le docteur Fritz ULLMANN, juge au Tribunal de Berlin.

LE PRASIDENT FLDARAL DE LA RAPUBLIQUE D'AUTRICHE :
Le docteur Guido STROBELE, conseiller minist6riel au Ministare f~d6ral de la Justice.

SA MAJESTA LE Rot DES BELGES:

Le vicomte POULLET, ministre d'Etat, membre de la Chambre des Reprsentants;
M. J. DE LA VALLfE POUSSIN, secr~taire g~neral du Ministate des Sciences et des Arts.

LE PRtSIDENT DE LA RAPUBLIQUE DES ETATS-UNIS DU BRASIL:
M. Deoclecio DE CAMPOS, attach6 commercial a Rome, ancien professeur & la Facult6

de droit de Para.

SA MAJESTA LE Roi DE GRANDE-BRETAGNE, D'IRLANDE ET DES TERRITOIRES BRITAN±IQUES AU
DELX DES MERS, EMPEREUR DES INDES :
POUR LA GRANDE-BRETAGNE ET L'IRLAYDE DU NORD, AINSI QUE TOUTES PARTIES DE L'EMPIRE

.BRITANNIQUE NON MEMBRES SLPAR]S DE LA SOCIATf- DES NATIONS:
Le professeur H. C. GUTTERIDGE, K.C., professeur de droit commercial et industriel et

doyen de la Facult6 de droit A l'Universit6 de Londres.

LE PRESIDENT DE LA RPPUBLIQUE DE COLOMBIE:
M. A. Jos6 RESTREPO, envoy6 extraordinaire et ministre pl6nipotentiaire, d1gu6

permanent aupr~s de la Soci~t6 des Nations.

SA MAJEST9 LE Rol DR DANEMARK:
M. Axel HELPER, conseiller minist6riel au Minist6re du Commerce et de l'Industrie;
M. Valdemar EIGTVED, directeur de la ( Privatbanken ,) h Copenhague.

LE PRASIDENT DE LA RAPUBLIQUE DE POLOGNE, POUR LA VILLE LIBRE DE DANTZIG:
M. J6zef SULKOWSKI, professeur A. l'Universit6 de Poznan, membre de la Commission

de codification de Pologne.

LE PRESIDENT DE LA RtPUBLIQUE DE L'EQUATEUR:
Le docteur Alejandro GASTELt, vice-consul A. Geneve.

SA MAJESTf LE RoI D'ESPAGNE :
Le docteur Juan G6MEZ MONTEJO, chef de section du Corps des juristes du Ministre

de la Justice.

LE PRASIDENT DE LA R9PUBLIQUE DE FINLANDE:
M. Filip GR6NVALL, conseiller d'Etat, membre de la Haute Cour administrative de

Helsinki.
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OF NORWAY ; HER MAJESTY THE QUEEN OF THE NETHERLANDS ; THE PRESIDENT OF THE REPUBLIC
OF PERU; THE PRESIDENT OF THE POLISH REPUBLIC; THE PRESIDENT OF THE PORTUGUESE
REPUBLIC; His MAJESTY THE KING OF SWEDEN ; THE SWISS FEDERAL COUNCIL; THE PRESIDENT
OF THE CZECHOSLOVAK REPUBLIC; THE PRESIDENT OF THE TURKISH REPUBLIC ; HIS MAJESTY
THE KING OF YUGOSLAVIA,

Being desirous of settling certain problems concerning the stamp laws in their relation
with bills of exchange and promissory notes, have appointed as their Plenipotentiaries the
following

THE PRESIDENT OF THE GERMAN REICH:

M. Leo QUASSOWSKI, Ministerial Counsellor in the Reich Ministry of Justice;
Dr. Erich ALBRECHT, Counsellor of Legation in the Reich Ministry for Foreign Affairs;

Dr. Fritz ULLMANN, Judge at the Court of Berlin.

THE FEDERAL PRESIDENT OF THE AUSTRIAN REPUBLIC:

Dr. Guido STROBELE, Ministerial Counsellor in the Federal Ministry of Justice.

His MAJESTY THE KING OF THE BELGIANS:

Viscount POULLET, Minister of State, Member of the House of Representatives;
M. J. DE LA VALLPE POUSSIN, Secretary-General of the Ministry of Science and Arts.

THE PRESIDENT OF THE REPUBLIC OF THE UNITED STATES OF BRAZIL:

M. Deoclecio DE CAMPOS, Commercial Attache at Rome, formerly Professor in the Faculty
of Law of Para.

HIS MAJESTY THE KING OF GREAT BRITAIN, IRELAND AND THE BRITISH DOMINIONS BEYOND THE
SEAS, EMPEROR OF INDIA:

FOR GREAT BRITAIN AND NORTHERN IRELAND AND ALL PARTS OF THE BRITISH EMPIRE WHICH
ARE NOT SEPARATE MEMBERS OF THE LEAGUE OF NATIONS:

Professor H. C. GUTTERIDGE, K.C., Professor of Commercial and Industrial Law and
Dean of the Faculty of Laws in the University of London.

THE PRESIDENT OF THE REPUBLIC OF COLOMBIA :

11. A. Jose RESTREPO, Envoy Extraordinary and Minister Plenipotentiary, Permanent
Delegate accredited to the League of Nations.

HIS MAJESTY THE KING OF DENMARK:

M. Axel HELPER, Ministerial Counsellor in the Ministry of Commerce and Industry;
M. Valdemar EIGTVED, General Manager of the " Privatbanken ", Copenhagen.

THE PRESIDENT OF THE POLISH REPUBLIC, FOR THE FREE CITY OF DANZIG:

M. J6zef SULKOWSKI, Professor at the University of Poznan, Member of the Polish
Codification Commission.

THE PRESIDENT OF THE REPUBLIC OF ECUADOR:

Dr. Alejandro GASTELIO, Vice-Consul at Geneva.

His MAJESTY THE KING OF SPAIN :

Dr. Juan G6MEZ MONTEJO, Head of Section of the Corps of Jurists in the Ministry of

Justice.

THE PRESIDENT OF THE REPUBLIC OF FINLAND:

M. Filip GRbNVALL, Counsellor of State, Member of the -Higher Administrative Court
at Helsingfors.
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LE PR1fSIDENT DE LA RIPUBLIQUE FRAN AISE:

M. L. J. PERCEROU, professeur la Facult6 de droit de Paris.

SON ALTESSE SERENISSIME LE RJ GENT DU ROYAUME DE HONGRIE"

M. Zoltin BARANYAI, charg6 d'affaires a.i. de la D61gation hongroise aupr~s de la Soci6t6
des Nations.

SA MAJESTA LE RoI D'ITALIE:
M. Amedeo GIANNINI, conseiller d'Etat, ministre plnipotentiaire.

SA MAJESTE L'EMPEREUR DU JAPON :

M. Morie OHNO, envoy6 extraordinaire et ministre plnipotentiaire pros le President
f~ddral de la Rtpublique d'Autriche ;

M. Tetsukichi SHIMADA, juge h. la Cour de Cassation de Tokio.

SON ALTESSE ROYALE LA GRANDE-DUCHESSE DE LUXEMBOURG:

M. Ch. G. VERMAIRE, consul A Gen~ve.

SA MAJESTt LE Rol DE NORVPGE:

M. C..Stub HOLMBOE, avocat.

SA MAJESTE LA REINE DES PAYS-BAS:

Le docteur W. L. P. A. MOLENGRAAFF, professeur dmrite de l'Universit6 d'Utrecht

LE PRASIDENT DE LA R9PUBLIQUE DU PtROU:

M. Jos6 Maria BARRETO, chef du Bureau permanent du Prou aupr~s de ]a Soci6t6 des
Nations.

LE PRtSIDENT DE LA R9PUBLIQUE DE POLOGNE:

M. J6zef SULKOWSKI, professeur A l'Universit6 de Poznan, membre de la Commission
de codification de Pologne.

LE PRtSIDENT DE LA RAPUBLIQUE PORTUGAISE:

Le docteur Jos6 CAEIRO DA MATTA, recteur de l'Universitd de Lisbonne, professeur k
la Facult6 de droit, directeur de la Banque de Portugal.

SA MAJESTE LE Rol DE SUADE:

Le baron E. MARKS VON WORTEMBERG, president de la Cour d'Appel de Stockholm,
ancien ministre des Affaires 6trangres ;

M. Birger EKEBERG, pr6sident de la Commission de legislation civile, ancien ministre
de la justice, ancien membre de la Cour Supreme.

LE CONSEIL Ff-DERAL SUISSE :

Le docteur Max VISCHER, avocat et notaire, premier secr6taire de I'Association suisse
des Banquiers.

LE PRESIDENT DE LA R1fPUBLIQUE TCHP-COSLOVAQUE"

Le docteur Karel HERMANN-OTAVSK ', professeur a l'Universit6 de Prague, president de
la Commission de codification du droit commercial au Ministre de Ia Justice.

LE PRFSIDENT DE LA RIfUBLIQUE TURQUE :

MEHMED MUNIR bey, envoy6 extraordinaire et ministre pl~nipotentiaire pros le Conseil
fdd6ral suisse.

SA MAJESTP LE Rol DE YOUGOSLAVIE:

M. Ilia CHOUMENKOVITCH, delegue permanent aupr~s de la Soci6t6 des Nations, envoye
extraordinaire et ministre pl6nipoteritiaire pros le Conseil f~d~ral suisse.
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THE PRESIDENT OF THE FRENCH REPUBLIC:

Al. L. J. PERCEROU, Professor in the Faculty of Law of Paris.

HIS SERENE HIGHNESS THE REGENT OF THE KINGDOM OF HUNGARY:

M. Zoltin BARANYAI, Charg6 d'Affaires a.i. of the Hungarian Delegation accredited to
the League of Nations.

HIS 'MAJESTY THE KING OF ITALY:

M. Amedeo GIANNINI, Counsellor of State, Minister Plenipotentiary.

HIS MAJESTY THE EMPEhOR OF JAPAN :

M. Morie OHNO, Envoy Extraordinary and Minister Plenipotentiary accredited to the
Federal President of the Austrian Republic;

M. Tetsukichi SHIMADA, Judge at the "Cour de Cassation" of Tokio.

HER ROYAL HIGHNESS THE GRAND-DUCHESS OF LUXEMBURG:

M. Ch. G. VERMAIRE, Consul at Geneva.

His MAJESTY THE KING OF NORWAY:

M. C. Stub HOLMBOE, Barrister-at-Law.

HER -MAJESTY THE QUEEN OF THE NETHERLANDS:

Dr. W. L. P. A. MOLENGRAAFF, Professor Emeritus of the University of Utrecht.

THE PRESIDENT OF THE REPUBLIC OF PERU:

M. Jos6 Maria BARRETO, Head of the Permanent Office of Peru accredited to the League
of Nations.

THE PRESIDENT OF THE POLISH REPUBLIC:

M. J6zef SULKOWSKI, Professor at the University of Poznan, Member of the Polish
Codification Commission.

THE PRESIDENT OF THE PORTUGUESE REPUBLIC:

Dr. Jos6 CAEIRO DA MATTA, Rector of the University of Lisbon, Professor in the Faculty
of Law, Director of the Bank of Portugal.

HIS 'MAJESTY THE KING OF SWEDEN:

Baron E. MARKS VON WURTEMBERG, President of the Stockholm Court of Appeal, former
Minister for Foreign Affairs;

M. Birger EKEBERG, President of the Civil Legislation Commission, former Minister of
Justice, former Member of the Supreme Court.

THE SWISS FEDERAL COUNCIL:

Dr. Max VISCHER, Barrister-at-Law and Notary, First Secretary of the Swiss Bankers'
Association.

THE PRESIDENT OF THE CZECHOSLOVAK REPUBLIC:

Dr. Karel HERMANN-OTAVSKf , Professor at the University of Prague, President of the
Codification Commission for Commercial Law in the Ministry of Justice.

THE PRESIDENT OF THE TURKISH REPUBLIC :

MEHMED MUNIR Bey, Envoy Extraordinary and Minister Plenipotentiary accredited
to the Swiss Federal Council.

His MAJESTY THE KING OF YUGOSLAVIA:

M. Ilia CHOUMENKOVITCH, Permanent Delegate accredited to the League of Nations,
Envoy Extraordinay and Minister Plenipotentiary accredited to the Swiss
Federal Council.
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Lesquels, apr~s avoir communiqu6 leurs pleins pouvoirs, trouv~s en bonne et due forme, sont
convenus des dispositions suivantes

Article premier.

Dans le cas oui telle ne serait pas djla leur l~gislation, les Hautes Parties contractantes
s'engagent i modifier leurs lois de telle sorte que la validit6 des engagements pris en matire de
lettres de change et de billets A ordre, ou l'exercice des droits qui en d6coulent, ne puissent etre
subordonnes A Fl'observation des dispositions sur le timbre.

Elles peuvent toutefois suspendre l'exercice de ces droits jusqu'A l'acquittement des droits de
timbre qu'elles ont prescrits ainsi que des amendes encourues. Elles peuvent 6galement d~cider
que ]a qualit6 et les effets de titre innidiatement ex6cutoire qui, d'apr~s leurs legislations,
seraient attribu~s t la lettre de change et au billet A. ordre, seront subordonn6s & la condition que
le droit de timbre ait td, d~s la creation du titre, dfiment acquitt6 conformment aux dispositions
de leurs lois.

Chacune des Hautes Parties contractanites se r~serve la facult6 de restreindre l'engagement
mentionnd l'alin~a premier aux seules lettres de change.

Article 2.

La prdsente convention, dont les textes frangais et anglais feront 6galement foi, portera ]a
date de ce jour.

Elle pourra tre signue ult~rieurement jusqu'au 6 septembre 193o au norn de tout Membre
de la Soci~t6 des Nations et de tout Etat non membre.

Article 3.

La pr~sente convention sera ratifi~e,
Les instruments de ratification seront d6pos6s avant le jer septembre 1932 aupr~s du Secritaire

g~n6ral de ]a Socidt6 des Nations, qui en notifiera imm~diatement ]a rception A tous les Membres
de ]a Soci~t6 des Nations et aux Etats non membres parties . la presente convention.

Article 4.

A partir du 6 septembre 1930, tout Membre de la Socit6 des Nations et tout Etat non membre
pourront y adhrer.

Cette adhesion s'effectuera par une notification au Secr6taire gdndral de ]a Soci~t6 des Nations
pour 6tre d6pos6e dans les archives du Secretariat.

Le Secr6taire g6n6ral notifiera ce d~p6t immddiatement A tous ceux qui ont sign6 ou adhdr6
A la pr~sente convention.

Article 5.

La pr6sente convention n'entrera en vigueur que lorsqu'elle aura t6 ratifi~e ou qu'il y aura
6td adh~r6 au nom de sept Membres de ]a Socit6 des Nations ou Etats non membres, parmi lesquels
devront figurer trois des Membres de la Soci6t6 des Nations reprdsent~s d'une maniere permanente
au conseil.

La date de l'entrde en vigueur sera le quatre-vingt-dixi~me jour qui suivra la r6ception par
le Secr~taire g6n~ral de ]a Soci6t6 des Nations, de la septi~me ratification ou adhesion, conform~ment
A 'alin~a premier du present article.

Le Secr~taire g~ndral de ]a Soci6t6 des Nations en faisant les notifications pr6vues aux
articles 3 et 4 signalera spcialement que les ratifications ou adhesions vis~es A I'alin~a premier.
du prdsent article ont t recueillies.
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Who, having communicated their full powers found in good and due form, have agreed upon
the following provisions

Article I.

If their laws do not already make provision to this effect, the High Contracting Parties
undertake to alter their laws so that the validity of obligations arising out of a bill of exchange
or a promissory note or the exercise of the rights that flow therefrom shall not be subordinated
to the observance of the provisions concerning the stamp.

Nevertheless, the Contracting Parties may suspend the exercise of these rights until payment
of the stamp duties they prescribe or of any penalties incurred. They may also decide that the
quality and effects of an instrument " immediately executory " which, according to their legislation
may be attributed to a bill of exchange and promissory note, shall be subject to the condition that
the stamp law has, from the issue of the instrument, been duly complied with in accordance with
their laws.

Each of the High Contractiong Parties reserves the right to restrict the undertaking mentioned
in paragraph I to bills of exchange only.

Article 2.

The present Convention, the French and English texts of which shall be equally authentic,
shall bear this day's date.

It may be signed thereafter until September 6th, 1930, on behalf of any Member of the League
of Nations or non-Member State.

Article 3.

The present Convention shall be ratified.
The instruments of ratification shall be deposited before September ist, 1932, with the

Secretary-General of the League of Nations, who shall forthwith notify receipt thereof to all the
Members of the League of Nations and to the non-Member States Parties to the present Convention.

Article 4.

As from September 6th, 193o, any Member of the League of Nations and any non-Member
State may accede thereto.

Such accession shall be effected by a notification to the Secretary-General of the League of
Nations, such notification to be deposited in the archives of the Secretariat.

The Secretary-General shall notify such deposit forthwith to all States which have signed
or acceded to the present Convention.

Article 5.

The present Convention shall not come into force until it has been ratified or acceded to on
behalf of seven Members of the League of Nations or non-Member States, which shall include
three of the Members of the League permanently represented on the Council.

The date of entry into force shall be the ninetieth day following the receipt by the Secretary-
General of the League of Nations of the seventh ratification or accession in accordance with the
first paragraph of the present Article.

The Secretary-General of the League of Nations, when making the notifications provided
for in Articles 3 and 4, shall state in particular that the ratifications or accessions referred to in
the first paragraph of the present Article have been received.
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Article 6.

Chaque ratification ou adh6sion qui interviendra apr~s 1entr6e en vigueur de la convention
conformiment . larticle 5 sortira ses effets d~s le quatre-vingt-dixi6me jour qui suivra la date
de sa r6ception par le Secr6taire g6n~ral de la Socit des Nations.

Article 7.

La pr6sente convention ne pourra 6tre d~nonc~e avant l'expiration d'un d6lai de deux ans
k partir de ]a date a. laquelle elle sera entree en vigueur pour ce Membre de la Sociftt des Nations
ou pour cet Etat non membre ; cette d6nonciation produira ses effets d6s le quatre-vingt-dixi~me
jour suivant la r6ception par le Secr6taire g6n6ral de la notification i hvi adress6e.

Toute d6nonciation sera communiqu6e imm~diatement par le Secrtaire g~n~ral de la Soci6t6
des Nations A toutes les autres Hautes Parties contractantes.

Chaque d~nonciation n'aura d'effet qu'en ce qui concerne la Haute Partie contractante au
nor de laquelle elle aura 6t6 faite.

Article 8.

Tout Membre de la Socit6 des Nations et tout Etat non membre k V!4gard duquel la pr6sente
convention est en vigueur, pourra adresser au Secr6taire g6nral de la Soci~t6 des Nations, d~s
l'expiration de la quatri~me annie suivant l'entr~e en vigueur de la convention, une demande
tendant a la revision de certaines ou de toutes les dispositions de cette convention.

Si une telle demande, communiqu~e aux autres Membres ou Etats non membres entre lesquels
la convention est alors en vigueur, est appuy~e dans un d~lai d'un an, par au moins six d'entre
eux, le Conseil de la Socit6 des Nations dcidera, s'il y a lieu, de convoquer tne conference A cet
effet.

Article 9.

Les Hautes Parties contractantes peuvent d6clarer, au moment de la signature de Ia
ratification ou de l'adh6sion, que, par leur acceptation de la pr6sente convention, elles n'entendent
assurner aucune obligation en ce qui concerne l'ensemble ou toute partie de leurs colonies,
protectorats ou territoires places sous leur suzerainet6 ou mandat ; dans ce cas, la pr6sente
convention ne sera pas applicable aux territoires faisant l'objet de paxeille d6claration.

Les Hautes Parties contractantes pourront, dans la suite, notifier au Secrtaire g.niral de
la Socitd des Nations qu'elles entendent rendre la pr~sente conventio3n applicable A 1'ensemble
ou A toute partie de leurs territoires ayant fait l'objet de la d~claration" prevue A 1'alinda
pr&c6dent. Dans ce cas, la convention s'appliquera aux territoires visas dans la notification
quatre-vingt-dix-jours apr~s la r~ception de cette derni~re par le Secrctaire gdn~ral de la Societd
des Nations.

De mme, les Hautes Parties contractantes peuvent aL tout moment d~clarer qu'elles
entendent que la pr~sente convention cesse de s'appliquer a, l'ensernole ou A toute partie de
leurs colonies, protectorats ou territoires placls sous leur suzerainet6 ou mandat ; dans ce cas
la convention cessera d'etre applicable aux territoires faisant 1'objet de pareille d6claration tin
an apr~s la r~ception de cette derni~re par le Secretaire g~n6ral de la Soci&t6 des Nations.

Article Io.

La prsente convention sera enregistr~e par le Secr~taire g6nral de la Soci~t6 des Nations
ds son cntrde en vigueur. Elle sera ult~rieurement publi~e aussitbt qtue possible au Reciteil des
Traitds de la Socit des Nations.
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Article 6.

Every ratification or accession effected after the entry into force of the Convention in
accordance with Article 5 shall take effect on the ninetieth day following the date of receipt
thereof by the Secretary-General of the League of Nations.

Article 7.

The present Convention may not be denounced before the expiry of two years from the date
on which it has entered into force in respect of that Member of the League or non-Member State;
such denunciation shall take effect as from the ninetieth day following the receipt by the Secretary-
General of the notification addressed to him.

Every denunciation shall be immediately communicated by the Secretary-General of the
League of Nations to all the other High Contracting Parties.

Each denunciation shall take effect only as regards the High Contracting Party on whose
behalf it has been made.

Article 8.

Every Member of the League of Nations and every non-Member State, in respect of which
the present Convention is in force, may forward to the Secretary-General of the League of Nations,
after the expiry of the fourth year following the entry into force of the Convention, a request
for the revision of some or all of the provisions of that Convention.

If such request, after being communicated to the other Members or non-Member States between
whom the Convention is at that time in force, is supported within one year by at least six of them,
the Council of the League of Nations shall decide whether a Conference shall be convened for
the purpose.

Article 9.

Any High Contracting Party may, at the time of signature, ratification or accession, declare
that, in accepting the present Convention, he does not assume any obligations in respect of all
or any of his colonies, protectorates or territories under suzerainty or mandate ; and the present
Convention shall not apply to any territories named in such declaration.

Any High Contracting Party may give notice to the Secretary-General of the League of
Nations at anytime subsequently that he desires that the Convention shall apply to all or any of
his territories which have been made the subject of a declaration under the preceding paragraph
and the Convention shall apply to all the territories named in such notice ninety days after its
receipt by the Secretary-General of the League of Nations.

Any High Contracting Party may at any time declare that he desires that the present
Convention shall cease to apply to all or any of his colonies, protectorates or territories under
suzerainty or mandate and the Convention shall cease to apply to the territories named in such
declaration one year after its receipt by the Secretary-General of the League of Nations.

Article io.

The present Convention shall be registered by the Secretary-General of the League of Nations
as soon as it comes into force. It shall then be published as soon as possible in the League of
Nations Treaty Series.
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En foi de quoi les pl6nipotentiaires sus-
nomm~s ont sign6 la prdsente convention.

Fait AL Gen~ve, le sept juin mil neuf cent
trente, en simple expedition qui sera ddposde
dans les archives du Secr6tariat de la Soci6t6
des Nations ; copie conforme en sera transmise
A tous les membres de la Soci6t6 des Nations
et A tous les Etats non membres repr6sent~s A
]a Confdrence.

Allemagne

In faith whereof the above-mentioned Pleni-
potentiaries have signed the present Convention.

Done at Geneva, the seventh day of June,
one thousand nine hundred and thirty, in a
single copy, which shall be deposited in the
archives of the Secretariat of the League of
Nations, and of which authenticated copies
shall be delivered to all Members of the League
of Nations and non-Member States represented
at the Conference.

Germany
Leo QUASSOWSKI

D r ALBRECHT

D r ULLMANN

Dr STROBELE
A utriche

Belgique

Austria

Beigium
Vte P. POULLET

DE LA VALLfE POUSSIN

Deoclecio DE CAMPOS
Bresil

Grande-Bretagne
et Irlande du Nord

ainsi que toutes parties de
l'Empire britannique non
membres s6par6s de ]a

Soci~t6 des Nations.

Colombie

Daneinark

Ville libre de Dantzig

Equateur

H. C. GUTTERIDGE

A. J. RESTIEPO

Great Britain
and Northern Ireland

and all Parts of the British
Empire which are not separate
Members of the League of

Nations.

Colombia

Denmark
A. HELPER

V. EiGTVED

SULKOWSKI

Alex. GASTELO

Free City of Danzig

Ecuador

Juan G6MEz MONTEJO

Brazil

Espagne Spain
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Finlande

France

Hongrie

Italie

Japow

Luxembourg

INorv~ge

Pays-Bas

Pdrou

Pologne

Portugal

Sulde

Suisse

Tchicoslovaquie

Turquie

Yougoslavie
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Dr BARANYAI ZoltAn

Amedeo GIANNINI

M. ORNO
T. SHIMADA

Ch. G. VERMAIRE

Stub HOLMBOE

MOLENGRAAFF

J. M. BARRETO

SULKOWSKI

Jos6 CAEIRO DA MATTA

E. MARKS VON WORTEMBERG

Birger EKEBERG

VISCHER

Prof. Dr Karel HERMANN-OTAVSK'"

Ad relerendum
MEHMED MUNIR

I. CHOUMENKOVITCH
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PROTOCOLE DE LA CONVENTION

Au moment de proc~der A ]a signature de ]a convention, en date de ce jour, relative au droit
de timbre en mati~re de lettre de change et de billet A ordre, les soussign6,dfiment autoris s, sont
convenus des dispositions suivantes

A.

Les Membres de la Socift6 des Nations et les Etats non membres qui n'auraient pas W en
mesure d'effectuer avant le ier septembre 1932 le ddp6t de leur ratification sur ladite convention,
s'engagent a adresser, dans les quinze jours suivant cette date, une communication au Secr6taire
g~n~ral de ]a Socit des Nations, pour ]ui faire connaltre ]a situation dans laquelle elles se trouvent
en ce qui concerne ]a ratification.

B.

Si, A ]a date du 1 er novembre 1932, les conditions pr~vues A l'article 5, alin~a premier, pour
l'entr~e en vigueur de ]a convention, ne sont pas remplies, le Secr~taire g~nral de la Soci~t6 des
Nations convoquera une r~union des Membres de ]a Soci~t6 des Nations et des Etats non
membres qui auraient sign6 ]a convention ou y auraient adhdr6.

Cette r~union aura pour objet l'examen de ]a situation et des mesures A prendre, le cas &lc6ant,
pour y faire face.

C.

Les Hautes Parties contractantes se communiqueront r6ciproquement, ds leur mise en vigueur,
les dispositions l~gislatives qu'elles 6tabliront sur leurs territoires respectifs en execution de la
convention.

D.

I. I1 est convenu que, pour ce qui concerne le Royaume-Uni de Gran'de-Bretagne et d'Irlande
du Nord, les seals titres auxquels s'appliquent les dispositions de ]a pr&-ente convention sont les
lettres de change pr~sent~es , l'acceptation, accept~es ou payables ailleurs que dans le
Royaume-Uni.

2. La m~me limitation s'appliquera en ce qui concerne toute colonie, protectorat ou territoire
plac6 sous ]a suzerainetd ou le mandat de Sa Majest6 britannique auquel la convention deviendrait
applicable en vertu de l'article 9, pourvu, cependant, qu'une notification ayant pour objet cette
limitation soit adress6e au Secretaire g6n~ral de la Soci~t6 des Nations avant ]a date A laquelle
l'application de ladite convention entrera en vigueur pour ce territoire.

3. I1 est 6galement convenu que, pour ce qui concerne l'Irlande du Nord, les dispositions de
]a pr~sente convention ne s'appliqueront qu'avec telles modifications qui seraient estim~es
n~cessaires.

4. Le gouvernement de tout Membre de la Socitd des Nations ou Etat non membre, d~sireux
d'adh~rer A la convention en vertu de 1'article 4 sous les limitations spcifi~es A 1'ain~a premier
ci-dessus, peut en informer le Secr~taire g6n~ral de la Socit des Nations. Celui-ci conmuniquera
cette notification aux gouvernements de tous les Membres de la Socit des Nations et des Etats
non membres au nom desquels ]a convention aura 6t6 sign~e et au nom desquels il y aura t
adh6r6, en leur demandant s'ils ont des objections A presenter. Si, sans un d~lai de six mois A partir
de ladite communication, aucune objection n'a t6 soulev~e, la participation A ]a convention du
pays invoquant ]a limitation en question sera consid&re comme acceptde sous cette limitation.
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PROTOCOL TO THE CONVENTION

At the time of signing the Convention of this day's date on the stamp laws in connection with
bills of exchange and promissory notes, the undersigned, duly authorised, have agreed upon the
following provisions

A.

The Members of the League of Nations and the non-Member States which may not have been
able to deposit their ratifications of the said Convention before September 1st, 1932, undertake
to forward within fifteen days from that date a communication to the Secretary-General of the
League of Nations informing him of their situation as regards ratification.

B.

If on November ist, 1932, the conditions laid down in Article 5, paragraph i, for the entry
into force of the Convention are not fulfilled, the Secretary-General of the League of Nations shall
convene a meeting of the Members of the League and the non-'Member States which have signed
the Convention or acceded to it.

The purpose of this meeting shall be to examine the situation and any measures to be taken
to meet it.

C.

The High Contracting Parties shall communicate to each other, immediately upon their
coming into force, the legislative measures taken by them in execution of the Convention in their
respective territories.

D.

i. It is agreed that, in so far as concerns the United Kingdom of Great Britain and Northern
Ireland, the only instruments to which the provisions of this Convention shall apply are bills of
exchange presented for acceptance or accepted or payable elsewhere than in the United Kingdom.

2. A similar limitation shall apply in the case of any colonies, protectorates or territories
under suzerainty or mandate of His Britannic Majesty to which the Convention may become
applicable in virtue of Article 9, provided that a notification claiming such limitation is addressed
to the Secretary-General of the League of Nations before the date on which the application of the
Convention to such territory takes effect.

3. It is further agreed that in so far as concerns Northern Ireland the provisions of this
Convention shall only apply with such modifications as may be found necessary.

4. The Government of any Member of the League of Nations or non-Member States which
is ready to accede to the Convention under Article 4, but desires to be allowed the limitation
specified in paragraph i above, may inform the Secretary-General of the League of Nations to this
effect, and the Secretary-General shall forthwith communicate this notification to the Governments
of all Members of the League and non-Member States on whose behalf the Convention has been
signed or accessions thereto deposited and enquire if they have any objection thereto. If within
six months of the date of the communication of the Secretary-General no objections have been
received, the limitation shall be deemed to have been accepted.

No. .3315
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En foi de quoi les pl~nipotentiaires ont
sign6 le present protocole.

Fait A Gen~ve, le sept juin mil neuf cent
trente, en simple expedition qui sera d~posde
dans les archives du Secretariat de Ia Societ
des Nations ; copie conformc en sera transmise
A tous les Membres de la Sociit6 des Nations
et A tous les Etats non membres repr6sent6s A
la Conference.

In faith whereof the Plenipotentiaries have
signed the present Protocol.

Done at Geneva, the seventh day of June,
onc thousand nine hundred and thirty, in a
single copy, which shall be deposited in the
archives of the Secretariat of the League of
Nations, and of which authenticated copies
shall be delivered to all Members of the League
of Nations and non-Member States represented
at the Conference.

Allemagne Germany
Leo QUASSOWSKI

Dr ALBRECHT

D r ULLMANN

Dr STROBELE

Vte P. POULLET

DE LA VALLE POUSSIN

Deoclecio DE CAMPOS

Grande-Bretagneet Irlande du Nord

ainsi que toutes parties de
1'Empire britannique non
membres s~par~s de la

Soci~t6 des Nations.

Colombie

Danemark

Ville Libre de Dantzig

Equateur

Espagne

Finlande

H. C. GUTTERIDGE

A. J. RESTREPO

A. HELPER

V. EIGTVED

SULKOWSKI

Alex. GASTEL(5

Juan G6MEZ MONTEJO

F. GRONVALL

Great Britain
and Northern Ireland

and all Parts of the British
Empire which are not separate
Members of the League of

Nations.

Colombia

Denmark

Free City of Danzig

Ecuador

Spain

Finland

Autriche

Belgique

Brisil

Austria

Belgium

Brazil
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France

Hongrie

Italie

Japon

Luxembourg

Norvdge

Pays-Bas

Pirou

Pologne

Portugal

Suide

Suisse

Tchicoslovaquie

Turquie

Yougoslavie

League of Nations - Treaty Series.

J. PERCEROU

Dr BARANYAI Zolt~n

Amedeo GIANNINI

M. OHNO

T. SHIMADA

Ch. G. VERMAIRE

Stub HOLMBOE

MOLENGRAAFF

J. M. BARRETO

SULKOWSKI

Jos6 CAEIRO DA MATTA

E. MARKS VON WURTEMBERG

Birger EKEBERG

VISCHER

Prof. Dr Karel HERMANN-OTAVSK"

Ad relerendum

MEHMED MUNIR

I. CHOUMENKOVITCH
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France

Hungary

Italy

japan;

Luxemburg

Norway

The Netherlands

Peru

Poland

Portugal

Sweden

Switzerland

Czechoslovakia

Turkey

Yugoslavia
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ALLEMAGNE, AUTRICHE,
BELGIQUE, DANEMARK,

VILLE LIBRE DE DANTZIG,
etc.

Convention portant loi uniforme sut
les cheques, avec annexes et pro-
tocole. Signes ' Gen~ve, le j9
mars 193j.

GERMANY, AUSTRIA,
BELGIUM, DENMARK,

FREE CITY OF DANZIG, etc.

Convention providing a Uniform
Law for Cheques, with Annexes
and Protocol. Signed at Geneva,
March 19, j931.
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No 3316. - CONVENTION I PORTANT LOI UNIFORME
CHEQUES. SIGNt-E A GENEVE, LE 19 MARS 1931.

SUR LES

Textes officiels franfais et anglais. Cette convention a td enregistre par le Secritariat, con foridiment i son
article XI, le ier janvier 1934, iour de son entrde en vigueur.

LE PRASIDENT DU REICH ALLEMAND ; LE PRPSIDENT FADtRAL DE LA REPUBLIQUE D'AUTRICHE;
SA MAJESTP- LE RoI DES BELGES ; SA MAJESTA LE RoI DE DANEMARK ET D'ISLANDE ; LE PRESIDENT
DE LA RPPUBLIQUE DE POLOGNE, POUR LA VILLE LIBRE DE DANTZIG; LE PRPESIDENT DE LA
RtPUBLIQUE DE L'EQUATEUR ; SA MAJESTA LE RoI D'ESPAGNE, LE PRtSIDENT DE LA RAPUBLIQUE
DE FINLANDE; LE PRtSIDENT DE LA RtPUBLIQUE FRANgAISE; LE PRtSIDENT DE LA R]PUBLIQUE
HELLtNIQUE ; SON ALTESSE SARf--NISSIME LE RtGENT DU ROYAUME DE HONGRIE; SA MAJESTt
LE Rol D'ITALIE ; SA MAJESTP- L'EMPEREUR DU JAPON ; SON ALTESSE ROYALE LA GRANDE-
DUCHESSE DE LUXEMBOURG; LE PR9SIDENT DES ETATS-UNIS DU MEXIQUE ; SON ALTESSE
SfR]NISSIME LE PRINCE DE MONACO; SA MAJESTA LE RoI DE NORVtGE ; SA MAJEST9 LA REIN-
DES PAYS-BAS ; LE PRPSIDENT DE LA RtPUBLIQUE DE POLOGNE ; LE PRtSIDENT DE LA RtPUBuQUE

1 Dip&t des ratifications d Gengve :
DANEMARK ............. ...............................

L'engagement du Gouvernement du roi 4 introduire au Danemark la
loi uniforme formant l'annexe I 4 cette convention est subordonn6 aux
rdserves vis6es aux articles 4, 6, 9, 14 premier alinda, 16 a), 18, 25, 26, 27
et 29 de l'annexe II de ladite convention.

Le Gouvernement du roi, par son acceptation de cette convention,
n'entend assumer aucune obligation en ce qui concerne le Groenland.

NORV)kGE ............ ...............................
Cette ratification est subordonnde aux rdserves que mentionnent les

articles 4, 6, 9, 14 premier alin6a, 16 a) et 18 de l'annexe II h ladite
convention, et le Gouvernement royal de Norv~ge se rA-serve, en m~me
temps, de se pr6valoir du droit accord6 aux Hautes Parties contractantes
par les articles 25, 26, 27 et 29 de ladite annexe de 16gifdrer sur les matires
y mentionn6es.

SUiPDE . ... . . . . . . . . . . . .
Cette ratification est subordonn6e aux r6serves que mentionnent les

articles 4, 6, 9, 14 premier alin~a, x6 a) et i8 de lannexe II ht la
convention, et le Gouvernement royal de Su&le a, en outre, fait usage du
droit accord6 aux Hautes Parties contractantes par les articles 25, 26 et 29
de ladite annexe de 16gif6rer sur les matires y mentionndes.

SUISSE . . . . . . . . . . . . . . . . . . . . . . . .
Cette ratification est donn6e sous r6serve des articles 2, 4, 8, 15, 16,

deuxi~me alin6a, 19, 24, 25, 26, 27, 29 et 30 de l'annexe II.

Elle ne sortira ses effets" qu'apr~s l'adoption d'une loi revisant les
titres XXIV h XXXIII du Code f6d6ral des obligations ou, le cas ch6ant,
d'une loi sp6ciale sur les lettres de change, les billets h ordre et les cheques.

FINLANDE ............. ..............................

Cette ratification est subordonn6e aux rdserves que mentionnent les
articles 4, 6, 9, I ., alin~a premier, 16 a) i8 et 27 de l'annexe II h cette

27 juillet 1932.

27 juillet 1932.

27 juillet 1932.

26 aoft 1932.

31 aofit 1932.
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No. 3316. - CONVENTION' PROVIDING A UNIFORM LAW FOR
CHEQUES. SIGNED AT GENEVA, MARCH 19, 1931.

Ofcial texts in French and English. This Convention was registered with the Secretariat, in accordance
with its Article XI, on January I, 1934, the date o its entry into force.

THE PRESIDENT OF THE GERMAN REICH ; THE FEDERAL PRESIDENT OF THE AUSTRIAN
REPUBLIC; His MAJESTY THE KING OF THE BELGIANS; HIS MAJESTY THE KING OF DENMARK
AND ICELAND; THE PRESIDENT OF THE POLISH REPUBLIC, FOR THE FREE CITY OF DANZIG ; THE
PRESIDENT OF THE REPUBLIC OF ECUADOR; His MAJESTY THE KING OF SPAIN; THE PRESIDENT
OF THE REPUBLIC OF FINLAND; THE PRESIDENT OF THE FRENCH REPUBLIC; THE PRESIDENT OF
THE HELLENIC REPUBLIC; His SERENE HIGHNESS THE REGENT OF THE KINGDOM OF HUNGARY;
His MAJESTY THE KING OF ITALY; His MAJESTY THE EMPEROR OF JAPAN; HER ROYAL HIGHNESS
THE GRAND-DUCHESS OF LUXEMBURG; THE PRESIDENT OF THE UNITED STATES OF MEXICO;
His SERENE HIGHNESS THE PRINCE OF MONACO; His MAJESTY THE KING OF NORWAY; HER
MAJESTY THE QUEEN OF THE NETHERLANDS; THE PRESIDENT OF THE POLISH REPUBLIC ; THE

1 Deposit of ratifications in Geneva :
DENMARK .............. ............................ . ..

The undertaking of the Government of the King to introduce in
Denmark the Uniform Law forming Annex I to this Convention is subject
to the reservations referred to in Articles 4,6, 9, 14 (paragraph 1), 16 (a), i8,
25, 26, 27 and 29 of Annex II to the said Convention.

The Government of the King, by its acceptance of this Convention,
does not intend to assume any obligations as regards Greenland. *

NORWAY ........ .... .................................
This ratification is subject to the reservations mentioned in Articles 4,

6, 9, 14 (paragraph i), 16 (a) and 18 of Annex II to the Convention, and the
Royal Norwegian Government reserves the right, at the same time, to avail
itself of the right granted to each of the High Contracting Parties by Articles
25, 26, 27 and 29 of the said Annex to legislate on the matters referred to
therein. *

SWEDEN .............. .................................
This ratification is subject to the reservations mentioned in Articles 4,

6, 9, 14 (paragraph x), 16 (a) and 18 of Annex II to the Convention, and
the Royal Swedish Government has availed itself of the right granted to
the High Contracting Parties by Articles 25, 26 and 29 of the said Annex
to legislate on the matters referred to therein. *

SWITZERLAND . . . . . . . . . . . . . . . . . . . . . . . . . . . . .
This ratification is given subject to the reservations mentioned in

Articles 2, 4, 8, 15, x6 (paragraph 2), 19, 24, 25, 26, 27, 29 and 30 of
Annex II.

It will take effect only after the adoption of a law revising Sections
XXIV to XXXIII of the Federal Code of Obligations or, if necessary, of a
special law regarding bills of exchange, promissory notes and cheques. *

FINLAND . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . .

This ratification is subject to the reservations mentioned in Articles 4,
6, 9, 14 (paragraph I), 16 (a), i8 and 27 of Annex 11 to this Convention,

* Traduit par le Secretariat de la Soci~t6 des
Nations, 4 titre d'information.

July 27, 1932.

July 27, 1932.

July 27, 1932.

August 26, 1932.

August 3T, 1932.

* Translated by the Secretariat of the League
of Nations, for information.
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PORTUGAISE ; SA MAJEST- LE RoI DE RoUIMANIE ; SA MAJESTt LE Rol DE SUADE ; LE CONSEIL
F1-DP-RAL SUISSE ; LE PRESIDENT DE LA RAPUBLIQUE TCH9COSLOVAQUE;: LE 1PRtSIDENT DE LA
RI9PUBLIQUE TURQUE; SA MAJESTt LE RoI DE YOUGOSLAVIE,

D6sireux de pr6venir les difficult~s auxquelles donne lieu ]a diversit6 des l6gislations des
pays oi les cheques sont appel~s bi circuler, et de donner ainsi plus de s~curit6 et de rapidit6 aux
relations du commerce international,

Ont d6sign6 pour leurs pl6nipotentiaires

LE PRt-SIDENT DU REICH ALLEMAND

M. Leo QUASSOWSKI, conseiller minist6riel au Minist6re de la Justice du Reich;
Le docteur Erich ALBRECHT, conseiller de l6gation au Ministre des Affaires ktrang&es

du Reich ;
Le docteur Erwin P.&TZOLD, conseiller au Tribunal de Schweidnitz.

Suite do la note page 356.
convention. En outre, la Finlande a fait usage du droit accord6 aux Hautes
Parties contractantes par les articles 25, 26 et 29 de ladite annexe, de
16gifdrer sur les mati~res y mentionndes.

MONACO ............. ....................................
JAPON ..... ....................... ...... * *.. ............

Par application de l'alin~a 2 de l'article premier de la convention,
cette ratification est donn~e sous r6serve du b~ndfice des dispositions
mentionn~es h l'annexe II de cette convention.

ITALIE . . . . . . . . . . . . . . . . . ... . . . . . . . . . . . . .
En conformiti de l'article premier de cette convention, le Gouver-

vernement royal d'Italie d~clare qu'il entend se pr~valoir des facult6s
pr6vues auxarticles 2, 3, 4, 5, 6, 7, 9, 10, 14, 16 alina 2, 19, 20, 21 alin6a.2,
23, 25, 26, 29 et 3 o , annexe II.

Par rapport L l'article 15, annexe II hi cette convention, les
institutions dont il est question audit article sont en Italie les a Stanze di
compensazione s seulement.

ALLENMAGNE .. ........... ...... .....................

Cette ratification est donn~e sous les r6serves pr6vues aux articles 6,
14, 15, x6 alin6a 2, 18, 23, 24, 25, 26 et 29 de 1'annexe II de la convention.

PAYS-BAS (pour le Royaume en Europe) ..........................
Cette ratification est subordonn~e aux r6serves mentionn6es 4 1'annexe II

de la convention.
GRAc. . ............. . ...... ...................

Dans les conditions ci-apr~s
A.

Le Gouvernenient hell6nique ne fait pas usage des r6serves des articles i,
2, 5 "h 8, ro h 14, 16, alin6a premier, lettres a) et b), 18, alin6a premier,
19 h 22, 24, 26, alin6a 2, de l'annexe II.

B.
Le Gouvernement hell6nique fait usage des r6serves suivantes pr6vues

dans l'annexe II :
x0 La r6serve de l'article 3, l'alinda 3 de l'article 2 de la loi uniforme

6tant remplac6 par : a Le cheque sans indication du lieu de paiement*
est consid~r6 comme payable au lieu de sa cr6ation.

20 La r6serve de l'article 4, et l'alin6a suivant est ajout6 i l'article 3:
Un cheque dmis et payable en Grkce n'est valable comme cheque que

9 fdvrier 1933.
25 aoflt 1933.

31 aoft I933.

3 octobre 1933.

2 avril 1934.

Ier juin 1934.
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PRESIDENT OF THE PORTUGUESE REPUBLIC; His MAJESTY THE KING OF ROUMANIA ; His MAJESTY-

THE KING OF SWEDEN; THE SWISS FEDERAL COUNCIL; THE PRESIDENT OF THE CZECHOSLOVAK

REPUBLIC; THE PRESIDENT OF THE TURKISH REPUBLIC; His MAJESTY THE KING OF YUGOSLAVIA,
Being desirous of avoiding the difficulties caused by differences in the laws of countries in

which cheques circulate, and of thus giving more security and stimulus to international trade
relations,

Have appointed as their plenipotentiaries

THE PRESIDENT OF THE GEIAN REICH :

M. Leo QUASSOWSKI, Ministerial Counsellor in the Reich Ministry of Justice;
Dr. Erich ALBRECHT, Counsellor of Legation in the Reich Ministry for Foreign Affairs;

Dr. Erwin PATZOLD, " Landgerichtsrat " at the Court of Schweidnitz.

Continuation of the Note, page 357.
and Finland has availed itself of the right granted to the High Contracting
Parties by Articles 25, 26 and 29 of the said Annex, to legislate on the
matters referred to therein. *

M oNAco . . . . . . . . . . . . . . .. . . . . . . . . . .. . . . . .
JAPAN . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . .

By application of Article 1, paragraph 2, of the Convention, this
ratification is subject to the benefit of the provisions mentioned in Annex II
of this Convention. *

ITALY ...... ............ ...... ......................

In accordance with Article i of this Convention, the Royal Italian
Government intends to avail itself of the rights provided in Articles 2, 3,
4, 5, 6, 7, 9, 10, 14, x6 (paragraph 2), 19, 20, 21 (paragraph 2), 23, 25, 26,
29 and 30 of Annex II.

In connection with Article 15 of Annex II to this Convention, the
institutions referred to in the said article are, in Italy, solely the " Stanze
di compensazione 7. *

GERMANY ......... ....................... "............

This ratification is given subject to the reservations mentioned in
Articles 6, 14, 15 (paragraph 2), 18, 23, 24, 25, 26 and 29 of Annex II of
the Convention. *

THE NETHERLANDS (for the Kingdom in Europe) ... ...............
This ratification is subject to the reservations mentioned in Annex II

of the Convention. *
GREECE . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . .

Subject to the following conditions

A.

February 9, 1933.
August 25, 1933.

August 31, 1933.

October 3, 1933.

April 2, 1934.

June 1, 1934.

The Hellenic Government does not avail itself of the reservations
provided in Articles 1, 2, 5-8, 10-14, 16 (paragraph I), (a) and (b), 18
(paragraph i), 19-22, 24 and 26 (paragraph 2), of Annex I.

B.
The Hellenic Government avails itself of the following reservations

provided in Annex II :
(I) The reservation in Article 3, paragraph 3 of Article 2 of the

Uniform Law being replaced by the words : "A cheque which does not
specify the place of payment shall be regarded as payable at the place
where it was drawn ".

(2) The reservation in Article 4, the following paragraph being
added to Article -3 : "A cheque issued and payable in Greece shall not

* Traduit par le Secretariat de la Soci~td des

Nations, 4 titre d'information.

No. 3316

* Translated by the Secretariat of the League
of Nations, for information.
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LE PRL-SIDENT FtDtRAL DE LA RPUBLIQUE D'AUTRICHE :
Le docteur Guido STROBELE, conseiller minist~iel au Minist~re f~ddral de ]a Justice.

SA MAJESTt LE Roi DES BELGES :

M. J. DE LA VALLE POUSSIN, secr6taire g~ndral honoraire du Ministre des Sciences
et des Arts.

SA MAJESTA LE RoI DE DANEMARK ET D'ISLANDE

M. Axel HELPER, conseiller ministdriel au Ministate du Commerce et de l'Industrie;
M. Valdemar EIGTVED, directeur de la a Privatbanken D A Copenhague.

Suite de la note page 356.

s'il a t6 tir6 sur une soci6t6 bancaire ou sur use personne juridique hellene
do droit public faisant des affaires de banque.

30 La r6serve de l'article 9, la disposition suivante 6tant ajout~e
lalin6a 3 de larticle 6 de la loi uniforme: cMais, dans ce cas exceptionnel,
l'dmission du cheque au porteur est interdite.

40 La rdserve de l'article 15, l'alin~a suivant dtant ajoutd h l'article 31
de la loi uniforme : a Par d~cret prdsidentiel, provoqu6 par les ministres de
]a Justice et de l'Economie nationale, il peut 8tre d6termin6 quelles sont
les institutions consid6rdes en Grce comme Chambres do compensation. x

50 La r6serve du second alin~a de Particle 16, et il est fix, que a dans
la loi helldnique soront inscrites des dispositions sur la perte et le vol
de cheques. D

60 La rdserve de 'article 17; h la fin de l'article 35, l'alin~a, suivant
est ajout6 :- Dans des circonstances exceptionnelles ayant trait au cours
du change de la monnaie hellnique, los effets de la clause prdvue 4
I alin6a 3 du pr6sent article peuvent 6tre abrog6s dans chaque cas par
des lois sp6ciales, on cc qui conceme des chques payables on Grace.
La m~me disposition pout 8tre appliqu~e en ce qui concerne aussi des
cheques 6mis en Grace. )

7o La rdserve de Particle 23; au No 2 de l'article 45 de la loi uni-
forme, il est ajout6 : a lesquels, en cc qui conceme les ch~ques 6mis et
payables en Grce, sont toutefois calcul6s dans chaque cas au taux
d'int&rt legal en vigueur en Gr&e. ) Do m6me, au No 2 do l'article 46 de
la loi uniforme il est ajoutd - a-le cas sp6cial du No 2 de Particle prdc~lent
dtant maintenu.

80 La rdserve de l'article 25 ; l'article suivant est ajout6 A la loi
nationale : a En cas, soit de d6chdance du porteur, soit d e prescription
du droit do recours, .il subsistera contre le tireur ou contre lendosseur
une action du fait qu'il se serait enrichi injustement. Cette action se
prescrit apr~s trois anndes h partir de la date de l'4mission du cheque. D

90 La r6serve du premier alin~a de 1'article 26 ; la disposition sui-
vante est formule : c Les causes d'interruption et de suspension des
prescriptions de la prdsente loi sont r~gies par les dispositions sur ]a
prescription et sur la prescription A court terme.

1o La r~serve de l'article 27, Farticle ind~pendant qui suit 6tant
formul :a Jours f6rids lgaux dans le sons de la pr~sente loi sont tous
les dimanches et tout jour de repos complet des bureaux publics. z

1i o La r6serve de l'article 28, ainsi que celle de l'article 29.
120 La r~serve de l'article 30.PORTUGAL............................................... 8 juin 1934.

Cette ratification est donn6e sous la rdserve que Iosdispositions de la
convention ne s'appliquent pas au territoire colonial portugais.

A dlidsion :
NICARAGUA ......... ......................... ....... i6 mars 1932.

No 33z6
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THE FEDERAL PRESIDENT OF THE AUSTRIAN REPUBLIC:

Dr. Guido STROBELE, Ministerial Counsellor in the Federal Ministry of Justice.

His 'MAJESTY THE KING OF THE BELGIANS "
M. J. DE LA VALLI E POUSSIN, Honorary Secretary-General of the Ministry of Science

and Arts.

His 'MAJESTY THE KING OF DENMARK AND ICELAND

M. Axel HELPER, Ministerial Counsellor in the Ministry of Commerce and Industry;
M. Valdemar EIGTVED, General Manager of the "Privatbanken ", Copenhagen.

Continuation of the Note, page 357..
be valid as a cheque unless it is drawn on a banking company or Greek
!egal person having the status of an institution of public law engaging
in banking business ".

(3) The reservation in Article 9, the following provision being
added to paragraph 3 of Article 6 of the Uniform Law : " But in such
exceptional case the issue of the cheque to bearer is prohibited ".

(4) The reservation in Article 15, the following paragraph being
added to Article 31 of the Uniform Law : "1 By presidential decree,
promulgated at the instance of the Ministers of Justice and National
Economy, it may be decided what institutions in Greece are to be regarded
as clearing-houses ".

(5) The reservation in the second paragraph of Article 16, it being
laid down that " provisions with regard to the loss or theft of cheques
shall be embodied in Greek law ".

(6) The reservation in Article 17, the following paragraph being
added at the end of Article 35 :" In exceptional circumstances connected
with the rate of exchange of Greek currency, the effects of the stipulation
contained in paragraph 3 of the present Article may be abrogated in each
case by special legislation as regards cheques payable in Greece. The
above provision may also be applied as regards cheques issued in Greece ".

(7) The reservation in Article 23, the following being added to
No. 2 in Article 45 of the Uniform Law:" which, however, in the case of
cheques issued and payable in Greece, shall be calculated in each case
at the legal rate of interest in force in Greece ". Similarly, the following
is added to No. 2 of Article 46 of the Uniform Law : "1 except in the
special case dealt with in No. 2 of the preceding Article ".

(8) The reservation in Article 25, the following Article being added
to the National Law : " In the event of forfeiture of the bearer's rights
or limitation of the right of action, proceedings may be taken against
the drawer or endorser on the ground of his having made an inequitable
gain. The right to take such proceedings lapses after three years from
the date of the issue of the cheque ".

(9) The reservation in the first paragraph of Article 26, a provision
being enacted to the following effect : "1 The causes of interruption or
suspension of limitation of actions enacted in the present law shall be
governed by the rules regarding limitation and short-term limitation
of actions ".

(zo) The reservation in Article 27, a separate Article being appended
in the following terms : " Legal holidays within the meaning of the present
lawshall be all Sundays and all full days of rest observed bypublic offices".

(ii) The reservation in Article 28 and the reservation in Article 29.
(12) The reservation in Article 30.*

PORTUGAL ........................................... June 8, 1934.
This ratification is given subject to the reservation that the provisions of

the Convention do not apply to the colonial territory of Portugal.*
Accession :

NICARAGUA ............. ............................... March i6, 1932.

• Traduit par le Secr6tariat de la SociWt des * Translated by the Secretariat of the League
Nations, 4 titre d'information. of Nations, for information.
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LE PRESIDENT DE LA RtPUBLIQUE DE POLOGNE, POUR LA VILLE LIBRE DE DANTZIG

M. J6sef SuLKoWSiIu, professeur a l'Universit6 de Poznafi, membre de Ia Commission
de codification de Pologne.

LE PRPSIDENT DE LA R1fPUBLIQUE DE L'EQUATEUR

Le docteur Alejandro GASTELd, consul A Gen~ve.

SA MAJESTP_ LE RoI D'ESPAGNE

Le professeur Francisco BERNIS, secr~taire gdndral du Conseil supdrieur bancaire.

LB PR19SIDENT DE LA RfPUBLIQUE DE FINLANDE

M. Filip GRb5NWALL, conseiller d'Etat, membre de Ia Haute Cour administrative.

LE PResIDENT DE LA RPUBLIQUE FRANqAISE
M. Louis-Jean PERCEROU, professeur A la Facult6 de Droit de l'Universit6 de Paris.

LE PRtSIDENT DE LA REPUBLIQUE HELL]NIQUE

M. R. RAPHAkL, d6lgu6 permanent aupr~s de la Socimt6 des Nations;
M. A. CONTOUMAS, premier secr6taire de la D6lgation permanente aupre's de la Socidt6

des Nations.

SON ALTESSE S!RtNISSIME LE R1tGENT DU R OYAUME DE HONGRIE
M. Jean PEL%NYI, ministre r~sident, chef de la D6lgation royale aupr~s de la Socit6

des Nations.

SA MAJESTP, LE RoI D'ITALIE

M. Amedeo GIANNINI, conseiller d'Etat, ministre pldnipotentiaire de premiere classe;
M. Giovanni ZAPPALk, avocat, chef de division au Ministare des Finances.

SA MAJEST- L'EmPEREUR DU JAPON

M. Nobutaro KAWASHI-MA, envoy6 extraordinaire et ministre pl6nipotentiaire pros le
Pr6sident de la R6publique helldnique ;

M. Ukitsu TANAKA, juge A la Cour supreme du Japon.

SON ALTESSE ROYALE LA GRANDE-DUCHESSE DE LuxEMBOURG

M. Charles VEIhMAiRE, consul A Gen~ve.

LE PR1-SIDENT DES ETATS-UNIS DU MEXIQUE
M. Antonio CASTRO-LEAL, observateur aupr~s de la Socidt6 des Nations.

SON ALTESSE S]eRtNISSIME LE PRINCE DE MONACO

M. Conrad E. HENTSCH, consul g6ndral de Ia Principaut6 a Gen~ve.

SA MAJEST9 LE Roi DE NORV-GE
M. C. Stub HOLMBOE, avocat A Ia Cour supreme.

SA MAJEST LA REINE DES PAYS-BAS :

Le docteur J. KoSTERS, conseiller A la Haute Cour de Justice, ancien professeur de
1'Universit6 de Groningue.

LE PRILSIDENT DE LA RtPUBLIQUE DE POLOGNE

M. J6zef SuLKOWSKI, professeur a l'Universit6 de Poznafi, membre de Ia Commission
de codification de Pologne.
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THE PRESIDENT OF THE POLISH REPUBLIC, FOR THE FREE CITYV OF DANZIG

M. J6zef SULKOWSII, Professor at the University of Poznafi, Member of the Polish
Codification Commission.

THE PRESIDENT OF THE REPUBLIC OF ECUADOR

Dr. Alejandro GASTEL5, Consul at Geneva.

HIS MNAJESTY THE ICING OF SPAIN:

Professor Francisco BERNIS, Secretary-General of the " Consejo superior Bancario ".

THE PRESIDENT OF THE REPUBLIC OF FINLAND

M. Filip GRONWALL, Counsellor of State, Member of the High Administrative Court.

THE PRESIDENT OF THE FRENCH REPUBLIC

M. Louis Jean PERCEROU, Professor in the Faculty of Law of the University of IParis.

THE PRESIDENT OF THE HELLENIC REPUBLIC

M. R. RAPHARL, Permanent Delegate accredited to the League of Nations;
M. A. CONTOUMAS, First Secretary of the Permanent Delegation accredited to the League

of Nations.

HIS SERENE HIGHNESS THE REGENT OF THE KINGDOM OF HUNG.ARY

M. Jean PELtNYI, Resident Minister, Head of the Royal Delegation accredited to the
League of Nations.

HIS MAJESTY THE KING OF ITALY

M. Amedeo GLANNINI, Counsellor of State, First-Class Minister Plenipotentiary;
M. Giovanni ZAPPALA, Barrister-at-Law, Head of Section in the Ministry of Finance.

HIs MAJESTY THE EMPEROR OF JAPAN :

M. Nobutaro KAWASHIMA, Envoy Extraordinary and Minister Plenipotentiary to the
President of the Hellenic Republic;

M. Ukitsu TANAKA, Judge at the Supreme Court of Japan.

HER ROYAL HIGHNESS THE GRAND-DUCHESS OF LUXEMBURG

M. Charles VERMAIRE, Consul at Geneva.

THE PRESIDENT OF THE UNITED STATES OF MEXICO

M. Antonio CASTRO-LEAL, Observer accredited to the League of Nations.

HIS SERENE HIGHNESS THE PRINCE OF MONACO

M. Conrad E. HENTSCH, Consul-General of the Principality at Geneva.

His MAJESTY THE KING OF NORWAY

M. C. Stub HOLMBOE, Advocate at the Supreme Court.

HER MAJESTY THE QUEEN OF THE NETHERLANDS :

Dr. J. KOSTERS, Counsellor at the High Court of Justice, former Professor at the University
of Groningen.

THE PRESIDENT OF THE POLISH REPUBLIC:

M. J6zef SULKOWSKI, Professor at the University of Poznafi, Member of the Polish
Codification Commission.
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LE PR#tSIDENT DE LA R IPUBLIQUE PORTUGAISE :

Le docteur Jos6 CAEIRO DA MATTA, recteur de l'Universit6 de Lisbonne, professeur A ]a
Facult6 de droit, dirccteur de la Banque de Portugal et juge supplant A ]a Cour
permanente de Justice internationale.

SA MAJESTI LE RoI DE ROUMANIE :

M. Constantin ANTONIADE, envoy6 extraordinaire et ministre pl6nipotentiaire aupr~s
de la Soci6t des Nations.

SA MAJESTP LE RoI DE SUI-DE
Le baron Erik Teodor MARKS VON WURTEMBERG, president de la Cour d'appel de Stockholm

ancien ministre des Affaires 6trang~res ;
M. L. Birger EKEBERG, ancien ministre de la Justice, president de la Commission de

lgislation civile, ancien conseiller de la Cour supreme ;
M. Knut DAHLBERG, ancien ministre de 1'Agriculture, directeur de 'Association des

Banques su~doises.

LE CONSEIL F IDtRAL SUISSE

Le docteur Max VISCHER, avocat et notaire, premier secr6taire de 1'Association suisse
des Banquiers A BAle ;

Le docteur 0. HULFTEGGER, premier secrdtaire du Directoire de r'Union suisse du
Commerce et de l'Industrie A Zurich.

LE PRESIDENT DE LA RfPUBLIQUE TCHPCOSLOVAQUE

Le docteur Karel HERMANN-OTAVSI(-', professeur A l'Universit6 de Prague, President
de ]a Commission de codification du droit commercial au Ministre de la Justice.

LE PRESIDENT DE LA RPUBLIQUE TURQUE :

CEreAL HUSNt bey, envoy6 extraordinaire et ministre plknipotentiaire pros le Conseil
. f~d6ral suisse, ancien ministre de l'Instruction publique.

SA MAJESTf, LE Rol DE YOUGOSLAVIE

M. I. CHOUAIENOVITCH, ministre p]6nipotentiaire, d~l~gu6 perman~ent aupr s de ]a
Soci~t6 des Nations.

Lesquels, apr.s avoir communiqu6 leurs pleins pouvoirs, trouvds en bonne et due forme,
sont convenus des dispositions suivantes

Article premier.

Les Hautes Parties contractantes s'engagent A introduire dans Jeurs territoires respectifs,
soit dans un des textes originaux; soit dans leurs langues nationales, la loi uniforme formant
'annexe I de ]a prdsente convention.

Cet engagement sera 6ventuellement subordonn6 aux rserves que chaque Haute Partie
contractante devra, dans ce cas, signaler au moment de sa ratification ou de son adhesion. Ces
rserves devront 6tre choisies parmi celles que mentionne 'annexe II de la pr~sente convention.

Cependant, pour ce qui est des r6serves visdes aux articles 9, 22, 27 et 3o de ladite annexe II,
elles pourront tre faites post~rieurement A la ratification ou A l'adh6sion, pourvu qu'elles fassent"
l'objet d'une notification au Secr~taire g~ndral de la Socidt6 des Nations qui en communiquera
inmddiatement le texte aux Membres de la Socidtd des Nations' et aux Etats non membres au
nom desquels la pr~sente convention aura W ratifide ou au nom desquels il y aura 6td adhr.
De telles reserves ne sortiront pas leurs effets avant le quatre-vingt-dixime jour qui suivra la
reception par le Secrdtaire g~ndral de la notification susdite.
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THE PRESIDENT OF THE PORTUGUESE REPUBLIC

Dr. Jose CAEIRO DA MATTA, Rector of the University of Lisbon, Professor in the Faculty
of Laws, Director of the Bank of Portugal, and Deputy Judge at the Permanent
Court of International Justice.

HIS 'MAJESTY TIIE KING OF ROUMANIA :

M. Constantin ANTONIADE, Envoy Extraordinary and Minister Plenipotentiary accredited
to the League of Nations.

HIS MAJESTY THE KING OF SWEDEN

Baron Erik Teodor MARKS VON WORTEMBERG, President of the Stockholm Court of Appeal,
former Minister for Foreign Affairs.

M. L. Birger EKEBERG, former Minister of Justice, President of the Civil Legislation
Commission, former Counsellor of the Supreme Court ;

M. Knut DAHLBERG, former Minister of Agriculture, Director of the Association of
Swedish Banks.

THE Swiss FEDERAL COUNCIL

Dr. Max VISCHER, Barrister-at-Law and Notary, First Secretary of the Swiss Bankers'
Association at Basle;

Dr. 0. HULFTEGGER, First Secretary to the Board of the Swiss Commercial and Industrial
Union at Zurich.

THE PRESIDENT OF THE CZECHOSLOVAK REPUBLIC

Dr. Karel HERMANN-OTAVSK', Professor at the University of Prague, President of the
Codification Commission for Commercial Law in the Ministry of Justice.

THE PRESIDENT OF THE TURKISH REPUBLIC

CEMAL HisNi Bey, Envoy Extraordinary and Minister Plenipotentiary to the Swiss
Federal Council, former Minister of Public Instruction.

His MAJESTY THE KING OF YUGOSLAVIA

I. I. CHOUMENKOVITCH, Minister Plenipotentiary, Permanent Delegate accredited to
the League of Nations.

Who, having communicated their full powers found in good and due form, have agreed
upon the following provisions

Article I.

The High Contracting Parties undertake to introduce in their respective territories, either
in one of the original texts or in their own languages, the Uniform Law forming Annex I of the
present Convention.

This undertaking shall, if necessary, be subject to such reservations as each High Contracting
Party shall notify at the time of its ratification or accession. These reservations shall be chosen
from among those mentioned in Annex II of the present Convention.

The reservations referred to in Articles 9, 22, 27 and 30 of the said Annex II may, however,
be made after ratification or accession, provided that they are notified to the Secretary-General
of the League of Nations, who shall forthwith communicate the text thereof to the Members of
the League of Nations and to the non-member States on whose behalf the present Convention
has been ratified or acceded to. Such reservations shall not take effect until the ninetieth day
following the receipt by the Secretary-General of the above-mentioned notification.
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Chacune des Hautes Parties contractantes pourra, en cas d'urgence, faire usage des r6serves
prvucs par les articles 17 et 28 de ladite Annexe II, apr~s la ratification ou 1'adhgsion. Dans ces
cas, elle devra en donner directement et imm6diatement communication h toutes autres Parties
contractantes et au Secr6taire g6n~ral de la Soci~t6 des Nations. La notification de ces r6serves
produira ses effets deux jours apr~s la r~ception de ladite communication par les Hautes Parties
contractantes.

Article II.

Dans le territoire de chacune des Hautes Parties contractantes, la loi uniforme ne sera pas
applicable aux cheques d6jX cr66s au moment de la mise en vigueur de ]a pr&sente convention.

Article III.

La pr~sente convention, dont les textes frangais et anglais feront 6galement foi, portera ]a
date de ce jour.

Elle pourra 6tre sign~e ultrieurement jusqu'au 15 juillet 1931 au nom de tout Membre de
la Soci6t6 des Nations et de tout Etat non membre.

Article IV.

La pr~sente convention sera ratifi~e.
Les instruments de ratification seront d~pos~s avant le Ier septembre 1933 aupr~s du Secrdtaire

g~n~ral de la Soci~t6 des Nations, qui en notifiera imm~diatement ]a rception A tous les Membres
de la Soci~t6 des Nations et aux Etats non membres au nom desquels la pr~sente convention a Rd
sign~e ou au nom desquels il y a W adhr6.

Article V.

A partir du 15 juillet 193i, tout Membre de ]a Soci~t6 des Nations et 'tout Etat non membre
pourra y adh~rer.

Cette adhesion s'effectuera par une notification au Secr~taire g~ndral de ]a Socitd des Nations
pour 6tre d~pos~e dans les archives du Secretariat.

Le Secr~taire g~n~ral notifiera ce d~p6t imm6diatement A3 tous les MIembres de la Soci~t6
des Nations et aux Etats non membres au nom desquels ]a pr6sente convention aura W sign~e
ou au nom desquels il y aura W adhdr6.

Article VI.

La pr~sente convention n'entrera en vigueur que lorsqu'elle aura W ratifi~e ou qu'il y aura
6t6 adh~rd au nom de sept Membres de ]a Soci~td des Nations ou Etats non membres, parmi
lesquels devront figurer trois des Membres de ]a Soci6t6 des Nations repr~sent6s d'une mani~re
permanente au Conseil.

La date de l'entr6e en vigueur sera le quatre-vingt-dixi me jour qui suivra la reception par
le Secr6taire g6n~ral de la SociRt des Nations de la septi~me ratification ou adhdsion, conformment
A l'alin~a premier du pr6sent article.

Le Secrtaire g~neral de la Societ6 des Nations, en faisant les notifications pr6vues aux
articles IV et V, signalera sp6cialement que les ratifications ou adhesions visdes A 1'alin~a premier
du pr~sent article ont t6 recueillies.
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Each of the High Contracting Parties may, in urgent cases, make use of the reservations
contained in Articles 17 and 28 of the said Annex II, even after ratification or accession. In such
cases, they must immediately notify direct all other High Contracting Parties and the Secretary-
General of the League of Nations. The notification of these reservations shall take effect two days
following its receipt by the High Contracting Parties.

Article II.

In the territories of each of the High Contracting Parties, the Uniform Law shall not apply
to cheques already issued at the time of the coming into force of the present Convention.

Article III.

The present Convention, the French and English texts of which shall be equally authentic,
shall bear this day's date.

It may be signed thereafter until July 15th, 193x, on behalf of any Member of the League
of Nations or non-member State.

Article IV.

The present Convention shall be ratified.
The instruments of ratification shall be deposited before September I, 1933, with the Secretary-

General of the League of Nations, who shall forthwith notify receipt thereof to all the Members
of the League of Nations and to the non-member States on whose behalf the present Convention
has been signed or acceded to.1

Article V.

As from July 15, 1931, any Member of the League of Nations and any non-member State
may accede thereto.

Such accession shall be effected by a notification to the Secretary-General of the League
of Nations, such notification to be deposited in the archives of the Secretariat.

The Secretary-General shall notify such deposit forthwith to all the Members of the League
of Nations and to the non-member States on whose behalf the present Convention has been signed
or acceded to.

Article VI.

The present Convention shall not come into force until it has been ratified or acceded to on
behalf of seven Members of the League of Nations or non-member States, including therein three
of the Members of the League permanently represented on the ,Council.

The date of entry into force shall be the ninetieth day following the receipt by the Secretary-
General of the League of Nations of the seventh ratification or accession in accordance with the
first paragraph of the present Article.

The Secretary-General of the League of Nations, when making the notifications provided
for in Articles IV and V, shall state in particular that the ratifications or accessions referred to
in the first paragraph of the present Article have been received.
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Article VII.

Chaque ratification ou adh6sion qui interviendra apr~s 1'entr6e en vigueur de Ia convention
conformment a l'article VI sortira ses effets d~s le quatre-vingt-dixi~me jour qui suivra la date
de sa r~ception par le Secr6taire g6n~ral de la Soci~t6 des Nations.

Article VIII.

Sauf les cas d'urgence, la pr~sente convention ne pourra tre d~nonc~e avant l'expiration
d'un d6lai de deux ans a partir de La date a laquelle elle sera entree en vigueur pour le Membre
de la Soci6t6 des Nations ou pour l'Etat non membre qui la ddnonce ; cette d~nonciation produira
ses effets d6s le quatre-vingt-dixi6me jour suivant la rception par le Secr6taire g6n~ral de La
notification a lui adress6e.

Toute d~nonciation sera conuTuniqu~e imm~diatement par le Secr~taire g~nral de la Socit6
des Nations a toutes les autres Hautes Parties contractantes.

Dans les cas d'urgence, La Haute Partie contractante qui effectuera ]a d6nonciation en donnera
directement et imm6diatement communication h toutes autres Hautes Parties contractantes, et
La d6nonciation produira ses effets deux jours apr~s La r~ception de ladite communication par
lesdites Hautes Parties contractantes. La Haute Partie contractante qui d6noncera dans ces
conditions avisera 6galement de sa d~cision le Secr6taire g6n&al de la Socit6 des Nations.

Chaque d6nonciation n'aura d'effet qu'en ce qui concerne la Haute Partie contractante au
nom de laquelle elle aura Wt faite.

Article IX.

Tout Membre de la Soci~t6 des Nations et tout Etat non membre a l'dgard duquel La pr6sente
convention est en vigueur pourra adresser au Secr~taire g~n~ral de Ia Socit6 des Nations, d~s
1'expiration de La quatrinme annee suivant 1entr6e en vigueur de la convention, tne demande
tendant a La revision de certaines ou de toutes les dispositions de cette convention.

Si une telle demande, communiqu~e aux autres Membres ou Etats non membres entre lesquels
la convention est alors en vigueur, est appuy~e, dans un d6lai d'un an, par au moins six d'entre
eux, le Conseil de La Socidtd des Nations decidera s'il y a lieu de convoquer une conference t cet
effet.

Article X.

Les Hautes Parties contractantes peuvent d~clarer au moment de Ia signature, de la ratification
ou de l'adh6sion que, par leur acceptation de Ia pr6sente convention, elles n'entendent assumer
aucune obligation en ce qui concerne 'ensemble ou toute partie de leurs colonies, protectorats
ou territoires places sous leur suzerainet6 ou mandat ; dans ce cas, La pr6sente convention ne sera
pas applicable aux territoires faisant l'objet de pareille declaration.

Les Hautes Parties contractantes pourront tout moment dans La suite notifier au Secrntaire
g6n6ral de la Soci~t6 des Nations qu'elles entendent rendre Ia pr6sente convention applicable a.
l'ensemble ou A toute partie de leurs territoires ayant fait l'objet de La d~claration pr6vue A l'alin~a
prec6dent. Dans ce cas, la convention s'appliquera aux territoires visas dans la notification quatre-
vingt-dix jours apr~s la r6ception de cette demi~re par le Secr~taire gtn6ral de la Soci~t6 des
Nations.

De mme, le Hautes Parties contractantes peuvent, conformtment A l'article VIII, denoncer
la pr6sente convention pour l'ensemble ou toute partie de leurs colonies, protectorats ou territoires
plac6s sous leur suzerainet6 ou mandat.

Article XI.

La pr~sente convention sera enregistr~e par le Secr~taire g~ndral de Ia Soci~t6 des Nations
d~s son entree en vigueur.
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Article VII.

Every ratification or accession effected after the entry into force of the Convention in accordance
with Article VI shall take effect on the ninetieth day following the date of receipt thereof by the
Secretary-General of the League of Nations.

Article VIII.
Except in urgent cases, the present Convention may not be denounced before the expiry of

two years from the date on which it has entered into force in respect of the Member of the League
or non-member State denouncing it; such denunciation shall take effect as from the ninetieth
day following the receipt by the Secretary-General of the notification addressed to him.

Every denunciation shall be immediately communicated by the Secretary-General of the
League of Nations to all the other High Contracting Parties.

In urgent cases a High Contracting Party which denounces the Convention shall immediately
notify direct all other High Contracting Parties, and the denunciation shall take effect two days
after the receipt of such notification by the said High Contracting Parties. A High Contracting
Party denouncing the Convention in these circumstances shall also inform the Secretary-General
of the League of Nations of its decision.

Each denunciation shall take effect only as regards the High Contracting Party on whose
behalf it has been made.

Article IX.

Every Member of the League of Nations and every non-member State in respect of which
the present Convention is in force may forward to the Secretary-General of the League of Nations,
after the expiry of the fourth year following the entry into force of the Convention, a request for
the revision of some or all of the provisions of this Convention.

If such request, after being communicated to the other Members or non-member States between
which the Convention is at that time in force, is supported within one year by at least six of them,
the Council of the League of Nations shall decide whether a Conference shall be convened for the
purpose.

Article X.

The High Contracting Parties may declare at the time of signature, ratification or accession,
that it is not their intention in accepting the present Convention to assume any liability in respect
of all or any of their colonies, protectorates or territories under suzerainty or mandate, in which
case the present Convention shall not be applicable to the territories mentioned in such declaration.

The High Contracting Parties may at any time subsequently inform the Secretary-General
of the League of Nations that they intend to apply the present Convention to all or any of their
territories referred to in the declaration provided for in the preceding paragraph. In this case,
the Convention shall apply to the territories referred to in the notification ninety days after its
receipt by the Secretary-General of the League of Nations.

They further reserve the right to denounce it, in accordance with the conditions of Article VIIi,
on behalf of all or any of their colonies, protectorates or territories under suzerainty or mandate.

Article XI.
The present Convention shall be registered by the Secretary-General of the League of Nations

as soon as it comes into force.
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En foi de quoi les pldnipotentiaires sus-
nomm~s ont sign6 ]a pr~sente convention.

Fait k Gen~ve, le dix-neuf mars rail neuf
cent trente et un, en simple expedition, qui
sera d6pos6e dans les archives du Secrdtariat
de la Soci~t6 des Nations; copie conforme en
sera transmise A tous les Membres de la Soci~td
des Nations et A tous les Etats non membres
reprdsent~s A la conference.

Allemagne

In faith whereof the above-mentioned Pleni-
potentiaries have signed the present Convention.

Done at Geneva, the nineteenth day of March,
one thousand nine hundred and thirty-one, in a
single copy, which shall be deposited in the
archives of the Secretariat of the League of
Nations, and of which authenticated copies
shall be delivered to all Members of the League
of Nations and non-member States represented
at the Conference.

Germany
L. QUASSOWSKI

Dr ALBRECHT

Erwin PATZOLD

Autriche

Belgique

Danemark

Dr Guido STROBELE

DE LA VALLU E POUSSIN

Austria

Belgium

Denmark
HELPER

V. EIGTVED

Ville Libre de Dantzig

Equateur

Espagne

Finlande

France

Grice

Hongrie

Italie

J6zef SuLxOWSKI

Alex GASTELO

Francisco BERNIS

F. GR6NWALL

J. PERCEROU

R. RAPHAEL

A. CONTOUMAS

PELANYI

Amedeo GIANNINI

Giovanni ZAPPALX

Free City of Danzig

Ecuador

Spain

Finland

France

Greece

Hungary

Italy
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Japon Japan
N. KAWASHIMA.,

Ukitsu TANAKA.

Luxembour g Luxem burg
Ch. G. VERIIAIRE

Mexique Mexico
Antonio CASTRO-LEAL

Monaco Monaco
C. HENTSCH.

ad referendum

Norv~ge Norway
Stub HOLMBOE

Pays-Bas The Netherlands
J. KOSTERS.

Polo gne Poland
Jdzef SULKOWSKI

Portugal Portugal
JOS6 CAEIRO DA MATTA

Roumanie Roumania
C. ANTONIADE

Suide Sweden

E. MARKS VON WURTEMBERG

Birger EKEBERG

K. DAHLBERG

Sous r6serve de ratification par S. M. le Roi de
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ANNEXE I

LOI UNIFORME CONCERNANT LE CHtIQUE

CHAPITRE I. - DE LA CRP-ATION ET DE LA FORME DU CHtQUE.

Article premier.

Le chque contient :

i. La d~nomination de cheque, ins~r6e dans le texte mme du titre est exprim~e dans
la langue employee pour la r6daction de ce titre ;

2. Le mandat pur et simple de payer une somme dtermine;
3. Le nora de celui qui doit payer (tir6)
4. L'indication du lieu oil le paiement doit s'effectuer;

5. L'indication de la date et du lieu oii le cheque est cr6;•
6. La signature de celui qui 6met le cheque (tireur).

Article 2.

Le titre dans lequel une des 6nonciations indiqu6es . 'article pr6c6dent fait d6faut ne vaut
pas comme cheque, sauf dans les cas d6termin6s par les alin6as suivants.

A d6faut d'indication sp6ciale, le lieu d6sign6 & c6t6 du nom du tir6 est r~put6 6tre le lieu de
paiement. Si plusieurs lieux sont indiqu6s A c6t6 du nom du tir6, le cheque est payable au premier
lieu indiqu6.

A d6faut de ces indications ou de toute autre indication, le cheque est payable au lieu oii le
tir6 a son dtablissement principal.

Le cheque sans indication du lieu de sa cr6ation est consid6r6 comme souscrit dans le lieu d6sign6
. c6td du nom du tireur.

Article 3.

Le cheque est tir6 sur un banquier ayant des fonds & la disposition du tireur et conform6ment
5. une convention, expresse ou tacite, d'apr~s laquelle le tireur a le droit de disposer de ces fonds
par cheque. Nanmoins, en cas d'inobservation de ces prescriptions, la validit6 du titre comme
cheque n'est pas atteinte.

Articl6 4.

Lc cheque ne peut pas 6tre accept6. Une mention d'acceptation port6e sur le cheque est r~putde
non dcrite.

Article 5.

Le cheque peut 6tre stipul6 payable :
A une personne d6nolmn6e, avec ou sans clause expresse c A ordre,;
A une personne d6nomm6e, avec la clause a non . ordre D ou une clause dquivalente
Au porteur.
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A NNEX I.

UNIFORM LAW ON CHEQUES.

CHAPTER I. THE DRAWING AND FoRM OF A CHEQUE.

Article z.
A cheque contains:

X. The term " cheque" inserted in the body of the instrument and expressed in
the language employed in drawing up the instrument ;

2. An unconditional order to pay a determinate sum of money;
3. The name of the person who is to pay (drawee);
4. A statement of the place where payment is to be.made;
5. A statement of the date when and the place where the cheque is drawn;
6. The signature of the person who draws the cheque (drawer).

Article 2.

An instrument in which any of the requirements mentioned in the preceding article is wanting
is invalid as a cheque, except in the cases specified in the following paragraphs :

In the absence of special mention, the place specified beside the name of the drawee is deemed
to be the place of payment. If several places are named beside the name of the drawee, the cheque
is payable at the first place named.

In the absence of these statements, and of any other indication, the cheque is payable at
the place where the drawee has his principal establishment.

A cheque which does not specify the place at which it was drawn is deemed to have been
drawn in the place specified beside the name of the drawer.

Article 3.

A cheque must be drawn on a banker holding funds at the disposal of the drawer and in
conformity with an agreement, express or implied, whereby the drawer is entitled to dispose of
those funds by cheque. Nevertheless, if these provisions are not complied with, the instrument
is still valid as a cheque.

Article 4.

A cheque cannot be accepted. A statement of acceptance on a cheque shall be disregarded.

Article 5.

A cheque may be made payable:
To a specified person with or without the express clause " to order ", or
To a specified person, with -the words "not to order" or equivalent words, or
To bearer.
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Le ch&que au profit d'une personne denomm~e, avec la mention a ou au porteur i, ou un terme
6quivalent, vaut comme cheque au porteur.

Le cheque sans indication du b6n6ficiaire vaut comme cheque au porteur.

Article 6.

Le cheque peut 6tre - l'ordre du tireur lui-m~me.
Le cheque peut 6tre tir6 pour le compte d'un tiers.
Le cheque ne peut etre tir6 sur le tireur lui-merne, sauf dans le cas oil il s'agit d'un cheque tir6

entre diff6rents 6tablissements d'un m~me tireur.

'Article 7.

Toute stipulation d'intirets ins6r6e dans le chque est r~put~e non &rite.

•Article, 8.

Le cheque pent 6tre payable au domicile d'un tiers, soit dans la localitd ohi le tir6 a son donicile,
soit dans une autre localit6, A& condition toutefois que le tiers soit banquier.

Article 9.

Le cheque dont le montant est dcrit N. la fois en toutes lettres et en chiffres vaut, en cas de
diffirence, pour la somme 6crite en toutes lettres.

Le cheque dont le montant est 6crit plusieurs fois, soit en toutes lettres, soit en chiffres, 'ne
vaut, en cas de diffirence, que pour la moindre sormne.

Article io.

Si le cheque porte des signatures de personnes incapables de s'obliger par cheque, des signatures
fausses ou des signatures de personnes imaginaires, ou des signatures qui, pour toute autre raison,
ne sauraient obliger les personnes qui ont sign6 le cheque, ou au nom desquelles il a t6 sign6, les
obligations des autres signataires n'en sont pas moins valables.

LArtice xI.

Quiconque appose sa signature sur un ch~que, comme repr~sentant d'une personne pour
laquele il navait pas le pouvoir d'agir, est oblig6 lui-m~me en vertu du cheque, et s'il a pay6, a les
memes droits qu'aurait eu le pr6tendu represent6. II en est de m~me du reprsentant qui a d6passd
ses pouvoirs.

Article 12.

Le tireur est garant du paiement. Toute clause par lequelle le tireur s'exon~re de cette garantie
est r~putde non 6crite.

Article 13.
Si un cheque incomplet L 1'6rdssion, a t6 compl6t& contrairement aux accords intervenus,

l'inobservation de ces accords ne peut pas 8tre oppos~e au porteur, A moins qu'iI n'ait acquis le
cheque de mauvaise foi ou que, en 1'acqu~rant, il n'ait commis une faute lourde.
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A cheque made payable to a specified person with the words" or to bearer ", or any equivalent
words, is deemed to be a cheque to bearer.

A cheque which does not specify the payee is deemed to be a cheque to bearer.

Article 6.

A cheque may be drawn to the drawer's own order.
A cheque may be drawn for account of a third person.
A cheque may not be drawn on the drawer himself unless it is drawn by one establishment

on another establishment belonging to the same drawer.

Article 7.

Any stipulation concerning interest which may be embodied in the cheque shall be disregarded.

Article 8.

A cheque may be payable at the domicile of a third person either in the locality where the
drawee has his domicile or in another locality, provided always that such third person is a banker.

Article 9.

Where the sum payable by a cheque is expressed in words and also in figures, and there is
any discrepancy, the sum denoted by the words is the amount payable.

Where the sum payable by a cheque is expressed more than once in words or more than once
in figures, and there is any discrepancy, the smaller sum is the sum payable.

Article io.

If a cheque bears signatures of persons incapable of binding themselves by a cheque, or
forged signatures, or signatures of fictitious persons, or signatures which for any other reason
cannot bind the persons who signed the cheque or on whose behalf it was signed, the obligations
of the other persons who have signed it are none the less valid.

Article ii.

Whosoever puts his signature on a cheque as representing a person for whom he had no power
to act is bound himself as a party to the cheque and, if he pays, has the same rights as the person
for whom he purported to act. The same rule applies to a representative who has exceeded his
powers.

Article 12.

The drawer guarantees payment. Any stipulation by which the drawer releases himself
from this guarantee shall be disregarded.

Article 13.

If a cheque which was incomplete when issued has been completed otherwise than in accordance
with the agreements entered into, the non-observance of such agreements may not be set up
against the holder unless he has acquired the cheque in bad faith or, in acquiring it, has been
guilty of gross negligence.
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CHAPITRE II. - DE LA TRANSMISSION.

Article 14.

Le cheque stipuld payable au profit d'une personne d6nomm~e avec ou sans clause expresse
A ordre ) est transmissible par ]a voie de l'endossement.

Le cheque stipul6 payable au profit d'une personne d6nommie avec la clause a non & ordre
ou une clause 6quivalente n'est transmissible que dans la forme et avec les effets d'une cession
ordinaire.

L'endossement peut 6tre fait mme au profit du tireur ou de tout autre oblig6. Ces personnes
peuvent endosser le ch~que A nouveau.

Article 15.

'L'endossement doit 6tre pur et simple. Toute condition b laquelle il est subordonn6 est r~putie
non dcrite.

L'endossement partiel est nul.
Est galement nul 1'endossement du tir6.
L'endossenent au porteur vaut comme endossement en blanc. -
L'endossement au- tir6 ne vaut que comme quittance, sauf dans le cas oii le tird a plusieurs

dtablissements et oi l'endossement est fait au b6n~fice d'un 6tablissement autre que celui sur lequel
le cheque a t6 tird.

Article I6.

L'endossement doit htre inscrit sur le cheque ou sur une feuille qui y est attach6e (allonge).
I1 doit 6tre sign6 par Yendosseur.

L'endossement peut ne pas ddsigner le b~ndficiaire ou consister simplement dans la signature
de l'endosseur (endossement en blanc). Dans ce dernier cas, Fendossement, pour etre valable,
doit etre inscrit au dos du cheque ou sur l'allonge.

Article 17.
L'endossement transmet tous les droits resultant du cheque.
Si l'endossement est en blanc, le porteur peut :

io Remplir le blanc, soit de son nom, soit du nom d'une autre personne;

20 Endosser le cheque de nouveau en blanc ou At une autre personne ;
30 Remettre le cheque A un tiers, sans remplir le blanc et sans l'endosser.

Article 18.

L'endosseur est, sauf clause contraire, garant du paiement.
I1 peut interdire un nouvel endossement ; dans ce cas, il n'est pas tenu A la garantie envers

les personnes auxquelles le cheque est ult6rieurement endoss6.

Article 19.

Le d6tentenr d'un cheque endossable est consid6r6 comme porteur lgitime s'il justifie de son
droit par une suite ininterrompue d'endossements, meme si le dernier endossement est en blanc.
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CHAPTER II. - NEGOTIATION.

Article 14.

A cheque made payable to a specified person, with or without the express clause " to order ",

may be transferred by means of endorsement.
A cheque made payable to a specified person, in which the words " not to order " or any

equivalent expression have been inserted, can only be transferred according to the form and with
the effects of an ordinary assignment.

A cheque may be endorsed even to the drawer or to any other party to the cheque. These
persons may re-endorse the cheque.

Article 15.

An endorsement must be unconditional. Any condition to which it is made subject shall be
disregarded. -

A partial endorsement is null and void.
An endorsement by the drawee is also null and void.
An endorsement " to bearer " is equivalent to an endorsement in blank.
An endorsement to the drawee has the effect only of a receipt, except in the case where the

drawee has several establishments and the endorsement is made in favour of an establishment
other than that on which the cheque has been drawn.

Article 16.

An endorsement must be written on the cheque or on a slip affixed thereto (allonge). It must
be signed by the endorser.

The endorsement may leave the beneficiary unspecified or may consist simply of the signature
of the endorser (endorsement in blank). In the latter case, the endorsement, to be valid, must be
written on the back of the cheque or on the slip attached thereto (allonge).

Article 17.

An endorsement transfers all the rights arising out of a cheque.
If the endorsement is in blank, the holder may:'

(i) Fill up the blank either with his own name or with the name of some other
person;

(2) Re-endorse the cheque in blank or to some other person;
(3) Transfer the -cheque to a third person without filling up the blank and without

endorsing it.

Article 18.

In the absence of any contrary stipulation, the endorser guarantees payment.
He may prohibit any further endorsement ; in this case he gives no guarantee to the persons

to whom the cheque is subsequently endorsed.

Article '9.
The possessor of an endorsable cheque is deemed to be the lawful holder if he establishes his

title to the cheque through an uninterrupted series of endorsements, even if the last endorsement
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Les endossements biff~s sont, . cet 6gard, r6put6s non crits. Quand un endossement en blanc est
suivi d'un autre endossement, le signataire de celui-ci est r~put6 avoir acquis le cheque par
1'endossement en blanc.

Article 2o.

Un endossement figurant sur un cheque au porteur rend 1'endosseur responsable aux termes
des dispositions qui r~gissent le recours ; il ne convertit, d'ailleurs, pas le titre en un chiaue 5. ordre.

Aritle 21.

Lorsqu'une personne a t6 d6poss~d~e d'un cheque par quelue 6vdnement que ce soit, le
porteur entre les mains duquel le cheque est parvenu - soit qu'il s agisse dun cheque au porteur,
soit qu'il s'agisse d'un cheque endossable pour lequel le porteur justifie de son droit de la mani&e
indiqu~e . Iarticle 19 - n'est tenu de se dessaisir du cheque que s'il l'a acquis de mauvaise foi
ou si, en l'acqu~rant, il a commis une faute lourde.

Article 22.

Les personnes actionn~es en vertu du cheque ne peuvent pas opposer au porteur les exceptions
fond~es sur leurs rapports personnels avec le tireur ou avec les porteurs ant&rieurs, . moins que le
porteur, en acqu~rant le cheque, nait agi sciemment au detriment du d6biteur.

Article 23.

Lorsque l'endossement contient la mention (c valeur en recouvrement , pour encaissement ,
par procuration)) ou toute autre mention impliquant un simple mandat; le porteur peut exercer

tous les droits d6coulant du cheque, mais il ne peut endosser celui-ci qu'A. titre de procuration.

Les obligs ne peuvent, dans ce cas, invoquer contre le porteur que les exceptions qui seraient
opposables A 1'endosseur.

Le mandat renferm6 dans un endossement de procuration ne prend pas fin par le d&cas du
mandant ou la survenance de son incapacitd.

Article 24.

L'endossement fait apr~s le prot~t ou une constatation 6quivalente, ou aprs 1'expiration
du d~lai de presentation, ne produit que les effets d'une cession ordinaire.

Sauf preuve contraire, 1'endossement sans date est prsum6 avoir dt6 fait avant le prot&
ou les constatations 6quivalentes ou avant 1'expiration du d6lai vis6 AL 1'alin6a pr&&lent.

CHAPITE III. - DE L'AVAL.

Article 25.

Le paiement d'un cheque peut tre garanti pour tout ou partie de son montant par un aval.
Cette garantie est fournie par un tiers, sauf le tird, ou m~me par un signataire du cheque.
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is in blank. In this connection, cancelled endorsements shall be disregarded. When an endorsement
in blank is followed by another endorsement, the person who signed this last endorsement is
deemed to have acquired the cheque by the endorsement in blank.

Article 20.

An endorsement on a cheque to bearer renders the endorser liable in accordance with the
provisions governing the right of recourse ; but it does not convert the instrument into a cheque
to order.

Article 21.

Where a person has, in any manner whatsoever, been dispossessed of a cheque (whether it is a
cheque to bearer or an endorsable cheque to which the holder establishes his right in the manner
mentioned in Article x9), the holder into whose possession the cheque has come is not bound to
give up the cheque unless he has acquired it in bad faith or unless in acquiring it he has been guilty
of gross negligence.

Article 22.

Persons sued on a cheque cannot set up against the holder defences founded on their personal
relations with the drawer or with previous holders, unless the holder in acquiring the cheque has
knowingly acted to the detriment of the debtor.

Article 23.

When an endorsement contains the statement " value in collection " (" valeur en recouvremnent")
"for collection " (" Pour encaissement "), "by procuration " (" par Procuration"), or any other
phrase implying a simple mandate, the holder may exercise all rights arising out of the cheque,
but he can endorse it only in his capacity as agent.

In this case the parties liable can only set up against the holder defences which could be set
up against the endorser.

The mandate contained in an endorsement by procuration does not terminate by reason of
the death of the party giving the mandate or by reason of his becoming legally incapable.

Article 24.

An endorsement after protest or after an equivalent declaration or after the expiration of the
limit of time for presentment operates only as an ordinary assignment.

Failing proof to the contrary, an undated endorsement is deemed to have been placed on the
cheque prior to the protest or equivalent declaration or prior to the expiration of the limit of time
referred to in the preceding paragraph.

CHAPTER III. - " AVALS ".

Article 25.

Payment of a cheque may be guaranteed by an "aval" as to the whole or part of its amount.
This guarantee may be given by a third person other than the drawee, or even by a person

who has signed the cheque.
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Article 26.

L'aval est donn6 sur le cheque ou sur une allonge.
I1 est exprime par les mots ac bon pour aval ) ou par toute autre formule 6quivalente ; iI est signd

par le donneur d'aval.
I1 est consid~rd comme r~sultant de la seule signature du donneur d'aval, apposde au recto du

chque, sauf quand il s'agit de la signature du tireur.
L'aval doit indiquer pour le compte de qui il est donn6. A d~faut de cette indication. il est

r~put6 dnn46 pour le tireur.

Article 27.

Le donneur d'aval est tenu de la mime manire que celui dont il s'est port6 garant.

Son engagement est valable, alors mme que l'obligation qu'il a garantie serait nulle pour toute
cause autre qu'un vice de forme.

Quand il paie le cheque, le donneur d'aval acquiert les droits r6sultant du cheque contre le
garanti et contre ceux qui sont tenus envers ce dernier en vertu du cheque.

CHAPITRE IV. - DE LA PRISENTATION ET DU PAIEMENT."

Article 28.

Le cheque est payable A vue. Toute mention contraire est r~put6e non 6crite.
Le cheque prbsentd au paiement avant le jour indiqud comme date d'dmission est payable le

jour de la pr6sentation.

Article 29.

Le cheque 6mis et payable dans le mxne pays doit kre.present6 au paiement dans le d6lai de
huit jours.

Le cheque 6mis dans un autre pays que celui o-h il est payable doit 6tre pr6sent6 dans tin d6lai,
soit de vingt jours, soit de soixante-dix jours, selon que le lieu d'6mission et le lieu de paiement se
trouvent situs dans la m~me ou dans une autre partie du monde.

A cet 6gard, les cheques 6mis dans un pays de 'Europe et payables dans tin pays riverain de
la Mdditerran e ou vice versa sont consid~r~s comme mis et payables dans la mme partie du
monde.

Le point de d~part des d~lais susindiquis est le jour port6 sur le cheque comme date d'-nission.

Article 30.

Lorsqu'un cheque est tir6 entre deux places ayant des calendriers diff~rents, le jour de l'mission
sera ramen6 au jour correspondant du calendrier du lieu de paiement.

Article 31.

La presentation Ai une Chambre de compensation 6quivaut A la presentation au paiement.
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Article 26.

An "aval " is given either on the cheque itself or on an "allonge ".
It is expressed by the words "good as aval ", or by any other equivalent formula. It is signed

by the giver of the " aval ".
It is deemed to be constituted by the mere signature of the giver of the " aval ", placed on

the face of the cheque, except in the case of the signature of the drawer.
An " aval " must specify for whose account it is given. In default of this, it is deemed to

be given for the drawer.

Article 27.

The giver of an "aval " is bound in the same manner as the person for whom he has become
guarantor.

His undertaking is valid even when the liability which he has guaranteed is inoperative for
any reason other than defect of form.

He has, when he pays the cheque, the rights arising out of the cheque against the person
guaranteed and against those who are liable to the latter on the cheque.

CHAPTER IV. - PRESENTMENT AND PAYMENT.

Article28.

A cheque is payable at sight. Any contrary stipulation shall be disregarded.
A cheque presented for payment before the date stated as the date of issue is payable on

the day of presentment.

Article 29.

A cheque payable in the country in which it was issued must be presented for payment within
eight days.

A cheque issued in a country other than that in which it is payable must be presented
within a period of twenty days or of seventy days, according as to whether the place of issue
and the place of payment are situated respectively in the same continent or in different continents.

For the purposes of this article cheques issued in a European country and payable in a country
bordering on the Mediterranean or vice versa are regarded as issued and payable in the same
continent.

The date from which the above-mentioned periods of time shall begin to run shall be the
date stated on the cheque as the date of issue.

Article 30.

Where a cheque is drawn in one place and is payable in another having a different calendar,
the day of issue shall be construed as being the corresponding day of the calendar of the place
of payment.

Article 31.

Presentment of a cheque at a clearing-house is equivalent to presentment for payment.
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Article 32.

La revocation du cheque n'a d'effet qu'apr~s 1'expiration du d~lai de presentation.

S'il n'y a pas de r6vocation, le tir6 peut payer m6me apr~s l'expiration du dMlai.

Article 33.

Ni le dc~s du tireur ni son incapacit6 survenant apr~s l'mission ne touchent aux effets du
ch&que.

Article 34.

Le tird peut exiger, en payant le cheque, qu'il lui soit remis acquitt4 par le porteur.

Le porteur ne peut pas refuser un paiement partiel. c e n s
En cas de paiement partiel, le tird peut exiger que mention dece paiement soit faite sur le

cheque et qu'une quittance lui en soit donnie.

Article 35.

Le tire qui paie un cheque endossable est oblig6 de vrifier la r~fl~aritA de la Isuite des
endossements mais non la signature des endosseurs.

Article 36.

Lorsqu'un cheque est stipul6 payable en une monnaie n'ayant pas cours au lieu du paiement,
le montant peut en tre pay6, dans le d6lai de pr6sentation du ch~jue, en la monnaie du pays
d'apr~s sa valeur au jour du paiement. Si le paiement n'a pas W effectu6 A la pr6sentation, le
porteur peut, " son choix, demander que le montant du cheque soit payi dans la monnaie du pays
d'apr&s le cours, soit du jour de la presentation, soit du jour du paiement.

Les usages du lieu du paiement servent A. d~terminer la valeur de la monnaie 6trang;re.
Toutefois, le tireur peut stipuler que la somme payer sera calculde d'apr6s un cours d~termin6
dans le cheque.

Les r~gles ci-6nonc~es ne s'appliquent pas au cas oii le tireur a stipul6 que le paiement devra
etre fait dans une certaine monnaie indiqu~e (clause de paiement effectif en une monnaie etrangbre).

Si le montant du cheque est indiqu6 dans une monnaie ayant la m~me d~nomination, mais
une valeur difftrente, dans le pays d'6mission et dans celui du paiement, on est prdsum6 s'itre
r~fr6 A la monnaie du lieu du paiement.

CHAPiTRE V. - Du CHAQUE BARR- ET DU CHIQUE A PORTER EN COMPTE.

Article 37.

Le tireur ou le porteur d'un cheque peut le barrer avec les effets indiqu~s dans l'article suivant
Le barrement s'effectue au noyen de deux barres parallfles appos~es au recto. Il peut tr4

g~nral ou special.
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Article 32.

The countermand of a cheque only takes effect after the expiration of the limit of time for
presentment.

If a cheque has not been countermanded, the drawee may pay it even after the expiration
of the time-limit.

Article 33.

Neither the death of the drawer nor his incapacity taking place after the issue of the cheque
shall have any effect as regards the cheque.

Article 34.

The drawee who pays a cheque may require that it shall be given up to him receipted by the
holder.

The holder may not refuse partial payment.
In case of partial payment the drawee may require that the partial payment shall be mentioned

on the cheque and that a receipt shall be given to him.

Article 35.

The drawee who pays an endorsable cheque is bound to verify the regularity of the series
of endorsements, but not the signature of the endorsers.

Article 36.

When a cheque is drawn payable in a currency which is not that of the place of payment, the
sum payable may, within the limit of time for the presentment of the cheque, be paid in the currency
of the country according to its value on the date of payment. If payment has not been made on
presentment, the holder may at his option demand that payment of the amount of the cheque
in the currency of the country shall be made according to the rate on the day of presentment or
on the day of payment.

The usages of the place of payment shall be applied in determining the value of foreign currency.
Nevertheless, the drawer may stipulate that the sum payable shall be calculated according to a
rate expressed in the cheque.

The foregoing rules shall not apply to the case in which the drawer has stipulated that payment
must be made in a certain specified currency (stipulation for effective payment in a foreign
currency).

If the amount of the cheque is specified in a currency having the same denomination but a
different value in the country of issue and the country of payment, reference is deemed to be made
to the currency of the place of payment.

CHAPTER V. - CROSSED CHEQUES AND CHEQUES PAYABLE IN ACCOUNT.

Article 37.

The drawer or holder of a cheque may cross it with the effects stated in the next article hereof.
A crossing takes the form of two parallel lines drawn on the face of the cheque. The crossing

may be general or special.
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Le barrement est g~n6ral s'il ne porte entre les deux barres aacune d6signation ou la mention
a banquier ou un terme 6quivalent ; il est sp6cial si le nom d'un banquier est inscrit entre les
deux barres.

Le barrement g6n~ral peut 6tre transform6 en barrement special, mais le barrement special
ne petit 6tre transformn6 en barrement gdn~ral.

Le biffage du barrement ou du nom du banquier d6sign6 est r~put non avenu.

Article 38.

Un chque &. barrement g~n~ral ne peut tre pay6 par le tir6 qu'A. un banquier ou A un client
du tir6...

Un cheque A barrement special ne peut tre pay6 par le tir6 qu'au banquier d~sign6 ou, si
celui-ci est le tir6, qu'A son client. Toutefois, le banquier d6sign6 peut recourir pour 'encaissement
b. un autre banquier.

Un banquier ne peut acqu~rir un cheque barr6 que d'un de ses clients ou d'tm autre banquier.
II ne peut 1' encaisser pour le compte d'autres personnes que celles-ci.

Un chque portant plusieurs barrements spciaux ne peut 6tre pay6 par le tird que dans
le cas ouh il s'agit de deux barrements, dont l'un pour encaissement par une .Chambre de
comtensation.

Le tird ou le banquier qui n'observe pas les dispositions ci-dessus est responsable du prejudice
jusqu' A concurrence du montant du cheque.

Article 39.

Le tireur, ainsi que le porteur d'un cheque, peut d6fendre qu'on le paye en espkces,"en insdrant
au recto la mention transversale ( (A porter en compte , ou une expression dquivalente.

Dans ce cas, le cheque ne peut donner lieu, de la part du tire, qu'A. un r~glement par dcritures
(credit en compte, virement ou compensation). Le rbglement par 6critures, vaut payement.

Le biffage de la mention a A. porter en compte D est r~putd non avenu.
Le tir6 qui n'observe pas les. dispositions ci-dessus est responsable du prejudice jusqu'A.

concurrence du montant du ch~que.

CHAPITRE VI. - Du RECOURS FAUTE DE PAIEMENT.

Article 40.

Le porteur peut exercer ses recours contre les endosseurs, le tireur et les autres obliges, si le
cheque, pr~sente en temps utile, n'est pas pay6 et si le refus de paiement est constatd:

xo Soit par un acte authentique (prot~t) ;
20 Soit par une d~claration du tire, dat6e et 6crite sur le cheque avec rindication

du jour de la pr6sentation ;
' 30 Soit par une d6claration dat6e d'une Chambre de compensation constatant que

le cheque a W remis en temps utile et qu'il n'a pas 6t6 pay6.

Article 41.

Le prot~t ou la constatation dquivalente doit tre fait avant l'expiration du d6lai de
pr6sentation.
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The crossing is general if it consists of the two lines only or if between the lines the term
banker " or some equivalent is inserted ; it is special if the name of a banker is written between

the lines.
A general crossing may be converted into a special crossing, but a special crossing may not be

converted into a general crossing.
The obliteration either of a crossing or of the name of the banker shall be regarded as not

having taken place.

Article 38.

A cheque which is crossed generally can be paid by the drawee only to a banker or to a customer
of the drawee.

A cheque which is crossed specially can be paid by the drawee only to the named banker,
or if the latter is the drawee, to his customer. Nevertheless, the named banker may procure the
cheque to be collected by another banker.

A banker may not acquire a crossed cheque except from one of his customers or from another
banker. He may not collect it for the account of other persons than the foregoing.

A cheque bearing several special crossings may not be paid by the drawee except in a case
where there are two crossings, one of which is for collection through a clearing-house.

The drawee or banker who fails to observe the above provisions is liable for resulting damage
up to the amount of the cheque.

Article 39.

The drawer or the holder of a cheque may forbid its payment in cash by writing transversally
across the face of the cheque the words " payable in account " (" i porter en compte ") or a similar
expression.

In such a case the cheque can only be settled by the drawee by means of book-entry (credit
in account, transfer from one account to another, set off or clearing-house settlement). Settlement
by book-entry is equivalent to payment.

Any obliteration of the words " payable in account " shall be deemed not to have taken place.
The drawee who does not observe the foregoing provisions is liable for resulting damage up

to the amount of the cheque.

CHAPTER VI. - RECOURSE FOR NON-PAYMENT.

Article 40.

The holder may exercise his right of recourse against the endorsers, the drawer and the other
parties liable if the cheque on presentment in due time is not paid, and if the refusal to pay is
evidenced :

(i) By a formal instrument (protest), or
(2) By a declaration dated and written by the drawee on the cheque and specifying

the day of presentment, or
(3) By a dated declaration made by a clearing-house, stating that the cheque has

been delivered in due time and has not been paid.

Article 41.

The protest or equivalent declaration must be made before the expiration of the limit of
time for presentment.
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Si la prdsentation a lieu le dernier jour du d~lai, le prot~t ou la constatation dquivalente peut
tre 6tabli le premier jour ouvrable suivant.

Article 42.

Le porteur doit donner avis du d~faut de paiement h. son endosseur et an tireur dans les
quatre jours ouvrables qui suivent le jour du protet ou de la constatation 6quivalente, et, en cas
de clause. de retour sans frais, le jour de la presentation. Chaque endosseur doit, dans les deux jours
ouvrables qui suivent le jour ouL il a requ 1 avis, faire connaitre . son endosseur 1'avis qu'il a requ,
en indiquant les noms et les adresses de ceux qui ont donn6 les avis pr6cedents, et ainsi de suite, en
remontant jusqu'au tireur. Les d6lais ci-dessus indiqu6s courent de la r6ception de L'avis pricedent.

Lorsqu'en conformit6 de 'alin~a precedent, un avis est donn6 & un signataire du cheque, le
m~me avis doit tre donn6 dans le mrme d~lai & son avaliseur.

Dans le cas o-i un endosseur n'a pas indiqu6 son adresse ou l'a indiqude d'une fagon iUisible
il suffit que l'avis soit donn6 , l'endosseur qui le prkcde.

Cehui qui a un avis iA donner pett le faire sous une forme quelconque, mrme par un simple
renvoi du cheque.

I1 doit prouver qu'il a donn6 l'avis dans le d6lai imparti. Ce d~lai sera considert comme
observA si une lettre-missive donnant 1'avis a t6 mise & la poste dans ledit dMlai.

Celui qui ne donne pas 'avis dans le d6lai ci-dessus indiqu6, n'encourt pas de d~chance;
il est responsable, s'il y a lieu, du prejudice caus, par sa n~gligence, sans que les dommages-int~rits
puissent d6passer le montant du cheque.

Article 43.

Le tireur, un endosseur ou un avaliseur pent, par la clause retour sans frais , (sans prot~t D,
ou toute autre clause 6quivalente, inscrite sur le titre et sign6e, dispenser le porteur, pour exercer
ses recours, de faire 6tablir un protft ou une constatation iquivalente.

Cette clause ne dispense pas le porteur de la presentation du cheque darts le dflai prescrit
ni des avis h donner. La preuve de 1'inobservation du ddlai incombe &. celui qui s'en prfvaut
contre le porteur.

Si la clause est inscrite par le tireur, elle produit ses effets &. 1'6gard de tous les signataires ; si
elle est inscrite par un endosseur ou un avaliseur, ele produit ses effets seulement ?t 1'gard de
celui-ci. Si, malgr6 la clause inscrite par le tireur, le porteur fait 6tablir le protet ou la constatation
6quivalente, les frais en restent & sa charge. Quand la clause 6mane d'un endosseur ou d'un avaliseur,
les frais du prot~t ou de la constatation 6quivalente, s'il est dress6 un acte de cette nature, peuvent
ktre recouvr~s contre tous les signataires.

Article 44.

Toutes les personnes oblig~es en vertu d'un cheque sont tenues solidairetnent envers Ie porteur.
Le porteur a le droit d'agir contre toutes ces personnes, individuellement ou collectivement,

sans tre astreint k observer 1'ordre dans lequel elhcs se sont oblig~es.
Le m~me droit appartient b. tout signataire d'un ch&que qui a rembours6 celui-ci.

L'action intent~e contre un des oblig6s n'empeche pas d'agir contre les autres, m~me
post~rieurs . celui qui a W d'abord poursuivi.
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If the cheque is presented on the last day of the limit of time, the protest may be drawn up
or the equivalent declaration made on the first business day following.

Article 42.

The holder must give notice of non-payment to his endorser and to the drawer within the
four business days which follow the day on which the protest is drawn up or the equivalent
declaration is made or, in case of a stipulation (relour sans /rais), the day of presentment. Every
endorser must, within the two business days following the day on which he receives notice, inform
his endorser of the notice which he has received, mentioning the names and addresses of those
who have given the previous notices and so on through the series until the drawer is reached.
The piiods mentioned above run from the receipt of the preceding notice.

When, in conformity with the preceding paragraph, notice is given to a person who has signed
a cheque, the same notice must be given within the same limit of time to his avaliseur.

Where an endorser either has not specified his address or has specified it in an illegible manner,
it is sufficient if notice is given to the endorser preceding him.

The person who must give notice may give it in any form whatever, even by simply returning
the cheque.

He must prove that he has given notice within the limit of time prescribed. This time-limit
shall be regarded as having been observed if a letter giving the notice has been posted within
the said time.

A person who does not give notice within the limit of time prescribed above does not forfeit
his rights. He is liable for the damage, if any, caused by his negligence, but the amount of his
liability shall not exceed the amount of the cheque.

Article 43.

The drawer, an endorser, or an avaliseur may, by the. stipulation " relour sans frais ", " sans
protil ", or any other equivalent expression written on the instrument and signed, release the
holder from having a protest drawn up or an equivalent declaration made in order to exercise
his right of recourse.
" This stipulation does not release the holder from presenting the cheque within the prescribed

limit of time, or from giving the requisite notices. The burden of proving the non-observance
of the limit of time lies on the person who seeks to set it up against the holder.

If the stipulation is written by the drawer, it is operative in respect of all persons who have
signed the cheque ; if it is written by an endorser or -an avaliseur, it is operative only in respect
of such endorser or avaliseur. If, in spite of the stipulation written by the drawer, the holder has
the protest drawn up or the equivalent declaration made, he must bear the expenses thereof.
When the stipulation emanates from an endorser or avaliseur, the costs of the protest or equivalent
declaration, if drawn up or made, may be recovered from all the persons who have signed the
cheque.

Article 44.

All the persons liable on a cheque are jointly and severally bound to the holder.
The holder has the right to proceed against all these persons individually or collectively

without -being compelled to observe the order in which they have become bound.
The same right is possessed by any person signing the cheque who has taken it up and

paid it.
Proceedings against one of the parties liable do not prevent proceedings against the others,

even though such other parties may be subsequent to the party first proceeded against.

-NO. 3316



388 Socijte des Nations Recuedi des Traite's. 1934

Article 45.

Le porteur peut r~clamer A celui contre lequel il exerce son recours
Io Le montant du cheque non pay6;
20 Les inter~ts au taux de 6 % h partir du jour de Ia prdsentation;
30 Les frais du prot~t ou de la constatation 6quivalente, ceux des avis donns, ainsi

que les autres frais.

Article 46.

Celui qui a rembours6 le cheque peut r~clamer 5. ses garants:
io La somme int~grale qu'il a pay6e ;
20 Les intdr~ts de ladite somme, calculds au taux de 6 , partir du jour ofi it l'a

d6bours~e;
30 Les frais qu'il a faits.

Article 47.

Tout oblig6 contre lequel un recours est exerc6 ou qui est expos6 h un recours peut exiger,
contre remboursement, la remise du cheque avec le protgt ou la constatation 6quivalente et un
.compte acquitt6.

Tout endosseur qui a rembours6 le cheque peut biffer son endossement et ceux des endosseurs
subsquents.

Article 48.

Quand la pr6sentation du cheque, la confection du prot~t ou la constatation 6quivalente
dans les d6lais prescrits est empch e par un obstacle insurmontable (prescription lgale d'un
Etat quelconque ou autre cas de force majeure), ces d~lais sont prolong~s.

Le porteur est tenu de donner, sans retard, avis du cas de force majeure Ai son endosseur et
de mentionner cet avis, dat6 et sign6 de lui, sur le cheque ou sur une allonge; pour le surplus,
les dispositions de l'article 42 sont applicables.

Apr~s la cessation de la force ma]eure, le porteur doit, sans retard, presenter le cheque au
paiement et, s'il y a lieu, faire 6tablir le prot~t ou une constatation 6quivalente.

Si la force majeure persiste au delA de quinze jours . partir de la date t laquelle le porteur a,
mgme avant 1'expiration du d6lai de pr6sentation; donn6 avis de la force majeure . son endosseur,
les recours peuvent 6tre exerc6s, sans que ni la pr6sentation ni le protet ou une constatation
6quivalente soit ntcessaire.

Ne sont pas consid~rds comme constituant des cas de force majeure les faits purement
personnels au porteur ou A celui qu'il a charg6 de la pr6sentation du chkque ou de l'ablissement
du protet ou d'une constatation dquivalente.

CHAPITRE VII. - DE LA PLURALITA D'EXEMPLAIRES.

Article 49.

Sau les cheques au porteur, tout cheque 6mis dans un pays et payable dans un autre pays
ou dans tine partie d'outre-mer du m8me pays et vice versa, ou bien 6mis et payable dans la m~me
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Article 45.

The holder may claim from the party against whom he exercises his right of recourse
(i) The unpaid amount of the cheque ;
(2) Interest at the rate of 6 % as from the date of presentment

.(3) The expenses of the protest or equivalent declaration, and of the notices given
as well as other expenses.

Article 46.

A party who takes up and pays a cheque can recover- from the parties liable to him

(i) The entire sum which he has paid;
(2) Interest on the said sum calculated at the rate of 6 %, as from the day on which

he made payment ;.
(3) Afiy expenses which he has incurred.

Article 47.

Every party liable against whom a right of recourse is, or may be, exercised, can require
against payment, that the cheque shall be given up to him with the protest or equivalent declaration
and a receipted account.

Every endorser who has taken up and paid a cheque may cancel his own endorsement and
those of subsequent endorsers.

Article 48.

Should the presentment of the cheque or the drawing up of the protest or the making of the
equivalent declaration within the prescribed limits of time be prevented by an insurmountable
obstacle (legal prohibition (prescription idgale) by any State or other case of vis major), these
limits of time shall be extended.

The holder is bound to give notice without delay of the case of vis major to his endorser and
to make a dated and signed declaration of this notice, on the cheque or on an allonge; in other
respects, the provisions of Article 42 shall apply.

When vis major has terminated, the holder must without delay present the cheque for
payment and, if need be, procure a protest to be drawn up or an equivalent declaration made.

If vis major continues to operate beyond fifteen days after the date on which the holder, even
before the expiration of the time-limit for presentment, has given notice of vis major to his endorser,
recourse may be exercised and neither presentment nor a protest nor an equivalent declaration
shall be necessary.

Facts which are purely personal to the holder or to the person whom he has ehtrusted with
the presentment of the cheque or the drawing up of the protest or the making of the equivalent
declaration are not deemed to constitute cases of vis najor.

CHAPTER VII. - PARTS OF A SET.

Article 49.

With the exception of bearer cheques, any cheque issued in one country and payable in
another or payable in a separate part overseas of the same country or vice versa, or issued and
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partie ou dans diverses parties d'outre-mer du mrme pays, peut 6tre tir6 en plusieurs exemplaires
iderttiques. Lorsqu'un cheque est 6tabli en plusieurs exemplaires, ces exemplaires doivent 6tre
nunirot6s dans le texte m~me du titre, faute de quoi chacun d'eux est consid&r6 comme un cheque
distinct.

Article 50.

Le paiement fait sur un des exemplaires est lib~ratoire, alors m~me qu'il n'est pas stipu16
que ce paiement annule 1'effet des autres exemplaires.

Lendosseur qui a transmis les exemplaires A diff&entes personnes, ainsi que les endosseurs
subs6quents, sont tenus 5. raison de tous les exemplaires portant leur signature qui n'ont pas 6t6
restitu6s.

CHAPITRE VIII. - DES ALT31RATIONS.

Article 51.

En cas d'alt~ration du texte d'un ch~que, les signataires postirieurs A cette altiration sont
tenus dans les termes du texte alt6r6 ; les signataires ant6rieurs le sont dans les termes du texte
originaire.

CHAPITRE IX. - DE LA PRESCRIPTION.

Article 52.

Les actions en recours du porteur contre les endosseurs, le tireur et les autres obligs se
prescrivent par six mois A partir de 1expiration du dMlai de presentation.

Les actions en recours des divers oblig&s au paiement d'un chque les uns contre les autres
se prescrivent par six mois A partir du jour ou l'oblig6 a rembours6 le chque ou du jour oth il a
t lui-m~me actionn6.

Article 53.

L'interruption de la prescription n'a d'effet que contre celui A 1'6gard duquel I'acte interruptif
a t6 fait.

CHAPITRE X. - DISPOSITIONS GENPRALES.

Article 54.

Dans la pr~sente loi, le mot a ban quier c comprend aussi les personnes ou institutions assimiles
par la loi aux banquiers.

Article 55.

La pr6sentation et le protft d'un cheque ne peuvent tre faits qu'un jour ouvrable.
Lorsque le dernier jour accord6 du dMlai par la loi pour l'accomplissement des actes relatifs

au cheque, et notamnent pour la presentation ou pour l'6tablissement du prott ou d'un acte
6quivalent, est un jour f~ri616gal, ce delai est prorog6 jusqu'au premier jour ouvrable qui en suit
1'expiration. Les jours f~ri6s interm~diaires sont compris dans la computation du dMlai.
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payable in the same or in different parts overseas of the same country, may be drawn in a set of
identical parts. When a cheque is in a set of parts, each part must be numbered in the body of
the instrument, failing which each part is deemed to be a separate cheque.

Article 50.

Payment made on one part operates as a discharge, even though there is no stipulation that
such payment shall render the other parts of no effect.

An endorser who has negotiated parts to different persons and also the endorsers subsequent
to him are liable on all the parts bearing their signatures, which have not been given up.

CHAPTER VIII. -'ALTERATIONS.

Article 51.

In case of alteration of the text of a cheque, parties who have signed subsequent to the
alteration are bound according to the terms of the altered text ; parties who have signed before
the alteration are bound according to the terms of the original text.

CHAPTER IX. - LIMITATION OF ACTIONS.

Article 52.

Actions of recourse by the holder against the endorsers, the drawer and the other parties
liable are barred after six months as from the expiration of the limit of time fixed for presentment.

Actions of recourse by the different parties liable for the payment of a cheque against other
such parties are barred after six months as from the day on which the party liable has paid the
cheque or the day on which he was sued thereon.

Article 53.

Interruption of the period of limitation is only effective against the person in respect of
whom the period has been interrupted.

CHAPTER X. - GENERAL PROVISIONS.

Article 54.

In the present law the word " banker " includes the persons or institutions assimilated by
the law to bankers.

Article 55.

The presentment or protest of a cheque may only take place on a business day.
When the last day of the limit of time prescribed by the law for performing any act relating

to a cheque, and particularly for presentment or for the drawing up of a protest or the making
of an equivalent declaration, is a legal holiday, the limit of time is extended until the first business
day which follows the expiration of that time. Intermediate holidays are included in computing
limits of time.
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Article 56.

Les d~lais pr~vus par la pr~sente loi ne comprennent pas le jour qui leur sert de point de
d~part.

Article 57.

Aucun jour de grace, ni lMgal ni judiciaire, n'est admis.

ANNEXE II

Article premier.

Chacune des Hautes Parties contractantes peut prescrire que 1 obligation d'ins rer dans les
cheques crds sur son territoire la denomination de (cheque D privue par 1 article premier, No i,
de la loi uniforme, et l'obligation pr~vue au No 5 dudit article, d'indiquer le lieu de creation du
cheque ne s'appliqueront que six mois apr~s 1'entrde en vigueur de la prisente convention.

Article 2.

Chacune des Hautes Parties contractantes a, pour les engagements pnis en mati&e de cheques
sur son territoire, la facult6 de daerminer de quelle mani&e il peut tre supplW . la signature
elle-m~me, pourvu qu'une declaration authentique inscrite sur le cheque constate la volont6 de
celui qui aurait d6 signer.

Article 3.

Par derogation b l'article 2, alin~a 3, de la loi uniforme, chacune des Hautes Parties contractantes
a la facult6 de prescrire que le cheque sans indication du lieu de paiement est considr6 comrnme
payable au lieu de sa creation.

Article 4.

Chacune des Hautes Parties contractantes se r6serve la facult6, quant aux cheques 6mis et
payables sur son territoire, de dcider que les cheques tir~s sur d'autres personnes que des banquiers
ou des personnes ou institutions assimil6es par la loi aux banquiers, ne sont pas valables conxme
cheques.

Chacune des Hautes Parties contractantes se rserve 6galement la facult6 d'introduire dans
sa loi nationale l'article 3 de la loi uniforme, dans la forme et dans les termes les mieux adapt~s
L I'usage qu'elle fera des dispositions de l'alin~a pr&c dent.

Article 5.

Chacune des Hautes Parties contractantes a la facult6 de d6terminer le moment oii le tireur
doit avoir des fonds disponibles chez le tir. -"
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Article 56.

The limits of time stipulated in the present law shall not include the.day on which the period
commences.

Article 57.

No days of grace, whether legal or judicial, are permitted.

ANNEX II.

.Article i.

Each of the High Contracting Parties may prescribe that the obligation to insert in cheques
drawn in his territory the term "cheque ", as laid down in Article I, No. *of the Uniform Law,
and the obligation stipulated in No. 5 of the said article to state the place where the cheque was
drawn, shall not apply until six months after the entry into force of the present Convention.

Article 2.

Each of the High Contracting Parties may, as regards undertakings entered into in respect
of cheques in his own territory, determine in what manner an actual signature may be replaced
by an authentic declaration written on the cheque which evidences the consent of the party who
should have signed.

Article 3.

By way of derogation from Article 2; paragraph 3, of the Uniform Law, each of theHigh
Contracting Parties may prescribe that a cheque which does not specify the place of payment
shall be regarded as payable at the place where it was drawn.

Article 4.

Each of the High Contracting Parties reserves the right, with regard to cheques issued and
payable in his territory, to decide that instruments drawn on persons other than bankers or persons
or institutions assimilated by the law to bankers, shall not be valid as cheques.

Each of the High Contracting Parties also reserves the right to embody Article 3 of the
Uniform Law in his national law in the form and in the terms best suited to the use he may make
of the provisions of the preceding paragraph.

Article 5.

Each of the High Contracting Parties may determine the moment at which the drawer must

have funds available with the drawee.
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Article 6.

Chacune des Hautes Parties contractantes a la facult6 d'admettre que le tir6 inscrive sur le
cheque une mention de certification, confirmation, visa ou autre declaration 6quivalente, pourvu
que cette d~claration n'ait pas l'effet d'une acceptation, et d'en r6gler les effets juridiques.

Article 7.

Par derogation aux articles 5 et 14 de la loi uniforme, chacune des Hautes Parties
contractantes se reserve la facult6 de prescrire, en ce.qui concerne les ch tqes payables sur son
territoire et rev~tus de la clause anon transmissible)), qu'un tel cheque ne peut 6tre pay6 qu'au
porteur qui l'a re~u avec cette clause.

Article 8.

Chacune des Hautes Parties contractantes se r6serve la facult6 de r6gler la question de savoir
si en dehors des cas visks A P'article 6 de la loi uniforme, le chque peut 6tre tir6 sur le tireur
lui-m~me.

Article 9.

Par d~rogation h l'article 6 de la loi uniforme, chacune des Hautes Parties contractantes,
soit qu'elle admette d'une fagon g~n~rale le cheque tire sur le tireur lui-m~me (article 8 de la
prsente annexe), soit qu'elle ne l'admette qu'en cas d' tablissements multiples (article 6 de la
loi uniforme), se reserve le droit d'interdire 1'6mission d'un cheque de ce genre au porteur.

Article io.

Chacune des Hautes Parties contractantes, par drogation A l'article 8 de la loi uniforme,
se reserve d'admettre qu'nn cheque soit stipul6 payable au domicile d'un tiers autre qu'un banquier.

Article ii.

Chacune des Hautes Parties contractantes se reserve la facult6 de ne pas insurer l'article x3
de la loi uniforme dans sa loi nationale.

Article x2.

Chacune des Hautes Parties contractantes se r6serve la facult6 de ne pas appliquer l'article 2.
de la loi uniforme en ce qui concerne le cheque au porteur.

Article 13.

Par d6rogation 5 'article 26 de la loi uniforme, chacune des Hautes Parties contractantes a
la facultd d'admettre qu'un aval pourra 6tre donn6 sur son territoire par un acte s6par6, indiquant
le lieu oil il est intervenu.
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Article 6.

Each of the High Contracting Parties may provide that a drawee may write on the cheque
a statement of certification, confirmation, visa, or other equivalent declaration, provided that such
declaration shall not operate as an acceptance, and may also determine the legal effects thereof.

Article 7.

By way of derogation from Articles 5 and 14 of the Uniform Law, each of the High Contracting
Parties reserves the right to prescribe, .as regards cheques payable in his territory, and marked
" not transferable ", that a cheque of this description may be paid only to the holder who has
received it thus marked.

Article 8.

Each of the High Contracting Parties reserves the right to determine whether, apart from
the cases referred to in Article 6 of the Uniform Law, a cheque may be drawn on the drawer
himself.

Article 9.

By way of derogation from Article 6 of the Uniform Law, each of the High Contracting Parties,
whether as a general rule he allows cheques to be drawn on the drawer himself (Article 8 of the
present Annex), or whether he allows such cheques to be drawn only in the case of businesses
with several establishments (Article 6 of the Uniform Law), reserves the right to prohibit the
issue of cheques of this kind to bearer.

Article io.

By way of derogation from Article 8 of the Uniform Law, each of the High Contracting Parties
reserves the right to allow a cheque to be made payable at the domicile of a third person other
than a banker.

Article ii.

Each of the High Contracting Parties reserves the right not to embody Article x3 of the
Uniform Law in his national law.

Article 12.

Each of the High Contracting Parties reserves the right not to apply Article 21 of the
Uniform Law so far as bearer cheques are concerned.

Article 13.

By way of derogation from Article 26 of the Uniform Law, each of the High Contracting
Parties has the right to decide that an " aval " may be given in his territory by a separate
instrument specifying the place in which the instrument has been executed.
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Article 14.

Chacune des Hautes Parties contractantes se r6serve ]a facult6 de prolonger le d~lai pr6vu h
l'alin~a premier de l'article 29 de ]a loi uniforme et de fixer les d~lais de presentation pour ce qui
concerne les territoires soumis A sa souverainet6 ou autorit6.

Chacune des Hautes Parties contractantes, par d~rogation I ralin6a 2 de l'article 29 de la loi
uniforme, se rtserve la facult6 de prolonger les d~lais pr6vus dans ladite disposition pour les cheques
6mis et'payables dans diff~rentes parties du monde ou dans les pays diff~rents d'une partie du
monde autre que 'Europe.

Deux ou plusieurs des Hautes Parties contractantes ont ]a facult6, en ce qui concerne les
cheques 6mis et payables sur leurs territoires respectifs, de se mettre d'accord pour modifier les
d~lais pr6vus A l'alinea 2 de I'article 29 de la loi uniforme.

Article 15.

Chacune des Hautes Parties contractantes a la facult6 de determiner, pour I'application de
V'article 31 de la loi uniforme, les institutions qui, selon ]a loi nationale, doivent re consid&&s
comme Chambres de compensation.

Article 16.

Chacune des Hautes Parties contractantes se reserve, par d&ogation l'article 32 de la loi
uniforme, ]a facultd, pour les cheques payables sur son territoire:

a) D'admettre la r~vocation du cheque mme avant I'expiration du d~lai. de
presentation

b) D'interdire la revocation du cheque, m~me aprs I'expiration du d~lai de
pr~sentation.

En outre, chacune des Hautes Parties contractantes a ]a facult6 de r~gler les mesures A prendre
en cas de perte ou de vol du cheque et d'en d6terminer les effets juridiques.

Article 17.

Chacune des Hautes Parties contractantes a ]a facult6 d ddroger, si elle le juge nkcessaire
en des circonstances exceptionnelles ayant trait au cours du change de la monnaie de son pays, aux
effets de la clause pr~vue . Particle 36 de la loi uniforme et relative an paiement effectif en une
monnaic 6trang&e en ce qui concerne les cheques payables sur .son territoire. La mrme r~gle peut

re appliqude pour ce qui conceme la creation des cheques en monnaies 6trang&es sur le territoire
national.

Article 18.

Chacune des Hautes Parties contractantes se r~serve la facult6, par dirogation aux articles
37, 38 et 39 de la loi uniforme, de n'admettre dans sa loi nationale que les cheques barris ou les
cheques A porter en compte. NManmoins, les cheques barrs et les cheques & porter en compte Oxmis
A 'tranger et payables sur son territoire seront trait6s, respectivernent, comme cheques A porter
en compte et comme cheques barris.

Chacune des Hautes Parties contractantes a 6galement la facult6 de d6terminer la mention
qui, d'apr~s la loi nationale, indiquera que le cheque est un cheque & porter en compte.
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Article 14

Each of the High Contracting Parties reserves the right to prolong the time-limit provided
for in the first paragraph of Article 29 of the Uniform Law and to fix the limits of time for
presentment as regards the territories under his sovereignty or authority.

Each of the High Contracting Parties, by way of derogation from Article 29, paragraph 2,
of the Uniform Law, reserves the right to prolong the time-limits provided for in the said
paragraph for cheques issued and payable in different continents or in different countries in a
continent other than Europe.

Two or more of the High Contracting Parties may agree, as regards cheques issued and
payable in their respective territories, to modify the time-limits provided for in Article 29,
paragraph 2, of the Uniform Law.

Article 15.

For the purpose of giving effect to Article 31 of the Uniform Law, each of the High Contracting
Parties may determi'ne the institutions which according to his national law are to be regarded
as clearing-houses.

Article 16.

By way of derogation from Article 32 of the Uniform Law, each of the High Contracting
Parties reserves the right in regard to cheques payable in his territory :

(a) To allow the countermand of -a cheque even before the expiration of the
limit of the time for presentment ;

(b) To prohibit the countermand of a cheque even after the expiration of the limit
of time for presentment.

Furthermore, each of the High Contracting Parties may determine the measures to be
taken in case of the loss or theft of a cheque, and may regulate the legal consequences thereof.

Article 17.

Each of the High Contracting Parties may, if he deems it necessary, in exceptional circum-
stances connected with the rate of exchange of the currency of his country, derogate from the-
stipulation contained in Article 36 of the Uniform Law for effective payment in foreign currency
as regards cheques payable in his territory. The above rule may also be applied as regards the
issue in the national territory of cheques payable in foreign currency.

Article 18.

Each of the High Contracting Parties reserves the right, by way of derogation from Articles 37,
38, and 39 of the Uniform Law, to recognise in his national law only crossed cheques or only cheques
payable in account. Nevertheless, crossed cheques and cheques payable in account issued abroad
and payable in the territory of each of the High Contracting Parties shall be treated as cheques
payable in account and as crossed cheques respectively.

Each of the High Contracting Parties may also determine the wording which, under its
national law, shall indicate that the cheque is a cheque payable in account.
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Article 19.

La question de savoir si le porteur a des droits sp~ciaux sur ]a provision et quelles sont les
consequences de ces droits, reste en dehors de la loi uniforme. -

Il en est de mme pour toute autre question concernant le rapport sur ]a base duquel a W 6mis
le cheque.

Article 20.

Chacune des Hautes Parties contractantes se r6serve ]a facult6 de ne pas subordonner hA la
presentation du cheque et A 1'6tablissement du prott ou d'une constatation 6quivalente en temps
utile la conservation du recours contre le tireur et de r~gler les effets de ce recours.

Article 21.

Chacune des Hautes Parties contractantes se r~serve la facult: de prescrire, pour ce qui
concerne les cheques payables sur son territoire, que la constatation du refus de paiement pr~vue
aux articles 40 et 4x de la loi uniforme, pour la conservation des recours devra obligatoirement
etre faite par un prot~t A l'exclusion de tout acte 6quivalent.

Chacune des Hautes Parties contractantes a galement la facult6 de prescrire que les
declarations pr6vues aux Nos 2 et 3 de l'article 4o de la loi uniforme, soient transcrites sur un registre
public dans le d~lai fixi pour le prot~t.

Article 22.

Par derogation A larticle 42 de la loi uniforme, chacune des Hautes Parties contractantes
a la facult6 de maintenir ou d'introduire le syst~me d'avis A. donner par l'officier public, savoir
qu'en effectuant le prot~t, le notaire ou le fonctionnaire qui, d'apr~s la loi nationale, est autoris6
A dresser le prot~t est tenu d'en donner avis par 6crit A celles des personnes oblig~es dans le cheque
dont les adresses sont, soit indiqu~es sur le cheque, soit connues par l'officier public dressant le
prot~t, soit indiqu6es par les personnes ayant exig6 le protet. Les d6penses r6sultant d'un tel avis
sont A ajouter aux frais du prott.

Article 23.

Chacune des Hautes Parties contractantes a la facult6 de prescrire en ce qui concerne les cheques
qui sont A la fois 6mis et payables sur son territoire, que le taux d'inter~t, dont il est question A
l'article 45, NO 2, et A l'article 46, No 2, de la loi uniforme, pourra 6tre remplac6 par le taux legal en
vigueur dans le territoire de cette Haute Partie contractante.

Article 24.

Par drogation A l'article 45 de la loi uniforme, chacune des Hautes Parties contractantes
se reserve la facult6 d'ins6rer dans sa loi nationale une disposition prescrivant que le porteur pent
r~clamer A celui contre lequel il exerce son recours un droit de commission dont le montant sera
ddtermin6 par cette loi nationale.

II en est de meme, par ddrogation A l'article 46 de la loi uniforme, en ce qui concerne la personne
qui, ayant rembours6 le cheque, en rclame le montant A ses garants.
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Article 19.

The question whether the holder has special rights to the cover and the consequences of
these rights remain outside the scope of the Uniform Law.

The same applies to any other question concerning the legal relations on the basis of which
the cheque is issued.

Article 20

Each of the High Contracting Parties reserves the right not to make it a condition for the
exercise of the right of recourse against the drawer that the cheque must be presented and the
protest drawn up or an equivalent declaration made within due time, and to determine the effects
of this recourse.

Article 21.

Each of the High Contracting Parties reserves the right to prescribe, as regards cheques
payable in his territory, that the declaration of the refusal of payment stipulated in Articles 40
and 41 of the Uniform Law as a condition of the preservation of the right of recourse must in each
and every case take the form of a protest to the exclusion of any equivalent declaration.

Each of the High Contracting Parties may also prescribe that the declarations provided
for in Nos. 2 and 3 of Article 40 of the Uniform Law must be entered in a public register within
the limit of time fixed for the protest.

Article 22.

By way of derogation from Article 42 of the Uniform Law, each of the High Contracting
Parties may maintain or introduce the following system of notification by the public official -
viz., that, when drawing up the protest, the notary or official who, under the national law, is
authorised to draw up the protest is required to give notice in writing to the persons liable on
the cheque whose addresses are specified in the cheque or are known to the public official drawing
up the protest, or are specified by the persons demanding the protest. The expenses of such notice
shall be added to the expenses of the protest.

A rticle 23.

Each of the High Contracting Parties may prescribe, as regards cheques which are both
issued and payable in his territory, that the rate of interest mentioned in Article 45, No. 2, and
in Article 46, No. 2, of the Uniform Law may be replaced by the legal rate in force in his territory.

Article 24.

By way of derogation from Article 45 of the Uniform Law, each of the High Contracting
Parties reserves the right to insert in his national law a rule prescribing that the holder may
claim from the party against whom he is exercising his right of recourse a commission the amount
of which shall be determined by that law.

By way of derogation from Article 46 of the Uniform Law, the same applies to a person
who, having taken up and paid-the cheque, claims the amount from the parties liable to him.
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Article 25.

Chacune des Hautes Parties contractantes est libre de d~cider que, dans le cas de d6ch6ance
ou de prescription, il subsistera sur son territoire une action contre le tireur qui n'a pas fait provision
ou contre un tireur ou un endosseur qui se serait enrichi injustement.

Article 26.

C'est . la lgislation de chacune des Hautes Parties contractantes qu'il appartient de d~terminer
les causes d'interruption et de suspension de la prescription des actions risultant d'un cheque dont
ses tribunaux ont A connaitre.

Les autres Hautes Parties contractantes ont la facult6 de d~terminer les conditions auxquelles
elles reconnaitront de pareilles causes. I1 en est de m6me de l'effet d'une action comme moyen
de faire courir le d~lai de prescription prevu I l'article 52, alin~a 2, de la loi uniforme.

Article 27.

Chacune des Hautes Parties contractantes a la facult6 de prescrire que certains jours ouvrables
seront assimils aux jours f6ri~s lgaux en ce qui concerne le d6lai de pr6sentation et tous actes
relatifs aux cheques.

Article 28.

Chacune des Hautes Parties contractantes a la facult6 d'6dicter des dispositions exceptionnelles
d'ordre g6n~ral relatives & la prorogation du paiement ainsi qu'aux d6lais concemant les actes
conservatoires des recours.

Article 29.

I1 appartient 5. chacune des Hautes Parties contractantes, en vue de l'application de la loi
uniforme, de d6terminer quels sont les banquiers et queUes sont les personnes ou institutions qui,
en raison de la nature de leur activit6, sont assimiles aux banquiers.

Article 30.

Chacune des Hautes Parties contractantes se r6serve la facult6 d'exclure, en tout ou en partie,
1'application de la loi uniforme en ce qui concerne les cheques postaux et les cheques specriux,
soit des Instituts d'6mission, soit des Caisses publiques, soit des Institutions publiques de crit,
en tant que les titres ci-dessus vis6s font l'objet d'une r6glementation spciale.

Article 31.

Chacune des Hautes Parties contractantes s'engage At reconnaltre les dispositions adoptes
par toute Haute Partie contractante en vertu des articles i . 13, 14, alinas I et 2, i5 et 16, 18 1
25, 27, 29 et 3o de la pr6sente annexe.
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Article 25.

Each of the High Contracting Parties is free to decide that, in the event of forfeiture of rights
or limitation of actions, proceedings may be taken in his territory against a drawer who
has not provided cover or against a drawer or endorser who has made an inequitable gain
(condictiones).

Article 26.

It is for the legislation of each of the High Contracting Parties to determine the causes of
interruption or suspension of limitation in the case of actions on cheques which are brought before
his courts.

The other High Contracting Parties may determine the conditions under which they will
recognise such causes. The same applies to the effect of an action as a means of indicating
the commencement of the period of limitation laid down in Article 52, paragraph 2, of the
Uniform Law.

Article 27.

Each of the High Contracting Parties may prescribe that certain business days shall be
assimilated to legal holidays as regards the limit of time for presentment and all acts relating to
cheques.

Article 28.

Each of the High Contracting Parties may enact exceptional measures of a general nature
relating to the postponement of payment and to the limits of time for conservatory measures in
relation to recourse (actes conservatoires des recours).

Article 29.

For the purpose of giving effect to the Uniform Law, it is within the competence of each of
the High Contracting Parties to determine what persons are to be regarded as bankers and
what persons or institutions are, in view of the nature of their activities, to be assimilated to bankers.

Article 30.

Each of the High Contracting Parties reserves the right to exclude the application of the
Uniform Law in whole or in part in regard to postal cheques, and in regard to the special cheque
of banks of issue or of public revenue offices or of public credit institutions, in so far as the
instruments mentioned above are subject to special regulations.

Article 31.

Each of the High Contracting Parties undertakes to recognise the provisions adopted by every
other High Contracting Party in virtue of Articles I to 13, 14 (paragraphs i and 2), x5 and 16, 18
to 25, 27, 29 and 30 of the present Annex.
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PROTOCOLE DE LA CONVENTION

Au, moment de procdder A la signature de ]a convention, en date de ce jour, portant loi uniforme
sur les cheques, les soussign6s, dfment autoris~s, sont convenus des dispositions suivantes:

A.

Les Mernbres de ]a Socidt6 des Nations et les Etats non membres tui n'auraient pas W en
mesure d'effectuer avant le ier septembre 1933 le ddp6t de leur ratification sur ladite convention
s'engagent & adresser, dans les quinze jours suivant cette date, une communication au Secr6taire
g~ndral de la Soci6t6 des Nations, pour Iui faire connaitre la situation dans laqueUe ils se trouvent
en ce qui concerne la ratification.

B.

Si, A la date du 1 er novembre 1933, les conditions pr~vues 5. Farticle VI, alin6a premier, .pour
1'entr&e en vigueur de la convention, ne sont pas remplies, le Secr~taire gn~ral de la Soci~t des
Nations convoquera une r~union des Membres de la Soci6td des Nations et des Etats non
membres qui auraient sign. la convention ou y auraient adh~r6.

Cette r~union aura pour objet l'examen de ]a situation et des mesures A prendre, le cas dch~ant,
pour y faire face.

C.

Les Hautes Parties contractantes se comnuniqueront r~ciproquement ds leur mise en
vigueur, les dispositions Idgislatives qu'elles 6tabiront sur leurs territoires respectifs en ex6cution
de ]a convention.
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PROTOCOL TO THE CONVENTION

At the time of signing the Convention of this day's date providing a. Uniform Law for cheques,

the undersigned, duly authorised, have agreed upon the following provisions

A.

The Members of the League of Nations and the non-member States which may not have been

able to deposit their ratifications of the said Convention before September i, X933, undertake

to forward within fifteen days from that date a communication to the Secretary-General of the

League of Nations informing him of their situation as regards ratification.

B.

If on November I, X933, the conditions laid down in Article VI, paragraph i, for the entry

into force of the Convention are not fulfilled, the Secretary-General of the League of Nations shall

convene a meeting of the Members of the League and the non-member States on whose behalf

the Convention has been signed or acceded to.
The purpose of this meeting shall be to examine the situation and any measures to be taken

to meet it.

C.

The High Contracting Parties shall communicate to each other, immediately upon their

coming into force, the legislative measures taken by them in execution of the Convention in their

respective territories.
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En foi de quoi les plnipotentiaires ont
sign6 le present protocole.

Fait L Gen~ve, le dix-neuf mars mil neuf
cent trente et un, en simple exp6dition, qui
sera d6pos6e dans les archives du Secretariat
de la Soci6t6 des Nations ; copie conforme en
sera transmise A tous les Membres de ]a Soci~t6
des Nations et A tous les Etats non membres
reprdserit~s A la conference.

Allemagne

In faith whereof the Plenipotentiaries have
signed the present Protocol.

Done at Geneva, the nineteenth day of March,
one thousand nine hundred and thirty-one, in a
single copy, which shall be deposited in the
archives of the Secretariat of the League of
Nations, and of which authenticated copies
shall be delivered to all Members of the League
of Nations and non-member States represented
at the Conference.

Germany
L. QUASSOWSKI

Dr ALBRECHT

Erwin PTZOLD

Autriche

Belgique

Danemark

Dr Guido STROBELE

DE LA VALLE POUSSIN

Austria

Belgium

Denmark
HELPER

V. EIGTVED

Ville Libre de Dantzig

Equateur

Espagne

Finlande

France

Grdce

Hongrie

Italie

J6zef SULKOWSKI.

Alex GASTELd

Francisco BERNIS

F. GRONWALL

J. PERCEROU

R. RAPHAEL

A. CONTOUMAS

PELtNYI

Amedeo GIANNINI
Giovanni ZAPPALU

Free City of Danzig

Ecuador

Spain

Finland

France

Greece

Hungary

Italy
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japon

Luxem bourg

Mexique

Monaco

Norvge

Pays-Bas

Pologne

Portugal

Romnanie

Suede

Suisse

Tchicoslovaquie

Turquie

Yougoslavie

N. KAWASHIMA.

Ukitsu TANAKA.

Ch. G. VERMIAIRE

Antonio CASTRO-LEAL

C. HENTSCH.

Stub HOLMBOE

J. KOSTERS.

J6zef SULKOWSKI

Jose CAEIRO DA MATTA

C. ANTONIADE

E. MARRS VON WORTEMBERG

Birger EREBERG

K. DAHLBERG

VISCHER

HULFTEGGER

Dr Karel HERMANN-OTAVSKI

CEMAL HisNt

I. CHOUMENKOVITCH

Japan

Luxemrburg

Mexico

Monaco

Norway

The Netherlands

Poland

Portugal

Roumania

Sweden

Switzerland

Czechoslovakia

Turkey

Yugoslavia
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ALLEMAGNE, AUTRICHE,
BELGIQUE, DANEMARK,

VILLE LIBRE DE DANTZIG,
etc.

Convention destine a regler certains
conflits de lois en matiere de
cheques, avec protocole. Signes '
Geneve, le 19 mars 1931.

GERMANY, AUSTRIA,
BELGI UM, DENMARK,

FREE CITY OF DANZIG, etc.

Convention for the Settlement of
Certain Conflicts of Laws in con-
nection with Cheques, and Pro-
tocol. Signed at Geneva, March
19, 193j.
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No 3317. - CONVENTION I DESTIN-E A RPGLER CERTAINS CONFLITS
DE LOIS EN MATIERE DE CHEQUES. SIGNEE A GENEVE, LE
19 MARS 1931.

Textes oftiels /ranpais et anglais. Cette convention a dtd enregistrde par le Secritariat, con/ormiment
4 son article 19, le Ter janvier 1934, jour de son entrie en vigueur.

LE PRfESIDENT DU REICH ALLEMAND ; LE PRPSIDENT FEDPRAL DE LA RitPUBLMQUE D'AUTRiCHE;
SA MAJESTf- LE Roi DES BELGES ; SA MAJESTt LE Roi DE DANEMARK ET D'ISLANDE ; LE PRESIDENT
DE LA RP-PUBLIQUE DE POLOGNE, POUR LA VILLE LIBRE DE DANTZIG; LE PRLSIDENT DE LA
R1tPUBLIQUE DE L'EQUATEUR; SA MAJESTA, LE ROT D'ESPAGNE; LE PRtSIDENT DE LA R19PUBLIQUE
DE FINLANDE; LE PRtSIDENT DE LA R]PUBLIQUE FRANqAISE ; LE PRP-SIDENT DE LA RiPUBLIQUE
HELLPENIQUE ; SON ALTESSE- SItRANISSIME LE RtGENT DU ROYAUME DE HONGRIE ; SA MAJESTPt
LE ROI D'ITALIE ; SA MAJESTA L'EMPEREUR DU JAPON ; SON ALTESSE ROYALE LA GR.-NDE-DUCHESSE
DE LUXEMBOURG; LE PRASIDENT. DES ETATS-UNIS DU MEXIQUE ; SON ALTESSE SRANISSIME LE
PRINCE DE MONACO ; SA MAJESTt LE Roi DE NORVAGE ; SA MAJESTt LA REINE DES PAys-BAS ;
LE PRASIDENT DE LA RAPUBLIQUE DE POLOGNE; LE PRtSIDENT DE LA RUPUBLIQUE PORTUGAISE;
SA MAJESTt LE Roi DE ROUMANIE ; SA MTAJESTA LE RoI DE SU DE ; LE CONSEIL FEDERAXI- SUISSE;
LE PRASIDENT DE LA RAPUBLIQUE TCHOCOSLOVAQUE; LE PR]tSIDENT DE LA RPUBLIQUE TURQUE,
SA MAJESTt LE RoT DE YOUGOSLAVIE,

Dsireux d'adopter des r~gles pour r~soudre certains conflits de lois en mnatiire de cheques,
ont d~sign6 pour leurs pl~nipotentiaires, savoir

'Dip6t des ratifications d Gengve
DANEMARK .. ......... .... ... .. ........ .... . ......

Le Gouvernement du Roi, par son acceptation de cette convention,
n'entend assumer aucune obligation en ce qui concerne le Groenland.

ORVGE ...... .. ......... ................. ... . . .-
SUEDE. ..... . ........ . ....... . .. .......... . ...SuxssF................................

Cette ratification ne sortira ses effets qu'apr~s l'adoption d'une loi
revisant les titres XXIV & XXXIII du Code f6dral des obligations ou,
le cas kh~ant, d'une loi sp6ciale sur les lettres de change, les billets it
ordre et les cheques.

FINLANDE . . .. . . . . . . . . . ...... . . . . . . . . .
M ONACO . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . .
JAPON . . . .. . . . . . . .. . . ... . .. . . .
ITALIE . . . . . . . . . . . . . . . .. . . . . . . . . . . . . . ..
ALLEMAGNE ............
PAYs-BAs (pour le Royaume en Europe). ..... ..............
GRACE . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . .

PORTUGAL ...................................... . ....

Cette ratification est donn6e sous la rkerve, que les dispositions de la
convention ne s'appliquent pas au territoire colonial portugais.

A dhsion :
NICARAGUA ......... ...................... •............

27 juillet 1932.

27 juillet 1932.
27 juillet 1932.
26 aofit 1932.

31 aoit 1932.
9 fdvrier 1933.

25 aofit 1933.
3 aofit 1933.

3 octobre 1933-
2 avril 1934.
ier juin 1934.
8 juin 1934.

16 mars 1932.
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No. 3317. - CONVENTION, FOR THE SETTLEMENT OF CERTAIN
CONFLICTS OF LAWS IN CONNECTION WITH CHEQUES. SIGNED
AT GENEVA, MARCH 19, 1931.

O§icial texts in French and English. This Convention was registered with the Secretariat, in accordance
with its Article 19, on January I, i934, the date of its entry into force.

THE PRESIDENT OF THE GERMAN REICH; THE FEDERAL PRESIDENT OF THE AUSTRIAN
REPUBLIC; HIs MAJESTY THE KING OF THE BELGIANS; His MAJESTY THE KING OF DENMARK
AND ICELAND; THE PRESIDENT OF THE POLISH REPUBLIC, FOR THE FREE CITY OF DANZIG ; THE
PRESIDENT OF THE REPUBLIC OF ECUADOR; His MAJESTY THE KING OF SPAIN ; THE PRESIDENT
OF THE REPUBLIC OF FINLAND; THE PRESIDENT OF THE FRENCH REPUBLIC; THE PRESIDENT OF
THE HELLENIC REPUBLIC; HIS SERENE HIGHNESS THE REGENT OF THE KINGDOM OF HUNGARY ;
HIS MAJESTY THE KING OF ITALY; His MAJESTY THE EMPEROR OF JAPAN ; HER ROYAL HIGHNESS
THE GRAND-DUCHESS OF LUXEMBURG; THE PRESIDENT OF THE UNITED STATES OF MEXICO; His
SERENE HIGHNESS THE PRINCE OF MONACO; HIS MAJESTY THE KING OF NORWAY ; HER MAJESTY
THE QUEEN OF THE NETHERLANDS; THE PRESIDENT OF THE POLISH REPUBLIC ; THE PRESIDENT
OF THE PORTUGUESE REPUBLIC; His MAJESTY THE KING OF ROUMANIA ; HIS MAJESTY THE KING
OF SWEDEN ; THE SWISS FEDERAL COUNCIL; THE PRESIDENT OF THE CZECHOSLOVAK REPUBLIC;
THE PRESIDENT OF THE TURKISH REPUBLIC; His MAJESTY THE KING OF YUGOSLAVIA,

Being desirous of adopting rules to settle certain conflicts of laws in connection with cheques,
have appointed as their Plenipotentiaries the following

Deposit of ratifications in Geneva :
DENMARK . . . . . . . . . . . . . . . . . . . . . .

The Government of the King, by its acceptance of this Convention,
does not intend to assume any obligations as regards Greenland.*

NORvAY ... .................. .........................
SWEDEN ............... .................. ..............
SWITZERLAND .... ........... ........ ...................

This ratification will take effect only after the adoption of a law
revising Sections XXIV to XXXIII of the Federal Code of Obligations
or, if necessary, of a special law regarding bills of exchange, promissory
notes and cheques.*

FINLAND . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . .
M ONACO . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . .
JAPAN . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . .
ITALY . . . . . . . . . . . . . . . . .. . . . . . . . . . . . . . .
GERMANY . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . .
THE NETHERLANDS (for the Kingdom in Europe) ..... ..............
GREECE .............. ................................
PORTUGAL .............. ................................

This ratification is given subject to the reservation that the provisions of
the Convention do not apply to the colonial territory of Portugal.*

Accession :

July 27, 1932.

July 27, 1932.
July 27, 1932.
August 26, 1932.

August 31 , 1932.
February 9, 1933.
August 25, 1933.
August 31, 1933.
October 3, 1933.
April 2, 1934.
June Y, 1934.
June 8, 1934.

NICARAGUA ....... .................... . ........... March 16, 1932.

* Traduit par le Secrtariat de ]a Socidt6 des
Nations, 4 titre d'information.

* Translated by the Secretariat of the League
of Nations, for information.
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LE PRtSTDENT DU REICH ALLEMAND:

M. Leo QUASSOWSKI, conseifler minist~riel au Ministare de Ia Justice du Reich
Le docteur Erich ALBRECHT, conseiller de l6gation au Ministate des Affaires dtrangres

du Reich ;
Le docteur Erwin PXTZOLD, conseiller au Tribunal de Schweidnitz.

LE PRASIDENT FtDIRAL DE LA RJ9PUBLIQUE D'AUTRICHE :

Le docteur Guido STROBELE, conseiller minist6riel au Minist~re f~d6ral de la Justice.

SA MAJESTA LE RoI DES BELGES

M. J. DE LA VALLE POUSSIN, secr6taire gin6ral honoraire du Minist~re des Sciences et
des Arts.

SA MAJESTA Lt Rol DE DANEMARK ET D'ISLANDE

M. Axel HELPER, conseiller minist~riel au Minist~re du Commerce et de 'Industrie;
M. Valdemar ErGTVED, directeur de la ( Privatbanken x,, h Copenhague.

LE PRESIDENT DE LA RI9PUBLIQUE DE POLOGNE, POUR LA VILLE LIBRE DE DANTZIG

M. J6zef SULKOWSKI, professeur A l'Universit6 de Poznafi, membre de ]a Commission de
codification de Pologne.

LE PR9SIDENT DE LA REPUBLIQUE DE L'EQUATEUR

Le docteur Alejandro GASTELO, consul h Gen~ve.

SA MAJESTP LE RoI D'ESPAGNE:

Le professeur Francisco BERNIS, secr6taire g~n~ral du Conseil sup6rieur bancaire.

LE PRtSIDENT DE LA RAPUBLIQUE DE FINLANDE:

M. Filip GR6NWALL, conseiller d'Etat, membre de Ia Haute Cour administrative.

LE PR9SIDENT DE LA RAPUBLIQUE FRANqAISE

M. Louis-Jean PERCEROU, professeur A la Facult6 de Droit de l'Universit6 de Paris.

LE PRI-SIDENT DE LA R9PUBLIQUE HELLUNIQUE

M. R. RAPHAEL, dlgu6 permanent aupr~s de Ia Soci~t6 des Nations;
M. A. CONTOUMAS, premier secr6taire de la D6l6gation permanente auprs de Ia Soci6t6

des Nations.

SON ALTESSE SgRENISSIME LE RP-GENT DU ROYAUME DE HONGRIE:

i. Jean PELgNYI, ministre-r6sident, chef de la D6lgation royale aupr&s de Ia Soci[t6
des Nations.

SA MAJESTE LE Rol D'ITALIE

M. Amedeo GIANNINI, conseiller d'Etat, ministre plnipotentiaire de premiere classe;
M. Giovanni ZAPPALk, avocat, chef de Division au Minist~re des Finances.

SA MAJESTE L'EMPEREUR DU JAPON :

M. Nobutaro KAWASHIMA, envoy6 extraordinaire et ministre plnipotentiaire pros le
Pr6sident de Ia R6publique hell1niqu6;

M. Ukitsu TANAKA, juge A la Cour Supreme du Japon.
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THE PRESIDENT OF THE GERMAN REICH

M. Leo QUASSOWSKI, Ministerial Counsellor in the Reich Ministry of Justice
Dr. Erich ALBRECHT, Counsellor of Legation in the Reich Ministry for Foreign Affairs;

Dr. Erwin PXTZOLD, " Landgerichtsrat " at the Court of Schweidnitz.

THE FEDERAL PRESIDENT OF THE AUSTRIAN REPUBLIC:

Dr. Guido STROBELE, Ministerial Counsellor in the Federal Ministry of Justice.

HIS MAJESTY THE KING OF THE BELGIANS:

M. J. DE LA VALLPE PoussI., Honorary Secretary-General of the Ministry df Science
and Arts.

HIs MAJESTY THE KING OF DENMARK AND ICELAND':

M. Axel HELPER, Ministerial Counsellor in the Ministry of Commerce and Industry;
M. Valdemar EIGTVED, General Manager of the " Privatbanken ", Copenhagen.

THE PRESIDENT OF THE POLISH REPUBLIC, FOR THE FREE CITY OF DANZIG"

M. J6zef SULKOWSKI, Professor at the University of Poznafi, Member of the Polish
Codification Commission.

THE PRESIDENT OF THE REPUBLIC OF ECUADOR:

Dr. Alejandro GASTEL4, Consul at Geneva.

His MAJESTY THE KING OF SPAIN:

Professor Francisco BERNIS, Secretary-General of the "Consejo superior Bancario "

THE PRESIDENT OF TIlE REPUBLIC OF FINLAND:

M. Filip GR6,-%WALL, Counsellor of State, Member of the High Administrative Cou.t.

THE PRESIDENT OF THE FRENCH REPUBLIC

M. Louis Jean PERCEROU, Professor in the Faculty of Law of the University of Paris.

THE PRESIDENT OF-THE HELLENIC REPUBLIC :

M. R. RAPHA2L, Permanent Delegate accredited to the League of Nations;
M. A. CONTOUMAS, First Secretary of the Permanent Delegation accredited to the League

of Nations.

HIS SERENE HIGHNESS THE REGENT OF THE KINGDOM OF HUNGARY:

M. Jean PELPNYi, Resident Minister, Head of the Royal Delegation accredited to the
League of Nations.

HIS MAJESTY THE KING OF ITALY:

M. Amedeo GIANNINI, Counsellor of State, First-Class Minister Plenipotentiary;
M. Giovanni ZAPPALX, Barrister-at-Law, Head of Section in the Ministry of Finance.

HIS MAJESTY THE EMPEROR OF JAPAN:

M. Nobutaro KAWASHIMA, Envoy Extraordinary and Minister Plenipotentiary to the
President of the Hellenic Republic ;

M. Ukitsu TANAKA, Judge at the Supreme Court of Japan.
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SON ALTESSE ROYALE LA GRANDE-DUCHESSE DE LUXEMBOURG

M. Charles VERMAIRE, consul A Gen6ve.

LE PRESIDENT DES ETATS-UNIS DU MEXIQUE"

M. Antonio CASTRO-LEAL, observateur aupr~s de ]a Soci~t6 des Nations.

SON ALTESSE SfRt]NISSIME LE PRINCE DE MONACO

M. Conrad E. HENTSCH, consul g6n6ral de ]a Principaut6 A Gen~ve.

SA MAJESTt LE ROI DE NORVAGE

M. C. Stub HOLMBOE, avocat h ]a Cour supreme.

SA MAJESTP, LA REINE DES PAYS-BAS

Le docteur J. ROSTERS, conseiller A ]a Haute Cour de Justice, ancien professeur de
l'Universit6 de Groningue.

LE PRASIDENT DE LA RPUBLIQUE DE POLOGNE:

M. J6zef SULKOWSxI, professeur A l'Universit6 de Poznah, membre de la Commission de
codification de Pologne.

LE PRASIDENT DE LA R1PPUBLIQUE PORTUGAISE.:

Le docteur Jos6 CAEIRO DA MATTA, recteur de I'Universit6 de Lisbonne, professeur A la
Facult6 de droit, directeur de ]a Banque de Portugal et juge suppl~ant A ]a Cour
permanente de Justice internationale.

SA MAJESTE LE Roi DE ROUMANIE:

M. Constantin ANTONIADE, envoy6 extraordinaire et ministre plnipotentiaire aupr~s de
]a Socit4 des Nations.

SA MAJEST LE Roi DE SU.DE:

Le baron Erik Teodor MARKS VON WURTEMBFRG, pr~sident a1e ]a Cour d'appel de
Stockholm, ancien ministre des Affaires 6trang~res ;

M. L. Birger EKEBERG, ancien ministre de ]a Justice, pr~sident de ]a Commission de
16gislation civile, ancien conseiller de la Cour supreme ;

M. Knut DAHLBERG, ancien ministre de I'Agriculture, directeur de ]'Association des
Banques suldoises.

LE CONSEIL FI DI RAL SUISSE:

Le docteur Max VISCHER, avocat et notaire, premier secr~taire de lAssociation suisse
des banquiers A BAle ;

Le docteur 0. HULFTEGGER, premier secr~taire du Directoire de l'Union suisse du
Commerce et de l'Industrie A Zurich.

LE PRSJS1DENT DE LA RAPUBILIQUE TCH]COSLOVAQUE:

Le docteur Karel HERMANN-OTAVSKI , professeur A l'Universit6 de Prague, president
de ]a Commission de codification du droit commercial au Minist6re de la Justice.

LE PR]ISIDENT DE LA RPUBLIQUE TURQUE:
CEMAL HOSNO bey, envoy6 extraordinaire et ministre pl~nipotentiaire pros le Consei

fed6ral suisse, ancien ministre de ]'Instruction pubique.
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HER ROYAL HIGHNESS THE GRAND-DUCHESS OF LUXEMBURG :

M. Charles VERMAIRE, Consul at Geneva.

THE PRESIDENT OF THE UNITED STATES OF MEXICO:

M. Antonio CASTRO-LEAL, Observer accredited to the League of Nations.

HIS SERENE HIGHNESS THE PRINCE OF MONACO :

M. Conrad E. HENTSCH, Consul-General of the Principality at Geneva.

His MAJESTY THE KING OF NORWAY:

M. C. Stub HOLMIBOE, Advocate at the Supreme Court.

HER MAJESTY THE QUEEN OF THE NETHERLANDS:

Dr. J. KOSTERS, Counsellor at the High Court of Justice, former Professor at the University
of Groningen.

THE PRESIDENT OF THE POLISH REPUBLIC

M. J6zef SULKOWSKI, Professor at the University of Poznafi, Member of the Polish
Codification Commission.

THE PRESIDENT OF THE PORTUGUESE REPUBLIC

Dr. Jos6 CAEIRO DA MATTA, Rector of the University of Lisbon, Professor in the Faculty
of Law, Director of the Bank of Portugal and Deputy Judge at the Permanent Court
of International Justice.

His MIAJESTY THE KING OF ROUMANIA:

M. Constantin ANTONIADE, Envoy Extraordinary and Minister Plenipotentiary accredited
to the League of Nations.

HIS MAJESTY THE KING OF SWEDEN:

Baron Erik Teodor MARKS VON WURTEMBERG, President of the Stockholm Court of
Appeal, former Minister for Foreign Affairs ;

M. L. Birger EKEBERG, former Minister of Justice, President of the Civil Legislation
Commission, former Counsellor of the Supreme Court;

M. Knut DAHLBERG, former Minister of Agriculture, Director of the Association of
Swedish Banks.

THE SWISS FEDERAL COUNCIL:

Dr. Max VISCHER, Barrister-at-Law and Notary, First Secretary of the Swiss Bankers'
Association at Basle;

Dr. 0. HULFTEGGER, First Secretary to the Board of the Swiss Commercial and Industrial
Union at Zurich.

THE PRESIDENT OF THE CZECHOSLOVAK REPUBLIC:

Dr. Karel HERMANN-OTAVSKI, Professor at the University of Prague, President of the
Codification Commission for Commercial Law in the Ministry of Justice.

THE PRESIDENT OF THE TURKISH REPUBLIC

CExAL HOsN0 Bey, Envoy Extraordinary and Minister Plenipotentiary to the Swiss
Federal Council, former Minister of Public Instruction.
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SA MAJESTt LE Roi DE YOUGOSLAVIE:

M. I. CHOUMENKOVITCH, ministre pl6nipotentiaire, dhWgu6 permanent aupr~s de la Socit6
des Nations.

Lesquels, apr~s avoir communiqu6 leurs pleins pouvoirs, trouv6s en bonne et due forme, sont
convenus des dispositions suivantes:

Article premier.

Les Hautes Parties contractantes s'engagent, les unes vis-A-vis des autres, ;k appliquer pour ]a
solution des conflits de lois ci-dessous 6numhr6s, en matire de cheques, les r gles indiqukes dans
les articles suivants

Article 2.

La capacit6 d'une personne pour s'engager par cheque est d6termin6e par sa loi nationale. Si
cette loi nationale d6clare comptente ]a lol d'un autre pays, cette derni~re loi est appliqu~e.

La personne qui serait incapable, d'apr~s la loi indiqu~e par I'alin6a pr&:6dent, est n~anmoins
valablement tenue, si la signature a 6t6 donn~e sur le territoire d'un pays d'aprs ]a 16gislation
duquel ]a personne aurait t6 capable.

Chacune des Hautes Parties contractantes a ]a facult6 de ne pas reconnaitre la validit6 de
1'engagement pris en mati6re de cheques par Fun de ses ressortissants et qui ne serait tenu pour
valable dans le territoire des autres Hautes Parties contractantes que par application de l'alin~a
precedent du present article.

Article 3.

La loi du pays oil le cheque est payable d~termine les personnes sur lesquelles un cheque pent
etre tir6.

. Si, d'aprbs cette loi, le titre est nul comme cheque en raison de ]a personne sur laquelle il a W
tir6, les obligations r~sultant des signatures y appos6es dans d'autres pays dont les lois ne contiennent
pas ladite disposition sont n6anmoins valables.

Article 4.

La forme des engagements pris en mati~re de cheques est r~gl~e par la loi du pays sur le territoire
duquel ces engagements ont W souscrits. Toutefois, I'observation des formes prescrites par ]a loi
du lieu du paiement suffit.

Cependant, si les engagements souscrits sur un cheque ne sont pas valables d'apr~s les
dispositions de l'alin6a precedent, mais qu'ils soient conformes A la lhgislation du pays oii un
engagement ult~rieur a t6 souscrit, ]a circonstance que les premiers engagements sont irr~guliers
en )a forme n'infurme pas ]a validit6 de l'engagernent ult~rieur.

Chacune des Hautes Parties contractantes a la facult6 de prescrire que les engagements pris
en matire de cheques A I'etranger par un de ses ressortissants seront valables & 1'gard d'un autre
de ses ressortissants sur son territoire, pourvu qu'ils aient 6t6 pris dans ]a forme pr6vue par ]a loi
nationale.

Article 5.

La loi du pays sur le territoire duquel les obligations r6sultant du cheque ont &6 souscrites
r~gle les effets de ces obligations.
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HIS MAJESTY THE KING OF YUGOSLAVIA

M. I. CHOMMENKOVITCH, Minister Plenipotentiary, Permanent Delegate accredited to
the League of Nations.

Who, having communicated their full powers, found in good and due form, have agreed upon
the following provisions

Article x.

The High Contracting Parties mutually undertake to apply, for the settlement of the conflicts
of laws hereinafter mentioned, in connection with cheques, the rules set out in the following Articles.

Article 2.

The capacity of a person to bind himself by a cheque shall be determined by his national law.
If this national law provides that the law of another country is competent in the matter, this latter
law shall be applied.

A person who lacks capacity, according to the law specified in the preceding paragraph, is
nevertheless bound'if his signature has been given in any territory in which, according to the law
in force there, he would have the requisite capacity.

Each of the High Contracting Parties may refuse to recognise the validity of a contract by
means of a cheque entered into by one of his nationals which would not be deemed valid in the
territory of the other High Contracting Parties otherwise than by means of the application of the
preceding paragraph of the present Article.

Article 3.

The law of the country in which the cheque is payable determines the persons on whom a
cheque may be drawn.

If, under this law, the instrument is not valid as a cheque by reason of the person on whom
it is drawn, the obligations arising out of the signatures affixed thereto in other countries whose
laws provide otherwise shall nevertheless be valid.

Article 4.

The form of any contract arising out of a cheque is regulated by the laws of the territory in
which the contract has been signed. Nevertheless, it shall be sufficient if the forms prescribed by
the law of the place of payment are observed.

If, however, the obligations entered into by means of a cheque are not valid according to the
provisions of tle preceding paragraph, but are in conformity with the laws of the territory in which
a subsequent contract has been entered into, the circumstance that the previous contracts are
irregular in form shall not invalidate the subsequent contract.

Each of the High Contracting Parties may prescribe that contracts by means of a cheque
entered into abroad by one of his nationals shall be valid in respect of another of his nationals in
his territory, provided that they are in the form laid down by the national law.

Article 5.

The law of the country in whose territory the obligations arising out of a cheque have been

assumed shall determine the effects of such obligations.
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Article 6.

Les ddlais de l'exercice de l'action en recours sont d~termtins pour tous les signataires par
la loi du lieu de la creation du titre.

Article. 7.

La loi du pays oii le cheque est payable dtermine:

i o Si le cheque est n~cessairement A vue ou s'il peut 6tre tir6 k un certain d~lai de
vue et 6galement quels sont les effets d'une postdate;

20 Le d~lai de pr6sentation;

30 Si le cheque peut 6tre accept6, certifi6, confirm6 ou vis6 et quels sont les effets

de ces mentions;
40 Si le porteur peut exiger et s'il est tenu de recevoir un paiement partiel;

50 Si le cheque peut tre barr6 ou 6tre rev~tu de ]a clause a A porter en compte D
ou d'une expression dquivalente et quels sont les effets de ce barrement ou de cette clause
ou de cette expression 6quivalente;

60 Si le porteur a des droits sp~ciaux sur la provision et queUe est la nature de ceux-ci;

70 Si le tireur peut r~voquer le cheque ou faire opposition au paiement de celui-ci;

80 Les mesures A prendre en cas de perte ou de vol du cheque;
90 Si un prot~t ou une constatation 6quivalente est n~cessaire pour conserver le

droit de recours contre les endosseurs, le tireur et les autres oblig6s.

Article 8.

La forme et les d6lais du protdt, ainsi que la forme des autres actes n6cessaires A l'exercice
ou A la conservation des droits en mati~re de cheques, sont r~gls par la loi du pays sur le territoire,
duquel doit tre dress6 le prot~t ou pass6 l'acte en question.

Article 9.

Chacune des Hautes Parties contractantes se r6serve la facult6 de ne pas appliquer les
principes de droit international priv6 consacr~s par la prdsente convention en tant qu'il s'agit:

10 D'un engagement pris hors du territoire d'une des Hautes Parties contractantes;

20 D'une loi qui serait applicable d'apr~s ces principes et qui ne serait pas celle d'une

des Hautes Parties contractantes.
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Article 6.

The limits of time for the exercise of rights of recourse shall be determined for all signatories
by the law of the place where the instrument was created.

Article 7.

The law of the country in which the cheque is payable shall determine:

(i) Whether a cheque must necessarily be payable at sight or whether it can be
drawn payable at a fixed period after sight, and also what the effects are of the post-dating
of a cheque;

(2) The limit of time for presentment

(3) Whether a cheque can be accepted, certified, confirmed or visaed, and what the
effects are respectively of such acceptance, certification, confirmation or visa;

(4) Whether the holder may demand, and whether he is bound to accept, partial
payment ;

. (5) Whether a cheque can be crossed or marked either with the words "payable
in account " or with some equivalent expression, and what the effects are of such crossing
or of the words " payable in account or any equivalent expression;

(6) Whether the holder has special rights to the cover and what the nature is of
these rights ;

(7) Whether the drawer may countermand payment of a cheque or take proceedings
to stop its payment (opposition) ;

(8) The measures to be taken in case of loss or theft of a cheque;

(9) Whether a protest or any equivalent declaration is necessary in order to preserve
the right of recourse against the endorsers, the drawer and the other parties liable.

Article 8.

The form of and the limits of time for protest, as well as the form of the other measures
necessary for the exercise or preservation of rights concerning cheques, shall be regulated by the
law of the country in whose territory the protest must be drawn up or the measures in question
taken.

Article 9.

Each of the High Contracting Parties reserves the right not to apply the principles of private
international law contained in the present Convention so far as concerns :

(I) An obligation undertaken outside the territory of one of the High Contracting
Parties;

(2) Any law which may be applicable in accordance with these principles and which
is not a law in force in the territory of any High Contracting Party.
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Article io.

Dans le territoire de chacune des Hautes Parties contractantes, les dispositions de la prdsente
convention ne seront pas applicables aux cheques d~jA cr6~s au moment de la mise en vigueur
de la pr6sente convention.

Article I i.

La pr~sente convention, dont les textes fran~ais et anglais feront 6galement foi, portera la
date de ce jour.

Elle pourra 6tre signde ult~fieurement jusqu'au 15 juillet i931 au nom de tout Membre de
la Socit des Nations et de tout Etat non membre.

Article 12.

La pr~sente convention sera ratifi~e.
Les instruments de ratification seront d~pos6s avant le jer septembre 1933 aupr~s du Secrtaire

g66nral de la Soci~t6 des Nations, quii en notifiera imm~diatement la reception A tous les Membres
de la Socit des Nations et aux Etats non membres au nom desquels ]a presente convention a
6t6 sign~e ou au nom desquels il y a W adhdr6.

Article 13.

A partir du 15 juillet x93i, tout Membre de la Socit6 des Nations et tout Etat non membre
pourront y adhdrer.. Cette adhesion s'effectuera par une notification au Secr~taire gdndral de la Socit6 des Nations
pour tre d~pos~e dans les archives du Secretariat. 1

Le Secretaire g~n~ral notifiera ce d~p6t imm6diatement A tous les Membres de la Soci&t des
Nations et aux Etats non membres au nom desquels ]a pr6sente convention aura Wt sign~e ou
au nom desquels il y aura 6td adhr.

Article 14.

La pr~sente convention n'entrera en vigueur que lorsqu'elle aura W ratifide ou qu'il y aura
W adhi6 au nom de sept Membres de la Socit6 des Nations ou Etats non membres, parmi lesquels

devront figurer trois des Membres de la Soci6t6 des Nations repr6sent6s d'une manire permanente
au Conseil.

La date de 1'entr6e en vigueur sera le quatre-vingt-dixi~mejour qui suivra ]a reception par
le Secr~taire gdn~ral de la Socidtd des Nations, de la septi~me ratification ou adhesion, conformement
A lalin6a premier du pr~sent article.

Le Secr~taire gdnral de la Soci&t des Nations, en faisant les notifications pr6vues aux
articles 12 et 13, signalera sp~cialement que les ratifications ou adh6sions Vis~es A 1alina premier
du present article ont W recueillies.

Article 15.

Chaque ratification ou adhdsion qui interviendra apr~s l'entr~e en vigueur de la convention
conform~ment A I'article 14 sortira ses effets d6s le quatre-vingt-dixi6me jour qui suivra la date
de sa rception par le Secr6taire g~nrral de la Soci~t6 des Nations.
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Article io.

In the territory of each of the High Contracting Parties the provisions of the present Convention
shall not apply to cheques already issued at the time of the coming into force of the present
Convention.

Article ii.

The present Conveintion, the French and English texts of which shall be equally authentic,
shall bear this day's date.

It may be signed thereafter until July 15, 1931, on behalf of any Member of the League of
Nations or non-Member State.

Article 12.

The present Convention shall be ratified.
The instruments of ratification shall be deposited before September Ist, 1933, with the

Secretary-General of the League of Nations, who shall forthwith notify receipt thereof to all the
Members of the League of Nations and to the non-Member States on whose behalf the present
Convention has been signed or acceded to.

Article 13.

As from July 15, 1931, any Member of the League of Nations and any non-Member State
may accede thereto.

Such accession shall be effected by a notification to the Secretary-General of the League of
Nations, such notification to be deposited in the archives of the Secretariat.

The Secretary-General shall notify such deposit forthwith to all the Members of the League
of Nations and to the non-Member States on whose behalf the present Convention has been signed
or acceded to.

Article 14.

The present Convention shall not come into force until it has been ratified or acceded to on
behalf of seven Members of the League of Nations or non-Member States, which shall include
three of the Members of the League permanently represented on the Council.

The date of entry into force shall be the ninetieth day following the receipt by the Secretary-
General of the League of Nations of the seventh ratification or accession in accordance with the
first paragraph of the present Article.

The Secretary-General of the League of Nations, when making the notification provided
for in Articles 12 and 13, shall state in particular that the ratifications or accessions referred to in
the first paragraph of the present Article have been received.

Article 15.

Every ratification or accession effected after the entry into force of the Convention in
accordance with Article 14 shall take effect on the ninetieth day following the date of receipt
thereof by the Secretary-General of the League of Nations.
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Article I6.

La pr~sente convention ne pourra 6tre d~nonc~e avant 1'expiration d'un d6lai de deux ans
b. partir de la date i laquelle elle sera entree en vigueur pour cc Membre de ]a Soci~t6 des Nations
ou pour cet Etat non membre; cette d6nonciation produira ses effets d~s le quatre-vingt-dixi~me
jour suivant la reception par le Secretaire gdndral de la notification A lui adressde.

Toute d~nonciation sera communiqu~e immediatement par le Secr~taire gdnral de la Soci6te
des Nations A tous les Membres de la Socidt6 des Nations et aux Etats non mernbres au nom desquels
la pr~sente convention a W sign6e, ou au nor desquels il y a t6 adher.

Chaque d~nonciation n'aura d'effet qu'en ce qui concerne le Membre de la Soci~t6 des Nations
ou 1'Etat non membre au nom duquel elle aura t6 faite.

Article 17.

Tout Membre de la Soci~t6 des Nations et tout Etat non membre & l'6gard duquel la pr6sente
convention est en vigueur pourra adresser au Secr6taire g~n~ral de la Soci6t6 des Nations, d~s
1'expiration de la quatri~me annie suivant 1'entrde en vigueur de la convention, une demande
tendant A la revision de certaines ou de toutes les dispositions de cette convention.

Si une telle demande, communiqu6e aux autres Membres ou Etats non membres entre
lesquels la convention est alors en vigueur, est appuy6e dans un d~lai d'un an par au moins six
d'entre eux, le Conseil de la Soci6t6 des Nations dTcidera s'il y a lieu de convoquer une confdrence
A cet effet.

Article I8.

Les Hautes Parties contractantes peuvent d~clarer, au moment de la signature de la ratification
ou de l'adh6sion, que, par leur acceptation de la pr~sente convention, elles n'entendent assumer
aucune obligation en ce qui concerne l'ensemble ou toute partie de leurs colonies, protectorats
ou territoires plac6s sous leur suzerainet6 ou mandat ; dans cc cas, la pr~sente convention ne sera
pas applicable aux territoires faisant l'objet de pareille dclaration.

Les Hautes Parties contractantes pourront, dans la suite, notifier au Secr~taire g~n6ral de
]a Socidt6 des Nations qu'elles entendent rendre la pr6sente convention applicable A l'ensemble
ou A toute partie de leurs territoires ayant fait l'objet de la dclaration pr~vue bl 1'alin~a pr6cddent.
Dans ce cas, la convention s'appliquera aux territoires vis~s dans la notification quatre-vingt-dix
jours apr~s la rdception de cette dernire par le Secr~taire g~n~ral de la Soci6t6 des Nations.

De m~me, les Hautes Parties contractantes peuvent A tout moment d6clarer qu'elles entendent
que la prdsente convention cesse de s'appliquer A l'ensemble ou A toute partie de leurs colonies,
protectorats ou territoires places sous leur suzerainet6 on mandat ; dans ce cas, la convention
cessera d'8tre applicable aux territoires faisant l'objet de pareille d~claration un an apr~s la
rception de cette derniere par le Secr6taire g6neral de la Soci6t6 des Nations.

Article 19.

La pr~sente convention sera enregistr~e par le Secr~taire gndral de la Soci~t6 des Nations
d~s son entree en vigueur.
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Article 16.

The present Convention may not be denounced before the expiry of two years from the date
on which it has entered into force in respect of that Member of the League or non-Member State ;
such denunciation shall take effect as from the ninetieth day following the receipt by the Secretary-
General of the notification addressed to him.

Every denunciation shall be immediately communicated by the Secretary-General of the
League of Nations to all the Members of the League of Nations and to the non-Member States
on whose behalf the piesent Convention has been signed or acceded to.

Each denunciation shall take effect only as regards the Member of the League of Nations
or the non-Member State, on whose behalf it has been made.

Article 17.

Every Member of the League of Nations and every non-Member State, in respect of which
the present Convention is in force, may forward to the Secretary-General of the League of Nations,
after the expiry of the fourth year following the entry into force of the Convention, a request for
the revision of some or all of the provisions of that Convention.

If such request, after being communicated to the other Members or non-Member States
between whom the Convention is at that time in force, is supported within one year by at least
six of them, the Council of the League of Nations shall decide whether a Conference shall be
convened for the purpose.

Article 18.

Any High Contracting Party may, at the time of signature, ratification or accession, declare
that, in accepting the present Convention, he does not assume any obligations in respect of all
or any of his colonies, protectorates or territories under suzerainty or mandate ; and the present
Convention shall not apply to any territories named in such declaration.

Any High Contracting Party may give notice to the Secretary-General of the League of
Nations at any time subsequently that he desires that the Convention shall apply to all or any of
his territories which have been made the subject of a declaration under the preceding paragraph,
and the Convention shall apply to all the territories named in such notice ninety days after its
receipt by the Secretary-General of the League of Nations.

Any High Contracting Party may at any time declare that he desires that the present
Convention shall cease to apply to all or any of his colonies, protectorates or territories under
suzerainty or mandate and the Convention shall cease to apply to the territories named in such
declaration one year after its receipt by the Secretary-General of the League of Nations.

Article 19.

The present Convention shall be registered by the Secretary-General of the League of Nations
as soon as it comes into force.
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En foi de quoi les pl~nipotentiaires sus-
nomm6s ont sign6 la pr6sente convention.

Fait hi Gen~ve, le dix-neuf mars mil neuf cent
trente et un, en simple expedition qui sera
d~pose dans les archives du Secretariat de la
Soci6t6 des Nations ; copie conforme en sera
transmise h tous les Membres de la Soci~t6 des
Nations et A tous les Etats non membres repr6-
sents A la conference.

In faith whereof the above-mentioned Pleni-
potentiaries have signed the present Convention.

Done at Geneva, the nineteenth day of March,
one thousand nine hundred and thirty-one, in a
single copy, which shall be deposited in the
archives of the Secretariat of the League of
Nations, and of which authenticated copies
shall be delivered to all Members of the League
of Nations and non-Member States represented
at the Conference.

Allemagne Germany
L. QUASSOWSKI

Dr ALBRECHT

Erwin PATZOLD

Dr Guido STROBELE

DE LA VALLAE PoussIn

HELPER

V. EIGTVED

Ville libre de Dantzig

Equateur

Espagne

Finlande

France

Grace

Hongrie

Italie

J6zef SULKOWSKI

Alex GASTELW

Francisco BERNIS

F. GR6NWALL

J. PERCEROU

R. RAPHAtL

A. CONTOUMAS

PELUNYI

Amedeo GIANNINI

Giovanni ZAPPALX

Free City of Danzig

Ecuador

Spain

Finland

France

Greece

Hungary

Italy

A utriche

Belgique

Danemark

Austria

Belgionm

Denmark
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Japon

Luxembourg

Mexique

Monaco

Norv~ge

Pays-Bas

Pologne

Portugal

Roumanie

Suide

League of Nations - Treaty Series.

N. KAWASHIMA

Ukitsu TANAKA

Ch. G. VERMAIRE

Antonio CASTRO-LEAL

C. HENTSCH

ad referendum

Stub HOLMBOE

J. KOSTERS

J6zef SULKOWSKI

Jos6 CAEIRO DA MATTA

C. ANTONIADE

E. MARKS VON WORTEMBERG

Birger EKEBERG

K. DAHLBERG

Sous reserve de ratification par S. M. le Roi de
Suede avec I'approbation du Riksdag 1.

423

Japan

Luxemburg

Mexico

Monaco

Norway

The Netherlands

Poland

.Portugal

Rou ania

Sweden

Suisse Switzerland
VISCHER

HULFTEGGER

Tchdcoslovaquie CzechoslovakiaDr Karel HERMANN-OTAVSK '.

Turquie Turkey

Yougoslavie Yugoslavia
I. CHOUMENKOVITCH

1 Translation of the Secretariat of the League of Nations : Subject to ratification by His Majesty
the King of Sweden with the approval of the Riksdag.
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PROTOCOLE DE LA CONVENTION

Au moment de proc~der k la signature de la convention en date de ce jour, destin~e ?i r~gler
certains conflits de lois en matire de cheques, les soussign~s, dfiment autoris s, sont convenus des
dispositions suivantes

A.

Les Membres de la Socit6 des Nations et les Etats non membres qui n'auraient pas t6 en
mesure d'effectuer avant le 1 er septembre 1933 le d~p6t de leur ratification sur ladite convention,
s'engagent adresser, dans les quinze jours suivant cette date, une communication au Secr~taire
gtinral de la Socit6 des Nations, pour lui faire connaitre la situation dans laquelle ils se trouvent
en ce qui concerne la ratification.

B.

Si, h la date du 1 er novembre 1933, les conditions pr~vues At 1'article 14, alin6a premier, pour
I'enti-e en vigueur de la convention, ne sont pas remplies, le Secr~taire gtn~ral de la Socit des
Nations convoquera une r~union des Membres de la Soci~t6 des Nations et des Etats non membres au
nom desquels la convention aura t6 sign6e ou au nom desquels il y aura W adh~r6.

Cette r~union aura pour objet l'examen de la situation et des mesures ' prendre, le cas 6ch~ant,
pour y faire face.

C.

Les Hautes Parties contractantes se communiqueront rdciproquement, ds leur raise en vigueur,
les dispositions 16gislatives qu'elles dtabliront .sur leurs territoires respectifs en ex~cution de la
convention.
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PROTOCOL TO THE CONVENTION.

At the time of signing the Convention of this day's date for the settlement of certain conflicts
of laws in connection with cheques, the undersigned, duly authorised, have agreed upon the
following provisions:

A.

The Members of the League of Nations and the non-Member States who may not have been
able to deposit their ratifications of the said Convention before September ist, 1933, undertake
to forward within fifteen days from that date a communication to the Secretary-General of the
League of Nations informing him of their situation as regards ratification.

B.

If on November ist, 1933, the conditions laid down in Article 14, paragraph x, for the entry
into force of the Convention are not fulfilled, the Secretary-General of the League of Nations shall
convene a meeting of the Members of the League and the non-Member States on whose behalf
the Convention has been signed or acceded to.

The purpose of this meeting shall be to examine the situation and any measures to be taken
to remedy it.

C.

The High Contracting Parties shall communicate to each other, immediately upon their
coming into force, the legislative measures taken by them in execution of the Convention in their
respective territories.
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En foi de quoi les pl6nipotentiaires ont
sign6 le present protocole.

Fait A Gen~ve, le dix-neuf mars mil neuf cent
trente et un, en simple expedition qui sera
d6pos6e dans les archives du Secretariat de ]a
Soci~td des Nations; copie conforme en sera
transmise h tous les Membres de la Soci6t6 des
Nations et 5 tous les Etats non membres
reprsent~s A ]a confdrence.

Allemagne

In faith whereof the Plenipotentiarics have
signed the present Protocol.

Done at Geneva, the nineteenth day of March,
one thousand nine hundred and thirty-one, in a
single copy, which shall be deposited in the
archives of the Secretariat of the League of
Nations, and of which authenticated copies
shall be delivered to all Members of the League
of Nations and non-Member States represented
at the Conference.

Germany
L. QUASSOWSKI

Dr ALBRECHT

Erwin PATZOLD

A driche

Belgique

Danemark

Dr Guido STROBELE

DE LA VALLPE POUSSIN

Austria

Belgium

Denmark
HELPER

V. EIGTVED

Ville libre de Dantzig

Equateur

Espagne

Finlande

France

Grce

H ongrie

Italie

J6zef SULKOWSKI

Alex GASTELIJ

Francisco BERNIS

F. GRONWALL

J. PERCEROU

R. RAPHAtL

A. CONTOUMAS

PELUNY1

Amedeo GIANNINI

Giovanni ZAPPALA

Free City of Danzig

Ecuador

Spain

Finland

France

Greece

Hungary

Italy
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Japon

Luxembourg

Mexique

Monaco

Norvgge

Pays-Bas

Pohkgne

Portugal

Roumanie

Suide

Suisse

Tchicoslovaquie

Turquie

You goslavie

N. KAWASHIMA

Ukitsu TANAKA

Ch. G. VERMAIRBE

Antonio CASTRO-LEAL

C. HENTSCH

Stub HOLMBOE

3. KOSTERS

J6zef SuLHowsKI

Jos CAEIRO DA MATTA

C. AITONIADE

E. MARKS VON WORTEMBERG

Birger EKEBERG

K. DAHLBERG

VISCHER

HULFTEGGER

D' Karel HERMANN-OTAVSK-k

CEMAL HUSNO

I. CHOUMENKOVITCH

Japan

Luxemntrg

Mexico

Monaco

Norway

The Netherlands

Poland

Portugal

Roumania

Sweden

Switzerland

Czechoslovakia

Turkey

Yugoslavia
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